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LOK SABHA DEBATES

LOK SABHA

Friday, March 30, 1979/Chaitra 9, 
1901 (Saka)

The Lok Sabha m et at Eleven of the
Clock

[M r . S peaker in the Chair]

WELCOME TO THE PRESIDENT OF
THE COMMONWEALTH PAR LIA 

MENTARY ASSOCIATION

MR. SPEAKER. Hon’ble Members,
at the outset, I have to make an an
nouncement.

On my own behalf and on behalf of
the Hon’ble Members of the House,
I have great pleasure in welcoming
the President of the Commonwealth
Parliamentary Association Hon’ble
Mr. J. R. Harrison, Speaker of the
House of Representatives of New
Zealand and Mrs. Harrison w ho are
on a visit to India as out honoured
guests.

The visit o f Hon’ble Mr. Harrison
is a part of his tour of the various
Commonwealth countries as President
o f  the Commonwealth Parliamentary
Association. As President o i the CPA
he w ill preside over the 15th Com
monwealth Parliamentary Conference
Which is Scheduled to be hel^ in New
Zealand in Novem ber 1979.
191 I S — 1

Hon’ble Mr. Harrison and Mrs.
Harrison arrived here this morning
from  Hong Kong. He is also accom
panied by Mr. Palitha Weerasinghe,
Assistant Secretary-General of the
CPA. They are now seated in the
Special Box. Through them we con
vey our greetings and best wishes to
fthe Parliaments and the people of
commonwealth countries.
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«pnff t e 't  i’
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sqrar̂ lfcv Ĥt9TT tftx «P»T sffTST
ipnT̂TT srrm | i 

wto Twsft fir?: ffsrer vim , invihr 
jt? f t tw

fiprr  ̂ f«P 31-1-79 tit tTJR f̂iur ^ 
trfr ep^rft 3 5 r n a r tit «rfipff «iflr 

 ̂ «w?t *ptt | «ifavztit
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srtr ^  uf fW  ?rcv<t
to#  *r# | ? vwrar fatrrc vnfr- 

vfcrr, *? ?r> w r ww| i $fv?r 
fwrctor vrfcn t̂ v\ srrcft $,

*w r $?rt | fv qtsr error *?<w *pt 
*mr to*t tot «fk v#*rCt <r*ft ?rv jftvft 
^ I i wr w  $ z*vtir *?t stint *r$r
fw*iT i

* f t  g *«rt*m  vlfcws : t n ^ r  * r a w  tf t  
*n#»T far rtpt $ f*T5T??f £ «ft 3r«r
s v  f t s f t  v s ’sn ft % ^ R T R  %m *m *f * * r  

v r  *rf)r ffrrr ft, <r<r crer 
o t v T  ^ R f f ^  v*M Sr s f W  v r f  skpt- 
*rr?t ^  v t  3n w r  §  i #  H ppfor *rs**r 
v t  wiJf^cr v o t  % f v  4Sr f t  ^?rarr 

.^farr, sfh vtf qnrgrft' $>ft ttot 3fmr(
*ft f̂ Rp̂PT *r 3Wt It̂ T H VSR Vi
sn?H ft grfara srgf ?j‘t?tt | \ F̂nftsr iraw 
3 *ra *FT*rpr snrtf 'v\ vt'fomr vt t  fv sfr 
rtwft ftoft §;. snvr ?fr sfoOT ft 
<TT»r r̂aT | i fpnrt ^ft vfftrcr s? £ fv 
fltrrr-v?  ̂ srfbmfvTn sftr fqr?rm fafar?t 
v  f t ^ r  tr s m r  $  ? w t i r f t m f o f i  
«rVr vwnfatff v  favrra vrfan̂ r vr grm i 
STO faq p- * faircnft «T*mrr * f̂t ffo 
vr* vi «FPTfo*rT | i 3 *rmttr *t, 
wfc tttft %, %k if aftrt<r *bV 

v w  g t # ?rarR tffa: *raF?r*r $ 
*T«r ^ > r vr srh tpnc v>f f»rrft 
% SR- v t  v r fw tR T s r «FT?rr | ,  «ft t^ ? n p t  
w?5rr#  ̂ *pf? vr i (wwrw) 3r?t ^  
*v* wm, %fav tfim z, vt srw i, q? 
m>rm to# ^ ms «pr# wwt 

nfswTfTq'f «p qro fw  i  
f*uw»: f  i f^pt «nsft m  ?frtrr 

^  f t  % ^ t f
m?mQ strt ^  j f  | i |*r <r?wt sRftwr 
m  ^  f  t $%  f t  ^ m i r t  srn<T ^ tn t,  

f t r m -  v t  an% ft »

ifo Tnwft 1%(| : vr înft **n̂  vwnr 
' t^rm ^  ^t-swr ir5ft ?wr
:*fat vk, *mt a  ?ft i w f  |\

Real customs seizure is the proverbial 
tip of tile iceberg. They catch bet
ween 2 to 6 per cent of the total 
contraband smuggled into India.

m  g^rtft « w F r  n f f  fsptrr m rr t ,  w> 
<wt 5̂?w> sr̂ nrsr ^  jthtt wpNt ? <Wt 
T O 1 R  iTTFWf ^  TOT V f N f f t  ^  
raxr jtfit vvw sprnntr t ai’T̂ W'ff *r t o p
^  f?nr s r i w ^  f t  atrwwT ^ t  ft «fh: ^ r r -
s f t f w  i r r v f w  v  %c» ’ift arret
■*Rif | i ^ .THtfir̂  ^p^rsr sr# r̂# arr 
t| f  f̂tr ^mrsft ®Ft <ft
?r fanrr v n r |  t
w r  #?fV ^  i r r s r o r  ?»f f i r  w  
^  v  *rrtr?ff #  t m  ^rw ?nft v i  a r ^ f t  ?

* f t  g W tW f : t  *rit <j t V
?p^ % s m ? ^  w t  % fv  m s  % m u  
^ s f T ^ t  ^ f r ,  «jYc . .  . (W W O TI) ^ 9 F T  ?5tf 
^|?T ^ f t  ¥T3fr t £ t  t  I 4  ? rs ra ^
sRsnr ^ tt i  f«if. . .  (« tw a w )  ^  ?w  ffhc
'fPirT afiT»J;T t4̂ M F̂T ^'T *̂T
% *r?ft mr ftpfr *NFt t  wft
^ ® rk  f̂rrrt ^ t *tf$r?r r'tjftfe 
5T-3?r fR T  sV ^rrv ^  \'v$t ^  i f f  f i r ?
r i w f t  ^rr% sfrr ^ et?tt *t |>  i

« f t ‘ TT*rr5TO fin rrft : ^  *st¥ 
v  am? i r m h r  ^  ^ft #  v ^  f ^ N r a r  
f ^ r r  ft i f^ s rf^ r v \ i  *rirr ^  I  i. ^  
arrrr ^  aft 3r ^
apt <T«ft %V fa$Tf«fir w t *T^f f w  
I  i t * ( f  ^iH«rr r̂rJRTt t. fv  *t*  'Tr^r w #  
**fspp «rft*rt s r r m  v t  * r t  « f tr  v t.  
«rrw «w ^»r v t  f e n  ?rt *r? srmfSjrgr w m  *  
«rrc *ft w r  w r n r t  f% w ^ ? R ?  fa n fa r e  *f?t
f w  *niT ? «fh: w  *r?K trfwrfrdl

s rm tw ff f t w  w  ? m  v t  
wrr, <rt“  ̂ to  «rar Tt t ^  
vrqspT m  $  arr? P t s t r f t  ^  «& 
trt^  |  f% ^  ^r«w Tf(3ff v t  $ *  J frw f^ r  
% ’I  f tr  c i w f t
v t  vm T#t %«r?r % s f a v  f ®
*nff i f*r*r«F t ?r> v t f  i  h
ot vt ar#fgf wf srgff f*Frr inrr ?

^t fwtw* i5Wirw : ?jt ?ft wrft 
?r ot t̂ t̂ *pt m*t f  \ srnft-
vjOT vt m w  ?fVm »r«r ufavifOTf ^ 
tw »r | iftr ot wpt $ ot m 
srnfft̂ OT t̂ Tjjr £ i ot war;
T̂ r. | j ^  timt v#rncV | o t $ fcwrs 

* * n *  <mr v>? v t ^ f r v  * *  
% fate' *$  w t I wfm  o t vt sww*

f W  I  I ^ fO T  f«F»ft ^ t  OTT^ VT OTTO
| j ot $ swpsr *f w  vmnft ;
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11ft .no ~o p :~~~RlI", ~
~if ~ fit; ~T tim ~lI" ~rcrr ~ ~
~ roiOflT f<Nr;r If; "f)lr ~ ~ ~'R
~ if ;;;m fit; qffill"T tTlI"T ~~ m ~l
? ~r ~ I ifll"T ~~ itm cr) ~ ~ fif; ~
~f~fuiT if;T ~I:f ~) ~ ~ ~. Cfq: '+If
llTlf<: Wt ~r t f;ffi 'fif ~ ~ 11 ,,)tT ;orr if;T
m4·s ~ ~ ~ ~n:""if 'f:r <I'lTif 'fiT
51"!fHr ~ff ~. ? ~~ f~ifr <f; f"q: ~11Tif
cl~ ~1~ ~ t ,,"'f <f; <fR <if ~ if;<: 'for
GRpf<: if;<: ~ t t ~. 'figt crifi 'f'1:fCff
~ 7 'fi~clf ~Tfq;;,q ;,;rl<: W-lf fs'TIi#c m
~'f if ~;;rr~ ~lf ~crT ~ t cr) 'fll"T lfR-
iiTlI" ;t~1~f l<'f 'fir ~ ~1 f~~
<f; ~TU lI"T ~To ilTo ;,;r~o ~ itTU if;"<:rlfiT f~
~~ q fifiif-fifiif i;f)Trr 'fiT ~I:f ~? i:~
<f; f",~ 'iQ: ill"J ifiTl;CfT~T rn m <:it ~. ?

11ft ~ IfI'lf~ : ~l'f q ~ fcr~
m~)tT £?:T~ ",1 ~ ~ ~ t l'ffl'fT ~~
<f; m~T ~Ff if;<: ~ ~ t CfQ ,!f(;rn ifit
ifiTl'f ~ ~if ~, ,!ft:m~ rn ~ <n~
smfi<ft e ifi<:CfT~ t ~) crfl'fu ~ ~
~T~ ~'ffiT <f; fu<:rrq; Slifi"<:'JT ~ 1 7- 3-
79 ifiT t ~ 'fiT mO~ ~ if ~ if;f~
on{ ~ ~ t ~~ &1 ~ ~ ~ ~
qm fufi mt.!.1fT ~ ~~ 'fi~ t

Proposal to Double Amount of Re-
plantatiou Subsidy for Tea Industry

+
·560. SHRI JYOTIRMOY BOSU:

SHRI D. D. DESAI:

Will the Minister of COMJ.\1ERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether there is a proposal to
double the amount of replantation
Iftlooidy for fhe tea industry;

(b) if so, the facts thereof and rea-
sons therefor;

(c) total amount of replantation
subsidy given during the last three
years; and

(d) who are the main beneficiaries?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) to (d). A statement is
laid an the Table of the House.

Oral AnsW~TS·

(a) and (b). Proposal for an Up-
ward revision of the rate of subsidy
for replanting and rejuvenation is'
presently under examination.

(c) Amount of replantatiOn subsidy
disbursed during last three years is:
as under:-

••

1975-76
1976-77
1977-78

(Rs. lakhs)

28.90
34.19
29.26

(d) Tea Estates which. are. register-
ed with Tea Board including small
growers are entitled to take advan-
tage of the scheme. Under this; ~
scheme, which includes tea. area re-
juvenation scheme; number of appli-
cations approved are 2268 in the orga-
nised sector and 2018 in the small gro-
wers sector.

SHRI JYOTIRMOY BOSU: Sir,.
this is more or less carrying coal to
Newcastle-what they are doing. It
has been said, many of them. bad tried!

MR. SPEAKER: There is not
enough coal in this country itself,
How can you say 'carrying coa!'?

SHRI JYOTIRMOY BOSU: No.
Sir. In carrying coal to Newcastle
they are givPng loans and subsidies tOI

persons who are bursting with pros-
perity. Many of them had tried t()

acquire substantial holdings in for-
eign companies through dubious ope-·
rations abroad including- deals in Lon-
don Stock Exchange itself before the
sterling firms· who are Indianised'
under the FERA. It is also said r

"Q1.itckmoney in teas, led' diverse
interests to enter the industry. The
Government's directive under the
Foreign Exchange Regulation Act'
that sterling tea companies should
dilute their ahareholding by the end
of the year haspravided' an ideal!
opportunity f"or tTtem. It·



O Orit AM&eil CIIAITltAi, l»01 (& U & ) O m lA tito& i

« r ,  1 w&M  iUs« to ask th  ̂ m
Minister as tp in how many instances
the replantation subsidies were mis
used duriiig the last 7 years/which
have come to the notice ol the Gov
ernment and whether it is also a fact
that in one or two cases prosecutions
have been launched and what is the 
outcome of such prosecutions.

THE MINISTER OP COMMERCE,
CIVIL SUPPLIES AND COOPERA
TION (SHRI MOHAN DHARIA): Sir,
the reply is very clear. Every year
the replantation subsidy disbursed is 
o f the order of Rs. 28 to 29 lakhs.
Under the circumstances, to what ex-
-tent this whole country must have
been, duped by the multinationals and
wjiat not could be well imagined. Be- 
aides, it tyas £Tso been stated that out

ihd applications received>the num- 
lapi at applications approved are 2,268 
in  the case a* organised sector and 
2,018 ia the case of small growing
sector. So, under the circumstances

fe Alike some allegations Would 
itef He pfdper.

dies!
He will sa iler

that aiao.
MOHAN DHARIA: i am 

coming to that. It is true that there
were cases ol misuse and wherever
Hk*# fcave been detected, immediately
action has been taken and many times
the 'hen. Member himself has been
Tespoaiible Jn bringing to eur notice
'Stieh tort <& malpractices.

SHRI JYOTIRMOY BOSU: Sir, he
lhas made my path slippery. He has 
not iriswered the question, in how
inejiy t&se»----

SPEAKER: Anyway you have
ifoe second Supplementary.

j&aa JYOTIRMOY BOSU: He put
•some oil on my 'path and' 1 ®m stran“
d e r i . (Interruptions). -Sir, ;.my next

' -niJplementAry is this. regard-
ing companies with foreign capitai’ or

interest—tfajs is a tow priority area
Which do not require anjr technical
know-how or anything of that sbri
We are allowing repatriation of divi
dends end capital to a great extent in
respect of foreigners. Under what
justification you are allowing capital
to companies where there was foreign
capital and interest? We want to
know that because they are expected
to come with the capital, no technical
know-how is necessary. Why is it
that in companies where there is for
eign capital in control this subsidy is
being given? I would like to know
whether the Minister will consider to
stop it forthwith.

&IRI MOHAN DHARIA: Sir, ^
the House is aware, the sterling tea 
companies are also asked to accept tn»
regulations under FERA, I can tffr 
sure the Bouse that such companies
which are accepting these various
restrictions . under FERA wUl riq$ ,jbe 
given any subsidies for this pur^oye.

SHRI JYOTIRMOY BOSU: Sis, he
has not answered th* question. Even
if p illA  is acpeptt§4, foreign 'e m *
participation remains to the tone Jt
40 per c p i . Now, for plantation in
dustry which has low priority___

Mti. SPEA&ER: &e has mentiaefc# 
that.

SffiU jYOTttltOY BOSU;
it that the holders of 40 per cent are
getting additional capital from our
limited resources in an area which
has low priority? <Interruptions)- t
want an assurance tha* wherethere
is foreign capital or interest, this sub
sidy will not be granted.

SHRI MOHAN DHARIA; $ir, as
the House is aware, if the equity capi
tal is below 40 per cent, all such 
companies are treated to be on Per
vHih Indian companies. But so far
as the Suggestion of the hon. Member
is concerned, it could be examined..
However, I must bring to the notfc#
q£#*e House , that if I*tfia wants to be
cpmpeUtive in the international mar-
ket, it is very much necessary f6m
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this programme of replantation, re- 
juvenation and also additional plan
tation is very much necessary and to
tliat extent we cannot take away
these various subsidies or incentives
which may harm this important com
modity of ours.

SHRI M. N. GOVINDAN NAIR:
Even during British rule, the foreign
companies were denied any financial
aid by the then Government. What
is the provocation for the present
Government to give subsidy for re
planting to these plantations?

SHRI MOHAN DHARIA: This is
a labour-oriented and also export- 
oriented industry and here as I have
said, all companies are treated on par
under FERA if their equity capital is 
less than forty per cent. So, under
the circumstances, even according to 
the existing law, I cannot make any 
discrimination. However, as the
Members have suggested, whether this 
could be examined, I have said that
this could be examined.
; SHRI KRISHNA CHANDRA HAL- 

EfER: The Minister in his reply has
stated that under this scheme 2,208 
applications in the organised sector
and 2018 applications in the small
growers sector have been approved. I 
would like to know how many of
them were actually given the subsidy
in Assam, West Bengal and South-
West region and how much money
has been distributed to the small
growers sector and the organised sec
tor.

SHRI MOHAN DHARIA: I would
jiVe to have notice for this.

World Bank Aid to Maharashtra State 
Schemes

*563. SHRI NATVARLAL B. PAR- 
MAR: Will the DEPUTY PRIME 
MINISTER AND MINISTER OP
FINANCE be pleased to lay a state
ment showing:—

whether the Maharashtra State
Government had submitted various

schemes to the World Bank for get
ting aid; \ .

(b) if so, the details of the schemes
and anticipated assistance frorti the
World Bank; and

(c) the broad terms and conditions,
for aid an<j assistance from the World
Bank?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) to (c).
A statement is laid on the Table of
the HoUse.

Statement
(a) and (b). The State Govern

ments are not eligible to negotiate for
loans directly with the World Bank.
The Government of India has posed
the following projects in the Maha
rashtra State to the World Bank for
assistance: —

(i) Maharashtra Water Sup ply
and Sewerage Project.—This project
aims at improving the water supply
and sewerage facilities in six muni
cipal towns and 104 Village pan- 
chayats in the Bombay Metropolis
tan Region. The World Bank Group* 
assistance of $ 47 million. (Rs. 38.8?
crores) is expected to b6 received
for this project. The negotiations
for the credit are currently being
held in Washington.

(ii) Maharashtra Composite Irri- 
aation Project.—This project coo*
sist of the following six major irri
gation projects and the related
Command area development works:

fesrtmVe
■ ■'Cost

crores)

(a) Bhima . * « •
(b) Kukadi *: . • . 86-c»
(c) Krishna . . . . 65*50
(d) Warna . . . .
(e) UpperPenganga. ..
(f) Upper Wandbfc , * . , 66'Sk̂ !     —.  -•  '•
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The? Bhima -component of the Pro
ject is likely to be financed by the 
International Fund lor Agricultural 
Development (IFAD). The total
credit assistance from the World 
Bank Group and IFAD for this Pro
ject is likely to be of S 250—<270 
million (Rs. 206.75 to 22’3.29 crores). 
The project is currently under 
appraisal by the World Bank and 
the negotiations are likely to be 
held with the World Bank and IFAD 
some time in July-August 1979.

(iii) Rural Electrification Project. 
This is a multi-State Project ot 
which Maharashtra will be one of 
the beneficiary States. The total 
credit for this project is likely to be 

150 million (Rs. 124.05 crores). 
The Project is expected to be nego
tiated with the World Bank by mid
dle of April 1579.

In addition to the above projects, 
the. Thai Vaishat Fertiliser Project is 
currently under appraisal of the 
World Bank. ,

to. The World J3ank loans are re
payable over a period of about 20 
years with a grace period of 3—5 
yearfe. T'he rate of interest on ' the 
World Bank loans is fixed each quar
ter and for tljie current quarter, beg
inning January 1979, it is 7 per cent 
pei*'annum.

The International Development As
sociation (IDA) which is a soft loan 
affiliate of the World Bank, gives
credit assistance with repayment per. 
iod of 50 years, Inclusive of a mora
torium of 10 years. These credits are 
interest free and carry only a service 
charge of 0.75 per cent per annum.

m itm s tfo m m : m  3
«ww viRrm f'v vtfift xm  tftd

wfw ffwrr *fff 
Hunt, 3

f?i# v #  *ftvnc fw  ft*
** iflftaTT fv*T % ?

«ft wftm w w : *rr?nta *5?* * it  src*

rffT sr?r tTfirr  ̂tps v  wrr tf't < ^  
nVrr3?T ^twr f v  JSr 

?Tiflf vx 1 xm  hwit ft 
srYt̂ r’ r % f¥i r̂r̂ f t  

swralfeK tfsrm #’ smt tfrsRTO anrr vx 
mRrfate

tr<rr £ fax p - sft v\ ?r?i  ̂ f,
3*T VT 'Rf 5T5T tftx fe SfttT I

«rk TT ^   ̂ f, 7?| $  M  vt
rT̂ B ft fWft t I

wm scpjpt TRjfr $  ?r> r̂ $ %'■*r vx
<mr «tw.i 'rft v ?rro
snf at 3 srtas < ’awr g 1

*ft nggiTHW trc*rnc r *rnr $

WWW # WPT *v£ #V ’PT frHvTfaiT VX$ VT
ftrsnr vx f? fara ifowrcft $  fat Tf'-r ftrw* 
tW 3*T
ftrorfWr n v\% «fV ?

mftw wwrw : w w  ^  zv
vt ^w?rr ^ fm  Jfrsrrni xvm *nwrd $  
strt |>f!r t, vr $ % tr^r 3rr?ft $
?r> ft *̂1 wtot ŝrarf iv  %
| I TTR 1 00 P̂fm JTt̂ 'TT %, OT VT
50 wtvs fr-crcst# m r \ wm%r
vt «rr ŝft "T̂rr y?r 3 mm «n w  
3R 25 q w  v wt H
fw  wrm jtt 1,. *rt ?*r % . t̂ «33-«r vt
25 'ar?T vx 70 ferr ntrr|
%(\x *r? wr^t cprnr, f  ̂  t  1

SHRI YASHWANT BOROLE; The 
World Barik‘ loan has to be repaid 
within 50 years with quarterly inte
rest at 7 per cent for the projects at 
Bhima, Kukadi, Krishna, Warns, etc. 
in'Maharashtra. Is it not possible to 
get International Development Asso
ciation loan so that Maharashtra State 
need not have to pay any interest, as 
it is?

SHRI SATISH AGARWAL; The 
hon. Member has referred t0 certain 
projects mentioned in my reply, that 
is, in regard to Bhima, Kukadi, 
Krishna, Warna etc. etc. These six 
major irrigation projects and the relat
ed command area development are also 
there for the World Bank Assistance. 
But in regard to the period for re
payment in so far as the World Bank 
is cobbernftd, that is' not 50 years, but



15 Oml Answers MARCH 30, 1979 Oral Answers 16

it is only 20 years with a grace period
of 5 years and the rate of interest is
decided every quarter and for this
quarter it has been decided at 7 per
cent. So far as the assistance from
other such institutions like the In-
ternational Development Agency is
concerned, that is the credit that is
not made available to all projects, but
for Maharashtra composite Irrigation
project. Weare negotiating IDA
credit.

SHRI SHYAMNANDAN MISHRA:
At what stage does the Central Gov-
ernment come in? Whether they are
associated with the commencement of
the negotiations with the World Bank
or they come at the final stage? If they
are associated since the commence-
ment of the negotiations, then is any
dimension indicated to the Central
Government of the amount of assis,
tance that would be required from the
World Bank and if that is so, does it
lie with the Central Government to
drastically reduce the amount that
may be ultimately given to the State
Government?

SHRI SATISH AGARWAL. There
is no question of drastically ;educing
the amount. The Central Govern-
ment is associated with all these pro-
jects from the very commencement
alter they are received from the State
Governments and the Administrative
Ministry and from there they go to
the Planning Commission and so we
are there from that particular stage.
And whatever assistance is received
from the World Bank Group it is re-
ceived by the Central Government, it
goes to the Central POOl and from the
State Governments, we receive the
Bills stating that they havs spent this
much amount. The moment the Bills
are received by the Central Govern-
ment, We sent them to the World
Bank and the World Bank within one
mC'Dt':1 credits the amount to our ac-
count and the money is released.

•..flll,," ,omr If)~ : m'l if ;;r~r 'Ii~ ;;rT~
~ ij \IT f~l1T~ f'li 7 Cf~?: ~~ '<nor rn ~I
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~lJ ~ 'fi+f ~~fC ~ 'Ii<:Cfl~ ? ~

~'Ii ~1lf m~lf : 8 Cf<:~?:'fT;;l 'Ii<:erT~ I

I';;f'h",,'{ llllffil rr~: 8 erm;oc 'fT"f 'Ii<:(fT~
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OTT~if ~T 'fl:fT~~<'f 7pf;j-if;: lJRlTT ?
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--
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Facilities at Silchar airport

*565. SHRIMATI RASHIDA HAQUE
CHOUDHURY: Will the Mini~ter of
TOURISM AND CIVIL AVIATION be
pleased to state:

(a) whether the present Iacilitres at
Silchar airport are quite inadeuuate

to meet the huge crowd;

~

(b) if so, whether Government are
planning to extend the terminal build-
ing; and
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(c) if not, the reasons therefor?

THE MINISTER OF TOURISM AND
'CIVIL AVIATION (SHRI PURUSHOT-
'TAM KAUSHlK): (a) to (c). The ex-
tension of the terminal building at
·Silchar aerodrome at an estimated cost
of Rs. 1.83 Iakhs is almost complete. In
order, however, to meet the t:(r'Jwin,:?;
traffic needs, further modiflcations to
'the terminal building are also planned.

>.01""" ,",m ~ "fm:, : TfA'f<::, TfFA:'t~
~T ;jfTi't ~ ~n:T fllffi f'fi ffr~ tl,ll'<:qlt
<it ~'I<'f'T'fi~ If, fmt ~19 'fi<::<:%: ~ I ~Q ffr<i"f<::
l1;~<::qli !:('!i ~mc l1;ll'<::OR ~ I ll'Q if ~'f<'f
>;ffr1{ ~ f<'f1!'o;om c ~ qf~ +rf;,'!<::, fTf:;tI<::'i
~fr ~ q~l'j 1FI "iT ~T~' ~tri' f~) li ~WT
fu<i"f<: <;ITifT~T t I ffr<'f"f<::C>;~'1'li '1<:: ~fq;'f>'
'!iT ~f;nlT>;f) 'FT ~<:r~(f;;rr'i ifirT ~ I ~ "'WiT
(fR1'{ li qij';;ffi ~I Ilo;i '!iT ~ ifirf fl1<'fCTT~ I

'lntervening period between the
'Security Check and the final call of
'the departure of the flight.
• ~ ~T .)t ~Tfi!:tf"r~ ~l ~ I +rf~l
.~ T(~11f~T -q:i'fT~m! I \Q'ful; ~ rOO ;;fi
.i't ~~i'fT ~ ~ f. iflfT ~ ;jf(,(;T i't ~T
~T ~~ "" ~~ ~I rn ?

•~ 'iT(f ~ ~ f. ~ '1'<:.m;;r <'f~ 'fr<{
"('iT'" 'fiT ~(f ~ ~ I ~ ('fit;;r ~r~)m ~,
~1<:~ IJ;~ ~r ~rnT~ ~fr ~);;) <ii .T"f
'~ i1i1f ~ fi:!i<:~T mq; 'f>1" mi;jf '!iT ~~ i't
'~l ~ii~ ~ ~.n~ I ~~ 'Ii ~T
;;rT i't ~)I:l ~T f. ~~ m'f. '!il ~Tq: I
,~~ i't ~;;ffi .1 ifi1f i't ~ ~e ~ '1'~ I

'.if' ~ ~1f~: >;f~&1li'(l)~~, ~~;:f
'fmif f'!i~r f~ ffr<'f"f<:l1;lf<:G'li~ 'i~~ ill,.
~@~iilJ; ~;i Sfl1fll' ~1lT ~ 1. 83 ~ 'liqlf i't
cf+rOffifGff~ ~ f<mm: '!iT'!iT'i l1!~ f~T ~m~
;;rl f'!i >;far~<:r~);i <;IT<:~ ~ I ~m:~ if ~
1 5 '1T13 ti'1'if ~" '!i<:~ fq;<: CfQT f<ffifr<:'!i<:: <:%:

-~ mf.!; >;ff(ff<:if(f ~fql:lrq: CfQT '3"iOf'i1:l~I ~. I
.'~ ifiTT{19 7 9- 8 0 ~ l1!~;f<f;lfT;;rrrrrr I 'iTi'fi'fTlfT
~;r Wlf ~fql:lm) ~ ~a if;;rl EltTi'f R<'fT~r

·~ "Of <it 1i ~1TT >;fT<:<itfllm ~ f'fi crQT <f;lii't
-'lilT ~f<nir~) I

SHRI NIHAR LASKAR: He himself
says-looking to the growing needs of
~this airport-that he is going to ex-

pand it further. I would like to know
when this initial project of Rs, 1.62 laKh
was initiated? Why has it taken so
much of time? What is the reason fer
it? Secondly, there was also, I tmnk
a proposal for landing 17 boeina at
Siichar Airport. It was Quite a long-
standing decision. Why are .fOU not
implementing this decision also to faci-
Iitiate services for the people there?

SHRI PURUSHOTTAM KAUSHlK:
Whatever may be the reason for delay
in implementation, the first phase of
the expansion of the airport is almost
completed.

SHRI NIHAR LASKAR: This is my
a.rport. I know it.

MR. SPEAKER: It is country s air-
port.

SHRI PURUSHOTTAM KAUSHIK:
I have assured the House through you
that expansion of that airport is gOlllg

to be taken up this year with the
increase of Rs, 15 lakhs; and for that,
I can assure my hon. friend that undue
delay will not be there, so far as this
further expansion of that airport is
concerned. As far as terminal building
landing operation of hoeing and all
that are concerned, it is subject to the
availability of the aircrafts; and we
are taking steps to effect further aug-
mentation of the fleet.

SHRI NIHAR LASKAR: You know
that this Silchar airport is go.nz to
help you. Why car you not do it?

MR. SPEAKER: You have mace
your suggestion.

SHRI PURUSHOTTAM KAUSHIK:
The problem is with the Indlau Air-
lines in not going there.

SHRI PURNANARAYAN S,:';HA:
Silchar is the principal city on the
other valley C'f Assam and Gauhati is
the Capital of Assam at the moment.
There is no facility for daily flight
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from Silchflr to Gauhati and vice versa. 
Will the Minister be pleased to regu
late the service further? We should 
have a daily flight invariably Lora 
Gauhati and Silciuir, so that i-i-e people 
Can travel by air from Swciuu to 
Gauhati. Between Silchar and Gauhati 
there is only train—Barak Valley Ex
press—-which takes 16 to 18 hours and 
which is not reliable. There tore, fly
ing is the only means of communica
tion. So, may I know whether fhere 
will be a dully flight irom Sikhar to 
Gauhati and vice versa?

SHRI PURUSHOTTAM KAUSHIK. 
I will look into the matter. Bui thai 
will be subject to the availability of 
aircraft.

Cooperatives in Tribal Areas

*571. SHRI P. RAJAGOPAL NAXDU. 
Will the Minister c£ COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state*'

(a) whether Government have .sanc
tioned any scheme this year to ;..tieng- 
then cooperatives in tribal w a s ; a' d

(b) if so, the States benefited by- the 
schieme?

r4 THE MINISTER. OF STATE IN THE 
MINISTRY OF COMMERCE, Cx\IL 
&JPPIJES AND COOPERATION 
(£HRI KRISHNA KUMAR GOYAL): 
( i O A  scheme formulated for th*» de
velopment of cooperative marketing 
processing, supply and storage in tribal 
areas is continued by the NCDC. 
Special Central Assistance Scheme for 
the purpose of supplementing the State 
Governments’ plan efforts is continued 
ia the Ministry of Heme Affairs (Tribal 
Development Wing). '

,(b) The NCpC Scheme has benefited 
the t States of Andhra Pradesh, Assam, 
Bihar, Gujarat, . Himachal’ Pradesh. 
Karnataka, Maharashtra, Madhya Pra
desh, Manipur, Meghalaya, Nagaland, 
Orissa, Rajasthan, Tripura and West 
Bmgal and the Union Territories of 
Arunachal Pradesh Andaman and NIcj- 
bar Islands and Lakshadweep. The 
scheme o f Speteial Central Assistance

implemented by the Ministry o£ Home 
Affairs has benefited the States ot 
Andhra Pradesh, Assam, Bihar, Guja
rat, Himachal Pradesh, Karnataka, 
Kerala, Madhya Pradesh, Maharashtra,. 
Manipur, Orissa, Rajasthan, Tamil 
Nadu, Tripura, Uttar Pradesh and West 
Bengal and the Union Territories ot 
Andaman & Nicobar Island and Goa, 
Daman and Diu,

MR. SPEAKER; Today it does not 
matter, but on other days, such state
ments .should be laid on the Table

SHRl P. RAJAGOPAL NAIDU: What
is the assistance given to Andhra Pra
desh?

SHRI KRISHNA KUMAR GOYAL:
The total amount sanctioned up till 
now is Rs. 10C5.772 lakh?.

SHRI P. RAJAGOPALA NA1DL: 
What are the specific schemes token?

SHRI KRISHNA KUMAR GOYAL; 
The money which has been granted is 
in the way of margin money, sljare 
capital,, godowns, transport vehicles, 
processing units—for these schemes 
this money has been sanctioned. ’’ ’
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ioei. 77Z<mr^ vmtfwrR
SliNs 548 ?TW ^TOfNf
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Pp’Sftfmft V'loxroVrqe'fto
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tfterhsr ^ f  cntrr 300 ft srrcfat?  ̂ snwft 
tfftrrsita f  1V* *  $ w  srrft ifasT m
<n|WT# *pt swrcr f%mr srr Tfr 1 1

SHRI ANNASAHEB P. SH1NDE: 
While the Government measures to 

help the tribal areas and particularly 
the co-operatives is a welcome. step, 
generally we find that in the tribal 
areas the marketing arrangements »re 
extremely weak 'ino, therefore the 
tribals are subjected to a lot of diffi
culties. Secondly, while the pattern o£ 
co-operative societies in the tribal areas 
is the s&me as in the advanced areas 
tti#. socio-economic conditions in the
tribal areas are different; whereas 
their administrative and organisational 
set up has got to be different, it is 
more or less the same. Has Ihe Gov
ernment given any thought to, this? 
Then,'massive assistance is required 
to‘1.he marketing societies in the tribal 
areas ' to help theni market the agri
cultural produce in the tribal srs'as. 
H$wpttJje .Government formulated any 
specific plan? . . .

THE MINISTER OF COMMERCE, 
CIVIL SUPPLIES AND CO-OPERA 
TION fl(SHRI MOHAN DHARIA): As
the House is aware, ii is with a view 
to give better assistance to tribal areas 
that the tribal blocks and special plans 
for tribal blocks have bfeii taker, up 
by the Government, and the Ministry 
of Home Affairs is directly id charge 
of 111 the tribals. I do share the con
cern ol the hon. Member, and 1 can 
assure the House that from the side 

the Ministry of Co-operation we 
sh&U certainly take all steps with a 
vidv to give the maximum possible 
assistance lor the marketing facilities 
iathe tribal areas. So far as the other 
q$fs% n/is concerned, it is more ser

vant. Even though we are having: 
various schemes, there is no proper 
management. So, the managerial capa
city is very much required. Naturally, 
so far as the assistance or borrowings 
from the public finance institutions is 
concerned, they are very much depen
dent on the viability of the co-opera
tive societies, So, we shall have to 
have all the infra-structure. It is in 
this context that some of the States 
have some programmes. From our side 
we shall take up such programmes 
whereby even for the payment for 
shares by the shareholders, we will 
give them some amount so that thev 
can buy the shares in easy instalments. 
Such sort ,cf projects will be under
taken.
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SHRI RAJ KRISHNA DAWN: The
performance of the co-operatives is 
very poor. I would like to know from-.
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'the hon. Minister whether most of the
"co-operatives are running at a loss or
.a profit.

SHRI MOHAN DHARIA: I may say
that most 01 the societies in the coun-
.try are functioning well but it so hap-
pens that publicity is given to the
wrong doings of some societies, and
naturally the whole movement is
.thought to be corrupt. It is not correct.
It may be the experience of some, but

.that is not my experience.

Central aid for flood relief in
West Bengal

*572. SHRIMATI MRINAL GORE:
'Will the DEPUTY PRIME MINJISTER
,AND MINISTER OF FINANCE be
pleased to state:

(a) whether it is a fact that the Chief
:Minister 01 West Bengal has corn-
plained that the Central Government
have not provided enough assistance
for their flood relief; and

(b) if so, Government's reaction
-theretoj,

THE MINISTER OF STATE IN THE
MINISTRY OF' FINANCE (SHRI

:SATISH AGARWAL): (a) The Chief
Minister West Bengal in his statement
·n the State Legislative Assembly on
the 20th November, 1978 expressed dis-

.satisfaction with the amount of Central
assistance allocated to the State to
meet the additional expenditure neces-
sitated by floods.

(b) On the basis of the reports of
the Central teams which visited West
Bengal to assess the damage caused by
floods and the requirement of funds
by the State Government to meet the
situat.on c,nd on the re',:m,nendations
.,:-f 111..-.;I-IJ".gh Love. Con:2:-~ittee on Re-

lief, the following Centr-al assistance
.in cash and kind was allocated to the
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Government of West Bengal for flood
relief works:

(Rs . crores)

I. Advance Plan assistance 88·93 ..
2. Short-term loan for pur-

chase and distribution of
agricultural inputs 25' 00

3. Cost of 1,15,500 tonnes of
foodgrains and pulses for
free distribution as gratui-
tous relief 15 ,89

4. Cost of 1,50,000 tonnes of
foodgrains under the
'Food or Work' programme 13, 75

5. Cost of medicines, disin-
fectan ts, etc. supplied to
the State Government o· 37

'1.,

Total 148 '94

The matter has been reviewed re-
cently by a Central team. It's assess-
mentis that assistance given for the
current financial year is adequate.

.11') l!""'" ~ft: ~1fT<,{<i ~Tq; flff;;m:
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PROF. SAMAR GUHA: In reply to
a question of mine some 15 days back,
a similar figure was given. Of this,
Rs. 60 crores up till now have been,
spent by the Government of West
Bengal. Also, it is reported in the
press that because it is not possible
for them to spend the full amount allo
cated to them, the amount has been
diverted to panchayat account. It is
just to avoid that the money that was
allocated for this year does not lapse.
I want to know from the hon. Minister
whether the Central Government is
enquiring from the Government of
West Bengal as to what stands in the
way of their making full use of the
amount that was allocated to them for
this year, why they are not being able
to do sc, and, even then, why they are
accusing that the Central Government
aid is not adequate and I also want to
know whether instead of making ex
penditure for the purpose, they are
diverting the fund to the account of
panchayat and, if so, whether that will
be regular or irregular.

SHRI SATISH AGARWAL: The
team will be visiting West Bengal again
very shortly and they will assess their
requirements and will also look into
the items of expenditure as to in what
they have spend the amount.

PROF. SAMAR GUHA; None of my
queries has been answered.

MR. SPEAKER: He does not know
anything about it. He says that a team
will go and look into the matter.

PROF. SAMAR GUHA: In reply to
my question earlier, the Government
admitted that up till now, only Rs. 60 
crores have been spent. It has also
appeared in the press that by 31st
March, all the amount they will not be

able to spend and, therefore, they have- 
diverted it to another account just to*
avoid certain technicalities.

SHRI SATISHL AGARWAL; As
matter of fact, we have allocated the
funds to the Government of West
Bengal and it is for the Government
of West Bengal to utilise the funds to
the best advantage of the people at
large. If there is any diversion of
funds from one head to. another. . . .

PROF. SAMAR GUHA: How can it
be? It is only for the purpose of
giving relief to flood affected people,
the flood victims. How can the
amount be used for any other purpose?'

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
CHARAN SINGH); The funds have
been allocated for the purpose of pro
viding relief to flood-affected people.
It the am-eunt is being diverted to some
other purpose.. . .

SHRI JYOTIRMOY BOSU: Why is
it? Have you got a\ specified com:-
plaint?

SHRI CHARAN SINGH: Please allow
me to reply. I f  as alleged, the funds
are being diverted for some other pur
pose, we do not know today. We will
make enquiries and ensure that the
funds are used for the purpose of flood
relief.

DR. SUBRAMANIAM: SWAMY; Fol
lowing the question of Prof. Samar
Guha and the reply of the hon.
Deputy Prime Minister, I want to knew
from him whether he is aware of the- 
speeches made in the West Bengal
Assembly by MLAs and the newspaper
reports that the flood relief money is
being distributed through C.P.M. party
workers^... (Interruptions^.

SHRI KRISHNA CHANDRA HAL- 
DER: It is absolutely false; it is alU 
politically motivated.

DR. SUBRAMANIAM SWAMY: I ami
not alleging. I want to know from;
the Government whether that is a
fac t . . . .  ........
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SHRI KRISHNA CHANDRA HAL- 
DER; It is untrue; it is utterly false.

DR. SUBRAMANIAM SWAMY: I am 
not alleging anything. I want to know 
whether he is aware of newspaper re
ports and the speeches made by MLAs 
in  West Bengal Assembly that the flood 
relief money is being distributed 
through CPM party workers and that, 
in this process, the party workers are 
being recruited. May 1 know whether 
he has received such reports and, if so, 
what has the Government done about 
it to obtain a clarification?

SHRI JYOTIRMOY BOSU: IIow is 
the question relevant? You kindly 
read the Question.

SHRI CHARAN SINGH: I have a
faint recollection of such reports ap
pearing in the press. But how far they 
are correct, we do not know.

SHRI SAMAR MUKHERJEE: The
-devastation of floods in West Bengal is 
so big, so vast, that the relief collec
tion is still going on. Very recently, 
the Chief Minister of Maharashtra 
■himself, along with some other public 
.men, came to West Bengal and hand
ed over money and assure*} that mosey 
was still being collected. In Delhi it
self, you know personally, Sir, still the 
êffort is going on for further collection 

of relief funds. So, the requirements 
of funds are very big. That is why the 
West Bengal Government demanded 
from the Central Government an 
amount outside Plan allotment, so 
that, in a period of two years’ time 
.reconstruction work could be under* 
taken. The allotment sanctioned by 
tbp Central Government has not satis
fied the requirements. That is why, 
-the complaint is still there that the 
help is inadequate. It is. also a fact 
that distribution of this money for re
construction was undertaken by the 

’State Government through panchayats 
— very, recently, before the floods, 
ifeere were elections for panchayats. 
And it i| also a matter of record that 
ithe disbijbution was. honestly done an$ 
people fait confideotjxn

AN HON. MEMBER: What is ? his
.question? - / / !

SHRI SAMAR MUKHERJEE: I will 
ask my question. It is a fact that no 
rush of people has taken place from 
villages to towns. This itself shows 
that everybody felt confident in this 
method of distributipn. That was 
why there was no rush to towns, and 
it has been universally admitted that 
there is no corruption. But some poli
tical parties there are making a hue 
and cry that this fund is being used 
for Party purposes. That is absolutely 
false.

MR. SPEAKER: Please come to the 
question.

SHRI SAMAR MUKHERJEE: My
question is this. Will the Central 
Government, keeping in mind the huge 
devastation, satisfy the requirements 
for the rehabilitation of the people of 
West Bengal and also will the Govern
ment undertake plans and schemes, 
some long-term measures, so that such 
huge type of floods do not recur in 
future in West Bengal?

SHRI CHARAN SINGH: What the
hon. Member has stated is a formal 
reply to the question of grievance 
voiced by my hon. friend, Shri Samar 
Guha. So, I need not add anyhtinfcto 
that at all. What I want to say is. that 
several States were, last year, affected 
by severe floods, but the devastation 
caused in West Bengal was most severe 
of them all. That has been admitted 
by the Government. We want to help 
our .people, whether they ;are reading 
in West Bengal or in Tancjil Nadu 'or i-a 
U.P., equally with the Governments of 
the States concerned. The welfare of 
the people of West Bengal is.̂ gus much 
the concern of the Central ’ Govern
ment as is the concern of the State 
Government. So, in that, w e do not 
lag behind at all. As for special renp* 
dies for Hoods in future, that is St vebr 
difficult question. For the long-term 
solution, the entire State Governments 
will have to coopprate with each othsr.
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A  proposal about long term solution of 
the problem ol floods i$, perhaps, being 
considered in the Agriculture Depart
ment. But 1 am not very sure.

SHRI K. GOPAL: I would like 1o 
know from the hon. Deputy Prime Mi
nister and the Finance Minister whe
ther it is a l'act that the Chief Minister 
.of West Bengal entrusted the respon
sibility of flood relief work to many 
persons, not as charged by Dr. Swamy, 
whether he entrusted the work to the 
leader of the Janata Party in tbe 
Assembly in his own district and also 
whether it is a fact that the leader ran 
away from t̂he responsibility and did 
not do anything.

SHRI SATISH AGARWAL: We are 
wot aware of it.

WHITTEN ANSWERS TO 
QUESTIONS

Treatment of Eilepsy

*533. SHRI SHAMBHU NATH 
CHATURVEDl; Will the Minister of 
HEALTH AND FAMILY WELFARE 
be pleased to state:

(a) whether Government’s attention 
has been drawn to the speech made 
by Dr. Ashima Chatterjee at the 30th 
Indian. Pharmaceutical Congress in 
Calcutta on December 30, 1978 regard
ing “recent advances in the chemistry 
Of medicinal plants in. India*’ and the 
efficacy of Marsila Muinta (Shushuni- 
sh#k in Bengali) in the treatment of 
epilepsy and she claimed that of the 
2000 patients treated, 30 per cent 
Were completely cure# and in 60 . per 
cent cases the disease was under con
trol;

. verify this
"Claim ftnd atiford facilities for the 
apeedy development of this medicine 

will prove  ̂ boon to the 
hitherto. dec-

(c) whether Government have 
made any survey about the ramifica
tions" of this disease and the efficacy 
of the current methods of the treat
ment?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI RABI 
RAY): (a) Yes, Sir.

(b) Yes, Sir. Clinical trials are 
being carried out in different States 
through various Institutes/Centres/ 
Units of the Central Council for Re
search in Ayurveda and Siddha.

(c) No, Sir. Only a limited hospital- 
based collaborative epidemiological 
study was made by the Indian Coun
cil of Medical Research.

Deputation of L.D.Cs as Computors in 
Labour Bureau

*534. SHRI BALAK RAM: Will the 
Minister of PARLIAMENTARY AF
FAIRS AND LABOUR be pleased ip 
state:

(a) the reasons for providing quota 
of deputation for LDCs/UDCg to the 
post of Computors in Labour Bureau 
while LDCs and Computors are in 
the sace scale of pay whereas UDCs 
are in the higher scale of pay than 
that of Computors, in the same office;

(b) the reasons for promoting witb 
enhanced quota the CSCS/CSSS 
cadre posts of Investigator Grade tt 
on transfer basis, while previously 
the rules provided such promotions 
with a lesser quota on deputation 
w*jg particularly when the Compu
tors (Cadre employees with their sole 
channel of promotions to the post of 
Investigator Grade H) are facing stag
nation in their promotion avenues;
and

(c) the reasons for hot enhancing 
the promotion quota of Computqra in 
the t&bdur Bureau wbeb the ex-cadre
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employees of CSCS/CSSS are getting
promotions?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VERMA): (a)
The Recruitment Rules for the post of
Computers in the Labour Bu-
reau provide a quota of 40
per cent for transfer and/or
deputation. The Department of
Personnel have issued general insti-
tructions that in order to improve
promotional avenues for LDCs/UDCs,
comparable ex-cadre posts may be
filled from LDCs/UDCs who possess
prescribed qualifications, before direct
recruitment is resorted to.

After revision of pay scales conse-
quent upon the recommendations of
the Third Pay Commission, UDCs
came on a higher scale of pay com-
pared to that of Computors. They are
no longer eligible for appointment as
Computor in the Labour Bureau.

(b) & (c) , Before January, 1976,
Recruitment Rules for the post of
Investigator Grade II, had provided a
quota of 60 per cent by direct recruit-
ment, 25 per cent by promotion of
Computers in the Ministry of Labour
and its attached offices, and 15 per
cent by deputation of UDCs/LDCs in
the Ministry of Labour and its attach-
ed offices. Keeping in view the ins-
tructions of the Department of Person-
nel, the Recruitment Rules were
re:~:;ed and equal quota has been,
provided for the three categories.
The quota for Computers has been
raised to 33.1/3 per cent from 25
per cent. Non-graduate computers
with 3 years' experience are al,io eli-
gible since March, 1975 for promotion
as Investigator Grade II. These pro-
visions are diTected towards improv-
ing the promotion prospects of Com-
putors. -
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Recommendations of M1ehta Committee-

*537. SHRI KUMARI ANANTHAN:
Will the Minister of SHIPPING AND-
TRANSPORT be pleased to lay a,
statement showing:

(a) the principal recommendations:
of Mehta Committee which reviewed
Port congestion problems; and

(b) the action taken thereon?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) and (b). The-
recommendations Of Mehta Committee-
can be classified in the following,
broad cateiol'ies:-

..

(ii) The recommendations coming
within the purview of the Ports and
capable of implementing by the·
Ports themselves.

--/

(ii) The recommeidatiotls coming
within the purview of the Ministry
of Shipping and Transport where'
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the concurrence of Ministry of 
Finance is necessary.

(iii) The recommendations on 
which action is to be taken by other 
Ministries /Departments.

(iv) The recommendations involv
ing labour.

2. Recommendations at (i) and (ii) 
above broadly related to acquisition 
of various kindB of cargo handling 
equipment and provision of various 
facilities in the ports. Action on these 
recommendations wsre initiated bv 
the Ministry soon after the receipt of 
the Report of the Mehta Committee. 
The ports were told that the Ministry 
were broadly in agreement with the 
recommendations of the Committee 
and that specific proposals were to 

be initiated by the ports. Certain 
proposals received from the ports have 
already been processed in the Ministry 
and sanctions issued.

3. A  High-level inter-Minjsterial 
Committee (Emprowered Committee) 
was constituted by the Ministry on 
2-2-1979 to ensure speedy implemen
tation of the principal recommenda
tions of the Mehta Committee men-* 
tioned (iii) above. These recommen
dations broadly relate to the diversion 
of bulk cargoes from Bombay to other 
ports, and the provision of facilities 
for handling and clearing cargoes in 
other ports. A number of recommen
dations have already been accepted 
for implementation.

4. The recommendations relating to 
labour broadly related to (i) revision 
of piece-rate Schemes; (ii) Reporting 
half-an-hour earlier at the Call 
Stand* (iii) commissioning of the 
semi-mechanised, unloading facilities 
and (iv) outstanding matters of F.C.I. 
labour. A* regards revirion of piece- 
rate Scheme, a setUement '&as already 
fceen teach** between Bombay Port 
authorities and the .Jlnibns of Pbrt 
167 LS—2.

and Dock Workers w,e.f. 1-3-1*79 
although one erf the Unions, namely 
Bombay Port Trust Employees’ Union, 
haa not yet signed the settlement. 
These are being looked into.

Extension of Railway line from 
Dhannanagar to Sabroom

*538|. SHRIMATI PARVATHI 
KR1SHNAN: Will the Minister of 
RAILWAYS be pleased to state:

(a) whether the Tripura State 
Government have been requesting the 
Union Government for, extending the 
railway line from Dharmanagar to 
Sabroom; and

(b) if so, what are the details and 
Government’s decision thereon?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE):
(a) and (b ). There have been demands 
for linking Dharmanagar to Agartala 
and Agartala to Sabroom. Construc
tion of a 33 KM line from Dharma
nagar to Kumarghat in Tripura has 
been approved during the current 
year. Extension of the . line beyond 
Kumarghat is not contemplated at 
present.

Inspection Unit in DXJB.S,

*539. SHRI K. LAKKAPPA: Will 
the Minister of HEALTH AND 
FAMILY WELFARE be pleased to
state: u i.4 1

(a) whether it is a fact that an 
Inspection Unit has been set . up in the 
Directorate General of Health Ser
vice® in 197« to check irregularities 
and malpractices in the Central Gov
ernment Health Scheme;

(b) if so, what were the functions 
of the member of the Unit and whe
ther they had; been issued ‘authority 
letters' to inspect the dispensaries 
working tinder C.G.H.S.



Written Answers MARCH SO, 1979 Written Answers 36

(c) the number of dispensaries 
checked bp the members off the Unit 
since 1979' and reports submitted;

(4) whether appropriate action on 
such reports was taken, if so, what 
and if not, reasons therefor; and

(e) whether the said Inspection 
Unit has been declared Disbanded’ 
and if so, reasons therefor?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI RABI 
RAY): (a) Yes, Sir.

(b) The functions of the Unit were 
to make regular/surprise inspections 
of the CGHS dispensaries. Authority 
letters were issued to them.

(c) to (e). Nine dispensaries were 
checked and report* were duly sub
mitted and corrective action, wherever 
considered necessary, was taken. This 
Unit functioned for a very short time 
because soon after it started func
tioning it was reported that some of 
the members of the Unit were not 
behaving properly in the dispensaries 
during inspection. It was increasing
ly felt that the machinery already 
existing for regular/surprise inspection 
by medical officers of the CGHS was 
itself adequate for this purpose and 
the tfnit thereafter became more or 
less defunct

Special Train for Comex Tourists.

*540. SHRI C. N. VISVANATHAN: 
SHRI D. D. DESAI:

WiU the Minister of RAILWAYS 
be pleased to slate;

(a) whether the arrangements of 
special train fear Comex tourists have 
proved to be a *wbite elephant' consi
dering that 112 tourist* have come 
against the number o r ig i n a l l y  antici
pated; and

<b) Tbe loBses caused to the Rail
way oil thig account and the jacon- 
venient^caused to other Railway 
passengers?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE):
(a) and (b). The organisers of Com
monwealth Expedition-9 requested 
for rail travel arrangements for about 
250 passengers in first class for their 
journey in this country. Since this 
number of first class passengers could 
not be cleared by regular train servi
ces, a special train, consisting of 5 AC 
second class sleeper coaches, was ar
ranged. Since the total number ot 
delegates who were undertaking the 
journey was found to be only about 
120, the special train was subsequent
ly withdrawn and three extra coaches 
are being provided on regular train 
services. These passengers are travel
ling on Indrail passes which are fully 
paid tickets. The Indian Contingent 
has also been extended the facilities 
of Indrail passes. There is, therefore, 
no loss to the Indian Railways. No 
inconvenience is being caused to the 
other railway passengers.

Double-headed trains

*542. SHRI JYOTIRMOY BOSU; 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether double-headed trains 
to South has reduced the waiting list 
appreciably;

(b) to what extent has the number 
of bertha increased; and

(c) whether Government have 
planned for introducing similar type 
of trains for the Eastern, Western. 
Northern and Central Regions also?

THE MINISTER 03? RAILWAYS 
(PROF. MADHU DANDAVATE): (a>- 
Yes, Sir.

(b) The increase was 46 berths in 
Air-conditioned 2-tier sleeper and 525 
bertha in second class sleeper.

(c) Based on & e experience gained 
by the experiment of 121/122 Tamil 
Nadu Expresses witti ■' two engines 
from 29-1-1979, the issue ofrunnlng
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other trains with augmented loads 
and two engines will be considered.

AftmadpuxHK&twsi Railway Section

• *543. SHRI GADADHAR SAHA: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether he is aware of the fact 
that resumption of railway service on 
Ahmadpur-Katwa Railway (NG) Sec
tion is in public interest and consi
dered essential;

(b) if so, what decision, action Is 
being taken for complete track rene
wal between Ahmadpur and Kisnapur 
Stations and construction of a recent 
flood-damaged destroyed bridge near 
Labpur station; and

(c) is he aware that the line Is 
very useful to the rural population of 
the area and there is growing demand 
for early completion of the work and 
resumption of the service?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): '.(a) Yes,
sir.

(b) and (c). Ahmedpur-Katwa 
(NG) line is owned by a private com
pany and worked by Eastern Rail
way. The line was severely damaged 
during the unprecedented floods of 
September/October, 1978; a major 
bridge across the river Bakreswar 
was washed away. The repaira to 
tracks between Kimahar to Ahmed- 
pur and rebuilding the bridge are in 
progress and are likely to be complet
ed by June 1979.

Names of St*tions in Urdu

•846. SHRU3. M. BANATWALLA: 
Will the Minister o f RAILWAYS be 
pleased to state: .

(a) whether -for the convenience of 
people, <k>vernment propose l o  issue 
directions to have names of Railway 
stations tXh&u too ttt all

stations in such States where Urdu 
is the second biggest language; and

(b) whether the names of stations 
will be written in Urdu at stations in 
all such areas of other StateSj too, 
where Urdu-speaking population is 
10 per cent or more of the total popu
lation?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) and (b). 
According to the extent instructions 
in the States of Bihar, Haryana, 
Jammu and Kashmir, Punjab, Uttar 
Pradesh and Himachal Pradesh, 
where Urdu is widely used, all rail
way station name-boards are required 
to have the names painted in Urdu 
also in addition to Hindi, English and 
the regional languages. Railway 
Ministry, in consultation with Minis
try of Home Affairs, is examining 
application of these instructions to a 
few more States.

Fast train from New Delhi to Bombay

•546. UR. BAPlT KALDATE: Will 
the Minister of RAILWAYS be pleas
ed to state:

(a) whether Government propose 
to introduce a fast train from New 
Delhi to Bombay and vice-versa on 
the pattern of Rajdhani for the 2nd 
Class passengers;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE):
(a) to (c). No., Sir. Journey in Second 
Class non-airconditined coaches is 
extremely uncomfortable on trains 
running at 120 K.M.P.H. or more be
cause of noise and dust nuisance. 
Coaches on such trainB have perfor
ce to be air-conditioned once.

An additional service with II. class 
non-airconditioned accommodation also 
is being provided from 1-4-78 oy ex
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tending 59/60 Jammu Tawi-New Delhi 
Express to and from Pune. It is also 
proposed to provide a direct bi-week- 
ly fast train between New Delhi and 
Ahmadabad via Vadodara from 1-5-79. 
These services are expected to, divert 
the through passengers for Pune/Goa 
area and also the passengers for in
termediate stations between New 
Delhi and Vadodara from the exist
ing through services between Delhi 
and Bombay both on the Central 
Railway and Western Railway Routes, 
thus providing relief for the through 
passengers between Delhi and Bom
bay.

Ratification of Brussels Convention

*547, DR. P. V. PERIASAMY: Will 
the Minister of SHIPPING AND 
TRANSPORT be pleased to state;

(a) the reasons for the delay in 
ratifying the Brussels Convention, 
which among other things provided 
for “NIL” duties on port equipment 
coming from abroad;

(b) whether this delay has affected 
the containerisation of Bombay, 
Cochin and Kandla Ports; and

(c) if so, the steps proposed to bo 
taken to ratify the Brussels Conven
tion and also to containerise these 
Ports immediately?

THE MINISTER OF STATE IN 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) This Ministry 
has no information about the Con
vention referred to in the Question.

(b) Does not arise.
(c) In view of the answer to part

(a) the q̂uestion of ratification does 
not arise.

As regards 'container facilities at 
ports, the Planning Commission, have 
tentatively agreed to a provision of 
As. 12.2 crores to provide container 
handling facilities in the Ports. No

facilities exclusively for handling 
containers in Kandla are prefeatly 
contemplated.

Report of the Sfcrivasiava Committee

*548. SHRI CHITTA BASU: WiU
the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
lay a statement showing:

(a) whether Government have since 
examined the report of the Shrivas- 
tava Committee set up sometime ago 
to go into the National Health Policy;

(b) if so the essential features of 
the report and the recommendations 
thereof; and

(c) actions taken thereon parti
cularly in respect of the formulation 
of new National Health Policy?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI RABI 
RAY): (a) Yes, Sir.

(b) and (c). A statement is laid 
on the Table of the Sabha.

Statement
The Group on Medical Education 

and Support Manpower, known as the 
Shrivastava Committee in its report 
submitted to the Government in l£75 
made the following major recommend 
dations:

(i) creation of bands of para-pro- 
fessional and semi-professional 
health workers from withitt the 
community itself to provide simple, 
promotive, preventive and curative 
health care services needed by the 
community;

(ii) creation of two cadres of
Health Workers and Health Assis
tants between the community level 
worker and the doctors at the Pri
mary Health Centres; ■ '

(iii) development of ‘iWearral Ser- 
vices Complex’ by establishing link® 
and contacts between PHC, lalujsl 
tehsUi&stdct, regional and «sed»cal
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college -hospitalg and weaving there
in the training of the interns so as 
to orient them towards the needs 
of the community; and

(iv) establishment of a Medical 
and Health Education Commission 
for planning and implementing the 
reforms needed in health and medi
cal education on the lines of the 
University Grants Commission.

2. A  committee was set up in 
August, 1975 under the chairmanship 
of the Union Health Secretary to pre
pare a concerte Plan of Action ori the 
Report of the Shrivastava Committee 
This committee dealt with the recom
mendations of the Shrivastava Com
mittee in three distinct part?, namely
(1) Community level workers; (2) 
Creation of a cadre of Health Assis
tants and' the involvement of Health 
Workers and Health Assistants not 
only in the preventive and promciive 
aspects of health but also i”a the 
curative services; (3) involvement of 
medical colleges in community health 
problems so as to develop a compre
hensive health referral complex and 
use of this involvement not only in 
the training of interns but also for 
the reorientation of medical educa
tion.

(a) Community Level Workers.

The Ban of Action suggested that 
only three categories of personnel, 
namely* Primary and Middle School 
Teachers who are directly employed 
by Government or Boards under the 
Government postmasters of village 
post offices and Gramsevaks, may be 
trained: (i) to spread the message 
ol family planning methods and prac
tices; (ii) to diagnose common ail" 
ments and: dispense specific remedies;
(iii) in the skills needed in the con
trol of communicable diseases so that 
tfceir services can be harnessed rca- 
dily in case of emergencies; and (iv) 
to develop promoticft*al and preven
tive health activities.. Jf w*s also sug
gested that the existing scheme of 
dais under tbe Department of Family 
Welfare might be sxdtably reviewed

and its operation kept under conti
nuous watch. The dais should also be 
given additional training in diagnosing 
and treating maladies of women and 
children. Apart from increased incen
tives the trained dais should also be 
supplied with dispensable presteri
lised kits which could be used for 
ensuring asepsis at the time of con
ducting deliveries.

(c) Health Services.

The Plan of Action suggested that 
the time was not yet ripe for adding 
a third doctor at the PHC level all 
over the country unless it is intended 
to improve the employment prospects 
of doctors. The amount of Rs. 75 
million needed for this could bG spent 
in more useful directions, particularly 
for the training and employment of 
Health workers and Health Assistants. 
Facilities for the retraining of male 
uni-purpose workers and ANMs 
into multi-purpose workers were 
limited and it would not be advisable 
to take up this work in a very large 
number of districts. This should, 
therefore, be restricted only to those 
districts which have family planning 
centres and rural health training cen
tres taking care however, to ensure 
that all States/and UTs are fully 
covered. The total number of such 
training centre^ would be approxi
mately 70. Where two training cen
tres are located in the same district 
one of these would be assigned to look 
after the training work of the ad
joining district. All the training cen
tres would need to be augmented not 
only with the equipment but also by 
the addition of experienced trainers. 
Allopathic medicines as well as cheap 
and simple remedies belonging to 
Homoeopathic and indigenous systems 
of medicine should be included in the 
training schedule and kits supplied to 
the workers and a proper curriculum 
drawn up tor their training.

(c) Reorientation of Medical Edu
cation,
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Hie Plan of Action recommended 
that the Medical Council of India 
should amend its Regulation® so as to 
make it mandatory for all medical 
colleges to have an abex body to dic
tate the type of training to be impart
ed to undergraduates in the clinical 
and para-clinical departments of the 
medical colleges. This committee, 
headed by the head of the institution, 
should coordinate the functioning of 
the Department of Social and Com
munity Medicine with that of other 
clinical and other para-clinical de
partments to evolve an effective train
ing programme with emphasis on 
preventive and community medicine 
and development of clinical skiil  ̂ re
quired for the same. The medical 
colleges which do not have public 
health representatives on their facul
ties should evolve a system whereby 
senior public health administrators 
working in the State Government or 
local bodies corporations are involv
ed by the Departm&nt of Social and 
Community Medicine, to lecture on 
problems of community health care. 
Honorary teaching designations may 
also be conferred on these experts, if 
necessary. All medical colleges should 
be given total responsibility for orga
nising promotive and curative health 
care in three community Development 
blocks each in the district in which 
they are situated, or in a nearby dis
trict, with a provision for phased ex
tension of the responsibility to the 
entire district in four or five years. 
All medical colleges selected for the 
above programme should be augment
ed with mobile vans, financial provi
sion for hiring residential accommo
dation in the district, gub-diviaional, 
taluk/tehsil hospitals and PHCs and 
where rented accommodation ig not 
possible, construct suitable accommo
dation. Additional equipment and 
training facilities necessary to ensure 
health training should be augumeftt- 
ed. Training of interns in these 
colleges ehould be shifted completely 
away tfrom the medical college ’hos
pitals and instead, should be conduct
ed at the PHC, taluk, sub-divisional

and district hospitals. Positive steps 
should be taken to provide for £fonti- 
nuing education for medical person
nel.

3. As regards the establishment of 
a Medical and Health Education Com
mission, the Plan of Action was not 
in favour of the setting up of such $ 
body mainly on account of ’adminis
trative and financial constraints which 
might stand in the way of such a 
Commission being established imme
diately. However, this, purpose could 
be achieved better by setting up a 
Health Education Policy Advisory 
Board which should act as a standing, 
coordinating committee and could 
function under the Chairmanship of 
the Union Health Minister and have 
as its members the representatives of 
the various Councils and one or two 
eminent people in the field of edu
cation.

4. Keeping in view the recommen
dations of the Shrivastava Committee 
and the Plan of Action drawn* up by 
the Ministry of Health and Family 
Welfare thereon, a draft National 
Health Policy was prepared and was 
submitted for the consideration of the 
5th joint Conference of ti*e Central 
Council of Health and the Central 
Family Welfare Councilh^ld in Octo
ber, 1978. It resolved that the draft 
National Health Policy be widely cir
culated for inviting comments/opi
nions etc. and thereafter the Matter 
be further considered prior to 
approval of the Cabinet and tht Par
liament. The Draft paper ba3 sintfe 
been printed and is feeing forwarded 
to the Central M niart)^ 
isters/Health Ministers of Statea. State 
Health Secretaries, Directors ttfHeafth 
Services etc. It is proposed to circu
late the

on a C<jtin^'ywi4* 
bŝ Ls U  eScit' '
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5. The draft National Health Policy 
stipulates tbe following short and 
long-term goals:—
Short term goals:

(I) to eradicate/control com
municable diseases in the country;

(II) to provide adequate infras
tructure for primary health care in 
the rural areas and in urban slums;

(III) to utilise all available 
methods for health education and 
spread the message of Health and 
Family Welfare;

(IV) to utilise knowledge from 
different systems of medicine for 
providing quick and safe relief from 
sickness attd debility at the cheapest 
possible cost;

(V) to reorient medical education 
to be in tune with the needs of the 
community;

(VI) to provide increasing mater
nal and child health coverage.

Long-term goals:—
(I) to improve public health ser

vices by setting up a chain of seni- 
tary-cum-epidemiological stations;

(II) to ensure 100 per cent cover
age of all aegments of population 
with preventive services;

(III) to create a self-sustaining 
system of  health .security so that 
earnings of the individual are not 
affected 'adversely during periods of 
illness;

(IV) to impart medical education 
in a medium whieh is an Integral part 
of our culture and life-style and 
thus remove the foreign concepts 
associated with foreign languages 
which are major factors inhibiting; 
people from understanding the true 
aad proper role 'whicrh medicine 
p layg in the ^evelojwnent of a

(V) Ip u&ta available knowledge 
from the ancient and modem sys

tems of medicine in an effort to
develop a composite system of

‘ medicine, thus obliterating the caste 
system prevailing in the field of
medicine;

(VI) to inculcate a sense of self- 
reliance and discipline in all seg
ments of population go that all four 
sides of the health square, namely, 
Prevention, promotion, cure and re
habilitation are effectively handled 
at the local level consistent with 
the developments in the field of
medicine.
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Workshop on Labour Market

*550. SHRI A. R. BADRI- 
NARAYAN:

SHRI NIHAR LASKAR:

Will the Minister of PARLIAMEN
TARY AFFAIRS AND LABOUR be 
pleased to State:

<a) whether India also participated 
In the five day workshop on Labour 
market information which was held in 
Inarch, 1979;

(b) if so, how many other countries 
portieip*Eted;

(c) whether the team of I.L.O. 
specialists were also associated with 
the woifcshop;

(d) what was main purpose of the 
workshop on Labour Market; md

(e) how was India benefited?

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR 

'(SHRI RAVINDRA VARMA); (a) to 
(e). The International Labour Organi
sation organised a Workshop on Labour 
Market Information in New Delhi from 
March 5 to 9, 1979. Country partici
pants from India, Bangladesh, Burma, 
Nepal, Pakistan and Sri Lanka took 
part in the Workshop. A' representa
tive of the Government of the Federal 
Republic of Germany, a team of 
officials of the IL.O. as well as con
sultants appointed by the I.L.O. 
attended the Workshop.

2. The long range objectives of the 
workshop were to assist the govern
ments of developing countries in Asia 
in raising the calibre and improving 
the administrative potential of labour 
administration officials dealing with 
employment and manpower questions.

3. The immediate objectives of the 
workshop were to exchange the recent 
experience in the field of labour 
market information and to pronounce 
itself on way8 and means of dealing, 
at the national level, with major pro
blems encountered so far in the parti- 
cipating countries aa well as on nature 
and scope of the contribution which 
international co-operation could render 
to them to gear their eurwnt labour 
market operations more effectively to 
their essential needs and priorities.

SUpe to Tuttewta Port

*551. SHRI K. T. KOSALRAM: Will 
the Minister <tf fifBPPSMG AND 
TRANSPORT be pleased t» *s«e:
1 (a) the reasons for notbeing able 
to make available enough number, of 
ships to Tuticorin Port where there is 
a huge stock-pile of 6 lakh tonnes of 
salt, especially tfhen 'the shipping
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industry is in distress on accbunt of 
non^avftSteteiltty Of freight cargo; and

(b) the number of ships that have 
been demanded by the salt trade in 
Tuticorin, and the number of ships 
that have been supplied during
1978-79?

THE MINISTER OF STATE IN 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) The reasons are
as follows: —

(i) In the interlinked process of 
movement, ships loading coal from 
Calcutta/Haldia to Tuticorin load 
salt on their return voyage from 
Tuticorin. Unprecedented cyclone 
and floods in West Bengal in Sep
tember 1978 disrupted rail movement 
thus affecting badly coal supply to 
Calcutta | Haldia, and also cutting out 
■completely Haldia Port for about a 
month. Consequently, ships from 
Calcutta could not sail for want of 
coal cargo thus dislocating tempora
rily the movement of salt from 
Tuticorin.

(ii) Due to Hooghly draft, ships 
'with eleven to twelve thousand tons 
capacity can load only seven to eight 
thousand tons of salt.

(iii) Bore tide in Calcutta also 
affects shipment of salt to Calcutta.

(b) 49 ships were indented for by 
the Trade for movement of salt from 
Tttttaxrin to Calcutta during 1978-79. 
25 ships have already sailed from 
Tuticorin to Calcutta with salt and 3 
more are on their way to Tuticorin.

Labour Welfare In Lakshadweep

*552. SHRI P. M. SAYEED: Will the 
Minister of PARLIAMENTARY 
AFFAIRS AND LABOUR be pleased 
to 'Mates

(a) whether a memorandum was 
submitted to the Minister by
the HttfsidttfC, Lakshadweep ThozhiJaH 
Sangadaa* en the *&d Ifcbraary, 1979

drawing his attention to the conditions 
of labour community in Lakshadweep;

(b) if so, whether the Prime Minis
ter has forwarded the memorandum 
to the Labour Ministry;

(c) whether the Union Minister has 
examined these grievances and pro
blems faced by the labourers in 
Lakshadweep;

(d) if so, to what extent they have 
been solved; and

(e) what steps are being taken to 
implement all their suggestions?

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): (#0
Yes, Sir.

(b) Yes, Sir.
(c) to (e). The grievances referred to 

therein relate to revision of minimum 
wages, confirmation of temporary 
workers as permanent and implemen
tation of Labour laws. A  copy of the 
Memorandum has been sent to the 
Lakshadweep Administration for 
necessary action in the matter. The 
Administration has reported that the 
benefits under different labour enact
ments viz., Payment of Wages Act, 
Minimum Wages Act, Factories Act, 
Workmen’s Compensation Act, Mater
nity Benefit Act, Employment of 
Children Act and Employees’ Provi
dent Funds and Miscellaneous Provi
sions Act and Schemes made there
under are available to the workers in 
the Union Territory.

Exedos of Tiatead Nh n r

*553. SHRI D. D. DESAI: WUl the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state;

(a) whether there Is a large scale 
exodua of trained nurses to better paid 
jobs abroad; and

(b) if so, whether any improvement 
in the service conditions of nurses is 
tinder contemplation?
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THE MINISTER OF HEALTH AND 
FAMILY WELFARE "(SHRI RABI 
BAY): (a) During 1977 and 1978, 385 
and 1510 nurses respectively have been 
deputed to developing countries on 
Government to Government basis. We 
have, how.ever, no information regard
ing nurses who have gone abroad and 
found employment through their own 
efforts or on the basis of their direct 
appointments by foreign governments/ 
agencies.

(b) As a result of the Pay Commis
sion’s recommendations, the pay scales 
of nursing personnel, have been 
revised. Uniform and Washing Allow
ance have also been revised upwards.

Setting up of S.T.C. Regional Office in 
Africa

•555. SHRI M. V. CHANDRA 
SHEKHARA MURTHY: 

SHRI R. V. SWAMINATH AN:

Will the Minister of COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state:

(a) whether it is a fact that Union 
Qovemment are considering to set up 
a regional office of the State Trading 
Corporation in Africa:

(b) if so, the main reason  ̂ for the 
same:

(c) when the office is likely to be 
set up;

(d) whether any such offices are 
already set up in other countries; and

(e) if S6> in which countries and to 
what extent their setting up has 
helped India? ,

THE MINISTER OF STATE IN THE 
MINISTRY QF COMMERCE, CIVIL 
JSUFPX&S& AND COOPERATION 
(SHRI ARIF BAIG): (a) to (c). As a 
step towards our new strategy for 
export promotion and t© make STC’s 
ora tion s  more effective and efficient, 
the Government have advised the STC 
to set up a Regional Trade Centre in

West Africa to cater to Buckets in 
Western and Central Africa in the next 
few months.

Thig would be an umbrella type 
organisation and would help in mar
keting Indian goods and tapping the 
vast export potential in this area. It 
would also disseminate knowledge and . 
information about Indian capabilities 
and achievements in the Commercial/ 
Industrial fields of interest to the 
countries of this area.

(d) and (e). In 1978-79, The Regional 
Concept was introduced Jby STC for 
the first time, with a view to provid
ing closer linkages with corporate 
office and for adequate monitoring of 
the operations/performance of the 
branch offices. So far. regional offices 
have been set up in Moscow  ̂"London, 
Hong Kong, Tokyo and New York. 
There is also a regional office in Delhi.
It is too early to assess the impact. 
However, they will be of great help in 
the foreign trade activities of the
S.T.C.

Development of Areas at Foot of .
Ajanta Hills

•556. SHRI VIJAY KUMAR N. 
PATIL;

SHRI BALASAH3B VIKHE 
PATIL:

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to stater

(a) whether there are plan# ' to 
develop the areas at the foot of ihe 
Ajanta Hills for the purpose of provid
ing facilities to tourists;

(b) if so, Whether~i3iy schekne has 
beenformulatedrand

(c) If so, whether Government of 
India have agreed to sanction tlw 
entire amount required for the sche
me to Government of Maharashtra?

THE li04ISTE^ OF TOURISM AND 
CIVIL AVIATION (SHRI FORU* 
SHOTTAM KAUSHIK):
Yes, Sir*
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(c) The Government of'Maharashtra 
in 1977 had forwarded a scheme to the 
Central Department of Tourism esti
mated at Rs. 30.00 lakhs for the deve
lopment of the area at the foot of the 
Ajanta Caves. The Central Depart
ment of Tourism has released a sum 
of Hs. 7.50 lakhs to the State Govern
ment out of an amount of Rs. 9.36 
lakhs sanctioned for certain compo
nents of the scheme to be financed in 
the Central Sector.
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•rt-i ^  % ', .^  5 ^

Escape §f LA- Airbus from accident at 
Bombay

*558. SHRI G. M. BANATWALLA: 
SHRI R. KOLANTHAIVELU:

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) whether an Indian Airlines Air
bus carrying 278 passengers and a 
crew of 15 had a miraculous escape on 
the 2nd March, 1979 at Bombay Air
port when tile pilot discovered that 
there was something wrong with the 
nosewheel soon after the plane started 
rolling down the runway;

(b) if so, whether any inquiry has 
been conducted into the incident; and

(c) if so, the details thereof?

THE MINISTER OF TOURISM AND' 
CIVIL AVIATION (SHRI PURU
SHOTTAM KAUSHIK): (a) to (c). 
Yes, Sir. Some difficulty was experi
enced by the Commander of the Air
bus aircraft during the take off run 
on 1st March, 1979 at Santa Cruz Air
port.

Preliminary investigations revealed 
that two rods of the Nose Wheel 
Steering system were disturbed when 
the Nose Wheel Hydraulic Coupler 
was replaced at Bombay. It was 
noticed that the rods were inter
connected leading to the problem as 
reported by the Pilot The rods in 
question were reconnected correctly 
on 1-8-79 and the aircraft put back 
into service after testa on the same- 
day.

The incident was investigated by a 
Board of fovesftftgatiapx set up *>y 
Indian Airlines to ascertain the reasons 
for inter-connection of rods and as to 
why such an inter-connection went 
un-noticed during the prescribed 
inspectional checks and tests. The 
investigation report is under consi
deration. Meanwhile, the approval of 
the Ifogineer concerned has been 
suspended until the investigation i* 
completed*
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Review of Excite Duty on tea

*559. SHRI K. B. CHETTRI; Will 
the DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE be pleased 
to state:

(a) whether the review of excise 
duty on tea in all the Tea Zones on 
uniform basis is under the considera
tion of Government;

(b) if so, the details thereof; and
(c) if not, the reasons thereof?

THE MINISTER OP STATE IN THE 
MINISTRY OF FINANCE (SHRl 
SATISH AGARWAL): (a) to (c).
Some representations have been 
received from the tea industry request
ing for, restructuring of existing Zones 

for the purpose of levying excise 
duties as well as for the revision of the 
rates of duties on teas. No final deci
sion has been taken on these rep
resentations.

*561- mftw i wt ifen
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Tourist Hotel, is Saharsa, P m ei aid 
Arorta

*562. SHRI HAUMUDDIN AHMED: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state;

i(a) whether Government are pro
posing to start some Tourist Hotels in 
Saharsa and Purnea District of Bihar 
in general and Araria in particular as 
these are border districts of India; and .

(b) if not, the reasons therefor?

THE MINISTER OP TOURISM AND 
CIVIL AVIATION (SHRI FURU- 
SHOTTAM KAUSHIK): (a) and (b). 
Due to constraint on resources and 
inter-se-priorities there is no proposal 
to contruct tourist hotels in Saharsa 
and Purnea districts of Bihar and 
Araria by Government or anv of its 
public sector undertakings.

Luther Committee Report on Im
provement of Bank Operations

*564. SHRI S. JAGANNATHAN: 
SHRI M. KALYANASUN- 

DARAM;

Will the DEPUTY PRIME MINIS
TER AND MINISTER OF FINANCE 
be pleased to state:

(a) whether it is a fact that Luther 
Committee report on improvement of 
bank operations has been taken up for 
implementation;

(b) the reasons why the report was 
kept in cold storage' so long; and

(c) the concrete action proposed on 
the basis of the Report to streamline 
banking operations?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
ZULF1QUARULLAH): (a) t0 (c).The 
Reserve Bank appointed an internal 
committee consisting exclusively of Its 
own officers headed by $thri, J. C. 
Luther to go into the question of Pro
ductivity, Efficiency and ProHtibffity 
in conufcereiaa banks. The vlew*



57 Written Answer* CHAITRA 9, 1901 (SAKA) Written Answers jfc1

of and the suggestions made by the 
Committee are intended far use by the 
Eeserve Bank for providing guidance 
to it in the formulation of banking 
policies from time to "time. The Re
serve Bank has taken note of the 
recommendations made by the Com
mittee. Instruction  ̂were issued to the 
banks for implementation of such 
recommendations as were readily 
acceptable to the Reserve Banfc and 
could be implemented by the banks. 
The remaining suggestions are kept in 
view by the Reserve Bank for formu
lating policies governing various 
aspects of working of the commercial 
banks.

Complaints received by lf>Bt regarding
irregularities committed by P. I>.

Group of Companies

*566. SHRI K. S. VEERABHA- 
DRAPPA: Will the DEPUTY PRIME 
MINISTER AND MINISTER OF 
FINANCE be pleased to state:

(a) whether the Industrial Develop
ment Bank of India (IDBI) has 
received any complaint* regarding 
certain irx-egularities committed by the 
P. D. Group of Companies (Messrs 
Transport Corporation of India etc.);

(b) whether IDBI has received a 
request from that group for financial 
assistance to finance their various 
schemes; and

(c) if so, whether any decision has 
been taken by IDBI in providing 
financial assistance to that Group?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH): (a) Yes, Sir.

(b) The Industrial Development 
Bank of India (IDBI) has received tv;o 
applications for direct financial assist
ance from Messrs Transport Corpora
tion of India for setting up a new 
Synthetic Spinning Unit at Hubli and 
tpr expansion-cunvdiversification of

(c) The IDBI is yet'to take a deci
sion in regard to provision of financial' 
assistance to these units.

ww ifw <Sf faid gfwtnff
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Duty Paid by WIMCO and 
AMCC

*569. SHRI BRIJ RAJ SINGH: Will 
the DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE be pleased 
to lay a statement showing:

(a) how much excise duty has been 
paid by WIMCO and AMCO from 
the years 1973 to 1978; and

(b) the profits repatriated to their 
parent Company in Sweden?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SATISH AGARWAL): (a) and (b). 
A statement is laid on the Table of 
the Sabha,

Statement

AMOUNT OF EXCISE DUTY PATD BY WIMCO AND AMCO COMBINED AND THE 
PROFITS REPATRIATED TO THEIR PARENT COMPANY IN SWEDEN r»URING 

THE YEARS 1973 TO 1978.

Year Amount of Excise 
duty paid during the 

year 
(Rupees)

Profit pertaining to 
the year repatriated 
to the parent Com
pany m Sweden

The year 
during 
which the 
profit was 
repatriated

Remarks

1 2 3(a) 3(b) A

*973 • 14,15,89,188 24>49.476
2,71,687

(Balance)
*974
*977

* 974* 14,32,48,162^ i8,og,66i

(I-ndktTcd) paid 
in
9,88,668.

1976 * AMCO amalgamated 
with WIMCO.

1976

(II-Deferred) 
paid in *977

-1975 * . 13,01,78,653 37.54.777 1976

1976 . 12,84,28,60a 48.55.4H *977

' ■ t m . .  ■ . *3.39*98,757 40,05,096 1978

i#?8 . -  t3.a5.59.688 NOT AVAILABLE
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Development of Two Tourist Centres 
in M. P.

•573. SHRI CHHABIRAM ARGAL: 
DjB. LAXMINARAYAN PAN- 

DEYA:

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) the place in Madhya Pradesh 
selected for development of tourism 
by the Central Government in the 
conference of the Ministers of Tou
rism;

(ib) whether only Rs. 60 lakhs were 
spent on tourist development in 
Madhya Pradesh during the last two 
decades;.,

(c)whether the Madhya Pradesh 
Ckwemrnewt haye agreed to the deve

lopment of two tourist centres in the 
State;

<d) whether the State has asked 
for development of tourism in other 
tourist centres also and if so, the de
tails thereof; and

(e) the action taken by the Central 
Government On the demand of the 
State Government in this regard?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI PURU
SHOTTAM KAUSHIK): (a), (c), (d) 
and (e). The centres recommended 
for development were Kanha, Bhopal- 
Sanchi, Mandu and Pachmarhi. Out of 
these, selection of two centres for 
development in the Central Sector has 
yet to be finalised.

(b) The amount spent is approxi
mately Rs. 72.00 lakhs.

Termination of Services of Bank 
Employees daring Emergency

*574. SHRI K. A. RAJ AN: Will the 
DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE be pleased 
to state:

(a) the number of bank employees 
whose services were terminated dur
ing the period of Emergency;

(b) out of them how many have 
been reinstated, if any, so far; and

(c) what is the reason for delay 'in 
the reinstatement of the rest of the 
employees?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH): (a) and (b>.
The services of S33 employees of pub
lic sector banks (including State Bank 
group of banks) were terminated dur
ing the period of Emergency. Out of 
these 85 employees are reported to 
have been reinstated.

(c) Government had instructed the 
public sector banks to review all cases 
Qf termination of service during the
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period of Emergency and to take cor
rective steps in cases of victimisation 
according to the general guidelines in 
this regard issued by Government and 
which were communicated to the 
banks. Banks have reported compli
ance.

Reimbursement to Employees and 
Government Medical Stores/Depots, 

Madras

5201. SHRI A. MURUGESAN: Will 
the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state:

(a) whether entire Madras City is 
covered under C. G. H. S. Scheme as 
far as the Central Government Em
ployees are concerned, if not, the areas 
not covered and covered, details se
parately;

Ob) whether the Central Govern
ment Employees working in Govern
ment Medical Store/Depot, Madras 
are being harassed by the local autho
rities by not reimbursing the medical 
expenses in time, incurred by them, 
if so, why and the details thereof;

(c) what are the rules on reim
bursing the medical expense and there 
is any ceiling fixed for spending 
towards medical expenses and if the 
details thereof; and

(d) how much has been incurred 
towards medical reimbursement of 
Medical Store/Depot Employees for 
the period from 4/78 to 3/79 and how 
much has been incurred for the other 
employees of Medical Store/Depot,

Madras covered by CGHS Scheme 
during* the above period?

THE MINISTER OF HEALTH AND- : 
FAMILY WELFARE (SHRI RABI 
RAY): (a) No. The covered areas are 
Mulapore, Mungambakkam, Vepery, , 
Thygarayanagar, K. K. Nagar, Tripli- 
cane, George Town and Terambur. The 
uncovered areas are part of Gaindy, 
Adyar, Annanagar, Koyapuram and 
other contiguous areas now included! 
within the extended city limits.

(b) No.

(c) In the case of CGHS beneficia
ries, there is under the rules no pro
vision for the reimbursement of ex
penditure on medical treatment. Only 
in the emergent cases such as serious 
illness and accidents, proposals are 
considered depending on the merits, 
of each case.

The Central Government employees 
who are not covered by the CGH Sch
eme are entitled to reimbursement of 
expenditure on medical treatment un
der the C. S. (MA) Rules. There is 
no ceiling fixed for expenditure on 
medical treatment.

(d) For the period from April* 
1978 to February, 1979 a sum of 
Rs. 51,751.85 has been incurred by the 
Medical Store/Depot, Madras towards 
reimbursement of Medical expenses of 
Class III and Class IV employees and 
Rs. 1,037.30 towards Class II Officers 
not covered by the C.G.H.S. No ex
penditure was incurred on reimburse
ment of medical expenses of CGHS 
beneficiaries under Medical Store/ 
Depot, Madras during tibe said pertod.
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taken are laid on the Table of the 
House. [Placed in Library. See No. 
LT—4208/79.]

Representation from Hawker-Beggar 
Checkers

5204. SHRI R. K. MAHALGI: Will
the Minister of RAILWAYS be pleased 
to state:

<a) whether Government have re
ceived a representation dated the 30th 
November, 1978 with respect of allot
ment of higher grades to Hawker- 
beggar checkers of Commercial' De
partment, Central Railway, Bombay 
Division, Bombay;

(b) if so, the demands made in the 
representation; and

(c) what action have Government 
taken or propose to take in regard to 
demands made in the representation?

New Stations in Maharashtra

5203. SHRI VASANT SATHE:
SHRI VIJAY KUMAR N.

PATIL:
Will the Minister of RAILWAYS be 

pleased to state:

(a) whether Government have re
ceived proposals for renaming of some 
of the Bailway Stations and opening 
of new stations in Maharashtra;

(b) if so, furnish details of such re
quest/representation received during 
1977-78 and 1978-79; and

-(c) details of action taken and the 
proposals under consideration?

THE MINISTER OF STATE IN THE 
MINtSTK* OF RAILWAYS (SHRI 
SHEO NARAIN): (a) Yes.

(b) and (c). Two«tat€9»fflWts show
ing details of requests and action 
1*7 LS-3.

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) Yes.

(b) and (c). The hawker-beggar 
checkers who were in scale 80-110(AS) 
have been allotted the scale of 
Rs. 210-270 (RS).

(c) Their demand has been for: (i) 
the allotment of higher grades of 
Rs. 105-135 and Rs. 110-180 (AS) /Rs. 
225—308 and Rs. 260—400 (RS); and
(ii) upgradation of costs on ad hoc 
percentage basis as in the case of 
other categories. After considering 
similar demands for higher grades in 
the past and with a view to providing 
avenue of promotion in the category 
of Hawker and Beggar Checkers in 
scale Rs. 210-270(RS), a selection 
grade of Rs. 225—308 (RS) was in
troduced with effect from 2nd Septem
ber 1978 by placing four of the total 
number erf 19 posts of Hawker and 
Beggar Checkers of the Central Rail- , 
way in that grade.



Written Answers MARCH 30, 1079 Written Answer* 6g

Declaration of Silchar-Ateooi ttoad as 
National Highway

5206. DR. R. ROTHUAMA: Will the 
Minister of SHIPPING AND TRANS 
PORT be pleased to state:

(a) in view of immensely poor 
communication system of Mizoram as 
compared to its neighbouring Hill 
States, whether the Minister will con
sider on top priority basis declaring 
SQchar—Aizool road a National High
way and make early financial provi
sion for its execution of the construc
tion work to a National Highway spe
cification even in a phased manner 
also; and

(b) Mizoram being a politically sen
sitive and strategically important 
border State of India and in the in
terest of the national security imme
diate extension of National Highway 
from Silchar via Aizool to Lunglei, 
and Chambhai respectively is vitally 
important, whether the Minister will 
seriously consider the proposal in this 
matter?

THE MINISTER OP STATE IN
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) and (b). Due to 
financial constraints and other priority 
considerations, Government are un
able to undertake any expansion of 
the existing National Highway System 
and this applies to the road in ques
tion also. However, on account of its 
importance the Silchar-Aizool road 
and Aijal-Selling Champai as well as 
Serchip-Lun gleh roads are included 
In the programme of the Border Roads 
Organisation for development and 
maintenance entirely at Central Gov
ernment's cost and they are trying to 
Improve thig road to the best possible 
specifications within the limited avail
able resources and other priorities.
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Settlement of Disputes of Handicrafts 
Employees

5208. SHRI SHARAD YADAV: Will 
the Minister of PARLIAMENTARY 
AFFAIRS AND LABOUR be pleased 
to state:

(a) whether the Central Govern
ment has been requested to intervene 
into the disputes existing between 
the Government of Uttar Pradesh and 
handicrafts employees due to the fact 
that the Central Government is con
cerned for extending all aids and 
facilities for the development of States 
cottage and handicrafts industries;

(b) if so, the details thereof and 
action taken to intervene and settle 
all outstanding disputes;

(c) whether an enquiry was earlier 
made by the office of Central Labour 
Commissioner through its office in 
Calcutta in the affairs of disputes in 
Calcutta show-room of the Govern
ment of Uttar Pradesh Handicrafts; 
and

(d) if so, action taken thereon?

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): (a) to
(d). Presumably reference is to the 
dispute between the Government of 
Uttar Pradesh and the Employees of 
the Calcutta Show-Room of the Uttar 
Pradesh Government Handicrafts 
Organisation over the issue of absorp
tion of temporary employees follow
ing the closing down of the show-room 
at Calcutta. On receipts of certain 
representations, some time ago, we had 
taken up the matter with the State 
Government. According to available 
information the Government of U.P. 
had decided to absorb the temporary 
employees, in the U.P. Exports Cor
poration, and directed such employees 
to join at Lucknow. Some of these 
employees are reported to have filed 
writ petitions in the matter in the 
Calcutta High Court. Information 
about the present position of the dis
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pute, including writ-petitions in ques
tion, is being ascertained from the 
State Government.
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Guntakal-Bangalore Line

5210. SHRI JANARDHANA POO- 
JARY: Will the Minister of RAIL
WAYS >be pleased to state:

(a) whether the Karnataka Govern
ment have urged the centre for more 
grants for the Guntakal-Bangalore 
conversion projects; and

(b) if so, Government’s decision on
it?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) Yes.

(b) Budget provisions for this pro
ject for 1979-80 have been increased to 
Rs. 2.50 crores.
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Train-Bus collision near Moradabad

5211. SHRI SURENDRA BIKRAM: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) what factors were responsible 
for a major ttain-bus collision near 
Meeranpur Katra Railway crossing in 
Moradabad division in 1978;

(b) were Railway Officials respon
sible for such serious negligence; and

(c) how much compensation was 
paid to legal heirs of those dead in 
this accident in 1978?

THE MINISTER OP STATE IN 
THE MINISTRY OP RAILWAYS 
(SHRI SHEO NARAIN): (a) Pre
sumably the reference is to the colli
sion between 74 Down Saharanpur- 
Mughalsarai Parcel Express and a bus 
at a manned level crossing between 
Bilpur and Miranpur Katra stations 
of Northern Railway on 26th June, 
1978. This accident was inquired into 
by the Additional Commissioner of 
Railway Safety, Lucknow, who con
cluded that the accident was caused 
by the level crossing having been kept 
open to road traffic at a time when 74 
Down Express was scheduled to run 
past the crossing.

(b) Yes.

(c) The accidents at level crossing 
gates with road vehicles etc. in which 
railway passenger  ̂ are not involved, 
are not covered under the provisions 
of Section 82-A of the Indian Rail
ways Act, 1800. As such, no com
pensation is payable to the persons 
killed or injured in the road vehicles 
etc. in such accidents. The victims 
or their dependents can claim relief 
under the Law of Torts and the com
pensation is paid when so decreed by 
the Court. The quantum of compen
sation is decided by the Court on 
merits of each case.

Core Sector Flan

. 5212. SHRI GIRIDHIAR GOMANGO:
Will the MINISTER OP SHIPPING 
AND TRANSPORT be pleased to 
state:

(a) whether his Ministry consider
ed the suggestion of the Government 
of Orissa for inclusion of road com
munication of the State in core sector;

(b) if so, the programmes and 
funds provided according to the core 
sector plan by that the State and 
Centre;

(c) road programmes prepared for 
tribal sub-plan of that State in Annual 
Plan and Sixth Plan period;

(d) funds provided by the State 
Plan outlays for the year 1978-79 in 
tribal areas;

(e) Central allocation provided for 
road development for the tribal areas 
of that State; and

(f) degree of development made so 
far in tribal sub-plan and other areas 
of (that State up till 1978?

THE MINISTER OF STATE IN 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) to (f). The
Orissa Government’s suggestion for 
inclusion of road communications in 
the core sector of the Plan was con
sidered and a reply was gent to them 
on the following lines:—

“In the draft 1978—83 Plan there 
is no reference to any 'core sector* 
as such. However, »the basic stra
tegy is to create additional employ
ment in rural areas, mainly through 
agriculture and cottage industries, 
and to promote rural development. 
Rural roads have been indicated 
specifically as an important consti
tuent of this programme, and can 
thus be considered as pari of the 
‘core’ of the new Plan. Even other
wise in overall terms, the draft tp7$ 
—83 Plan seeks to providenearly 
Rs. 1000 crores more for roads as
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compared to the last and also shows 
the priority consideration being 
given to roads in 'the new plan.”

The allocations for the 1978—83 
Plan both in the Central and State 
Sectors have not yet been settled.

As regards 1978-79, an outlay of 
Rs. 835 lakhs was approved for State 
Sector roads in Orissa of which tribal 
sub-plan component is Rs. 403 lakhs. 
This includes Rs. 53 lakhs as special 
central assistance and Rs. 6.63 lakhs 
for Centrally sponsored schemes. 
Available information indicates that 
7,700 Kms. of roads of all kinds, both 
surfaced and unsurfaced, have been 
constructed in the tribal areas of 
Orissa and another 3,400 Kms. are re
quired to be constructed to connect 
tribal areas/growth centres to market 
centres etc.
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Thoms Up
5216. SHRI BIRENDRA PRASAD: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state:

(a) when did the Ministry of 
Health write to, the manufacturer o£

“Thums Up” about tbeir advertise
ment as “Refreshing Cola” ;

(b) have the manufacturer replied, 
if so, when and what;

(c) what action is proposed to be 
taken; and

(d) reasons for delay?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI RABI 
RAY): (a) In June, 1978.

(b) Yes. In July, 1978 the manu
facturers of “Thums Up" informed 
that in the absence of any specific 
definition of cola drink in the Preven
tion of Food Adulteration Rules, the 
advertisement “Refreshing Cola” can
not be considered as misleading.

(c) and (d). The matter regarding 
the definition of cola drinks is under 
the consideration of the concerned 
technical committee and necessary 
action will be taken after its recom
mendations are received and scruti
nised.

WOrk-load on estimators of South 
Eastern Railway

5217. SHRI SAMAR MUKHERJEE: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether the work-load on the 
Estimators of Civil Engineering De
partment in the divisions of South 
Eastern Railway have been increased 
considerably due to delegation of more 
powers to the divisions for sanction, 
ing estimates, finalising tender and 
finalisation of Minor Works Program
me items costing Rs. 1 lakh and below 
for each work;

(b) whether there is any vacancy 
of Estimators in thfe divisions;

(c) .if so, the division-wise and 
grade-wise vacancy position may be 
shown; and

(d) when the posts are expected to 
be filled up?
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THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) No.

(to) Yes.

(c) The vacancy position is as 
under:

Division Grade 
Rs. 330—560

Kharagpur 2
Chakfadharpur 7
Adra 1
Bilaspur 1
Nagpur _

Khurda Road 5
Waltair 1

(d) Vacancies are being filled up 
by holding selections.

Peons at Residence of Officers

5218. SHRI SrVAJI PATNAIK: Will 
the Minister of RAILWAYS be plead
ed to state:

(a) whether the recommendation of 
Third Pay Commission vide Para 9 of 
Chapter 66 in regard to provision of 
peons at residence of certain catego
ries of officers has been implemented.

(b) if sos a copy of the circular be 
furnished; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) to (c). Peons
are provided to certain officers on 
Railways who, toy the very nature of 
their duties, are called upon to be 
available round the clock 'to attend to 
various emergencies such as ihterrup-

tion to traffic, accidents, mishaps, 
agitations and other operational pro* 
blems which need immediate atten- 
tion.

After a careful review it has not 
been considered feasible to do away 
with such Attendents/Peons.

Employees of Mogul lines

5219. SHRI BAPU SAHEB PARU- 
LEKAR; Will the Minister of SHIP
PING AND TRANSPORT be pleased 
to state:

(a) how many employees including 
officers from Konkan unit of Mogul 
Lines have been promoted since 1973 
upto the end of December, 1978;

(b) how many officers of main line 
unit of Mogul Lines have been pro
moted since 1973 upto the end of 
December, 1978;

(c) whether any of the officers of 
Chowgule Steam Ship Company whose 
services were transferred to Mogul 
Lines along with all other employees 
has been given the scales of wages 
and other service conditions applicable 
to main line employees; and

(d) if yes, the reasons for this dis
crimination?

THE MINISTER OF STATE IN 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) Two including 
one officer,

(b) Sixteen.
(c) One Officer.

(d) There has been no discrimina
tion, as the officer concerned, who 
has been given scale of wages and 
other service conditions applicable to 
main Mogul Line employees, has also 
been locking after the work pertain
ing to. main Mogul Lines Limited.
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Fly-over Project at Delhi Cantt. Nangal 
Rava Station

5220. SHRI NATVERLAL B. PAR- 
MAR: Will the Minister of SHIP
PING AND TRANSPORT be pleased 
to refer to the reply given to Unstar, 
red Question No. 3302 on the 13th 
December, 1978 and state:

(a) whether the fly-over project at 
Delhi Cantt. Nangal Raya station has 
been finally cleared by the inter- 
Ministerial Committee to which it was 
referred to last year;

(b) if so, when the actual construc
tion and other allied works pertaining 
to this fly-over are likely to be taken 
in hand;

(c) the steps being taken to expe
dite the project in order to remove 
the serious traffic bottleneck at the 
point; and

(d) the targeted date by which the 
project is proposed to be completed?

THE MINISTER OF STATE IN 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) to (d). Keeping 
in view the requirements of the Delhi 
Cantt, area, it was decided in the 
interdepartmental meetings held on 
20-11-78 and 20-12-78 to change the 
alignment | diversion of the proposed 
over bridge. The question of direct
ing the flow of traffic along Maude 
road and Ring road and the details 
of the modifications etc. to be made 
were to b© worked out jointly by the 
Army authorities and MCD Engineers. 
Necessary survey has since been com
pleted. A final decision will depend 
upon further discussions which are 
expected to be held shortly.

Death of Indian worker* la Lebanon

5221. SHRl BHAGAT RAM: Will 
the Minister of EXTERNAL AFFAIRS 
be pleated to state:

(a) whether six or more Indian 
workers were kitted in 1078 who were

working with M|s. Robert Girgi Haji 
Monsourie Matn, Beirut (Lebanon) ;

(b) what are the details of those 
killings;

(c) whether their nearest relations 
in India have been informed when 
they asked for their whereabouts;

(d) whether their belongings were 
sent to their nearest relatives and 
they were adequately compensated; 
and

(e) if not, what are the reasons?

THE MINISTER OF STATE IN THE ' 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SAMARENDRA KUNDU):
(a) to (e). Our Embassy in Lebanon 
has made enquiries into the matter 
and no information suggesting death 
of any Indian workers employed with 
M/s. Robert Girgi Haji Monsourie 
Matn, Beirut has come to hand. In spite 
of unsafe conditions and risks involved 
due to sniping and shelling Embassy 
Representative personally contacted 
M/s. Robert Girgi Haji Monsourie 
Matn who denied death of any Indian 
worker employed in his factory.

The Indian Embassy has also point, 
ed out that most Indian nationals who 
work as labourers have not registered 
themselves with the Embassy. They 
are reported to be working as casual 
labour and moving from one place to 
another as and when they get better 
wages. However, continuous liaison 
is being maintained with the Govern
ment of Lebanon to ascertain the wel
fare of Indian workers.

Trains from Jhansi and Agra to 
Howrah

5222. SHRI MADHAVRAO SCIN- 
DIA: Win the Minister of RAILWAYS 
be pleased to state:

(a) whether he has received a re
presentation from the citiaems of 
Gwalior for introduction of fast run
ning train from Jhansi to Howrah via 
Gwalior-Agra-Tundla, Kanpur-Mughal
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Sarai-Patna-Howrah and Agra to 
Howrah via Gwalior-Jhansi-Kanpur- 
Allaha'bad-Mughal Sarai-Gaya-How-
rah; and

(b) if so, his reaction thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) and (b). The
proposal to introduce a train between 
Jhansi and Howrah via Gwalior-Agra- 
Tundla etc. and Agra and Howrah via 
Gwalior-Jhansi-Allaha'bacLGaya is 
neither justified on traffic considera
tions nor operationally feasible due 
to lack of line capacity on sections 
en route and inadequate terminal faci
lities at Howrah.

Discriminatory treatment towards rural 
areas on health expenditure

5224. SHRI RAJ KESHAR SINGH: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state:

(a) whether it is a fact that 20 per 
cent of the total budget earmarked 
for health by the State and Central 
Government is spent on 80 per cent 
of the population living in the rural 
areas and 80 per cent of the total 
budget is spent on 20 per cent of the 
population living in the urban areas;

(b) if so, the reason for discrimina
tory treatment towards rural areas; 
and

(c) steps proposed to be taken to 
ensure equal medical facilities in 
both the areas of the country in pro
portion to the population?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI RABI 
RAY): (a) and (b). Due to historical 
reasons it is admitted that there has 
been significant imbalance in the 
development of health services in the 
rural areas as compared to similar 
services in the urban areas. As the 
facilities provided in the medical and 
health institutions cater to all seg
ments of the population in the urban 
and the rural areas, it cannot be stated

precisely as to how much of the Plan 
and non-Plan expenditures have been 
spent to service the urban and the 
rural areas, respectively.

(c) Efforts are being made through 
the planning process to provide a 
greater share of the available resour
ces for the rural areas. The policy 
towards the promotion of health and 
family welfare services has been re
viewed to ensure the improvement of 
the situation in the rural areas and 
this has been clearly stated in the 
policy frame of the chapter on Health 
and Family Welfare of the Plan Docu
ment-Five Year Plan 1978—83 which 
states:

“ (i) the main objective in , the 
plan will be to provide better 
health care and medical care ser
vices to the rural areas and the poor 
people;

(ii) vigorous steps will be taken 
to launch a community based pro
gramme of health care and medical) 
services in rural areas, this being 
the most neglected sector needs 
priority;

(iii) no linear expansion of cura. 
tive services in urban areas will be 
permitted except in a few areas 
where the need for such expansion 
is justified on sound principles of 
need and priority**.

Within the above broad objectives, 
special schemes already taken up to
wards the promotion of health care 
services exclusively for rural areas 
are (i) Community Health Workers 
programme which envisages one com
munity health worker for a population 
of one thousand; (ii) Re-orientation 
of Medical Education with the objec
tive of involving medical colleges in 
the promotion of health care facilities 
through adoption of primary health 
centres located in rural areas; and
(iii) Revised Minimum Needs Pro
gramme pertaining to primary health 
centres, subcentres, upgraded referral 
rural hospitals etc.
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It is expected that approximately 
70 per cent of the Plan allocations on 
Health and Family Welfare of the 
Central Government in the Five Year 
Plan period 1978—83 would be scent 
in the rural areas.

nftvr qsrrw faw tot firo
wwtorr

5225. <nn «n*r fir? : wi
tfmfar w t  im  <ott «nr *fcrt *»$

<Ft *KT W&l fa :
( <f) w rtoit vt <mr | fa <ffinpr **tr 

$  wixw 3ifhT *f ?iw r *rrcr ift ^  
itvipsw firer ’srftrvt ?wt fiw *rrf?rcrf %
5^ ?)■ »rt |;

(«r) faw-fiRr «rspt ftnsr *  $?m*r | f  
w m *  <tt wr t o  <r*T; *m

(n) wfa* $fim jft mv 
*F?prcr firer *cifw vt faflpft irfMxig 
Tif*r «tct vt t  •

wwta *ro*«rt«m *r*t (v t w ti)
{ * )  5>ft, ?Jt I

( « )  qgyr qrcjfrr H jrrer ft vi g f gfmq 
srcr qs^rr f*rm $  w  fipnro
3  ftt* 1 1 f t  »TT*ff ^«ft «Tfare*nrm *t 
«m>r< arrr W t t  1 •iW'W sm  
g«iwar »if ^ r t  ^  stjrtt 'th r̂t t̂rhr if
Sfnm mtvn inpHw: 1.29 ?n̂ r *

srfir$i f e w  ij w p̂ppt 69.81

(*r) qffrrrytwy w rcam  «ft»r$
^  *fWT, SVTOT tnmtf #  Tfjft *& *?(, 1979 
^srm >5#  ̂<rt*nr? 47. sow* 
*rofft$$*ftr 335 qrnpef % 3?n f̂t̂ T finffii 

^  ̂ rwar?rT *nc) 1.15 
srfir $  w ht'r: i .3 o w t ) # v r w

qf*ft<C**ft, i979% sna*sft**!t*ftr»ns
1 . bo <w* *t Trfvr S* ift ®rnF«n $1 

w wwiHUfrT O ^ 1* 1 s 7» %r a# r̂rf
9ffm  m fft 470. i o_wl yffr jm5 $>ft 1
WPRT *f WPT f«r>*.RI IRTTi
«nfir war wnp#f #  wrt n  ifr wwwt nf |i

#^»rw*»nw ^t f«ft, fipw

2. W  «lN*ft

3. ?r«j< w  3jr f*r?fT %r«r̂ r
4 . ^  # ^ ir  f s  Orw frPTsft
5. **T m  ap f5T?«T f5Tftt»
6. aft fj*rpr ftrw
7. t̂ wf*ff>r ftrw
8. «Ft#«tPr«r*T yz i t  i 5F̂ t3r
9. fwr*T?f

10. «̂rft fgrfir̂ r
1 1 . fir *rrcw*?rc:r ajar firw  «faift f%hrJ»
12. ft <wt topftwftir «p̂ r»ft firPfif
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26. fif T9|fNt V»T5ft Rrfir̂ f
27. i?2T *$z ye ixzfrx firfir̂ f
2 8 . «rti «?ft?rrc ^re^tar f«rF#r
29. fir ^  firfffiw ^«rft R r fW
30. ftr «t*rr *r*^wft*r « M t
31. fir r̂*TOT v̂f '̂wr <fhrnn$t fiTfitii'
32. fif fgrfir̂ g
33. fiw RrfW
34. yrsft finRr vnft
35. f̂appr fiiwr wMt firfi^t
36. jfv*T v«f «pr fiiwr firft^r
37. fir wfiwfr ap vpft
38. vnnfr^t vnft ferfir̂ v
39. vsn?!TRf? vpfr firfirtr
40. wn̂ ficuT sp firjsr
4 1 . fir stsffiw f s  «iMt ftrfii^f
4 2 . mrcn%
4 3 . fir *ft?wr firwr ^ f t  f i i f W
44. ft sje fm  r̂sft fiiftti
4 5 . #f*wr vqpH“ fiifirSt
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4& fir rn&pp ^
4?. ft vrft forfafcr
48. ft <?*
49. ft wwk? V
50. «ft IPR *JjE faW faf*l€s
51. «ft ^  ftw  *Mt
52. ft sfewf *p writ ftrfnS*
53. ft ftfgtfon fMt fafai* I

Refusal by Punjab Government to ad
here to the policy programme of 

Family Planning:
5226. SHRI ANAND DAVE: Will

the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state:

(a) whether it is fact that the 
Punjab Government have refused to 
adhere to the Policy and programme 
of Family Planning in that State and 
have connected the issue of financial 
aid with the family planning is3ue;
and

(b) if so, the steps taken or pro
posed to be taken by Government in 
this regard so as to avoid encourage
ment to other State Governments of 
this type?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI RABI 
RAY): (a) No, Sir. The Punjab 
Government have reported that it is 
not a fact that they have refused to 
adhere to the Policy and Programme 
of Family Planning or have connected 
the issue of financial aid with the 
Family Planning issue.

(b) Does not arise.

Committee to advise better cargo 
support for Indian ships

5227. SHRI M. V. CHANDRA-
SHEKHARA MURTHY: 

SHRI A. R. BADRI.
NARAYAN:

SHRI P. M. SAYEED:
Will the Minister of SHIPPING AND 

TRANSPORT t*  pleased to state:

(a) whether the Union Government 
has set up a ten-member committee 
to advise Government on measures to 
secure better Cargo support for Indian 
ships and better co-ordination;

(b) if so, when the same is likely 
to set up if not already done;

(c) who are its members;
(d) when the committee is likely 

to submit its report; and
(e) the main objects and aim of 

setting up the committee?
THE MINISTER OF STATE IN 

CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) and (b). Yes, 
Sir, on 17th February, 1979. ,

(c) The Committee consists of

The Chief Controller of Charter
ing, Ministry of Shipping and Trans.
port—Chairman.

A representative of Ministry of 
Commerce—Member 

A representative of Department 
of Steel—Member 

A representative of Deptt. of In
dustrial Development—Member 

Chairman, State Trading Corpora
tion of India Limited—Member 

Chairman, Minerals & Metals 
Trading Corporation of India 
Limited—Member.

Chairman, Bharat Heavy Electri
cals Limited—Member.

Executive Director (Bulk Carriers 
& Tankers), Shipping Corporation 
of India Limited—Member.

Secretary-General, Indian Na. 
tional Shipowners’ Association—Mem
ber.

Shipping Co-ordination Officer, 
Ministry of Shipping & Transport— 
Secretary.
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(d) Being a Standing Committee, it 
will advise Gfovernment from time to 
time.

(e) The main objectives are to 
secure better cargo support for Indian 
ships from Government Departments, 
Public Sector Projects and Under
takings and to ensure better co
ordination between the Public Sector 
Agencies, Indian Shipping Industry 
and Chartering Organisation in the 
Ministry of Shipping and Transport.

Representation from workmen of 
Jeftlgora Colliery

5228. SHRI A. K. ROY: Will the
Minister of PARLIAMENTARY 
AFFAIRS AND LABOUR be pleased 
to state:

(a) whether the representation of 
the wprkmen of Jealgora Colliery on 
the fire in the 7th pit addressed to the 
D.G.M.S. at Dhanbad, has been re
ceived by the Ministry; and

(b) if so, points raised therein and 
steps taken thereon?

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): (a) 
Yes, Sir.

(b) The main points raised in the 
representation are, as under:

(i) Noruobservance of the provi
sions of the Coal Mines Regulations, 
1957 led to outbreak of fire on 
12-1.79.

(ii) Failure of the management 
to take all timely measures to con
trol the fire.

(iii) Unemployment of workers, 
loss of production and machinery.

(iv) Action to be taken against 
guilty persons.
2. According to the information fur

nished by the D.G.M.S., spontaneous 
heatingjfire was detected on 12.1.79 
in a part of disused development 
workings of 13B seam which subse
quently extended to workings in ISA 
seam lying two metres below. The

disused workings, as pctr provisions of 
the Coal Mines Regulations, are not 
necessarily required to be kept iso
lated but are to be inspected regularly. 
All timely and adequate measures 
were taken to control the fire by the 
management in close association with 
the D.G.M.S., CMRS, Rescue Stations 
and the C.M.P.D.I, Inspite of efforts 
made, massive falls of roofs and punc
turing of partings between seams re
sulted in rekindling of fire which got 
out of hand. The pits had ultimately 
to be sealed off. The management 
have employed the workers of this 
colliery in other mines of B.C.C.L, 
The machinery and equipment are 
likely to be recovered when the mine 
is reopened. Further investigations 
are being made by the DGMS to 
determine the level of responsibility.

Theft of railway property at 
Visakhapatnam

5229. SHRI S. R. DAMANI: Will the 
Minister of RAILWAYS be pleased 
to state:

(a) whether it is a fact that lakhs 
of rupees worth of iron and steel ma
terial are being stolen from the rail
way marshalling yard and railway 
workshop at Visakhapatnam every 
year;

(b) whether there is any collusion 
between the railway employees and 
the thieves who stole the material at 
the railway marshalling yard and rail
way workshop;

(c) the amount of loss due to thefts 
in the railway marshalling yard and 
railway workshop at Visakhapatnam 
during the period from 1st April, 1978 
to 31st December, 1978; afcd

(d) if so, the action taken by the 
authorities against such employees 
during the course of the year?

THE MINISTER OF STATE IN THU 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAODr (a) No. There is 
only a marshalling yard and no Rail
way workshop at Waltair.
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(b) and (d) There was only one 
case of collusion involving a Railway 
employee. The services of the em» 
ployee were terminated.

(c) The amount of loss due to 
thefts in the Railway marshalling 
yard during the period from 1.4-78 to 
31-12-78 is Rs. 26,189|-.
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Health Welfare Programme In 
Madhya Pradesh

5233. SHRI DALPAT SINGH 
PARASTE: Will the Minister of
HEALTH AND FAMILY WELFARE 
be pleased to state:

(a) whether it is a fact that an 
ambitious health welfare programme 
in the State of Madhya Pradesh has 
been proposed to be launched with 
Danish co -operation; and

(b) if so, the details regarding the 
proposed projects and how much 
financial assistance is being provided?

THE MINISTER OF HEALTH 
AND FAMILY WELFARE (SHRI 
RABI RAY): (a) Yes.

(b) With the objective of promot
ing Family Welfare through the 
creation of facilities for integrated 
delivery of health, MCH, etc. services 
closer to the homes of the people in 
rural areas, it is proposed to launch 
a Project with the financial assistance 
of Danish Government in 7 selected

<v) W
*ft«r

S* rnft districts of Madhya Pradesh. Details
*€ir WWt Ifflf SfWTT srar fUT of the Project are under preparation
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and the question of iinancial assistan
ce to be provided will be arrived at 
only after finalisation of Project pro
posals.

Charging of Extra Fares by Taxies 
and Three Wheelers

5234. SHRI K. S. VEERABHAD- 
RAPPA; Will the Minister of SHIP
PING AND TRANSPORT be pleased 
to state:

(a) whether Government has re
ceived complaints that some Taxies 
and Three-Wheelers are charging 
extra fares from the public w.eX 
from 20th February, 79 due to the rise 
in the price of petrol and lubricants; 
and

(b) if so, the reaction of Govern
ment thereon?

THE MINISTER OF STATE IN 
CHARGE OF THE MINISTRY 
OF SHIPPING AND TRANSPORT 
(SHRI CHAND RAM): (a) and (b). 
Yes, Sir. Directorate of Transport 
Delhi Administration has received 8 
complaints against Auto-Rickshaws 
and 4 against Taxies for charging ex
tra fares w.e.f. 28-2-79 to date. Show 
cause notices were issued to the ow
ners/drivers cf these vehicles. Licen
ces of 2 Auto-Rickshaws drivers have 
been suspended.

Commercial Clerks at Railway 
Station

5235. DR. LAXMINARAYAN PAN- 
DEYA: Wifi the Minister of RAIL
WAYS be pleased to state:

(a) whether it is a feet that Com
mercial Clerks working at Railway 
Stations independently on goods, 
Booking and Parcel Offices face dir 
ect responsibilities and risks and mul
tifarious commercial performance and 
fnstaarteneous public dealing unlike 
the ministerial staff;

(b) if not, whether commercial 
clerks are granted all the privileges 
like ministerial staff; and

(c) measures undertaken by Gov
ernment to distinguish them from 
office clerks in offices and secretariat 
in regard to:—

(i) redesignating them; and
(ii) reconsidering the revision of 

their pay structures on merits 
and commensurate with their 
duties and responsibilities?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN) (a) The cate
gory of Commericial Clerks works; 
at the goods and coaching booking 
offices at the railway stations. There 
are 6 levels of Commercial Clerks 
and they are posted at different sta
tions having regard to the worth of 
charge. In the discharges of their 
duties, they come in contract with pub
lic. The bulk of the ministerial staff 
works in the administrative office.

(b) Unlike the Ministerial staff, 
Commercial Clerks work according to 
the roster duty. As such, their pri
vileges are not identical with those 
of the ministerial staff.

(c) (i) The category of Commercial 
Clerks is distinct from Office Clerks 
and the present designation is con
sidered to be appropriate with refer
ence to their duties.

(ii) The Third Pay Commission 
after taking into consideration cer
tain special features of their work 
such as handling of cash, contract 
with public etc., observed that the 
relative duties of the Commercial 
Clerks and the Clerks in the admin
istrative offices in various grades are 
on the whole, of the same level or 
responsibility as those of office Clerks 
in corresponding grades. According
ly, the sctOes of pay recommended by 
the Third Pay Commission have been 
allotted to this category. The Third 
Pay Commission, however, gave a
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better scale to the lowest category at 
Commericial Clerks, namely, Rs. 260- 
430 as against Rs. 260-400 for the 
ministerial category.

National Highways In West Bengal
. and North-Eastern Region

5236. SHRl SACHINDRALAL 
SINGHA:
SHRI M. A. HANNAN AL- 

HAJ:

Will the Minister of SHIPPING 
AND TRANSPORT be pleased to 
state;

(a) the details of the National High
way at present under construction in 
West Bengal and North-Eastern Re
gion States, (State-wise);

(b) the details of the amount san
ctioned for the construction of Natio
nal Highway in these States; State- 
wise, during the last three years, 
(year-wise);

Name of State

(c) whether it i$ a fact that most of 
the highway construction has been 
abandoned in these States; and

(d) If so, the details thereof and 
the reasons for each case?

THE MINISTER OF STATE IN 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT 
(SHRl CHAND RAM): (a) There are
8 National Highways serving the State 
of West Bengal and 8 National High
ways serving the North-Eastern Re
gion comprising the States of Assam, 
Meghalya, Manipur, Nagaland and 
Tripura. These National Highways 
are 2. 6. 31. 31A, 31B, 32; 34; 35; 36; 37; 
38, 39, 40, 41 and 44.

The various improvement works on 
these National Highways are in the 
different stages of peogress.

(b) State-wise expenditure on dev
elopment and maintenance of Nation- 
al Highways during the last 3 yeaxs 
is given below:—

(Rs. in lakhs.)

1975-76 1976-77 1977*78

Assam. . . 34*,J*7 568*33 678*314

M a n ip u r ....................................... 60*38 59’ *9 96*62

Meghalaya . . . . . . . IOO* 96 *45‘ #9 160*45

N a ga la n d ....................................... • • > 34’47 100*21 108*25

Sikkim . . . 5f 35 34-8a 38’ 54
Tripur* , . . 71*02 100*07 146*8s

West Bengal . . 591*82 667*38 74709
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(c) No, Sir.

(d) Does not arise.

S.C. and S.T. Educated Unemployed

5237. SHRl R. L. KUREEL: Will 
the Minister of PARLIAMENTARY 
AFFAIRS AND LABOUR be pleased 
to state:

(a) the total number of unemploy
ed educated Scheduled Castes and 
Scheduled Tribes who have comple
ted their education such as Post 
Graduate, Graduate, Intermediate, 
High School and non-Matric who are 
registered with employment exchan
ges throughout the country as on the 
1st January 1979;

(b) what measures have been tak
en to provide employment, to the 
educated unemployed Scheduled Cas
tes/Tribes; and

(c) hag any State-wise study been 
carried out so far and if so, the de
tails thereof?

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VERMA): (a)
Information regarding Scheduled Cas
te and Scheduled Tribe job-seekers 
(all of whom are not necessarily un
employed) on the Live Register of 
Employment Exchanges, by education
al levels, is collected at half-yearly 
intervals at the end of June and Dec
ember each year. The latest avail
able information as on 30th June 
1978 is furnished below:—

(In thousand)

Educational level Scheduled Scheduled 
Caste Tribe

1. Below Matric (including illiterates)................................................

2. M atriculates..............................................................................

3. Higher Secondary (including Intermediates and Under-Graduates.)

4. Graduates. . . . .  . . . .

5. Post-Graduates.................................................................................

855- X flll'O
S11 ‘ 3 56-6

138*3 24*2
63-8 9 0

4’ 9 o*8

(b) The scheme of Coaching-cum 
Guidance for Scheduled Castes and 
Scheduled Tribes and also the special 
coaching scheme for recruitment of 
Scheduled Caste and Scheduled Tribe 
candidates in Clerical and Stenogra
phy grades are aimed at improving 
the employability of the educated ap
plicants who are on the Live Regis
ter of Employment Exchanges. Be
tides the above schemes, coaching fac
ilities are also being provided to can
didates lor appearing in competitive

examinations held by U.P.S.C., Staff 
Service Commission and Selection 
tests held by Banking Industry, L.I.C. 
etc. for recruitment to various posts 
in the Central/State Services, other 
Subordinate Services etc. The jriain 
aim of the scheme is to improve the 
representation of candidates belong
ing to these communities in these 
services. There is also a scheme of 
i>ost-matric scholarship for Schedu
led Castes and Scheduled Tribes under 
which all eligible S.C./S.T. students 
are awarded scholarships. ■

(c) No State-wise study has 
conducted

been
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at Bombay Fort'

5238. : '&m. K. T. KOSALRAM: 
DirUl the Master of SHIPPING AND 
TRANSPORT be pleased to state 
whether the Inordinate delay In the 
dock clearance of ships carrying vital 
raw material required by the drug 
‘industry in preparing life saving pre
parations lycirig like hydrochloride, 
chloromphemcol etc. has resulted in 
•the drastic reduction in the produc
tion of essential drugs?

THE MINISTER OP STATE IN 
'CHARGE OP THE MINISTRY OF 
"SHIPPING AND TRANSPORT (SHRI 
'CHAND RAM): This Ministxy is not 
aware that the Port congestion has 
resulted in the drastic reduction in 
the production of the essential drugs. 
The Ministry of Petroleum, Chemi
cals and fertilizers have, however, re
ported that the shortage of raw-mat- 
-erials like Tetracycline, Hydrochloride 
and Chloramphenicol Powder is due 

to partly lower indigenous produc
tion and partly due to port conges 
tion.

Roads and Bridges in Delhi

5239. SHRI KANWAR LAL GUP
TA: Will the Minister of SHIPPING 
AND TRANSPORT be pleased to 
-state:

(a) the names cf the roads and 
bridges etc. on which the money has 
been spent in the last one year in 
Delhi, along with the amount spent 
•an each road and bridge;

Name of Agency

M.C.D. . 

JUXM.C. .

Delhi Administration , ,

(b) the names of the roads and 
bridges on which Government pro
pose to spend in this year;

(c) -is it a fact that the Delhi Ad
ministration and Municipal Corpora
tion of Delhi have demanded more 
money from Government for the roads; 
and

(d) if yes, the details thereof and 
the action taken thereon?

THE MINISTER OF STATE IN 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT 
(SHRI CHAND RAM); (a) t0 (d). 
Roads in Delhi are largely being 
handled by three Administrative units 
viz., (1) Delhi Administration, (2) 
M.C.D., and (3) NDMC. The  ̂Delhi 
Administration are also responsible 
for the construction and maintenance 
of National Highways in Delhi. 
Roads in certain colonies and Can
tonment area are under the charge 
of DDA/MES/Cantonment Board. 
These are, however, mostly in the 
nature of internal roads.

Out of Rs. 191.47 lakhs allocated for 
National Highways in Delhi in 1978- 
79, Rs. 155.11 lakhs were spent upto 
February 197$. National Highways 
lying in Delhi include the Delhi por
tion of Delhi-Karnal National High
way, Delhi-Mathura National High
way, Delhi-Gurgaon National High
way, Delhi-Rohtak National Highway 
and Delhi-Lucknow Highway. In 
respect of “Other Roads", the position 
is as under;

Provision in Budget 
Estimates/Revised Expenditure. 

Budget Estimates.

. RTLakhsT ~
875*00 275*00

(Anticipated)

(Revisel^udget Esti- (upto5FebP, 1979)
mate)

208*32 80*50
(utpto Feb., 1979)
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List of Roads handled by these 
three agencies are on the Table o£ 
the "House, [Placed in Library. See 
No. LT-4209/79.]

Allocations for 1979-80 have Wit 
been finalised so far, and as such 
the question of giving a list of Roads 
proposed for 1979-80 does not arise.

RegularisatiOn of casual workers of 
Railway Administration

5240. SHRI RAJJSNDRA KUMAK 
SHARMA: Will the Minister of RAIL
WAYS be pleased to state:

(a) the number of casual workers 
in the various divisions of Railways 
Administrations and the number of 
those out of them who have complet
ed the service of more than 2 years 
and have not been regularised &•> far;

(b) the period of service after com
pletion of which Administration regu
larise the services of such employees: 
and

(c) whether Government provide att 
facilities tc the casual workers which 
are available to regular employees 
and if not, reasons therefor?

THE MINISTER OP STATE IN 
THE MINISTRY OF RAILWAYS 
(SHE SHEO NARAIN): (a) 2.38 lakhs 
casual labourers are employed on 
Indian Railways. The figure relating to 
casual labour having a service of 
more than two years is not readily 
available. However, necessary statis
tics are being maintained in respect 
of casual labour with three years 
service. There are 49,000 casual 
labour Having service of three years 
and above.

(b) Absorption of r.asual labour in 
regular vacancies depends upon the 
availability of regular vacancies. From 
1970 onwards, 1,35,000 casual labour
ers/substitutes have so far been ab
sorbed in regular class IV vacancies.

(c) patual on ,$wsi jytae *r#t
granted temporary statu* on ccmple- 
tion of lour months* continuous ser
vice «nd become entitled to 
all the benefits like Pas?e$/PT0,tr 
medical facilities etc., granted \o tem
porary railway seryants. Tfcte casual 
labour on projects however, qU com
pletion of six months continuous ser
vice, are granted l/30th of scale rate 
of pay plus DA only. Since casual 
labourers are not regular railway 
employees, they are not entitled 
to receive all the benefits granted to* 
regular railway employees. Those 
on the open line, after they attain 
temporary status, have, however, 
been granted the same as a special 
case.

Using port Area as Warehouse!?

5241. oHRI R. MOHANRANGAM: 
SHRI A. BALA PAJANOR:

Will the Minister of SHIPPING 
AND TRANSPORT be pleased to
state:

(a) the precise dimension of the 
problem o1 importers using port 
area as wherehouses without prompt 
clearance; and

(b) the lines on which the prob
lem is being tackled?

THE MINISTER OF STATE IN 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT 
(SHRI CHAND RAM: (a) Importers 
are required to clear imported cargo 
within free period allowed for clear
ance. Tile position regarding un
cleared cargoes at certain major ports 
is given below:—
BOMBAY

On 23rd March, 1979, 6.9 lakh pack
ages were lying uncleared. Out of 
this, more than 4.8 lakh packages were 
lying uncleared beyond free period. 
Of this number, 40,098 packages were- 
lying uncleared since 1974 or before.
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CALCUTTA

Qa 1st Rarefy, 1979, 88,207 metric 
tQpnes ot cargo was awaiting clear
ance.

KANDLA AND VISAKHAPATNAM

Large quantities of bulk commodi
ties like fertilizer remain unclearei.

(b) Bombay Port is tacking the 
problem on the following lines:—

(1) Facilities have been, provid
ed for direct delivery of car
goes.

(2) Proposal to grant delivery 
at night and on Sundays atid 
holidays without the levy of 
over-time charges is under 
consideration.

(3) Proposal to reduce the frae 
period for clearance from 4 
to 3 days and to increase rat
es of demurrage so as to dis
courage abusing prolongation 
of storage of goods ill the 
decks is under consideration. 
Special arrangements are be
ing completed for continuous 
auction of cargo.

(4) Government Departments 
concerned have been request
ed to remove their packages 
outside the Port area.

At Calcutta, following steps have 
been taken to tackle the problem:—

( 1) Reduction in additional free 
time enjoyed by gift consign
ments from, 45 days to 15 
days.

(2) Uncleared cargoes are being 
removed from transit areas 
to warehouses/sheds outside 
docks.

(3) Bottlenecks caused due to 
railway restrictions imposed 
on consignments moving by 
rail far Nepal have . been re
moved thmz^bi discussions.
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At Kandla and Visakhapatnam, the 

bulk cargo lies uncleared because of 
the restricted rail capacity and poor 
clearance by road. Matter is being 
pursued‘ with railways for supply of 
sufficient number of wagons and witn 
the concerned authorities to expedite 
the clearance by road.

Electrification of Barasat-Hswiabad 
Section

5242. SHRI SAUGATA ROY: 
Will the Minister of RAILWAYS b~ 
pleased to state:

(a) whether a large number of 
people in the Basirhat and Sunder- 
bans area are inconvenienced due to 
changing of trains in Barasat, Eastern 
Railway, West Bengal; and

(b) if so, whether Government pro
pose to electrify the Barasat-Hasna- 
bad section at an early date?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRl SHEO NARAIN): (a) and (b). 
It is a fact that sizeable number of 
commuters rfaily travel on Hasnabad- 
Barasat section and. change over to 
and from electrified section at Bara
sat, which is inescapable since exten
sion of steam hauled trains % ttecr 
trifled sections Is not operationally 
feasible. Electrification on Indian 
Railway* is taken up in a phased 
manner based on eonsiderstiou of 
traffic requirements and availability 
of funds. There is no proposal to 
electrify Baras&t-Hasaabad section at 
present.

Setback in Family Planning 
Programme

5243. SHRI DHIRENDRA NATH 
BASU: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased 
to state:

(a) the reasons for the ‘sharp set
back’ in the Family Planning Pro
gramme in the last two years;
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(b) whether it is a fact that ac
cording to the official estimates the 
total population of our country would 
reach '100 million’ by the year 2000'; 
and

(c) if so, the reaction of Government 
and also the proposed measures for 

the effective ‘population control’?

THE MINISTER OS! HEALTH AND 
FAMILY WELFARE (SHRI RABI 
RAY): (a) In so far as the Family 
Planning and Population Control as
pect of the Family Welfare „ Program
me is concerned the performance dur
ing the last two years has suffered a 
set-back owning to the use of coer
cive measures during the period of 
Emergency. The drop in respect of 
sterilisation method has been more 
than in respect of spacing methods 
like Intra-uterine Device (IUD) and 
Conventional Contraceptive usage. 
The Welfare component of the Pro
gramme (Maternity and Child Health 
care including immunisation) has 
however, received a boost as compar
ed to previous years.

(b) There is no official estimate to 
indicate the population of India by the 
year 2,000. The •‘Expert Committee 
on Population Projections” appointed 
by the Planning Commission under 
the chairmanship of Registrar General 
of India, which makes population 
projections for India, has projected 
the population of India upto the year 
1991 only. This Committee has pro
jected the population of India for 
various years as follows:—

Year Population
(Million)

197,1 . . 547
'1978 . . 609
198J. . . 972
1989 . 735
1991 • • 799

(c) The Family Welfare Programme 
is being: pursued vigorously With 
particular attention to the ŵ Sfifcre 
aspect and to the voluntary accept 
ance of contraceptive practices 
through more intensive efforts in the 
direction of education and pensuation 
of the people. Educational and moti
vational activities for the propaga
tion of small family norm have been 
intensified and large number of orien
tation training camps are being orga
nised throughout the country.

Personal letters have been address
ed by the State Chief Ministers and 
Health Ministers to the Members of 
the State Legislatures requesting them 
to lend their support to the program
me. Similar appeals have also been 
made to the Members of Parliament, 
on behalf of the Union Ministry.

In respect of rural areas, special 
attention is being given to the im
provement of maternity services 
through training of traditional birth 
attendants (dias) who are provided 
better equipment after training. Com
munity Health Workers’ Scheme 
which is a part of the effort to reach 
primary health care to the people in 
the remotest areas is also contributing 
to a better implementation of the 
family planning and MCH aspects of 
the Programme in the rural areas. 
The Community Health Workers 
have already started distributing 
condoms in the rural areas.

In order to promote healthy com
petition between States/Union Ter
ritories and non-official organisations, 
a scheme for giving national awards 
in recognition of outstanding perfor
mance has been introduced. Special 
awards have also been announced for 
the performance during the period 
January—March, 1979. This period 
is being observed ac a ‘Family Plan
ning Quarter’ in order to focus the 
attention of the people on the Med 
for adopting the small family norm 
and better care of children.
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t NtM-ih*rtt R*ilway auction

5244. SI1RIMATI MRINAL GORE: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether Northern Railway is 
insisting “ Cash Ortly” payments for 
auction money and refusing D.D. or 
cheques on Nationalise Banks;

(b) whether the same practice is 
followed in other Railways also; and

(c) the idea behind insisting “Cash 
Only” term?

THE MINISTER OP STATE IN 
THH MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) and (c). 
No. Northern Railway are now accept
ing payment in auctions in the form 
of Deposi*>at~call Receipts/Dementi 
Drafts/Pay Orders of the State Bank 
of India or any of the Nationalised 
Banks. Cheques are, however, hot 
accepted as there is no guarantee of 
their realisation.

(b) Yes.

Grants from WHO for fertility control

5245. SHRIMATI MOHSINA KID- 
WAI: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased 
to state:

(a) whether it 5s a fact that grants 
given by WHO for projects regarding 
various research work being carried 
out in AJ.I.M.S. bn fertility control 
have been abruptly terminated with
out proper notice while the develop
ment of an anti-pregnancy vaccine 
forewomen was almost in final stages;

(b) if so, whether enquiries have 
been made from the donors as well 
as the concerned doctors in this re
gard; and
.-<6}  i f  so, the,details thereof?

THE MINISTER OF HEALTH 
AJ*» FAMILY ' WELFARE . ‘ (SHRI 
RABI HAY): (a) Yes.

(b) and (c). The matter is under 
consideration.

Publicity material published by 
Indian EUgh commission in Bangla 

M

5246. PROF. SAMAR GUHA: Will 
the Minister of EXTERNAL AFFAIRS 
be pleased to state:

(a) whether the Indian High Com
mission in Bangladesh publish monthly 
Bulletins for distribution among the 
people in Bangladesh;

(b) if so, the number of such bul
letins published every month;

(c) whether the Indian High Com
mission in Bangladesh publish, any 
other materials in any other form in 
Bangladesh, if so, facts thereabout;

(d) whether there is a large demand*, 
of various informations about InsJis* 
by the people of Bangladesh, at leasf 
quite a sizeable section of Bangla
desh;

(e) if so, whether the Indian Hig'i 
Commissioner would be instructed to 
issue fortnightly bulletins in large 
number and books, booklets and bro
chures on various matters relating to 
political, social and economic prog
ress in India and particularly about 
the problems of the minorities tackled 
by Government;

(f) if so, facts thereabout; and

(g) steps taken by the High Com
mission ‘ for effective distribution o f 
such publicity materials among the 
people of Bangladesh?

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI SAMARENDRA 
KTJNDU): (a) and (b). The Indian 
High Commission in Dacca publishes 
a monthly magazine in Bengali called 
Bharat Bichitra 1>600 copies of each 
issue are distributed locally.

■(c) Apart from Bharat Bichitra, 
the Mission brings oat a cyciostyled 
weekly news bulletin and cyciostyled
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press releases from time to time as 
necessary.

(d), <e) and (f). There is much 
demand for information about India 
among the people of Bangladesh. 
Apart Irom the publications mentioned 
above, the High Commission has a 
small book presentation programme 
which is being implemented within 
the framework ot local regulations. 
Limited copies of the fortnightly 
Indian and Foreign Review from the 
Ministry of External Affairs a”2 
distributed.

Because of the constraints of per
sonnel and funds, it is no I possible 
for the High Commission to change 
Ithe monthly magazine into a fort- 
mightly, to increase the number of the 
•copies, or publish wore booklets and 
brochures.

(g) Distribution is made by post 
and also by hand.

Railway oarriage workshop

5247. SHRI P. RAJ AG OPAL
TfAIDU: WiU the Minister of RAIL
WAYS be pleased 10 state:

(a) whether the Chief Minister of 
Andhra Pradesh has written to locate 
■Railway carriage workshop in Andhia 
Pradesh; and

(b) if so, the decision taken by 
Government?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
<SHRI SHEO NARAIN): <a) Yes.

(b) No decision has yet been taken 
regarding location of the proposed 
Carriage Respair Workshop being set 
up by thy< Railway Ministry in the 
Jhuithisrn Region.

Survey «f rural family welfare 
schemes

5248. SHRI R. V. SWAMINATHAN:
SHRI M. V. CHANDRASHE- 

KHARA MURTHY:

WiU the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state:

(a) whether a five member welfare 
mission from U.K. is conducting a 
survey for recommending the quan
tum of British aid for rural faiaily 
welfare schemes in India during its 
second phase 1979—82;

(b) if so, whether they have con
ducted the survey and has submitted 
its report to Government;

(c) the places they visited; and'

(d) whether the quantum of did 
that will be provided to India has 
been decided by them?

THE MINISTER OF HEALTH 
AND FAMILY WELFARE (Si&U 
RABI RAY): (a) to (d). A U.K. Sid 
mission comprising of 4 members re
cently visited India In February, MWfc 
to evaluate the functioning of the on
going U.K. aided scheme in support 
of the Family Welfare Programrhe 
and consider other proposals for as*- 
sistanse by the U.K. Government. For 
ibis' purpose, they visited some of the 
Primary Health Centres, Sub-divi- 
sional/Taluq level hospitals in"'jQak' 
States of Madhya Pradesh, BiKar, 
Gujarat, Karnataka, Kerala andTattfU 
N«*a. The rsport ot Mission has not 
so far  been w*«tv*ia by the Govirt^ 
ment of India. ' 5""
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«feo*Mlftf Standard Me*i hi Kalka- 
a iw iw  mm

5249. SHRI DURGA CHAND: Will 
the Minister of RAILWAYS be 
pleased to state:

(a) whether the standard of meals 
served in the Kalka-Howrah mail is 
very poor;

(b> whether the utensils used In 
serving the meals to the passengers in 
the trains ate not properly washed and 
kept;

(c) whether standard of meals and 
the utensils used in Tin Sukhia Mail 
are" of better standard;

(d) whether it is proposed to intro
duce Tin Sukhia Standard in all the 
traifis; and

(e) if not, the reasons thereof?
THE MINISTER OP STATe  IN 

THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a)
and (b) No.

(c) to (e) The standard of utensils 
■and meals in Ti’nsukhia Mail and 
Kalka Mail, are as per normal stan
dard laid down atod there |s nothing 
spfecial about standard of catering 
-service on t'insukhia Mail warrant
ing it5 introduction on other trains.

Reserrattoa of Accommodation to 
Farmers

5250. SHRI RAJSHEKHAR KOLUR: 
Will the Minister of RAILWAYS be 
-pleased to state:

(a) whether Government propose to 
«ive any pfriflrity in the matter of 
reftevattoft of ac«w»mod*tion to 
farmers who wiih to proved to pieces 
when* agricultural lairs, industrial 
«xi^ittoniett., stre

(b) if not, the reasons thereof?

THE MINISTER OF STATe  IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a)
and (b) Reservation of rail accOffr- 
modation is done six months in ad
vance on “First come, first served” 
basis on purchase of journey and
reservation tickets. Whenever agri
cultural fairs/industrial exhibitions 
are held, special arrangements, on 
request by Exhibition authorities, are 
made at the site of fairs/exhibitions 
etc. to make reservations for the dele
gates. Special trains ate also run 
and loads of trains augmented, where 
necessary, to adequately cater to
traffic requirements.

^  fW  HW"1 ^ W5V WW S <IW
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5252. «ft xm wcm ; fUT̂ r «Nft 1% 
«nnt «pV ftt ^  fa ;

(y) «pfftrc W  '*
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(* ) tftr (y ) 3ft »- jtbptrt ^ ?[fa*rt«r % 
trnrpr qfrvs  ̂ vnrrwrr ^  t  s

Train Examiners

5253. SHRI SURAJ BHAN; Will 
the Minister of RAILWAYS be pleas
ed to state;

(a) whether it is a fact that Train 
Examiners on Indian Railways are 
forced to stripping and cannibalising 
material due to short supply of mate
rial even in respect of safety items, to 
keep the wheels moving;

(b) whether this is not against the 
instruction issued by the Directorate 
of Railway Board; and

<c) if so, what remedial measures 
are proposed to be taken by Govern
ment to avoid this unsafe practice?

THE MINISTER OF STATe IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN); (a) 
The removal of a component from 
one Wagon to fit on another Wagon 
is not resorted to i'a the normal 
course. Sometimes, in special cir
cumstances, particularly due to fail
ure of supply from the Trade, it may 
become necessary at a Depot to re
sort to the “pooling” of a couple of 
light fittings from a stabled Wagon 
and fitting the same on a Wagon in 
ue« to fceep it running and to avoid 
detention. This is done to ensure 
maximum mobility. Usually Control 
Offlces take prompt action to paa* 
on messages to recoup guch Items at

the Depot in question; expeditiously 
from the Statoat ot from an adjacent 
Depot.

(b) No such instructions have- 
been issued by the Railway Board.

(c) Regular reviews of the recur
ring requirement of material and: 
spares are carried out and timley pro
curement action is taken in the nor
mal course. Manufacturers, some
times do fail to supply bought-out 
Items in time because of lock outs 
and other incidental problems.

Income form Booking of Goods at 
Moga Station

5254. SHRI BALWANT SINGH 
RAMOOWALIA: Will the Minister of 
RAILWAYS be pleased to state;

(a) what is the annual income from 
booking of goods, foodgrains, vege
tables, agricultural machines and tools 
etc. from Moga Railway station;

(b) is it correct that the floor of 
Goods Section at Moga Railway Sta
tion is Kachcha and it gives way for 
adulteration of soil and brick prices 
in foo4 grain; and

(c) if so, what measures his Minis
try is taking to remove this difficulty?1

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS- 
(SHRI SHEO NARAIN): (a>
to (c) The information is being col
lected and will be lafcT on the table; 
of the House.

5255. Ift mf: W  Wt*

'̂ rmTK ftwnSfr t
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5 $ f w n 3 1 .0 3 7 .6 3 6 .7

6 J f̂T • 8 .7 7 .1 7 .0
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8 im fsv 1 7 ,3 15. 3 1 5 .8

9 $rsr . 2 3 .2 1 6 .4 1 3 .5

10. w  s*v . 3 6 .2 3 4 .2 3 4 .2

11 *TfRT«5 • 4 3 .2 3 4 .4 3 1 .2

12 • 0 .9 0. 2 0. 4

13 *rorow . 0. 8 0 .9 0 .8

14 'TFTT^T ;. 0 .1 0. 2 0 .3

1 $ y^hrt . 2 0 .7 1 3 .8 1 5 .3

i s  <fcw v ■■■ • 2 9 .5 24 . 4 22. 5

* » ■ 1 8 .6 1 7 ,3 2 2 .3
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Mixing of Chemicals in Milk

5256. SHRI PURNA NARAYAN 
•SINHA. Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased 
to state:

(a) if it is a fact that the collectors 
of iftilk in differeht parts of the coun- 
try in tanjk lorries for sale in distant 
regkms/cities mix some chemicfels in 
the nailk so that it does not go bad 
dfespHe the heet ancT time consumed 
in transporation;

(b) if so, what are those chemicals 
muted with mlk by the Vendors and 
-what measures are advised to elimi

nate the chemicals so that no hazard 
is created to the users of that milk; 
and

(c) if no action has been taken, the 
reasons thereof?

THE MINISTER OF HEALTH 
AND FAMILY WELFARE (SHRI 
RABI RAY): (a) to (e). In 1975, the 
Delhi Milk Scheme brought to the 
notice of this Ministry that some 
milk producers were addirig forma
lin in milk. The samples drawn and 
tested did not prove thlR allegatlon. 
Apart from this, no allegation of 
such nature has been received. .
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The gteventtdn Of fbbd Adultera
tion Act prohibits addition of any 
chetfrieal preservativeto milk asnd ttfe 
State authorities are competent to 
take appropriate legal action in case 
o f  an? infringement of the law.

toivto 3 ta tarn?
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Big business behind Port congestion

5258. SHRI NIHAR LASKAR;
SHRI M. V. CHANDRA- 

SHEKHAr A MURTHY:

Will the . Minister of SHIPPING 
AND TRANSPORT be pleased to 
state:

(a) Whether attention of the Minis
try has been drawn to the press 
report on Financial Express dt 
5-3-79 under the Heading “Big busi
ness behind port congestion", is the 
view of the Member of the Cabinet 
Committee on congestion and cargo 
handling in the Bombay port and if 
so, how for this is true;

Cb) whether the committee has 
-submitted its recommendations to 
Crovemiiient;

(e) if so, the details of the same;
(d) if riot, when the stuhe is likely 

to be received; stid

(e) what steps are being taken to 
implement Its recommendations?

THE MINISTER OF STATE IN 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT 
(SHRI CHAND RAM): (a) The Min
istry’s attention hag been drawn to 
the press report. The tfclidft Indus
try  Minister, on the basis of certain 
information made available to him,' 
during his meeting with the Prettj 
stated that big business in many ca#fc 
stood to gain from the congestion 
m the Bombay Port as the congestion 
arid delay in uhkwding ships, by 
creating shortages, only benefited 
vested interests.

<b) tc (e). The Committee *is still 
engaged in its deliberations and it*,
final recommendations have yet to
be finalised. Certain interim inst
ructions have been issued to d'scon- 
gest the Bombay Port. The question 
of port congestion will be continual
ly under consideration of the Cabi
net Committee to ensure that the 
situation is effectively monitored; 
and timely remedial measures are 
taken.

5259. : *tf,

(v j Pnnnr *  j?r pm  sftt' 
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Overbridge coaacettag Thrupapulur- 
Pudupalayam

5260. SHRI G. BHUVARAHAN: 
Will the Minister of RAILWAYS be 
pleased to state is there any propo
sal to construct a road overbridge or 
under bridge to connect Thrupapulur 
and Pudupalayam at Thrupapulur 
Junction to cross the Railway line?

THE MINISTER OF STATe IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN J: No.

Departmentalisation of Catering.
Service at Katlluur

5261. SHRI GYANESHWAR PRA
SAD YADAV: Will the Minister of 
RAILWAYS be pleased t0 state:

(a) whether Katihar Railway Station 
being an important station having its 
Divisional Hdqrs office, catering ser
vices are going to be departmentalised 
according to recent budget commit
ments; and

(b) if so, what steps are being taken 
for non-vegetarian and vegetarian re
freshment rftoms and vending?

t h e  v m m r m  &f  s ta te *  in
THE MINISTRY O f RAILWAYS 
<S&RJ SttEO NARAIN): (a)
and <b). The matter is ufld& exami
nation. '.v

Wert Coa*t Railway Line

5262. SHRI EDUARDO FALEIRO: 
SHRI T. A. PAI;

Will the Minister of RAILWAYS 
be pleased to state:

(a) whether Government have start
ed construction of West Coast railway 
line to connect Ratnagiri; and

(b) when does it propose to start the 
construction from Managalore at one 
end and Goa at the other so that the 
line may be completed expeditiously?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) No.

(b) Annual Plata for new line con
struction for 1979-80 has already been 
finalised. Programme for new lines 
is decided year to year in consulta
tion with Planning Commission. Lines 
from Goa and Mangalore have not 
been included in 1979-80 Budget.

firm* niter* *mft *rarnrr
ww

5263. ^  ifto f H : WT qfofr
*T$ VFTT# tit HTT WT̂  fir :

(v) m  wvm  yr f o rtr ftwft frytegn: 
v  fipj ffttfr vt  ̂ j

r (*sr) *jfwr5rw<rr^,Ptf ̂ F R J rw

%CtK ^  fWfa *i*nf ^pfir 
wrf̂ pr;

(<r) wt t o r :  nr w  *  tm

(v ) tit 1
(* ) "ft »

( v ) , 41/42 ¥ $ 0  tfwrft’ff  

flrsff*Artfwrr i-rs-78 a%*frWs*T5fr
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Leprosy Conference

5264. SHRI K. RAMAMURTHY: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
«tate:

(a) the proposals made by the three 
day Leprosy Conference held recently 
In Dattapur; and

(b) the action taken thereon by 
Government?

THE MINISTER OF HEALTH 
AND FAMILY WELFARE (SHRI 
RABI RAY): (a) and (b). A state
ment containing the proposals made 
by the Leprosy Conference held at 
Dattapur from 28th to 30th Decem
ber, 1978 and the actiofln taken1 there
on is attached.

Statement

Proposals made by the Leprosy Conference held at 
Dattapur from a8th to 30th December, 1978. Action taken by (Government

1. A  Statutory National Leprosy Committee be There is already a National Leprosy Advisory 
appointed with representatives of Government Committee functioning under the Chair-
and voluntary agencies as also representation of manship of the Union Minister of Health
educational and Social Welfare Department. !& Family Welfare. A Statutory Body for

this purpose may not be required.

2. The Antii-Leprosy work in India suffered a set* 
back when the Government decided last year on 
the advict: of Central Councilof Health to integrate 
Leprosy work with general health services. Even 
though integration is admirable a stage has not 
been reached when it could be done without 
causing damage io anti leprosy work. The Con
ference w m  of the view that the integration will be 
doomed to be s  failure and cause tremendous 
damage to Leprosy patients all over the country 
unless all the health workers are adequately 
trained. {

The Government of India have accepted 
in principle to introduce the multi-purpose 
workers scheme. It was therefore, decided 
that the Leprosy work should be integrated 
in the MPW Scheme. However, consider
ing the importance of Leprosy Control 
programme it has been decided that in 
order to qperate the Leprosy Control Pro
gramme effectively it is necessary' the 
personnel of all categories including 
Medical Officers should be trained in 
Leprosy work. Under the revised strategy 
of training it has been decided that doe 
trainng of MPWS should be completed by 
April, 1081. In those States where 
Leprosy is endemic the training under 
the MFW Scheme should first be started 
in low endemic districts. The workers 
should be given adequate training in 
Leprosy work so that they are able to 
diagnose Leprosy cases, follow up their 
treatment schedule and impart necessary 
health education to the patients and the 
community. The Hyper-Endemic areas 
where Leprosy prevalence is more than
1 % should be taken up in thel ast stage of 
the training under the MPW scheme. 
Even after the introduction of MPW 
Scheme in such areas an additional trained 
and experienced Leprosy worker may be 
provided in such areas to the extent 
necessary and the individual States will 
have sufficient latitude to decide as to 
when this additional Leprosy worker 
should finally be withdrawn from such 
areas.
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Ar The Govt, of india had appointed a Committee The Govt, have considerfid the report ifi 
under the Chairmanship ofDr, Sushila, Nayar for I>r, Sushila Nayar Committee f  pd IjtJten
greater participation ot voluntary institutions in the following actiir< :

' irtws National Ecprosy Comrol Programme. The
! Conference refluent ed the Government of India to (i) Orders have been issued on the aand

. implement the decisions of that Committee at an Feb. 1979 liberalising the pattern of
early date. assistance, extension of service and.

enhancement of the scope of partici
pation under SET Scheme.

(ii) As recommended by the Committee it 
has been decided to take up initial 
pilot trials of the drug regimen in c> 
Districts. *

(iii) Training curriculum for multipur
pose workers in Leprosy as recommen
ded by the Committee as also training 
requirements of other categories of 
workers have been sent to the autho
rities concerned for adoption. Govt, 
have also agreed that the workers 
deputed for training should get either 
daily allowance or stipend at the 
prescribed rate.

(iv) Government have generally accepted 
the recommendations relating to the 
Lcprgsy Control Programme but have 
expressed the view that the period 
of assessment should be limited to 60- 
days.

(v) In regard to rehabilitation it lias 
been clarified that the rehabilitation 
progra jiui’.i- under the Ministry of 
Health would be confined to medico- 
cum»*«vgical rehabilitation and the
Deptt. of Social Welfare will look after 
the socio-economic rehabilitation of 
Leprosy cured patients.

(vi) In regard to help to voluntary orga
nisation* in maintenance of indoor 
beds for Leprosy patients State Go
vernments have been requested to 
enhance the capitation grant to atleast 
Rs. 75/- per patient per month.

(vii) In regard to the recommendation of 
the Committee that at Standing Com
mittee may be set up to watch over 
the implementation of the Leprosy 
Programme and suggest remedial 
measures for the difficulties and defici
encies from time to time, Government 
has been of the view that as a National 
Leprosy Advisory Committee already 
keeps a watch over the implementation 
of the Lepsory Control Programme 
in the country duplication was not 
desirable.
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4. The decision of the Supreme Cpyrt eiftc$ding The Ministry of L*v,fhave been ctrful'cd 
*he,dt£mtion ofthe wotd ‘Indujsuy’ tto charitable ancl their v «v  is that the definitkn cf
^sjtf tutionsispaving a Very *dv«*e effect ?n .the ‘tadunfry* argiyut in Secticn ®(j) rf tl e
imocfth rdawoahip beftveen worker and mana- Industrial Dupuis, Act, 1949 has tetn
cement of *ucn institutions. t f e  Conference considered in the case cf Bengalcie WaUi
haarecommended that au Ordinance be passed to Supply Co. Vs. A Bsjaypa Labour srd
rxclude the charitable ittstitutioip frcrri appli* Industrial ratca 467(^0). ‘Irdvsity’ is
(ability ofthe tpdustrialDisputeef Act. defined in S. 2(j) has a wide import.

Where there is (i) systematic activity,, 
(ii) organised by co-oprcaticn between 
employer and employee (the direct and 
substantial element is chimerical), or (iii) 
the production and/or distribution of

goods and services calculated to satisfy 
um*n wants and wishes (not .spiritual or 

religious but inclusive of material t! ings or 
services geared to celestal bliss ,e.g. 
making, on a large scale, prasad or food) 
prima facie, theic is an ‘Industry* in that 
enterprise. Absence of profit motive or 
painful objective is irrelevant, be the 
venture in the public joint private or 
other sector The true focus is functional 
and the decisive test is the nature of the 
activity with special emphasis on the 
employer—-employee relations. If the 
organisation is a trade or business it dees 
not cease to be one because of philanthropy 
animating the undertaking. Although 
S. a(j) wcb words of widest amplitude in 
its two limbs, their meaning cannot be 
magnifidc to overreach itself.j

! If, in a pious or altuistie mission, many 
employ themselves, free or for small 
honoraria or like return mainly drawn by 
sharing in the purpose or causc, sveh as 
lawyers volunteering to run a free legal 
service, clinic or doctors serving in their 
spare hours in a free medical centre or 
ashramites working at the bidding of the 
holiness divinity or like central personality,, 
and the services are supplied free or at 
nominal cost and those who serve arc not 
engaged for remuneration or on the basis 
of noisier and servant relationship, then 
the institution is not an industry even if 
xervants, manual or technical, are hired. 
Such eleemosynary or like undertakings 
alone are exempt, not other generosity, 
oompaaaion, developmental passion 
poSect.

In view of the above positlcn the Minis tiy 
of Law were of the op in ion  that it wry 
not ke possible to exclude tie iisstiu i:< t 
from the purvifw of iKe Irt’ustria? I ir* 
putes Act.
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5. The Confrence of served that Government of According to the orders issued on the aaftd
India had acceptedr in principle to advance a February, ) 979 the first instalment of
cushion money lo voluntary institutions equivalent grant "under SET Scheme ̂ equivalent to
to their annual grant to help them tide over their 25% of the amount according to pattern
problems till all procedures of sanction of 'grants ' will be released as far as poasiblcin April 
are finalised. The Conference recommended each year provided the application duly
that this arrangement be introduced at an early completed and supported by the State
date. Government is received by the Ministry

of Health & Family Welfare by the end of 
February of the preceding financial year. 
The remaining grant shallbe released after 
receipt of audited accounts, utilisation 
certificate, etc.

Financial Assistance to Needy Shipp
ing Companies

5265. SHRI K. A. RAJAN: Will the 
Minister of SHIPPING AND TRANS
PORT be pleased to state:

(a) whether it is a fact that Gov
ernment are delaying the disburse
ments of promised financial assistance 
to the needy Shipping Companies; and

(b) whether Government are aware 
that the Ship Officers and Seamen are 
not paid their wages regularly on 
account of this cash flow difficulties; 
and

(c) if so, what are the details and 
what action has been taken to expe
dite the matter?

THE MINISTER OF STATE TN 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) No, Sir. Efforts 
are being made to expedite the grant 
of financial reliefs to various shipping 
companies under the package of assis
tance approved by the Government.

(b) Government are not aware that 
shipping companies are not making: 
payment of wages to rthe officers and 
ratings regularly because of the delay 
in disbursement of the assistance.

(c) Does not arise.

Medical Examination of Trains Clerks

5266. SHRI SUBHASH ABUJA: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) is it a fact that category of 
Trains Clerks is subjected to different 
classification of Medical Examination 
on different Railways;

(b) is it also a fact that individual
ly the employees of this category are 
concerned only with their own safety 
and that major portion of their duties 
is clerical;

(c) if so, will he take action to place 
this category in lower medical class 
to restrict decategorisation; and

(d) instead of directing all and one 
to higher medical examination, will 
it not be appropriate to re-examine 
the individual medically when the in
dividual comes up for promotion as 
Guard?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) and
(b). No.

(c) Does not arise.
(d) The present procedure has been 

evolved after taking all aspects Into 
consideration. Each individual is ex
amined. separately by an authorised 
medical officer.
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Expert and Financial Assistance for 
Family Planning: Projects

5267. PROF. P. G. MAVALANKAR: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state: ,

(a) whether WHO’s expert and fin
ancial assistance -was sought and re
ceived by Government on the Family 
Planning Projects in India during the 
year 1977 and ?i#V8;

(b) if so, full facts thereof;
(c) whether Government are seek

ing further such and allied assistance 
from WHO in this regard;

(d) if so, broad indication thereof; 
and

(e) if not, why not?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI RABI 
RAY): (a) to (e). No significant sup- 
pbrt, financial or otherwise, available 
from the World Health Organisation 
(W.H.O.) for the promotion of Family 
Planning Projects in the country, 
W.H.O. has, however, been financing 
some research being conducted in 
India in the field of reproductive bio
logy. The allocation for 1977 was U.S. 
$1,196,243 and for 1978 U.S. $1,023,731. 
This kind of assistance is likeiy to be 
available in future also.

Connecting Pumea District from 
Delhi and Bombay

5268. SHRI HALIMUDD1N AHMED: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether Government are pro
posing to connect Purnea District of 
Bihar by fast train service from Delhi 
and Bombay in near future;

<b) if not, the reasons: therefor;
(c) whether any priority will be 

given to backward Districts and bor
der Districts in connecting them with 
Delhi by fast trains; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): <a) to (d )# 
Purnea District is already connected 
with New Delhi by 155/156 BG Tin- 
sukhia Mail and MG 3/4 and connected 
BG 85/86 Assam Mails. These trains 
have connected services for journey 
to and from Purnea and Jogbani, by 
MG Assam Mail. There is no traffic 
justification for introduction oi direct 
trains between Purnea and Bombay. 
Besides, it is also operationally not 
fea-sible due to lack of line capacity 
on sections enroute. The few through 
passengers can avail of the connected 
service in Assam Mail and 3/4 Bom- 
bay-Howrah Mail with a change at 
Allahabad

Bimlagarh-Talcher Line

5269. SHRI BALASAHIB VIKHE 
FATIL: Will the Minister of RAIL
WAYS be pleased to state:

(a) whether he has received any 
representation from the people of 
Orissa for construction of Bimlagarh- 
Talcher rail link in the under deve
loped and economically backward 
area;

(b) whether the “Traffic and Engi
neering” survey of the proposed Rail 
link has been completed, if not, when 
it is likely to be done; and

(c) what steps have been taken for 
construction of the said rail link and 
when it is likely to be completed?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) Yes.

(b) Survey was completed in 1970.
(c) Banspani-Jakhapura new line 

in the adjoining area is under cons
truction. The question of taking up 
Talcher-Bimlagarh line would be 
considered when the project in hand 
approaches completion.
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introduction of Microwave System in 
South Central Railway

5271. SHRI M. KALYANASUN- 
DARAM: Will the Minister of RAIL
WAYS be pleased to state:

(a) whether the South Central 
Railway had stated in December, 1973 
that no wireless operators would be 
rendered surplus on account of intro
duction of the microwave system;

(b) if so, whether the promise made 
to the staff has been maintained in 
practice; and

(c) whether the upgradation of the 
posts as per item 19 of Railway Board 
letter No. PC lll/78/UPG/8-New 
Delhi dated 1st January, 1979 of wire
less cadre has been implemented by 
South Central Railway?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) No. The 
present strength of Wireless Opera
tors is expected to continue after 
microwave schemes in progress are 
completed since a few additional ope
rators for the additional H.F. circiuts 
are required for the works which are 
in progress; If a few Wireless Opera
tors are tendered surplus after natural 
wastage they will be absorbed in 
Wireless Maintenance Wing or as

Teleprinter Operators on option anct 
suitability.

(b) Yes.
(c) Not yet implemented.
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Variation in Wages of Agricultural 
Labours

5273. SHRI AMARSINH V. RATH- 
AWA: Will the Minister of PARLIA
MENTARY AFFAIRS AND LABOUR 
be pleased to state:

(a) whether minimum wages for 
agricultural labours differ from State 
to the other; and

(b) if so reasons therefor?

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): (a)
Yes, Sir,

(b) State Governments, beiiig ‘ap
propriate Governments* under the 
Minimum Wages Act, 1948 to flsc mini
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mum wages for agricultural labour, 
fix the minimum wages in their res
pective States taking all relevant fac
tors into consideration.

C.GJI. Scheme for Udaipur
5274. SHRI BHANU KUMAR SHAS- 

TRI: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased 
tn state:

(a) whether Government have re
ceived represenations in respect of 
extending the C.G.H. Scheme for 
Udaipur, Rajasthan;

(b) if so, particulars thereof; and
(c) whether any decision about 

starting the C.G.H. Scheme has since 
been taken, if so, what and if not, 
reasons therefor?

THE MINISTER OF HEALTH A??D 
FAMILY WELFARE (SHRI RAJ3I 
RAY): (a) No, Sir.

(b) Does not arise.
(c) There is no such propcml under 

consideration.
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Return of Doctors from Iran

5277. DR. VASANT KUMAR 
PANDIT:

SHRI NATVARLAL B. 
PARMAR:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state;

(a) whether it is a fact that recent
ly the Iranian Government has called 
upon all India doctors to return 
homes irrespective of their contracts 
of service;

(b) whether it h  a fact that there 
were reports of harassment of Indian 
doctors by “Counter-revolutionaries’* 
in spite of explicit instruction to pro
tect foreigners living in Iran; and

(c) what action the Indian Ambas
sador has taken in the above respect?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SH*! RABI 
RAY): (a) No.

(b) and (c ) . The Government have 
seen some reports about tbe harass
ment of Indian doctors in isolated 
areas. * The matter was taken up with 
the Health Minister, Iran who agreed 
that those Indian doctors who feel 
insecure may seek to return to India, 
irrespective of their period of contract.

Purchase of Nirodh

5278. SHRI AHSAN JAFRI: Will
the Minister of HEALTH AND FAM
ILY WELFARE be pleased to rtate:

(a> the total number of Nirodh 
purchased by the Department of 
Family Welfare during the last five 
years ending March, 1979 from 
the Public Sector and the Private 
Sector plants separately;

(b) the price at whicn Nirodh is 
purchased by Government from the 
manufacturers;

(c) is i t . correct that Government 
sells Nirodh to the 12 distributing
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companies at 16 paise for three pieces 
and the consumer pays 25 paise for 
3 pieces; and

(d) how many Nirodh pieces were 
actually sold by the distributors dur
ing the last five years ending March 
1979?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE: (SHRI RABI
RAY): (a) There are two Companies 
manufacturing Niroth i.e., Hindustan

Latex Ltd. in the Public Sector and 
London Rubber Company in the Pri
vate Sector who are supplying Nirodh 
to this Department. Detaiis regard
ing purchase is given in Annexure 'A*.

(b) As given in Statement ‘A*.

(c) Yes.

(d) As given in Statement *B’.
Statement ‘A'

The details regarding purchase of Nirodh, from the two manufacturer, i.e. London Rubber 
~ itoc Ltd., during the last five years ending March, 1979 is as followCompany & Hindustan Latex ]

Commercial Schmt

Year LRC
(Quantity) 
in million pcs

Rate/ HLL 
Gross (Quantity) 

in million 
pcs.

Rate/
Gross

Rs. Rs.
*974-75 ........................................ *8* ,75 3*68 17*20

*975*76 ........................................

*976-77 ........................................

*977-78 . . . .

83*5° *5*7 * #5* 50
22*165 4’ S3 25*50

«a*40 43*00 22*40

*976-79* ....................................... ai-8o 46-50 2l*8o

22*00

♦Information upto 15th March is available.

Frt* Supply

Year LRC 
(Quantity) 
in million 

pcs

Rate HLL 
(Quantity) 
in milUon 

pcs

Rate/Grom

*974*75

1975-76

*976-77

*977-78
*978-7®

Nil Nil 36*45. i8*07/Gr0w

30*60 
2*50 
i • 00

Rs.
22*oo/Gross 60*00 
S2‘ 45/Gron a* 50 
94’ oo/Grou 30*00 

35*00

Rs.
23-oo/Gross 
04* 70/Grau 

lit* 00/100 pcs 
16*50/100 pea

10*30 14*80/100 pea 59*90 R  . iS^Sl/iooPc* 
61*00 moo-/Gro*s 63*06 16*50/100 pCS
8*00 a0*50/Gr0«s

6̂ 00 94* oo/Gross 
60*00 <4* oo/ro»pcc 102$  14* 15/100 psi 
5«* 00 iS ' S-t/pc* r*3*oo i3*yo/too pc*
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Summary

Com (in mp ) Free (in mp )

Year HLL LRC TOTAL HLL LRC TOTAL G. TOTAL

*974”75
«975-76
1976-77

1977-78

*978-79

32-41 

18 ’ 04

3.68 

*5 *7*

4-32 45*00

42*00 ' 102*00 

46-50 93'60

36*09 36*46 Nil 36*46 72*55

33*75 127*50 33’ 5o 161*oo *94*75

49*32 122*96 85*30 208*26 257*58

144*00 102*42 6o*oo 167*42 306*42

140*10 123*00 52*00 175*00 315*10

Statement
The actual number of Nirodh pieces 

sold by the distributors during the 
last five years ending March, 1979 is 
given year-wise as follows: —

Sale (in MPCs)
1974-75 63.94 mps.
1975-76 79.29 mps.
1976-77 97.94 mps.
1977-78 109.67. mps.
1978-79* 82.04 mps.

♦Information upto January, 1979 is 
available only.

Bxld*e» in th* National 
in Kerala

Highway

8279. SHRI C. K. CHANDRAPPAN: 
Will the Minister of SHPPING AND 
TRANSPORT be pleased to state:

(a ), how many bridges in the Na
tional Highways in Kerala; are under 
conitruetion, but not yet completed;

(b) their names, date when' the 
construction started, the stage at 
which the construction of each bridge 
âre new and the expected time of 
completion; and

(c) the names, estimated cost and 
other details of the bridges whose 
construction have not yet been start- 
ed and the time when the construc
tion of these are likely to begin?

THE MINISTER OP STATE IN 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) There are five 
major bridges and two minor bridges 
on National Highways in Kerala 
which are under construction and are 
yet to be completed.

(b) Statement A giving the requir
ed information is attached.

(c) The particulars of bridge works 
which are yet to be taken up are 
given in the attached statement ‘B\
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Statement “A "

Bridge works on National]F{ighways in Kerala under construction 3

SI. Name N.H. [Date of{ Prejent stage’ of Expected
No. No. commence* construction. date of

ment of comple -
work at tion
site.

Remarks

<A) Major Bridges
1. Bridge between pana-

ngad and Kum- 
balam an Cochin 
byepass.

2. Bridge between the
Kumbalam and 
Aroor on Cochin 
byepass.

3. Baliapattom bridge.;

47 April, Substructure and] June, 80
1*977 foundation for 

piers completed.

*47 June,] Foundation work j. June, 8 x
*976,1 progress.

37 ‘.*Sept.  ̂Foundation & March, 80 
’ 71 Substructure- \ _

Aug.’76, more than 2/3
portion completed. 
Superstructure-- J 
about 50 % —  
completed.

♦The'' ’work ' was 
started .under E&I 
Scheme in Sept.*7i. 
However the original 
contractor aban
doned the work in 
Feb. ’75 ’and {the 
balance ‘work i was 
rearranged , through 
another ] ’’agency 
and #that work was 
started j in August, 
1976.

Pudauoonnani ondare

5 Road Overbridge in 
Cochin byepass

(B) Minor Bridges
6 Kaanadithodu bridge

in Palghat byepass.
7 Puthenthodu Bridge

Dec.,
1980

47 August, Foundation & Sub- July, 
(978 structure of piers 1979

47 Feb. 
1979

woric recently 
started.

Dec/79

47 Nov.,
1976

♦At the time of 
realignment of 
N. H. 17 the foun
dations and sub
structure of pier had 
been completed by 
the State Govern
ment from their own 
funds. The work 
on the balance por
tion has recently 
been awarded as 
N.H. work.

Being executed by 
the Railways as 
deposit work.

Foundation and June, 79 
substructure 
completed. Deck 
dab cast.
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«l. Name ofthe Bridge N.H. Estimated Expected date of Expected date of
No. cost^Rs. start completion.

(A) Major Bridges

1 Bridge across Periyar river
at Kottapuram.

2 Bridge across Chettuvai river

(B) Minor Bridge

17 386-00 Estimate under the June, 1983
process of sanction.

17 12500 Do. June, 1982

3 Road Over-bridgc in Palighat 
bycpass.

47 7 °9 The work is to be
executed by the Rail
ways.

4 Pangapara bridge 47 4 08 Tenders received at
1 st call are reported 
to have been cancel
led being very high 
and single tender. 
The work is being 
retendered.

After 9 month s 
from the ward 
of work.

5 Minor bridge in Palghat bye- 
pass.

47 4-52 Estimate
received.

recentrly 9 months after 
the award ol 
work.

<5 Road Overbridge atKutti- 
puram.

*7 Work to be executed 
by the Railways 
Estimate awaited.

M tta e  ta

5280. -SHRI DHARAM V ia  VASIS- . 
HT: Will tSe Minister of PARLIA
MENTARY. AEFAIES* AND LABOUR . 
be pleased io  stae:

(a) the state-wise trends in women 
employment in 1978-T7 and 1977-78 , 
With particulars in the organised 
reference to Mjavarasbtra, Kerala, 
TamllNadu, West Ben«al, Punjab* 
and Harayana; *nd

(b) the comparable figures for 
males in the same period for the above 
States in the same sector?

. THE ^MINISTER OP PARLIAMEN
TARY AFFAIRS AND LABOUR 
'(SHRI TtAVINDRA VARMA): (a)
and (b\. A statement indicating state- 
wise employment of men and women 
in the organised -sector for the years 
1978-77 and 1977-78 (as on 31st 
March) is attached.
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Study of living and working condi
tions of Rural «nd Agricultural 

Workers

5281. SHRI P. K. KODIYAN;
SHRI DURGA CHAND:
SHRI JYOTIRMOY BOSU:

Will the Minister of PARLIAMEN
TARY AFFAIRS AND LABOUR be 
pleased to state:

(a) whether Government intend to 
undertake a comprehensive study ol 
the living and working conditions of 
rural and agricultural workers in the 
country; and

(b) if so, the main details theerof 
and what steps are being taken to 
improve their conditions?

THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR AND 
PARLIAMENTARY AFFAIRS (SHRI 
LARANG SAI): (a) and <b). Four
Agricultural/Rural Labour Enquiries 
have been conducted in the years 
1950-51, 1956-57, 1963—65 and 1974-75. 
Apart from these enquiries, Govern
ment has also constituted a Central 
Standing Committee on Rural Un
organised Labour to advise it on the 
various administrative and legislative 
measures to better socio-economic 
conditions of the rural unorganised 
labour and for promoting their organ
isations. At the first meeting of the 
Central Standing Committee held on 
29th January, 1979, it constituted a 

. sub-committee to consider and report 
on the desirability of a Central legis
lation and also ttieesures necessary 
for the progressive abolition of con
tract labour in jungles and remote 
areas. Another Sub-Committee will 

. go into the question of advifeing the 
Central Standing Comfnittee on the 
steps to be taken for creating condi
tions for the growth of Rural Workers* 

' Organisations; and a third sub-com
mittee 'Will go into the question of the 
adequacy of the steps taken for the 
identification and rehabilitation of 

. bonded labour.

State Governments who are pri
marily concerned with the enforce
ment of the Minimum Wages Act are 
advised from time to time about the 
periodical revision of minimum wage? 
for agricultural workers and 'also ad
vised to take steps to strengthen their 
enforcement machinery for proper 
implementation of the Act.

Medical Colleges as Centres of 
Community Medical Care

5282. SHRI P. S. SOMANI: Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether any scheme has been 
introduced by Government for making 
all medical colleges as centres of 
community medical care for the sur
rounding areas; and

(b) if so, the number of such col
leges and the details regarding their 
performance in this regard?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI RABI 
RAY): (a) Yes.

(b) Financial sanctions have so far 
been accorded for implementation of 
the scheme in 35 medical colleges out 
of the total of 106 Medical Colleges 
in the country. Other colleges shall 
also be progressively covered, as soon 
as they satisfy the conditions relating 
to the release of financial assistance.

Pereentage of ChHdr«n taking Jobs

* 5283/ SHRI C. K. JAFFER SHA- 
REIF: Will the Minister of PARLIA
MENTARY AFFAIRS* AND LABOUR 
be pleased to state:

(a) whether there is a largest num
ber of child labour in India while 
comparing the other countries of the 
.world;

(b) if so, th names of the States 
which have got the highest and lowest 
child population and the percentage 
of children taking up jobs lit India; 
and *
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(c) whether Government have 
found out any solution in this regard?

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR 
<SHRI RAVINDRA VARMA): (a)
According to the ILO Year Book on 
Labour Statistics, 1977, among the 
•countries listed, India has the largest 
number of child labour.

(b) According to the 1971 census, 
the State of Uttar Pradesh has the 
highest child population in India, and 
Nagaland the lowest. Child labour 
formed 4.7 per cent of the total child 
population in India according 1971 
census.

(c) In order to look into the causes 
leading to and the problems arising 
out of employment of children, Gov
ernment have set up a Committee on 
Child Labour.

Cancellation of Licences of Erring 
Driven

5284. SHRI S. R. REDDY: Will the 
Minister of SHIPPING AND TRANS
PORT be pleased to state:

(a) whether Government propose 
to enact legislation providing for can
cellation of driving licences of erring 
drivers; and

(b) if so, the details regarding the 
policy of Government in this regard?

THE MINISTER OF STATE IN 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) and (b). Enab
ling provisions already exist in the 
Motor Vehicles Act, 1939 to provide 
for cancellation/suspension of driving 
licence or to disqualify the erring 
driver tb hold such a licence. The 
relevant provisions are as under:—

Section 15.—Licencing Authority 
may disqualify a perton for a speci
fied period ta hold a driving licence 
if h? is a habitual criminal or a habi
tual druakard «r is using or has used 
a nwstpr vehicle in the commission of 
a cognizable offence or has by his

previous conduct as a driver of a 
motor vehicle shown that his driving 
is likely to be attended with danger 
to the public.

Section 17.—Court may disqualify 
a person to hold the driving licence 
for such peirod as the Government 
may specify if he is convicted of an 
offence under the Act or for an of
fence in the commission of which a 
motor vehicle was used. In case of 
certain offences, disqualification for 
minimum periods specified in this; 
Section is mandatory.

Section 17A.—Automatic suspension 
of the driving licence if a case is re
gistered by a Police Officer on the 
allegation that a person, who had 
been previously convicted for reckless 
or dangerous driving, has again caus
ed the death or grievous hurt to one 
or more persons, by such reckless or 
dangerous driving

Section 17B.—Court may cancel/ 
suspend the driving licence of a per
son who is convicted of an offence of 
causing death/grievous hurt to one or 
more persons by reckless or dangerous 
driving. The Court has to cancel the 
driving licence if he is convicted for 
the second time for driving a vehicle 
under the influence of drink or drug.

ItaMeace of Cancer

5285. SHRI K. MALLANNA:
SHRI K. & VEERABHADRA- 

PPA:
SHRI SURENDRA BIKRAM:

WiU the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state:

(a) whether Government's atten
tion is drawn to the "Times of Sadia" 
dated fee 19th January, 1979 that 
authorities ca? reduce the incidence 
of cancer in India by at least 60 ptt 
cent by screening the people;
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(b) whether it is also a fact that 
Dr. Usha K. Luthra Senior Director 
of the Indian Council of Medical Re
search (ICMR), has said that cancer 
of the uterine certix and oral cancer 
compromised over 60 per cent of the 
cases; and

(c) if so, the details regarding the 
suggestions given by Dr. Luthra and 
the reaction of Government thereon?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI RABI 
RAY): (a) and (b). Yes.

(c) The most commonly encounter
ed cancer in our country in males is 
oral and oropharyngeal cancer and in 
females the cancer of the uterine cer
vix. A large percentage of these cases 
can be detected by exfoliative cytolo- 
gical studies in early detection cen
tres. Because of limited resources, it 
has been suggested that to siart with 
there may be a concentrated approach 
to tackling the cancer of cervix-uterus 
to start with. This can be done 
through Early Detection Centres 
which may form an integral part of 
the Regional Cancer Centres and 
Cancer Hospitals whose activities 
should be gradually projected to the 
periphery, in a phased manner. A 
close integration of the functioning 
of these Centres with the existing 
Maternal Health and Family Welfare 
Programme Would be of immense value 
both functionally and financially.

A Sub-Committee has been set up 
under the Chairmanship of the Direc
tor General of Health Services to 
work outvarious proposals on ‘Can
cer Control Programme. Its report is 
expected shortly.

Accidents in Non-Coat Mines

5286. SKRI K. FJtADHAM: Will 
the M ister of PAB12AMENTARY 

-AKfc> LABOUR be pleased
to

(a) what are the details regarding 
the aiccidents involving serious in
juries and deaths occurred during the 
last two years in non-coal mines, 
year-wise;

(b) what are the . details regarding 
number of persona of mines and 
managements and owners and the 
compensation paid to the persons 
killed;

(c) details regarding the investiga
tions and causes of these accidents; 
and

(d) the steps taken by government 
for the safety in this regard?

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): (a)
to (c). A statement is placed on the 
Table of the House [Piaccd in Lib
rary. See No. LT-4210/79]

Compensation is payable by the 
managements under the provisions of 
the Workmen's Compensation Act, 
1823, the administration of which falls 
within the State sphere.

(d) Improving safety measures in 
mines is a contiguous process Steps 
taken by the Government to improve 
safety conditions and to reduce cas
ualty rates are, as uniter:

(i) Carrying out routine and gpe- 
cial inspections of mines to check 
compliance with the statute, poin
ting out violations, and taking fur
ther follow up action, where neces
sary.

(ii) Drawing attention of mana
gement to *ny unusual incidence q* 
accidents/increase in accidents and 
asking for specific action program
mes to arrest any «uch untoward 
rise in the number of accents. .

(iii) Carrying out periodic dia
logue at. vp&ious levels of manage
ment on results of inspet&ons.
■ ■ (iv) Implementing ■ Hbit: .
mendatio*ig of the reportg df tfeh 
Conferencear on Safety i n * :



(v) Holding gaiety weeks to in
culcate safety consciousness amon
gst workers.

(vi) At the request of the Gov
ernment, an I.L.O. multi-Discipli- 
nary Team under the International 
Programme lor the Improvement of 
working Conditions and Environ
ment sponsored by the Internatio
nal Organisation, has visited Uadia 
to study, discuss and make suita
ble recommendations in the field of 
mines safety. Its recommendations 
are awaited.
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Cost of Medical Education

5288. SHRI G. Y. KRISHNAN: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
lay a statement on the Table of the 
House showing:

(a) the cost of medical education 
in India regarding its study also; and

(b) the per capita cost worked out 
in respect of a Government medical 
college, a Government aided medical 
•college and a private medical col
lege?

THE MINISTER OF HEALTH 
AND FAMILY WELFARE (SHRI 
RABI RAY): (a) A preliminary study 
was conducted by the Central Bur
eau of Health Intelligence of the 
Government of India in June 1977 
and March/April, 1978 in respect'of 
the Medical College, Simla and the 
Jawaharlal Institute of postgraduate 
Medical Education and Research, 
Pondicherry respectively. According 
“to the study, the cost works out to 
Rs. 92,155/- and Rs. 1,35,159/- at 
Simla and Pondicherry respectively, 
based cm the expenditures incurred 
by the «aid medical colleges in 1975- 
■70.

<b) No Study has been conducted 
in respect of Government aided and 
private medical colleges.
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7 ^  «r sanftr 862 550 2035 440 349 35 r

8 v ’rfsv 7871 6076 7004 5946 6377 6436

9 2429 12676 12172 5779 5875 6106

10 *T®T SI%W 5620 5059 4834 2543 2189 2616

11 6838 9322 20306 7381 7840 8733

12 44 77 226 57 24 39

13 Ir f =pt 12 15 19 15 13 12

14 15 9 35 20 15 U

15 r̂rfhrr j 18146 12725 9102 1129 1804 2440

16 w ? r 1309 1550 2841 1214 804 945

17 TRTVFT tj 1322 1139 1321 948 1095 120D

18 fafWK 6 11 7 4 7 ■" / 5

19 d w n ^ 10923 18965 24354 7286 7811 7307

20 f^ r r 101 75 16S 19 62 46

21 v q k  sr^r 1495 1506 2109 920 825 763

2? <ro trorar 3850 4312 5800 2023 2169 2248



mm

157 A#aw»$ CHA^E^. p, 3̂ 01 (SAKA) Written Answers 158
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1 2 3 4 5 6 7 8 6
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Reservation through Travel Agencies

5290. SHRI SARAT KAR: Will
the Minister of RAILWAYS be 
pleased to state:

(a) whether it is in the notice 0i 
Government that the reservation of 
rail accommodation through the regis
tered travel agencies has been rise 
to corruption and malpractices;

(b) what is the number of regis
tered travel agencies functioning in 
the country and in Delhi;

(c) whether Government propose to 
do away with this system; and

(d) if so, by when?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a)
No complaint regarding malpractices 
indulged in by registered travel 
agencies hag come to the notice of 
the Railway Administration. How
ever, complaints of malpractices in
dulged in by unauthorised travel 
agencies, specially during period  ̂ of 
rush, have been received.

(b) 38 including 13 in Delhi.

(c) and (d). There is no such pro
posal under consideration. The sys
tem of appointing tourist agents is 
primarily intended to cater to foreign 
tourist traffic as also to facilitate 
such of the domestic passengers who 
want to save - themselves the trouble 
of going to reservation offices and 
queuing up there.

Craning near Savanur Railway 
Station

5281. SHRI F. H. MOHSIN: Will
the Minister of RAILWAYS be pleas
ed to state:

(fa,)v whether representations wore 
received to man the crossing* near 
Karajgi Railway Station at Savanur 
Railway Station;
167 L&-«.

(b) whether agriculturists with 
their carts have to wait for long at 
nights at the gates as they are kept 
always closed at nights; and

(c) whether action would be taken 
to man those two gates at the cross
ings?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a)
A representation was received for 
posting of a separte gatekeeper ex
clusively for manning the level cros
sing near Savanur Railway" Station 
only.

(b) and (c). The gates of the levfcl 
crossings at Savanur Railway Sta
tion and Karajgi Railway Station are 
normally kept open to road traffic 
and are closed only during train 
movements. No cases of uvidue deten
tion to road traffic during night time 
at these level crossings have been 
received by the Railway.

g*r

5 2 9 2 . f f t r m  r o n r t  n t a m ;

’RT *fgrY *?TTt f t u  far :

(* ) *WT TTTOTR IT tfRff gfasT $

frofr fsr w t

(«■) aifsr |t, wt ^  f?r*ri«r

fci *rarww *f («ft fiw jntnm):
(*f ) vsr s t r  $  tsrt 3?r m  f*nrf«r 
?T̂lf ffclTf ’TOT ̂  I

(«r) aft 1

Wagons supplied by Eastern Railway 
to Coal India Limited

>293. SHRI SUBHASH CHANDRA 
BOSE ALLURI: Will the Minister of 
RAILWAYS be pleased to state:

(a) the number of railway wagon# 
supplied by the Eastern Railway to
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Coal India Ltd. during December, 
1978 and January, 1979 and the num
ber of wagons loaded during that 
period; and

(b) the number of wagons which 
returned empty due to unloading?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) and
(b). The daily average number o£ 
wagons supplied by Eastern Railway 
to Coal India Ltd. a*nd daily average 
number of wagons loaded and re
turned empty not having been load
ed during December, 1978 and Janu
ary, 1979 are given below:—

Wagons
supplied

Wagons
Loaded

Wagons
returned
empty

Dec. 78 4,718 4.64a 76
Jan. 79 ,838 4»783 55

Introduction of Fast Going Trains 
between Puri-Bhubaneshwar and 

Delhi

5294. SHRI PABITRa MOHAN 
PRADHAN; Will the Minister of 
RAILWAYS be pleased t0 state:

(a) whether he during his tour to 
Orissa assured the Orissa Government 
to consider the request of both the 
people in general and Government in 
particular of Orissa for running a 
fast-going train in between Puri-Bku- 
baneshwar and Delhi and pending the 
execution of that idea he would see 
if the TATA—AMRITSAR train would 
be extended to Puri-Bhaubaneshwar 
for the purpose; and

(b) if so, when will Government 
give effect to this idea and assurance 
of extending the said fast^going train 
to Puri-Bhubeneshwar?

THE MINISTER OF STATE IN 
THE MINISTRY OF* RAILWAYS

(SHRI SHEO NARAIN): (a) and
(b). The proposal to introduce an ad
ditional train between Delhi and 
Bhubaneshwar/Puri and extension of 
161/162 Tata-Amritsar Express to 
and from Puri has beefia examined.. 
Introduction of an additional train is 
not operationally feasible at present 
due to line capacity constraints on 
sections enroute and inadequate ter
minal facilities at the terminals. The 
question of extending 161/162 Tata- 
Amritsar Express to and from Bhu-, 
baneshwar, however, is still under, 
examination. Besides, in ordtjr to 
provide a faster service between 
Delhi and Bhubaneshwar/Puri 143/ 
144 Knlinga Express is being speeded 
up from 1-4-1979.

tytftrr cpwtn w wrar wrr-wrr 

5295 . erhrn : w t  *rwt

ScTR qft f*TT f*T :

(»r) tnjfm f̂ rnrHT1? %
srf?T 7̂! & 'SR# 5T4T if $
*wr f  ;

(sr) qranFsrcqr infa*rf smsft
far*

(*r) ^ *pt*t tc
WTVTT 5TTT WT tit

$ ?

warn* * tfm m rm )*:
(v) (*r). ©:
7« % 79 m  tit «rwfsr v
95 f5RTm3TRT-1Rm qTafof

tt ?r*T®r 'TTtr̂ r 91.8 sifinnr <rr i
<pqrf«T «rafsr wfos q r
vt fWf v  20 srftroa fa* so frnrer % sfawr 

% qijpft |

fSnrr »n? sthh  $  if*t ^  ̂
anftRPff ?WT WQ 8TTT

aftfft: «rr i *?t afafa sfar# tit
«re?niff ^  $  f%rtt fa ta  tam

f  ?wr w r-ro , <it flWHnrorcr 
vfwtmr f  I
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?wt «nr

5296* ŴPI 5

•ft tw fiww uroiFi:

wr  wwi nit nfwrc iww *Rft tnj 

fit  fa :

(v) tar   ̂̂gr̂Pft, festtfWf ?wt wr 

Ttfttfi  TTsmx *rwrr fWft | *frc 
flsur if ̂r»ft % fair wt *PT̂*fi*r $?rre ftnu 
W   | ; «ftr

(g-) =m faw  ̂ ŵfrrr,
sfft fa 4?m tost *ft  n̂r»r t *rtr *rfa 

?f, art w *twfst if wzm. m f?r*n: wr vnfar?t 
 ̂  ? rt ?

wwr sfk *iPtwiT www *Wt («ft tPi 

tm): (*) t % fira p  ^  f,
fwrfk srerm %m % :—

i. *mm ■ w£*n»rtfotar* 90wwr

% i w trnqr̂'TT̂ f̂̂  srk
wsrm fa*R«r afrrtrap  *pt̂   >m 

t •

2.  : U'gtUH  $fvtar*f 32?nw*ift?r

f«s  £ firm*r uret ?r* 25 *rm
*r$t «bt ̂nrnrr mt % i j*5 ̂frof

 ̂fW «TT  ?SWT fJT TT̂ WR
ft*rr #  fw  *wr t •  tar  3 J*5

t a r  «FTJfa*r ̂ rmr art  $ fas* *Rpfa 

530 5«5 fW T̂trf̂ r, 6390  %̂ Tftr«T  «fa 

m R   431  SR r̂  f«5  tor,  iso

%mrf wrtn 7og*ftrfircr ̂ rft
$ I tar *  231 J*S WW?TMf

ftnrffv ftfiref yt <rcff yrfogn* fan *m 
$ i wft *n*r *n«r 4if*5 srTm«n*r stst

&fi swT % j*c *>rf- 
wiWf *t $«s «pt swktt srfwpr far  t̂?it 

wrareff *f mm 31,000 
,r#f ^wwr   ̂ i

3. «wt : | ftr tar if mm
eo nnr wfcr **r #r %  £1m$ % 22
ww t*»t $  f ?wt
ihmv &r* w«r|» w rrm-
irt »fttr fMw finrw-̂t # f̂rr w 11 
wfrt *m f̂n«t «R4w ̂ tRrita w ̂>r 
AMt<tfrw4cr|iA«l««*Tnr ftwi

«*r TT̂ ŝr?r9ft̂?«rrT|tfir*f5̂ 3̂nT 
r̂rpar n̂rwr «t  «nt i ftnr vrltff  w
>̂»r V> Wtfipr ? 3̂ sfr° #0 afto jpr S>fiT
snTmr amrr I jm yfyR ^
pnr°T wwwlf ̂ ̂tfWf ’pt trar w»rr vc *ftit 
WT ‘TT  ̂ gTwt i5V mwi w$ tmi 
t̂Pwf  r amfirO vtp? ♦ ftn? ^
tar«fr ?nnnrjr9̂» f̂rt #forr&» 
wt?r f«rt »rt i i

(sr) f̂ r fam*5r   ̂̂  >rtf f??Tti 

g*rr̂ «*rr=T5̂ vrt$ 1   ̂ ̂rrofm«rrj- 
t%srrr v̂ yii qfkur̂ errr f%# ̂  wsrâlr 
 ̂wfOTT srtq^wr% »rarm  ̂  fert 

frofr  wr m  Nvr  *1ft
Ct wr 1  r̂nrr | % iftfiwifiw,
5fk f̂ cprr <ft«l«r # V»ft,

«f#lTT ̂  STW !pRW ft# f I  «rf?r-T[f?r F̂T, 
iVo ?fto, j65T>r «fk #ir>nrfM T>r 

Jnrt ?ret sOuiOul % ̂  ?fr»r «r$  ̂ant

I  «

ftwrm-i

Tpwff I <fq<irfira  € $*5 Ttfro? 
iTfnffw ?rwnr *pt f̂r»r :—

Tr̂t/?mn%5r «̂r ̂r  f̂s Ttfimt 
'THT #wrr

1 2

(«rwfff)

1.  «rtw  irtar 6.28

2. «raw 0. 12

3. filfR 3.39

4. âro?r 0.54

5- P̂TPTT 0.01

6. Î mrar 0. 15

7. r̂ŵ  ’T VTFfhC 0.05

8. VwV 1.74

9. 0.75

10. *r«*r  star 6.82

11. *n5ncr«? 2.90

12. 0.06

13  $hnH*T 0. 06

14. ■IW f̂ 0.05

15. gfhrr 2.37

16. «nrw 0. 02

17.  <l'M'Wf'T 0. 10

18.  M WT 0. 16

19. ?rPw*rnf 7.83

20. fisr̂rr 0. 10

21. wx  srtar 1.69

22. iftW   t̂T'j’r 3.60
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2

23. <mrpr w firehnt

24- W*TTVfT srtw
25.
26. im  w *nrt 
37. ftwft

0.01
0.01

0.001 
0.01

28- titUT, jp R l ’flfof
29. WHjjfW
30. ftWtW
31. Tffv%ft

0.05
0 . 0 1
0.01
0 .01

nfvsr «rror 32.547

fWW- 2

*wrt $  vrc°i >tt# TPsft f t  twqr rntn €t® ^  ttfofr *>t tfwr vt xm m x wfox 1

«W
'SWT

trui/iNinfftRr *Nf¥ vr »rnr C[W-t ITCT'Ktt 
wm$ ifowtc
$  frirni f t  
Ĥ HTfNa tnwr

h w K * t#

*nfH?r # wt

I 2 3 4

1 « t s  star . 6,60,000 1,76,000

2 wsw 2,26,000 60,000

3 ft^i< 8,40,000 2,24,000

4: 4,05,000 1,08,000

5 fPPTWI 1,50,000 40,000

6 fiprmw star 45,000 12,000

7 w*n *r h»v4U 75,000 20,000

8 qnrfnt 4,35,000 1,16,000

e fa w 3,15,000 84,000

10 *r<*r b^ t 6,30,000 1,68,000

11 *nro*$ 7,50,000 2,00,000k

12 15,000 4,000

13 ^ I W 15,000, 4,000

14 m ito r 7,500 2,000

is  9$m 3,80,000 s « ; m

16 <NlW 2*10,900 56,000
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1 2 3 4

17 TTfWH • 3,90,000 1,04,000

18 • 3,000 800

V® • 6, 15,000 1,64,000

20 firaru 30,000 8,000

21 sfifar . 18, 20,000 3,52,000

22 6,60,000 1, 76,000

23 SWiM *  favtvTT tftar 1,500 409

24 wwr’T̂r s%vr • 6,000 1,600

25 • 3,000 800

26 TOT *  *r»R • 1,050 280

27 60,000 16,000

28 **pt *r for • 12,000 3,290

29 r̂orfhr 450 120

30 fWtrv 4,500 1,900

31 6,000 1,600

nftra unsr 82,20,000 21,92,000

Institution of TJft. and C M  Dismses 
at Cuttack

8897. SHRI BAIRAGI JENA: WiU 
the Minister of HEALTH AND FA
MILY WELFARE be pleased to state:

(«) whether there was memoran
dum submitted to the Government 
of India by the Health Department of 
Government of Orissa in connection 
with establishment of an Institution 
of TJB. and Chest diseases in S.CJB. 
Medical College, Cuttack;

(b) whether the Government of 
India propone to finance such institu
tion in Cuttack or not; and

(c) if so, what amount is proposed 
to be sanctioned during the current 
financial year?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI RABI 
RAY): (a) Yes. A memorandum
which inter alia includes «  proposal 
for the establishment of an Institute 
of T.B. and Chest Diseases in the 
S.C.B. Medical College, Cuttack was 
presented by the Government of 
Orissa on the eth February, 1970.

(b) No provision has beesT made 
in the «th Five Year Plan for estab
lishment of any such Institute in the 
Country.

(c) Does not arise.



Workers Education Centres

5298. SHRI K. SURYANARAYANA: 
Will the Minister of PARLIAMEN
TARY AFFAIRS AND LABOUR*be 
pleased to state the number of wor
kers education centres in various 
Stat?g to educate the Agricultural 
Labourers on their privileges upto 
the end of January, 1979 and the 
number of people attended the cen
tres *>nd the money spent for the 
said centres?

I j l  Written Answers

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND PAR
LIAMENTARY AFFAIRS (DR. RAM 
KRIPAL SINHA): Out of 41 Re
gional Workers’ Education Centres 
as on 31-1-1979, 39 Regional Centres 
as per list attached are conducting 
programmes for rural workers. Upto 
31st January, 1979, 7444 workers
attended the programmes conducted 
by these Centres and an amount of 
Rs. 6.36 lakhs was $peftvt.

Written Answers 172MARCH 30, 1979

List of Regional Centres

State/Union Territory Location of the Regional Centre

Andhra Pradesh........................................................... 1. Hyderabad
2. Vijayawada
3. Visakhapatnam

Tczpur
2. Tinsukia

Dhanbad
3. Jamshedpur
3* Muzaffarpur

G u ja r a t ....................................... 1. Ahmedabad
2. Baroda
3- Rajkot

Haryana . . . . Faridahad

Karnataka . . . . Bangalore
2, Hubli
3- Mangalore

K e r a l a ....................................... Kalamas&ery
. 2. Kozhikode

Madhya Pradesh Bhilai
8. Indore
3- Jabalpur;

Mttharashtra , Nagpur
2. Pune
3- Thana

O r i s s a ....................................... t. Rourkela
2. Talcher

P u n j a b ....................................... Chandigarh

Rajasthan . . . . . 1 . Jaipur

Tamilnadu 1. Coimbatore
St. Madras
3- Madurai
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Uttar Pradesh........................................................... j. Agra
a. Allahabad
3. Bareilly
4. Kanpur

West B e n g a l ...........................................................t. Asansol
a. Barrackpore
3. Calcutta
4. Siliguri

I > c l h » .................................................................... ........ Delhi

Total . 39

Misbehaviour by Staff of C.G.H.S.
Dispensaries, Gole Market

5299, SHRI AMAR ROY PRA- 
DHAN: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleas
ed to state:

(a) whether it is a fact that CGHS 
Beneficiaries of Gole Market area 
have complained 'to the authorities 
concerned a.bout the misbehaviour of 
the doctors/pharmacists/staff posted 
at CGHS, Allopathic Dispensary, Gole 
Market, New Delhi; and

(b) if so, the details and action 
taken so far in the matter?

THE MINISTER OF HEALTH 
AND FAMILY WELFARE (SHRI 
RABI RAY): (a) Yes. There have
been five complaints during the last 
one year.

(b) The details of the complaints 
an<j the action taken thereon are as 
under:—-

1, A complaint against one of the 
Pharmacists for misbehaviour was in
vestigated and the Pharmacist had 
been suitably advised. A reply was 
also sent to the complainant according- 
ly*

2. An a*ionymous complaint against 
the Medical Officer Incharge regard
ing smuggling of medicines wa$ also 
investigated and as the charges were 
found to foe baseless* the case was 
filed,

3. A complaint against the Medical 
Officer Incharge, for supply of mediA 
cine for otie week only a& against the 
demand of the beneficiary for two 
weeks was investigated and the bene
ficiary was informed of the CGHS 
policy regarding supply of medicines 
for one week only, at a time.

4. a  complaint by Shri V. P. 
Sharma agai'nst Doctor Sood for mis
behaviour, was received. However, 
Shri Sharma later withdraw his com
plaint.

5. Doctor Sunil Mehra complained 
against the Medical Officer Incharge 
for refusing to refer his case to the 
Safdarjung Hospital. Investigations 
proved that the complainant had been 
rightly referred by the Medical Offi
cer Incharge to Dr. Ram Manohar 
Lohia Hospital/Smt. Sucheta Kripa- 
lani Hospital, as these hospitals fell 
within his zone.

65 HJ 66 V ^  HWT
*

5300. v h h w i f  m v e  : f*rr 

m *ptpt m  :

(m) 65*1 gg^
itror, jffim  'Jrmr mr vrur# *rr
Tt# $ fm. wr
fv?r $ J

(« )  qrr
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<tt x* Trrf̂ tfTr # rntf srra
w f*n *rrr«T f;

(»t) ira <prar yt carrfT n w g q fa * gft 
$  ?ITfiPTt qaRWW t  « ftr  5T fcsT f i f  
V t  «tt < r d r  irrnr *fter 
f«RT 3rr̂ *rr ?

*mm* n r m  mft (sftfm
(fr) % (»t). ?m*PT faas- 3 *«T % t̂nrsiT, 
stwrr, *rre sftr vrmft R^pff sfkn 9 wrfafr«?f

| 1 v wtfta Sfor mfsraff '
gfarOT v  fa ir  1- 1 1 - 7 8  % ^rsfr f r r  3  

65—cr «4*igRig-̂  jrere)- iTretjfrsfm 
vV «q?n=«rr vk i *prrd
imfr I, r̂fqrr sfrntf ^  aptfpn tftftr?r 
rrft «r| 1 1 yrefra-Mwwc srs ^  9 sfrptf 

nnnmfnR t V * r t n * * f t a n r ^  
vt qfa vrcft w* ?rt r̂r̂ nV fara# wiw*r 
*mR -̂WP?r»TC #sr H sfarer ^  spith 
«ftr <rfW|t-*ni«www in# *nrnr first 
vt «faR *ftr whtt «fth vt s?rtrnr 
*rar -wnrar ifr an f̂t 1

Family Planning Drive

5301. SHRI SUKHDEV PRASAD 
VERMA: Will the Minister of
HEALTH AND FAMILY WELFARE 
be pleased to state:

(a) whether the Central Govern
ment have urged the States to for
mulate the attractive schemes in order 
to make the family planning drive a 
success during the current year; and

(b) if so, what are the details 
thereof?

THE MINISTER OF HEALTH 
AND FAMILY WELFARE SHRI 
RABI RAY): (a) and (b).
As a result of the severe set back 
received by the family welfare pro
gramme arid low acceptance of family 
planning during the current year, all 
out effort  ̂ are being made to give 
a fillip to the programme through 
education, motivation. The pro
gramme is being pursued vigorously 
with particular attention to the wel
fare aspect '■ and to the voluntary 
acceptance of contraceptive prac
tices. Educational and motivational 
activities for the propagation of 
small family norm have been inten

sified and a large ’number of orien
tation training camps are being orga
nised throughout the country. In res
pect of rural areas, special attention 
is being given to the improvement of 
maternity services through training 
of traditional birth attendants 
(dais) who are provided better 
equipment after training. Commu
nity Health Worker’s Scheme which is 
a part of the effort to reach primary 
health care to, the people in the re
motest areas is also contributing to a 
better implementation of the family 
planning and MCH aspects of the pro
gramme in the rural areas. The Com
munity Health Workers have already 
started distributing condoms in the 
rural areas.

In order to promote healthy com
petition between States/Union Ter
ritories and non-official organisa
tions a scheme for giving national 
awards in recognition of outstanding 
performance hast been introduced. 
Special awards have also been an
nounced for the performance during 
the period January—March, 1979. 
This period is being observed as a 
‘Family Planning Quarter’ in order 
to focus the attention of the people 
on the need for adopting the small 
family norm and better care of 
children.

Since all this can be achieved 
only through the wholehearted co
operation and participation of the 
State Governments, the Prime Minis
ter and Health Minister have sent a 
number of letters t0 all Chief Minis
ters aTl(* Health Ministers urging 
them to do their utmost to make the 
family planning drive a success.

Rakes for exclusive Transport of Coal

5302. SHRl SHIV NARAIN SAR- 
SONIA; Will the Ministep of 
RAILWAYS be pleased to state;

(a) is it a fact that the Railway 
Ministry has allotted a certain quota 
ef rakes (wagons) from each Division 
for the exclusive transport of coal; :
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(b) is it a fact that these Rakes 
(wagons) ate lying stabled in the 
coal-mine sidings; and

(c) if so, why the Railway authori
ties cure not using these rakes and 
why they are creating scarcity of coal 
by not transporting the same in 
time?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) to (c). 
No wagons are set apart for loading 
of coal alone. In certain collieries, 
wagons may lie stabled for some time 
before being loaded. Production and 
movement of coal have improved 
during the past few weeks.

Rope Trollies on River Tapti

5303. SHRI VIJAY KUMAR N.
FATIL: Will the Minister of SHIP
PING AND TRANSPORT be pleased 
to state:

(a) whether Government proposes 
to take steps for installation of Rope 
Trollieg on river Tapti to link Nan- 
durbar, Taloda, Akkalkua, Dhadgaon 
District the Adivasi Tehsils of Dhule 
District where bridge cannot be 
constructed and launches cannot be 
plied due to heavy silting on account 
of back waters of Ukai Dam; and

(b) if so, the details thereof?
THE MINISTER OF STATE IN

CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) No, Sir. It is a 
State subject.

(b) The question does not arise.

Restarting of Itarsi-Allahabad 
Passenger Train

5304. SHRI HARI VISHNU KA
MATH: Will the Minister of RAIL
WAYS be pleased to state:

(a) whether Government are aware 
that owing to cancellation of the

Itarsi-Allahabad passenger train, 
people 6f that region are experiencing 
considerable inconvenience and hard
ship; and

(b) if so, when the train is likely 
, to be resumed?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) and (b). 
389/390 Itarsi-Allahabad Passenger 
which had to be cancelled due to 
shortage of steam coal has already 
been restored from 25-2-79.

ifanpi fiwn ift wfl ^ jfiwWf |TO
m»T

5305. WW 1W :
TPstw faff!

wr wk ift«3*r *r?r> «T5 arm*
*3$ far :

(v ) yrr gforeyfrni t finw 
arcrf * finn itff  ̂ finrr fenz ircrr wnfc

I  ;

( « r )  arftr f f t , w f a f i r o r  *  f^ t r  

*ro 4V an 1$  fc ft
gfenr <rfk^r faro v f w
h r t  f .  f& F z  irranr sr s f t r

(n) 1I1 1*  ift  if «rtf ^  ^  
arc 7^  & ?ft rstf utt v m r  f  ?

ilnpt wfr iwmi smti vrwi iftft
(« & « * * * ) : (V)
t f r  5m  fim if f  $ fircr 
fora JrraT f  1

( » )  (1 ). jtot fm  1

<̂ww 4 !WT ftiwH i i f  ifl iUmi
in# w  ifmt

5306 tftginf wfiwr: w  fcn »r?fr
I f  Ittft ift fTf fir ;

(if) *pncm % snriWf *wr fi«[<r 
ifor# fra* ♦ fire f%a# t*r
wwwpmi | tftr pr inrf $ farr faa* 
wix fat £ ;
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(» )  snrart, 1978 tr 1979 $
aitarc «Fto# vt wmi $ ftn? M  ^

t*R)f f  ^ few «Ptu5TT tn*
fa# *w;

(n) r̂ssmr * vrv*rr-#»w w*ir$ h 
M  3rrt v w  spm t' ^  ut»r *> *!t*?
$ f?TC[ yfTSFTT STTT TOT Sfa ***T IT

f  ?mf t*r swFtr 3 mmnft ifftRT ^t »ftTT 
wr | ?

*»r tm m  $ *m  <mV («ft im  m rm )
(v)tffc (q) ^nmt, 1978 ft 1979
W  fferfST T <ft̂ r, 3T3PCRT TPJJT n̂SFPT
% f̂ rtjr *t srfa *rrar sfcreff 19340
in*r-foBtf *? ?rfpr M t *nrr 1

(»r) r̂ciWr, f̂ RTPft trtf, srrft wrar?iwwr(t 
tjft 3W «r ym# gfc qfrajpr yt
SIT ?m  faf*T5T TTSlft V 3ffa f̂ rrf̂ T faltf ^
TO t  1 amf *raT?rtr (wfrm faror»r) v 
m* wriw rtm l
vta *V jt̂ ttct *h: *rt Trstrf farr asrrf 
# jffil «p̂ t $ snrrar fâ f arr rij  ̂ 1

Report of Clianchal Sarkar 
Committee

5307. SHRI VIJAY KUMAR N. 
PATIL; Wilj the Minister of
EXTERNAL AFFAIRS be pleased to 
state:

(a) whether the Government have 
received the report of Chanchal Sar- 
kar Committee;

(b) if so, important recommenda
tions/other observations made by the 
committee in general and for pro
jecting correct image of India abroad 
in particular; and

(c) details of follow-up action 
taken/decision taken during the last 
quarter by the Government on the 
recommendations of the Sarkar Com
mittee recommendation-wise?

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI SAMARENDRA 
KUNDU): (a) Yea, Sir.

(b) The main recommendations 
made by the Committee relate to the

training of officers in publicity work, 
creation of an expert re-write desk in 
the External Publicity Division of the 
Ministry of External Affairs, improv
ing the get-up and content of the 
fortnightly, Indian and Foreign Re
view and other publications, greater 
coordination between the Xp Division 
and other bodies like the All India 
Radio, ITDC, Air India and the ICCR. 
The Committee has recommended an 
increase of at least 30 per cent in the 
Budget Grant of the External Affairs 
Ministry for the External Publicity 
Division.

(c) An experienced officer has been 
appointed to supervise the work re
lating to the examination and imple
mentation of the recommendations.

Strikes in Greater Calcutta

5308. PROF. SAMAR GUHA: Will
th* Minister of PARLIAMENTARY 
AFFAIRS AND LABOUR be pleased 
to state:

(a) whether Greater Calcutta area
currently had a spate of strikes in 
Jute Mills, printing presses, hosiery,
and in other industries; and

(b) if so, facts thereabout and the 
man-days lost due to these strikes?

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR
'SHRI RAVINDRA VARMA): (a)
The matter falls essentially in the 
State Sphere, and industrial rela
tions in the industries referred to, by 
and large, come within the jurisdic
tion of the Government of West 
Bengal.

(b> According to the information 
supplied by the State Government, 
there were strikes in recent months 
by workers in: (I) Jute Milter in West 
Bengal from 5-1-79 te, 22*2*78; tit) 
Book Binding units from 13-12-78 to
0-1-79: (Hi) Kheta Binding and
Exercise Book Manufacturing units
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from 18-12-78 to 9-1-79; (iv) Barge
men of River Hooghly from 16-11-78 
to 13-1-79; (v) Printing Presses in 
December, 1978, most of the units 
having since reopened by stages, and
(vi) Hosiery Industries from 17-6-78 

to 29-7-78, Further, according to the 
State Government, the above strikes 
were in support of the workers main 
demands for an upward revision of 
wages and improvement in their con
ditions of service. The workers in 
Powerloom Industry are also reported 
to have gone on strike in March 1978 
in support of their demand for pay
ment of notified minimum wages. All 
the above strikes excepting the one 
in Powerloom Industry have ended on 
the basis of settlements signed by the 
parties at the intervention of the state 
Labour Minister, and efforts by the 
State Government are continuing 
for promoting reasonable settlements 
in the remaining units. The availa
ble provisional data supplied by the 
Government of West Bengal, indicates 
that the number of man-days lost in 
the above strikes excluding the 
Printing Presses was approximately 
10.5 million; complete information re
garding the man-days lost in respect 
of the small units in the Printing 
Presses, is not available with the State 
Government.

Research of Birth Control
5309. SHRI VASANT SATHE; Will 

the Minister of HEALTH AND FA
MILY WELFARE be pleased to state:

(a) whether attention of Govern
ment ha* been drawn to the news 
report appearing in the ‘Indian Ex
press* dated the 5th March, im  
under the caption ’Research on birth 
control ia trouble"; and

(b) if so, what i» the reaction d  
Government to the various observa
tions made therein and the Action 
taken/proposed in the matter?

THE MINISTER OF WEALTH AND 
FAMILY WELFARE (SHRI RABI 
BAY): (a) Yes.

(t>) The (matter isunder considera
tion. ,

Grant to Maduurarfhtrs for Sbert-Wave 
Diathermy

5310. SHRI R. K. MHALGI; Will 
the Minister of HEALTH AND FA
MILY WELFARE be pleased to, refer 
to reply given to Unstarred Question 
No. 2688 on the 7th December, 1978 
and state:

(a) whether Government sanc
tioned a grant to the patients’ Relief 
Association, Solapur (Maharashtra)
for short-wave diathermy;

(b) if yes, when and the details 
thereof;

(c) if not, so far, the grounds of 
lelay inspite of the Government of

Maharashtra's recommendations re
ceived as long back as on the 13th 
May, 1978 and when this Govern
ment have already taken the decision 
to sanction a suitable amount of grant 
to the esteemed institution; and

(d) when the amount of grant shall 
be made available to the institution?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI RABI 
RAY): (a) Yes, Sir.

(b) The sanction for Rs. 8,500 for 
purchase of short-wave diathermy has 
been issued on the 27th March, 1979,

(c) Certain documents required 
before sanctioning the grant were 
received from the Association on 23rd 
March, tVt9. The delay was due to 
the late receipt of the documents.

(d) the amount of grant will be 
made available to the institution only 
after It has executed the requisite 
bond and furnished other documents 
in terms of sanction.

MemnwnHgm fre® President of 
fiOHnptaf Oevpecation of India Staff

m m ,  Bras**?
5811. SHRI B. K  MHALGI: Will

the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether ft is a feet that Gov
ernment have received a memorand
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datedthe 28th November. 1978 from 
the President of Shipping Corpora* 
tion of India Staff Union, Bombay;

(b) if yes, the demands made in 
the said memorandum; and

(c) what is the action taken or 
Government propose to take on each 
of the said demands?

THE MINISTER OF STATE IN- 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) Yes, Sir.

(b) The memorandum did not con
tain any specific demand except a 
request $0 secure to the employees of 
Shipping Corporation of India Limited 
a settlement in respect of wages and 
bonus.

(c) The Management of the 
Shipping Corporation of India 
Limited has been asked to discuss 
the matter with the SCI Employees’ 
Union witJTa'view to reach a settle
ment.

183 Written Answers

Over Bridge near Shahad

5312. SHRI R. K. MHALGI: Will
the Minister o f  RAILWAYS be pleas
ed to state:

(a) whether it is a fact that a 
proposal to construct an over bridge 
near Shahad on Central Railway in 
District Thana (Maharashtra): is pend
ing with the Railway Administration;

(b) if so, since when:
(c) what is the progress made in 

that behalf; and
(d) when the said proposal shall be 

fully materialised and the construc
tion’ bveJvbrid®e ;complettffl? ■■

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS 
(SHRI.m a m -NARAIN): (a)cYes.

<b) fty? construction pf a rpad 
over-bridieat Shahad ww .or^iaily

provided in the Central Railways 
Works Programme ot 1970-71.

(c) and (d). The work has since 
been kept pending because the State 
Government desired to change the 
lay out of the road over-bridge A 
revised estimate amounting to 
Rs. 91.62,000/- had been sent to the 
State Government for their accep
tance on 10-2-1978 which i9 still 
awaited.

tpn nfesu fiifif iinjqh ift urn

5313. inf : TOT

tfmftar iro f  to t  * w  

ft ;  :

(v) tot
faw snrnre , <TtTWT, ipnur # wvjwt,
1 9 7 8 * f  :3^Pfit?WT W W  i r f s w ' H T ' f W ,  
ftwfl Vt tTV STKTflhPT f̂HTT <TT ;

(«r) nfe $t, ?ft 3TO  Êmrtwr tot $ wta 
stvtt f t  »ri  ̂f t  »rf f  ;

(»r) tots* ,»rrnsf vt ?*tvTT fv̂ rr tot | 
iftr irfrst.tftwtfkftarspprc niHrr fam 
tot t’ *H?r ’fljflf, <sft 'dH'f tot vtt°t f  ;

f t  m  m  H to r*  fvm  
snfaiT cm pra,
fsrrmvt

*m wn wwfta mi *bxvn 4 tm  
(mo xm rnw 1*15) (v)
ft, ft 1

(w) sttwc i*w ^
<rf*r$*n fv*n «tt fa m m  w  %
w r m  3  n f r r  q  f ,  ms: t  m h rrflr  ^rf«m 

W ra r ir f e f o rer, 1 952 $  w tfor 
nftrgfsRr ^  $ w fo r
1 1 « i j d 9 f i W T | f t j  $ a & *  n f t w
firffcr wnjvr ^arrm f t  m m  $  t  w fr  
fro*  vr^tn r ft vt

(*r) tftt (») ; 3#  m t totmmt 
OT-TTftpff P w fh T  i f * $  #  % r  i r f t w  
foftr wijw TOitmiro 
«nrtr 7 « 4 l # f ' « ( W t  w w W i  

■ vî <rni*ff 'R ■■ WNr ftp? % • :*fofcwy 
srftoflf % i m  r f w  ift*
wmmn . ¥r snfa. >pc Jftwn 1 ;; 9$
HWflT ^TOTWT |  »
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5314. SHRI DHARMASINH BHAI 
PATEL: Will the Minister of
RAILWAYS be pleased to state:

(a) whether Porbandar Chalk 
Merchants Association, Porbandar, 
Gujarat had sent applications to him. 
General Manager. Western Railway, 
Bombay and Divisional Superinten
dent and Operating Superintendent, 
Western Railway, Bhavnagar in 
October, 1978 for regular allotment of 
11 wagons daily for transportation of 
chalk;

(b) if go, whether this demand has 
been acceded to and if so. since when 
these wagons are being allotted and 
if not, the reasons therefor and when
11 wagons will be allotted to them 
regularly and the number cf wagons 
being allotted daily at present;

(c) the number of wagons allotted 
for the purpose at Ranavav and Por
bandar stations during the period 
from 1st October, 1978 to 31st Janu
ary, 1979 month-wise; and

(d) the brief details of the appli
cations?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHBO NARAIN): (a) Yes. 
The Association had sent a letter 
dated 2-10r78 for enhancement in 
dafly commodity quota for chalk 
powder traffic to 20 wagons per day.

<b) The commodity quota for chalk 
powder of 9 wagofts per day effective 
from 15-7-78 was raised to 1*> wagons 
from January, 1979. Average daily 
loading during Jariuanr, 1979 to

March, 1979 (upto 2fc3-70) was 10.8 
wagons, iye., almost 11 wagons a day.

Month
No. of 
wagons 

allotted

October’78 . ' . 308

November ’78 . 34*
December ’78 404

January ’79 418

(d) The Association requested for 
increase in daily quota to 20 wagons 
per day to assist the small scale 
industries and upgrading this traffic 
from priority class fE to *D\

tih m fr ?nw w  < iw w i, u K n f l n r r  w i t  ^  
wt TTfiff

5315 tttf <(2«r :: m  tn
fTT fa •

(«f) tot i t o t  $ TTsrvts fsm $ 
ifrrnft tRrnra wwrar ^ grot W~ 
SHTfBR?, «TfTRW ***$ mX arifa-
f®*pp trfW*r ^st#, fwrf
*n^r w  forc $ fa m  qhrror grrnr 3

1977 vr sftTnsft tr f ^ f t  *fr t^r 
fafar faaw v  fm, srtrrsfV ^
«re amr 5000 /- Tiftr
vt jfTw fam ;

{* ) *rfa ft, at 3* vr ?nr wt
<rrmrft qft

(*r) TTfvr efhcnft ttrtct 
w  ’tfrt siwfY;

(«r) v t  Tiftr af ^
wr vrw f  ?

twHwrwr̂ Trsq-iTaft («ft ftw urow ):
(v) ft »

(«r) Wta *n$r Vrarfwr n̂or* %
swrNrcr itter* *  inn* #  farfc, fMnsff m
«ro%  »nff yt m  $
ST*r qiteRT fptfsrer <r.r, , yvwra ^

r i f t  fa w ft #  W i t *  $  UT»f 
$ <Wt ^  firfw SNptT % ftwN'

% ! <wr tftr VT WTRlfaV
Fm <«i tjipfsrer vx^rr t s t  «n 1



I&7 Written Answers MARCH $0, 107& Written AntWeM igjft

tribal Sub-FUri areas for Annual 
Plana and Sixth Plan period and re
leased to the States «o far; and

(d) funds provided by the States 
for these areas from State plan out
lays?

THE MINISTER OP STATE IN- 
CHAKGE OF THE MINISTRY OP 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) to (d). By and 
large, leeway yet remains to be made 
up in regard to road communications 
in the tribal areas. Both Central and 
State Governments are, however, 
fully aware of the requirements and 
are taking necessary action in the 
matter to the extent possible within 
the available resources, funds made 
available for the tribal development 
programme in the Transport and 
Communications Sector from out of 
the State Plans as well as special 
Central assistance during the last 5 
years is indicated below:—

(Rs. lakhs)

Transport and
Year Communications

State
Plan

Special
Central
Assis
tance

1974*75 Actual Expenditure .

1975*76 Actual Expenditure . . . . 13*13

1976-77 O utlay........................................................... H 4*a8
347*00

>978-79 O utlay........................................................... 310*00

fic provision of Rs. 275 crores for 
roads in tribal areas in the State 
Sector and Rs. 20 crores in the Centrl 
Sector and Rs, 20 crores in the Central 
for I978r—83 Plan have, however, yet

to be finalised.

The provisions have thus been 
increasing from year to yean In the 
Central Sector roads programme, an 
expenditure at about Rs. 0 crores 
accounted for work* serving tribal 
areas during 1978*70. The draft 
(1978—g3) plan also includes a spcci-

(«r) w  w  w *m  fm  vp  | 
v r  n *  $  f*mr firm

(* ) <n£f ffrn qift¥*irs r̂ * $
i w  $  w  gt $ i

Road Communications in Tribal 
Areas

5816. SHRI GlRIDHAR GO- 
MANGO: WUl the Minister of
SHIPPING AND TRANSPORT be 
pleased to state:

(a) is it a fact that the road com
munication in tribal areas of the 
country is less than the other areas;

(b) if so, number of Block, Tehsil, 
Sub-divisional headquarter in these 
areas as reported by the States yet 
to be connected with all weather 
roads, State-wise;

(c) schemes prepared and alloca
tion earmarked by his Ministry for
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Nanpada-Gonopur Lin*

5317. SHRI GlRIDHAR GO- 
MANGO: Will the Minister of
RAILWAYS be pleased to state:

(a) funds provided for improve
ment of speedy rehabilitation of 
track, rolling stock etc. on Nanpada- 
Gunupur N.cf. line of South Eastern 
Railway, so far;

(b) whether these programmes 
have been completed;

(c) if not, the funds provided in 
the year 1970-80 for completion of 
the said work; and

(d) progress made, so far, and pro
grammes in hand for implementation 
on this line?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) to
(d). Naupada-Gunupur is a narrow 
gauge uneconomic branch line. Track 
rehabilitation on this line is carried 
out through necessary casual renewals 
of track components as a part of the 
normal maintenance operations Rol
ling stock is also maintained in the 
normal manner. Rehabilitation of 
track a» required is carried out as a 
part of the annual maintenance 
programme. In the year 1978-79 
Rs. 6 lakhs were provided for normal 
maintenance of track on this line 
including necessary casual renewals 
of track components. Rs. 7 lakhs 
have been allotted for thig purpose 
for the year 1079-80.

Conversion of Rupsa-Talbajadh Line

8318. SHHI GlRIDHAR GO- 
MANGO: Will the Minister of RAIL
WAYS be pleased to state:

(a) is it a fact that his Ministry 
ordered for fulfledged traffic survey 
for conversion of Rupsa-Talbandh 
and Naupada-Gunupur N.G. Section 
Into Broad Gauge;

(b) whether Government propose 
to examine extension of these Unes 
up to. Raisangpur and Rayagada also 
ordered in the year 1970;

(c) if so, findings of the committee 
and recommendations made by them 
for the said proposals; and

(d) the reasons for not conversion 
of these lines particularly of Nau- 
pada-GunpUr Section?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) While 
Traffic-cum-Engineering Survey has 
been ordered for conversion of Rupsa- 
Talband narrow gauge, no such sur
vey is contemplated for Naupada- 
Gunupur narrow gauge line.

(b) No.
(c) Survey for Rupsa-Talband sec

tion has not been completed.
(d) Adequate traffic is not antici

pated on the line to justify its 
conversion.

Brahmaputra as a National Water
way

5319. SHRI BEDABRATA BARUA: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state;

(a) whether it is a fact that Gov
ernment has taken a decision to dec
lare the Brahmaputra as a National 
Waterway;

(b) whether this matter has been 
discussed previously with the Gov
ernment of Bangladesh so that the 
joint action could be taken to im
prove and maintain the navigable 
channel of the river; and

(c) what are the amounts provid
ed for the National Waterways dur
ing this year, if the decision has been 
made?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
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SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) and (b). No,, Sir.

(c) Does not arise, 

i f  w n w  w w :

5320. ^  WWW ♦ Wf ^
*feft f l f  aft f r r  ^  ftr:

(v) »rt <fcr q«fl n *rs»r ^  *  
firfaw firafaRf # **3$ftRT anftr ?ror <tnj- 
$ftrar anrarrfn # fnrwt 3Rrn?r n? tRrraf 
«? fw? fc<T*r for tot ssf
10 srftnra ^  for ntr $ ^jt ft. {ftxpflr 
^ gforftra wh
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WTftft *P8  ̂ Ml fi*(̂  ^  W  3T fo* 
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*IWWW) : («fr) foW # t  fsmta 
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arwfir ¥ arpRnff yt e 5$ fat w  $ i

3TT% <fVr wwfMd % wwf
$ far* sbt*t-ctr «*rr «nfa #
WPFCT <BT aptf UpWffT PwTfV* *Tift fWT 
TOT | I

(w) XU H*PT OrfaW wrŵff TK tSTTCft 
<?$ fzrot, jT̂ naft, whr% ott wrr r̂x wiWi 
*?t fTTOT m  JTVTC I :—

*W9T

vaw ?ft»r
^rmr
m yt TW *TT ?srar
®r*rffyc •î w î p ww
in# vtf *i$i
wtfnyc WT9T

S*ft SWR V JHWt # Wfsft PTRt $
arr* vf farum **  $  farq; vrt«rrf *nft 
$ fspfar w ru ft srapfapr sffMrr̂ r̂rt 
fannr r̂r̂ rr i

wrtuni fa£«?
5321. *ft SfW W  Î Sim : TOT̂ I

ifcft iw t ift Wtl «*W ft>:
(w ) 9 t i *  f  q *  w * t  wfiw? 

qrw WMIIHt ftftmff "ft

*WT fo?pft | «ftr # %?rt;■ wff %
«PT 4 ;

(w) firr ijwpf, m W f ^  fhwr ,

*  fiTTiWT J f g  ? V ^  I  ft» & WT
% UTOV OT-̂ STR Tf iftT 13[W *TT?T 

TfaTRTT $  ^  fPT*TT ViNnft ftpBTT \

(* )  st, ?rt tot « w i<  sr«n?flr 
f̂ TTT ^ fisrcr n̂rn̂ r vfr *

ftrat jft̂ FTT tc t ;

( * )  TOT OT-S«P <n M  ferof ®PT «PTT 
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arr w ,; «>t
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ewn* v vw frtwwdMi wftw¥/w*pjftw 
vwiftpn ▼

5322. p V I W I W  : WT
»wft«rr^?f ?jnmf ?wt v^fsnr jwwfWf 
5̂t M  aft # 28 *wnr̂ ,
1978 ^ *?TRtf«RT STW «TOT 1190 ^
w r  # m  ^  *ift m  ^  
ftr:

( * )  TOT U * ^ r ^  f l l t W  « Y t  «TYffftRT
wrmnif ^ wtrff ^ w f
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$  Aft <N«t tfw  *W *r*w
mm  #  31 hhf^t £,
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Officiating AmstL Engineer Class n

5323. SHRI DAYA RAM SHAK- 
YA: Will the Minister ol RAILWAYS 
be pleased to refer to the reply 
given to the Unstarred Question No. 
279 on the 21st November, 1978 re- 

1 garding “Officiating Asstt. Engineers 
Class IF* and state:

(a) the probable time that would 
be taken to furnish the reply to said 

,' Qu e a t f c wi ; '

Pb) i s i t a  fact that the Selection 
Board had directed on 2nd December, 
1975thatthe de-reaervation of the
5 BC and ST vaca&cies and announ- 
cedthe balance 8 nap>e3 of successful 
c r o ft o ia  ',with :-lhe reason' % for., not ■ 
reWiuifag' tKe;;V1 posts reserved for ' 

O i^  ■f£®^teS,',|iijitt.i 'Competitive Exa^: 
which wa3 scrapped on 

i#th touitfy,, ;976 blithe Mimswy 
and nttt inclodine the #  names with - 

' ;4o^*ejSemtten.. .be -
stated;

XSMf.

(c) when were the balance 3 per
sons promoted and why in ad Hoc 
capacity and when were the de-reser* 
vatton proposals sent by the Railway 
Ministry and the reasons lor such 
callous working harassing the ag
grieved staff;

(d) in what way the vigilance re
port and mark sheets concerns pub
lic interest and will he place a copy 
of same on the Table of the House 
to ascertain the true facts; and

(e) the action being proposed 
against the defaulting officers for 
such careless and whimsical working 
causing untold harassment to ag
grieved staff, if not the reasons there
of?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) Infor
mation sought vide Fart (a) of the 
Unstarred Question No. 279 of 2M1- 
78 wiU be laid on the Table of the 
Sabha by 30-4-1979.

(b) and (c). The selection was held 
to draw a panel for 21 vacancies out 
of which 5 were reserved for SCs/ 
STs. Only 19 employees ultimately 
qualified. There was none belonging 
to SCs/STs amongst them. The Selec
tion Committee which finalised the 
proceedings in December, 1975 recom
mended dereservation of the reserved 
vacancies. Owing, however, to over
sight the proposal for dereservation 
was not made by tfie Railway before 
April, 1978. Necessary approval to the 
dereservation was obtained and com* 
municated in August, 1878. Conse
quent on dereservation o f the 
reserved vacancies," the Railway 
Administration was also asEed to 
include in the panel drawn on the 
basis of selection held in 19̂ 5 the 
names of the 3 employees who could 
not $e ^mpaneiied prior to dereserva- 
tion. It is true that 7 vacancies were 
set apart for being filled «n the basis 
of Limited Departmental Competitive 
Examination. However, due to the ad
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ministrative decision taken to scrap 
temporarily the scheme of Limited 
Departmental Competitive Examina
tion *in March, 1976, the examination 
was not held. Ag the selection ini
tiated in 1975 had already been 
finalised by the time it was decided to 
scrap temporarily the scheme of 
Limited Departmental Competitive 
Examination the T vacanles Were 
taken into account at the next 
selection.

Out of tfie 3 employees, one 
appeared and qualified in the subse- 
quent selection and he was promoted 
on 16-11-77. The second wag pro
moted on 4-10-78. Promotion orders 
for the 3rd employee were issued 
provisionally on 24-2-79 in the light 
of the orders of the High Court of 
Allahabad (Lucknow Bench).

(d) Vigilance reports are confiden
tial documents. These reports 
cannot be made public. There was 
no irregularity in the selection as 
revealed by the Vigilance Investiga
tion.

(e) Does not arise as there wag no 
irregularity.

5324. TWnn fwrft : «wr
f«TT V?»T ffc:

(m) *flTT t w l  W
^ ?nnr ’rrafcm iro  1978 % 
frr f t  s f ftrvnm fv anf 
1 ft  f'm m  wmt mb arcff, *r>#, 
jjlwsw, f a  tmtf IW j  
yxent f t  wwft' w* ifirat <ft irnfr

ft*
( m )  f t ,  g s n ;  t o '  *

flfc «*«rc S mr *?t tfk *rfir
wwrflf *nft f t  «i*ft | «ptt t o
f  ?

'ftm n  # tm  ( f t  ftw
rn*m ) : (* ) f t  « <ra* *t« ffa? 
«rt#-m  r$ n m  fa* 1

(* ) m  m  i ' .
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5325. fa ?  : WT W "  * r # :
vsrt f t  Vtr T&ft ftp:
(t ) wt imRryc fewft w f

®rwt fawfirerr ■ f*r %■ w  mw. .
f*Rpft WW fjftft | *1$ f t  w fa  f t
E to n  im **  3*% fvasft w*r
f t ;

(*r) nr Tift vt *r*rrR # m* $  
tsnw srftrfafr r̂erFt * srrt *f f t  
v t srrvrc vw ?rv wpftvnc V«fr T^ift i

(»r) vmr PrwftraT ctvsnto I* 
unrn r̂ ?r shrt «?5# ^  *?ppY

*r tfii vr^ $ snmr fv*f ?nft»
ftw  5TFT: 9 'TfpT ?

«fwwir rm» «j«ft ( f t  fiwr
smcnro) (v) snrro?r mft^nr *mr *ftr

^ wrvf  ̂ irtr w
^ Tr 5 ^  t 1
(«•) ^fv w  Tjrtt # ?̂npr wrr vt 

% P̂T*ft’T »r|t f*p*rr r̂r tjjt  ̂
m  wm swft i irw m  snfFT vt vtf 
qTOTtrrf v̂ sftf^  nfr | 1

(<r) qf̂ rnsr̂ rv vfê mnft v  vrw  
v r  n r  *n fr f t  fe t f t  vl xftx «r?pf
fTRT t  *
Selection for S.C./S.X, Vacancies
5326. SHRI DAYA RAM SHAKY A; 

Will the Minister of RAILWAYS be 
pleased to refer to the reply given to 
the Unstarred Question No. 3255 on 
the 8th August, 1978 and state:

(a) the reason for not getting the 
de-reservation Of SC/ST vacancies 
for 1975 selection done immediately 
as per the circulars of the Ministry 
and the recommendation of the 
Selection Board on 2nd December, 
1975; (ii) non-release of 7 posts re
served for open limited Deptt. com- 
petitive exam., the scheme "scan p̂«i| 
on 14th January, 1976* (Hi) not calling 
126 persons for 2i  alleged vacancies 
while there were 84 vacancies; (iv) 
starting proceedings of next selection 
on 29th May,1976; within U  months 
vtolating the provisions of pwa 9̂6 q|
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' <b) when willingness from eligible 
candidates written, test etc* was done 
for the subsequent selection after 
1975;

(c) reasons for not including the 
balance 3 names in the panel viola- 
ing all the above directives; and

(d) action proposed to punish the 
defaulting officers and compensate 
the harassed staff, if not, the reasons 
therfefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) (i)

and (ii) The proposal for dereserva
tion of the reserved vacancies per
taining to the 1975 selection was not 
made by the Railway Administration 
in time through an oversight.

The scheme of Limited Departmen
tal Competitive Examination was tem
porary scrapped subsequent to the 
flnalisaticvn of the selection in 1973. 
Therefore, the 7 vacancies were taken 
into account at the selection held subse
quent to 1975.

(iii) The selection was held in 1975 
to form a panel of 21 employees for 
promotion to the post of Assistant 
Engineer. Out of the vacancies, 3 
were reserved for Scheduled Castes 
and 2 for Scheduled Tribes. While 
calling the employees the field was 
determined separated for general 
community employees and the SCs 
and STS. 96 general community em
ployee* were called against 16 un
reserved vacancies, 4 SCs and 1 ST em
ployees were called against the reserv
ed vacancies. The general clarification 
that in the case of section of SC/ST 
employees to Class II Service the field 
of eligibility is hot separate Was issued 
in April, 1977 by whieh time the 1975 
selection had been finalised.

(iv) There has been no violation 
of the provisions of the Establish
ment Manual It is permissible to
h$>$*el«ctk«*a.where required, if
the earlier panel gets exhausted even 
before completion o f  12 months.

(b) The willingness of the eligible 
candidates was called on 29-5-1976.

(c) The three names were included 
in the panel drawn on the basis of 
selection in 1975 after the reserved 
vacancies were dereserved.

* .<d). .Pfes writ arise in view of tfce 
answers given above.

• i l^  tw t srinm :

. 5327. *ft fV*T V *  VWTW : WT fc*
*r?f)r vt f ’Tr v ? *  fv :

( v )  * it 7far*r v t vNmr 
€  <mr stnr so  | aft t?v

vt f c  cfcr qw ?r f t ^ s v  «rwfor 
*pV ^ f t  |[ ®ftr 'srf’ FTT *rcr %
^nft fr <t*tt a w t  vr

(w) WT Vt ^R>RT vfc-
HW ^  Vs?  VT*ft $  ^  ift fit# VRt
sftr *rfir ift sir »nft av

w t  fv*r tt ;

(*r) wm ^  iif<r v r  v t *rf«r«T H 
W N  fupnwff vrfwft gwt
i w N r  v w r f a f f *  vfrrf v t  wrffkr v **
VT TaRR $ W  gV g Tfar ^  »W 30
v f  v t w w  vt#  vt P ro*
t ;

(v )  atfr, st vsr% vtt v rcv  f  ?

toi ifwwr S xm  *Wt (*ft fa* 
mrm ) . (y) srti* frrt yforw % trwr 
1.5 RrsfhfhBX $r, w i  so *jvf vfhr

^  . VT W ft*T  VWfWV <ftf?
w tf ’vwt <nv*f v  f f f w  vwr v  

vr :W flwt vr | t #
♦ inm* <rc *v «gpT «*t ism % 

%$t vr. f  f c r t * Sws f a  KHf swfir 
1m*m* 5t «tpft ^  I  i f f  vwr
*  ^  «N # ir  v tr t  i i - t a - 7s ^  m m  

t̂ mrr vr r  ■««virr  ̂ itm nt m&w 
<<Nrnc #  iSt |  « f tr  v t i t  <nc 

p r o t  W  f  1 w : v| W  
iff* «nft v ^  ^ ftit? ’ftfcr fiwr «nrr 11

{«) ift *r|f 4



(b) Tbe total amount of such de
posits from 1st April, 1876 to Slat
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(n) «ft* (w). •ft’rtw 
% wuflr ft* iw #  «*nw *
*4 *  mfatf *  »im
#  «rote*r ^ snw *rc: fatt* f*wnr arc *>wrr 
t  i

Amount of Security Money Deposited 
with Protector of Etatigraato

8828. SHRI G. M. BANATWALLA: 
Will the Minister ol EXTERNAL 
AFFAIRS be pleased to state:

(a) what is the total amount ol 
security money deposited with the 
Protector ol Emigrants at (i) Bom
bay, and (ii) Madras by foreign em
ployees as on the Slst March, 1976;

(b) what is the total amount ol 
such deposits from 1st April, 1076 
to 31st March, 1978 per annum;

(c) the total amount refunded to
the foreign employees between 1st 
April, 1976 to 81st March, 1978 per 
annum; 1

(d) what is the total amount of 
security deposit lying with them 
Protector of Emigrants at (i) Bom
bay and (ii) Madras without claim 
for refund by foreign employee* des
pite expiry of the period for which 
the concerned employee was engag
ed; and

(e) how are the security deposits 
at Bombay and Madras invested?

THE MINISTER OF STAXE IN 
TB& .MINISTRY OF EXTERNAL 
AFFAIRS (SHRI SAMARENDRA 
KBNDUj <a) Total amount of se
curity money deposited with Protec
tor o f Emigrants by foreign emplo
yers as m  31-3-70 was:

199 Written Answers

R*.
(0 Bombay , . 03,8̂ 049 -60

(K) Madras . . , *7.78,963*00

March. 1978 was:

From 1st April, 1976 to 31st March,
1977,

&S.
(i) Bombay . . . 13,81,040-00
(ii) Madrai . . , 33,69,000 00

From 1st April, 1977 to 31 st Match,
1978.

R*.
(i) Bombay . . 14,43,345 • 00
(ii) Madras . . . 26,87,050 • 00

. (c) The total amount refunded to 
the foreign employers between 1st 
April, 1976 to 31st March, ’78 was:

From 1st April, 1976 to Slst March, 
1977.

Rs.
(i) Bombay j . . 30,811-00
(ii) Madras . . . 61,325*0)

From 1st April, 1977 to 31st Match, 
1977.

R>.
(i) Bombay . . .  15, <30* 00
(ii) Madras . , . at,650*00

* (d) The Protectors of Emigrant* 
are not kept informed in all cases 
if the period of employment with 
the original employer is extended 
from the initial. period mentioned in 
the agreement. As such it is not 
possible to ptWide accurate infor
mation of total amounts <o£ deposits 
lying without claims for refund dea- 
pite expiry of Initial period df 
gement of the employees. - -

ed in non-intere»t beeriiyf Govecii- 
aaent revenue account
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^  gwft STH ^  siirsTTt

5329. ^ : fJTT ^  %1r
<idl̂  ^  jiMi :

(^) wr ^ Tns|)w
S R  'I T  ^  »T55T » n n

(5 ) Jifir 5ft 'RTfa+ir<ifl ^
t t |

t ^ ’srk ̂ ^ I  ; sfh:

(jt) ^ ^
w  I?

* i ^  (^.fifwsiTTPriT): 
UTOW) : (^) 5ft ft 1 

D (^) 1. «ft IT;To#ofiT«rT, iT̂ rfhttCTV, 
fscsfT

2. «tt m ro ^  ^3T, iT^rfkxtSRi/ 
5T5ffT f^<T t(f^4

3- «ft '?’T osT ^T ?T r-^w |T fir^v/^:^

4. «jt TOT ?rf^^>nt/
*iw(

5. «ft ^o^To gTOT ?ifa^r^/

6. gt STTTO tT̂ o TT̂T, JTSZT T̂̂ TT ?rf*T̂ >r̂ , 
3WT

7. «ft ^ o  ?nTo grfflTT ^rfs^irft/
pfWT #JTT H«nPT

8. «ft JRTIT 5TRT, 3|5JT 5 TSIT Writ eni

9. «ft t^?ro q^o 1T5JT neWtiAsiw(
Brfisr>T ^

10. sft %o f^spT Tnrrrrw, 115 7  f rs r r  ^rfsmrct/ 
?fOTr ws!j ^srt-T^^r

11. sft̂ Tto TtTFT, JT^ 5 ?sn ?rfsnrRt/?f«rir 
?RFI

12. «ft?TKotT?ro=55mimr,iT®TgT«TT^:pRt/

13. «ft i^5roqto%?rTtt, t n ( n S n S K r n '
t̂ wtf̂ nr̂ nr/irszT

14. ??t fli^, ))nsiAn(nSn!Kes

15. «ft tr^o ifto f^ , ?rW«T, ^ 0 50 ^  c r^ .

16. sft ^^o#o5Tig If^R rf^ ,
H«Y«i>5PT/5#  ?RW

17. sft IT^o'fto ITRW, JTSZf̂ , ^ 0 ^ 0  ^

18. ^  'italTK oiitST, *1̂ 1 ^R=f, ^ 0̂ 0̂
i T ? f t R r q ? r i /  ^

19. «ft fft<r«T f^r^, ? rs w , ^o g o ^jp r^ftf^^r^

20 . ^  tr;To T̂f̂ r-Tf,
tr?ftRrcr?r'T/̂ f̂T< ^'5r?-'T^^

21 . ^ a t o w x 5rirf,ysir5T,t=goW5rTT̂ RnT5rT
/ ^ [w tw x  ? f t * n  9 ^ ^ ’

22 . «ft tfg’o

j ^ / *  «ft 1 ^ 0  <T?̂ 't, q-SJT5T, ̂ o go
tTfftF^snr/^srsr ^

24. «ft Wt t̂ lTo fOTl, JTfRff^, go

25. ^  trJTo 1 ^ 0  ?r^, ?rŝ T?T, irgY-
f l n ^ 5 H / ^ ” r  ^ s q *  ? R F T

26. «ft t^Ho ^<.wf=fi*it,
i^^ftn^5r^/?f«T"r ’tsjt

2 7. «ft Î JTo ^f^Rr-^TSq-^T ^o  go ir?ft-

2 8. «ff #0  q ^o  ^ o  5q-;n«r^,
^ o g o ^ ^ o  l T ^ f f f ^ 5 P T ,

2 9. ^  t^T ^ fd<l<t, ^ o g o ^
t r ^ f t f ^ ^ P T ,  'tP t^

30. sft UJTTWr 5nrf, *i^i«r^'i, ^o g o ij^
’ ^ 't f% 1 ^ 5 P T , < rf? ^ JT  ? R F T

31. ^  wrco, tT̂ fo Jr̂ r̂r, ^?rt g r sT T ^^
^ / *H ^r<t TfC^ t

32. ^  aKT = ^ ,  ^ gr«Tr ^ /
^ srfirMsr-̂ RFT

( ’ t )  ^ ^  f l f t R T r f k z f f  ? ftxi
^ +'?̂ riT %qr*ff #

Wrff ^ TT ^ 5T«n
^ r f ^ ' M R i f l  ^  ?TJT8rT I T p f t  ^ F T W n ^  T W %

^  ? T ^ 5 K P T  ^ ^ ^ q n N l x t
m R *^ ^  ^ ^ 1 3 ^  nt>MI ?TTf% s m X
#  ^ m F T n t f t  ^ ^  ^  ^ n r r a n r  W "
'srr ^  15T5mr7  ^ grsn ^  % ?r«ft 
T t f ^  T  s n N r f o f f  55T5® ^ n ^ E T  ? f t ^
q r m ^ i r m r ^  ^  jt?
qnNRt f^a 1

Re-Orientation of Medical Educatioa

5330. SHRI KUMARI
ANANTHAN:

SHRI NIHAR LASKAR:
SHRT DURGA CHAND:
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SHRI R  M. SAYBMPr 
m m  VWAY KUMAR N.

PATEL: ■■ -.....
SHRI VASANT SATBE:
DR. LAXMIKAEAYAN 

PANDEYA;

Win the Minister of HEALTH 
AiNp JAMILY WELFARE be pleased 
to state:

(a) the salient features of the 
scheme drawn up by the Union 
Health Ministry for re-orientation of 
Mtdfcal Education to bridge the im* 
balance between urban and rural 
areas in the country;

(b) the salient features of the re
volutionary rural health scheme in 
which all the 0,80,000 villages have 
been esdled upon to select a represen
tative whom Government will help 
to train and equip for service to vil
lage community; and

(c) when, these two scheme* would 
b&bftte iterative?

, m B  HffiKiSTER OF HEALTH AND
r jm m r  w e l f a r e  csh ri r a b i
RAY): (aX The salient features ot 
&e sci^ m  o l  Re-orientation ot 
Medical Education are given in the 
qjtjtachel .Statement-A

i (b) The salient features of the 
rural health service scheme are given 
in the attached Statement-^.

<c) The scheme of Re-orientation 
Of Medical Education was started in 
1977-78 and the Rural Health Scheme 
became operative from Octorber, 
1977.

Statement A

! The Ministry of Health and 
family Planning appointed a 
top-level Committee called the 
Group on Medical Education and 
and Support Manpower and the report 
of the «aid Group was submitted to 
the Government in 1974. The re

commendations of the Ghrougr were 
duly pj%cessed foy a §ub-Cammittee 
of this Miniistry and a <}0̂ cre|e Pl!an of 
Action was drawn up ^hich 'Ww 
adopted by the Third Join* Meeting 
of the Central Councils of Health 
and Fa'iiily Planning in its Resolu
tion jmd were later on_ ratified by 
the CcWference of Deans and Princi
pals of medical colleges In India.

In order to start the operation of 
implementing the programme con
cretised in the Plan of Action by 
each State GovernmentlU.T., it is 
imperative that the following guide
lines be kept in view by the State 
Government | tf.T. to achieve the 
specified objectives envisaged in the 
Plan ctf Action with scope for flexi
bility and modification suitable' to the 
varying local conditions prevailing in 
each state|U.T., wherever considered 
necessary.

1. The Government Medical Col
leges! in the State will accept total 
responsibility of promotive, preven
tive and curative health care of at 
least 3 Community Development 
Blocks in the District 1 where the 
medical college is situated, ip the 
first instance. By adopting the 
programme, each medical college in 
.the State will extend total health 
care to the eatjsre distBiet in which 
the medical college is located,. in a 
phased manner over a period qt 3-5 
years.

& Each Medical College wfU evolve 
with the active involvement ot Dis
trict Hospitals, Taluk/Tehsil Hospi
tals, Sub-I>ivisional Hospital* and 
Primary Health Centres a, well-knit 
referral service complex. Toachi- 
eve this, a working group wul be 
set up at the medical colleges or 
Civil Hospitals under tfee Chairman
ship of the Pdnci^al/Dy, Director 
of the Region imrohring personnel 
from fiese institutions.

For the mooes* of sueh a referral 
system, a continuous dialogue will be 
maintained between the medical col
leges, District Hospital, Cottage Hos
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pital* and &e Civil Dispensaries and 
P^mary Health Centres. To start 
with, a programme will be chalked out 
involving tbe centres which are nearer 
to the medical colleges.

The staff of the medical college 
will be required to attend the Dis
trict and Taluk/Tehail, sub-divisional 
Hospitals by rotation for the purpose 
o f improving the hospital services at 
the Civil and Taluk/Tehsil, Sub- 
divisional Hospitals. The Medical 
College will also extend cooperation 
in providing the peripheral units main* 
ly with expertise and assistance in 
laboratory services, Radiology ser
vices, clinical services, implementa
tion of national programmes, control 
of communicable diseases, nutrition; 
Maternal and Child Health Services 
and Family Planning. With this 
aim in view, the resources of medi
cal colleges. District hospital and 
Taluk/Tehsil, sub-di visional hospi
tals and the Primary Health Centres 
will be pooled together in respect of 
manpower transportation, equipment 
contingent grants etc. to evolve a 
well-knit referral system.

3. For the proper training of the 
undergraduate students in the rural 
health care programmes, it is neces
sary that a balance is struck between 
the training he/she receives in the 
medical college, District hospital and 
primary Health Centres. This pro
gramme will be implemented in 
phases tso that the student has oppor
tunity to spend part of his training 
time in District and Taluk/Tehsil, 
sub-Divisional hospitals and primary 
Health Centres.

4. The training of the undergraduate 
medical students will fee recast within 
the integrated comprehensive health 
services complex making provision in 
the time table for the posting in the 
rural areas where they will be actively 
involved in the services extended by 
the Primary Health Centres and Sub. 
Centres. During the undergraduate 
period of training at least 8 weeks 
annualposttag to rural areas will be 
provided in the time table.

Each medical college will evolve a 
detailed training programme for the 
undergraduate medical students ac 
well as interns which they will carry 
out during their rural postings.

5. For the successful implementa
tion of the total Health care and im
proved training programme for the 
under graduate students it is impera
tive that entire faculty members, cli
nical, non_clinicai and para-clinical 
are involved in this programme. The 
staff members from the entire faculty 
will be posted at Primary Health 
Centres and sub-centres by rotation 
for sufficiently long periods where 
they will be responsible for guiding 
the training of undergraduate stu
dents as well as interns and will 
supervise the development and im
plementation of the entire health care 
delivery programmes. It will also be 
necessary to organise a reorientation 
programme for faculty members and 
Health teams personnel at each 
medical college.

6. The services of District Heatltl* 
personnel doctors working in District 
Hospital, ’ Taluik|Tehsil, Sub-Divi
sional hospitals, Civil dispensaries 
and Primary Health Central will b* 
utilised for organising the under
graduate training programme. They 
will be given appropriate teaching 
status in the medical college concern* 
ed commensurate with their qualift* 
cations and field experience.

7. The entire period of internship 
training will be spent in suitably up
graded district hospitals, taluk/tehsil, 
sub-divisional hospitals and primary 
health centres. Depending upon tbe 
availability of facilities at the district 
hospitals, the number of interns post
ed at the medical cotltege hospitals 
will be reduced.

8. The medical college staff will ex
tend their services to the fullest ex
tent in the training of para-medical 
ami other ancillary health staff 
required in the development of the 
34ier system of delivery of health 
care.-
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9. It is essential to coUeet the hue. 
Mne data about the health status of 
the community concerned so that in 
future the impact of the entry of the 
medical college in the health care 
delivery system could be evaluated 
periodically. The information will be 
collected in the following areas:—

(i) Demographic data 
; (ii) Family Planning

(iii) Maternal and Child Health
(iv) Nutritional status
(v) Communicable diseases espe

cially Tuberculosis, Leprosy and 
Veneral Diseases.

(vi) Parasitic infestations
(vii) Immunization.

10. Each Medical College will evolve 
a scheme for health care delivery sys
tem in depth for a population of about 
30,000. The experience gained from 
these experimental models will be 
utilised in extending in depth services 
for the rest of the area in future.

11. At present the research that is 
being carried out in Medical Colleges 
is individual-based and of limited 
application to the needs of the com. 
munfty. Therefore, the Medical Col
leges will formulate research schemes 
which will have practical application 
to the basic health needs of the com
munity, The involvement of the 
Medical Colleges in the rural health 
care delivery system will be conducive 
in undertaking research projects 
which will be of significant value to 
the community. The help of the re
search finding organisations like 
Indian Council of Medical Research 
and approved international agencies 
will be obtained as far as possible in 
carrying out these research projects.

12. in order to motivate the students 
ita their whole-hearted participation 
in the rural posting, a scheme of 
periodical Assessment o f the studies 
will be built in the programme. At

the University level, the examinations 
will be so structured that i  etresj Will 
be laid on the assessment of know
ledge gained by the students during 
the rural posting.

13. To bring about the far reaching 
changes in the present system 
Medical EducatkmjHealth Care'Deli
very. system, an effective administra
tive machinery will be evolved for co
ordinated efforts an4 for providing 
official support for the field program, 
mes. At present the technical super, 
vision of the working of the Primary 
Health Centres is done by the Directo
rate of Health Services through 
Director, Jt. Director, Deputy Direct 
tor, DJH.O. Under the new set-up, it 
is envisaged that this will be done 
through Directorate of Health Educa
tion and Research/Director of Health 
Services—Dean—D.H.O. Necessary
administrative orders in this regard 
will have to be issued by the Govt. 
The following Committee will also be 
constituted with the composition 
broadly on the following lines:

I. Stott Levtl Co-ordbuttio* Cmmitht

(i) Minuter of Public Chairman 
Health and Rural De
velopment*

(ii) Minister of state for Pub- Vice-
lic Health. Chairman.

(iii) Minister of State for Vice- 
Rural Development. Chairman.

(iv) Secretary, Public Health Member

(v) Secretary, Rural Do- '
velopment Department. Member

(iv) Director of Health Member
Services

(vu) Director of Medical
Education and Research Member- 

SeowttMTf.' .

•The Director of Health Service*
shall be the Member-Secy. Where
there is no separate post of Director
of Medical Education and Research in
-existence,̂ ;: r.-'-
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2. At each Medical College level, 
these will be Regional Co-ordinative 
Committee:—*

{«) Chtef Executivt Officer, Chairman
Zilla Parishad.

(W Dean of the Mrdical Member
Ollcgc.

(c)i.DUtrict Health Officer . Member

(d) Professor of Community Member*
Medicine Secy.

S. There should also be an Institu. 
tional Committee constituted by the 
Dean with appropriate members. Ad
visably the College level Committee 
should consist of all senior staff mem
bers whose involvement is necessary 
for the success of the programme. It 
may also invite related Health De
partment officials to attend the meet
ing. The Institutional Committee may 
also invite Medical Offtcers and other 
staff of the Primary Health Centres 
when required. The Regional Co. 
ordination Committees and Institu
tional Committees should submit 
periodical reports at least once a 
month. These reports should foe sub
mitted to the Director of Medical 
Bdw cation and Research who will con
solidate and put up t*fore the State 
Level Co-ordination Committee.

The pattern of financial assistance 
thit the Central Government is re
quired to provide to the State Gov
ernments/Union Territory Adminis
trations and certain Autonomous 
Medical Institutions namely A.I.I.M.S., 
New Delhi, P.G.T.M.E.R., Chandigarh 
And Jawaharlal Institute, Pondicherry 
will be broadly on the following 
fines:

R». (Lakhs)

A. Non-Riaming:

(I) Dormitory Types Resi- 
. _  dential Quarter far Lady

- .. , ■ v I..75
(*(fi) Seminar Room. I^ctre-

C«b» Cfaiitdtatioo «xim . 0*35

■ (iii) Surgical equipment, instru-
, meat etc. . . o-6o

(iv) Suitable addition or al* 
teratisns to PHC, opera* 
tkm theatre etc. ... . 0 40

(v) Furniture, Book ctc. . 0 50

$50

B. Recuhing :
(i) Additions to Faculty . 0 -40

(ii) Steno Typist . . . 0 1 4

(iii) Driver, mechanic for
each vehicle . ■ . . o 'yo

(iv) Drugs . . . 0 43

Total assistance per Medical
College . . Rs. 4-751*1 h

Statement-B
Rural Health Scheme (Community 

Health Workers Scheme)

The Government of India introduced 
a Rural Health Scheme which is aUo 
known as Community Health Workers 
Scheme In the selected Primary Health 
Centres in the country from October, 
1977. Under this scheme the com
munity or the village with a popula
tion of 1000 pelecta, a person who. is a 
resident of that village and who is

■ willing to serve that community/vil
lage and enjoys their confidence. This 
person—male/female—i* known as 
Community Health Worker. The per
son selected should preferably be 
above the age of 30 years. To fee able 
to absorb the elements' of human 

.science, literate persons are selected 
who can be able to read and write. It 
is preferable if he or she has formal 
education upto the sixth standard. 
The community may, however, select 
a person who is already practising 
one of the system of medicine or is 
better educated.

The Community Health Worker is 
given three month* .training (200 
hours) at the Primary Health Centre 
to which he belongs. In the three
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months training course these workers 
are taught the fundamentals of health 
science, measures for maintaining 
health hygiene, treatment of common 
Infectious diseases, maternity and 
child care, treatment of common ail
ments, first aid etc.,. Particular atten
tion is paid in the training on child 
care. There is more emphasis on 
preventive and promotive aspects of 
health servces. They are also given 
tralhing on traditional systems and 
yogic method of maintaining physical 
fitness. Since these workers are 
drawn from the community, they are 
free to attend to their normal voca
tion and work relating to community 
health in their spare time of two- 
three hours daily. These workers 
primarily help the community in pre- 

. vention of diseases and promotion of 
their health and render only element, 
any curative services for minor ail
ments. They act as agents for inter
action between the community and 
the health set-up of the Government.

For giving training to these Com
munity Health Workers, one addition
al doctor has been appointed for each 
Primary-Health Centre. Manuals for 
training and reference have been 
printed in the local languages with 
simple diagrams. The workers during 
training of three months are provided 
stipend at the rate of ’Rs. 200|- per 
month. On completion of training 
they are given a simple kit costing 
about Rs. 200|-. They are given 
Rs. 4500 i- worth of medicines per 
annum. This medicines are from the 
formulary of all systems and relatable 
to simple remedies for the common 
ailments occurring in the villages. 
They are also given Rs. 501- per 
riionth as honorarium. The community 
is responsible for the working of the 
Community Health Workers within 
normal bounds.

In the flwt phase the scheme was 
Introdtfeed in 743 Primary Health 
Centres la all the States except 
Jammu & Kashmir, Karnataka, 
Kerala *nd TamflNadu. The Primary

Health Centres where the scheme w m  
introduced included all such Primary 
Health Centres in those 28 districts 
where re.orientation training under 
Multi-Purpose Workers Scheme fcad 
been completed and one Primary 
Health Centre from each of the re
maining districts in the country. The 
Governments of Jammu & Kashmir 
and Tamil Nadu are implementing 
alternative schemes for bettering the 
rural health services. The Govern
ment of Karnataka have since agreed 
to implement the scheme. The Gov
ernment of Kerala have submitted an 
alternative scheme which has been 
referred to them for further consi
deration. The scheme has since been 
evaluated by National Institute of 
Health and Family Welfare and five 
other institutions. The evaluation re
ports have confirmed that this schftme 
has •been received well by the peopie 
and the performance of the Com
munity Health Workers has been 
satisfactory.

The scheme has since been extended 
in 901 Primary Health Centres from 
October, 1078. This number includes 
718 Primary Health Centres of 52' dis
tricts where re-orientation trailing 
under Multi-Purpose Workers Scheme 
has been completed and 243 Primary 
Health Centres from the remaining 
districts of the country. The number 
of Primary Health Centres where the 
scheme will <be implemented in Kar
nataka is 201. With this, about 1/3 of 
the country has been brought under 
this scheme. About 66000 Community 
Health Workers have been trained by 
31st December, 1078. It is proposed 
to cover the entire country , under this 
scheme by 1981-82.

Higher Grades for Invoice Couriers

53S1. DR. LAXMINARAYAN 
PANDEYA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether it is a fact that the 
cadres of all categories have been 
revised by restructuring the cadres 
from 1st January, 1970; and
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'■Vv* . : ■ "rx ' '* r •.
(b) if 60, the percentage in higher 

grata fixed lor Invoice Courier* and 
details thereof, or any other steps to 
upgrade their pay scale Uke Brakes
man?

THE MINISTER O r STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHBO NARAIN): (a) No.

(b) The category of Invoice Cou
riers of Commercial Department are 
not covered by the Cadre restructur
ing orders of 1-1-1970. No poposal 
to upgrade the pay scale o f  Invoice 
Couriers is also under consideration.

Alt India Ballway Commercial
Cleric# Association of Ratlam

5332. DR. LAXMINARAYAN PAN- 
DEYA): Will the Minister of RAIL
WAYS be pleased to state:

(fa) whether it is a fact that All 
Inĉ ia Railway Commercial Clerks* 
Association, Ratlam Division of Wes
tern Railway had submitted a memo
randum to the Minister for Railways 
on>.the 1st December, J.OT9 and to the 
G #  on the l$th December, 197a while 
aVRallaxn in regard to grievances of 
Commercial Clerks; and

Xb) if so, details thereof and action 
taken by Government?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) Yes.

(fat) A  statement i8 attached.

In accordance with Government’s 
ppjicy, staff representations received 
from any *ource are given due con- 
alteration arid necessary action is 
taken. The demands of all categories 
of staff are considered and solved 
through the various tiers of the Per- 
snanent Negotiating Machinery and 
tht Jofcat consultative Machinery and 
also in the informal discussions with 
unrecognised bodies*

fltntrsnrnt
In .the memorandum dated

1-12-1978, the Association has raised 
the following 7 demands:

1. Revision of Pay Seales of 
Commercial Clerks.

2. Channel ot promotion of Com
mercial Clerks;

3. change of designation of Com«J
mercial Clerks. c

4. Splitting duty hours,
•$. Provision of Graded teave Re

serve in Commercial Clerks.
k  Trattshipinerrt Allowance to 

Commercial Clerks.
; 7. Non-provision of adequate 
Booking Clerk* at Junctions.
In the second memorandum dated 

15-12-1078 handed over to 'General 
Manager at Ratlam* the Association 
ha* raised th* following demands:

1. Provision of adequate staff jn 
booking Offices.

2. Hardship to Booking Clerks at 
Booking Offices where 24 hours 
duty is introduced.

3. Provision of f e e t  approach 
to Ratlam T. Y. Shed.

4. Non-supply of rafo-coats to 
Commercial Clerks workings 
Transhipment point,

5. Delegation of powers to CGC/j 
CBC/CLC to grant leave; :

6. Allotment of post of coaching 
Supervisor on RTM Division.

7. Shortage of ATCWS in Cash 
Office RTM.

w  asrw iWt vi m w

5333. w pn  «m v m # : 
ftwr w j: 

wr fifar irtft tit m  ft?:

(v) wt.. ng m  | fe i  w  
jftrw w  H 28 qwrtt
1979 tfr tiw if q* «rrqrr*ft 
qfdV fW*it factor
it o  P iw nfv ♦  fire* 33 ftw

sftw «nfr *tr f t  *foism i m
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wror ♦ Pres fW  .^frft f w  vt 
*riififw s i*r* t  i f t  3  W  wfcwr <rc 
«rrar *w*5T4*i#«*t $ ; tfk

(w) wr *fcc '♦ w  am* *fcft ito  
firct w  w«ra*r im  M  «n* wrt ̂ v 

mum* m q im  t  
*frT *  3W w r  vr wrn̂ H
«rc jctwtt t?^ ^trfurmr |?

fttw iWt («ft wm fffrft i « # )  :
(v) intsr ’stwr % w  *rnwr *t 

t  aft i  w w w  *Wt «ft f»r 
finftPnr tro  itfWt *pr «»far *  «nww 
«tft * m i wt M  n* wre Iraww 11  
•rrovwrr % t o t t  ** isit
ftfT t  ftp Wf *WT fcimf ITTT 1962 #
^^5W* suffervt fwhnr *prcft t 
wh nr >m? $ tPTPPwre wW f «ift 
fro voft | t

(w) tft *mar irm t $rft «*t 
wswmf <rc fan* f^w r sm
mra *rr <*f Hvar <r f̂3#w nr mnsrlr, 
flit fV mmn: <rar $ wnwwwff $ *w!r
*  *2 L ? l ,*inr ***■ *rT' ^  ^*i$ fawwi i

mrc wm x s i*  mm v ta fa ft  ¥t m tar

5334. *  «f|T SIR* WWft : fin
*tf m  *m ifeft witft *t m  

f* :

( * )  w  ws>s star $  flT jtr fW  
w t  wnrotfr *t*m  «w  «rcjr «wtoT 
aft wwr aft «£* # w r  ^riNiWl irtnf 
vt «Nit .as *m n, 1978 & «|fw  wnm 
wtwbt ftwrr w ;

(«f) *rfe ?t, eft ^Rvt nt*ft vr otor 
wr t ;

(»r) *rt »rt»ff ^ srrt ^ mvcmhr «hr
# *itp jwwme t̂*ranr inNrtt
frt t  4K »t< n̂rrfter 5<jt t i ; tfk

(w) f*rr emfW inft wv ftpn^Rr
^  fpin iwt I, qft
^  WPj #  ftlt 1WHW ffTO w

t ?

(«r) *t *rWf * f  — 
i. Vwfa? % ftpt W f  i
*  W w  <re f f  t«iff ^

*r̂  froWf m vnrf?w*T i
а. ftf# Rr ^  ^ lNtvrn# fiftrtt

^ M m r ^ fttr; ^  Tn^r #
inf*w ippfT I

4. mj«rr ^ «rrsrn: *r̂ t ft*#*
^t i .

s. srfiwf vt ?rrric *  «w Trt srfirjf?r i
б. %|t «Pt «nrf«r ^  *jf*nrcr tr^ 

fft wwlV i ,
7. OTT Rl«l <J«« vtfwuxt 5?

W fm  f̂t i
8. Htfxt vt ft* 5 0 ^ f̂ar # 

vrw wwwt Ttftr ’ift <mfl*ft i

X* »rrn1 # wfnfbRr, «rPm ^
irw’T, ^r, mi*r»̂  Iw, w b  tt«t f’sni,
♦•it® vwr'dPf, <ftwsr, arrwr vnpr, 
r̂rsnft *r̂ r̂ wfhnft xnr wit ^ «̂ ifiw<Rr 

'ft <taw i

(w) ift* (*). iWtPw fwww
* m m ,  1947 vtft * * *  Wf^T iw ?
ijt̂  Pw*rf ^ Wwwr «*nfkoir
ffnr ^  ftw <wr i w  ^W?r f*wr w  
| ft? *4ftw <wff  ̂ 3 ftRrmr, i9 7 i^  
vti * »rt«i?T r* g-wrnffr fw? f » t  #w 
mnfta *$t f  ftN[ vffW r w  ^ ftwr 
wt ^  I

Beaeficiartes of C.O.H.S.

5335. SHRI K. IAKKAPPA: WU1
the Minister of HEALTH AND FA
MILY WELFARE be pleased to 
state.

(a) whether patients who are 
beneficiaries of CGHS cannot be re
ferred to any doctor who Is otttStiKe 
the Scheme for the purpose* of se
cond medical opinion;

<b) if so, whether oAce el CGHS, 
Delhi have a<lvifed Delhi AdminUi-
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tration that the Police Surgeon who 
performs autopsies and post mortems 
cm dead bodies can act as Civil Sur
geon and give second medical opinion 
in respect of OCHS beneficiaries who 
have been under treatment of very 
senior CGHS doctor* for a number of 
yearg and have lately been receiving 
treatment at CGHS Homoeopathic 
dispensaries and if so, particular 
thereof;

(c) the reasons for taking such 
decision in contravention of the rules; 
and

(d) the persons responsible for 
taking such a wrong decision anH 
action proposed to be taken against 
them and if not, reasons therefor?

THE MINISTER OF HEALTH 
AND FAMILY WELFARE (SHRI

RABI RAY: (a) No. There is no 
rule which bars reference of cases 
for second medical opinion to non- 
CGHS doctors.

(b) Yes. The case of Shri Gur- 
dev Singh, Sjub-Inspector, was al
lowed for a second medical opinion. 
The police $urgeon has beeft declar
ed as Civil Surgeon for Delhi Police 
personnel by the Delhi Administra
tion.

(c) Does not arise.

(d) Does not arise.

Frequency of Bos No. 50

5336. SHRl SHANKERSINHJl 
VAGHELA:

SHRl MUKHTIAR SINGH 
MALZK;

Will the Minister of SHIPPING 
AND TRANSPORT be pleased to 
stsite:

(a) whether the frequency of 
DttVC. bus No. 60 from Sarojini 
Nagar Market to Kendriya Terminal/ 
Regal, New Delhi has been reduced 
to nil from 10J29 to 10.80 daily caus

ing great hardship for Government 
employee and other residents of 
Sarojini Nagar during this period;

(b) if so, the reasons leading to 
this decision;

(c) whether some representations 
etc. have been received against this 
decision; and

(d) whether Government propose 
to run buses on this route at least 
after every 30 minutes during the 
said period and if so, when and if not 
why not?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT 
(SHRI CHAND RAM): (a) and (b). 
No, Sir. Between 10.20 hours 
to 16.50 hours the frequency 
of buses on route No. 50 
has been reduced as there was unr 
der-utilization of the buses and they 
were plying half empty. The fre
quency before 10.15 hours and after 
15.52 hour8 has not been disturbed. 
SO trips are operated between S. N. 
Market and Regal/Central Secretar
iat on route No. 50 iftam each dir
ection throughout the day, including
15 trips from 10.20 to 16.50 from
S. N. Market only. In addition to 
the services on route No. 50, Sarojini 
Nagar Market is also connected to 
Central Secretariat/Conniaught Place 
by the services of route Nos. 09, 51, 
610 and 615.

(c,)Yes Sir.

(d) It is not proposed to disturb 
the present frequency on this route, 
as the easting services are consider
ed adequate to. meet the require
ment.

Uneoettoinie Branch Lines

5337, SHRI GADADHAR SAHA: 
Will the Minister of RAILWAYS be 
ptoased to state:

(a) is it a fact that some Branch 
lines were found to be uneconomic;
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Ob) if so, the total of such lines, 
Sector-wise, Gauge-wise and on what

(c) Total loss suffered during the 
last three financial years was ' ap
proximately as under:

(c) total loss suffered for the last 
three years, year-wise;

(d) is there any proposal for clo
sure of ithese lines under Govern
ment's consideration and is it not 
also a fact that there is much impor
tance, usefulness of these lines to the 
community?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) Yes.

*975-76
1976-77

1977-78

Rs. 26 croreg 

Rs. 40 crores 

R», si crores

(d) On the basis of critical and 
objective review undertaken by ,the 
Railways in the light of the Recom
mendations made by the Railway 
Convention Committee of Parlia
ment, proposals have been made to 
the concerned State Governments for 
agreeing to the closure of twenty- 
three uneconomic branch lines, which

(b) A statement is attached. do ttot serve any useful purpose.

Statement

Statement indicating Zone-wise and Gauge-wise break up o f  uneconomic branch lines for the
year i 977'7*

Name of Railway 1977-78

B.G. M.G. N.G. Total

C en tra l................................ a .. 2 4

Eastern •• 3 7

Northern................................ 9 a 18

North Eastern . . . . *8 ... 18

Northeast Frontier *3 1 16

10 1 . . 12

South Central . . . . * 1 3
South Eastern . . . . 5 10

W estern................................ *7 ** 38

T otal . 95 69 3« »«6

Criterion: A branch tine is considered a* uneconomic if the net earning* do not gtre the 
prescribed return on the investment.
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Rsilway Public Service Conunissloii

5338. SHRI G. M. BANATWALLA: 
Will the Minister of RAILWAYS be 
pleased to state:
. (a) whether Railway Public Service 

Commission advertisements are re
leased to Urdu papers;
. . (b) if so, the amounts spent on -such 
advertisements during the years 
1875-78, 1978-77 and 1977-78 respec
tively, with their percentage relation 
to total amounts spent during these 
years;

(c) whether it is proposed to in
crease adequately the allocation for 
Urdu; and

(d) if so, by how much?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) Yes
• (b) The amount spent by the Rail

way Service Commission on Urdu 
Advertisements during the years 1975- 
76, 1976-77 and 1977-78 were about 
Rs. 24,077, Rs. 24,121 and Rs. 22,432 
respectively which amounted to ap
proximately 6.5, 4.7 and 3.7 per cent 
respectively in relation to the total 
expenditure incurred on advertise
ments by these Commissions.

(c) Railway advertisements are re
leased to newspapers on the basis of 
their circulation, area of influence and 
their standing and not on the basis of 
language.

(d) Does not arise

Managerial Structure of D.T.C.

5339. SHRI SACHINDRA LAL
SXNGHA:

SHRI M. A. HANNAN 
ALHAJ;

Will the Minister of SHIPPING 
AND TRANSPORT be pleased to 
state:

(a) the details o fth e  managerial
irt^iture of DTC and its functioning;

(b) the details of the action taken 
up-to-date to modernise the executive 
functioning of the organisation; anct '

(c) the result achieved?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) The present
management of DTC consist of Chair- 
man-ctm-General Manager who is 
assisted by 7 Heads of Departments 
viz., Dy. General Manager (Person
nel), Chief Accounts Officer, Chief 
Mechanical Engineer, Traffic Manager, 
Controller of Stores and Purchase, 
Superintending Engineer (Civil), 
Legal Adviser, and 3 independent‘offi
cers viz.. Development Officer Tra
ffic), Public Relations Officer and 
Vigilance Officer,

The overall control on this manage
ment team is vested in the DTC Board 
which consists of the Chairman-cum- 
General Manager as its Chairman and
10 members appointed by Central 
Government. The Chairman-cufn- 
General Manager is the Chief Execu
tive Officer of the Corporation.

The Dy. General Manager (P) Is 
responsible for the personnel matters 
and Administration, Labour, Enquiries 
and disciplinary matters.

Chief Accounts Officer is responsi
ble for the maintenance of accounts 
and internal audit thereof.

Chief Mechanical Engineer is res
ponsible for the repairs and mainte
nance of the DTC fleet as well as ins
pection of materials and bus bodies, 
cha«3is etc.

Traffic Manager is responsible for 
traffic scheduling and operation cf the 
fleet of the Corporation.

Controller of Stores & Purchase is 
responsible for the purchases of mate
rials and their storage and issue.

Superintending Engineer (Civil) ia 
responsible for the civil works of the
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Corporation, whether done depart- 
men'lally or from outride agencies.

Legal Adviser advises the Corpora
tion cm legal matters defends and 
prosecutes the cases on its behalf in 
the courte/tribunals, etc.

The Development Officer (Traffic) 
formulates all the plan proposals and 
lays down the procedures for general 
planning, forecasting etc.

The Public Relations Officer keeps 
a liaison between the public and the 
Management and puts forth the views 
of the Management to the public 
through various media.

Viffilance Officer is responsible for 
obtaining necessary intelligence about 
the working of different departments 
including depots and proces3e3 the 
vigilance cases against individual em
ployees.

(b) and (c). In order to modernise 
and improve the functioning of the 
DTC, a reputed Consultancy Organiz
ation has been entrusted with the 
assignment of evolving suitable orga
nizational structure and devising of 
appropriate Management System for 
the DTC for improving overall mana
gerial efficiency of the Corporation. 
The report of the Consultants h  ex
pected shortly.

Recruitment procedures of the Cor
poration have been streamlined. In
dustrial relations on the whole have 
improved and it has been possible to 
create cordial relations with the wor
kers who have also become more res
ponsive and cooperative. Some work 
relating to accounts has been decen
tralized as a first step to make depots 
t h e ,  pwpose of budgetary
and ec»t control. Systems have been 
evolved to collect authentic operatio
nal data on scientific basis to formu
late future planning.

As a m ult of various step* taksen 
so far, there has been a noticeable 
improvement in the operational eft- 
ciency of the Corporation. Fleet UtiJ 
lization has improved, missing of 
scheduled trips and incidents of 
break-down? has come down and fu
ture development planning has been 
made on a more scientific basis.

Berthing Facilities in Ports

5340. SHRI SACHINDRA LAL 
SINGHA:

SHRI M. A. HANNAN 
ALHAJ:

Will the Minister of SHIPPING 
AND TRANSPORT be pleased to 
state:

(a) the number of ships which were 
anchored in Calcutta, Bombay and 
Madras for the last three years, 
month-wise for a berth in the docks; 
and

(b) what is the total number of 
days lost for want of berthing facili
ties for which demurrage had to be 
paid for the waiting ships in these 
ports, port-wise during ; the last 
three years, year-wise?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) Month-Wise d «-' 
tails for ships which anchored at 

Calcutta and : / Madraa are 
given in the attached Statement;



325 Written Answers CHAITRA 9, 1901 (SAKA) Written Answers 236 

(b) Number ol ship-days lost are given below:

Port No. of »hip-days lost •

>976-77 1977-78 1978-79

(Upto 86-9-79)

(Upto 38-3-79)

Madras
(Upto 20-3-79)

•Including general cargo liner veaaeli.
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[ JI.N. Initiative for meeting of littoral
States

5341. SHRI CHITTA BASU; W ill
I \s Minister o f EXTERNAL AFFAIRS

!be pleased to state;

(a) whether it is a fact that the
RJ.N. have since taken any initiative
to call a meeting of the littoral Statee,
'to discuss tile issue pertaining to Indian
•Ocean; and

,(b) if so, whether the Government
of India itself would contact the littoral
States; before the U.N. conference to
evolve a common strategy to break

ithe dead lock between USSR and USA
OD this issue?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF
FAIRS (SHRI SAMARENDRA KUN-
DU): (a) Yes Sir. Pursuant to Uni-
'ted Nations General Assembly Reso
lution 33/68, a Meeting of the Littoral
and Hinterland States of "the Indian

■Ocean is scheduled to be held in New
York from 2nd to 13th July, 1979 as
the next ■step towards 1:he convening
of the Conference on the Indian
Ocean for the implementation of the
Declaration on the Indian Ocean as a 
■Zone of Peace as contained in Gene
ral Assembly Resolution 2832.

(b) Q-ivernment would be in con
tact with the Littoral and Hinterland
'States before and during the Meeting
to help evolve a common position
among Littoral and Hinterland States
of the Indian Ocean regarding im 
plementation o f the Declaration on
the Indian Ocean ag a Zone of
Peace which involves the elimination
‘Of all forms o f Great Power military
■presence and rivalries from  the In 
dian Ocean region.

(m) Tranrrif
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West German projects, Indiaa
Railways in third world

5344. SHRI A. R. BADRI NARAYANr
SHRI M. V. CHANDRA- 

SHEKHARA MURTHY:

WiU the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that many
West German firms have shown their
interest in setting up projects with
Indian Railways in the third world
countries where the railways have al> 
ready established markets fcr roUing
stock and laying a network ef rafl
lines;

(b) if so, how many German firms
have offered for the same;

(c) India’s reaction to their proposal;

(d) whether any agreement has
been reached with these firms; and

(e) what are the countries where
joint venture projects wiU be set up
with the German firms?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) No.

(b) to (e). Do not arise.

Joint confecence of Central Council ^
Health and Family Welfaie

5345. SHRI A. R. BADRI NARAYAN:
SHRI M. V. CHANDRA- 

SHEKHARA MURTHY:

Will the Minister of HEALTH AN1>
FAMILY WELFARE be pleased to- 
state:

(a) whether Government have for
warded the extracts from one of the
resolutions passed at the Fifth Joint
Conference of the Central Council o f
Health and Familv Welfare to the
Members Parliament and also to aU 
political leaders on the ’ ltli D6cember7
1978^ ‘ -

(b) if so, whether he has also ap
pealed them to help the Government
in achieving the object of family
planning,;

(,c). the results achieved out of the- 
communications; and

(d) what kind of help will be given,
to them to propagate the family plan
ning in their constituencies?

THE MINISTER- OF HEALTH ANI>
FAMILY WELFARE (SHRI RABI
R A Y ): (a) and (b ). Yes Sir. A
letter was sent by the former Minis-  ̂
ter of State for Health and Family
Welfare on 7-12-1978 enclosing an ex
tract from  one o l  the resolutions pas
sed at the Fifth Joint Conference of
the Central Council of Health and
Central Family Welfare Council. Co
Dies* are. laid, on the. Table of the
House. QPlaced in Library. See No*
LT-4211/79].

(c), A  number of letters have beea.
received in reply. The response has
been very encouraging.

(d) As indicated in the lettter, the
Ministry of Health and Family Wel^
fere would be only too glad to give
whatever assistance the MPs, Health.
Ministers, and Union Ministers mights
like to have in this regard.

Aid to shipping indastry

5346. SHRI A. R. BADRINARAYANm 
SHRI JANARDHANA

p o o j a r y ;

Will the Minister
AND TRANSPORT
state:

otf SHIPPING
be pleased toi

(la) whether attention of the Gov<- 
ernment has been drawn to the ‘Finan-,
cial Express’ dated the 5th March,.
1979 under the heading “Government
urged to rush aid tof shipi^ng industry”r.
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.(b) if so, whether Telex messages 
to the Prime Minister and Minister 
were forwarded to help the shipping 
industry;

(c) if so, what kind of help has been 
.demanded; and

(d) wh/it steps have been taken to 
rush aid fo shipping industry?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM) : (a) and (b). Gov
ernment have seen the news report 
referred to and they have also receiv
ed representation from the Indian 
National Shipowners' Association for 
expediting the assistance to shipping 
industry during the current freight 
-recession.

(c) and (d). The suggestions of 
INS A include extension of the present > 
measures of relief to a further period 
■upto 31 March 1981 and to include 
certaiin pest efforts made by the ship
ping companies in rescheduling their 
foreign exchange loans etc. as -a mea
sure of self help in deciding the quan
tum of financial assistance to be 
granted. Efforts are "being made to 
expedite the grant of assistance under 
package -of reliefs already approved 
hut assistance beyond 91 March 1979 
will have to await the .recommenda
tions of the High Level Committee 
which is proposed to be set ;up by 
the Government.

ItetttnHwi of U.N. C M k

9347. SHRI K  T. KOSALRAM: Will 
the Minister of EXTERNAL AF
FAIRS be pleased to State:

(a) whether the 1966 United Nations 
Covenants defending the economic, cul* 
tural and social rights of the citizens 
as also their political and civil rights 
together with the optional protocol have 
not yet been ratified “by India;

<b) if SQ, t i»  reasons for the delay;

(c) when they are likely to be rati
fied?

THE MINISTER OF STATE Of 
THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI SAMARENDRA 
KUNDU): (a) Government have de
cided to accede to the International 
Covenant on Civil and Political Rights 
and the International Covenant on 
Economic, Social and Cultural Rights 
with certain declaration necessitated 
by our Constitutional and other legal 
provisions. Government have also 
decided not to accede to the Optional 
Protocol to the International Cove
nant on Civil and Political Rights 
according to which State party to the 
Covenant recognises the competence 
of the Human Rights Committee set 
up under part IV of the Covenant to 
receive communications from its 
nationals. The instruments of ratifi
cation are in the process of being 
drawn up and will be deposited 
shortly with the UN Secretary 
General

(b) and (c). Do not arise.

Offer oi Delhi Contract B«s AaeciaWan

5848. SHRI KANWAR LAL 
GUPTA: Will the Minister of SHIP. 
PING AND TRANSPORT be pleased 
to state:

ta) is it a tact that Delhi Contract 
Bus Association has offered about 1000 
buses for operation under the DTC at 
tbe old rates;

(b) is it also a tact that they have 
also offered to ply the buses even on 
uneconomic routes;

(c) if yes, what action Government 
has taken ever It;

(d) what is the shortage of buses 
in Delhi;

(e) what specific steps Government 
Itave taken to remove the shortage* 
and

(t) the number of obsolete buaf* 
wfoich are still plying in Delhi?



THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
JGHJVND RAM); (a) and (b). DTC
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has so far not received any such 
offer from Deihi Contract Bus Asso
ciation, though there was a news- 
item about their offer.

(c) The question does not arise.

(d) It has been estimated by D.T.C. 
that about 250 buses are required to 
meet the present requirement, apart 
from 75 buses for only peak hours.

(e) Order has already been placed 
to acquire the required number of 
buses, which are expected to be ad
ded to the fleet of the Corporation by 
39th June, 79. Buses required for 
Peak-hour operations are proposed to 
be hired subject to availability.

(f) About 70 buses.

Regularising of workmen in Malaria
Department of Coal Mines Welfare 

Organisation in Dhanbad

5349. $HRI A. K, RO\ Will the 
Minister 'of PA’KLlA1V! ENT AiKY AF- 
FsfylRS AND LABOUR be pleased to 
state:

(a) number of workmen employed 
in the Malaria Department of Coal 
Mjnes Welfare Organisation in Dhanbad 
an<J the number that exceeded continu
ous work for 240 days;

(b) whether the job is of regular 
mature warranting immediate regulari
zation for a fair labour practice;

(c) whether an unfair labour prac
tice of keeping a regular worker casual 
for years on arbitrary pay by the labour 
Department itself has created great 
resentment in the, area; and

(d) if so, steps in this regard?

•THE MINISTER OF STATE TN 
THE MINISTRY OF LABOUR AND 
PARLIAMENTARY AFFAIRS (SHRI 
LARANG SAI): (a) There are 344

nmrW* All of them have ren

dered more than 240 days o l  conti*~ 
nued service.

(b) to (d>. Vhw . :j.j of regu
larising the services of the casual, 
workers, who have also made certain.. 
representations in this regard is re
ceiving attention.

Payment of Best dtay’s Wages to 
Workmen

5350. SHRI A. K. ROY: Will the
Minister of PARLIAMENTARY AF
FAIRS AND LABOUR be pleased to 
state;

(a) Whether he has sent instruction 
that the Rest day’s wage is payable 
to the contractor's worftmen engaged in 
construction;

(b) if so, steps taken to implement 
that in Dhanbad-D'jgda industrial belt 
and the number of workmen benefited 
by that within 1st February 1979;

(c) whether the management is cir
cumventing the instruction on the ptea 
lhat the lest day’s wage is already 
included in the Miniivum wage; and

(d) if so, steps taken thereon?

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA); (a)
It has been clarified that in respect 
of employees engaged in the employ* 
rtienf vof building operations, etc. in 
the State of Bihar, payment of wages 
has to be made for weekly days of 
rest at the rates notified under the- 
Minimum' Wage* Act, by the Govern
ment of Bihar.

(b) to (d). in the absence,of parti
culars of the specific establishment or 
establishments it is not possible to» 
obtain the information.

Leprosy

5351. SHRi A. K. ROY: Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) number of leprosy cases 
the country reported and otherw&fr

Written Answers 236'
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and the number of hospitals with bed 
numbers to treat that, facta in details 
with State-wise break up;

(b) contribution of the Central 
Government to the hospitals and vo
luntary organisation to treat this 
disease;

(c) whether it is a fact that lepro
sy could not be contained within last 
thirty years; and

(d) if so, steps taken thereon?
THE MINISTER OF HEALTH AND

FAMILY WELFARE (SHRI RABI 
RAY): (a) The total number of esti
mated leprosy cases in the country is 
3.2 million. A statement showing 
State-wise details of these cases and 
number of hospitals (including tem
porary hospitalisation wards) and the 
number o£ beds is enclosed.

(b) Under the National Leprosy 
Control Programme for hospital work 
the Government of India provides 
assistance to the State Government 
for the following purpose: —

(a) Temporary Hospitalisation wards each of 
so beds

(i) Cost of cons
truction

(ii) Non-recurring 
expenditure for 
equipping the 
ward.

(iii) Recurring ex
penditure for 
maintenance of 
the ward.

(iv) Drug* like DDS 
tablet* are dtp*' 
pbed free of cost.

Rs. 8aooo/- or the 
actual cost incur
red by the State 
PWD according to 
area and plan given 
by the Central 
Government.

Rs. 8000/-

Rs. 72000- annually

(b) For. Reconstructive Surgery Unit 
For equipment Rs. 25000/-

Voluntary Organisations are given 
grants under Survey, Education & 
Treatment Scheme according to pres
cribed patten and also ad hoc grants 
for expansion of hospital services. 
The total assistance provided to 
voluntary organisations during 1976-79 
has been Rs. 18.5 lakhs.

(c) No. Out of 3.2 million estimat
ed number of leprosy cases about 2.5 
million cases have already been de
tected and about 2.1 million are re
ceiving treatment. 0.436 million 
cases have already been cured and 
discharged during the year 1975—79.

(d) Under the National Leprosy 
Control Programme the following 
units have been set up: —

(i) Leprosy Control Units 53*
(ii) SET Centres , 6,390

(iii) Urban Leprosy Centres 43*
(iv) Pe-constructive Surgery

Units . . . . 70

(v) Temporary Hospitalisation 
Wards . . . . 150

(vi) Leprosy Training Centres* 4i

There are also 231 Leprosy hospi-
tals. There are 31,000 indoor beds for 
leprosy cases. It is proposed to bring 
under coverage the balance of the 
high and moderate endemic areas for 
leprosy in the country so that all the 
patients are detected and treated 
early.
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$1. States/U.Ti. 
No.

Estimated 
number of 
Lep. 
cases

No. of

a
and
T.H.W.

No. of 
Bed*

6a8 61 3,168

O' 12 28 1,26a

22 1.5*7
11 880

t 90

5 163

4 226

14 989
to a,735

10 Madhya Pradesh 0*32 (6 *.3«

11 Maharashtra a* 80 42 4.823

• 06 4 tjO

0*06 1 20

4 2x0

*5 1,90

12 1.199
17 Rajasthan . . . . 0*10 3 171

18 Sikkim . . . . • • *•

19 Tamil Nadu 57 4 .«7
90 Tripura . . . 1 20

at Uttar Pradesh J-68 3® 1,96*

32 West Bengal 

Union Tirritorits
#3 * 1.554

• 35
94 Arunachal Pradesh 4 180

a$ Chandigarh . . . ,

a6 Dadra & N, Haveli . .
97 Delhi . . . ‘ a 519
s8 Goa, Daman & Diu . 1 200
29 Lakshadweep 3 109
30 Misoram . 1 20
31 Pondicherry . . . o» 19 a 220

All India 3**54? 381* S*»oo*

•Including 231 Leprosy Hospitals and 150 Temporary hospitalisation wards*
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Worker* to contrmctera companies

5352.  SHRI A. K. ROY:  Will the 
Minister of PARLIAMENTARY AF
FAIRS AND LABOUR be pleased to 
•state:

(a) names of the contract compa
nies and number of workmen under 
them operating in Dugda Coal Work
ers in Giridih District of Bihar as on 
the  1st January,  1979,  facte  in 
details;

(b) whether many of the jobs are 
-of perennial nature warranting De
partmentalisation; and

(c) whether complaints have been 
received against the contractors vio
lating the provision of the Contract
Xabour Abolition and Regulation Act 
•<1070) and if so, steps taken thereon?

THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR AND 
PARLIAMENTARY AFFAIRS (SHRl 
LARANG  SAI):  (a)  Presumably
reference is to the Dugda Coal Wash- 
ery. The attached  statement shows 
the names of Contractors engaged by 
Dugda Coal Washery, and the number 
of contract  workers  employed by 
'them, as supplied by the Central In
dustrial Relations Machinery.

(b)  The question of contract labour 
system in the  Coal Washeries  was 
examined recently by a Committee 
of  the  Central Advisory Contract 
Labour Board. The Board considered 
the report of the Committee at its 
Meeting held on Feb. 24, 1979, the 
consensus of opinion) in the Board, 
with the representative of the Depart
ment of Coal expressing reservation 
was that  employment  of contract 
labour may be prohibited in the fol
lowing operations in Coal Washeries: 
(i) unloading of raw-coal; (ii) charg
ing of  magnetite;  and (iii) plant 
cleaning, including  removal of slip
page, waste, muck cleaning, magne
tite removal, etc. The matter is being 
processed further in the light of* the 
recommendations of the Board.

(c)  According to the information 
supplied by the  Central industrial 
Relations  Machinery,  there was a 
complaint in May, 1978 from Bihar 
Colliery Kamgar Union against M/s, 
Seth Construtcion Co. alleging  non
provision of welfare facilities and non
issue of employment cards. The mat
ter was taken up by the Central In
dustrial Relations Machinery with the 
contractor and the provisions are re
ported to have since been implement
ed:—

Statement

■St Number
'No.  Name of the contractor 0f

workmen

1 Shri B&nwari Lai Agarwalla........................................................ 4$

a  M/». B. It. Trader*..................................................................................................

3 Shri Madhab Singh................................................................................  ,5̂

4 Shri S. Prasad  .  . ..................................................................... y

... :$  Shri S. D. R oy ....................................................... 50

<6  Shri Md. Amin ............................................................................... 8

7  Shri Ram Singh............................................... 10

8 Mis- Rural Commercial Enterprise  ................................................ 256

■ 9 M/s. Engineering Project (India) L td.................................................' 560
■'■40 Shri Jagdiih Singh .  ,  .  .  .  .  . 100

n M/a. Seth Construction Co. (Sub-contractor ofEngineermg Projecu (India) Ltd. 160
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Dispute between Shippers and Ship
owners

5353. SHRI P. M. SAYEED: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the dispute between
the shippers from the west coast and
Shipowners in respect of cargo dis
charged by three vessels belonging
to the west coast of India; West Asia
and Okha har, gone to the arbitration;

(b) if so, what are the points re
ferred to the arbitration;

(c) when the arbitration is likely
to submit its decision;

(d) who are the members of the
arbitration; and

(e) the need of referring the 
pute to the arbitrator’

dis-

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM ): (a) No dispute in
respect of cargo discharged at Okha
between shippers from the West Coast
and shipowners of three vessels be
longing to the West Coast of India—
West Asia has gone to Arbitration in
terms of the Indian Arbitration Act.
However, a dispute between some
shippers and (1) M/s. Streamline
Shipping Company and (2) M/s. Uni
versal Shipping Company, both mem
bers of the same Conference has been
referred jointly by the Western India
Shippers’ Association and the Com
panies to the Deputy Director General
of Shipping in-charge of the Freight
Investigation Bureau^ Bombay for
amicable settlement through mutual
discussion.

(b) As stated there have been no
arbitration proceedings in respect of
the dispute. The Western India Ship
pers’ Association and the two said
shipping compaines desired that the
Deputy Director General of Shipping
should examine and advise as to—

(a) reasonable charges to be paid
to the shipping companies by
those shippers who wanted to 
take delivery of their cargoes
at Okha; and

(b) freight charges to be paid by
shippers who desired reship
ment of cargoes to Khorram- 
shah by the same lines.

(c) to (e). Does not arise.

MemoranjiLim by Lakshadweep Hos
pital Class IV to P.M.

5354. SHRI P. M. SAYEED: Will,
the Minister of HEALTH AND FAMI
LY WELFARE be pleased to state:

(a) whether a memorandum by the-
Hospital Class IV Association Gene
ral Secretary in Lakshadweep was
submitted to the Prime Minister of
India on his visit at Kavaratti Jn 2nii
February 1979;

(b) if so, the points of grievances;
and representations made in the me
morandum;

(c) whether Government have exa
mined the grievances mentioned there
in; and

(d) if so, what action or steps- 
have been initiated to implement
them?

THE MINISTER OF HEALTH AND- 
f a m i l y  w e l f a r e  (SHRI RABI
R A Y ): (a) Yes.

(b) to (d). The points of grievanc
es/representations contained in the
memorandum submitted to the Prime
Minister and the action taken on,
them by the Lakshadweep Adminis
tration are given in the attached  ̂
statement.
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StateaMBt

Representation/Grievances Action taken by Lakshadweep Administration

1 . Upward classification of the post of Nursing i. Upward revision of pay scale is not recom-
Orderly from Gro u p ‘D* and upward revision mended since the present scale corresponds 
of present pay scale of Rs. 196— 232. to the pre-re vised scale of Rs. 70— 85 and the

1 post of Nursing Orderly i» categorised as
Group ‘D* post in other olaccs and carries 
the sairn? Hcale of pay.

2. Enhancement of rare of Washing Allowance a. Washing allowance now given on par with
from Rs. 3 / -to Ks. 18/- other Group '!>’ Staff in Lakshadweep and

similar xtaff in Andamans.

3. Enhancement rf  ..vtial I.r.'.w Horn 12 to 
15 days or allowing Steond Saturday as 
Holiday.

4. Creation of promotional avenues.

Absorption of Apprentices

5355. SHR1MATI MRINAL GORE: 
Will the Minitser of PARLIAMEN
TARY AFFAIRS AND LABOUR be 
pleased to state:

(a) whether the apprentices are 
not necessarily to be absorbed in the 
same company when he completes his 
apprenticeship period; and

(b) if not, whether apprentices are 
used on low wages by the respective 
companies? .

,TSE MINISTER OF PARLIAMEN
TARY AFFAIR. AND LABOUR 
(SHRI RAVTNDRA VARMA): (a)
The objective of Apprenticeship 
Training Scheme is to provide skills 
to the apprentices so as to make them 
more employable. As per Setcion 22 
ot the apprentices Act, 1901, it is not 
obligatory on the part of employer to 
offer any employment to any appren
tice who has completed the period of 

i his apprenticeship training in his 
establishment, nor is it obligatory on 
the part of the apprentice to accept 
such employment, if offered. How- 
ver, where there is a condition in a

3- Medical Staff are not entitled for holiday on 
Second Saturday and Government K.rvan.t* 
are entitled for 12 days casual leave only as 
per Government orders.

4. There are already two promotional posts 
for Nursing Orderlie:. as Laboratory Atten
dants. Further 20% of the Nursing Orderlies 
posts have been converted into Selection 
Grade posts.

contract of apprenticeship that the 
apprentice shall after a successful 
completion of apprenticeship training,, 
serve the employer, the employer 
is bound to offer suitable em
ployment to tha apprentice and 
the apprentice is also ' bound to 
serve the employer for a prescribed 
period. As stated above, even though 
it is not obligatory under the Appren
tices Act, 1961 for employers to offer 
employment,tp t|ict apprentices train
ed by them, the very purpose of the 
Act is to provide trained manpower 
to the industry. With a view to ac
celerating the absorption of appren
tices trained under the Apprentices 
Act, 1961, the-Department of . Person
nel and Administrative Reforms, 
Cabinet Secretariat, Government of 
India issued O.M. No. 14/20/,72-Estt.D) 
dated 10.10.1973. [Placed in Library. 
See No. LT-4212/79].

(b) The Apprentices are not paid 
any wages but are only paid stipends 
ranging from Rs.. 130/- to Es. 200j- 
for trade apprentices depending upon 
th« year of training a n d  between 
Rs. 1*0]- to Rs. 280|- for technician 
and graduate apprentices. The stir, 
pend paid to the apprentices is ait.
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incentive to learn the skills during
■ the period of Apprenticeship Training 
and cannot be treated as wages.

Lost properties
5356. SHRI BIRENDRA PRASAD: 

■Will the Minister 0f RAILWAYS be 
pleased to state:

(a) whether in order to save the 
Railway from loss of revenue through 
lost properties, claims of which are 
manipulated by unscrupulous people, 

; Government propose to introduce
compulsory insurance system, and

■ thereby enhance the revenue of the 
Railway in carrying the luggage and

rinaterials; and

(b) what amount Railway will pay
< or has to pay by way of claims of 
the lost properties in th« year 1977- 
78? ' J

THE MINISTER OF STATE IN- 
THE MINISTRY OP RAILWAYS 
.(SHRI SHEO NARAIN): (a) No.

(b) A sum of Rs. 14.24 crores was 
paid in 1977.78 by the Indian Rail- 
"ways towards claims for compensation 
‘.for loss, destruction, damage, deterio
ration or non-delivery of goods, par- 

*cels and luggage carried by them.

Exchange ot Enclaves

'.5357. PROF. SAMAR GUHA:
SHRI JYOTIRMOY BOSU: 
SHRI K. MALLANNA:
SHRI SARAT XAR;
SHRI ISftWAR CHAU-

DHRY;
SHRI M. RAM GOPAL

REDDY:

Will the Minister of EXTERNAL 
^AFFAIRS be pleased to state:

(a) whether the problems nf en
claves claimed by India and Bangla* 

~de*h within the boundaries of one 
ahothers territory, have yet to be 
mutually resolved by the two Gov
ernments;

(b) whether the minorities hav« 
been completely cleared out of the 
Indian enclaves inside Bangladesh;

(c) whether the people living in 
the enclaves inside the Indian terri
tory resisted holding Bangladesh 
elections there; and

(d) if so, the present position 
thereabout and the facts about all 
the points raised above and the 
stand taken by Government in regard 
to these enclave??

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI SAMARENDRA 
KUNDU): (a) Yes, Sir.

(b) We have no such information.

(c) Yes Sir, we have received re
ports that a group of unidentified per
sons obstructed the holding of the 
Elections within Dahagram on 17th 
February, 1979.

(d) The polls within the Bangla* 
deshi enclaves of Dahagram and An- 
garpota were conducted peacefully on 
6th March, 1979. Our policy with re
gard to the Land Boundary Agree
ment and the Exchange of Enclaves 
has already been indicated in reply to 
Question No. 3817 in the Lok Sabha 
on 15th March, 1979.

Interest paid m  late settlement ft

5358. SHRI P. RAJAGOPAL 
NAIDU: Will the Minitser of RAIL
WAYS be pleased to state:

(a) whether interest is being paid 
in case of delay in settlement of 
claims; ani

(b) if so, the rate of interest paid?

THU MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS
(Sana sheo  n a r a in ) : <*) tfo,

(b) Does not arise.
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Upgtadatiea ol Pests

5360, SHRI SURAJ BHAN: Will
the Minister of RAILWAYS be pleas
ed to .statej

(a) wfliether it is a fact that wh?ke
deciding the number of ' posts to be
upgraded at the time o f  Cadre*Res
tructure Scheme oi Railway _Board^
in 1976, one o ftiie  main coB»deratiozks
was to reduce”  the diaparity iiT pro-
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motional prospects in sister catego
ries;

(b) if so, is it also a fact that still
a great disparity in promotional pros
pects of Train Examiners and other
sister categories viz, Chaigemen
(Mech.), Chargemen (Elec) and, even
Train Examiners (Train Lighting)
exists; and

(c) if so, what Government propose
to do to remove this disparity?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) The
1976 cadre restructuring was intend
ed to bring about abroad measure of
rationalisation in promotional avenues
of various categories, wherever inter
nal and inter-railway disparities ex
isted, as also to improve the promo--
tional prospects.

(b) and (c). The promotional pros
pects of various allied categories are
being continuously reviewed to broad
ly achieve a parity having regard to
the responsibilities and duties.

I^n iotion  p r e s e t s  of Train Exantl-^
ners

5361. SHRI SURAJ BHAN: Will’
the Minister of RAILWAYS be pleas
ed to state:

(a) whether it is a fact that a Com
mittee of Addl. Chief Mechanical En
gineers was constituted for niaking
the recommendations regarding the- 
promotional progpei;t3 of Train Exami
ners in the months of November, 1977r

(b) if so, whether the Comm^ittee
has submitted its recommendations;

(c) if so, whether the recommenda--
tions made by the Committee regard
ing the promotional prospects of Traim
Examiners have been implemented in
toto; and

(d) if not, the reasons thereof and
by what time Government proposes ta> 
complete the work of impiementationi
of "these recommendatibni In  IhM?"
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THE MINISTER OF STATE IN THE 
MINISTRY OP RAILWAYS (SHRI 
SHEO NARAIN): (a) Yps, but the 
Committee was constituted to discuss 
arrangements  for  maintenance  of 
Goods and Coaching stock.

(b) and (c). Yes.

(d) Does not arise.

Staff increase in N.E. Railway 
197®

since

S362. SHRI DAYA RAM SHAKYA: 
Will the Minister of RAILWAYS be 
pleased to state:

(a)  whether it is a fact that for the 
same length of the Railway and assets 
the N.E. Railway has created  many
* times more top officers/staff since 197{>;

(b) the number of officers and staff 
eidstlfig it? each * aepaitfherit' of5- the 
N.E. Railway prior to 1970 and now;

(c) has the up-gradation of all cate
gories been done, if not, the reasons 
therefor; and

(d) the consideration for huge num
ber of increase in top  management 
posts with no corresponding increase 
in the N.E. Railways earning?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS  (SHRI 
SHEO NARAIN): (a) No; the assets 
of the N.E. Railway have risen from 
Rs. 186  crores  as On 1-4-1970  to 
Rs. 266 crores as on 31-3-1978. Dur
ing this period the route iength of this 
Railway has increased from 4977  to 
510i. *

Department
As on 31-3-1 gfc)  As on'31-̂-1978
/all grades) fall grades)
Officer*  Staff  Officers  Staff

i . A dm inistration  .  . 43 *,«30 66 3, 075̂

3 . 4,363 46 479

E n gin eerin g  .  .  .  , 80 I9.9>5 113 *9 A S T

■4* S ig n a l t  T eleco m .  .  .  . 315*6 34 4*7*0

3*; T ran sp ortation  .  .  . .  . 46 11.9 6 6 45-

S . C o m m ercial . . . . 35 9*176 . 4* . * < M*7 ■

>
M rcb a n ica l *7 *8*7*4 r ’ H

■  V  ..

* 3f t4,t *

§ ,  Store*  .  ■■  ■ 31 3,500

4,080

3$ 3,8l I

*8. 4.977

. W ,
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(c) Cadre restructuring scheme is 
essentially designed to bring about a 
measure of rationalisation and to re
duce internal and inter-railway dis
parities in the promotional avenues 
of certain categories. This has been 
achieved to a considerable extent.

(d) Posts are created on the basis 
-of an assessment of the work-load 
responsibility. As a matter of fact, 
the gross earnings of the N.E. Rail
way have increased from Rs. 50 
crores in 1970-71 to Rs. 88 crores in
1977-78.

Divisionalisation on N.E. Railway

5363. SHRI DAYA RAM SHAKYA: 
Will the Minister of RAILWAYS 
toe pleased to state the category-wise 
■officers of all grades and designation 
including class III and IV staff exist
ing on the North Eastern Railway 
prior to the divisionalisation and now, 
with the income of the Railway prior 
to the Divisionalisation and after?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
“SHEO NARAIN): Statistics are main
tained on the Indian Iteilwaya on 
financial year basis, i.e. from 1st 
April to 31st March of the following 
year, The divisionalisation on the 
North-Eastern Railway took place 
on 1-5-1969. Hence, the data for 
prior to Divisionalisation has been 
given for financial year ending 31st 
'March, 1969, alongwith the data for 

which is the latest year for 
which statistics are available.

y  Stfff Stmgtk (i* units, as Mutch'

*98$ 107*-.:■■■■ .jv ■ ' :**:
A St B : 478 fit*

Croup C
* ...-  -

Artisan w 10,455 13.060

■ ^ ' i
• «c> O im  . .-i ■ ■ .<

~ m r T O T»:i:V ■ iJtV' 1

Group D
(a) Workshop &

Artisan . «3»«94 ‘4*733
(b) Runhing , 1,849 2,158
(c) Others . 39,4«3 38,555

Total . 54,5*6 55*44®
Grand Total . 92,340 98,638

II. Gross Famings (In thousands of Rupees) 
1968-6:) 1977-78
40,58,86 *37,79,49

962-Ton Panamanian Freighter M.V.
Araba

5364. SHRI VASANT SATHE;
SHRI VIJAY KUMAR N, 

PATIL:
SlIRI JYOTIRMOY BOSU: 
SHRI SURENDRA BIKRAM:

Will the Minister of SHIPPING 
AND TRANSPORT be pleased to 
state:

(a) whether it is a fact that 962-Ton 
Panamanian freighter M.V. ‘‘Arab**’  
manned by a 16 member crew com
prising IS Indian  ̂ and one crew frontt 
Sri Lanka is missing in mysterious 
circumstances for the past four months 
since It set sail for Bombay via Karachi 
from Dubai on Augtuff 30 last;

(b) if so, furnish facts of the mat
ter and the reaction of Govern
ment thereto particularly relating‘to 
the new* reportappearing in Tree 
Pvess Journal’ Bombay dated K -l-W }

(c) detail* of action taken and 
suit* thereof;

■■ ■ rv. <
(d) whether it is a fact that t»e 

ship wair<fc*ntly repaired and the re-
p ^  subm it^ i y  tlie engineer advls-
e* against immediate operirflbtt 
ship;.



255 Wfitten Ansib’ers MARCH 3ff, 1979 WMtten Answers 25'

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM); (a) to (c). M. V.
“Araba” a foreign vessel with 17 In
dian crew and one Sri Lanka crew
was reported to have sailed from
Dubai on 27-8-78 for Karachi where
after no information is available. The
officers and Indian .crew were not
signed on the vessel under Indian
Articles of Agreement and were net
recruited through Seamen’s Employ
ment Office as Per Merchant Shipping
Act, 1958 but were engaged direct by
foreign owners through their Agents
in Bombay M/s.. Ilyas Shipping Pri
vate Limited.

As soon as enquiry about whereab
out of the above vessel and its crew
was received by the Directorate Ge
neral of Shipping, messages were sent
by the Directorate to our Embassies
in Iran, Abu Dhabi and Karachi for
making necessary enquiries and advi
sing us about the whereabouts of,the
vessel and condition of crew. Mean
while, it 'was understood from Lloyds
Intelligenfce Service, London that des
pite their enquiries with their Agents
at Dubai, Karachi and Penang and
with the owners of vessel, Asian For
warding Agencies of Penang, and des
pite broadcast through Karachi Radio,
they could not obtain any news of
the vessel and declared it as missing
on 22-11-78.

(d) and (e). The vessel “Araba”
may have been repaired abroad and
therefore Government is not aware
whether the engineer had advised
against immediate operation of the
vessel. . .

Virgfflity Tests

5365. SHRI VASANT SATHE: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether attention of Govern
ment has been drawn to the n6Ws re
port in the ‘Statesman’ dated the 28th 
Fefeuary, 1979 utider the caption
“Virginity tests on Asian*’ |

(b) if so, what is the reaction ot 
Government to the various observa
tions made therein and facts of the 
matter; and

(c) details of action taken/proposed?'

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIHS.
(SHRI- Sa MARENDRA KUNDU)::
(a) Yes, Sir. The article was head
lined, “ Virility Test on Asians” .

(b) and (c). No case has come to- 
Government’s notice in which any 
Indian male visiting Britain was sub
jected to a “virility test” . A statement,
on the Virginity test matter was made 
in Lok Sabha by the Ministry for 
External Affairs on 21 February. The 
Indian High Commission in London,,
has in fact, taken up specific cases; 
concerning the treatment of Indian 
nationals by British Immigration offi
cials and maintained contact with or
ganisations in Britain dealing withi 
questions of immigration and racc re
lations.

Regarding the case of a pregnant
woman detained at London airport;,
the Indian High Commission mad6 
enquiries into the case.'-The incidcrit;
occurred in October 1976. The Briiisb
Government wrote to the High Com*̂  
mission explaining' the circumstances;
The Indian lady did not have' an entry 
clearance. She was detained pending
deportation when she gave birth to a 
child which died subsequently. ‘ The
lady was given medical attention and 
treated with concern. It' is learnt that 
the husband did not pursue the mat
ter or carry out his earlier' threat of ‘ 
legal action. The lady was allowed to 
rethain in the country and was not re
moved.

Departmentalising Dining Car in AssSiol 
,  Mail ,

5366. SHRI GYANESHWAR PRA
SAD YADAV: Will the Minister of
RAILWAYS be pleased to state:*

(a) whether Dining oar services of
3UP/4DH Assafti* Mail is being takeni
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over by the Hailway Department on 
expiry of agreement from 1st April, 
1979; and

(b) if so, what steps are taken in 
this respect?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) and (b). As 
has already been announced in the 
Railway Budget Speech on 20-2-79, as 
a policy catering services on all Mail, 
Express and Superfast trains would, 
henceforth, be provided only depart- 
mentally. As a first step, the contrac
tor-managed Mail/Express and Super
fast trains will be brought under de
partmental catering expeditiously. 
3Up/4Dn Assam Mail being a mail 
tiain will also be covered by this 
scheme.

Monopoly catering in Tinsukia Mail

5367. SHRI GYANESHWAR PRA
SAD YADAV: Will the Minister of 
RAILWAYS be pleased to state:

(a) whether dining car services in 
Tinsukia Mail (BG) allotted to a mono
poly catering contractor violating 
standing rules for calling tender etc., 
after Railway Ministers commitments 
in Lok Sabha on 15th June, 1977: and

(b) if so, what are the actions taken 
in this irregular allotment?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) and (b). The 
contract cf dining car on TinsuKia 
Mail (BG) was allotted to a dining 
car contractor managing other mobile 
(Catering services on Northeast Fron
tier Railway under orders by this Mi
nistry. Heavy capital investment and 
recurring expenditure were involved 
iii case this service was taken over 
^departm ental management by 
|tortheast Frontier Railway and this 
contractor already had necessary in
frastructure to take over management

■ r-“’c « r  ' V' « e r v i c f « .  •' h o w e v e r ,

Budget
. Speech ' catering.'. service

on all Mail, Express and Superfast 
trains yrill hereafter be provided only 
departmentally and as a first step, the 
contractor-managed Mail, Express and 
Superfast trains will be brought un
der departmental catering expediti
ously. The catering service on Tin
sukia Mail (BG) will accordingly 
also be departmentalised.
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Creosoting Plant at Olavakkot
5369 SHRI K. A, RAJAN: Will the 

Minister of RAILWAYS be pleased 
to state:

(a) whether it is a fact that the 
Creosoting Plant under the Southern 
Railway at Olavakkot is lying idle;

(b) if so, what are the reasons 
' therefor; and
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(c) what steps are being taken to 
see that it is operated and brought to 
its earlier status?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) No, Sir. The 
plant is, however, working below its 
capacity.

<b) Supplies of wooden sleepers re
quiring creosoting treatment from the 
States of Kerala and Karnataka are 
very poor.

(c) Regular chasing is being done 
with the concerned autorities of 
both the States, at various levels, for 
giving adequate supplies to enable the 
Olavakkot treatment plant to work 
to its full capacity and also permit 
the extremely necessary sleeper re
newals and other works to be carried 
out as planned.

Evicted families from construction 
site of Cochin Shipyard

5370. SHRI K. A. RAJAN: Will the 
Minister ot SHIPPING AND TRANS
PORT be pleased to state:

(a) the number of evicted families 
from the construction site of the 
Cochin Shipyard;

(b) how many of these evicted 
family members were given employ
ments, so far; and

(c) whether Government has laid 
down any criterion in giving prefer
ence in employment to the evictees in 
the Shipyard, the details thereof?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) 514.

(b) 109.
(c) The persons displaced from 

the areas occupied by Industrial Pro
jects, are eligible for preference in 
employment in those projects to posts 
of skilled workers, •clerks and other 
non-technical staff provided they ful
fil requisite qualifications and expe
rience and their names are sponsored

by the employment exchanges against 
vacancies notified to them. This pre
ference is available only at construc
tion stage and not beyond the date 
the Project goes into production.

Changes in Overseas Job Stales

5371. SHRI JANARDHANA 
POOJARY:

SHRI NATVARLAL B. 
PARMAR.

SHRI CHATURBHUJ;
SHRI BHAGAT RAM:
SHRI JYOTIRMOY BOSU:

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether Government oropose to 
make changes in the overseas job 
rules; and

(b) if so, what are the details in this 
regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SAMARENDRA KUNDU):
(a) Yes Sir.

(b) Government had pre-published 
the draft rules by a notification in the 
Gazette of India Extraordinary Fart 
II-Section 3 sub-section (i) dateS 
9th February, 1979, to replace rule 57 
of the Emigration Rules, 1923, for in
formation of all persons likely to he 
affected thereby. In a recent order 
the Supreme Court have prescribed 
fresh guidelines to regulate emigra
tion of skilled workers front the 
country with the liberty to the Gov
ernment to vary the terms of emi
gration thereof by legislation or by 
rules after July 81,. 197.9, Government 
will consider amendments of the rules 
which may be required.
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Entry of Aslans into U.K.

5373. PROP. P. G. MAVALANKAR: 
■Will the Minister of EXTERNAL AF
FAIRS be pleased to state:

<a) whether Government are pursu
ing with the British Government the 
question of “Virginity Test” and other 
matters connected with immigrations 
and custom Rules and regulations re
garding entry of Asians into the 
United Kingdom;

(b) if so, broad details thereof;

*(c) whether Government have made 
^uite clear their stand, and Insisted 
upon it, to the British Government 
and

(d) if so, how and when and with 
what assurances from the British 
Government?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SAMARENDRA ’ KUNDCJ):
(a) Yes, Sir. We have been pursuing 
with the British Government the 
question of “Virginity Test” , other 
medical tests and other immigration 
matters regarding entry of Indian 
Nationals into the United Kingdom. 
Customs rules are not under discus
sion.

(b) Foreign Minister made a state
ment in the Houss on 21st February, 
1979 on the Virginity Test case. This 
matter has also since been raised in 
the UN Human Rights Commission.

(c) and j[d) We have made our 
stand quite clear to British Govern
ment. The British authorities have 
categorically assured the Government 
that there will be no such virginity 
test either in Britain or in India. Be
sides, they have ordered an Inquiry 
into all medical examinations in the 
Immigration Control Context t0 esta
blish a standard and acceptable set 
of procedures. The results of this in
vestigation will be published.

Pension to Ex-M.Ps.

5374. PROF. P. G. MAVALANKAR: 
Will the Minister of PARLIAMEN
TARY AFFAIRS AND LABOUR be 

> pleased to refer to reply given to the 
Unstarred Question No. 1473 on 
March 1st, 1979 regarding Pension to 
Ex-M.Ps. and state:

(a) whether Government have taken 
any concrete steps at consultation with 
various Parties and Groups including 
independents from both Houses of 
Parliament on the said matter duting 
the period. April 1977 to March 1st 
1979:

(b) if so, full facts thereof and if 
not, why not;

(<) Government’s reactions thereto; 
and
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‘ r(d) Government’s own view and 
statnd on the matter as on date?

THE MINISTER. OF PARLIAMEN
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): (a) to
(d). Even though the question re
garding pension to ex-Members of 
Parliament had been included an 
item for discussion with the Leaders 
of the Opposition Parties/Groups in 
Parliament in the meetingss held on 
the 7th, 14th, 22nd and 31st Decem
ber, 1977 it could not be reached far 
deliberation. Government’s stand on 
the question, therefore, has not yet 
been finalised.

External Publicity

5375. PROF. P. G. MAVALANKAft: 
Will the Minister of EXTERNAL AF
FAIRS be pleased to state:

(a) whether any significant and con
crete measures were taken during the 
year 1978 at improving and strengthen
ing external publicity;

(b) if so, broad details thereof; and
(c) whether any extra expenses were 

involved in this and if so, how much 
and for what, purpose?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SAMARENDRA KUNDU):
(a) to (c). During the year 1978-79, 
the Ministry continued to focus on: 
(i) Improving and diversifying the 
quality of publicity material, written 
as well as visual, supplied to Missions 
abroad; (ii) Improving! communica
tions between headquarters and the 
Missions; &nd (iii) Extending the 
area of contacts with journalists and 
other representatives of the m.?dia 
from foreign countries. For example, 
during the year 1978-79, the expendi
ture on supply of documentary films 
as weir as some feature films was 
budgeted at Rs. 20 lakhs compared to 
Rs. 15 lakhs in the previous year. 
These Films, depicting various facts of 
India’s developmental and cultural ex.

perience were much in demand ab
road and succeded in generating great- 
er interests, in and awareness of In
dia’s personality as a culturally ricĥ  
resurgent and modern nation. The 
supply of books, periodicals and other 
printed material increased consider
ably, the amount spent being approxi
mately Rs. 2 lakhs in comparison to 
Rs. 1 lakh in the year 1*977-78.

Steps were taken to streamline and 
expand the news bullatin service to 
our Missions and to modernise it by 
switching from the present method of 
radio transmission to transmission by 
satellite and this work is under im
plementation in phases.

About 50 foreign journalists were 
invited or afforded hospitality in In
dia by XP Division during the year
1978-79. This was significantly larger 
than in 1577-78 and the expenditure- 
incurred was approximately Rs. 3 
lakhs compared to Rs. 2 lakhs in the 
previous year. A larger number of 
(nearly 340) foreign T. V. teams, on 
whom the Ministry does not incur 
any expenditure directly, were given 
facilities to visit India during the 
year.

As before, the Ministry continued to 
assist in arranging the visits of Indian 
cultural troupes and in organising 
exhibitions of Indian art and books 
etc in foreign, countries. The work 
of renovating the Indian pavilion , at 
the Commonwealth Institute in Lon
don was undertaken vigorously and i i  
nearing completion.

Hie report of the Chanchal Sarkar 
Committee appointed by the Minister 
of External Affairs to revifw thp ioc- 
terpal pulicity setup was received at 
the end of 1978. An experienced offi
cer has been appointed to supervise 
the work relating to the ejxa^unation 
and implementation of 
aliens,



365 Written Answers CHAITRA 0, 

Impotttlon «f wronffnl Penalty

5376. SHRI HALIMUDDIN AH
MED: Will the Minister of RAIL
WAYS be pleased to state:

(a) whether it is a fact that when- 
-ever a penalty, Charged by the Rail
way from a passenger, is proved wrong
ful it is refunded by the Railway to 
the Complainant, after deducting 
Money Order Commission from the 
amount of penalty instead of return
ing the full amount;

(b) if «o, the reasons thereof; ana

(C) wny not the Railway bears the 
amount of Money Order Commission 
instead of deducting the same from 
the complainant who was not at fault 
or why not the Railway deducts these 
charges from the persons, who charged 
the wrongful penalty and harassed/ 
insulted the passenger as well as the 
Railways?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) to (c). In cases 
where refund arises out of any lapse 
on the part of the Railway Adminis
tration and the requisite refund is 
made by money order, money order 
commission is borne by the Railway 
Administration, if the amount involv
ed is upto Rs. 100/- . In refunds in
volving more than Rs. 100/-, the nor
mal practice is to arrange the refund 
through a Station Pay Order or 
through cheque;

The concerned Railway official in 
1&eeeurse of discharge cxf his duties 
may haye to realise penalty charges 
as warranted by the circumstances of 
the ‘etifc 1* 'done'''in' good faith 
and in public interest and as such rio
^  a  if it b
l»oved su b seq | ^  that W W ^  ;

■ (wrongly ;r«9&sel!' ’

Non-issue of Tfcket Mahamadavad
Hallway Wfitto* <«r S*J»anna*i 

Express
S377. SHRI HALIMUDDIN AH

MED: Will the Minister o* RAIL
WAYS be pleased to state:

(a) whether issuing of tickets for 
165 Up (Sabarmati Express) Train 
were stopped by the Mahemadavaff 
Railway Station Staff during the 
month of November and December, 
1978;

(b) if so, the reasons therefor:
(c> whether a Revised Order was, 

rasued by the Senior Divisional Com
mercial Superintendent of Western 
Railway in which it was dear that, 
tickets can be issued for 165 Up train • 
from Mahemadavad Railway Station 
with effect from the 16th December,
1978 but the staff never started issuing 
the same till the lst/2nd January, 
1979; and

(d) whether Government propose to 
constitute an inquiry to find out the 
persons responsible for not issuing the 
tickets for about 15 days from the Star 
tion for which the passengers were 
harassed and insulted and the Railway 
had also suffered a great loss?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SKRI 
SHEO NARAIN): (a) to (d). Due to 
restrictions appearing erroneously in 
the Western Railway Time Table No. 
47 in force from 1-11-1978, tickets for 
Sabarmati JSxpress could not be is 
sued by the Station Staff at Mehme- 
dabad for tiome time but later the 
error was set right by issue of ins
tructions from the Headquarters offi
ce of the Western Railway and thus 
after 29-12-1978, booking of passen
ger* short of Bhopal by this tram was 
permitted from Mehmedabad Railway 
Station. Hofeww*, the Station Staff at 
Mefem^dabad were not found respan- 
sible for th* tepee. >

1901 (SAKA) Written Answers
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Strike ot Taxles and Scooters
5378. SHRI BALASAHEB VIKHE 

PAUL: Will the Minister of SHIP
PING AND TRANSPORT be pleased 
to state:

(a) whether Government are aware 
of the hardships caused to Delhi pub
lic by the strike ol taxies and three- 
wheeler scooters due to delay in re
vising their fares following the in
crease in tax on petrol after the 
General Budget;

(b> is the said delay due to any 
lapse on the part of officer (O of the 
Delhi Transport Authorities/Delhi Ad- 
minitration in not declaring the pro
visional increase in the tariff ixrnnew 
diately after the announcement of the 
Budget if there were administrative 
difficulties to determine exact increase 
in the tariff; and

(c) what action has Government 
taken against the officers responsible 
for the aforesaid delay?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) Following upon 
the presentation of the Central Bud
get on 28th February, 1979, the re
presentatives of the taxi and auto
rickshaw unions were invited by 
Delhi Administration on 1st March 
to discuss the proposals for revision 
of fare. They unanimously demanded 
that the fares should be revised to 
compensate them fully for increase in 
costs of various inputs since 6th 
March, 1974 when the fares were last 
revised and not related to the increase 
in petrol prices operative from the 
midnight of 28th February, 1979 and 
agreed to await the verdict of State 
Transport Authority, a quasi-judicial 
body on their representations receiv
ed On 1st and 2nd and 3rd and 5th 
March, 1979. Inspite of this assurance 
and without notice they resorted to 
strike causing inconvenience to the 
travelling public for which they ex
pressed regret subsequently.

(b) The unions themselves reques
ted the Delhi Administration on l*t

and 2nd March that they. should be 
given time to study the implication* 
of new levies and submit . detailed 
justification in support of their de
mand for 60—-65 per cent increase in 
the prevailing rates. Meanwhile no
tice for the meeting was given on 2nd 
March, 1979. Because of the interven
ing holiday on account of Sunday, 
State Transport Authority look up 
consideration of the matter on 5th- 
March, 1979 and announced its deci
sion after hearing the representatives 
of the various unions and individual, 
operator present.

As has been explained in reply to 
Part (a), the unions were not prepar
ed to accept a provisional enhance
ment to compensate them only for 
the increase in petrol prices after the 
presentation of the central budget on 
28th February, 1979.

(c) Since there was no delay ques
tion does not arise.

vrtf vr* <rrd faftanr

5379. sft iwflfwHi : w  
rn  *3$ ft:

(*) Sh* surra; Mhsre W 
foPRKT fatrPT Sf fan* Wtaw wfepprft 
irt

£ ;  tfr

(w) wfiRifts n P r  *
WT WW f  ?

Fwmv3 trm (iftltawirwi) t
(V) 1

{ « )  fiMt ftrftas *n*i tt «rf*

$  rrft $ m  smwfw w w w w ft #  
wmt <rr w , # jRTivw <|«i % ■ 
wwwuw ^
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qw-fc firomf fjfrm  n
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Floating FlatefDtm

5382. SHRI ANANT DAVE: Will 
the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether it is a fact that Kandla 
Port Trust authority have placed an 
order for building a floating plateform 
with some Calcutta firm; and

(b) if so, what are its details?

wmfa jnwitf «  sifafsn* *ft Fwllw

5381. «ft Wfc : «WT WN|
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■
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THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) and (b). Yes, Sir, 
In February, 1979, Kandla Port Trust 
placed an order on M/s. Hooghly 
Docking and Engineering Company 
Limited, Howrah for the construction 
and delivery of a steel floating dry 
dock of 2,700 tonnes lifting capacity 
at an estimated cost of Rs. 496.00 
lakhs.

92 WMfoW ffteT W  WW 
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Railway Wireless Monitoring Organisa
tion

5385. SHHI M. KALYANASUNDA- 
RAM: Will the Minister of RAIL
WAYS be pleased to state:

(b) if so, why the South Central 
Railway which has 15 wireless stations 
have closed down its monitoring 
station and rendered the lour wireles* 
operators surplus and transferred two 
wireless operators to Southern Rail* 
way?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) The Indian
Railways are maintaining their own 
wireless monitoring organisations in. 
accordance with the rules and regula
tion of the Indian Wireless Act for 
monitoring the wireless linked to 
check up for frequency deviations.

(b) The workload of monitoring on 
the South Central Railway has re
duced as microwave links have re
placed the H.F. wireles links. The 
Wireless Operators have been absorb
ed in alternative jobs. Two Wireless 
Operators have gone from the South 
Central Railway to Southern Railway 
on their own option with the approval 
of the Ministry of Railways,

Wireless Operators of Secunderabad 
Division

. 5386. SHRI M. KALYANASUNDA- 
RAM: Will the Minister of RAIL
WAYS be pleased to state:

(a) whether it is a fact that Wireless 
Operators of Secunderabad Division 
(B.G.) are denied regular weekly rest 
and leave due because of shortage of 
Wireless operators, since many Wire
less Operators were reverted and sent 
as ticket collectors due to the with
drawal of Wireless Operators from 
Secunderabad - Puma _ Bhadrachalam 
wireless link;

(b) whether it is permitted to 
operate wireless sets with men Other 
than certified wireless operators; and

(c) if so, how the Seeunderabad* 
Purna-Bhadraehalam wireless link is
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Operators were deputed lor Territorial 
Artny Camp in September 1978, some 
reported sick during September to De
cember 1978 and eleven wireless ope
rators went as Ticket Collectors on 
their own option due to which there 
wins difficulty for giving weekly rest. 
Periodical rests are 'given regularly 
from January 1979.

(b) Wirless links require certified 
Wireless Operators.

(c) Secunderabad-Purna-Bhadra- 
chalam is a radio Telephone link and 
qualified technical staff handle the 
link.

South Central Railway Wireless 
Stations closed down

5387, SHRI M. KALYANASUNDA- 
RAM: Will the Minister of RAIL
WAYS be pleased to state:

(a) whether wireless stations have 
been closed down In certain places on 
the South Central Railway before 
introducing microwave system;

(b) if so, number of wireless opera
tors rendered surplus;

(c) how they are absorbed; and

(d) whether they are absorbed in 
equal grade or reduced grade?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN) : (a) Yes. Waltair 
Vijayawada (CWT) link has been 
closed down since third shift was in
troduced on the Teleprinter link 
worked On P&T VFT channels to en
hance the reliability of operation;

(b> Four;

(c) Senior Signaller/Teleprinter 
Operator; -atid

been ■ afciorfeed ' to
equal grade.;

Promotion Avenues of Wiietoai 
Operators

5888. SHRI M. KALYANASUNDA- 
RAM: Will the Minister of RAIL
WAYS be pleased to state:

(a) whether the Wireless cadre 
structure of Wireless Operators, Ins
pector Wireless, Traffic/Dy Chief Ins
pector Wireless Traffic/Chief Inspector 
Wireless Traffic and the cadre strength 
prior to the introduction of Microwave 
system, and their avenue of promotion 
are not maintained on South Central 
Railway in accordance with KLy. 
Board letter No. E/NG/III/75/RE-1/ 
3pt dated 30-9-75; and

(b) if so, the steps taken/being 
taken to maintain the cadre struc
ture and cadre strength?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) and (b). The
cadre structure and avenue of promo
tion are maintained. Prior to intro
duction of Micro Wave, the cadre con
sisted of about 69 Inspectors /Opera
tors, but the cadre strength, however, 
has now been reduced due to retire
ments, transfers and some Wireless 
Operators being absorbed as Senior 
Signallers and as Teleprinter Opera
tors or in Wireless Maintenance Wing 
on option and suitablity. A few have 
volunteered to go as Ticket Colectors 
or to other Railways of their own 
volition.
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Lock-out by Fremier Automobile Lid.

5391. DR. VASANT KUMAR PAN
DIT; Will the Minister of PARLIA
MENTARY AFFAIRS AND LABOUR 
be pleased to state:

(a) whether the Premier Auto
mobile Ltd. is facing a lock-out 
since December, 1978;

(b) whether the Association of 
Engineering Workers (PAL) has 
appealed to the Government to 
settle this long pending issue;

(c) whether the management of 
PAL have brought about disconfron- 
tation by sponsoring a Union which 
has lost the support ofthe employees;
Mid
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(d) what efforts have the Govern* 
ment done to bring about an early 
settlement of this major public sec* 
tor industry?

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): (a)
The matter falls essentially in the 
State sphere According to the infor
mation supplied by the Government of 
Maharashtra, M/s. Premier Automo
biles Ltd. suspended operations from 
December 16, 1978 and are reported 
to have declared a lockout from Jan
uary 3, 1979.

(b) Yes, Sir; the Association haa 
approached the Government of Maha
rashtra in the matter.

(c) According to the Government 
of Maharashtra this is not the case.

(d) The State Chief Minister and 
the State Industrial Relations Machi
nery have already held discussions 
with the parties to resolve the differ- 
rences between them, and efforts at 
the State Chief Minister’s level are 
continuing to have the lockout lifted.
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National Highways in Maharashtra

5392. SHRI R. K. MHALGI: Will
the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether it is a fact that the 
Government of Maharashtra have re
quested the Government of India on 
16.11.77 and 7.4.78 to include 50 addi
tional works costing about Rupees 
Forty crores in the list of Inescapable 
works’ of nine National Highways in 
Maharashtra;

(b) if yes, what action have Go
vernment taken to sanction the said 
works;

(c) whether any of the works sanc
tioned so far;

(d) if so, the details thereof: and
(e) the reasons of delay for the 

remaining?

MARCH 30, 1970
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THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) Yes. The works
are for improving the existing 
national highways.

(b) to (e). The 197ft—83 Plan out-* 
lay for development of National High
ways and ‘/Ul India picture’ permit
ting some of the works are likely ta 
figure in the 1978—83 five-year Plan, 
in the mean time, six works as given 
in the attached statement have been*, 
sanctioned.

Statement

SI.
No.

N.H.
No.

Name of the Work Amount 
R.s. in 
lakhs

1 4 Widening narrow culverts and Minor Bridges on Fanval K bcpoli 
Section.

9-761

2 7 Reconstruction of culverts on Nagpur Jabalpur section in mile No. 
i6/a, j7/6, 18/2. 20/3 and 20/8.

i ’ 7°

3 8 Construction of high Jcvel bridge near Taw a village 9*99’

4 9 Reconstruction of culverts in mile No. 5/4 to 11/0 (19 C .D . works) 6-68

5 9 Reconstruction of culverts mile No. u / o  to 18/0. (33 C .D . works'* 9*25

6 50 Widening road to two lanes from mile No. x x 7/3 to 124/a excluding 
geometrical improvements between Sinnar and Nasik.

8-Bfr

Shortage of Medicines in Delhi Hos
pitals

5393. SHRJt S. R. DAMANI: Will
the Minister of HEALTH AND FAMI
LY WELFARE be pleased to state:

(a) whether it is a fact that Dr, 
R.M.L Hospital, Safdaxjung Hospital 
and Lok Nayak J. P. Narayan Hos
pital had to purchase a number of 
medicines due to non-availability of 
the same with Government medical 
Stores during the year 1078;

(b) if 30, the reasons thereof; and

(c) the amounts spent on account ot
medicines purchased in the open mar
ket by Safdarjung Hospital, Dr. R.M.L. 
Hospital and Lok Nayak J. P. Nara
yan Hospital during the year 1978 and 
the comparative figures for the year 
1977? h

THE MINISTER OF HEALTH AND* 
FAMILY WELFARE (SHRI RARl



RAY): (a) and (b). Yes, owing to Medical Store Deport, Karnal.
non-availability of medicines with the
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(C) 1978-79 1977-78
(upto 28-2-79)

. Rs. 20,42,000-00 Rs. 22,32.000*00 
(these figures include purchase 
made from Government agencies 
like C.R.I., Kasauli, etc.)

1978 1977

. Rs. 11,11,800*00 Rs. 7,06,000*00

>978-79 1977-78
(1-4-7810 (1-4-7710
20-3-79) 3 i ’ 3*78)

. Rs. 64,89,343*00 Rs. 59,88,4ca*35

Safdaijang Hospital

Dr. R.M.L. Hospital

Lok NayakJ.P. Narayan Hospital

Family Planning Programme by Vo
luntary Organisations

5394. SHRI S. R. DAMANI: Will
the Minister of HEALTH AND FA
MILY WELFARE be pleased to state:

(a) the steps taken by Govern
ment to involve voluntary organisa
tions to come forward in larger 
number to undertake Family Plann
ing Programme and concentrate 
their activities mainly in the rural

.areas;

(b) whether there is any proposal 
to link the Family Planning Pro
gramme with the proposed Adult 
Education Programme so as to boost 
educational as well as motivational 
work in rural areas; and

(c) if so, the details thereof?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI RABI 

iRAY): (a) The policy statement on
the family welfare programme em- 
phaaizea that for the parograxame to 

*aceeed stfcftco-ojteratian of voluntary 
‘organisations is imperative. The main

thrust of the national family welfare 
programme is in the rural areas where 
the great majority of the population 
resides. Voluntary organisation have 
been encouraged to participate in 
motivational activities in the rural 
areas through orientation camps. The 
Government also provides financial 
assistance to voluntary agencies for 
the provision of family planning and 
family welfare services in the Jural 
areas such as maintenance of iterili- 
sation beds, running of post-martum 
centres and A.N.M. Training Schools. 
Experimental inovative projects 
undertaken by voluntary agencies in 
the rural areas are also financially 
supported. Further action to involve 
voluntary agencies in the rural areas 
is being taken in consultation with 
them and the State Governments pur- 
suant to the recommendations of the 
Conference of Voluntary Organisa
tions held in May, 1978.

(b) and (c). Collaborative roles 
with the Ministry of Education in the 
Adult Education Programme are be
ing formulated. Health and family 
welfare subjects are being iaclded ia 
the functional development compo
nent of th* Adult Bducflrtien 
Programme.
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Implementation ot Family Planning 
work by varhWte MltiMrteB

5395. SHRI S. R. DAMANI- Will 
the Minister of HEALTH AND FA
MILY WELFARE be pleased to state:

(a) whether the Government is 
considering any plan to involve 
various Ministries such as, Informa
tion & Broadcasting, Labour, RaiL 
ways, Defence, Education and State 
Governments, in a big way for im
plementing the family planning 
work; and

(b) if so, the details of the res
ponsibilities to be entrusted to each 
of the above in the implementation 
of this task?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI RABI 
RAY): (a) and (b). Yes Sir. In line
with our policy decision to involve 
all Ministries in the implementation 
of the family welfare programme 
the Central Ministries of Information 
and Broadcasting, Labour, Railways, 
Defence end Education are being acti
vely involved in the * programme. 
Funds have been provided to the 
Ministries of Railways, Defence and 
Labour for carrying on family welfare 
motivation activities as well as for 
providing services. The Information 
and Broadcasting Ministry i5 being 
funded for providing Extensive media 
support through its agencies. With 
the Ministry of Education collabora
tive role® in the field of population 
education are being explored,

Although the family welfare pro
gramme is a Centrally sponsored 
scheme it is implemented through 
State Governments who are actively 
associated with the programme in all 
its aspects.
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Sanctioning of Technical Stall for 
National Ear Bank

5397. SHRI S. R. DAMANI: Will
the Minister of HEALTH AND FA
MILY WELFARE be pleased to state:

(a) whether it is a fact that the 
Planning Commission is holding up 
the sanction for technical staff of the 
National Ear Bank;

(b) if so, the reasons thereof; and
(c) the amount of expenditure in

volved therein?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI RABI 
RA>Y): (a) and (b) It is not clear as 
to which National Ear Bank is refer
red to. Presumably, it relates to the 
National Ear Bank proposed to 
be set up by the Delhi Administra
tion in the Maulana Azad Medical 
College, New Delhi. The Planning 
Commission have stated that the 
Commission is concerned only with 
determining the overall size of the 
Plan outlay and not sanctioning of 
technical staff etc. The proposal re
lating to the setting up of a National 
Ear Bank in the Maulana Azad Medi
cal College has been received in tb r  *
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Ministry of Health and Family Wel
fare, from the Delhi Administration, 
and is under consideration at present.

(c) An amount of Rs. 8,00 lakhs 
is involved on the setting up of the 
Bank.

State Nutrition Divisions

5398. SHRI P. RAJAGOPAL NAI- 
DU: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased 
-state:

(a) whether fullfledged State.Nut- 
rition Divisions were established in 
all States and Union Territories; and

(b) if not, the reasons therefor?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI RABI 
HAY): (a) The following States &
Union Territories have established 
Nutrition Divisions:

1. Andhra Pradesh
2. Arunachal Pradesh
3. Bihar
4. Gujarat
5. Himachal Pradesh
6. Haryana
7. Jammu and Kashmir
8. Karnataka
9. Kerala
10. Maharashtra
11. Madhya Pradesh
12. Orissa
13. Punjab
14. Rajasthan

’ 15. Tamil Nadu
16. Uttar Pradesh
17. West Bengal
18. Andaman & Nicobar Islands
19. Goa, Daman & Diu

(b) The establishment of Nutrition 
'.Divisions was recommended by the 
^State Nutrition Officers Workshops 
held in 1967, 1969 and 1975. My

Ministry have been following up the 
matter with the States since then but 
the establishment of such Divisions 
is the responsibility of the respective 
States.

Invitation to Khomeini

5399. SHRI KANWAR LAL
GUPTA: Wiill the Minister of
EXTERNAL AFFAIRS be pleased to 
state:

(a) does Government propose to in
vite Mr. Khomeini of Iran to India;

(b) is it a fact that some Indian 
Emissary met Mr. Khomeini in some 
foreign countries;

(c) if yes, what is the report given 
toy him to the Government after the 
meeting;

(d) has the invitation been sent to 
Mr. Khomeini; and

(e) if yes, what is the reply receiv
ed by the Government from him?

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNAL AF
FAIRS (SHRI SAMARENDRA 
KUNDU): (a) The government pro
poses to invite Aytollah Khomeini at 
an appropriate time.

(b) Yes, Sir.
(c) Our sympathetic understanding 

of the aspirations of the people of 
Iran for their democratic rights was 
conveyed to Aytollah Khomeini who 
expressed appreciation for the ges
ture shown by the Government of 
India.

(d) No, Sir.
(e) Does not arise.

Honorarium to Part Time Lecturer* in
I.TJL Pan

5400. SHRI R. L. KUREEL: Will the 
Minister of PARLIAMENTARY AF
FAIRS AND LABOUR be pleased to
state:

(a) whether the part-tiriie lecturers 
delivering lectures in the evening
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classes of I.T.I., Pupa, New Delhi, are 
entitled to an honorarium of Rs. 10/- 
per hour;

(b) whether the part-time lecturers 
in the said I.T.I.-are being paid only 
at the rate of Rs. 0/- per hour only; 
and

(c) if so, the reasons therefor?

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR 
(SHRj RAVTNDRA VARMA): (a)
Yes, Sir. Part-time lecturers from 
outside the department are entitled 
to an honorarium of Rs. 10/- per 
hour.

(b) Part-time lecturers working in 
the Department are paid Rs. 5/- per 
lecture per hour.

(c) Delhi Administration, who are 
administratively concerned with the 
evening classes scheme of I.T.I., Pusa, 
had decided in 1960 that the remune
ration of Rs. 10/- per lecture per hour 
might be allowed to part-time lec
turers having expert knowledge and 
wide experience from outside the de
partment while the departmental ins
tructors, who are whole time Gov
ernment servants in the scales of 
Rs. 80—200 and Rs. 120—200 and 
above might be allowed, as a special 
case, honorarium at Rs. 3 /- per lec
ture and Rs* 5/ -  por lecture respec
tively.

Fictitious Members of the Cooperative 
Societies

5401. SHRI EDUARDO FALEIRO: 
Will the Minister of COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state:

(a) whether the Cooperation Minis
ter of Punjab stated at a public func
tion o» or about month of January,
1979 that cats and dogs were land 
owning members of Cooperative So
cieties;

(b) whether Government are aware 
that many of the Cooperative Socie

ties have such bogus membership; 
and

(c) if so, what steps have Govern
ment taken or propose to take so that 
such fictitious names are removed?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION (SHRI KRISHNA KUMAR 
GOYAL): (a) The State Government 
of Punjab have reported that refer
ence was only made by Cooperation 
Minister, Punjab, to benami holdings 
of land deemed to be surplus under 
the Punjab Land Reforms Act

(b) and (c). No specific case of 
bogus membership in cooperatives 
have come to the notice of the Central 
Government. However, the Coopera
tive Societies Act/Rules in force in 
the States and the bye-laws of the 
societies specify the persons who are 
eligible for admission as members of 
a cooperative society. Similarly, 
there are also provisions for expulsion 
of members, who may, at any time, 
incur the disqualifications and thus 
become ineligible for membership. 
In order to broad-base the member
ship in cooperatives the State Govern, 
ments have been requested to under
take suitable modiliaction to their co
operative legislation with a view to 
ensuring open and automatic mem
bership in cooperative societies. A 
number of State Govts., including 
Punjab, have already introduced pro
visions relating to universalisation of 
membership in their cooperative law.

Number of joint Ventures Abroad by 
Public and Private Sectors

5402. SHRI VAYALAR RAVI. Will 
the Minister of COMMERCE, CIVIL 
SUPPLIES AND COOPERATION be 
pleased to state:

(a) the number of joint ventures 
abroad by public sector and private 
sector;

(b) whether there is any cash 
equity participation; and
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1 <c) if so, the details thereof?
THE MINISTER OF STATE IN 

THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES ANd  COOPERA
TION (SHRi ARIF BAIG): (a) The
required information is given below:

Joint 
Ventures 
in ope
ration

Joint
Ventures
under
imple

mentation

1. Public Sector 1 6

a. Private Sector 106 83

Total • 0
1

89

(b) and (c). The’ guidelines govern, 
ing the setting up of Indian Joint 
Ventures abroad provide for cash re
mittance in the hard and deserving 
cases for equity participation. So far 
cash remittance amounting to Rs. 390 
lakhs has been permitted for equity 
participation against 36 Joint Venture 
projects.

Barmalt (I) Pvt Ltd. Gurgaon 
Haryana

5403. SHRI SAMAR MUKHERJEE: 
Will the DEPUTY PRIME MINIS
TER AND MINISTER OF FINANCE 
be pleased to state:

(a) whether Central Excise Autho
rities have physically checked the 
Machinery, plants, condensors and 
other installations in the course of 
investigations in the factory of Bar
malt (I) Pvt. Ltd., Gurgaon, Haryana 
and the source of their supply;

(b) whether it has been discovered 
that items of machinery i.e. elevators, 
condensors and electric motors are 
sfrowi? less in the books than installed 
actually in the factory; and

(c) whether Government are con
sidering to rejfer the case to C.BX for

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SATISH AGARWAL): (a) and (ft) 
Machinery, plants, condensors and 
other installations in the factory of 
Barmalt (I) Pvt. Ltd., Gurgaon, Har
yana have been physically checked by 
the Central Excise authorities. En
quiry is in progress.

(c) Government are not consider
ing any reference of the case to C.BX 
at present.
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Reduction hi Import Duty on Basic 
Drugs

5405. SHKI JANARDHANA POO- 
JARY: Will the DEPUTY PRIME 
MINISTER AND MINISTER OF FIN
ANCE be pleased to state:

(a) whether Government are con
sidering a proposal to reduce import 
duty on certain basic drugs; and

(b) if so, what are the details in 
this regard?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SATISH AGARWAL); (a) and (b). 
As part of the 1979 Budget proposals, 
22 specified basic (bulk) drugs have 
been wholly exempted from the basic 
and auxiliary duties of customs levia
ble thereon when they are used in 
the manufacture of specified life sav
ing drugs and medicines. The details 
are contained in the Government of 
India (Department of Revenue) Noti
fication No. 45-Customs, dated 1st 
March, 1979 which has already been 
laid on the Table of the House,

Air Service from Delhi to Bombay 
via Lucknow

5406. SHRI SURENDRA BIKRAM: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) which new air routes are likely 
to be opened during the next two 
years;

(b) will Government consider 
starting an air service from Delhi to

• Bombay via Lucknow; and
(«) the reasons why a direct air 

•ervice has not been started from 
Lucknow to Bombay in view of pub
lic demand?

THU MMIST8R OF TOURISM

PURUSHOTTAM KAUSHIK): (a) to
(c). All ihe aircraft in Indian Air
lines* fleet are fully committed to 
operations on its present net work 
and now routes can be considered 
only after additional aircraft have 
been acquired. Lucknow/Bombay 
passengers are presently provided con
nection via Delhi the same day, while 
in. the reverse direction same day 
connection Bombay/Lucknow via 
Delhi is not available at present

'Smuggling of Rudraksha to India

5407. SHRI C. K. CHANDRAPPAN: 
Will the DEPUTY PRIME MINIS
TER AND MINISTER OF FINANCE 
be pleased to state:

(a) whether it is a fact that there 
is an organised attempt being made 
to smuggle Rudraksha into India and 
sell it at enormous price by some 
people;

(b) the details of the quantity of 
Rudraksha seized at Bombay in 1978, 
the persons involved and the price at 
which it was finally disposed of by 
Government; and

(c) whether the C.B.I. enquiry 
ordered into this Rudraksha scandal 
has been finalised; if so, the result 
thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SATISH AGARWAL); (a) (b) 
and (c). No, Sir. Reports do not in
dicate any seizure of Rudraksha beads 
at Bombay in 1978. However 85 bags 
of Rudraksha beads were seized by 
Varanasi police at Varanasi on 4-8-
1978 The mateter was enquired into 
by the Central Burea of Investigation 
which after completion oi investiga
tions has field a report on 17-1-1979 
under section 173 of Criminal Proce
dure Code in the Court of Special 
Magistrate at Lucknow for closing the 
case.' ’



Industrial Congress on Oilseeds and 
Oils

5408. SHRI PABITRA MOHAN 
PRADHAN: Will the Minister of
COMMERCE, CIVIL SUPPLIES AND 
COOPERATION be pleased to state:

(a) whether the Prime Minister, 
Shri Morarji Desai, in his opening 
speech at the Industrial Congress on 
Oilseeds and Oils in Delhi on Friday, 
the 9th February, 1979, observed that 
Scientists and Technologists should 
not only help finding means to im
prove the per acre yield of oil seeds 
but also maximum extractions of oil 
from seeds; and

(b) if so, whether Government are 
making a scheme in the matter as 
suggested by the Prime Minister in 
the above mentioned Industrial Cong
ress?

THE MINISTER QF STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES ANd  COOPERA
TION (SHRI KRISHNA KUMAR 
GOYAL): (a) Yes, Sir. The speech 
was delivered at the International 
Congress of Oilseeds and Oils.

(b) For increasing the per acre yi®ld 
and in turn raising the production 
levels of oilseeds, measures already 
adopted inter-alia include:—

1. Spread of improved technolo
gy both in irrigated and non-irri- 
gated areas;

2." Strengthening the seed pro
duction programme by augmenting 
the supply of certified seeds;

3. Stepping up the coverage un
der plant protection measures in
cluding aerial spray in case of oil
seeds over contiguous areas where
ver possible.

4. Provision of subsidy on tKte 
costing, of certified seeds and for 
plant protection measures.

5. Increasing the area under irri
gated crops by exploiting the po
tential under the command of new 
irrigation projects.
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6. Intensification .of research 
efforts in oil seeds through estab
lishment of ‘centres of excellence*.

7, Development of newer oilseeds 
like oil palm with high-oil and 
yield potential.

For maximisation of extractions 
from oilseeds, efforts are being made 
to harness technology for increasing 
production of vegetable oils from 
cottonseed, oilcakes, rice bran and 
oilseeds of forest and tree origin, 
wherever possible. Among the mea
sures adopted include:—

1. Provision of cash assistance 
on exports of cottonseed extrac
tions, deoiled rice bran, mango 
kernel extractions etc.

2. Exemption of duty on exports 
of soyabean extractions.

3. Rebates on use of rice bran oil 
ii.i vanaspati manufacture.

4. Rebates on use of certain oils 
in soap manufacture.

5. Permitting exports of certain 
non-traditional oils and fata like 
sal fat, mango kernel fat etc.

The suggestion given by the Prime 
Minister is borne in mind in mak
ing further efforts in these direc
tions.
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% vMrt, i979%tf̂$Mfr«ta2S«»!W'& i979Mft#l*wfcr«t*wft«n*fr |«t  »if i
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Amount received by Government of 
India from L.I.C.

5410. SHRI R. K. MHALGI: Will
the DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE be pleased 
t0 state how much, amount the Gov
ernment of India have received from 
L.I.C. so during the period of last 
three years by way of (i) share in

Life Insurance Business .

Capital Redemption Annunity Certain Business

Assessment year-wise information 
of the Corporation tax paid bv the 
L.I.C. is being gathered and will be 
laid on the Table of the House as 
soon ag it is available.

Ban on Products Manufactured by 
Coca Cola Bottling Plant in Nepal

5411. SHRI SURENDRA JHA SU- 
MAN: Will the Minister of COM
MERCE, CIVIL SUPPLIES AND CO
OPERATION be pleased t0 refer to 
the reply given to Unstarred Ques
tion No. 1743 on 2nd March, 1979 re
garding news-item captioned “Coca 
Cola may return via Nepal” and state 
whether only imi>ort of Coca Cola is 
banned or the products manufactured 
by the Coca Cola Bottling plant in 
Nepal are also banned as contempla
ted in Unstarred Question No. 4764 
an 22nd December, 1978?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BEG): His
Majesty’s Government of Nepal have 
formally communicated to Govern
ment that the Coca Cola plant was 
betag set up with the aim of con- 
sttittag Ntpti. .

prolit (surplus) as per the L.I.C. Act, 
1956; (ii) various other corporate 
taxes applicable to L.I.C.?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI ZULFIQUARULLAH); The 
amount of surplus/profit received 
from the LIC during tne last three 
years is as u'nder:—

Biennium Biennium 
ended ended 

3I*3*1975 3I-3-«977

• 9>°7>5°»9*5 9^ 7,50, 1.15

5,67,81a 44,93,003

9,13,18,727 9,52,43.918

Release of Funds for Development of 
Area of Ajanta Hills

6412. SHRI BAPUSAHEB PARU- 
LEKAR: Will the Minister of TOU
RISM AND CIVIL AVIATION be 
pleased to state:

(a) whether any scheme for deve
lopment of area at the *ort of Ajanta 
Hills has been prepared and forward
ed to the Government of India by 
Maharashtra Government and whe
ther the scheme is for the purposes of 
Providing facilities to tourists;

(b) whether the scheme submitted 
is in two phases, first phase costing 
Rs. 12 lakhs and second phase costing 
Rs. 18 lakhs out of which Central 
Government has so far released only 
Rs. 7.50 lakhs; and

(c) whether the balance of Rs. 22.50 
lakhs are going to be released and ii 
so, when and if not, the reasons?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
PURUSHOTTAM KAUSHIK): (a)
to (c) In 1977, the Government of 
Maharashtra had forwarded a #eh*me 
to the Central Department of Tour
ism estimated at Rs. 30 lakhs, for tha 

, deveipBmart t o *
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of the Ajanta Caves. The Scheme
included various items such as the con
struction of a retaining wall and weir; 
development of a parking area; con
struction of a shopping arcade with 
kisoks; provision of a water supply 
system; architect’s/consultant's fees, 
etc. In view of the fact that an 
amount of Rs. 8.54 lakhs had already 
been incurred by the Central Depart
ment of Tourism in earlier Plan per
iods for providing water supply and 
for construction of a canteen-cum- 
rest house at Ajanta, and considering 
the limitations of resources, the Cen
tral Department of Tourism selected 
certain basic items of work for imple
mentation, such as, paving of steps, 
construction of parking area, sewe
rage system, water supply system, 
electrical installations and landscap
ing for which an amount of Rs 9.80 
lakh was sanctioned.

Out of this sanctioned amount, a 
sum of Rs. 7.50 lakhs was released to 
the State Government during 1977-78. 
Release of the balance of Rs. 1.86 
lakhs has not been possible as ac
counts for adujustment of the amount 
already released have not been sub
mitted by the State Government so 
far.

Joint Ventures Company PX Andhra 
Steel, Indonesia

9418. SHRI SHARAD YADAV: 
Will thg Minister of COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state:

(a) the total amount of exports 
made by the ASC Engineers and Con
sultant Limited, Calcutta during the 
year 1977 and 1978 to its joint-venture 
Company P.T. Andhra Steel, Indo-

(b) whether It is a feet that the 
exporting company has bean resort
ing to laj#e «cnje un̂ er-invoicing for

despatched. by it;

<c) whether any enquiry has been 
made or a report has been called for 
its performance abroad?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES ANd COOPERA
TION (SHRI ARIF BAIG) (a) to (c). 
The information is being collected 
and will be laid on the Table of the 
House.

Representations from Exporters of
Ready-made Garments to France
5414. SHRIMATI PARVATHI KRI- 

SHNAN: Will the Minister of COM
MERCE, CIVIL SUPPLIES AND CO
OPERATION be pleased to state:

(a) whether- Government ‘-.ave re
ceived representations from several 
exporters of ready-made garment8 to 
France Category 7—Ladies Blouses— 
to adopt the same policy as they did 
in the case of similar exports to 
U.S.A, (Category 341—-Ladies Blouses) 
by adopting liberalised policy by 
drawing 25 per cent quota reserve for 
second half viz., July, December, 1979 
in view of the quota for France 
having been exhausted on the date of 
opening itself so as to give the benefit 
to all such exporters who had applied 
on the 7th December, 1978 on the 
basis of reservation of firm contracts;

(b) if so, the action taken by them 
in the matter; and

(c) when it is proposed to issue the 
revised notification allowing them this 
relief?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES ANd COOPERA
TION (SHRI ARIF BAIG): (a) In 
case of Category 341 to USA, a large 
number of applications received on 
the first day of quota allocation could 
not be granted quota according to the 
guidelines stipulated in the quota 
policy. Apart from resulting in hard
ships to the exporters, this was late
ly jtp affect the workers employed In 
the concerned units adversely. In ;
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order to provide relief, it wee de
cided to bring forward some portion 
of quota on contract reservation ear. 
marked for the second half, and allo
cate equitably to the exporters found 
eligible.

(b) It has been decided to extend 
the same principle to some other ca
tegories having similar demand, in
cluding category 7 to France.

(c) Steps have been taken to imp
lement the decision.

•nnwft *n*l (ffto  qw o <fto C[*T0) 
vtb qjnwft tit wft "re firafei ipw

541s. w f f i i f in fq i* ! :  w i  w w rn i 
inft im  fiwi wxti tit iwr ^  fa :

(*) «wt »i<rqwfr, *j»r-
qw fr& «rsft f̂ nrf?r T w a r m r |« fh c v iT ^ T
«?T forfcT f*RT vSrraT |
urswiv ** ft <#h fatr ** % f*rofer 

frlOT
(v )

jwrm sfcn $ tfhc w  ?t, tiT wt t o i t  vt 
# W r  ssr *Ft m jm v zt | rfh: # r  ft, 
8t w  «ftt Art snrrr; tflr

(»r) «rftr at w  ti m  «m«r $ ? 

f t )  re gfrff wegft tit, 9<i3>w *ns*r»r ft
H*T% •ptf W'JHffl $ I

<{<n55fi tTX. ^5# Prirfff *J?«P 1 *TW,
1951 % sptrt »im «rr 1 *nro Jjprosfr tit 

f tn ftq r  1500 ^0 srfa *fto
«Ar «npr <rc 1 1 2 5  *so s iftn fto  w  

^  srwt irfVr far f*i43 ^
(hraw flf fa?*r) <tt ftnttr s j w

q$# q$?r 5 w j .  1955 P̂TFTT m\ «TT I
fjNn ?Nr ftiiirO wft iftr Stf
fol>5fr % *jt (fiWiM* f̂ RTRW fifiFT)

125 wA  sfft *fro tit ** ft 
enmn r̂rarr t  1

(«r) t f t r O r ) . ^ f a  m o  <ffo qsro 
tit tit mm fai% ^  w$t % *$**r $ 
p w i w  m Jip ifoft t  g fa j,
PHHTPT 5Tt *n ?PI^ 4l̂ t P p ii j  *FT PP9T*ff 
f ^ i r » ^ ^ a r i # s r f ? r ^ q T ^ W T r i i ¥ t  *rjt 
q f« r  1 1 t ^ o  «fto $
faw rif ti wwtffir fMrfer tit
ftinrn tit *f«RT sp it I

ftwfW fft w  vnwr p w  ir^ it
t  • *ft w 4̂i ĵs*r, ffir |fPi

i5t ftronsff ^ trraix qr ?w fwr îwr 
 ̂iflr «mrr tit vntit | fv ft 

trfwnQ' srf?mm tit snf  ̂ ^̂ rfr*nr 1

Proposal to Amend Indo-Nepal Trade 
Agreement

5416. DR. LAXMINARAYAN PAN- 
DEYA: Will the Minister of COM
MERCE, CIVIL SUPPLIES AND CO
OPERATION be pleased to refer to 
the reply given to Unstarred Question 
No. 1743 on 2nd March, 1979 regard
ing news-item captioned “Coca Cola 
may return via Nepal” and state:

(a) whether in view of the com
munication by His Majesty’s Govern
ment of Nepal will Government of 
India amend the Trade Agreement 
and delete non-alcoholic beverages 
from the Indo-Nepal Trade Agree
ment; and

(b) if not, the reason therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE* 
CIVIL SUPPLIES ANd  COOPERA
TION (SHRI ARIF BAIG): (a) and
(b). The Protocol to the Treaty of 
Trade provides, inter alia, that the 
list of Nepalese industrial products 
eligible for preferential treatment in 
India “will be subject to periodic 
joint review as and when required” . 
In view of this provision and the 
subsequent assurance from IQs Maj
esty’s Government of Nepal that 
export of Coca Cola to India would 
be banned, no formal amendment of 
the Treaty is called for.

Projects covered by UNDP 
Programme

5417. SHRI DURGA CHAND: Will 
the DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE be 
pleased to state:

(a) what; are the details of the pro
jects covered by UNDP i^gramme;
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(b) the number of persons sent to 
each country from India under the 
above programme during the test 
three years, year-wise along with 
their fields of studies;

(c) what is the number of persons 
proposed to be sent to each country 
under the programme during the next 
two years, year-wise with their fields 
of studies; and

(d) what is the procedure for selec
tion of persons under the programme?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SATISH AGARWAL): (a)
to (d). Information is being collected 
and will be laid on the Table of 
the House.

Set Back In State Trading of Mica

5418. SHRI A. K. ROY: Will the 
Minister of COMMERCE, CIVIL 
SUPPLIES AND COOPERATION be 
pleased to state:

(a) total amount of Mica produc
tion in the country and the amount 
covered by the State Trading Cor
poration in 1977-78 in the Tilayia- 
Kodrma zone of Bihar;

(b) whether the state trading of 
Mica has suffered a set back in last 
two years, if so, reasons thereof; and

(c) the extent the State Trading 
has benefited the small Mica indus
tries and the workmen employed 
there, facts in details?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES ANd  COOPERA
TION (SHRI ARIF BAIG): (a)
Crude mica production in India was 
9352 tonnes during 1977 and 9246 ton. 
nes during 1978. Mica Trading Cor
poration of India Ltd. (MITCO)—a 
public sector undertaking—which is 
the canalising agency for export of 
processed mica, does not engage it- 
self in mica mining and production of 
crude mica.

(to) No, Sir.

(c) The main socio-economic objec
tive of MITCO is to help the weaker 
section in mica trade. Most of 
MITCO’s purchases are effected from 
this section.

MITCO ha? started five processing 
factories in Bihar and Andhra Pra- 
deshj directly employing about 600 
workers, who enjoy best conditions of 
service in mica industry. MITCO also 
supports around 5000 workers emp
loyed in the processing units of its 
about 1000 weaker section business 
associates on whom regular orders are 
placed by MITCO.

MITCO has set up its own mica 
fabrication plant and Dry Ground 
Mica Powder Units. MITCO has also 
succeeded in identifying collabora
tors for establshment of mica paper, 
mica capacitor and other industries 
using mica, negotiations in respect of 
which are in progress.

5419. w to tw p w  ror

( * )  1978- 79$ <fl<H frgPPET
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Abolition of Gold Control Order

5420. SHRI MADHAVRAO SCIN- 
DIA: Will, the DEPUTY PRIMS
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MINISTER AND MINISTER OF FIN
ANCE be pleased to state:

(a) whether it is a fact that since 
the formation of new Government at 
the Centre all associations engaged in 
Gold business have been representing 
to Government for abolition of Gold 
Control Order;

(b) if so, whether Government will
reconsider the matter to bring the 
changes in this regard and meet the 
demands of the business community; 
and ; - qgf[

(c) if so, what are the specific de
mands of those associations for bring
ing changes in the Gold Control 
Orders and Government reaction 
thereof?

THE MINISTER OF STATE IN 
THfi MINISTRY OF FINANCE 
(SHRI SATISH AGARWAL): (a)
Government have received represen
tations from various associations of 
goldsmiths and licensed dealers and 
also individuals proposing either 
abolition of the Gold (Control) Act 
or significant amendments to it.

(b) and (c). The Government have 
appointed a Committee under the 
Chairmpmhip of the Governor, Re
serve Bank of India to review gold 
policy in all its aspects and make 
appropriate recommendations. The 
various proposals/demands for amend' 
ment of Gold (Control) Act received 
from the associations have been plac. 
ed before the Committee for conside
ration. The report of the Committee 
is awaited.

Import of Molasses

5421. SHRI RAMACHANDRAN KA- 
DANNAPPALLI: Will the Minister 
Of? COMMERCE, CIVIL SUPPLIES 
AND COOPERATION be pleased to 
state:

(a) dhether it is a fact that the 
State Trading Corporation is going to 
import 5 lakh tonnes of molasses; and

(b) if so* the reastms?
THE MINISTER OF STATE IN 

THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BAIG): (a) No, 
Sir.

(b) Does not arise.

Increase in Excite Duty on Petroleum 
Products

5422. SHRI KIRIT BIKRAM DEB 
BURMAN: Will the DEPUTY PRIME 
MINISTER AND MINISTER OF FIN
ANCE be pleased to state:

(a) whether some of the State Gov
ernments have protested against the 
proposed increases in Excise duty on 
petroleum products;

(b) if so, which State Governments 
have made protests representations 
and the detail? thereof; and

(c) Government’s reaction there
on?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SATISH AGARWAL): (a)
Yes, Sir.

(b) The Chief Minister of West 
Bengal had addressed a communica
tion on 3-3-79 to the Prime Minister 
in which he had, among other things, 
protested against the increase in 
excise duties on petroleum products 
including kerosene proposed in the
1979 Budget. He had also requested 
that these proposals should be revJUu 
ed.

(c) In the context of the steep in
crease in international prices of crude
oil announced by the OPEC and- the 
need to restrain consumption of pet
roleum products it is not feasible to 
reduce the current level of dutieB of 
petroleum products.
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Expenditure tom nd in Foreign 
Trips by Officers of Central Govern

ment
5423. SHRI VINODBHAI SHETH: 

Will the DEPUTY PRIME MINIS
TER AND MINISTER OF FINANCE 
be pleased to state:

(a) how much expenditure was in
curred in foreign travel trips by offi
cers of Central Government during 
1977-78 and from 1st April, 1978 to 
31st December, 1978, Ministry-wise; 
and

(b) whether these trips were ap- 
proveed by concerned Minister with 
proper justification?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI ZULFIQUARULLAH): (a)
The information is being collecie' 
and will be laid on the Table of the 
House as soon as it is available.

(b) Undar the existing proradurq 
all foreign trips are required to t€ 
approved by the Minister-in-charge ol 
the administrative Ministry.

Losses to Companies Assisted by TDB1

5424. SHRI SUBHASH CHANDRA 
BOSE ALLURX: Will the DEPUTY 
PRIME MINISTER AND MINISTER 
OF FINANCE be pleased to state:

(a) whether it is a fact that out of 
214 IDBl assisted companies 106 com
panies reported losses to the tune of 
Rs. 109 crores in 1977;

(b) if so, what are the reasons for 
such losses ; and

(c) steps proposed to be taken to 
prevent them from becoming sick?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCB 
(SHRI ZUIjFIQUABULLAH) :
Yes, Sir.

(b) These loss-making companies 
mainly belpng to paper, mini-steel, 
glass, chemicals and cotton textile 
groups, which passed though difficult

times owing to a variety of factors 
such as power cuts, demand recession 
etc. Besides, bulk of these companies 
were new units which commenced 
in their failure to achieve optimum 
utilisation of installed capacity. Esca
lation in the project ^osts was another 
factor, which adversely affected the 
profitability projections of these new 
units.

(c) For the purpose of rehabilita
tion/revival of viable sick units, the 
industrial Development Bank of India 
(IDBI), in consultation with other 
participating institutions, works out 
a time-bound programme, which nor
mally includes measures such as 
package of concessions by way of 
moratorium/rescheduling of Overdue 
instalments and interests, need-based 
addit;imsl assistance, including con
cessional terms, if necessary, streng
thening of management by inducting 
professionals, merger with a healthy 
unit, etc. IDBl also devotes consider
able attention in the matter of follow- 
up/super visios of the assisted compa
nies through periodical inspections so 
as to secure the necessary feed-back 
on their working. For closet surveil
lance of the assisted concerns which 
have turned sick or have been show
ing signs of incipient sickness or have 
major problems, a separate Division 
has also been set up in IDBI, which 
is engaged, inter-alia, in nursing of 
these units.

Extension to Chairman and Manag
ing Directors of Nationalised Batiks

5425. SARDAR RAGHBIR SINGH 
VIRK: Will the DEPUTY PRIME 
MINISTER AND MINISTER OF FIN
ANCE be pleased to state:

(a) whether it is a fact that exten
sion to the Chairmen and Managing 
Directors of the nationalised banks is 
freely given by the Government and 
if so, the reasons thereof;

(b) what are the names of the 
banks, the Chairman and Managing 
Directors were given extensions more
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than once and the 
case; and

reasons in each

(c) whether Government proposes 
to stop this practice of giving exten
sions to Directors/Managing Direc
tors/Chairmen. of the nationalised 
banks and if not, the reasons there
of?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI ZULFIQUARULLAH): (a)
The appointments/reappointments of 
the Chairmen and Managing Directors 
of nationalised banks are made by the 
Central Government after careful 
thought, in consultation with the 
Reserve Bank of India, in terms of 
the provisions of the Nationalised 
Banks (Management and Miscella
neous Provisions) Scheme, 1970. Such 
appointments can be made for periods 
not exceeding five years at any time

and the persons concerned are eligible 
for re-appointment.

(b) The information is indicated in 
the attached statement. Each case is 
decided by Government on merit# 
after consultation with the Reserve 
Bank and after taking into account 
the situation in each bank.

(c) In terms of clause 8(1) of the 
Nationalised Banks (Management and 
Miscellaneous Provisions) Scheme, 
1970, the term of appointment of a 
Managing Director of a nationalised 
bank is specified by the Central Gov
ernment after consultation with the 
Reserve Bank; a Managing Director 
whose term has expired is eligible 
for re-appointment. While specifying 
the term of appointment of a person 
as Managing Director of a nationalised 
bank, all relevant factors such as his 
age, experience and length of service, 
situation in the bank concerned, are 
taken into account.

Statement

Statement showing the names of the Custodians/Chairmen & Managing Directors of the 
Nationalised Banks who got extensions of their terms more than once

SI. Name of the Bank 
No.

Name of the Custodian/ 
Chairman & Managing 

Director

Term allowed

1 Central Bank of India. Shri B. N. Adarkar ai-I-71 to 10-19-78 
11-13*70 to ao-i-74 
ai-1-74 to 31-1-74 
1-8-741*> a 0-8-74
21-8*74 *0 31-3-74

a Bank of India .

3 Punjab National Bank

Shri J. N. Saxena

Shri T. R. Tuli

I.I0-70 to 10- 18-78 
11-12-78 to SO-9-7S 
1-10-73 to 3>-io-73
1-11-73 30-9-74
1-10-74 to 30-9-73

1-8-75 to 31-7-76 
1-8-76 to 31-8-76 
1-9-76 to 31-7-77
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4 BankofBaroda

5 United Commercial Bank

6 Canara Bank

7 United Bank of India .

Shri V. D. Thakkar

Shri V. R. Desai

Shri C.E. Kamath

Sh. M. Sea Sarma

14-9-71 to 10-12-72 
11-12-72 to 31-12-74 
i-x-75 3«-3-75
1-4*75 t° 30-4-75
I-9-71 to 10-12-72
II-12-72 to 31-12-74. 
1-1-75 to 31-3-75 
1-4-75 to 3°-4-75 
1-5*75 K> 31-3-78 
1-4-78 to 18-6-78

3-9-73 to 2-9-76 
3-9-76 to a-9-77 
3-9-77 to 2-9-78 
3-9-78 to 2-9-81

1-8-73 to 31-7-76 
1-8-76 to 31-8-76 , 
1-9-76 to 8i“7*77

ft Dena Bank

g Syndicate Bank

10 Union Bank of India

11 Allahabad Bank

Shri R. A. Gulmohamed

Sh. K. K. Pai

12 Indian Bank

Sh. P. F. Gutta

1. Shri B. K. Mookerjea

2. Sh. S. D. Varma

Shri G. Lakshminarayanan

13 Indian Overseas Bank. Shri A. M. Kadhiresan

10-7-70 to 10-12-72-
11-12-72 to 9*7-73 
10-7-73 to 9-7-74
10-7-74 22-7-76 
33-7-76 to 31-8-76 > 
1-9-76 to 31-1-77 
i-a-77 to s 1-3-77

98-2-70 to 10-12-72
11-12-72 to 31-12-74,
1- 1-75 to Si- -75 
1-4*75 30-4-75
i-5*75 to 31-3-78
I-4-78 to 23-4-78

15*7-70 to 10-12-72
II-12-72 to3i-ia-74>.
I-1-75 31-3-75 

*1-4-75 to 30-4-75

18-7-70 to 10-12-72
II-12-72 to 17-7-73-
18-7-73 to 31-8-73 
1-9.73 to 31-10-73

i-n-73 to 31-10-76. 
i-n-76 to 30-11-7&
I-12-76 to 31-3-77

19-7-69 to 10-12-72
II-12-72 to 31-12-74 
1- 1*75 to 31-3-75 
1-4-75 to 30-4-75 
1-5-75 10 31-3-76 
1-4-76 to 30-4-76
1-5-76 to 31-3-77 
1-4-77 to 30-4-77

1-10-73 to 30-9-76 
1-10-76 to 30-9-77 
1-10-77 to 31-3-78

Shn P.F, Gutta was appointed Chairman and Managing Director of the Central Bank of India* 
from 1-5*1975 to 30-4-1979.
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lame of New Currency Notes

5420. SHRI KESHAVRAO DHON- 
DGE: Will the DEPUTY PRIME 
MINISTER AND MINISTER OF FIN
ANCE be pleased to state the total 
value of soiled notes submitted to 
various banks throughout the country 
during the last ten years and the time 
by which new notes will be issued in 
replacement thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI ZULFIQUARULLAH): No
record is kept by the banks of soiled 
notes received by them for exchange. 
When soiled notes are tendered for 
exchange by any person to a Bank, 
new notes, depending on availability, 
or unsoiled notes are given to him 
across the counter.

Appeals to Collector of Central Excise 
West Bengal for Pe Novo Adjudica

tion

5427. SHRI MOHAN LAL PIPIL: 
Will the DEPUTY PRIME MINIS
TER AND MINISTER OF FINANCE 
be pleased to state:'

(a) what is the number of appeals 
remanded to the Collector of Central 
Excise, West Bengal, Calcutta, by 
Central Board of Excise and Customs 
for de novo ajdudication for the last 
financial year; and

(b) what are the reasons for the de
lay in adjudication of the cases?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SATISH AGARWAL): (a)
Only one appeal filed jointly by three 
persons.

(b) The case could not be adjudicat
ed by the Collector of Central Excise 
West Bengal Calcutta as certain facts 
had to be verified. The case is now 
fixed for .personal hearing before the 
■Collector on 4th April, 1979.

Reaction of Government to newt item 
“concern over stock Bank Producti

vity”

5428 SHRI P. M. SAYEED:
SHRI A. R. BADRINARA- 

YAN:
SHRI M. V. CHANDRA 

SHEKHARA MURHTY:

Will the DEPUTY PRIME MINIS
TER AND MINISTER OF FINANCE 
be pleased to state:

(a) whether Government’s atten
tion has been drawn to the press re
port appearing in ‘Economic Times’ 
and as wel] as in ‘Financial Express’ 
dated 21st January, 1979 under the 
heading “Concern over slack bank 
productivity” ;

(b) if so, the reaction of the Union 
Government;

(c) whether Government have exa
mined these press reports; and

(d) if so, what are the factors res
ponsible for this?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI ZULFIQUARULLAH): (a)
Yes, Sir.

(b) to (d). The Deputy Governor 
of the Reserve Bank made it clear at 
the beginning of his reported talk 
that the views expressed were per
sonal. Government are in accord with 
the , general conclusion that, in order 
to remain viable, it is imperative that 
the banking industry should reduce 
their cost of operations and that one 
significant wav of doing this is by 
raising the level of productivity. The 
management and employees of all 
commercial banks should make great
er «»d  concerted effort in this direc
tion.
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JeweUery Suitcase itt Aircraft which
met With accident on 17-12-78 at 

Hyderabad Airport
8429. SHRI G. NARSIMHA RED

DY: Will the Minister of TOURISM . 
AND CIVIL AVIATION be pleased 
to state:

(a) is it a fact that Rs. 30 lakhs 
and some jewellery were found in a 
suitcase in the Aircraft which met 
with an accident on 17-12-78 at 
Hyderabad Airport; and

(b) if so, give details of valuables 
found and persons claimed?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRl PU- 
RUSHOTTAM KAUSHIK) (a) and
(b). No, Sir. No suitcase containing 
Rs, 30 iakhs and some jewellery was 
salvaged from the Boeing 737 aircraft 
VTEAL which met with an accident at 
Hyderabad on 17th December, 1078. 
However, the following items of cur
rency/jewellery were recovered on 
17th December 1978:—

1. Currency:
(a) L.K»se burnt currency notes 

in four bundles of 100 rupees 
notes, valued between 
Rs. 30,000 and Rs. 40,000 
(Declaration filed with Re
serve Bank of India).

(b) One small red colour purse 
with Rs. 163.

(c) One black leather purse with 
Rs. 10S0.

(d) Rs. 1,100 recovered from the 
personal clothing.

(e) One cheque of Rs. 3,000 be
longing to Dr. Bimal Nath 
Roy.

('t) One diary containing one 
Dollar only.

2. Jewellery:
(a) One broken golden colour 

chain (3 pieces).
(b) Twc silver key chaitui.

(c) One HMT automatic wrist 
watch.

(d) Four ear rings of white metal 
and one chain of white metal.

(e) Two gold bangles.
(f) One white metal chain with 

tinstones.
(g) One wrist chain with stones.
(h) One malla of white artificial 

pearls, loose artificial pearls, 
one two white metal brace
lets.

(i) One white metal ring.
(j) One pair of ear rings.
(k) One string artificial pearls.

In respect of cash, no claim h*s so 
far been received except in the case 
of Rs. 1,100 shown at item 1(d) where 
the passengers havG been able ’ to 
identify personal clothings from 
where, the amount was recovered. 
Action is being taken to settle this 
claim. The amount of Rs. 1,050 
shown at 1(c) has since been paid as 
the address was available in the 
purse.

Cancellation of Re-Insurance Trea
ties by Chairman-cum-Managing 
Director of Oriental Fire and General 

Insurance Company

5431. SHRI MAHI LAL; Will the 
DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE be pleased 
to state:

(a) whether the present Chair
man-cum-Managing Director of 
Oriental Fire and General Insurance 
Company has recently cancelled ell 
the re-insurance treaties made by 
the previous Management with lor-  
eign Insuraers and has entered into 
a fresh re-insurance agreement with 
a French firm;

(b) whether it is & **ct that the 
above re-insurance agreements have 
been made without the sanction of" 
Board and QIC who are the Govern
ing Body in the field; and
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(c) if so, the reasons for all this 
change in the re-insurance treaties?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH): (a) No Sir;
the facts of the case are as under:—

In accordance with the usual prac
tice of insurance companies the world 
over, Oriental Fire and General In
surance Company Limited gave provi
sional notice of cancellation to re
insurers well before the close of 1978, 
with a view to review the re-insur
ance arrangements and make any 
changes which may be required for 
the next year, both with regard to 
cessions of outgoing business and ac
ceptance of incoming business. As a 
result of such a review, by and large, 
the companies with whom ‘Oriental 
Fire and Genera]’ had good business 
•exchange were retained as its reinsu
rers for the year 1979 also. Cancel
lations were effected in respect of 
only three companies. New place
ments for small shares of Treaties and 
additional small shares of business 
were made with both French and non- 
French companies.

(b) The over-all reinsurance pro
gramme and pattern are decided by 
the General Insurance Corporation of 
India and indvidual agreements rela
ting to these are not required to be 
got sanctioned by the Board of any 
of the companies.

(c) The reasons for cancellation of 
the treaties, in the three cases refer
red to in (a) above, were adverse 
^experience and terms of the re-insurer 
being not acceptable. Also, the rea
sons for granting new placements of 
shares of treaties/additional shares 
were (i) to match reciprocity, (ii) to 
give some business where the com
pany was accepting some unprofitable 
business and (iii) to build up direct 

•connection*.

Haryana Post Office Deposits

5432. SHRI KANWAR LAL 
GUPTA: Will the DEPUTY PRIME 
MINISTER AND MINISTER OF 
FINANCE be pleased to state:

(a) have Government seen a re
port in the Current Weekly of Bom
bay dalted 3rd February, 1979 on 
the Haryana Post Office deposits;

(b) if so, why the inquiry has not 
been made regarding all the deposits 
so far though the matter has been 
pending for the last two years;

(c> the names and addresses of 
the persons, including the Officers 
against whom deposits have been 
made in the post offices along with 
the amount and which were found 
non-genuine;

(d) what action has been taken by 
Government over the report of Cur
rent weekly;

(e) have Government made an in
quiry from the concerned Officers of 
the postal department end if so, what 
is the result;

(f) have Government found out 
further movement of the money 
which was withdrawn after some 
time so that the same may be taxed;

(g) have Government made any 
inquiry of such deposits made in 
1975-76 and 1976-77; and

(h) if so, the details thereof?
THE MINISTER OF STATE IN 

THE MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH): (a) Yes, Sir.

(b) The enquiries regarding all the 
deposits have not so far been com
pleted as they are voluminous and 
time consuming. Efforts are being 
made to complete them expeditiously.

(c) A list giving names and ad
dresses of persons, including, officers, 
deposits in whose accounts have so 
far been found partly or wholly un
explained or not properly explained 
is attached.
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(d) The Commissioner of Income- deposits in violation of the rules in
tex has been asked to complete the tone’ for su“ »We Bction.
enquiries expeditiously. (f) These enquiries are being made

wherever considered necessary.
(e) The Postal Department is un- No Sir

derstood to be looking into the cases (h) In’ view of reply t0 part (g)
ot its Officer responsible for accepting above, the question does not arise.

Statement

List o f Deposits ofRs.$otoool-or more made jn Post Offices in Haruyana in March! April, 1974, 
the source o f which is partly or wholly unexplained or not properly explained so far.

S. No. Name &  Address of the Depositor Amount of Deposit in 
M arch/April, ig74(Rs.) 

Date of Deposit

t 2 3

Designated Names of State Govt. Officials

1. Welfare Fund (through S.D .M . Bhiwani) . . . .  72,000/-

J5- 3- I 974 to 30“4* i974.
3. Sh. Suraj B'm ■ -.in c/o M/s. Suraj Bhan Nand Lai, U chana Mandi 2,00,000/-

30-4-1974

Personal Names of State Govt. Officials
3. Sh. Ram  Chander s/o Sh. Tulsi Ram  Y adav, Kanina , . 65,000/-

29*4r >974
4. S i. R^ijeader Singh s/o Shri M ata Din, Kanina . . . 60,000/-

29-4-*974
5. Indu Bala d/o Sh. Prem Sagar, Palwal. . . . .  1,02,000/

30-3-1974

6. Sh. Sant Lai Khurana, Rohtak ........................................1,01,500/*

24-3* *973 to 26-4-1974.

7. S'iri M. K . Cli rg. Joint Director, Industries Govt, o f Haryana. . 5,00,000/-

31-3-1974
3. S:i . R . P. Sing 1, I.iiuitries Officer, Panipat. ’ . . 5,00,000/-

30-3-1974

Limited Companies A.O.Ps. FIPMS etc.

9. M/g. Pacca Arhtia Associatin, Sonepat. 3 . . . . 1,07,178

March 1974.
10. M/i. Haryana Trader*, Narnaul . . . .  5,22,000/-

3-4*1974
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i t .  M/s. Ram  Chander Ram  Niwas, Ateli (Rewari) . . , 4,10,000/-

09-4-1974

Co-operative Societies!Govt. Institutions/Local Authorities etc.
12. Expansion or Elementary Education, through Sh. V . S. Bassi, 51,000/-

D .E.O . Rohtak. ..... ..... .
4-4*73 & 9* 1 “74*

13. Gulmangal, Liquidator The Punjab Co-op. Spinning &  Textiles 1.85,000/-
M illsL td . Uklana. -----------------

30 3 *974
14. M/s. Hissal Co-operative Marketing Society Lim ilcd, Hissar. . 71,000/-

36-3*1974 to 29-3-1974.

15. Do 1,00,000/-

30-4-1974

16. M/s. Co-operative l-and Mortgage Bank, Fatehbad. . . . 4,00,000/-

30-3-1974 to 2-4-1974

17. Do. 5,00,000/-

20-3-1974 to 3-4-1974

18. College Security Fund, Nam aul . . . .  . 1,30,000/-

21-3-1974 to 22-3-1974
19. Kanina Co-operative Society Ltd., Kanina. . . . x,00,000/-

26-3 1974
20. Do. 50,000/-

25-3-1974
at. Do. 50,000/-

29-3-1974
22. M unicipal Committee, Narnaul . . . . .  6,27,5681/-

7-3-1974
a;v Chairman, improvement Trust Bhiwani. . . . .  31,81,956/-

2 [. Security &  iV nilsFund, B.N .C. College (through Sh. P.P. Mehta) 75,000/- 
Bhiwani. t .............

25. M unicipal Fund (through Sh. Narinder Kum ar Bakshi) Bhiwani. 7,00,000/-to 19-3-1974
t,oo,oooI- to 22-3-1974 
32,28,000/- to 38-3*1974
1.00.000 /- to 30-3-1974
1.00.000/- to 34-4*1974

36. Haryana Dairy Development, B h i w a n i ................................... 2,50,000/-

29-3-1974
37. Commerce Fund, Govt. Hr. Sec. School, Faridabad. , . 0,50,000/-

*9-3" *974*
a8. Sugarcane Society Ltd. Radaur. . . . . >  • a,60^000/-

M arc’i, 974.
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fig. Ithwar Singh Dahiya, S/o Sh. Inder Singh, Rohtak. . 50,000/-

a9*3"I974
30. Smt. Gianjit W/o Sh. Sant Lai, Gandhi NgT. Rohtak.. . , 82,000/-

*8-3-73 to 31-4-1974.
31. Sh. Jai Narain Ac. Sh. Daya Chand, Sons of Shri Ganga Ram, 1,06,800/- 

Bara Bazar, Rohtak.
6-4-1974

32. Sh. Om Prakash, Kundan Talkies, Bahadurgarh. . 50,000/-

33. Sh. Hari Mohan S/o Sh. Rameghwar Dass, Kathmandi, Rohtak . 63^000/-*

3i ‘3-J973 to 30-4*1973
34. Sh. Maharaj Krinhnan, Kewal Ganj, Rohtak. . . 76,500/-

12-4-1973 to 27-4-1973
35. Sarup Singh S/o Ch. Nand La], Rohtak. . . . .  50,000/-

29-4-1974
36. Ka^hmirilal, V  fi? PO Kalanaur. ................................................. 1,35,00,000/-

30-3-1974.
37. Sh. Dayal Chand S/o Sh. Banwarilal, V  &  PO. Makrauli, Khurd. a,00fiQ0/-

Do.

30-3-1974
1,00,000/-
30-4-1974.

39. sh. Banwarilal S/o, Sh. Shib Ram, V&P.O. Mukrauli, Khurd. 3,00,000

30-3-1974
2,00,000/-

40. Do. ■ . . ... ..
30-4-1974

41. Smt. Raj Batra w/o Sh. Mulakh Raj Batra, Fatehabad . . 80,000/-

a-4-1974 & 3-5-1974
43. Sh. Nand Lai Ganeriwala, s/o Sh. Bishan Chand, Mukand Lai 1,85,000/- 

Street Sirasa.
36-3-1974/89-3-74 30-4-74

43. Sh. Rameah Kumar s/o Sh. Bchari Lai, Wine Contractor 65,000/-
Dabwali. ......... - .... ... ............ ......

44. Sh. Shankar, »/o Sh. Ram Chand, V & P.O. Kharekan . . fctooo/- 27'4*74 & S9*4*74

*8-3-1974
43. Sh. Pritam Singh c/o Dwarka Prasad, DwarkaPuri, Sirsa. . . 80,000/-

28-3-1974
46- Sh. Jagdish Kumar s/o Sh. Ramji Lai, Sarpanch, Darbakalan. . 75,000/*

27-3-74, 29-3-74-29*4-74, 
■■ & 3o-4-*974-

47. Smt. Bhagwanti Devi w/o Sh. Lekh Raj, Fatehabad. . . 55,000/-

9-3**974
184 L.S,—
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48.  Smg. Tara Wanti, w/o Sh. Top an Daw, Fatehabad  .  .  1,30,000/-

3<>*3-i974
49.  Smt. ThakariDevi, w/o Sh. Hem Raj Fatehabad  .  .  .  2,45,000/-

2-4-1974 & a-5->974
50.  Sh. Hans Raj s/o Sh.Lekh Raj Mehta, Fatehabad.  .  .  55,000/-

5*3-1974 & 3-4-X974 
ju  Sh. Dwarka Dass, s/o Sh. Lakshman Dass, V. Phain (Hissar).  .  75,000/-

2-4-1974

52.  Sb. Dewan Chand Batra, s/o Sh. Karam Chand, Bhiwani Basti,  1,42,000/-
Fatebabad. ----------------------------------

35*3-*974 & 3‘5*I974*
53.  Sb.AtmaRamRadheySham,Bhiwani. . . . .  55,000/-

28-3-1974 & 29-4-1974

54.  Sh.Hira Lai, c/o Hari Ram Shivdat Rai, Narnaul. .  . 3,20,000/-

27-4-X974
55.  Sh. Chandcr Bhan, s/o Sh. Kabul Chand V &. P.O. Kanina.  . 1,15,005/-

30-3-1974

56.  Sb. Mange Ram, New Mandi, Narnaul. . . . .  78,000/-

30-4-1974

57. Sh.HardevajS/oSh.ShambhooDayal.V.Chalawas.  .  . 90,005/-

30-3-1974
58. Sh.KalyanSingh, Moh.FarashkhanajNarnaul.  .  .  . 1,00,000/-

30-4-1974

59. Sh. Darshan Lai s/o Sh. Lai Chand, V & P.O. Sila (RewariJ  . 1,09,000/-

28-3-1973 to 26-4-1974

60. Sh. S. K- Aggarwal, s/o Sh. Shambhoo Dayal, Nai Mandi, 50.000/-
Narnaul. --------------------------------

30-4-1974.

€1.  Sh. Cham an Lai, s/o Sh. Lakshman Dass, Theka Sharab, Ballab- 1.40,000/-
garh.

6a.  Sb. Parkath Chand Jain, 167, IE, Fairdabad. .

63.  Sh. Vishwanath, s/o Sh. Badri Narain Fartdabad.

64.  Sb. Cbuhar Ram,s/o Sh. Hira Ram, New Colony, Palwal.

65.  Sh. Behari Lai s/o Sh. Faten, Ballabgarh.

66. Sh. Mohinder Paul s/o Sh. Ramesh Chand, V.Hassanpur.

30-9-1974.

20-4-1973 

• 73.000/*

28-3-1974 & 29-3-1974. 

.  50,000/-

30-3-1974*
.  80,000/.

27-3-1974 to 29-4-1974 

1,00,000/-

30-4-1973

65,000/-
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•67. Gupta Court, Ballabgarh, Kalawanti c/o Rattan Lai. . . 50,000/-

68. Sh. Tej Bhan, s/o Bchari Lai, Floor Mill, Palwal.
30-4-1974 
78,000/-

69. Sh. Amrit Lai, s/o Sh. Dcwan Ghand Aggarwal, Faridabad.
39-3**974 & 30*3*1974 
1,00,000/-

70. Sh. Raj Paul Singh s/o Sh. Matu Ram, V. & P.O. Kapro.
25-3-1974
59,000/-

7*. Manak Ghand s/o Sh. Cham an Lai, V. Dhansu.
30-3-1974 & 30-4-1974 
53,000/-

72. Sh. Ram Kumar s/o Sh. Bharu Mai, Hissar.....................................
30-3-1974
70,000/-

73- Sh. Inder Singh, s/o Sh. Ram Parshad, V. Majod.
28-3-1974*
60,000/-

74. Sh. Kishori Lai, c/o M/s. Harsuroop Kewal Ram, Hansi.
27*3**974
56,000/-

75- Sh. Mohinder Singh S/o Fateh Singh, V. Satroad. •.
8-4-1974
97*100/-

■76- Sh. Mohan Lai s/o Sh. Bishan Dass, V. Uklana. . . ,
2-4-1974-
50,000/-

77. Sh. Nihal Singh S/o Shri Raj Mai, V&P.O. Budha.......................
25-5**974- 
79,000/-

78. Sh. Prabhu Dayal, Municipal Committee, Hissar.
29-4-1974
1,05,000/-

79- Sh. Ram Kishan S/o Sh. Mangla Ram, M. C. Hissar.
30-3-1974.
92.500/-

80. Do.
30-3-1974
55.000/-

■81. Sh. Ram Dass S/o Sh. Aishi Ram, V & P.O. KouHar.
a9*4“,974
50,000/-

* 3. Sh. Ram Kumar S/o Sh. Bharu Mai, Ram Pufia, Hissar. .
89-3-1974-
50,000/-

* 3-
29-4-1974

Sh. Chaman Lai Gupta, c/o Haryana Petrol, Anaj Mandi, Hissar. 50,000/-

Sh. Risal Singh, s/o Sh. Hirdey Singh, Malilcpur.
28-3-1974 & 9-4-1974 
32,000/-

* 5 . Sh. Mool Raj Sikand, 591, M. T. Panipat. . . .
2-4-1974 to 5-5*1974- 
50, poo/:
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86. Sb. Sudesb Kumar, c/o Hukam Chand Mastan Chand, Kaithal. 2,00,000/-

Marcb, 1974.

87. Sh. MtiaaddtRasn S/oSb.BaruRamV.Kultaran, Kaithal. 1,00,00,000/-

March/April, 1974.

88. Sh. Bharat Singh s/o Sb. Amar Singh V. Sulchrali (Gurgaon). . 1,00,005/-

89. Sb. Mahabir Parshad s/o Sh. Gian, Sohna............................... 55,005/-

Marcb, 1974.

90. Sh. Girwar Singh, Inspector, ITI, Gurgaon............................. 1,20,000/-

30-3-1974 & 30-4-1974. 

gi. Kalawati w/o Adlu Ram, Q.- No. 194, D.K.B. Gurgaon. . . 1,03,9417-

March, 1974.

ga. Sh. Anar Singh Aggarwal, National Highway, Gurgaon. . 1,00,00o/-

30- 3- 1974 -

93. Sh. Munshi Ram, $Jo Sh. Bharat Singb V. Kurthla, Teh. Nuh. 1,05,000/-

30-4-1974.

94. Sb. Raj Kumar, 4/0 Sh. Sawan Ram, Sobna. 1,17,000/-

March/April, 1974.

95. Sh. Pritbvi Pau! Singb, I/A, Panipat. . . . .  5,00,000/-

March, 1974.
96. Sb. Kanwar Singb, M. T. Panipat.. Do.
97. Sh. Ram Kumar, c/o Sham Lai, G .T . Road, Panipat. . 2,30,000/-

March, 1974.

98. Sh. I&hwar Singb c/o DayalTextile Corpn. Panipat. 1,20,000/•

29-4-1974

99. Sb.Banwari Lai, »/o Sh. Mange Ram, Samalltha. . . 2,52,005/-

March, 1974.

100. Sh. Sham Lai Goyal s/o Jai Lai Ctoytl, Fatehabad . . 2,35,000/-

March/April, 1974.

C+*p*r«tiM SociitUifGM. Institutions]Local Authoritus etc.

101. Mandi Adampur Coop. Marketing Society, Mandi Adampur. . 71,000/-

30-9-»974
toa/ Sim  Hind Iron & Steel Goods Production Society, Sirsa. . , 1,00,000/- ?'

8*4*1974.
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M a i Capital with Centre god Stales

5488. SHRI R. L. KtJREBL: Will the 
DEPUTY PRIME MINISTER ADD 
MINISTER OF FINANCE be pleased 
to state:

(a) what was the total capital in 
hand with the Centre and States 
in 1947 when Britishers left India 
and how much has been added ' i& 
subsequent years by way of;

(1) Income-tax, Central Excise 
end other sources of Revenue to 
the Central Government;

(2) Sales Tax, Actro, State 
Excise, Land Revenue and other 
source of revenue with respective 
States;
(b) investment in the banks, LXC. 

Post offices which could be partly 
be used and have been utilised by 
the Central and State Governments 
towards State programmes;

(c) loans taken from foreign coun
tries including U.N.O.; and

(d) over-drafting?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SATISH AGARWAL): (a) Presum
ably, the Hon’ble Member is seeking 
information on total investment of 
the Central and State Governments 
in the form of capital outlay and loans 
advanced since independence. How
ever, data available on these are only 
from 1950-51 in respect of State Gov
ernments. Taken together these 
amounted to Rs. 1,975 crores as on 
81st March, 1951 and are estimated to 
have increased to Rs. 58,560 crores as 
on 31st March, 1979, thus registering 
an increase of Rs. 56,585 crores. The 
tax revenues of the Central and State 
Governments taken together, amoun
ted to about Rs. 120,600 crores bet
ween 1950-51 and 1978-79.

(b) A Statement is laid on the 
Tffole o* the House.
. (e) 3%* outstanding foreign debt 
(including suppliers’ credit) payable

by India was Rs. 12,529 crorec as on 
Slat December, 1978 at current rates 
of exchange

(d) Under the regulated system of 
the State Governments’ overdrafts 
with the Reserve Bank of India which 
came into effect from October, 1978, 
no State Government's account can be 
overdrawn for more than seven work
ing days, as otherwise the Reserve 
Bank of India automatically suspends 
payments which will not be resumed 
until after the overdraft has been 
cleared.

Mm m wm

I. tniMStmmt in Cintral and StaU Ga-
otmment Securities: (Rs. crow*.)

(a) By Commercial banks as
0031-3-1977 . . 3,95ft

fb) By life Insurance Cor- 
, po ration of India as on

3t-3-i977 . . i,45°

II. Outstandings of Saudi Savings
Schemes as m 31-3/977 4,358

Revision of Onerattanal Norma of 
Land Developed Bank

5434. SHRI A. R. BADRI NARA- 
YAN; Will the DEPUTY PRIME 
MINISTER AND MINISTER OF 
FINANCE be pleased to state:

(a) whether R.B.I. and Agricultu
ral Refinance and Development Cor
poration have revised Operational 
norms to encourage Land Develop
ments Banks to achieve higher levels 
of investment for the benefit of small 
and marginal farmers for the first 
time;

(b) if so, the main details of the 
proposed scheme;

(c) to what way and extent this 
has helped the small and . marginal 
formers; and

(d) whether the Land Development 
Bank organisation will be able to 
meet fully the investment credit 
needs of small and marginal farmers?
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THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH): (a) and (b). 
Norma for regulation of advances 
were first revised by the Reserve 
Bank of India in July 1975 when the 
eligibility of Land Development Banks 
for lending was linked to the recovery 
performance and to loan disbursements 
made during the previous year. These 
norms have been recently revised in 
January, 1979.

Eligibility of the primary Land 
Development Banks/Branches of 
State Land Development Banks has 
been linked with the overdues posi
tion as at the end of last Cooperative 
Year or average of the last three 
years overdues, whichever is less and 
the loans disbursed during the pre
vious year or average of the loans 
disbursed in the preceding three years, 
whichever is higher. The present 
norms are as follows:—

Range of overdues at Eligible loaning pro- 
the primary/Branch programme as % of 

Level. loans issued.

0-25 . Unrestricted.

36-30 ipo

8**35 90

36-40 80

4**45 75
46-50. 70

5Ir55 65

Above 55 . Nil.

(c) and (d). Small and marginal 
farmers in the special programmes 
areas like SFDA, DPAP, CAD etc. 
would be eligible for full finance 
under the revised norms. In the non- 
programme areas, the Land Develop
ment Banks have been advised to en
sure that at least 50 per cent of the 
£resb loans eligibility admissible is 
utilised for financing small farmers.

According ta available datst, 73$. 
primary Land Development' Banka/^ 
Branches are eligible to have unres
tricted lending based on the new 
norms as compared to only pear ' 
old criteria. Another ' 463 PLD&s/ 
Branches will be eligible for larger 
programmes ranging between 100 to 
65 per cent depending upon their r e - , 
covery performance. Thus, revision 
in the norms will help the small and 
marginal farmers to a considerable 
extent.

Further increase in Bank Credit for 
Food Procurment Operation

5435. SHRI NIHAR LASKAR:
SHRI P. M. SAYEED:

Will the DEPUTY PRIME MINIS
TER AND MINISTER OF FINANCE 
be pleased to state:

(a) whether the Banking Depart
ment does not favour any further in
crease in bank credit for food pro
curement operations;

(b) if so, whether they have sug
gested that credit needs of the Food 
Corporation should be met through 
budgetary provisions;

(c) whether the R-B.I. had sugges
ted that there should be comprehen
sive review of the entire food, credit 
policy and Government should con
sider a shift in the total credit bur
den from the banks to the public ex
chequer; and

(d) if so, the reaction of Govern* 
ment thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH); (a) to (c). 
The sectoral pattern of deployment of 
bank funds is reviewed by the Gov
ernment/Reserve Bank of India from 
time to time with a view to brining 
about modifications in the credit 
structure in the light of the overall 
economic situation. The Reserve
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Bank of India had, in this context, 
suggested that the question of com
mercial banks being increasingly cal
led upon to meet the credit needs for 
financing procurement and stocking 
Of agricultural commodities both by 
the Central and State Governments 
and their agencies needs to be review
ed.

(d) No decisions have been taken 
in this regard.

Multinationals Operating in India

5436. SHRI K. T. KOSALRAM; Will 
the DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE be 
pleased to state:

(a) how many branches a n d  sub
sidiaries of multinationals operating 
in India have diluted their foreign 
equity as per policy laid, down by the 
Government; and

(b) how many foreign companies, 
if any, have refused to dilute their 
equity and offered to wind up their 
operations and leave the country?

THE MINISTER OF STATE IN 
MINISTRY OF FINANCE (SHRI 
SATISH AGARWAL): (a) So far 245 
companies have diluted their non
resident equity in conformity with 
the FERA guidelines. Further, dilu
tion schemes of 92 other companies 
have also been approved.

(b) Attention of the Hon. Member 
is invited to the reply given to Lok 
Sabha Unstarred Question No. 622 
dated 23rd February, 1979.

Allotment of Funds to. Karnataka for 
improvement in Police Adminis

tration

5436. SHRI K. LAKKAPPA: Will 
the DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE be pleased to 
state:
, (a )7whethe* the Seventh Finance 
'C^mstiksion has recommended the al

lotment of aay funds to Karnataka 
to enable that State to effect im
provements in Police administration 
and undertake more welfare mea
sures fgr the Police; and

(b) if not, whether Government 
intend to make any allocations to 
Karnataka for, the purpose? ;

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SATISH AGARWAL): (a) No, 
Sir.

(b) The Government of India' have 
been providing financial assistance to 
all State Governments for moderni
sation of State Police forces and for 
Police housing. Such assistance to 
Karnataka during the current year 
amounts to Rs. 28.76 lakhs—Rs. 14.38 
lakhs as grants and Rs. 14.38 lakhs as 
loans—for modernisation of the State’s 
police forces and Rs. 27.64 lakhs as 
loans for Police housing in the State.

5439. w w  m  wmmm : mi
snroiihftfraT ftw to $qr

for :

(if) srwrft vtaf $ if
31 1979

fafcw fan w ;  «fh:

(«■) «w r0 w pfi vt
^  grcr i f  srfa *  fa?

Grefor h ^ rtt  f t  u f ?

(«ft <nftor tnmwr) t (nr) 
ffTyrfy ft* $ wwftr wr»r¥ m fafrr 

£mr(h W lvirwrc*
irfbrf^WFff**FPfsft 1977-

78 *f>T arrfor fat tfsrs 3 1979 vttar
W  *?T, q 31-3-1978jft *nnrpcfpcr 

<fW0' #CT ^ SWNr OTW # 5PTTf *rf yft
m q̂ yPmarfew  forr w j  1 yifffh <wro 
€hi ̂  wm”T ito  w*rt fWhr otirt
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fkti wtil, «ra: tfwrfr dw $ Whftflur 
*t *  hpfw «rt ♦

?rifrti ?rf «»ft <jafr «ft *s>cr 3tov
*1#  ifhiT 1

(w) *n)rfw?r ^11 smnft sot 3% 
Wi-tot qt Ti fan qtrpit 1

Uniform Wage Pollcj or Public 
Sector Undertakings

5440, SHRI S. R. DAMANI: Will the 
DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE be pleased 
to state:

(a) the progress made by the 
Bureau of Enterprises in negotiating 
with the Central trade unions on the 
formulation of a uniform wage policy 
for public sector undertakings;

(b) whether Government are pro
posing to apply the same wage policy 
lor private sector undertakings; «nd

(c) if not, the reasons thereof?
THE MINISTER OF STATE IN 

THE MINISTRY OF FINANCE 
(SHRI SATISH AGARWAL): (a)
Presumably the Hon’ble Member is 
referring to one of the conclusions of 
the meeting held with the trade union 
organisations in June, 1978 that a 
suitable mechanism will be evolved 
for consulting trade union organisa
tions in laying down gu'delineb for 
negotiations on wage revision and 
dearness allowance in Public Enter
prises. Meetings of the mechanism 
constituted for the above purpose 
were held on the 5th March, 1979 and 
26th March, 1979. As decided at the 
latter meeting, a further meeting of 
the consultative mechanism is ex
pected to be held towards the end of 
April, 1979. Consequently, no new 
policy frame-work has yet been 
evolved with regard to contents of 
specific wage settlements in individual 
public enterprises.

<b) No, Sir.

(c) As stated, in the reply to part
(a) of the Question, the scope of the 

going on with, the trade

union organisations is limited to re
vision of wages etc. in Public Enter
prises. Moreover, the considerations 
which apply to wage settlements in 
Public Enterprises are in some
respects different from those appli
cable to wage settlements in private 
sector.

News Item captioned “LlC’s Multi- 
crore loot of poorer policy holders"'

5441. SHRI MANOHAR LAL; 
SHRI VASANT SATHE:

Will the DEPUTY PRIME MINIS
TER AND MINISTER OF FINANCE 
be pleased t0 state:

(a) whether his attention has been 
drawn to the news item under the 
caption “LlC’s Multi-crore loot of 
poorer policy holders* appearing in 
the Blitz weekly of 3rd March, 1979; 
end

(b) if so, the reaction of the Gov
ernment thereto and action proposed 
to be taken in the matter?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI ZULFIQUARULLAH); (a) 
Yes, Sir.

(b) Government are of the view 
that the criticism which has been 
levelled in the article against the LIC 
is unjustified.

Representation of rural anas in the 
service of LA. and AX

5442. SHRl RAJESHWAR SINGH: 
SHRI BALAK RAM:

Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased 
to state:

(«) whether the percentage of re
presentation in the -services of Air 
India and Indian Airlines frdi&the 
agriculturist section constituting 80 
per cent of the entire population is 
lower than urban areas constituting
only 20 per cent of the population;
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(b) reasons for the same; end
(c) *tep3 taken or proposed to be 

taken to ensure equitable share of the 
rural areas consisting of Harijans, 
agriculturists and Backward section 
in proportion to their population in 
the country?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
PURUSHOTTAM KAUSHIK): (a) to

(c). At the time of initial appoint, 
ments in Indian Airlines and Air- 
India, candidates are not required to 
indicate the Section of the population 
t h e y  belong to except in case of those 
who are Scheduled Castes, Scheduled 
Tribes, Ex-servicemen and dependents 
of those killed in action. Hence no 
data is available in this regard. At 
present reservation in servicea of Air- 
India and Indian Airlines is made 
only for Scheduled Castes and Stfhe- 
dtiled Tribes and Ex-servicemen and 
dependents of those killed in action.

Intensive T o u r  of Latin American 
Countries by an Official deputed by 

Commerce Ministry

6443. SHRI P. RAJAGOPAL 
NA1DU: Will tbe Minister of COM
MERCE, CIVIL SUPPLIES AND 
COOPERATION be pleased to state:

(a) whether the Ministry have de
puted an official for an intensive tour 
of Latin American Countries with a 
view to exploring the possibilities of 
increasing economic cooperation; and

(c) if so, the results thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION (SHRi ARlF BEG) : (a> Yes,
Sir.

(b) As a result of in-depth discus
sions with the concerned authorities 
and pur  Commercial Representatives 
atationed in Latin American Countries 
visited, ways and means have been

Indian exports

tQ Latin America and PO*a&ilitie* of 
increasing bilateral economic coopera
tion. Long distance, understandably 
has acted, inter-alia. as a major 
constraint in bridging information 
gap between India and Latin Ameri
ca. Thu8 the transport angle was 
also studied in some detail.

LA. to withdraw Airbus from AX 
Gulf Routes

5444. SHRI K. A. RAJ AN;
SHRI EDUARDO FALEIRO:
SHRI M. RAM GOPAL 

REDDY:
SHRI VUAY KUMAR N. 

PAUL:
Will the Minister of TOURISM 

AND CIVIL AVIATION be pleased 
to state:

(a) whether it is a fact that the 
Indian Airlines hag decided to with
draw airbuses from the Air India 
Gulf routes; and

(b) if so, the details and reasons 
therefor?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
PURUSHOTTAM KAUSHIK): (a) and
(b) Yes, Sir. Because of the loss of 
one Boeing-737 aircraft due to an 
accident at Hyderabad in December,
1978, and the need to maintain a 
satisfactory level of on-time perfor
mance, Indian Airlines, in consulta
tion with Air-India, have decided to 
withdraw their Airbus Charter ser
vices from the Gulf route from 1st 
April, 1979. Air India have, how
ever, adjusted their schedules with 
other services in such a  way that the 
total number of frequencies to the 
Gulf are maintained at the existing 
level. Steps have been taken to see 
that additional seats to Gulf are made 
available by deploying 3 more 747 
services and 707 services to Gulf as 
against Withdrawal of 4 Airbua 
flights.
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G t ita  Jubilee Celebration* of 
Hftfemal Cooperative Union of India

5445. SHRI DHARMA VIE VASISHT 
Will the Minister of COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state:

(a) the nature of discussions and 
decisions taken at the Golden Jubilee 
Celebrations of the National Coope
rative Union of India inaugurated by 
the Prime Minister in early March this 
year; and

(b) the number and names of 
principal delegates from India and 
foreign countries?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION (SHRI KRISHNA KUMAR 
'GOPAL): (a) The Golden Jubilee
Celebrations of the National Coopera
tive Union of India was inaugurated 
by the Vice-President of India on 

. 11-3-79. Only a symposium on 
“Strengthening of Ideological Content 
of the Cooperative Movement” was 
held, during the celebration. No dis
cussions as such were held.

(b) There were no specflc delegates 
to National Cooperative Union of 
India Golden Jubilee Celebrations, as 
such. However, some of the delegates 
to the 8th Indian Cooperative Cong
ress which was inaugurated by the 
Prime Minister, on 9-3-1979, also 
attended the Golden Jubilee celebra
tions. The attendance for the Golden 
Jubilee celebrations was not taken 
separately.

Reservation of Quota for ‘Sons of the 
Soil’ in Central Government /  PnbU c 

Sector Undertakings

8446. SHRI S. R. REDDY: Will the 
DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE be pleased 
to stttte:

(a) whether government have de
cided to reserve some quota for jobs

carrying certain monthly salaries for 
the 'son of the soil' in all Central 
Governments and Government Pub* 
blic Sector Undertakings; and

Cb) if so, the details regarding the 
scheme of Government in this re
gard?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SATISH AGARWAL): (a)
and (b). As far as Central Public 
Enterprises are concerned, Govern
ment has laid down the policy that 
recruitment to posts carrying the pay 
scales, maximum of which does not 
exceed Rs. 800/. pef month, should 
be made through the National Em
ployment Service and other sources 
of recruitment could be tapped only if 
the Employment Exchanges issue 
“Non-availability Certificate”.

Central Government has not made 
any reservation tor ‘Sons of the Soil’ 
in Public Services.

Misuse of Import Uccnces

5447. SHRI AMARSINH V. RATHA- 
WA: Will the Minister of COM
MERCE, CIVIL SUPPLIES AND 
COOPERATION be pleased to state:

(a) whether any case has been 
brought to the notice of Government 
in regard to the misuse of import 
licences during the years 1977 and 
1978;

(b) if so, their names and number, 
(State-wise); and

(c) the action taken against the 
culprits?

THE MINISTER OP STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BAIG): (a) to
(c). Information is being collected and 
will be laid on the Table of the 
House. ■ . \
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Payment of Taxes by Film ProdUc 
cere

5449. DR. VASANT KUMAR PAN* 
DIT: Will the DEPUTY PRIME
MINISTER AND MINISTER OF 
FINANCE be pleased to state:

'(a) what are arrears of payment 
of taxes and penalties of more than 
Rs. 50,000 against each individual 
from (1) Film Producers <*) Film 
Distributors (3) Film Artists as on 
31 December, 1978;

(b) what action have Government 
taken to recover the dues; and

(c) how much amount has been 
written off during the last three 
years in each case separately with 
reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
2WLBTQUAiiULLAH): (a) Informa- 

- tUm as on 31st December, 1978 is not 
readily available and itp collection in 
respect of each Individual film pro- 
d^oer, film; distributor and fflm artist 
would take, considerable tim* and
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labour. However, according to the 
presently available information there 
were 98 ftim producers and distribu
tor? against each of whom the income- 
tax in arrears (including penalties 
and interest' etc., levied under the 
Income-tax Act) outstanding as on 
31-3-78 exceeded Rs. 50,000. The tax 
in arrears in these 93 cases amounted 
to Bs. 296.08 lakhs besides tax 
demands of Rs. 44.32 lakhjwliich had 
been created but had not fallen due 
for collection. Similarly there were 
39 Film Actors and Actresses against 
each of whom income tax in arrears 
(including penalties and interest etc., 
levied under the Income Tax Act) 
outstanding as on 28-2-78 exceeded 
Rs. 50,000. The tax in arrears in these 
39 cases amounted to Rs. 146.10 lakhs 
besides tax demands of Rs. 10.04 
lakhs which had been created but had 
not fallen due for collection.

) (b) Depending on the facts and 
circumstances of each case steps are 
being taken in accordance with law 
for the recovery of these taxes. A 
statement showing some of the steps 
taken recently for recovering/redw
ing arrears is given in the statement 
attached.

(c) The Commissioners of Income- 
tax have full powers to wlrite off 
arrears of tax demands. However, they 
are required to obtain prior approval 
of the Central Board at Direct Taxes 
before wtritting off the demands involv
ing over Rs. 10 lakhs In the income- 
tax oases and over Rs. 5 lakhs in other 
cases. Information in respect of eases 
in which prior administrative approval 
was given during the year 1975-76 to 
197T-78 for write off of tax demandts 
is readily available and is given in the 
attached statement.

Statement
Some of the important steps taken 

recently to reduce the tax arrears and 
to ryowar those long over due are 
givenbelow:—

(!) Thb problem of reducing |he 
tax a&Mrf 'W&';dtoetisaed in detail

at the
sionetrs of Income-tax held in May
1978 and comprehensive instructions 
were issued in June 1978 which, 

inter alia, stipulated as under:
(a) Target of collection/reduc

tion out of arrear demand was 
placed at 55 per cent and out of 
current demand at 90 per cent 
with the alternative target of 
overall reduction of 25 per ceiit of 
the total of tax in arrears and the 
demand not falling due for collec

tion to be carried forward on 1-4-79 
compared to that brought forward on 
1-4-78.

(b) The Annual Action Plan for
1978-79 was so designed as to 
enable the deployment of some 
manpower from the assessment 
work to the work relating to 
reduction of tax aiirears.

(c) One ITO in each Commis
sioners' charge was required to be 
exclusively assigned the duties of 
assisting the Commissioner of 
Income-tax in supervising the 
recovery work.

(d) Each ITO was required to 
set apart one or two days in a 
week or one week in a month to 
exclusively deal with. the. collec
tion/reduction of tax arrears.

(e) The Special Squads were 
required to be set up for attending

to various items of work connec
ted with the reduction of tax 
arrears.

(ii) The Member of the Board in 
charge of reduction of tax arrears 
visited various Commissioners 
charges and held discussions for 
stepping up the efforts to reduce 
the tax arrears. The defects notified 
by him during inspection were 
brought to the notice of the Com
missioners for taking remedial 
action.

(iii) A  monthly tdegrapfeic report 
to monitor the progress in achieving 
the tarfgede of collection/reduction
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of tax arrears has been prescribed 
and the necessary follow up action 
is being taken on the basis of such 
reports. ,

(iv) Commissioners of Income-tax 
(Appeals) have been requested 
individualy to dispose of the appeals 
involving large arrears of tax on a 
priority basis.

(v) A  list of appeals pending with 
Hie Income-tax Tribunals involving 
high demands was sent to the 
Ministry of Law which has since 
been forwarded to the President of 
the Income-tax Appellate Tribunal 
for requesting various benches , to 
take up such appeals for disposal on 
a priority basis.

(vi) The Commissioners of 
Income-tax have (been requested to 
meet the Chief Justices of various 
High Courts for early hearing of 
references/writs in cases involving 
common points and where payment 
of tax has been stayed by the High 
Courts.

(vii) A director of Recovery has 
been appointed with necessary staff 
to assist the Member (Revenue and 
Audit) of the Board in spervising 
the prjogJhiSB off deduction of tatx 
arrears particularly in bigger cases 
involving tax arrears exceeding 
Rs. 10 lakhs in each case.

(viii) In some cases acknowledge, 
meats of tax arrears transferred 
fifem one Commissioner’s charge to

were not received by the 
transferring Commissioners with the

result such arrears were being 
shown at two places. The oases have 
been identified and Hie despatch of 
acknowledgements in such cases is 
being expedited in order to reduce 
the arrears.

(ix) A simplified procedure for 
giving credit for payment Of taxes 
where the receipted foils of the 
challan is not available has been 
finalised in order to give credit 
expeditiously in such cases and to 
reduce the tax arrears.

(x) In order to remove the dead 
wood from the registers of the 
department, the Commissioners have 
been requested to expedite Write off 
of tax arrears in old cases where 
the demand is found to be irrecov
erable. The progress of wfrite off of 
irrecoverable demand is being 
watched by the Board and necessary 
instructions issued to the Commis
sioners of Income-tax from time to 
time.

(xi) A Tax Arrears Clearance 
Fortnight was organised from 1st 

February, 19791 to 15th February, 
HW& in order to reduce the tax 
arrears by adjusting tax payments 
already made, giving effect to appel- 
late/re-revision orders, disposing of 
pending applications for re-opening 
the ex-parte assessments, and for 
rectifications and' issuing the chal- 
lansj> wherever required, for the 
net tax demand.
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Sttt&emcat

' ' StaKmentshowinKtheparticularsofeases, in volvtog arrears o f Income-tax amento ting to
overRa. 10 lakhs, written of? with the approval o f the Central Board o f Direct Taxes.

S. No. Name o f  the assensee. Amount written o ff
(R».)

» g - 3 , j

1975-76

1. M/s* Commercial Yam Trading Co. . . 61,72,250

а. Shri S. T .Shah. . .............................................................................3i . i6.735
3. M/s. Math ur ad as R a m d a s . .....................................................................10.44,019

4. M/s. Sankalchand G. Shah & Co. 33. ” >883

3. Shri T . M . Karundio......................................................................................... 13.36.741

б. M/s. Parveen Brothers ( F i r m ) ....................................................................  x 7*46,675

7. Shri Bhogi Lai Mehta. . . , . . . . 10,74,392

8. M/s. Chimanlal Popatlal Vfinawala. . . . . . .  17,31,847

9. Shri S. D. Morarka................................................................................ .......... 54.7M 34
10. Shri Gopal Narain S e t h . ......................................................................T 15,96,568

ti. Shri Abdul Razak Ahmed. ....................... 13,28,196

T o ta l f o r  1975*76 ............... .......... «»79*90.44<>

1976-77

t, Shri Nagindas G. Shah......................................................................................*3«67>5°9
а. ShriJaishfcnkar Gaurishankar................................................. 13,62,180

3. Shri Jivanlal Lallubhai (Deed.) * I3>59»412

4. M/s. New Era Textile (P) Ltd........................................ 89,63,635

5. M/s. East Asia Trading Corporation. . . . . . . .  17.55*982
б. Shri H. H. Srimat Sardanandji. . . . . * 25,54,665

7, M/i.Jaipuria Brothers.............................................................. .....  14,24,361

fl,,M /».G udrugbat Mines...............................................  . . . .  13*79.392
T otal  For  1976-77 . . . i »33»^»>36

1 ’ .......... - I T  

*977*78
I. ShH Sankakband G. Shah. ........................................ ......  . 31,43*737

a. M/s. Shri Gopal Vasdev................................................. *7*56,613

' 2 I v . i l / S i r l l .* -  A jp r w d  (P) Ltd. . . . . .  . . .  10,47*086

. . . . . . .  . . i6,79»355
5, M/s,1tawiW»banRamnatb(RFJ . . ; ^ , l?; r
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6. M/s.Ramkirshan Ramnath (HUF) . . 15 .23 .587

7. Shri Banw arilalLoiya (H U F) . . . 8,45,086

8. Late Shri Radhakrishan Loiya. . . . J 2. 7 i .774

Shri Pakhar Singh. . . . . . . 1,8 3 ,6 1,388

10. Shri R . P. Saha. . . . . . 55 .53 .433

11. Shri B. P. Patel. . . . . . 1,57 ,60 ,8 17

T o t a l  F o b  1977-78 . 5 ,24 ,80,197

Statement showing the particulars of cases, invllving arrears o f other direct taxes amounting 
to over Rs. 5 lakhs, written with the approval o f the C entral Board of Direct Taxes.;

1975-76 

N il

1976-77

I . Shri Abdul Razak Ahmed Saheb.

1977-78 
N il.;

5450. ®ff fqiWT STHR Mi<;q : OT-

fe :

( ^ )  m^rfkw! 1 9 7 8 
79 ?  ?rra^rT i)Y<. Pn ifira’ fn ; ^ ^

5 ; »A<,

( ^ )  3 r ? € H < ,  19 78 ^  PHJlPHd 
W  ^  f?r TTftr sft 5P5I
T  •n fern  ŝ rrsr ?fh: n̂rrar ?

*rar?ni tthi »fcft 
35̂ (15 ) : (^) iimn: ?fh: %

frrjf |  ;—

1U78-79 i  ^  FSfftfa^
inrtrnr

1979 ^ "f

2 4 7 5 . 0 0

1 8 8 3 . 9 7

8,57,862
(Wealth-tax)

7 3 0 . 0 6

2 9 1 . 1 4

(g) Slf^^HT ,̂ 1978¥tf?STf?r^?prHR, 
?nw?:, sJTra sfk wsr-?<i¥ ^

^ f  :—

STTTf ^  irf J?fil f̂%5T5ft 
5t«ir

^  ?rf>?nT f w  3ft ^
^  I, S R q^ ^  1 5 ^ 11

More Accommodation in Existing 
Hotels run by I.T.D.C.

5451. SHRI SARAT KAR: WiU
the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state:

(a) whether Government propose
to create more accommodation in the 
existing hotels run by the Indian 
Tourism Development Corporation; 
and

(b) if so, the names of the hotels
where accommodation is prop-osed to 
be expanded and what are the main 
features of the scheme?
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• cm  m m s r m o r  to u r is m  a h d
CIVIL AVIATION (SHRI PURU
SHOTTAM XAUSHIK): (a) and (b)- 
During the five  Year Han (197S-43),

the LT.D.C. envisages following 
schemes relating to expansion oi its 
existing hotels:—

Sr. No. Name of the Scheme. No. of Estimated 
rooms to cost, 
be added

I. Ashok Hotel, New Delhi,

a. Akbar Hotel, New Delhi.

3. Varanasi Hotel, Varanasi.

4. Lalitha Mahal Palance Hotel, Mysore.

5. Khajuraho Hotel, Khajuraho. .

Detention of VXP.’s by Custom 
Authority at Air Ports

5452. SHRI K. MALLANNA: W1U 
the DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE be 
pleased to state what are the de
tails regarding the VIP’s if any, de
tained by the Air Ports (Custom 
Authority) during last one year and 
were found smuggling Watches, foun
tain pens and other contraband 
articles?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SATISH AGARWAL): According to 
reports received by Government, 3 
V.I.Ps. (i.e. the persons holding diplo
matic passports) were found involved 
in smuggling of contraband goods such 
asgold, watcfaes, diamonds, etc. at 
Satatactw Airport, Bombay during the 
year 1978-79. There was no other case 

persons at other inter-
.. y - im . - ; ^ v . i. ■ j - : . l , :  . .. ..._4 ■■■lijtuoRaiaiiporia. 1 Appropriat© action 
iiS ferlS i law was tafcen in allthese 
cases.

(Rs. in lakhs.) 

104 101*00

150 270*00

35 35*o*
30 38*00

30 30*00

349 474*00

Growing of Rubber in Konk&n Area 
of Maharashtra

5458. SHRIMATI MRINAL GORE: 
Will the Minister of COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state:

(a) whether Government are 
aware of the new experiment of 
growing rubber in Konkan area 6f 
Maharashtra;

(b) what is the outcome; and

(c) whether the Rubber Board 
and Government thought of tofetag 
such project to soihe other part « f  
the country also?

THE MINISTEK OF STAraiNTHE 
MINISTRY OF COMMERCÊ  CIVIL 
SUPPLIES AND ■■ COOPERATION 
(SHRI KRISHNA KUMAR GOTTAI#:
(a) Yes, Sir.

closely watching the remit* of tiw
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existing rubber plantation experiments 
in Konkan region aimed fit an assess
ment of teclmo-economie feaiibility 
o f  developing rubber plantations in 
tlie region. The Board is alto under
taking surveys and trial plantings of 
rubber in other promising non tradi
tional areas in the country.

$*ejgp#on fropn Income-Tax to un
registered Cultural and PoMticaJ 

Organisations

5454. SHRI G. Y. KRISHNAN: 
Will the DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE be 
pleased to state that what is the 
policy of Government regarding ex
emption from Income-tax to all un
registered cultural and political 
organisations?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH): There is no 
proposal before the Government to 
give a specific tax exemption to all 
unregistered cultural and political 
organisations. However, under section 
13A of the Income-tax Actt 1961, the 
income of a political party under the 
head ‘‘Interest on securities” , “Income 
from house property”  or ‘Income from 
other sources” or income by way of 
voluntary contributions received by 
the political party irom any person is 
exempt from income-tax subject to 
certain conditions.

Cbapge in the Name el Chief Control
ler of Imports and ISxports

5455. SHRI KUMARI ANAN- 
THAN: Will the Minister of COM- 

CIVIL SUPPLIES AND 
COfcPBRATfON be pleased to state:

(a) bow the proposal to change 
:m m  of Chief Controller of Im- 

oorts and Exports ijnto Director of 
Foreign Tirade is going to help in 
i M M n g  dtfwn the tradegap, as is

ih m t e r ir  tod
1*7 LS—12 .

. (b) what other organisational 
changes are going to be effected to 
bridge the widening trade gap?

■ S S’S K S K S ' W
SUPPLIES AND COOPERATION 
(SHjBJ ARJF BAIG): (a) ?he change 
in designation from Chief C^troiler 
of Imports & Exports to Director 
General of Foreign Trade will reflect 
the new promotional role assigned to 
the Chief Controller of Imports fc im
ports.

(b) 7 he following additional func
tions have been allotted to the Chief 
Controller of Imports & Exports:—

(i) undertaking of price analysis, 
analysis of the implications of tariff 
and cash assistance, monitoring o t 
exports for items for which cash 
assistance is being given with parti
cular reference to f.o.b. realisation 
etc.

(ii) Overall supervision of quality 
control and preshipment inspection 
functions of the regulatory organi
sations such as the Textile Com
mittee, Export Inspection Council 
etc.

(iii) General supervision over 
the functioning of the Export Pro
mo tiori “Officers and staff in different 
ports. These officers will be fully 
involved in the export promotion 
work in their respective zones in
cluding those relating to commodi
ties covered by the Export Promo
tion Councils.

(iv) Operational difficulties relat
ing to shipping etc. felt at the Ports 
will be handled by the Local Export 
Promotion Officers.

(v) The Port Export Promotion 
Officers will function as the focal 
point for- grant of assistance to all 
Exporters "and for receipt and en
quiry into complaints by the expor« 
ten  in their respective areas In re
gard to difficulties facedby them.
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(vi) If the subject of a complaint 
by foreign importer against Indian 
exporter relate primarily to a mat* 
ter within the sphere of responsi
bility of CCI&E, such as quality 
control, the complaint will be handl
ed by the CCI&E.

2. In addition the following orgahi. 
sational measures have been taken to 
step up the exports:—

(1) The role of export organisa
tions like STC, MMTC, HHEC, 
ECGC, TDA and TFA have been re
defined to make them not only more 
action-oriented hut also instruments 
for the growth of export sectors of 
the economy particularly in the 
small scale and cottage industries 
sectors. They have been entrusted 
with, the responsibility of facilitat
ing the availability of essential in
puts, providing market intelligence 
and marketing support including 
credit cover to these sectors.

(2) The Export Promotion Coun
cils and Commodity Boards are 
being energised to play a more 
dynamic role in servicing the ex
porting community. Their proce
dures are also being simplified with 
a view to providing them greater 
flexibility in operation.

(3) It lias been decided to en
courage and secure greater involve, 
ment of the State Governments in 
the export efforts. Detailed discus
sions will be held with them indi
vidually and collectively.

(4) Foreign offices of Export Pro
motion Organisations and Commo
dity Boards are, to the extent possi
ble, being brought under one roof 
for achieving better coordination in

'• their activities. This has already 
been implemented at New York 
and Paris.

(5) The offices of our Commercial 
' Representatives abroad are also

being geared up to play a more 
dynamic role in providing market

► intelligence, support to exporters, 
follow-up action and feed-back etc.

The manual regarding the working 
of the Commercial Representative* 
abroad is also being completely re
vised so that they can provide better 
and more responsive support to the 
export efforts.

(6) Efforts are being made to im
prove the transportation infra
structure available to the exporting 
community. Air cargo complexes 
are being established at locations 
nearer the places of production. 
This will also relieve some pressure 
on the existing exit points. For 
sea-cargo, efforts are being made to 
simplify procedure, introduce con- 
tainerisation, enlarge the frequency 
of shipping services and to keep 
freight rates stable and reasonable. 
Shippers Councils are being streng
thened so as to improve their bar
gaining capabilities.

(7) Institutional fora have been 
designed by constituting Committees 
called SCOPE SHIPPING, SCOPE- 
AIR and SCOPE RAIL for enabling 
discussion and better appreciation 
of the concerned transportation pro- 
blems.

5 4 5 6 *  K T O  T O t f  :  W f  W

raw iwi firo *iifr ewrt t f f ’en 
ft  :

(<F>) WT *|fof PNW TT
ftwiT vt iftr

(w) w *  wt vnw $ ?
ferer (*ft Jfuftrant-

w w f ) : (* ) q # i  yrfaftq*
t *  v f V w r  *  s f e  r w  m m  <rt 
crw vnfiw jw r to? if 1

(m) shut mw 1

flight checks and esneet functioning 
of Instrumental landing Syrfen*
5457. SHHIMATI MOHSINA

KIDWAI; Will the Minster of 
TOURISM AND CIVIL AVIATION 
be pleased to state:

(a) whether it ie a f#ct that *ir tra
ffic control in the country M *•«* he-
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comiag unreiiabie as radio navigation 
aids have not been calibrated to check 
the efficient functioning of the instruc. 
tions consequently lowering the stand. 
of our airfields among foreign airlines;

(b) whether it is also a fact that no 
flight checks have been carried out for 
correct functioning of the Instrumental 
Landing System during the last two 
years; and
> (c) if so, the steps proposed to be 
taken to improve the situation to avoid 
mishaps and also enhance the credi
bility of our runways?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
PURUSHOTTAM KAUSHIK): (a) to
(c). No, Sir.

Price rise of Consumer Goods after 
Budget

5458. PROFESSOR SAMAR GUHA: 
SHRI KIRIT BIKRAM DEB 

BURMAN:
Will the DEPUTY PRIME MINIS

TER AND MINISTER OF FINANCE 
be pleased to state:

(a) whether Government have taken 
any assessment about the price rise of 
various consumer goods used by com. 
mon people after laying the budget in 
Parliament for the year 1679-80;
' (b) if so, whether the Government
have made a survey of the trend and 
extent of price rise of consumer goods; 
and

(c> if so, facts thereabout and the 
steps taken by Government to hold 
the present price line of various con
sumer goods?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SAT2SH AGARWAL): (a) to (c). 
Some price rise is, ordinarily, to be 
expected as a result of the resource 
raising effort required for implemen
tation of the country’s development 
plans.The exactextent of price rise 
since the presentation of the Budget

will depend on ai dumber of factors, 
the Budget levies being only one 
element thereof. The over-all picture 
will emerge only after the Consumer 
Price Index for March 1979 becomes 
available, i.e., by the second week of 
May 1979. However, it ig Govern
ment’s endeavour that any price rise 
should be kept within tolerable limits. 
For this, the price situation is kept 
under constant surveillance and 
action taken, as and when necessary* 
to prevent any undue rise in prices.

Hike in Air Fares

5459. PROFESSOR P G.
MAVALANKAR:

SHRI RAJENDRA KUMAR 
SHARMA:

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) whether there are any proposals 
before the Government for a hike in 
air fares;

(b) if so, whether Government are 
taking any decision in the matter at 
an early date;

(c) if so, reasons for such a hike; 
and

(d) comparable facts and figures of 
such air fares today with those ten 
years ago, and reasons for enhanced 
fares?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
PURUSHOTTAM KAUSHIK): (a) to
(d). In regard to International air
fares, the International Air Transport 
Association are considering an increase 
due to increase in cost of fuel. Any 
recommendation that the IATA might 
make would be considered by the 
Government at the appropriate time.

Government are however, consider
ing an increase in the existing pro
motional fares, on certain sectors 
partly with a view to eliminating the 
directional imbalances in fares.
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■iftl S W * 1? in laren P»
4$pes^p fteryjfifsf, the*p i* no proposal 
¥ 9#r f  of Ppv^gwsnt at

Opening of branches of Nationalised 
Baiks ia Ataaaohal piadesh

5460. SHRI RINGHING KHANPU 
KHRIME- Will the DEPUTY PRIME 
MINISTER AND MINISTER OF 
FINANCE be pleased to state:

(a) how many branches of nationa
lised banks have been opened in 
Arunachal Pradesh and how many 
branches are likely to be opened 
during th$ financial year of 1979-80;

(b) total number of long term loans 
and rural credit facilities like agri
culture loan extended till 1978; and

(c) what are the new schemes being 
undertaken by Government to finance 
the tribal areas for their economic de
velopment?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
ZULFIQU ARULLAH): (a) A$ at the 
end of December 1978, the public 
sector, banks had 18 branches in 
Arunachal Pradesh. As on that date 
the State Bank of India had 12 licen
ces pending with it for opening 
branches in the Union Territory. 
These branches are expected to be 
opened as soon as possible.

(b) Available data relating to* the 
public sector banks as at the end of 
June 1978, are set out in the attached 
ft^eijpcip.

(c) The Reserve Bank of India has 
adyised all commercial banks to adopt 
FSjS/LAMPS ip tribal areas so as to 
facilitate credit flow to weaker sec
tions through these institutions. Fur-

banks have also been advised 
the .credit planning should be 

TY^hjied It* favotir of scheduled 
castes/scheduled .tribe* and special 
bankable ^ «in es  &4ted to member* 
o f these c&mmuriities should foe drawn

to m w t a l»rg$r flow of to
ty m  *°r am
Spfam# ol PtffweBtial Bate of Btfer- 
es$ has &ee# modified, requiring the 
banks to lend under the Scheme at 
least one per cent of Jheir total 
advances, 40 per cent of which should 
be to scheduled castes and scheduled 
tribes borrowers.

Statement

Statement showing priority sector 
advances of pubftc sector banks in 
Arunachal Pradesh as at the end of 
June 1978.

(Amount in lakhs of rupees)

Balance
Outstanding

I. Agriculture (Direct only)
(a) Short Term . . . 0*03

(b) M edium  and Long Term . o - 67

O’ 70

1*16

0 -74

3. Retail Trade .

3. Professionals and self-em
ployed.

4. Smull Scale Industries. . 1*08

5. R oad Transport Operators. 22*09

T otal Priority Sector ad
vances. . . . 25*77

Direct purchase ot Robber

6461. DR. P. V. PERI AS AMY:
SHRI S. R. DAMANI:

Will the Minister of COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state:

(a) whether th$ purchases of rub
ber were not in conformity with the 
prevailing intefnatidj^ai pi^pe;

(b) whether the industry has asked
foir* letteif ■ $ ; authority'' *fird*b' S'.T.C.
to jnake d i r e c t G  rubbier,
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■ <c)f If so, the adttas taken by the
Government In this JNigard?

THE MINISTER QT STATE IN THE
MINISTRY OF COMJ^BRGE, CIVIL
SUPPLIES AND COOPERATION
(SHRI KRISHNA KUMAR GOYAL):
(a) No, Sir.

(b) and (c). The tyre industry have
requested for issue of the letters of
authority for import of rubber direct
ly to the actual users ih the organised
sector.

There is no proposal now under
consideration of Government to allow
direct purchase of rubber by tyre
manufacturers from abroad under
letters of authority.

Opening of Stock and Exchange
Market At Ludhiana

5462. SHRI BALWANT SINGH 
RAMOOWALIA; Will the DEPUTY
PRIME MINISTER AND MINISTER
OF FINANCE be pleased to .state:

(a) if the Punjab Government have
been given approval to open a Stock
and Exchange Market at Ludhiana;

(b) if not, why; and
(c) is there any proposal to give ap

proval for it in the near future?
THE MINISTER OF STATE IN

THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) to Ac).
Under the Securities Contracts (Regu
lation) Act, 1956, Central Government
is empowered to grant recognition to
a Stock Exchange, after taking into
account all relevant factors, when an 
application is received by it in this
behalf. Such an application has to
be made not by the State Government
concerned, but by the promoters of
the Stock Exchange. The Central
Government has so far hot received
any application for the recognition
of a Stock Exchange at Ludhiana. As
and when aji application is received,
it will be given due consideration by
the Central Government.

54*3,;skfct fc,XJEppt&U r-i F ill
the PEPUTX m l  MXNI&TtiR AND
MINISTER OF FINANCE be pleased
to state:

(a) whether Government have final-* 
ly decided to set up a new financial
corporation exclusively for the small
scale and cottage sectors;

(b) if so, the salient features there
of;

(c) whether it is a fact that the
nationalised banks and other public
financial institutions have opposed the
idea of formation of a new Corpora
tion; and

(d) if so, what are their arguments
in this regard and Governments’s reac- ( 
tion thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH); (a) to (d).
The question of setting up a separate
financial agency to meet the credit
requirements of small scale industries
is being examined by Government.

( * r o  s t ir )  f w w  ftwr

5464. TOfcf
w t  fiw w i arm# :

(v)
w*r uptfta’R (<p?tt sr$*f) $  f?pji tfhrfrv 

Star ^  to# iT f^rrr | fa n?
IPWTfBftlT iTf?* % w«rT *$7 WRf
 ̂ qftir # tjv fart# ann TflrfV t  ;

(sr) xrfs §t, wt to ; ufa

(*r) m  sfipnr A
ct«f zrr?ft^fT^r| »r wta*
s n w  t, irfa $t, ?fr wr £ «rtr
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: = . <Tfer sftT-srnK fwrnvT
' '■ {^) (s)»  T[iRvrrw^

^  Jitri'l*! < ('d rlT  5t%?r) f 'l't'S  JT
fqHlH 5RT ^  |
JTf ^  3 5 ^ 7T
| 3rtfeiT5# & ^  ^ ^ ^ f r | ? r r |  i

(it) ffeJI'f IfJTT f^v^lW[^Xj
. ’lYĉ ^T/̂ THSiwr w’3' TT ^

^ ?f̂ T 5TT ¥t ^ m t 7p ^ 5r?T
11 f ^  T?: ^̂ T-'TPT gf^srwf ^
sJT ŝrr ^  ^  fttti: JTtJT srr'  ̂^  f  t  t  i

«<tK1 SS9T ^  S)tTfNlff ?ftT pTIWf 5ft HTTTT
grn fen w

5 4 6 5 . sft q ^ o  q ^ o  : w
srHPT iTcft a*n few Reft ^  9WIW 

$Tr i% :

(^) ^nsTK # ITCT 5t ^  ^nSiRt 
^  sr?t^ ^qpft ^ ir

f^qr ?ft  ̂se' T?: sirra f r̂ar ;

(m) w  ^ 1  tn: ftw n# 5JTTW ^  
57 qipilHxiltti g; TTT vfV îf Ŝ TSf ^  ^  d,'?)HI
# ' ^  I ;  ? f t T

feri jfsraJT a  TT5JJ »ia> (sft ?ra?ra) 
( ^ )  1 9 7 6 - 7 7 w Vt  1 9 7 7 - 7 8 # ? T '^ R f ^  
y x ^ s n rf^ fW  ?rwRV^srtff t̂r?!T>TT^n 
^  f^’̂Tor ?T5ri5T f^T ir-I if' f?qr w  11 
$ ?ftir CTWT f r a  1 - 8 - 7 4  ^  #?y?r

^  I n *l f 5 ! T ^  ^ ' T ^ i r f  f ? ^  >R 

^  <rc awfcr sqr̂ r ^  f»r sr̂ rn: |  :

9 j  firw

9^ sRfw

^IT  ^  ^  t^TT 9 ^  3-?? 10 srfim

1 5 ? ^  fRT i 5 |  srfiro

2 - 9 - 7 6  ^  ^ W
»W zft̂ nn '̂ ttlff "K 12^ JtfcRRI ?T 
^  CITTW f̂ FTT srmr |  l if? 2 -9 -7 6  ^ 

T3fr ilHifiT+dT ?TT̂  ^ fer
s rr^  #■?: i f tW  ^  >?■?: ^rnr, |  i ie -9 -
78 ^  !Tf ?T ^ T  14 sfir?rs ^  >lf
I I

( w )  ( ’ t ) .  5 f ^ t  c R ?  # 6 t  ^ i f f  zrr

H i f f i T  s T ^ "  i r r f ^  ^

q p f f  ^ 5 R ^  I ,  « r T f  ^ o i f s a r ^ r

f t r f ^  sqrsr 12 . 5 irFsr^rfr ^  15 srfrof
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Increase in export of Groundnut 
Extractions

*

5466. SHRI  K.  RAMAMURTHY:
,«Will the Minister  of  COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state:

•

(a) tbe reasons for  canalising the 
export  of  groundnut  extractions 
through the State Trading Corporation 
instead of the Groundnut Extractions 
Export-Development Association, which 
was formed at the  instance of the 
Government; and

(b) what has been the increase in 
the export of groundnut  extractions

*» after tbe STC has come into the pic
ture?

THE MINISTER  Op  STATE IN 
THE  MINISTRY  OF  COMMERCE. 
CIVIL SUPPLIES AND  COOPERA
TION (SHRI ARIF BAIG): (a) Export 
of Groundnut  Extractions has  been 
canalised through the  State Trading 
Corporation for  better  management 
and control on the export trade in this 
commodity.

(b)  Exports of  Groundnut Extrac
tions are  allowed  within a limited 
ceiling fixed from year to year, keep
ing in view the domestic requirements. 
The  canalising  agency,  whether 
Groundnut Extractions  Export Deve
lopment Association or State Trading 
Corporation, has to  arrange  exports 
within the limits prescribed by Gov
ernment ,
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Capital Goods Licence* granted It r 
Commutes

5487. SHRl GANANATH PRA- 
DHAN: Will the Minister of COM
MERCE, CIVIL SUPPLIES AND CO
OPERATION be pleased to state:

(a) the value of capital goods licences 
granted to various companies during 
the last three years:

(b) the value of goods exported by 
them during the period; and

(c) the action Government propose 
to take against the companies which 
fail to fulfil the export obligation im
posed by Government/undertaken by 
them?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BAIG): (a) Parti
culars of import licences are published 
in the Weekly Bulletin of Import licen
ces, Export licences and Industrial li
cences, published by the Chief Con
troller of Imports & Exports. Copies 
of these Bulletins are available in the 
Parliament Library.

(b) Party-wise statistics of exports 
are not maintained.

(c) Those, which are under an ex
port obligation, have to execute a legal 
agreement or a bond supported by a 
bank guarantee, as provided in the 
Hand Book of Import Export Proce
dures, 1978-79, a copy of which is also 
available in the Parliament Library.

If such a company fails to fulfil the 
export obligation, it can be proceeded 
against in terms of the conditions of 
the legal agreement or bond, executed 
by it and the bank guarantee, if any, 
forfeited. Where the export obliga
tion is imposed on the Capital Goods 
import licence granted to it, penal 
action can also be taken under the 
provisions of the Import & Exports 
(Control) Act, 1947 as amended from 
time to time.

Use of Foreign Exchange Reserves for 
Long Term Benefit to Economy

5468. SHRI BEDABBATA BARUA: 
Will the DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE be 
pleased to state: *

(a) whether Government have de
cided on a policy to use the foreign 
exchange reserve ef the country for 
long term benefit to the economy;

(b) if so, what are the salient points 
of this policy; and

(c) what are the major investments 
so far, on permanent projects of im
portance to the national economy?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE 

(SHRI SATISH AGARWAL): (a)
Yes, Sir.

(b) a  series of measures have been 
taken by the Government to utilise the 
foreign exchange reserves fruitfully 
with a view to enhancing the rate of 
growth of the economy and maintain
ing reasonable price stability. These 
include:

(i) Import policy has been pro
gressively liberalised and relevant 
procedures simplified with a view to 
improving utilisation of existing 
and establishment of new industrial 
capacity while taking care that iii-; 
digenous industry is not hurt. Actual 
users (a major category of licensees) 
are now entitled to automatic licen
ces for import of industrial raw mar 
terials, components, spare parts (ex; 
cept restricted and banned items) 
within liberal limits. The Open 
General Licence list has been subs
tantially expanded to include, among 
others, leather machinery, garment 
and hosiery and a wide range of 
machine tools. Provision has been 
made for imports on a global basis 
of capital goods and machinery for 
14 specified priority industries to 
remove bottlenecks in speedy comple
tion of projects. Canalising agencies
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are being provided foreign exchange 
on a liberal tcale to enable them to 
service the needs of their clients for 
imported canalised items.

(it) Increased plan outlays and a 
general step up in demand have re
sulted in enhanced requirements for 
important commodities like steel, ce
ment, fertiliser and fertiliser raw 
materials, non-ferrous metals, etc. 
Foreign exchange reserves have 
been liberally utilised to augment 
domestic supply of these inputs and 
this has helped maintain the tempo 
of development.

(iii) A special facility has been 
established to enable intending im
porters of capital goods to obtain, 
on reasonable terms, rupee funds 
with which they can purchase the 
requisite foreign exchange.

(iv) Price stability is an important 
condition for sustained economic 
growth. Government has, therefore, 
been importing essential consumer 
commodities which are in short sup
ply in the domestic market such as 
edible oils.

(c) Foreign exchange reserves have 
been utilised for imports of a variety 
of machinery, equipment, spares and 
components. The Government have 
allowed imports of the items required 
by major projects in the field of oil 
and gas, iron and steel, power genera
tion and transmission, manufacture of 
fertilisers, pesticides and weedicides, 
sophisticated construction equipment 
for irrigation projects, etc. The consi
derable step up in overall imports can 
be seen from the provisional value of 
imports during April, 1978 to January, 
1979 which stood at Rs. 4517.28 crores 
as compared to Rs. 4375.60 crores in . 
the same period last year.

Diluting Equity Share by M/s. POrrttts
and Spencer (Asia) Ltd.

5469: SHRI ANANT DAVE: Will the 
DEPUTY PRIME MINISTER AND MI
NISTER OF FINANCE be oleased to 
state:

(a) whether Government have taken 
up with M/s. Porritts and Spence* 
(Asia) Ltd., to dilute its equity shares 
from non-resident equity of 59 per 
sent to 40 per cent to bring at par with 
other foreign companies under provi
sions of FERA;

(b) if so, with what result; and

(c) if not, why not?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SATISH AGARWAL): (a)
to (c). In terms of the FERA guide
lines, M/s. Porritts and Spencer (Asia) 
Ltd. is entitled to continue its business 
in India retaining its existing non-resi
dent equity of 59 per cent and accord
ingly the Reserve Bank of India has 
granted permission to the company.

Increase in black money

5470. SHRI C. K. JAFFER SHERIEF: 
Will the DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE be 
pleased to state:

(a) whether there has been any in
crease in black money during last three 
years; and

(b) if so, the details thereof, year- 
wise and the steps Government have 
taken to check its growth?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SATISH AGARWAL): (a)
and (b). It is not possible to estimate 
the quantum of unaccounted incomes 
which are generally referred to as 
“black money” from year to year or 
even for any given year with any 
degree of reliability. However, there 
is no evidence with the Government 
to show that there has been any signi
ficant increase in the scale of tax 
evasion or generation of black money 
in recent years.
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„ jfeven 16; to counter the
{win evfls 6'f black money and tax 
evasion a& continuing. Both fife laws 
as well as the madbfatry of tax admi- 
nis r̂a îot; have been strengthened in 
recent years to unearth black money 
and bring tax evader^ to book.

Measures taken to meet I.A. passenger 
traffic

5471. SHRI CHITTA BASU: Will the 
Minister of TOURISM AND CIVIL 
AVIATIOtf be pleased to state:

(a) whether Government are also 
aware of the fact that the passenger 
.growth rate in Indian Airlines has 
been rising by 25 per cent for the past 
four years; and

(b) if so, what measures, the Gov
ernment proposes to take to cope with 
the situation?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI PU<RU- 
SHOTTAM KAUSHIK): (a) The ave
rage compounded passenger growth 
rate for Indian Airlines between 1974- 
75 and 1978-79 is approximately 16 
per cent.

(b) Indian Airlines have placed an 
order for one A300B2 Airbus Aircraft 
for delivery in October ̂ 19*79, and one 
B 737 aircraft in replacement of the 
erne lost in the accident at Hyderabad 
in December, 1978 for delivery in 1980. 
Proposal to further augment the fleet 
of Indian Airlines is under the consi
deration of the Government.
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Persons employed in branches of 
NationaUged Banlot in Udaipur

5473. SHRI BHANU KUMAfl SHAS- 
TRI; Will the DtPUTY PRIME MIN
ISTER And  m in iste r  o f  fin an ce
be pleased to state:

(a) the number of persons employed 
in the branches of nationalised banks 
located in Udaipur (Rajasthan) in the 
year 1977-78;

(b) the number out of them who are 
local people of that area; and

(c) Whether any preference is given 
to the local people in this regard?

THE m in iste r  OE STATE IN 
THE MINISTRY OF FINANCE 
(SHRI ZULFIQUARULLAH): (a) to
(c). Information to the extent possible 
is being collected and will be laid on 
the Table of the House.



377 Written Answers CHAITRA 9, 1«D1 (&4&A) Written ^nsipcr* 378

on
<*

5474. SHRI M. RAM GQPAL RED- 
T>Y: Will the DEPUTY PRIME MINIS
TER AND MINISTER OF FINANCE 
be pleased to state:

(a) whether raids were conducted 
by the Income-tax department on the 
premises of the wholesale cloth dealers 
of Chandni Chowk, Delhi in the second 
week of March, 1978; and

(b) if so, the names of the dealers 
and unaccounted money recovered?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI ZULFIQUARULLAH): (a) No, 
Sir.

(b) Does not arise.

Normal Trade Relations with Iran

5475. SHRI ANNASAHEB P. SHIN
DE: Will the Minister of COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state:

(a) now that the situation in Iran 
is settling down, what steps are being 
taken by Government to have noimal 
trade relations with Iran;

(b) what was the volume of India’s 
trade annually with Iran; and

(c) when do Government expect to 
reach the normal level?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BEG): (a) and (c>. 
Government are constantly reviewing 
the position and will take appropriate 
treasures not only Jor fully restoring 

flows between the two countries 
jtyfo fw  fMrthep expian îng tndia’s 

trade relations; with Iran.

W *  'h

Chandni

Tax Department 
cWHi dealers

(b) Figures at our trade with Iran 
since 1975*76 are •as follows:

(Rs. in lakhs.)

Year. Exports Imports

>975-76 . . 27233 45987

*976-77 . . 14457 50787
1977-78 . . 11659 54844

Opening of Branches of Banks in Rural 
Areas

5476. SHRI A. K. SAHA: Will the
DEPUTY PRIME MINISTER AND MI
NISTER OF FINANCE be ©leased to 
state:

(a) whether Government intend to 
open branches of banks in the rural 
areas for the development of agricul
ture;

(b) if so, the facts thereof;
(c) whether the credit facilities will 

be provided to the rural people on the 
recommendation of panchayats and 
people representatives under the new 
scheme if any;

<d) if so. details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI ZULFIQUARULLAH): (a) an<i
(b). Yes, Sir. Under the New Branch 
Licensing Policy for the three years
1979 to 1981 announced by the Reserve 
Bank of India opening of about 4500 
Bank offices in the rural and semi- 
urban areas of deficit districts is envi
saged. Bjalk of these offices will be 
opened in the rurpl unbanked areas.

(c) to (e). The pancayats can help 
the banks in identifying the benefici
aries and schemes. Loans will be 
sanctibne î by the banks on the basis 
of their Own assessment ol the 
of each proposal.
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Smuggling In Sunderban areas of 31 
h r in ito

6477. SHRI MUKUNDA MANDAL: 
Will the DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE be 
pleased to state:

(a) -whether Government have had 
any information regarding the smug
gling activities rampant at the S u n d er- 
ban areas of 24 Parganas, West Ben
gal; and

(b) if so, what steps have so far 
ben taken by Government to stop it, 
give details thereof?'

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SATISH AGARWAL): (a) and
(b). Reports received by Government 
do not indicate any large scale smuggl
ing activities in the Sunderban area of 
24 Parganas, West Bengal. To curb 
smuggling more effectively, necessary 
vigil is being maintained all along the 
Indo-Bangladesh border including the 
Sunderban area of this sector. Anti- 
smuggling measures have been Te-en- 
forced, Customs Preventive and In
telligence units have been kept on 
alert to thwart any attempt at smuggl
ing in this area.

Hew branches In New Delhi region of 
Allahabad Bank placed under chans* 

of temporary Managers

5478. SHRI GYANESHWAR PRA
SAD YADAV: Will the DEPUTY
PRIME MINISTER AND MINISTER 
OF FINANCE be pleased to state:

(a) whether it is a fact that in the 
New Region of Allahabad Bank, 
five new branches were opened In 1978 
without placing them under the charge 
of permanent managers;

<b> is it also a fact that till now 
these branches are being mana«ed 
temporary;, hands who are feeing de
puted by rotation on ad hoc basis;

(c) that an unnecessary expense of 
Rs. 50 to 80 thousand has been incurr
ed by this nationalised institution on 
travelling and daily allowances for 
these temporary hands;

(d) that this generated a lot of dis
satisfaction amongst the officers of 
the region; and

(e) if the answere to parts (a) to 
<d) is in the affirmative, what action 
Government propose to take against 
the defaulting officials?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI ZULFIQUARULLAH); (a) Yes, 
Sir.

(b) As reported by the Bank, al
though the said branches are still under 
the charge of temporary Managers, it 
is not correct that officers are being 
rotated for temporary duty at these 
branches.

(c) Allahabad Bank has reported 
that about Rs. 19600/- was paid as tra
velling expenses to the temporary Ma
nagers of the said branches.

<d) and (e). Protest letters has been 
received from the Officers’ Association 
The bank .has issued instructions to 
the Regional Manager, Delhi to post 
permanent Managers at these branches.

Shortage of space in LT.O. Office

5479. SHRI F. H. MOHSIN: Will the 
DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE be pleased 
to state:

(a) whether Government are aware 
o 1 the congestion Created due to shot*? 
age of space in LT.O.'g offices at 
Mayur Bhavan;

<b) whether they are aware that the 
staff has no room to sit and work at 
their tables in some of the bouses;
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(c> whether there is no sufficient air 
or natural light and the offices look 
like godOwns; and

(d) what steps Government would 
like to take to remedy the situation?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI ZULFIQUARULLAH); (a) Yes, 
Sir.

(b) The staff are lacing shortage of 
office space but not to such an extent 
that they do not have room to sit and 
work.

(c) No, Sir. Arrangements have been 
made to ensure that natural light and 
air are not obstructed.

(d) The problem of shortage of office 
accommodation has been constantly 
kept under review and taken up with 
the Ministry of Works & Housing. The, 
Directorate of Estates have promised 
to allot about 14,000 sq. ft. of space on 
the 7th Floor of Mayur Bhavan, in the 
near future. When this accommoda
tion is made available, the congestion 
faced by the Income-tax offices housed 
in Mayur Bhavan would be relieved.

W<>*fciag Gretip ftet up by Reserve 
' Ban

5480. SHRI SACHINDRA LAL 
SINGHA: Will the DEPUTY PRIME 
MINISTER AND MINISTER OF FIN
ANCE be pleased to state:

(a) whether the Kamath Working 
Group set up by the Reserve Bank of 
India to look into the problems created 
by Multi Agency approach in Agricul
ture finance has submitted its report;

(b) if so, the details of the report; 
and

(c) the details of the action taken 
up to date on the basis of the recom
mendation made by the said working 
group?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI ZULFIQUARULLAH): (a) Yes, 
Sir.

(b) and (c). The major recommenda
tions made in the report and action 
taken thereon are indicated below:—

(i) Areas should be demarcated for different 
credit institutions under tbe Multi-Agency 
approach on a geographical basis.

(ii) Parity may be maintained between interest 
rates charged by Commercial as well as Co
operative Banks.

(iii) Uniformity in security norms for agricultural 
advances and other procedures.

(iv) Cat! of services charged by banks may be kept 
aslow as possible.;

(v) Limits of Guarantee Cover for agricultural 
loans may be raised upwards.

Since demarcation would h ave ' resul ted in 
monopoly of banking to a particular ins
titution for a specified area, the Reserve 
bank did not accept this recommendation. 
Adequate coordination is however, ensured 
in the branch expansion programme of 
commercial banks, cooperative banks and 
Reg) onalR ural Banks.

The recommendation has been accepted. 
Conessional rate of interest has also been 
agreed to for both commercial as well as 
Cooperative banks in the case of loans 
upto Rs. 3500 issued to small farmers.

Uniform security norms for agricultural 
advances from commercial banks have 
since been framed by a separate Working 
Group appointed by Govt, of India. Tbe 
Reserve Bank is implementing the re
commendations made.

Commercial banks have been advised to 
undertake practical studies with a view 
to relating cost to the charge* levied on the 
services rendered. In particular, for small 
borrowers, the Charms are desired to be 
kept as low as possible.

Tbe Credit Guarantee Corporation of India 
have aot considered it desirable either to 
raise the limits of guarantee cover upwaras 
or to reduce the premium rates at the 
present ftage.
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P m W M  (or M l, tM W a a n tt and 
Konark In Orfan during 1078-79 and 

1979-80

5481. SHRI PADAMACHARAN SA- 
MANTASINHERA; Will the Minister 
of TOURISM AND CIVIL AVIATION 
be please to state:

(a) is it a fact that the Government 
are considering to declare Puri, Bhuba
neswar and Konark as tourist centres 
in the Orissa State; and

(b) if so, when and what is the am
ount of provision for this in 1978-79 
and 1979-80?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI PUR- 
SHOTTAM KAUSHIK): (a) and (b).
Bhubaneswar, Konark and Puri in 
Orissa are well-known tourist centres 
attracting international as well as 
domestic tourists. In view of the above, 
the development of tourist facilities 
had already been taken up in the Cen
tral Sector by providing Travellers 
Lodges at Bhubaneswar and Konark; a 
Tourist Bungalow at Puri, 50 per cent 
of the cost of which was shared by 
'he Central Government; a Youth Hos
tel of Puri, and by setting up a trans
port unit at Bhubaneswar. The Central 
Department of Tourism has also pre
pared a master plan (land-use plan) 
of Konark to ensure its regulated 
growth and preserve the natural en
vironmental setting of the Sun Temple.

During 1978-79, the India Tourism 
Development Corporation has under
taken the expansion of the existing 
Travellers Lodge at Bhubaneswar for 
conversion into a hotel by adding 24 
rooms at an estimated cost of Rs. 40 
lakhs. The expansion scheme envisages 
a Restaurant-cttm-Coffee shop, a bar 
and two shops. The new block will 
he centrally air-conditioned and the 
project is expected to be completed by 
December, 1979. During the F*ive Year 
Plan 1978—83 I.T.D.C. has also a pro

posal to undertake the expansion of 
the Travellers Lodge at Konark and 
an outlay of Rs. 5 lakhs has been1' 
earmarked on account of this work for
1979-80. The Indian Tourism Develop
ment Corporation has also a proposal 
to construct Travellers Lodges at vari
ous tourist centres in India, including 
ope at Puri during 1978—83 and a.* 
token provision of Rs. 30.00 lakhs for 
this purpose has been made in their 
Annual Plan 1979-80.

yrfwwfiff vt nrr*
fiWT BITOT 
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Inclusion of non-official Members in 
Indian Delegation sent to Colombo to 

participate in the Seminar of 

UNCTAD-V 

5484. SHRI VIJ A Y KUMAR MAL
HOTRA: Will the Minii:ter of COM
MERCE, CIVIL SUPPLIES AND CO
OPERATl ON be pleased to state: 

(a) whether Government received
any request from academicians for in� 
clusion of non-official members in th.i 

Indian delegation which went to 
participate in a regional seminar re
garding UNCTAD-V at Colombo; 

(b) whether Government agreed t1>
this request or not and whether non, 
officials from the university stream. 
actually participated at the Colombo 
seminar; and 

( c) whether such non-officials will
be included in future seminars of such 
type scheduled to be held at Bangkok 
and other places before the UNCTAD
V at Manila and whether Government 
have informed the concecrned academic 
body of their decision in the matter? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMME!RCE, 
CIVIL SUPPLIES AND COOPERA
TION (SH.RI ARIF BEG): (a) and 
(b). At the instance of the UNCTAD 
Secretariat, Marga Institute of Colombo 
organised a regional seminar in pre
paration for UNCTAD-V, during Feb
ruary, 1979. The Marga Institute 
aproached the Indian Institute of 
Foreign Trade, who had earlier a Na
tional Seminar in India at the request 
of UNCTAD, to sponsor a team of two 
to participate in the seminar in Colom
bo. On receipt of a request from the 
Indian society for International Busi
ness for inclusion of academicians in 
the team to Colombo, the Government 
had suggested to the IIFT to explore 
with the Marga Institute of Colombo
the possibilities of including additional 
participants in the Indian team. By 
the time the clearance from Colombo 
could be received, the time left was 
short to sponsor additional members to 
participate in the seminar. 

(c) Government have no information
about seminars of such type to be held 
before UNCTAD-V at Manila. The 
question of inclusion of non-officials 
will be normaly considered depending 
upon the nature cf the seminars. the 
terms conditions etc. laid down for 
participation in such seminars. 
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Interest charged by RBI on State Co
operative Banks

5486. SHRI M. N. GOVINDAN NAIR: 
Will the DEPUTY PRIME MINIS IER 
AND MINISTER OF FINANCE be 
pleased to state:

(a) whether the Maharashtra State 
Government has urged the Centre to 
persuade Reserve Batik of India to 
cut interest charged by it on State Co
operative banks on the short and me
dium term loans; and

(b) if so, the details and Govern
ment’s reaction thereto?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
{SHRI ZULFIQUARULLAH): (a)
Chief Minister, Maharashtra along 
with the Chief Ministers of some other 
States had sent a memorandum to the 
Pritne Minister on the 25th February, 
1979. The Memorandum raised issues 
which requited to be considered in the

broader perspective of the needs of the 
cottntry ahid ittefcStftes 
with the economic situatS&ti. It also 
raised the Question of general reduc
tion in the rates of interest on loans 
advances to agriculturists.

(b) Government is aware of the 
problems raised in the Memorandum. 
The Reserve Bank had reduced, with 
effect from 1st March, 1978, its re
finance rates to State Cooperative 
Banks from 2 per cent below bank 
rate to 3 per cnt below bank 
rate in case of short-term agricultural 
advances and from 1.5 per cent below 
bank rate of 2.5 per cent in case of 
medium term advances. Interest rates 
on term loans for agriculture and 
allied purposes with maturity of not 
less than three years advanced by 
commercial banks have also been re
duced with effect from 15th March,
1979.

Levy of Export Duty on Fabricated 
Mica Component for Electrical Goods

5487. SHRI R. L. P. VERMA: Will
the Minister of COMMERCE, CIVIL 
SUPPLIES AND COOPERATION be 
pleased to state:

(a) whether Government are aware 
that fabricated mica components for 
electrical goods retches five to six 
times the floor prices of processed mica 
from which it is fabricated;

(b) if so, why curbs have been ap
plied on the development of exports 
of fabricated components by way of 
levy of export duty of 10 per cent ad 
valorem on export of fabricate! mate
rial; and

(c) whether Government will consi
der removing this export duty so that 
exports of Rs. 16 crores worth of pro
cessed mica can be made mainly in the 
form of fabricated components to <*am 
over Rs. 100 crores of foreign exchange 
to provide employment to thousands of 
workers in the rural areas o f Bihar?
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THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BEG): (a) Yes, 
Sir.

(b) and (c). There is no curb on the 
development of export of fabricated 
mica. Export duty on fabricated mica, 
originally fixed at 40 per cent, has since 
been reduced to 10 per cent only. 
Substantial increase in export of fabri
cated mica can more effectively be 
•effected through establishment of in
dustries using mica as raw material, 
such as mica paper, micanitej wet 
gorund and miscronised mica powder, 
mica capacitors, etc. MICA Trading 
Corporation is already engaged in tak
ing steps to promote the establishment 
o f such industries.
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Merger of D.A with Pay Restoration 
of D.A. Cat and D.A. Formula

5489. SHRI SUKHDEO PRASAD 
VERM A:

SHRI GANANATH PRA- 
DHAN;

SHRI K. MALLANNA:

Will the DEPUTY PRIME MINIS
TER AND MINISTER 6 f  FINANCE 

. be pleased to state:

(a) whether the question of merger 
with D.A. with pay restoration of D.A. 
cut during emergency and change in 
D.A. formula for Central Government 
Employees were recently discussed 
with the members of JCM (National 
Council);

(b) if so, the outcome of such dis
cussion;

(c) whether Board of Arbitration is 
likely to submit its report during 
March 1979; and

(d) if not, the reasons for delay?
THE MINISTER OF STATE IN

THE MINISTRY OF FINANCE 
(SHRI ZULFIQUARULLAH): (a)
to (d). A statement on the issue will 
be made in the House shortly by the 
Deputy Prime Minister and Minister of 
Finance.

irwrrc $ wftra fiifa
«Nt

5490. ifHT HW : WT
sra srew ?ror ft i  ^

f » T T « r ? » r f « F  :

(* ) WTSWT ̂ «RT | f¥ ifttV
__ A  .. . «. ■% ...**»■ ... **  ̂ -K' Jjc9EH9FR V l l f u w  V VRW WSW! m

A* — -V V ___  _ *»» ^sfinpti ) rT*n tRfwssr pro 
farm srwTq* f*w«r 
f %  $  f f R n r  v i h r r f t  « r f t r « r  f t f e r

« w ?i t  ^ r f  ̂

( « r )  q firjrt, fft t o r  #  1 9 7 8 - 7 9 *  
efhnr gfirf m  y f#  t  wf
«iwt ^ ft? vrfpzr f̂ rfn firsrvft ^
VWfW * iff *



39< Written Answers MARCH 30, 1970 Written Answers 392.

Or) w i wrvrr «rf<w fafe <mr 
$ STTflTT "R finriT if^it; %Hk

(*T) «RTT T̂TVR *>T ftWTt Vf̂ TSSF
ftftr qr«rw *t»TFtf «ft$ ; qft

?rt wt «FR«r t  •

faw swro* *  t w  *raft («ftwwfow«
w i i | ) .■ (*it) sft, 5 1 #armt *p fw*n*ftara
fST'JT *p Tww^q , Tftarr fjptrnr #
«iMtar t o r  $  fSrfww *farra*ff 1 fwnff *t, 
v ik ^ W R t qnNTffcflf ^  ?n*F*r irfawrfVrfs 
ehansff *rr ihR r̂ ft# *r of Tun *pit | fr 
*rafcsr fais *irr #arntf 3  s«tt **nr*i*T
^farei yfire wror -mu m ^  wr$Rff #
*nftw #wt -T?ft *Ftamft # fw ^
f«rr «u i fiwrfor y qrere, nftrcw wfl
# #au*ff ^ VIHTMI JJH'0^1 ^ *65nFTFr, 
*t?rwnff/finn*ft #, t o t  w’tt

iiftwiTfaft 8ttt $fezi >pt qf# ft *tot- 
aart̂ nr t t  f w  m\ $ 1 ^  1977-78
?r*F $anfa*F ?Nit tft 5rfâ ri?ra:
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tSf *twt iroft («ft en fm  * t) : (arr) fr < » •  

^wtw ?wt <F̂ m1i vreff «r f*wR 
tk *rg ftrqr w  $ ftr *rn$¥ $

«rfc^ <ft<> t??r® *j*ro&ft vr ffa fa  jpt:
fjpiTT I ftw ftl <ffW ?nT tfta l

? ? r  <r  F ^ ? f * i  * > t  ^  t  f ^ n r  I f  s ^ g t R S E R r r  

?RT ^*Rfi *R STfâ tf snsrpT *T I

Change in Service Rules of Air 
Hostesses in Air India

5493. SHRI BHAGAT RAM: WiU the 
Minister of TOURISM AND CIVIL 
AVIATION be pleased to state:

(a) whether Bombay High Court has 
given its verdict in favour of the air 
hostess of Air India about marriage 
during service;

(b) whether the Air India Corpora
tion has changed the service rules ac
cordingly; and

(c) if not, what are the reasons?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI PURUSHOT
TAM KAUSHIK): (a) The Bombay 
High Court has passed an interim order 
restraining Air India from retiring one 
Miss Vera N. Sidhva, Air Hostess on 
inarriage as interim relief in regard to 
her petition filed on January 10, 1979.

(b) and (c). The above petition was 
filed by Miss Sidhva before Govern  ̂
ment’s approval was accorded on

16-1-1979 to Air India amending their 
service regulations permitting an Air 
Hostess to continue in service on mar
riage after putting in 4 years ai 
service.

wtfw Wlffl 
5494. «ft tprtm : «RTT SNWf *«ft

iwt firo *rf arm# & ft?:
(*r) 5RT*nt 1977-78^

JHlffT *?t 5 «R 3 1978-79 # 50
SlftWRT nrft ft sn̂ rft ;

(«r) tot Trcfhr m'w f ipw; *nf*r*r «nj- 
?r*srrc anrcr fra  f t  *  ^  ^
Trcjfcr srnftr ^^qrfcsftSrqnftflftqrr 
ftr*rr *wt

(*r) wt 4PW3 $ to ‘fr®^wro
qvrnft' $  srtftJraw «rv $  « ^ t r :  ^  * f t
qsm ^  g$ *rft wftr $ vr«t «re % fa* 
f^ralfrw 8. e srftrsn* *5t sprfa sttrt t o t  
^5?t f t  w  *f1r

(«r) *rfe f r ,  «ft S w  * n f a *  smftr 

$ fW t o r  vt * t t * r
| tftr «ife ^ * p m ^ tT ^  «CT f̂ rsTR #
% !ft w  ^  «PTT TROT t" ?

ftnw *rmwa w tiwr i(«ft Wftn 
wnmm)x ( * )  % (irj.apnrtt, 1 9 7 9 ?  
atfatft ?R®5T i r t  swrftraf vm  #

<n̂ *nsff $  tpJFTTT ft<R (1 9 7 0 -7 1  '^ )  
f̂tmfTr «R TP^T 1 9 7 7 -7 8

^ 7.2 sififfw tit g< «ft, w fa 6 tffomRrifr 
f r  Trsfw W4Hf»r<y ittPw  

q fn ^  IRT snPTftm ‘w d frT  v w  2 *m t t  
fnfTT, 1978 WT 3jm f-ftW ^R 1978 % 
‘f*v{ m i4» vvtmW ̂ f y f r w |  > ^Nrwr 

$  v y m  1 9 7 8 -7 9 *  «n ftv  (inrfir)
5̂t «R V ^ w n : 3 , 5 nfiiwnsf

rfk *t ^  $  so W w r >

*  «R |
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3WT foRT ‘ftW OTB tsTHlMT
1 9 7 8 -7 9 # ^ f̂ xr ijfsvtwprar 

**  4 .7  irtfam T«ft *if % wftr s.en fw ra 1

(«r)
^n*r <w «r<fNr ahpsprr 1978-83 #
1979-80 fafr
28-2-79 "Ft Sfa* *»' ŜT fatfFT *PTT <TT I

Decline in Export of Handloom 
Goods

5495. SHRI C. N. VISVANATHAN: 
Will the Minister of COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state;

(a) whether it is a fact that export 
of handloom goods has shown consi
derable decline during 1978-79;

(b) if so, the extent of decline and 
the lacunae in the shape of lack of 
dynamic promotional assistance by 
Government; and

(c) the intensive measures propos
ed to rescue the handloom industry 
by encouragement of a greater flow 
of exports?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION (SHHI ARIF BAIG): (a) Accord
ing to the provisional figures, exports 
of handloom goods during the period 
April 1978*—January 1979 are estim
ated at Rs. 213.01 crores as compared 
to Rs. 203.10 crores during the corres
ponding period April 1977—January 
1978.

(b) Does not arise.

(c) The following are the important 
measures taken to encourage exports 
of handlooms;

(1) Cash compensatory support 
and replenishment imports have been

• provided for; exports at appropriate 
-rates.

teams **e 
being sponsored from time to time 

...■' 40 'Afferent inworiantmarkets.

(3) Participation in important 
textiles and clothing lairs in the 
overseas markets is being ensured.

(4) A number of Export Produc
tion Projects have been sanctioned 
in various states to produce export 
quality handloom products in de
mand abroad. Necessary inputs are 
provided by the project authorities 
to the handloom weavers and the 
marketing of such products are also 
attended to by them.

(5) In keeping with the Govern
ment’s policy for providing maximum 
encouragement to the handlooms, 
the Quota Policy for 1979 provides 
for adequate share for handlooms 
where handlooms and millmade items 
are clubbed together lor allocation.

Small Loans Guarantee Scheme of 
Credit Guarantee Organisation

5496. SHRI O. V. ALAGESAN: Will 
the DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE be pleased to 
state:

(a) whether it is a fact that small 
loans guarantee scheme of Credit 
Guarantee Organisation covers the 
loans given to indigent students 
under DKl Scheme and does not pro
vide insurance cover to the other 
schemes of education and educational 
institutes; and

(b) if so, the reasons for the same?
THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRI ZUL
FIQUARULLAH): (a) and (b). The 
Small Loans Guarantee Scheme, intro
duced in 1971 by the Credit Guarantee 
Corporation of India Limited (since 
called Deposit Insurance and Credit 
Guarantee Corporation) covers loans 
provided for educational purposes 
under the Differential Rate of Interest 
Scheme to eligible indigent students. 
Advances to small borrowers like pro
fessional self-employed persons os 
small business enterprises conducting 
coaching or typewriting classes are 
also covered. As the Scheme is pri
marily mean* #or the weaker sections
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of society, in other cases banks are 
expected to provide credit on the basis 
of their own assessment and bear the 
risks involved.

wn| vwhyt•ffaflwRfItoffvwfrtl ^wti

5497. qtfi: wt ot mm
«fift im fn i ftrwr
ttopwr $  ttf Sr ot ft qfsrv Prof
ftsr#*nnfmtiVu# m w ft ^ # W w W I 

wnrrf srWr * wfrf ut̂ rr $ sfo:
«rPr ?t, vremtff #9?rT fv?pft $ ifta 
M # o t  v^m^x nftff $  *m wr | *ft tr 
vnvrvf vt vtsr# w fir̂ nr $ nftr *rfif r f t ,
tit OT $ WT VTT*r t  *flr WT OT «tft ^  T*
5*fttwrqs*r qr v f t  ?

ftm # iw w  Tiwr tfaft («ft w ftw rc  
« ? m ? ) : ^  ft, 1 f w ^ i :  i 9 7 8 ^ « r t  vtfw ftr 
$  t v f  *  qrrar w r f l f  $  f i r #  smnfar
 ̂iw ^  nwnrr OTrf ^ #26 tfhc

W f f f  1979-81
Vt f̂TW#ET f t t  n# t  I y r  29 w t f f » f t n v  
?fa«T PWW *f $ I

firor

tpjtwr *  ?wrf »rwtsT $ ot ?«nwt
*THT *n[i 1979-81 "ft tffa OT? *f»V «Pfftr $  

<fhCH t*F VT*rfOT fTi«i*l "ft *ftOTT $ I

tV  VT T̂RT fal% WWTT flTPT *FT *TR
vr vrar tffaT ott $
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1 2

tfc tnq> vArr 1. fisnpft
2. 3*rf spwt
3. finftrr
4. v<evt
5. WTVW *TJ
6.
7.
8. qnfteFjv**r
9.

10. *fnft
11. %*r
12. * ift
13. VNTftf*#
14. v f lo m v r ft

1 2

15. wMV 
is. flhrwrjjppt 
17. Prater 
is. wnrfta
19. OTTfft
20 . fq w rt
21 . wsnr
22 . J^TT
23. *WHll ’SftT
24.
25. TOIWI!

$ 'v  wns w w v w  26. jtjffsit
t v  ins? ifw rr  27. w m r

IVlgf IV tv  28. OTlf
29. < h irp cM *

^  in t f *  t v f  $  qrcr qffc# It
t  *

^ w n  <wft n w fw  vi firenw

5498. «ft TW fVWI : f*Tf <Vfe*l Sftl
*iwnc fiwnw *nsfV ir̂  aprr# vt fwr v?# fv :

( v )  w r  OTvt <fiiT (| fv  iroi^r ^  v m  
’wft vT'WWT inxufhr ?wt cnf5Vt ^  
WV'}®! vt ijw  fth ^;

(w) qft ft, ?r> fqnfff v  f^vw #
fRvrr w  vt< jftOTT I  %tk ft, Jffr mshrtt
#fhCT WT iftr

(*r) w*it vror ytvrc wtf mm  ft®*r 
VTVft̂ ?PT tpfsvf ^ Ŝt SQlFn' vt f̂t 
fftT f̂ttsrr V f S V H  VTM ?

ilhc wwpc îft 1 
iftftiv ) ? (v) ?#y, ft 1

(m) i#k <»r) «nfs»r ftwnr i m  
iroist wftr m w v r -i"  «?v vrirf <se Iv ) 
v r f N k % q r v T < f v T |  nivvrvv*v 
vror <pfe»r Pivpb Pt»w ■fnj fvut vp  1 1

' <nmr # ^
*ftw t̂ F '3qTjvs f*n  ̂<n; Scf ■'■&y'
•w w i w¥t vt ^w n  \ I ^nfipffiro ^ W f
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vwvttv* «*?r *rft»r
■<riwr fa m  #  f t  frft-w tfi v fa  5 
#  «ft wnrw r#! 1 sRrftw «rafr t o  
w r »  y t  <roft gg I  > iftaff finnuft w*
ITW UT1TH ®TW*TT V tf
i f  1 1

m nm  «S i*g«rt f»wf?r *f **ft

5499> sft WH W
•wiftwu w* wrrfxm jRr «lta
w ft  *3  sm * f<?T far :

(w) wt q m  *f?r *?g«ff *  fH*rt?r H
1976-77 5?RT atf 1977-78 % Vft
«rf ( ;

(sr) *wt wRTwrr % *n̂ r arr̂  t̂sO- <ra*PT 
^  ^ y f f ^ rwqyrr | sflr
W  ^  S'W3 *fT# fifinft *PT QTtprr

;«rtr
(̂ r) WT ffTfi'R 5pr f*P*K *nrtFT VF̂ Vt 

^  f*T*rf?T 3 far «pt* «& ftn? vrf !ff sftfw aprr* 
wrr £ ?

fiftwr, wiftu jftf 
•W t m  wto («ft wifw #tr ) :  (m ) tft n #  1

(ar) <msR vt Owfa, f̂ nrf?r
jfiw w ff #  tfaffonro sroTR?ft, wrftrflf
flwow, tftaraspf f’Tttonr 5WT Ttar-qfr*fT

% pRPTt f*Pt» 3(T$ $ USqrd̂ T fqyq
m& f  1 

(*) wwrt, Mdwr «PRjiflf #  fswfa 
f?r«crnrT qr Snroeflr (  *ftr Pwfts 

w m ****r?ct qft 1 1 swn? 
fvfvEftvw  ?wt w m x fnr tot «rnrt ^  tfsr 
*t M  % »*mr w  fjpirn: | 1

Export of Barytas

5500. SHRI BAIRAGI JENA: Will
the Minister of COMMERCE, CIVIL 
SUPPLIES AND COOPERATION oe 
pleased to state:

(a) thnt there Is great potential for 
export of barytes and that the vast 
reserve remain unexploited owing to 
lack of internal demand:

<b) is It a fact that Government 
!tav» restricted export mine owners 
«aly t**i*he extent of quantities . ex- 
ploited by them;

(c) are Government aware that 
the above restriction preclude the 
small mine owners who are unable 
to effect bulk shipment left and. or. 
at the mercy of the big mine owners; 
and

(d) what steps Government propose 
to take to rationalise and maximise 
export with due protection to small 
mill owners in view of large untapped 
external market and the domestic 
availability?

THE MINISTER OP STATE IN 
THE MINISTRY OP COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BAIG): (a)
In view of the comfortable reserve 
position and limited indigenous de
mand, there is a good scope for export 
of barytes, provided supplies can be 
made at internationally competitive 
prices.

(b) Yes, Sir. According to the cur
rent policy, export of barytes (lumps 
and powder) is allowed to (i) MMTC 
and (ii) mineowners holding leases as 
on 31st March, 1978 to an extent not 
exceeding their own production.

(c) The above policy does not pre» 
elude small mine-owners having leases 
as on 31-3-1978 from exporting. In 
case of any difficulties, they are free 
to route their exports through MMTC.

(d) MMTC has been making efforts to 
diversify the barytes export markets 
to increase its export.

Petition from Tobacco Merchants 
Association

5501. SHRI MANOHAR LAL: Will
the DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE be pleased 
to state:

(a) what effective steps have been 
taken in the matter of petition dated
30-11-78 of the Tobacco Merchants As
sociation Kaimganj, in respect of in
built statutory safeguards to ensure the 
integrity of the administrative macW-
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ttery in adopting duel policy and double 
standard in dealing with economic 
offences for imposing, penalties and 
other punishments including prosecu
tions, and in case no action has been 
taken, the reasons therefor; and

(b) whether Government will lay on 
the Table of the House a complete 
statement of facts pertaining to effec
tive checks put in to prevent abuse 
and misuse of power by the Executive 
in the matter under reference?,

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SATISH AGARWAL): (a) and (b). A 
petition dated 30-11-1978 was addressed 
by Shri C. P. Aggarwal President of 
the Tobacco Merchants Association, 
Kaimganj to the Prime Minister of 
India.

“In-built” statutory safeguards “ to 
ensure the integrity of the adminis
trative machinery” exist in the Central 
Excise Rules by way of provisions for 
review of the orders passed by adjudi
cating authorities at various levels. 
Where, prima-facie, favour has been 
shown by any adjudicating officer, 
these powers can be invoked.

Proceedings under the Central Civil 
Services (Classification, Control and 
Appeal) Rules read with Central Civil 
Services (Conduct) Rules can also be 
initiated against the officer committing 
any misconduct towards an assessee.

The Special Police Establishment 
can also register a case against any 
officer, if there is sufficient cause lor 
it, under the provisions of the Pre
vention of Corruption Act

There also exists a vigilance machi
nery consisting of the Central Vigil
ance Commission, Central Bureau of 
Investigation and other departmental 
organisations to look into complaints 
and to deal with cases of arbitrary 
exercise of discretion.

' ’viw ift « f i r ; \

5502. : rni' -'Wf mm
1WT* ftw ifcft JTf : $qt

(v )  OTsmn? ( t r w t t t )  rerefrftwfrw 
5T9T V IT ttpAlT WIH WfaTT-

wtfiiPF *rar

fa ) to sm
fam t o  «tt; m  ^f, gf> t o  ^  *njTTR x m *  

fviti % wmT
$ t o  f ;  vftx

(it) f W  »rWf i f  urtfta tfY tktst <$m  $r 
srwrfas sftr % f  isrftr m to  |
«rk  w t awte s w w t  $
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$  *ptt«t fft «ft ?

f«m iwiwi $ twi («ft 1
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*TrTT T̂'HdT ^ fw> SJH v̂if
^  srf^r t o

wm rarre f^BR -w sr
204 mwi H qtesr €1 vm  vi $ 1

(*ar) sft gt i f f i j Ttea y t f f  %rfgr
f»r arrwr qftwfcw ^ 
i m #  <re arRJT ftrarr *nm 1 1 w W  fwftrcr
TPSlT ?PWR TRFFT faWT*T5ITT
wt, *rfe «Pti f w  inn w  sm)*Rri f%mn#
*1$ fcPTT 3TRTT | I

(n )  iM flT ?  f^ rh R  v  fs r  
1288 *  4085- ^^rnWKR
& 204 ’Ttw & SWT̂ Rr ff j; I
j*  ^ ir>wr *  ynrewii'O’ wm  2528

1

ffTHWTtr gfalfor 1^r «F JTWf
$  frmf v t q v  f o r *  q?r, ftpr #  srfir^r *fanr ^  
«r^f % qww vt ijw m r *r^n «tt; wpt «rw  «tc 
t«r tom i8twtt 1

'tell m  wwn mm

■ «50j. ^  wr ■ ym  .<«m: m l. l :m . 
mnn inft
V&l f¥ :
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(«r) >wr toft mwrrfi vf
wwr* m srerr* | frrer% toWito xw&

| f ”tS T  sf<T «TTT T*r ?ft TP? ifr *  3R*tfT *|ft «*TWT

«̂ f & T %TrjarT^ 
®*rpRTzft w* tar* t o  arc*? 'siro; fftr

(’t) sfe at w  $ wm t o  i  ?

ftm Tmrwi ’R ttw *Wt (*ft 
SWng) : (*>) A$ $*PS frk *ft$ af̂ -W!? sfftfi 

m #  to  Mumtff wifrtr *fte 5nsw# 
*i> vrdsrt 'TT iftr ^  ^  sgfrorof v  fat
wr  ̂ vnhnff # w  Jnfm $  f?nr raf fartfq 
*wf w> srftf are?rtsT $ wT fa qrscrare 
*px#tt to* ?tff «jrt# *ftr xt* $  arfo? *ft srsspr 
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* fR z ff qr srcr# »itt jfteTf $  wr? *  v t f  cT«*r 
sfa s ta t ^  f  i f # t  afatff sftr *ra
^  ;3ffwr 3J5TTI, 1978 % 31 3TSWft, 1979 rPF 
aiWanTT 3TT# £ fan* CfTi fftsr Vfm gn «f 
S W  4,49,000 W!? *ft J

(sr) ?rk (n) ^tvTfj- {for «p *nft tot 
It flfcnpcr ^  far̂ T tot $ far ^ *h#
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«ftr *torf vt
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^ t  uTTaftf  ̂fw f  to  (ffft ?rrr?ft) 
f̂ T̂RPRft 1975 # w ’tmnr t
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r̂*T q>t «rnft *rwft vrrarraft #
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9<nrin«r «fort w«ti ftw *mt *rrftsr tfwMfe 

vmsTfvm, $ wft. % wanfflro' 
sre?r wm 2926 ^ ftm ; 8 ffcrwrr, 
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far:

(v) wt (*3r) (»t) ^ anf #
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JTftr 5f, frt, n?T flYsr flnff SPT wftrr w  | ;

( « )  Tflf 5TO *T?r ffPT aNt 3 fiTCRT 
«TPT»FT W?Tft?irT TOT <crft fWTT «TWT 
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M *  iftaqnt *»*srt ftnwrf vt fafcv* 
Tfn ift *13 f w

5506. d  JPf V I  fWW ! W W
'*wn «nn fim «W t r n
v # f v :

(v ) wt ffita imrvx, tftmvfw, *r*rr 
flV m l S|?V tfYST m*PTT VT T O i W  T w  
qr wrcj; ?n£ f w  w  I , »rft $ ,  ?ft 

5rnr M an# tftrmr | 
fftr f&tffircnrr TnrwjrrRir tf# m u

(w) wt ftrflrv* #
V  5TT^ »T $ #  VTTO *Tj^ # W T  $  f t  
far# qr fafcft *n*r #  rrevft £  T$t fc ; 
fftr

( * t )  *rf^ t f ,  a t  w t  f t r f w * r  *  f f t a  
tfr*uv};*» vmfcra w rftq v *#  vr 

fir^n: | m fv s w d  v t  ttvt arc

ftmqm«q#Trw*rcrt (cfttnfarroim):
r (v ) :  w*rv^ srfof^nm, i9 6 i,
IWT 1862 *ftr SfNfVT SfV
#*rnj?v stR^ftr", *rqv vfa^nnT, 
1944  *»fr ftrftv*r TTwr qr 9rnr fvvr 
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Raid by LT. tyt States

5507. SHRI JANARDHANA POOJA- 
RY: Will the DEPUTY PRIME MINIS
TER AND MINISTER OP FINANCE 
be pleased to state:

(a) the number of raids in the vari
ous States conducted by the Income 
Tax Department during 1973; and

(b) the details of recoveries made In 
each raid?

THE MINISTER OF STATS IN THE 
MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH): (a> Information 
presently available indicates that the 
Income-tax Department conducted 1012 
search and seizure operations through' 
out the country during the year 1978.

(b) Assets of the total value of 
Rs. 4.08 crores were seized in these 
searches.

Considerable time and effort will be 
involved in giving the details of seizure 
made in each search. However, if the 
Hon’ble Member desires to have infor
mation about a particular search the 
same will be furnished.

Cashewnut Factories in Konkan and 
Goa Region

5508. SHRI VASAT SATHE; Will 
the Minister of COMMERCE, CIVIL 
SUPPLIES AND COOPERATION be 
pleased to state:

(s) whether it is a fact that large 
number of cashewnut factories in Kon- 
kari and Goa region are in serious fin
ancial crisis as a result Qf sudden 
slump in the prices of raw cashew in 
the international market;

(b) if so, whether the organisation 
representing these factories/State Gov
ernment have approached the Central 
Authorities for loan/other assistance in 
the matter; details thereof; and

(c) details of action taken so far and 
the assistance provided to helo these 
units in crisis?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BAIG): (a)
The Indian Cashew Industry is passing 
through a difficult time due to decline 
in international price of cashew ker
nel* and Increase in prices of raw 
cashew. 'T"', --v



409 Written Answer a CHAITRA 9, 1901 (SAKA) Written Answers 410*

(t ) and (c). A request from the 
Konkan Cashew Manufacturers’ and 
Exporters Association has been receiv
ed on 20th March, 19.79 They have 
requested for a long term loan assist
ance of at least Rs. 1 crore on soft 
interest rates. The matter is being 
examined.

Price Increase k  Vanaspati

5509. SHRI SURENDRA BIKRAM: 
Will the Minister of COMMERCE. 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state:

(a) why Government have been 
continuously allowing price increase in 
Vanaspati in the country;

(b) what steps Government have 
taken to ensure that manufacturers do 
not increase Vanaspati prices further; 
and

(c) the reasons why the prices ol 
Vanaspati are not frozen for public 
convenience?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE, CIVIL 
SUPPLIES AND COOPERATION 
(SHRI KRISHNA KUMAR GOYAL):
(a) to (c). It is not correct to say that 
Government have been continuously 
allowing price increase for vanaspati 
in the country. While there is no 
statutory price control on vanaspati 
from May, 1977 an informal voluntary 
arrangement existed for the sale of 
vanaspati by the manufacturers at a 
particular price. The ex-factory price 
for a tin of 16.5 kg. was determined 
at Rs. 158 from May to October, 1977 
which was reduc 1 to Rs. 140 from 
1st November, 1977. As a result of 
the imposition of the 5 per cent cus
toms duty in the recent budget, along 
with a rise in price of imported oils, 
the vanaspati producers have recently 
enhanced the vanaspati price. The price 
of vanaspati depends upon several 
factors such as the cost of indigenous 
oils, the cost of imported oils, the 
quantum of imported oils supplied to 
the industry and it is difficult to freeze

the prices.; However, the Government 
are concerned with the recent steen* 
rise'in prices, of vanaspati and neces
sary measures are being taken so 
to bring them to a reasonable level.

Amounts paid by Glaxo for use ol 
, Foreign Trade Mark

5510. SHRI DHARMASINH BHAI 
PATEL: Will the DEPUTY PRIME 
MINISTER AND MINISTER OF FIN
ANCE be pleased to state:

(a) is the Government aware that 
Glaxo has paid a substantial amount 
for the use of Foreign Trade Mark; 
and

(b) have they got clearance under 
FERA section 28?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SATISH AGARWAL): (a) Government 
are aware that Glaxo Laboratories 
Ltd. had issued shares worth Rs. 1.5 
crores to their UK Principlals on 1-3-47. 
At that time Government permission 
was not required either for remittance 
or for issue of shares to non-residents.

(b) Provisions of Section 28 of the 
FERA are not attracted since the trade 
marks are proprietory and owned by 
Glaxo Laboratories Ltd.

Demands of T.F.A. Employees

5511. SHRI VIJAY KUMAR N 
PATIL: Will the Minister of COM
MERCE, CIVIL SUPPLIES AND CO
OPERATION be pleased to state:

(a) whether attention of Government 
has been drawn to the news-report 
appearing in the Indian Express dated? 
8th March, 1979 under the caption 
“TFA Employees Demands” ;

(b) if so, what is the reaction of 
Government to the various demands 
made by the deputation of the em
ployees particularly regarding the re
version of deputationist and direct re
cruits brought to the organisation fromr 
outside; and
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(c) details of action taken so far 
In the matter and the reasons for de
lay in taking decision?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BAIG): (a)
Yes, Sir.

(b) and (c). Recruitment and 
seniority rules to regulate the recruit* 
ment and promotion of the officers and 
other staff of the Authority are being 
finalised. In doing so, the comments 
of the employees Association on the 
draft rules have been taken inlo con
sideration.

Airstrip in Lakshadweep

5512. SHRI C. K. CHANDRAPPAN: 
Will the Minister of TOURISM AND 

■.CIVIL AVIATION be pleased to state:
(a) whether Government have any 

scheme to develop the lagoons in Lak
shadweep and make them an attrac
tive tourist centre of international 
standard;

(b) is there any proposal to build 
an airstrip in Lakshadweep;

(c) if so, details thereof; and

(d) when is the work likely to start 
for this airstrip?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI PURUSIIOT- 
TAM KAUSHIX): (a) to (d). Keeping 
it view the natural scenic beauty, pic
turesque lagoons, underwater sports 
and marine life in the Bangaram Island 
a small beginning has been made In 
promoting tourism to Bangaram Island 
which is the only area open to foreign 
tourists in Lakshadweep. Since foreign 
tourists have to obtain prior permis> 
sion from the Government and as there 
lire a limited number of steamer ser
vices available to the islands, only a 
-levr foreign tourist groups have visited 
Bangaram ip ttu? past. Hotel Corpora
tion pt India, a subsidiary pf Air Ind:a 
ihas constructed cottages at Ban?*-

ram whiqh can . accommodate 32 
tourists.

Kavaratti, the headquarters of the 
Lakshadweep Administration has been 
included in the list of centres recom
mended in the Report of the Com
mittee on Third Level Air Services for 
operation of an air service. This re
port is under consideration of the 
Government. The proposal for con
struction of an aerodrome at Agatti 
was originally included in the draft 
Sixth Plan but due to constraints or 
resources it was not included in the 
approved Sixth Plan.

Liberalisation of Polyester Filament
Import

5513. SHRI JYOTIRMOY BOSU; Will 
the Minister of COMMERCE, CIVIL 
SUPPLIES AND COOPERATION be 
pleased to state:

(a) the reasons why Government 
have liberalised polyester filament im
port; and

(b) the reason why import of this 
fibre has been decanalised?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA 
TION (SHRI ARIF BAIG): (a)
and (b). This is in accordance with 
the textile policy of Government with 
particular reference to the multi-fibre 
approach. The existing tariff is con
sidered to be adequate protection to 
the domestic producers of such fila
ment yarn.

News item captioned “Silver 
Smugglers hav$ Field Day"

5514. SHRI VASANT SATHE; Will 
the DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE be pleased 
to state:

(a) whether attention of (govern
ment has been drawn to the im*w8
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report appearing in the Indian E x
press dated 5th March, 1979 under
the caption “ Silver Smugglers have
field day” ,

(b) if FO, what is the reaction o f
Governmeni to the various observa
tions made therein;

(c) facts of the matter— hovi' far
the observations are factually correct;

(d) details of action taken/prop-osed
in the matter?

THE m i n i s t e r  o f  STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARW AL): (a) to (d). Yes
Sir. According to the reports received
by Government the price of silver at
the time of imposition of ban on
20-2-1979 was about Rs. 1950 and its
present price is about Rs. 1740 oer kg.
However, there is no indication of any 
revival of large scale smuggling of
silver out of the country. The situa
tion is being kept under close watch
and the Customs Preventive and In
telligence machinery has been suit^.bly
instructed to be vigilant to thwart any
attempts at smuggling of silver out of
the country.
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Penalty confirmed by I.T. Tribunal 
against Shri Suresh Shah and nis Firm

5519. SHRI V A SAN T SATHE:
SHRI V IJA Y  K U M AR N.

P A T IL :

W ill the DEPUTY PRIM E MINIS
TER AND M INISTER OF FINANCE 
be pleased to state;

(a ) whether G overnm ent are aware 
that I.T. Tribunal has confirmed f pen
alty o f  Rs. 9 lakhs against Shri Suresh 
Shah and his firm  M /s . Garden Silk 
M ills and that Shri Shah’s first repre-
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mutation fardroppingthe penalty was 
rejectiMl and finaliy the case wds com* 
pounded at more than Rs. 2-6J) lakhs 
while the actual figure should have 
been Rs. 14.00 lakhs;

(b) whether it is also a fact that 8 
case for concealment of income against 
the Indo-Broter Co. of Bombay has 
been drbpped alter high level inter
vention and the commission decided on

. composition fee of Rs. 80,000 which was 
ultimately reduced to Rs. 10,000;

(c) if so, facts thereof and justifica
tions for Governments action;

fd) whether a number of such cases 
have been brought to his notice;

(e) details of the cases involving 
over Rs. 10.00 lakh each and whether 
Government would like to reopen 
some of these cases for proper assess
ment; and

(f) cases where such orders have 
been issued/action taken?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI ZUL
FIQUARULLAH): (a) to (c). A. Shri 
Suresh A. Shah and his firm M/s. 
Garden Silk Mills: The assessment year 
involved in the question is 1968-68 tor 
which the accounting year ended on
31-12-1967. Assessment for this year 
was completed on a total income of 
Rs. 19,17,640 as against original re
turned income of Rs. 3,83,800 and later 
revised to Rs. 4.42,764. The assessed 
income included a sum of Rs. 11,33,179 
treated as concealed income arising 
ftom Sale of goods imported on the 
basis of “import licences issued for 
export performance. In appeal before 
the Appellate Assistant Commissioner 
he reducedthe addition for concenl- 
fnent to Re. 7,41,688, which was con
firmed in further appeal before thr

was launched against Shri S. A. Shah 
on 22-3-1077 under section 277 of the 
Inpome Tax Act for false verification 
in the return. Shri Shah filed a com
pounding petition for the first time on 
20*2-1978 which was followed by an
other petition from his wife on 24-4-78. 
These were rejected by the Govern
ment on 18-5-1978. Subsequently, more 
petitions have been filed for compound
ing. The matter is still under the ex
amination of the Government and a 
final decision is yet to be taken. It is, 
therefore, not correct to say that the 
case has been compounded on a pay
ment of composition fee of Rs. 2,60,000.

B. INDABETOR LIMITED. The 
above company is a distributor 
in India of the products of the Foreign 
Companies, both in U.S.A. and U.K. 
and its income consists of commission 
received in respect of the sales of the 
goods of their principals effected ir 
India. The assessment years covered 
by the question are 1966-67 and 1967-68. 
For these years, the assessee filed re
turn On 26-9-1966 and 16-8-1967 duly 
verified by Director Shri J. V. Patel, 
For the assessment year 1967-68, the 
return was revised on 19-8-1967. Fol
lowing a raid conducted by the En
forcement Directorate in the business 
premises of the assessee on 27-1-1968, 
it was found that the Company in the 
two returns mentioned earlier, had not 
declared substantial commission earn
ed in foreign currency in the respective 
accounting years. The assessments 
were completed bringing to charge
additional income of Rs. 60,503 and
Rs. 1,36,502 in the two years being 
commission earned in foreign currency 
but not recorded in the books. These 
assessments were upheld in the Tri
bunal. Penalties of Rs. 5,550 and
Rs. 30,000 were levied for these two
ypjjrs T v" '  T  ’ -
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Act against the Company *nd Shri 
J. V. Patel for. concealment and false 
verification. Shri Patel, thereafter, 
filed a petition under section 279(2) oti 
20*3-77 for compounding the offences 
and this was followed by a second peti
tion dated 12-5-1977 from the then 
President of the Company. The offen
ces were agreed to be compounded in 
consultation with the Ministry of Law 
with the approval of the then Finance 
Minister on payment by Shri Patel of 
a composition fee of Rs. 82,000 plus 
litigation expenses till then, incurred, 
after taking into consideration the 
following facts.

(i) Shri J. V. Patel is very old and 
his recent illness calls for a 
compassionate consideration of 
his case.

(ii) He has less than 5 per cent hold
ing in Indabrator Limited.

(iii) The Company has paid tax on 
the commission in question in 
a later year, and has also been 
subjected to a penalty of 
Rs. 30,000/-.

(iv) There is no evidence on record 
to show that Shri Patel has 
himself profited from the non
declaration of the commission 
income by the Company

(v) The commission earned by the
Company was not hidden from 

the Reserve Bank of India; it 
had been formally intimated to 
the Bank on 8th January, 1968.

On a further representation by Shri 
Patel, the composition fee has been 
reduced to Rs. 72,000/- plus litigation 
expenses, also with the approval of 
the then Finance Minister, after 'tak
ing two following further facts into 
consideration:—

(a) The agreement into which 
Indabrator Limited had entered 
with Wheel Abrator Corporation of 
U.S.A. regarding its appointment as 
the foreign Company's sole distribu
tor for some of foreign Company’s 
products bad been clearly mention

ed in the prospectus published by 
it on 11th December, 1967. If tae 
commission from this business was 
not proposed to be disclosed, pub
licity would not have been given to 
the agreement.

(b) The auditors of the Company, 
namely, &.F. Ferguson & Co., were 
aware of the prospectus and also of 
the fact that the agreement an ques
tion had been considered in the 
meeting of the Board of Directors of 
the Company held on 9th December, 
1964, 7th July, 1965, 14th September, 
1965 and 8th November, 1965. The 
Auditors would have drawn the 
attention; of the Company’s share
holders to its failure to account for 
the commission income, if they had 
any doubts in the matter. Shri 
Patel's plea that the amount of com
position fee to be paid by the Com
pany for compounding his offences 
should not be treated as prequisite 
in his individual assessment has been 
rejected. The company has paid the 
composition fee as well as the liti
gation expenses incurred by the 
Government. It is, therefore, not 
correct to say that the composition 
fee has been ultimately reduced to 
Rs. 10,000.

(d) No, Sir.

(e) and (f). In view of the reoly 
to part (d) above, the question does 
not arise.

News item captioned M40-a*re  scandal 
tmderDtuuia’sN «ae

5520. SHRI VASANT SATHE- Will 
the Minister of COMMERCE, CIVIL 
SUPPLY AND COOPERATION be 
pleaded to state;

(a) whether attention of the Govern
ment has been drawn to the ntfws- 
report appearing in the news weekly 
'Blitz' dated 3rd March 1979 under the 
caption “40-crore Scandal under 
Dharia’a NoseP?
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*o, what is the reaction ol 
5 the Government to the various «bser- 
v*tiens ofseriosa* natare made therein 
observation-wise; and

(c) facts of the matter and action 
taken/proposed in the matter?

. THE MINISTER OP STATE IN THE 
MINISTRY OF COMMERCE, CIVIL 
SUPPLIES AND COOPERATION 
(SHRI KRISHNA KUMAR GOYAL):
(a) to <c). The news in the Blitz has 
been (aeen by the Government. The 
allegations that the Government per
mitted the import of R.B.D. Palm Oil 
by the private trade for ma’aflde 
reasons are absolutely false, frivolous 
and mischievous.

In order to improve the availability 
of Edible Oils in the country, duty
free imports were allowed under Free 
Licencing system from January, 1977 
and, later, under open General Licence. 
The import of RBD Palm oil was initi
ally banned with effect from the 20th 
September, 1977. This ban was lifted 
a year later as it was felt that the 
availability of RBD palm oil during 
the festival season would enable to 
contain the rise in prices of Vanaspati 
and keen them stable. It is incorrect 
to state that the use of RBD palm oil 
posses? a health hazard. The consign
ments of any imported oil have to pass 
the specifications laid down under the 
PFA Act before it is allowed by the 
Port Health Authorities to enter the 
country. The Central Government had 
issued instructions to the State Gov
ernments so that the unscrupulous ele
ments should not pass off this oil as 
vanaspati or adultrate the same with 
the vanaspati. But for the various 
measures taken by the Government, 
ample availability of edible oil and 
vanaspati in the market would not 
have been possible. After many years 
it was perhaps the first festival season 
(Onam, Ganapati, Dussahra and Diwali 

; Festivals) without Queues when edible 
oils, vanaspati and other essential 
commodities were easily available at 
reasonable prices.

The otoJeorHw fer which. the Import 
of BBD palm oil was put under- ©GL, 
was thoroughly achieved. Hftttc a view 
to stop the rampant imports and to 
give due protection to the indigenous 
production, the Government has cana
lised with effect from 2nd Decerobei, 
1978 the imports of all edible oils, in- 
cluding EBBD paim oil through the State 
Trading Corporation.

As regards the possibilities of excise 
evasion in the sale of this oil, Depart
ment of Revenue are already on the 
alert.

The quantum of import of RBD palm 
oil during oil year 1978-79 by private 
trade through Bombay Port upto Febru
ary, 1979 is of the order of 51,928 
tonnes and thus it is incorrect to state 
that 2.8 lakhs tonnes of RBD palm oil 
have been imported since the ban was 
lifted in September, 1978, Similarly, 
no exemption whatsoever, was given 
from the Standard Weights and Mea
sures (Package Commodity) Rules to 
any party.

'<wt

5*21. We TWlft ft I  i To *fepf
t*rr

ftr :

(v) WTHWR *T W l ltata 7<RT«rfV, 
1979 $ “ffaFT *f "*7f

I ’* sMv^fRrtof Hvrfim wwn: 
vtr fifuwr *m $ ;

(er) wt
iraffiw «nff, 'f«r, anf, snrf% * 

arr^r;
(*i) w  # <nv *trwt 

f R r e h r  !n»T fip rn s re  *nf«[ * rre r  a i w ,
atf ittff vrfaufa wfimft

t ;
(*) ^  fa** ts
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«rfa* tftrumfwOT# («ft
mm) :  (v) *ft,  *t 1  3
nr wiw  *t ta 1  flwrw 
"fn anwî 'Wf w  fc  *
*vw |”i

(*) »#ta*r % *ttwt .mit
* g*̂«rft«r qfisrihr <?f# wt $  $ 1
frq[ *r #la ** $ ftf* f̂Sdwrcrfrw 
^  $ ft*  iff**** ftwt wwn? * 
i?«p *wffcr?r  fwwroft  ifwfa, vt t 
*r»r f 1

(*r) *rof vt vrs*, *tefi wt 
wrfa  ## nfffir $ m *rrc*r  $  ti 
arerfw 9 qftarfar ftflwmr t 'nTjr «nft 
w«p fa* »r* nwwff # 3r? srfinr *rff # wrr 
| far ar«w$$*iflt?rdw 9*rrw  fwvgrrt. 
m ?̂nr$m£*wwr | 1

(w) firfiiyr<rcfirm frert* <* *faa 
irPRtar tinPwff vr  wro * 
iraniT  <mwT *r$f  jewht Ĵrw vffft 
wmwwmw  *irrf*r*fvr firwrft *r*j*wf**r  * 
wiqft* *wtPw *flr wtfwr f f* *w*«( 4 
Affine «f*ror vr* *Hf*w ’wr#*«nF?rf»

Export of iron Ore during l979-8u

5523.  SHRI  BALASAHEB  VIKHE 
PATIL: Will the Minister  of  COM 
MERCE, CIVIL SUPPLIES AND CO
OPERATION be pleased to state:

(a)  the quantity of Iron-ore export
ed by the Mineral and Metal Trading 
Corporation each year during  1976-

77. 1977-79. afcd 1978-79 indicating the 
names of the county te whteh 
ported a»d the foreign exchange earn
ed therefrom; and

lb) what is the quantity likely to be 
exported during 1979-80 and the esti
mated foreign exchange likely to be 
earned?

THE MINISTER OP STATE IN 
THE MINISTRY  OF  COMMERCE, 
CIVIL SUPPLIES  AND  COOPERA
TION  (SHRI  ARIF  BAIG):  (a)
Exports made by M.M.T.C.  during
1976-77, 1977-78 and 1978-79 and  the 
foreign exchange earned therefrom are 
as under:—

Qtv.  in Value  in 
Million Rs.Croreg 

Tonne#

1976-77  .

1977-78  .

t978-79  .

•Estimated

n-7

ia*3

13*5

148

16*

163

A statement showing the  country- 
wise exports of iron  ere  made by 
M.M.T.C. during these three years is 
attached.

(b)  For 1979*80, exports of iron ore 
by M.M.T.C. are estimated at 14 mil
lion tonnes valued at approximately 
Rs, 175 crores.

StstaoMM

Destination-wise exports of Iron Ore try M.M.T.C.;

Qjty. Million Tofr.es

•Destination

■ ■  . ■

EAST EUROPE 

'Rutuinia 

Czechoslovakia

1976-77  1977-78  ?978-79
Qty.  Qty.  (anticipated)

Qty.

2 "  :  ' .3 ..~

7*781  fl* .'*41 8- ?’•

’ î doar; 7". 1*4144 Y'w 

, ■■  0*498:. y  41ft  ori6g
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*. ; ’■ a : ' 3 4

o*3*9 ' 0*085
Hungary ■ . • • • • 0*198 0.149 0*078
Bulgaria • • • • • • ■ •* •

o*4«9 0*431
Yugoslavia . . • • • • o*oa6 0*310 0*869
Sub-Total . . . . • a-936 3-065 4*801

WEST EUROPE
Holland O’ *38 0*08 a
Germany (Weit) . 0*239

Belgium •• ■■ ..
Sub-Total . 0*377 0*083
OTHERS .
South Korea • ’ • • • • *■ o*6to o*49o 0*778
Taiwan . . • ; • • • • 0*010 ;

0*070
0*011

0-053
UAE . • * 0*133

Su»-Total . 0-644 0*609 1*03

Gra«q Total . 18*738 19-897 *3*588

Setting up «f Regional Office of
HJMMX

5524. SHRI JANARDHANA POO* 
JARY: Will the Minister of COM
MERCE, CIVIL SUPPLIES AND GO> 
OPERATION be pleasedto state:

(a) whether the mines ow^er* in 
Mayurbhuj District, have urged for 
setting V& odt Bogtonal Office 01 the 
M.M.T,C* at RaiSanghpur; end

(b) if to, Government reaction on
m

MINISTRY OP COMMERCE, CHST*. 
------ -  AND COOPERATION

Upgndatiba of Agartala

5525. SHRI CHITTA BASU; Will 
the DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE be pleased 
tc state:

(ft) whether Government ewe' aware 
of the feet that Agartala being the 
capital d tyofth e Tripura State, and 
having a population of 1.25 lakh has 
not yet been considered as a B-2 city

(b)iw***uare*he «rite^a of the cate- 
. goriaatie** of-^tfc»>forth« purpose* o* 
city allowances;
(c)whether; Govejnmeat consider-;
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Agartala as B-2 city for the purpose;
and

(d) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI ZUL- 
FIQUARULLAH): (a) to (d). Cities
are classified for the payment of House
Rent AUowance and Compensatory
(City) Allowance on the basis of their
population according to the last decen
nial Census, viz., the 1971 Census.
While for the classification for the
payment of House Rent Allowance,
only the population of the municipal
area of a city is taken into account,
for the classification for the payment
of Compensatory (City) Allowance, the
population of the Urban Agglomeration
of the city, where it exists as per 1971 
Census Report, is the criterion; other
wise the population of the municipal
area of the city forms the basis for
such classification. The various classes
into which cities are classified on the
above basis for the purpose of the pay
ment of these allowances are as follows

Population

Above 16 lakhs
Clas 

A clas
Above 8 lakhs but not exceed

ing 16‘lakhs . . . B-1 class

above 4 lakhs but not exceed
ing 8 lakhs : . . . B-2 class

50,000 and above but not ex
ceeding 4 lakhs . . . 0  class

^FT ^ ^  3TRft I,
# ^ | ; 

TT ^ $ ifS ^
'Rtsw fen w  I  ;

(jr)  ̂w srtr ^ s   ̂
g fk #  # crfkwiTWT <t5PTK ^ ^

; ?fk

(W) |t, 5ft W

*twRT >1̂ '  ^  apT t
^ ^  I  ?

wIt 5TnK
; (^) («a): sft, 1

I  ( ’t) ?fh: {̂ ), 5ft, ^  I p w c m
^ tiff ipt ^  ^ TST ^ t

^  ?TT*T 5T iim $

w'l'CtEi 51  ̂ ferr I  I +Rq'l’{!fw ^

I wtftr gm ^>r ^  t  ^

H w s s ^ tiHif
t ^ 5tnr 1

As Agartala does not qualify for elassi- 
fication as a B-2 class city on this basis
the Government do not propose to up
grade Agartala to B-2 class.

TSTJjf H HJftn

5526; *T0 TT«T3ft : !̂TT <rfe»T Wh? 
»n*TT fvTPPT ^  t>m r̂?<T

:

(^) WT H H
?TTfirgra,

( ^ )  sf̂ TT W  EJTR 3
1979
femrr Jm | ?rm ^ w
30 ^  ^  Trfw I ;

( w )  WT t  f?r H’m ’T 700
tpTFJrZ' t ' #  170

^  5ff Jif I  ; sftr

(jr) spn ^
«raf ^ ^  f  ^  +)4«(i^ snrî T 
^  t  ?

^ ^ TT5)T' Weft (»ft
3rvn^) : (^) 3ft ^ I
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(w) tftr (*r) ■
*rri/wr, 1974 m t tit mft 50,000 

vttfi $  7oowwff
*  m pv 4- w rv t wfcrprft wt* «rwm 

^  (  1 W <r*nr 3h<i«i f̂*RT & «mr 
(  Pf W  9V SffiR ^ 557

wrcff v ' M 4  v tw p m titM  fc t 
fw-f *nwff 4  a r t  n f  vmff $
*tt̂  4 Pwt mr vr&nw  ^Rhwiv 
^  w r  *T?rr $, * * 4  »rrw ft » - nrftwff
«t q?nr*prtf " i Wr o r « r r t  1

Opeoiaf of Brafochesi of S.B.I. in 
Bombay to cater to Specialised Needs 

of Importers and Exporters

6528. SHRI M. V. CHANDRA- 
SHEKHARA MURTHY: 

SHRI NIHAR LASKAR:
Will the DEPUTY PRIME MINIS

TER AND MINISTER OF FINANCE 
be pleased to state:

(a) whether it is a fact that State 
Bank of India is examining the feasibi
lity o* opening more overseas bran
ches in its Bombay circle area to cater 
to the specialised needs of importers 
and exporters.

(b) if so, whether the S.B.I. has al
ready opened a special overseas 
branch in Bombay;

(c) if so, to what extent this has 
helped the exporters and importers;

(d) how matey more are likely to 
be set up; and

(e) when the final decision is likely 
to be taken?

THE MINISTER OF STATE IN 
THE MINISTRY OP FINANCE 
{SHRI ZULFIQUARULLAH): (a) to
(e). State Bank of India has report
ed that it had set up an overseas 
branch, in Bombay circle at Bombay 
on lat October, 1976 to cater exclu
sively to the requirements of consti
tuents whosebusinew is predorainent- 
ly foreign exchange. Hie branch is 
equipped to handle the business of 
Export bouses and merchant expor-

■ tors. processing term
export swift, Joint ventures, turn
key projects, foreign collaborations,

export of services, shipping loans and 
high value imports has also been 
made available at this branch. This 
branch also provides necessary sup
port to other branches in Bombay 
circle in respect of foreign exchange 
business. According to the State Bank 
of India in view of the special thrust 
in international banking made by the 
overseas branch, the number of ex- 
porter-cuetomers in the branch have 
gone up more than two fold and the 
export finance provided by the 
branch has increased three fold since 
its inception.

The bank is considering to set* up 
one more overseas branch in the 
Bombay Circle at Panaji Goa.

Acquisition of Immovable property

5529. SHRI M. V. CHANDRA SHE- 
KfHARA MURTHY:

SHRI P. M. SAYEED:

Will the DEPUTY PRIME MINIS
TER AND MINISTER OF FINANCE 
be pleased to state:

(a) whether Reserve Bank of India 
has directed foreign business organi
sations doing liaison work in tile 
country not to acquire or hold any 
immovable property in India without 
its prior permission;

(b) if so, whether it has come to 
the notice of Government that many 
foreign companies have acquired im
movable property without informing 
Reserve Bank of India;

(c) if so, how many such firms are 
there;

(d) what action has been taken 
against them; and

(e) how many of them have inform
ed the Reserve Bank of India after 
the directive ha8 been issued?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI' SATISH AGARWAL): (a)
Yes, Sir.
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(b) No, Sir. General permission has 
been granted by the Reserve Bank to 
FERA companies which have been 
approved to operate in the country to 
acquire property necessary for or 
incidental to carrying on their activi
ty. These companies have to file a 
declaration within 90 days from such 
holding. Permission for opening 
Liaison Offices is given on the clear 
understanding that there would be 
no outgo of foreign exchange at any 
stage as a result of their operations 
in the country. Since the general 
permission given to FERA companies 
may be availed of by these Liaison 
Offices and their acquisition of im
movable property could create a con
tingent exchange liability, advance 
action has been taken by the Reserve 
Bank to plug the loophole.

(c) to (e). Do not arise.

fmrnft awtff nrr firar tot
wm

5S30. fwrc : OT row «ff 
<WT fiwi *r$ "ft Pp :

(*f>) w*rr vrvrCt ^ grtpniff f̂ cvhsr* 
wrr «m  m m  # qwfwrc 
«rn* wm otaartft formf'TT
fn'mrrrc'rc Trftr*nr tffc ;

(«r) wr w  w r if vfir $

(*r) ?T, <ft «rt vrart?

ftrw xm  *Wt wftw www): (y)
;5PTW*Sr ^*11 ji 146 s’w r fr
w f f  * farm  w  kip: <n| 
firjrwr ftan gr’FPUT •jfkrwJnpR 
t  

$ «c*
1974-75 3.71

197&-76

1976—77 ®‘ 41

(«r) ift? (<r). wm ft sitff iro
m m  ** * *  ** v t
t o #  flnft * m  | 1

146 tfWtft Wtlff ^ 1974-75 ; 
H 9544 VTjf «PT 1975-76f
11724 1!^? Jpq* IWT 1976-77 9
12393 Hiftf W* tjtf* irf | I

«ifY ^-fwfwwrr 
3w*ff vt fm  fn jr ^ V s r f ir w if w

m v n  *FCTT <TT̂ T I ,
fsnft ^  p r  5 foam  q* stot

w «ft w n rtf srfasnrcrT «rftr«P

$; 1

News Print crisis due to failure of 
S.T.C. to make timely purchases

5531. SHRI G. M. BANATWALLA: 
SHRI SHANKER SINHJI 

VAGHELA:
SHRI MUKHTIAR SINGH 

MALIK:
DR. BIJOY MONDAL:

Will the Minister of COMMERCE* 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state:

(a) whether consumers of newsprint 
and paper are faced with a serious 
crisis because of shortage which is 
largely due to the failure of the State 
Trading Corporation to make timely 
imports;

(b) if so, what a*e the reasons 
therefor; and

(c) what measure8 are being taken 
by Government for the imports of 
these items in time?

THE MINISTER OF STATE IN 
THU MINISTRY OF COMMERCK, 
CIVIL SUPPLIES AND COOPERA
TION (SHRI AHIF BAIG): (*) to
(c). No, Sir* There, have been awiMr, 
Instunces of delay in the berthing of 
vessela in the lndian ports but S-TiC. 
have maintained adequate stocks of 
newsprint tom eet such contingencies.
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Opening of mm tranche* by Forelfn 
BksIh  operating in India

5132. SHRI JYOTIRMOY BOSU: 
Will the DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE be 
pleased to state:

(a) whether some of the foreign 
banks operating in India have sought 
the permission of Government to open 
new branches;

(b) ff so, the details of the propo
sals received from each bank; and

(c) Government's reaction to the 
*aid proposals?

THE MINISTER OF STATE IN 
THfii MINISTRY OF FINANCE 
(SHRI ZULFIQU ARUULAH): (a)

and (b). Six foreign banks operating 
in India have applied for or expressed 
their desire to the Reserve Bank to 
open new branches. The details in 
this regard are given in the attached

• statement. *
(c) Government have noted these 

requests.

Statement
Statement giving the names of foreign banks already operating in I 

applications and/or expressed the detire to open more branches in India.
in India who have submitted

Name of the BanJc. No. of 
Branches 
applied for

Details of places etc.

1. Chartered Bank

9. Gcindlay* Bank Ltd.

15 Ahmedabad 
Baroda
Bombay (Bandra)
Bombay (Colaba)
Bangalore 
Coimbatore ,
Mangalore 
Hyderabad 
Madras (T. Nagar)
Madras (Triplicane)
Madras (Poonamalai High Road) 
Madras (Mount Road)
Jullunder
Ludhian*
Siliguri.

1 Pay Office/Extension Counter at
New Delhi (Lodi Estate)

Also expressed desire to open offices 
a t :

15 Ludhiana
Mirzapur 
Kotah 
Ahmedabad 
Baroda 
Pune 
Goa
Miiigalore

Sitigpri 
Coimbatore ; 
JVId»y 
Qwlon
Worli (Bombay) 
Guimai*.
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Name of the Bank

3. Mercantile Bank Ltd.

4. British Bank of the Middlr East.*;

3. Banque Nationale de Paris’J .

6. American Express International Banking Cor
poration.

BranS&es ‘ ' '■’b^tatlf O fiilacw W ;; «'£M 
applied for 1 * '

7, Bangalare\Race QoursoftOftd)
liwivoUa -
New Delhi (NchruPUce
Ahmrdabad
Ludhiana
Surat
Hyderabad

3 JuUuadarCity
Ernakulam 
Mingafbre.

1 For conversion of represen ta I ive»
office in New Delhi int«i » 
Branch.

1 Expressed a desire to have two 
more offices.

Opening of Banks in Rural Area* »■ *«
GAMIT:

5533. S|HRI CHHITUBHAI 
SUMAN:

SHRI SURENDRA JHA

WiU the DEPUTY PRIME MINIS
TER AND MINISTER OF FINANCE 
be pleased to state:

(a) the number of banks opened in 
rural areas, (State-wise) during the 
last two years?

(b) whether while opening these 
banks, interest of Adivasia and1 back* 
ward classes was also taken into con
sideration;

(c) if so, the amount o* loan given 
by these banks in Gujarat State, (dis
trict-wise) ; and

(d) whether this amount has been 
realised also?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI ZULFIQUARULLAH): <a) Pre
sumably the reference is to the num
ber of commercial bank branches op
ened at rural centre*. Beta hi this re
gard are set out in Statement—I.

(b) , In selecting the rural centres 
for branch opening, banks take into 
account several factors which include 
potential for deployment of credit to 
farmers, craftsmen and artisans, in
cluding those belonging to the tribal 
and backward communities.

(t) Data are not available separa
tely in respect of the advances of the 
rural banches opened in a specified 
year, Districtwise data regarding ad
vances of all rural branches of sche
duled commercial banks in Gujarat 
State, available for December 1976 
are set out in Statement II.

(d) Data regarding recovery posi
tion are available Statewise and in 
respect of agricultural advances (di
rect finance) of scheduled eonraercial 
banks only. These data for Gujarat 
State relating to end-June 1977 are 
set out below:

Amount in 
Rs. lakh*

Balance outstanding 

Dmand 

Recover -

57*5*08

4a6o-74

1797*09

Percentage r« cowry to Demand 4**«
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IjtlO lHllBt T

Name ,«f >State/ Union Territory 1077 1978

7. Jammu & K a s h m ir ......................................................................  46
8. K a r n a t a k a ................................................................................  1G0

16. P u n j a b ........................................100
17. R a js th a n ............................................................   104
18. Tamil Nadu . ............................................................  165

25. Dadra & Nagar Havel i . . . . . .
a6. Delhi . . . ..................................................  it

07. Goa, Daman & Diu . . , . . 31

98. Lakshadweep . * .. ..................................................  , .
99* Mizoram . . . . . . . . . 3
30. Posadickerry. ........................................

2071. Andhra Pradeah . . . . . 226
». Assam.  .................................................  39 42
3* Bihar  ................................................................................  145 152

4* Ck*ja»»t . ......................................................................  146 55
5. H a r y a n a ..........................................................................................  5e ' 21
6. Himachal Prad e s h ......................................................................  36 25

2 1

ir9
9- K e r a l a .......................................................................................... 224 69

10. Madhya P r a d e s h ..................................................................... 154 ty2
11. Maharashtra . ............................................................  153 lla
t2. M a n ip u r ....................................... .................................................  3 g

13. Meghalaya.........................................................................................  5 g
14. N agaland.......................................................................................... 8
15. Orissa ........ ................................................................................  109 70

55 
127 
109

19. Tripura ........ .................................................................................  ao 2
20. Uttar Pradesh . . .................................................................  332
ai. West B e n g a l ................................................................................  100 65

22. Andaman & Nicobar I s l a n d s ................................................... 3 ,
23. Arunachal P r a d e s h ......................................................................  5
94. C h a n d i g a r h ..................................................¥  . . .  1

3

13

Total : 9 9 6 5  1 7 9 1
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Statement—II

District wise distribution of advance* of 
rural branhes of scheduled commrcial 
hanks in Gujarat as on the last 
Fsid^yof December, 1976.

Name of District. Amount 
(Rsl lakhs)

1. Ahmedabad 470
a. Amscti 3®
3- Bancskantha 52
4- Varodara . 136

5- Bhavnagar . 102

6. Broach 317

7- Valsad 658

8. Dangs 1a

9- Gandhinagar 38

10. Jamnagar . 59
11. Junagadh . 364

ia. Kaira 507

*3- Kutch 107

*4- Mehsana 34a

15. Panch Mahals 79
16.

i
Rajkot 119

*7- Sabarkantha 381

18. Surat 635
19. Surcndranagar . 46

Undeveloped Airports

5594. SHRI K. S. VEERABHA- 
D3BAPFA: WiU the Minister of
TOURISM AND CIVIL AVIATION 
be pleased to state:

(a) what are the details regarding 
the number of undeveloped airports 
in the country, (State-wise);

(b) the details regarding the scheme 
of Government for their development; 
sand

(c) the number of new airports to 
be constructed during the next pfenT

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
SHOTTAM KAUSHIK): (a) Develop
ment of aerodromes is a continuous 
process and is constantly reviewed 
depending upon the operational neces
sity, availability of resources and plan 
priorities. There are 85 aerodromes 
under the control of Civil Aviation 
Depatment. From 43 aerodromes 
air services are not being operated, 
A list of these aerodromes State-wise 
is attached.

(b) Indian Airlines have yet to fina
lise their plans to include new sta
tions on their net-work in the near 
future. Some of the aerodromes listed 
in the Statement would be covered 
as part of the proposed project for 
the operation of third level sevices, 
presetly under the consideration of 
the Government.

(c) Proposals for the next plan 
have not yet been formulated.

Statement

I. Andhra Pradesh 
t. Cudapah 

3. Donakonda
3. Nadirgul
4. Rajamundry
5. Warrangal

It. Assam

1. Mohanbari 
a. Rupsi 
3. Shelia

III. Bihar

1. Chakulia 
a. Gaya
3. Jogbani
4. Muzaffarpur
5. Raxaul

IV. Gujarat

1. Deesa (Palanpur)

3. Kandla
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V. Kqiftiitoka
1. Hassan 
a. Mywre

V I. Madhya Pradesh

1. Bilaapur
2. Khandwa
3. Panna
4. Satna

VII. Maharashtra

1. AkoJa 
a. Sholapur
3. Hadapsar (Gliderdromc Pune)

VIII. Meghalaya

1 > Barapani (Shillong)

IX . Orissa

1. Jharsuguda

X . Rajasthan

1. Kota

XI. Tamil Nadu ,

1. Tanjorc
2. Ramnad
3. V«More

XII. Tripura

1. Kamalpur

2. Khowai

XIII. Uttaf Predesk

1. Jhami
2. Kanpuf <Oivil)
3. Lalitpur
4. Pantragar

XIV. Wet fkngul

1. Rehala 
a. Balurghat 

. 3. Oooch Jtehar

5."'!.'Banaigprli

XV. Delhi '

1. Safdarjung Airport

XVI. Armaefud Pradesh 

1. Passighat.

Los, in working of Piibile Sector 
V ndnM dan

5535. SHRI K. S. VEERABHAD- 
RAPPA: Will the DEPCJTY PRIME 
MINISTER AND MINISTER OF 
FINANCE be pleased to state:.

(a) whether there has been any loss 
in the working of the public sector 
undertakings during last three years;

(b) if so, the details thereof, (year- 
wise); and

■(c) whether there is any indication 
for profitable working trend and if 
so, what are the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SATISH AGAKWAL): (a) 
and (b).The information far the years 
1975-76, and 1977-78 is contained in 
the Annual Report on the working of 
Industrial and Commercial Undertak
ings of the Central Government for 
the year 1977-78 which was presented 
to Parliament on the 20th Febuary, 
1079.

(c) The year 1978-79 is yet to e’ose 
and the accounts have to be prepared. 
Even provisional figures relating to 
the working of these enterprises upto 
the end of this year will be available 
approximately two months after the 
dosing of year. Provisional results 
ih respect of 22 major enterprises r**- 
.pTeswtl*v
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the investments in Central Govern

ment Industrial & Commercial Under

takings indicate a slight decline in 

the prifitability of these enterprises 

at the end of the first half of the 

year.

Use of EoKeign Jbnad Names

5536. SHRI K. S. VEERABHAD- 

RAPPA: Will the Minister of COM

MERCE, CIVIL SUPPLIES AND CO

OPERATION be pleased to state:

(a) whether Government have re

ceived any complaints regarding the 

use of foreign brands in articles ori

ginally  Indian bait which are found 

with the names ol foreign brands-

(b) if so,  the names of foreign 

brands in articles originally Indian;

(c) whether any complaints have 

also  been  received  from  Colgate, 

Bounwita etc.; and

(d) if so, what action Government 

propose to take to step the use  of 

these foreign brai. ' names?

THE MINISTER  OF STATE iA 

THE  MINISTRY OF  COMMERCE, 

CIVIL SUPPLIES AND COOPERA

TION  (SHRI  KRISHNA  KUMAR 

GOYAL): (a) No  such complaints 

have been received in the Department 

of Civil Supplies.

(b) Does not arise.

(c) No, Sir, No complaint has been 

received in the Department of Civil 

Supplies from the owners/users  of 

brand name Colgate and Bournvita.

(d)  Does not arise. The use  for

eign brand  names is  regulated by 

Section 28 of the  Forfeigft Exchange 

Regulation Act, 1973, if such use? In

volves direct or indirect considera

tion, and by Sections 49(3) and 52 of 

the Trade and Merchandise Marks Act 

to ensure that such use is not against 

the interests of the general public 

and that there is no adverse effect on 

the development of industry, trade or 

commerce in India.  All applications 

are considered  keeping in view the 

provisions of these enactments.

nu<m tuff $  # ftt?

fetwft  «TIT
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"Sifanf wrft *mt u*

emreMf $ «nw«RT 

$ farc #  # to m»r

farcnr  ,

(«) %  ffcwft

(«r) -w  3  3 wns

wmrf vr arhr wt I ?

WWHI

*i«i tiift  ( «fr (*)

ft (n): ih*nwr  | 1
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ftwvr# «frtr TOfirr m  fc f*  1970* 77, i«77-78tfft i07»-79*‘ urar %
1̂w .  «rm jwt «ftr fipnwrwernrErngin 1

*riw ŵ/snnWY <pt wt*t
1976-77

*nr 
(mm wpH 

*>

lwfSwi

ftiifr 
rnmmft 

*)

IW1
WWW

m  ■
1WT (WW
*wt if)

faa*
*PRTRlf

J L £ ?•ITRsfhif VI 
T^K^Ti 
vnff #)

1 2 3 4 ■ ■ S ■■ 6

1 fimFT IRRfaftq TOT 3. 92 37.81 #

2 'ffaPTR' | 3. 68 0.12 300.00 600. 00]
3 ŵtwfinr *F?nfa£tar wr 1 . 21 202.00 50. 00
4 ***ft ^RNt *&& 1. 82 8. 00 450.00
5 vriw iRnfsfhr #srr 8. 40 200.00
6 ^CTT IRTTf'Ŝ hr T̂T , 9. 72 113.36 903.00
7 «PFR «rw fs^  #?TT 3. 42 wi«u]

t
yqpnmr

t
>dmM*y

1
8 sreM , ftnft) 4. 56 3.65 41.43 8. 00
0 vt Rcft«r srvilsfr , *4\« 4. 19 9 tW

*nflr |
3cw*a

t
10 3. 96 0. 29 90. 50
II vrm 5. 13 2.25 432.34
12 wroftv *TRPf *Nn, fN, f̂ *T 3. 82 2.75 32. tO 50.00
13 lOT-fllT <RTtf«0*T ^T, STT—C'—̂ffiT *T 1. 7< 2*. 00 27. 00
14 <Rr*.f|s£tar #9iT 7. 15 811.00
IS W rfvr^ w ik r

{ 1977-78)

8. 10 

* wynflra

900.00 200.00

1 ■2 3 4 5 6

I irmhv «ttot sranfcft, yirawiyc 16. 01 10. 41 39. 80 1609.00
2 ' ftww vwtfsgfer ttfr 4.40 7.96 12. U 54. 22
3 5pEPCf MfT'fTT f̂TT, * 5.96 0. 82 10. 03
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i
V-rV :.y ' , '

2 3 4 5 6

4 1. #4 • If 21. W 13.68

s N̂rppt wd*fhr ■nvrt #*?, "Mfr 3.85 0. 33 90.00 23.00

6 flWIPW ffflWjff' tW 3.42 0.24 123.29 3.00

7 #«rr  . 2. 13 3. 12 91.00 10<K*0

8 <hrcnr verrtefhi 12.05 1.95 352.50 118.00

9 iWr mm «rercfgta wrmt #*t 2.80 2.05

10 <nitw upw <F9rd<fhr *Nt 5. 22 149.71 212.15

11 wwsr wd®̂ r *taT 8. 51 2. 52 9.99 4. 00

12. wrofhr wm ?ft, Klf̂ w ®ftr ?rft?fT 3.04 49. 37 118. 10

13 *ft*rr iRfrfufhi #m, to 2. 65 4.00 2. 00 2. 50

14 VTTtpf  *faTT 6. 26 1. 32 33. 91 20. 84

IS vtfipj vircf̂tar ̂ tt 3.01 0. 62 183.34 203.39

16 t̂afipmra $*rr 5. 99 0. 01 335.14 99. 13

17
,;*» .....»- a... *>.._._
WWWT IRITTSpV *WT 7. 88 0. 17 81.23 82. 00

(1078—79)

1 2 3 4 5 6

1 l*wn*T iR nfaflfl1  ,fan 4 .4 4 7 .8 5 29. 00 2 3 3 .0 0

2 w ifrw T w m m c  ̂rn 4 .0 5 6 :2 5 l t f  34 0 .6 4 .

3
-*fc--■ - -  ____̂  «v
-w n rn  sp^Rrsgm to 4. 96 12 0 .5 6 32 . 00

4 <fTW IPUfrft , 18 4 .8 8 26. 87 4 5 4 .0 0 14 3 0 .0 0

5 yw ftffir  frrr,  w r c r # *

4. 51 2 .3 8 4 .9 0 4. 0(

6  ̂   «wrifr{lq . 1 5 .4 5 2 9 2 .2 8 . .  ■

7 «PrTffB?hT  #?rr 5 .  48 0. 42 4 6 9 .0 0 20. 00

8 W   iR Kfcgto 6. 39 8 .0 0 13 0 .0 0 4 50 .0 0

9

III m i* ’"' "rF T r*rf ' ~  "r *< lKf» ;  f -i *f ' -n  - -  f*r.  -v‘i  *"  ■  *$■'  t- i   . .
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twt tot 1 f̂ara tfw LT 4213/ 179]

Battfladesit Government to purchase 
Tobacco lor India

5539. SHRI CHITTA BASU: Will 
the Minister of COMMERCE, CIVIL 
SUPPLIES AND COOPERATION be 
pleased to state;

(a) whether it is a fact that Bangla
desh Government wanted to purchase 
tobacco worth Rs. 5 crores recently 
from India ani expressed their option 
to make purch&se of tobacco grown in 
Cooch Behar in view of its proximity 
and bettor gradation;

(b) if so, why the Government did 
not allow the Bangladesh Govern
ment to.pur chase it from Cooch Behar 
but allowed a Hyderabad firm to sup
ply it; ar.d
(

(c) name of the firms and full facts 
in respect thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BAIG): (a) and 
<t>). Export of tobacco is allowed free
ly subject to observance of minimum 

export prices. Export of tobacco is 
not canalised through any agency and 
'tiie tiuyer has the choicte to select sup
pliers in India. As such there is no 
question of not allowing Bangladesh 
Government to purchase tobacco from

Cooch Behar. However, the Central 
GOve'rnment is not aware ijiat Ban
gladesh Government prefer tob'a&co 
grown in Cpoch Behar and wanted to 
purchase this tobacco. The tobacco 
grown in Cooch. Behar and Andhra 
Pradesh are of different varities.’

(c) M/s Maddi Lakshmaiah and 
Co. have exported 94.7 tonnes of flue- 
oured Virginia tobacco worth Rs. 8.9 
lakhs. to Bangladesh.

Increase in Debts of States

5540. SHRI CHITTA BASU: Will 
the DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE be pleased 
to state:

(a) whether it is a fact that the 
debts of the Sitates to the Centre in
creased from Rs. 448 crores at the 
end of March; 1952 to Rs. 16,283 crores 
at the end of March, 1878;

(b) if so, whether Government have 
since examined the basic reasons for 
such mounting indebtedness of the 
States to the centre; and

(c) if so, broad features of the 
findings of such examinations and 
studies;

(d) the steps taken or proposed to 
be taken to wipe out this indebted
ness; and

(e) statement of indebtedness of 
the States during the period 1952 to 
1978 State-wise?

THE MINISTER OF STATE IN THE 
MINISTRY O r  FINANCE (SHRI 
SATISH AGARWAL): (a) and (e). 
Two statements giving information 
about the totpl amount of Central 
loans outstanding against the State 
Governments as at the end of 1951-52 
and 1976-77, the latest year for which 
Finance Accounts are available; are 
laid on the Table of the House. As 
may be seen from the statements the 
States’ debts on account of Central 
loans have increased from Rs. 244.09 
crores at the end of March, 1952 to
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Rs. 10466.46 crores at the end 0f 
March* 1977.

(b) to (d). The position regarding 
the States* indebtedness to the Centre 
has been considered by the 7th 
Finance Commission. It has been 
estimated by the Commission that 
the Central loans likely to be out
standing against the States at the and 
of 1979-79 would be around Rs. 19,463 
crores. The Commission has observed 
that the States’ indebtedness has in
creased xnanilold during the 28 years 
from the commencement of the ora oil 
Planned development. According to 
the Commission, such a situation is 
inherent in a developing economy and, 
so long as the loans are utilised to
wards achieving social and economic 
goals of national priority and the total 
indebtedness is more than matched by 
assets, there should be no need for 
undue concern. The Commission has 
recommended relief in the repayment 
of Central loans by the States. The 
amount of relief is estimated at 
Rs. 2155.80 crores in the years 1979 
84, which is nearly 50 per cent of 
their total repayment liability to- 
wardg Central loans during this per
iod. The Central Government has 
accepted the recommendation of the 
Commission.

Statement I
(Unstarred Question No. 5540 by 

Shri Chitta Basu for answer On 80th 
March, 1979)

AMOUNT OF CENTRAL LOANS
o u t s t a n d in g  At  t h e  e n d

OF 1951-62.

Amount o f Central 
loan outstanding

(In mores of 1Rupees), 
Name of State

1. Assam 1.90
2* Bihar 9.87

Amount of Central 
loan outstanding

3. Bombay 21.69
4. Jammu and Kashmir 12.79
5. Madras 14.21
6. Madhya Pradesh 11.86
7. Mysore 3.33
8. Orissa 18.86
9. Punjab 62.10

10. Rajasthan 4.04
11. Uttar Pradesh 3438
12. West Bengal 36.67
13. Hyderabad 4.70
14. Madhya Bharat 1.02
15. Saurashtra 1.83
16. Trawancore-Cochin 2.40
17. Tripura 0.65
18. Pepsu 2.29

TOTAL 244.09

Figures from Finance Accounts.
^^faRTfWr S

Statement H

AMOUNT OF CENTRAL LOANS
OUTSTANDING AT THE END OF

1976-77.

Amount of Central
loan outstanding

(In crores of Rupees)
Name of State

1. Andhra Pradesh 818.54
2. Assam 476.82
8. Bihar 94488
4. Gujarat 420.90
5. Haryana 248.85
6. Himachal Pradesh 142.72
7. Jammu and Kashmir 477.13
8< Karnataka 524.19
9. Kerala 419*87
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Amount of 
Central loan outstanding

10. Madhya Pradesh
11. Maharashtra 787.23
12. Manipur 49.13
13. Meghalaya 22.07
14. Nagaland 28.84
15. Orissa 594.07
16. Punjab 254.39
17. Rajasthan 846.78
18. Sikkim 2.33
18. Tamil Nadu 552.40
20. Tripura 40.90
21. Uttar Pradesh 1254.33
22. West Bengal 1034.62

TOTAL 10466.46

Figures from Finance Accounts, 
i f i n w  i p r t  w w  ^  v i j i j j h d  t n f W f  i f  w -
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Income Tax Fite if  Shii in t i  M  
and Mg Wife

5542. SHRI EDUARDO FALEIRO: 
Will the DEPUTY PRIME MINISTER 
AND THE MINISTER OF FINANCE 
be pleased to state:

(a) whether he is aware of the alle
gations that the tax file of Shri Kanti 
Desai and his wife was mi***11# from 
the concerned Department and then 
found with rare documents taken out;

(b) whether it is also alleged that 
Shri Kanti Desai is also involved in 
shady financial deals; and

(c) if so, whether he proposes to 
investigate into the financial deals of 
Shri Kanti Desai in his campaign to 
root out graft and economic crimes?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
ZULFI.QUARULLAH): (a) The in
come-tax records of Shri Kanti Desai 
upto assessment year 1970-71 were 
misplaced some time between August, 
1971 and January, 1973 but were 
traced in July, 1978. No documents 
were found to have been taken out 
from the misplaced records. The in
come-tax records of Smt. Padma 
Desai, wife of Shri Ktfnti Desai were 
never misplaced.

(b) and (c). The various allega
tions have been looked into by the 
Income-tax authorities and no evasion 
of tax is reported to have come to 
notice.

Indian Garment exhibition la Tokyo

5543. SHRI P. RAJAGOPAL 
NATDU: Will the Minister of COM
MERCE, CIVIL SUPPLIES AND CO
OPERATION be pleased to state:

(a) whether an exhibition of Indian 
Garments was organised in Tokyo 
last week; and

(b) if so, whether it attracted 
Japanese people?
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THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BEG): (a) and 
<b). Trade Development Authority of 
India organised an exclusive India 
Trade Fair in Readymade Garments 
in Tokyo from 14 to 21 February, 1979 
in collaboration with the Japan Ex
ternal Trade Organisation and the 
Indian Embassy in Japan. 24 Indian 
companies displayed their products. 
The fair was opened to trade visitors 
only and was visited by 516 buyers 
from various Department Stores, 
Super Markets, major trading houses, 
wholesalers and manufacturers fronr 
all over Japan. Spot orders worth 
Rs. 14,829,100 were booked by the 
Indian companies. Besides enquiries 
worth Rs. 21,562,160 were also gene
rated for the merchandise or* display.

Central Excise on Rubber Bales

5544. SHRI SURENDRA B1KRAM: 
Will the DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE be 
please to state:

(a) whether Self Removal Proce
dure system on synthetic rubber is 
going on well in the Synthetics and 
Chemicals Limited, Bareilly;

(b) has the Central Excise always 
found rubber bales in this factory 
and its area godowns to be absolutely 
correct with uptodate record; and

(c) has the Central Excise ever 
raided! this factory and caught excess 
or short rubber bales in Synthetic* 
and Chemicals Ltd.?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SATISH AGARWAL): (a) Self Re
moval Procedure in respect of synthe
tic rubber produced bytKe Synthetics 
and - Chemicals Limited, Bareilly is 
working satisfactorily.

(b) Tlie Central Excise Department 
has not found excess bales in the 
factory. One case involving shortage

of 26 rubber bales was booked and 
the factory was penalised for that 
offence. Area godowns are not under 
excise control.

(c) The Central Excise Department 
raided the factory in 1976 but the 
stock of rubber bales was found in 
order.

urofta ft** ! *  stt wM tite wrft

IP5 T 1 5545. r  *10 m t f t  "ftn? : 3*  w arn
«<rr :

(v) «rar ot JWTffcrer
2s 1979w wrator

5T7T 1 4 ̂  1978 ®Ff *
*F*?rt jfici vt mxf ’srtwtt
tit fc i l l  
f  (*?) qrft ft , rft TOR ^  OT IT W
srfafw  ̂ 1 «rVr

(«T) JRT
tit Tsf | spsrar BffV arRt | ?

) : (*r) 3ft j
(w) fftr (*r) : w  Tmr

' tit ffto wrio i; ^snprfrfll tit «pt <ft *rf
| 3rt f¥ W if «PT £ I T1W

tit tfto mf* ftm * 1#
*r 9K ft, «pprsnw wpft

^  cpc faparR ppur srtfnr 1

tfWT f*P ??rft fifPFTPRT t ftr ^
% fsmi^ $ faq tit m )fisw snmsft wpt 

«rr *ri $ *rw ̂  # «Fjft tir ̂ annr <Nt 
tit 1 1 ?r*rrfa 100 ^
W te tv 3 a f r i 4*j;*r

ftm t wNr 
s«mft v fRpfa »nf «ft 1

Government Undertakings

5546. SHRI DHARMA VIR VA- 
SISHT: Will the DEPUTY PI#ME 
MINISTER AND MINISTER OF 
FINANCE be pleased to state the total 
numbers of Central Government 
Undertakings as at the end of 1974-79 
with names, and capital investment 
each case?
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THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SATISK AGARW4&)j The year
1978-79 is yet to elope and even pro
visional figures wfttf, * h f ; available 
approximately two months after the 
close of the year. However, a list of 
Central Government undertakings as 
on 31st March, 1975, 1676, 1977 and 
1978 together with capital invested in 
each of them has been included 
the Annual Reports on the Working 
of the Industrial and Commercial 
Undertakings' of the Central Govern
ment for the years 1974-75, 1975-76, 
M6-77 and 1977-78 which have beve 
presented to Parliament on 2.4.76. 
13.6.77, 22.2.78 and 20.2.1979 respec
tively. c

investment is Public Sector Under
takings and Private organised sector

i 5547. SHRI DHARMA VIR VA- 
SISHT: Will the DEPUTY PRIME 
MINISTER AND MINISTER OF 
FINANCE be pleased to state:

(a) the quantum of production and 
the number of workers employed 
after every ten lakhs of rupees in
vested in public sector enterprises;

(b) the same figures for rupees ten 
lakhs invested in the private orga
nised sector; and

(c) the reasons for conspicuous 
differences if any?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SATISH AGARWAL): (a) The infor
mation with regard to Central Gov
ernment producing public enterprises 
for the year 1977-78 is given below:
1977-78
Production Enterprises

(Rs. crores)

Investment , . . 9614-45

Value o f production . 9105 06

No. o f employees (No.) . - . 1348340

Quantum o f production value 
for every 10 lakhs rupees of 
investment £ . . .  9 4 lakhs

N . o f employees per 1. lakh 
rupees o f  investment (No.) . 14 02

(b) and (c). The information tt 
being collected and will be laid on the 
table1 of the House.

Export of Radios, Watches andBlcy- 
cles to USA, UK and USSR

5548. SHRI SHANKERSINHJI 
VAGHELA:

SHRI MUKHTIAR SINGH 
MALIK:

Will the Minister of COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state: '

(a) whether it is a fact that radios, 
watches and bicycles art exported to 
USA, UK and the USSR;

(b) if so, the total value of those 
commodities exported during the last 
two years; and

(c) the total amount of foreign ex
change earned thereby separately, 
country-wise and commodity-wise?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE CIVIL 
SUPPLIES AND COOPERATION 
(SHRI ARIF BEG),: (a) Radios, 
Watches and Bicycles are exported 
to U.S.A. and U.K. No export of 
these items has been made to U.S.S.R.

(b) and (c). A statement It 
attached.
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Statement

Statement showing export of Radio 
watchra and Bicycle* to U.S.A. and U.K. during 
the yean 1975-76 and 1976-77.

ItrmlComkj
(Valtu in Us. Lt/khs)

1. Radio and Parts . 1975-76 1976-77

0 3 4

47*49

U.SA. .

U3L .

a. Wttehes & Clocks.

U.S.A. . , o' 16

U.K. 373

3. BigvUs &  Bupch Parts. 

U.S.A. . . 18-04

U.K. . . 11*53

10*43 

34* *8

9*06

4 * 8 3

i7’ 4*
*3*59

Total 81‘ 38 9** 49

Import of Cement and Teak Wood 
from Banna and other Foreign 

Countries

6549. SHRI SHANKERSINHJI 
VAGHELA.

SHRI MUKHTIAR SINGH 
MALIK:

DR. BIJOY MONDAL:

Wilj the Minister of COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state:

, (a) whether Government propose 
to import cement and teak wood from 
Burma and other countries to meet 
rtuntry's requirements;

v (b) if so, the extent to which coun
try’s requirements are presently be
ing met by indigenous production;

(c) the total quantity proposed to 
be imported and the conditions on 
ttfeich the import of these articles 
have been agreed upon; and

(d).the extent to which the pro
posed imports would meet the re
quirement® of these items?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BEG): (a) Ce
ment has been imported by State 
Trading Corporation from North Kor
ea, South Korea, Poland, Japan and 
Romania. Teak wood can be import
ed by Actual Users (Industrial) as 
raw material under Open General 
Licence from all permissible sources.

(b) to (d). In the case of cement 
about 85 per cent of tile country's re
quirement is met by indigenous pro
duction; the balance would be made 
good partly by imports. In the case 
of Teak Wood, the country’s require
ments are met, by and large, from 
indigenous sources.

Export of Mail, ®*gs, Animals and

5550. DR. VASANT KUMAR PAN
DIT: Will the Minister of COMMER
CE. CIVIL SUPPLIES AND COOPE
RATION be pleased to state:

(a) the total quantity and value of 
exports of (i) meat, (ii) eggs, (iii) 
milk, (iv) animals for slaughter and 
vv) birds for slaughter during the 
y*ars 1977 and 1978;

(b) whether the Animal Welfare 
Board of India have presented to 
Government a Memorandum request
ing total ban on all the above items; 
and

(c) the decision taken by Govern
ment in the above matter?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION (SHKt ARIF BEG); (a) A 
statement is attached.

(b) No official communication 
from the Animal Welfare Board to 
ban the export of items mentioned 
in part (a) of the question has been 
received.

(c) Does not arise.
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StMlHMMlt
ivbtg # * y m  *977 & *978 ( Ctfm&r r«ow)

per Unit 
Vdttu ih. lotos.

Unit Qfir-
1978

Q*y. Value

I.. Fresb Meat . Tonnes 4688-9 628-93 8690-8 348-69

a. Frozen Meat »* 81to*a 6*5*39 99*7**6 74**46

T otad . 13 18799* * >254-32 11918*4 1084*08

»• Egg* . .Hundered 163*380 57*43 N.A. 9.09

4* Live Poultry Not. 494*6** 11*69 47,5<» **59

5* Livt Animals:

(a) Live Sheep/Goats . Nos. - 137,460 aii*79 11,336* *8*34
(b) Bovine (including live 

buffaloes) , , H4.334 303* ta 5*7*0* 130’ 11

Soukcb: —Figure* for 1977 are buod on DGCI&S.
Figures for 1978 arc provisional and based on the Daily Last* of Customs Houses.

♦As quantities have not been indicated in all cases tbe number of 
have teen worked out on tbe basis of tbe average unit value realisation.

In terms of announced Eaqport Policy, export of Milk, Powder Milk (skimmed or full cream) 
Baby Milk and Sterlised liquid milk is not normally allowed, . 'However small quantities have. 
|iwn exported to nearby countries like Nepal, Bangaladesb ,  Singapore and Oman.

XBtNiaeCfoa of Equity Pun4 Scheme by 
SBI

5551. SHRI A. R. BAIHHNARAYAN: 
Will the DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE be 
pleased to state:

(a) whether it is a fact that the
S.BJ. has introduced an equity fund 

which new sxnaR-soale indus
trial units eatablished on or after 
April 1, 1978 will f»t  benefit of
interest free funds on long term basis;

<b) if so, the details of the pro*

(c) how much loan has been granted
00 far; and what are the Industries;
and

(d) how many applications haw 
so far been received in this regard?

THE MINISTER OP STATE IN 
THE MINISTRY OP FINANCE (SHRI 
ZULFIQUARULLAH): (a) Yes, Sir.

(b) The salient features at Equity 
Fund Scheme of State Bank of India 
for small scale industrial units are set 
out in the attached statement.

(c> and (d). Assistance to the tune 
of about Rs. 10 lakhs to 25 units has 
been extended by way of equity assis
tance. All type8 of Industries covered 
under RBI's Credit Guarantee Scheme 
are eligible. Preference is, however, 
given to units m backward areas, ex
port oriented units, tiny sector unit# in
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rural areas and units producing im#9t$ (, ( j 
substitution items.

Statement
SALIENT FEATURES OF STATE 
BANK OF INDIA’S EQUITY FUND 
SCHEME FOR SMALL SCALE INDUS- 

TRIAL UNITS

lv Objective:

The objective , of the- Scheme is to 
assist new Small Scale Industrial Units 
in heed of equity support, through in
terest free funds repayable on a long 
term basis.
2. Eligibility Criteria:

(i) it should be a new unit and the 
applicant should devote his direct and 
full attention to the unit. The entire 
borrowings of the unit should be con
fined to the bank only.;

(ii) The applicant’6 project should 
be eligible* for assistance under bank's 
Entrepreneur Scheme.

(iii) The total cost of the project 
should be above Rs. 25,000/-.

(!lv) The unit should not be engaged 
in activities advances in respect of 
which are not eligible for cover under

• the Credit Guarantee Scheme.

3>, Extent of assistance:
Assistance under the Equity Fund 

Scheme will be between a minimum of 
Rs. 5,000/- and a maximum of 
Rs. 50,000/-, relaxations in the upper 
limit being considered on individual 
merits.

4. Minimum equity contribution by the 
Applicant
The minimum requirement of the 

applicant's own equity contribution 
should be as under:—

(a) Nil in the case of units con- 
. $idered under bank’s Entrepreneur

(c) 5 per cent of the project cost 
in the case of applicants who have 
undergone the bank's Entrepreneurial 
Development Programme and are 
financed under bank’s Liberalised 
Scheme.

5. Repayment:

There will be no repayment of the 
Equity Fund Scheme assistance during 
an initial period of 5 to 7 years. 
Thereafter it will be repaid oyer a 
period of 5 to 7 years through monthly/ 
quarterly/half-yearly instalments.

6. Interest

Funds lent under the Equity Fund 
Scheme will bear no interest; other 
loans sanctioned to the unit will carry 
interest as per bank’s usual rates.

Opening of Branches of State Bank of 
India in Karnataka

5552. SHRI A. R. BADRINARAYAN: 
Will the DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE be 
pleased to state:

(a) whether it is a fact that State 
Bank of India has one branch or 
sub-office almost at a distance of every
10 miles in Tamil Nadu;

Ob) if so, whether it is a fact, that 
even some of the district head
quarters in Karnataka are without a 
branch of State Bank of India;

(c) whether it is also a fact that al
though Karnataka has large area and 
population than in Tamil Nadu it has 
only ,,142 branches of State Bank 
whereas in Tamil Nadu it has 345 
branch offices;

(d) jj so, what are the main rea
sons for this; and

(e) whether Union Government 
have asked, .the State Bank to open 
more branches in the Karnataka 
State?

(b) 10 per cent of the project cost THE MINISTER OP STATE IN 
in the case of units considered under THE MINISTRY OF FINANCE (SHRl
bank’s Liberalised Scheme. ZULFIQUAKULLAH): (a) The infor-
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mation system of the Reserve Bank of 
India in respect of the spread of com
mercial bank branches does not pro
vide information regarding, distance 
between a bank's different branches.

(b) The Reserve Bank of India have 
reported that all the district head
quarters in Karnataka except Cbick- 
magalur and Kolar, have a branch of 
State Bank of India.

' (c) As at the end of December, 1978, 
there were 157 and 348 offices of the 
State Bank of India functioning in 
Kbrhataka and Tamil Nadu respective
ly.

(d) In deciding itg Branch Expansion 
programme, the State Bank of India 
takes into account, inter alia, the 
spread of the branch network of its 
Associate Banks also, particularly in 
their ethnic areas of operation. State 
Bank of Mysore*—an associate of the 
State Bank—has a large branch net
work in Karnataka. Thus, for the 
SJB I. Group as a whole there were 
534 offices in Karnataka as against 413 
offices in Tamil Nadu as at the end of 
December 1978.

(e) No specific instructions have been 
issued to the State Bank of India in 
this regard. However, under the new 
branch licensing policy State Bank of 
IncUa will endeavour to open more 
branches in the underbanked districts 
of Bidar and Gulbarga where it has 
file lead responsibility.

Proposal for exempting Small Tractors 
from Levy of Excise

5553. SHRI DURGA CHAND: Will 
the DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE be pleased 
to state:

(a) whether there is any proposal 
tinder Government’s consideration to 
exempt small tractors from levy of 

•'eattiie;' '

(b) if so, what are the details 
fliweof; and

(c) if not,, what are the reasons 
therefor?

T$E MINISTER OF STATfc IN 
THE MINISTRY QF FINANCE (SHfcl 
5AT&H AGARWAL): (a> tractors qf 
Draw Bar Horae Power 12 and below 
have been completely exempt from pay
ment of central excise duty, vide Notifi
cation No. , 335/i77-Centrai Excises, 
dated the 2nd December, 1977.

(b) and (c). Does not arise.

Separate Circle ^  Oifflee of State 
Bank of India

5554. SHRI A. R. BADRINARAYAN: 
Will the DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE be 
pleased to state:

(a) whether it is a fact that Kar- 
nataika State has urged the Centre to 
have; a separate circle Head Office of 
State Bank at India it '

(b) if so, whether Union Govern
ment have accepted the request;

(c) when the same is likely to 
up;

(d) whether Karnataka Govern
ment has agreed to give all facilities 
in this regard to them; and

(e) if not, the main reasons for not 
accepting the request?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH): <a> No repre
sentation has been received by the 
State Bank from the Karnataka State 
Government for opening of a local 
Head Office at Bangalore. However, 
some Members of Parliament and 
Members of the Karnataka Legislative 
Assembly have impressed upon Gov
ernment the need for opening of such 
a Local Head Office.

<b), (c) and (e). For opening a Local 
Head Office many factors such as the 
bank’s brunch net-work existing and 
projected, size of operations, lead -**p- 
ponsibilities, credit: deposit ratio*
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geographical and socio-economic 
factors, adequacy or otherwise of the 
existing administrative structure, 
operations of Associate Banks etc. are 
taken Into account. Establishment of 
a separate Local Head Office at Banga
lore is not presently considered neces
sary by the State Bank as it has only 
196 offices in Karnataka, as against the 
norn* of 450 to 500 offices for a Local 
Head Office. The State Bank of 
Mysore, its associate bank, has its Head 
Office at Bangalore. However, the 
State Bank Is strenrfhening tts Chief 
Regional Manager's Office at Bangalore. 
The Regional Manager at Bangalore 
"Is being given xry>re powers and is 
being relieved' of his responsibilities 
in respect of the bank’s offices in the 
S$*te of Kerala.

(d> Does not arise.

A M  advanced by Agriculture Re
finance Corporation to Agriculturists

5555. SSRI BALASAHEB V3KHE 
PATIL: Will the DEPUTY PRIME 
MINISTER AND MINISTER OF 
FINANCE be pleased to state the total 
amounts advanced to the agricultu
ral sector in each State during 1978-
79 by the Agriculture Refinance Cor
poration as long-term loan for the 
capital investment and the rate of 
interest being charged on these?

THE MINISTER OF STATE IN 
iTHE MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH): The Agricul-
poration provides assistance by way 
tural Refinance and Development Cor- 

yof refinance to meanber-banks (com
mercial banks, State Land Develop
ment Banks and State Cooperative 
Banks) against viable term invest
ment proposals. The position of dis
bursements in 1878-79 (April 78 to 
21st Ma^ch 79—latest available) is 
given below*:—

Rs. crons

I. Haryana •
a. Himachal Pradesh ♦ . 0*35
8- J.& K . . . 0 1 7

4- Punjab . . . is* 87

5- Rajaithan • ■ . . 9 ‘ 39
6. Assam . . . a -66

7- Manipur . . . °* 4*
8. Nagaland . • . 0 0 5

9* Tripura . . • . 0*07

10. Bihar . . . 18 16

11. Orissa . . . . 6* 69

12. West Bengal . • . 5*96

*3- M.P. . . . . 9’ $*>
14. K.P. . • . 36*99
15. Goa . . . i - 06

16. Gujarat . . . ia -35
*7- Maharashtra . . ia-oa
18. A.P. . • . 35-36
19. Karnataka . . . 1 0 4 5

ao. Kerala . . . . 4*56
ai. Tam il Nadu . . . 5 44
aa. Delhi . . , &' 19

198* 03

The revised rates of interest charged 
on refinance to eligible institutions by 
the Corporation are as under with 
effect from 15-3-1979: —

R ates o f  Rate o f  
refinance borrower

1. Minor Irrigation/
land development 6.5%  p.a. 9.$% p.a,

a. Diversified 
purposes:—
(a) Small ffctaaera 6*5% p.a. g»£% p.a
(b ) Other . 7’ 5% P -« - *0*5%
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I4 u » by Scheduled aad C m m w W  
Banks to «ht Afrtciilt**is*s

5556. SHRI BALASAHEB VIKHE 
PATIL: Witt the DEPUTY PRIME
MINISTER AND MINISTER OF 
FINANCE be pleased to state :

(a) the total amount of loans ,uaxc' 
Uoned and actually disbursed by the 
Scheduled Banks and Commercial 
banks to the agricultural sector as 
“long term” and “short term” loans 
during 1978-79, indicating the Slate, 
wise position;

(b) whether the Scheduled Banks 
and the Commercial banks are cliarg- 
xng simple interest on the said loans; 
and

(c) if compound interest is being 
charged, wfiat are the reasons 
therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH): (a> During the 
year 1977-78 (latest available), the 
direct loans and advances issued for 
agriculture were as under:

Short term loans Rs. 390 crores. 

Term loans . Rs. 377 crores

Total . . Rs. 767 crores.

The outstanding agriculture loans 
(direct) of the scheduled commercial 
banks were Rs. 1340 crores on June
1978. A Statement is enclosed indicat
ing statewise position of agricultural 
loans outstanding on this date, (latest 
available).

(b> and (c). Banks charge simple 
interest 01* current dues of their agri- 
icuKtu'r'dl advances. Banks compound 
ttie interest only when the crop loans 
or instalments under term loans be
come overdue, so that borrowers are 
discouraged from being irregular in 
repayment.

Statement
(R*. crocs)

State/Union
Territory

Short
Term

Long
Tenn

1. Andhra Pradesh 13 *3 6 50*44
9. Assam a* 04 9*00
3* Bihar . ta* 99 45*70
4* Gujarat 30-14 45*55
5* Haryana 3 4 9 5®*>7
6. Himachal Pradesh 9-03 378
7* J & K . O' 79 *35
8. Karanataka . 63* 08 7**78

9* Kerala 33*46’ 98*75
10. M .P. . 9’ *5 61*93
11. Maharashtra . 55**6 96*98
19. Manipur .o* 19 Q '3i

*3* Meghalaya o*55 0-06
14. Nagaland o* 05 ,0 0 4

15. Orissa . w * 10 10*40

15.
*7*

Punjab . 
Rajasthan

11-36 
5-11

73* *3 
53* 15

18. Tam il Nadu . io6*94 44*99
19. U . P. . 91-54 108*79
90. West Bengal . 98*49 #9*37
91. Tripura . 0*70 0*55
99. Arunachal Pradeshi Neg. 0*01
9 3 . Chandigarh . 0*83 o * 5 9

a4- Delhi . 3-64 5 * 9 5

9 5 . Goa, Daman & 
Diu 1*14 3*30

26. Mizoram Neg. Neg.

9 7 . Pondicherry . 3*98 ** 34
98. Andaman & 

Nicobar o *  1 5 0*04
9 9 .  D  & Naga Havel i 
30. Laks hadweep .

o *  0 1  

"  Neg. .
0 * 0 9

Neg.

Total 5*6*63 693*07
Neg. «tS dT S P N $P S ifb lF
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Export of Pepper

5557. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of COM
MERCE, CIVIL SUPPLIES AND CO
OPERATION be pleased to state:

(a) the quantity of pepper exported 
each year during the last five years 
and the amount of foreign exchange 
earned therefrom;

(by whether it is a fact that India’s 
share in the world pepper trade was
80 per cent in 1947, 60 per cent in 
1951-52 and presently declined to only 
21 per cent; and

(c) if so, what action ifl being 
taken by Government to boost up its 
production and encourage export 
thereof?

THE MINISTER OP STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BEG) : (a) The 
quantity of pepper exported each year 
during the last years and the amount 
of foreign exchange earned are given 
below:—

Year Quantity
(M.Ums)

Foreign 
Exchange 
earned in 
Rs. crores

*973-74 • 31648 »9- 53
1974*75 • 24341 34-48
*975*66 . 24996 33*88
1976*77 • 20597 38*94

>977-78 . 25950 50-05

(to) In 1947—49 India’s share in world 
exports 75 per cent and in 1950 it was 
49 per cent. In 1975 it was 27 per 
cent World export figures beyond 
1975 are not available.

(c) Centrally sponsored schemes for 
multiplication of planting materials of 
hybrid pepper through central nurse
ries and establishment of demonstra

tion pfcrts to popularise this variety 
and propagation of steiesftifte *iimva- 
tion practices through a package pro
gramme including field demonstrations 
are being implemented. It is proposed 
to step up the production of pepper 
during the current Five Year Plan by 
large scale cultivation of high yielding 
varieties of pepper, increasing the area 
in the crop especially in the non-tradi- 
tional areas and adoption of intensive 
cultivation practices.

With effect from 16-2-79 the export 
duty on pepper has been abolished.

Free Trade Zoner

5558. SHRi EDUARDO FALEIR0: 
Will the Minister of COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state:

(a) whether Government interd to 
establish any more free trade zones 
in the country; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMER&E* 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BEG): (a) No, Sir.

(b) Does not arise.

Development of Goa as a Tourist 
Centre

5559. SHRI EDUARDO FALEIRO: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) whether Government «r« aware 
that Goa is fast developing as a 
toturist centre in the country; and

(b) if so, what amenities do Gov
ernment contemplate providing to 
that Territory in this regard?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI PURU- 
SHOTTAM KAUSHIK) : (a> Yes, Sir.

(b) The construction of a 50-room 
beach hbtel at an estimated cost of
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Rs. 75 lakhs is proposed by the India 
Tourism Development Corporation in 
Goa during the Five Year Plan period 
1978*—83, subject to the availability of 
funds. For this purpose the Union 
Territory Administration has been re
quested to make available a suitable 
site.

, The Union Territory Administration 
has undertaken the preparation of a 
master plan (land-use plan) of the Goa 
region, The provision of additional 
facilities in the Central Sector such 
as a recreational park or a marina 
will be considered in the context of 
this master plan once it is finalised.

3 vt <ntn

5 5 6 0 . W fc* *TT ' ’ : WT

nftrw ?r*rr iiwfw
st? flcTR rrr «FT»r far:

(jf) fa  3^
$tr fa  f̂ reff $ faffar # ffe

ffnfar *rf^rwf srWl^T 
f  $ HTSffTT ct wt *t fw t : | ; xftx

(sr) wt t  fa M*ff 3
faerf ^

fircft vt wrra w f  jtr fiptftfazff ^  ̂ tarr 
i?rfT irf | gft Trffwr vmvrrf 3 *pr

m* $ tfr  w  ̂ wnrr tfftn *arfta ̂
«mT vk -3wt wfa w nm f %ff

twt ?
<b (iw> nwfos |pi iftr (^nnf^R tiiww 

« f  xmt # j f t r  ( « f t  w r r e  i n  )  : (w)

wm tttr yfiBwrgr iftqFmft r̂f % f̂ pr̂
tbo tw Wiwf¥ nrf*rar fair vit  ̂i iff 
wfwnS vt r̂r*nfr awr xw infe wfta?

fat* 3W F9W ti Jt &WT m  W R  <T?ff «TC
trrbffr 1 1

(* ) N̂r faff ^  <T7 fJnft f<R apTT̂T
?  oT*r 93* 1*1 flwiwi n vwr ^5 
i|< m  m  v t  300 vsmRr*fvt
j n f i r o  f ir a r r  » n r r  1 1 f f i ^  w y r g  3  

tsrr fwsfwi flirfwff
n f  f  1 wi xrfifwzm ̂ »  ' -* *  - A -----tJF* A -----.«V  ̂. ....Aflflf? w  flfWWwT wflTraRi iWPB R̂| 1W?

^ %»r t o  1 fq t  ufeftpRT,
?wt tpwt t̂ nwf ̂  srftffMir .w  ^F«fkr^af

^ «r*r# #  ftrq vsrwrcf t  fa  
ftraff *t ?wr $  ^ftw wtr
snfhrrf «rr# t*nr ^  m t| f  wVr 
vHivrrf ift ^  vnff
f*RT 1 1

vrwjt ^ *rf?w «r fS»vr?f ^
wrt #  qPwgTW<B mffcw

5561 «ft f ^  HI : «FTT
q4?»f «im #aft *r? wwf ft

f%:

(« f)  w t  wm* rm"fX ( x t v f t h )  *  
ffirfiW  yrofVq- trogyf
^ %o[ Jtrrvw ̂ 4<iH
^ fWt JTRtrar tc fsnrn: w* | ; <tfk 

(y ) w  wvm  m f^rnc rtf
<f>5TRMfi ^ tr«F «T*RT *Tfî K 'fr
?r«Fsr ̂  ̂  qfrann^vm

ifti snu fir*n?f'T *i?ft 
(y) ^  vrow^T v ft%finnw

^ f5TP4 5̂j0*r tpfor f̂ r̂nr  ̂ tfrt tiwn 
85,ooo v V jr  Ttftr ftsfrar ^  ^  \ 

% HF?rt?r xwpc # f ^ ;  ’T̂ SV 
r̂erraff ^ ftppro cr fa ^ rar Sfsrnr 

%  | 1 ^qifr, pm  5̂Y t o
^̂ .fsrerr ♦ ftn;, w y q tk«w vw tx  

% t̂ *F ^  ^  vt wmw$ 1

(W ) fwm STTTT T M W p T

«fh trror tc  Jwnftrar mf̂ ?er # 
«r?# # $c tw t t  vt, zmw ftnrr »rar 1 1

Loan Assistance from World Bank

5562. SHRI KUMARI ANANTHAN: 
Will the D®PUTY PRIME MINISTER 
AND MINISTER OF FINANCE be 
pleased to state:

(a) whether it is a fact that the 
Asian Development Bank is unwilling 
to extend loan assistance to the sec
tor* of economy which receive loan 
pgftpfom% .-frftm World Bank and such 
other financial institutions;

(b) whether any co-ordination 
exist8 between the public sector finan
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cial institutions and the Asian 
Development Bank; and

(c) the steps taken by Government 
to avoid financial overlapping in 
taking loan assistance from the inter
national lending institutions and also 
with foreign Governments which give 
both loans and aids?

THE MINISTER OP STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SATISH AGARWAL): (a) India does 
not borrow from the Asian Develop
ment Bank.

(b) Does not arise.
(c) External assistance received from 

various sources, falls broadly into the 
categories of technical assistance, pro
ject assistance and non-project assis
tance or programme assistance under 
which a wide variety of raw materials, 
spares, capital equipment etc. may be 
covered. The purpose for which ex
ternal assistance from any given source 
is to be utilised is also discussed at 
considerable length with the donor 
country r r institution before the agree
ment therefor is signed. This helps 
avoid overlapping. The financing of 
the various items referred to above is 
decided, keeping in view the overall 
requirements of these items, our own 
priorities, programmes, adequacy of 
technology, nature of aid etc.

Celebration of Tear 1980 as Tourist 
Tear

5563. SHRI DURGA CHAND: Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state:

(a) whether it is a fact that 1980 
is proposed to be celebrated as tourist 
year in the country;

(b) I fs o , what are the details of 
the celebration;

(c) whether the State Govern* 
ments ar* consulted and cooperated in 
the matter.

(d) if so, the details thereof; and

(e) the other agencies whose 00̂  
operation is sought in this regard?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI PUIKJ- 
SHOTTAM KAUSHIK): (a) Yes, Sir.

(b) to (e). To project our rich and 
diverse cultural heritage abroad, and 
to create a tourism consciousness with
in the country, it is proposed to cele
brate 1980 as a Tourism Year. The 
details of the proposed celebration are 
being worked out in consultation with 
the concerned Ministries/Departments 
of Central Government/State Govern
ments and other organisations connect
ed with tourism.

Lowering of Interest Rates of Bank 
Loans to Farmers

5564! SHRI DURGA CHAND: Will 
the DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE be pleased 
to state:

(a) whether there is any proposal 
under Government’s consideration for 
lowering of interest rates of bank 
loans to farmers;

(b) if so, what are the details 
thereof;

(c) if not, what are the reasons 
therefor; and

(d) what is the present rate of 
interest of bank loans to farmers?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRl 
ZULFIQUARULLAH): (a) to (d>. In
terest rates on term loans for agri
culture and allied purposes have been 
recently revised and the Reserve Bank 
of India has advised Commercial Banks 
to adopt the following reduced rates on 
term Joans jHth a maturity of not less 
than 3 years given directly to borrow
ers for agricultural purposes with
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from 15-3-1970.
Minor Irrigation/ Not exceeding
Land development 8|% p.a.
Diversified Not exceeding
purposes 9)% p.a. tor

small farmers 
and 10$% p.a. 

lor others.
Direct loans upto Rs. 2500 whether 

extended as short, medium or long 
term are being advanced since 1st 
January 1978 at interest rate not ex
ceeding 11 per cent.

Janata Hotels for Domestic Tourists
5565. SHRI DURGA CHAND: Will 

the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state:

(a) whether Government have 
taken a decision for opening Janata 
Hotels for domestic tourists in the 
country;

(b) if so, what is the number of 
hotels proposed to be opened in each 
State during the 6th Plan; and

(c) what other facilities proposed 
to be given to the domestic tourists?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI PURU- 
SHOTTAM KAUSHIK): (a) and (b>. 
The Fifth Flan 1978—83 envisages the 
construction of Yatri Niwas (Janata 
Hotels) with 1250 beds at the four 
metropolitan cities of Delhi, Bombay, 
Calcutta and Madras, and smaller 
units at other centres, to be determined 
after a survey is undertaken, and de
pending upon the availability of re
sources. The construction work has 
commenced on the first Ashok Yatri 
Niwas (Janata Hotel) at New Delhi at 
an estimated cost o f Ra. 300 lakhs. 
Cost estimates and other details in res. 
pect of the project at Madras are being 
worked out. Sites lor the Yatri Niwas 
are yet to be made available at 
Bombay and Calcutta.

(c> In order to provide inexpensive 
accommodation for both domestic and 
budget-minded international tourists, 
tourist bungalows and youth hostels

have been constructed iby the Central 
Department of Tourism in various 
Flan periods. The Central Department 
of Tourism proposes to construct more 
youth hostels in different parts of the 
country, during the current Plan
period. For providing facilities for a 
large number of pilgrims, a Society, 
named the Bharatiya Avas Vikas 
Samiti, has been registered under the 
Societies Registration Act of 1860. This 
Society will receive grants/donations 
from the Central and State Govern- 
ments, religious/pharitabk trusts, in
stitutions, individuals etc. From the 
fund so created the Society will give 
grants for the maintenance/improve
ment/expansion of dharmshalas/ 
aarais/musaflrkhanas/choultries at 
pilgrim centres of national importance. 
The Central Department of Tourism 
also proposes to develop tourist village 
complexes, subject to the availability 
of funds, along major tourist routes for 
promoting inexpensive facilities both 
for domestic and international tourists.

Dry Port in Delhi

5566. SHRI KANWARLAL
GUPTA; Will the Minister of COM
MERCE, CIVIL SUPPLIES AND CO
OPERATION be pleased to state:

(a) what progress has been made to 
have a dry port in and around Delhi;

(b) since how long this proposal is 
.going on;

(c) why no action has been taken 
so far though the proposal has been 
pending for the last more than ten 
years; and

(d) what ia the latest position in 
' this connection?

THE MINISTER OF STATE IN 
*THE MINISTRY OF COMMERCE,
, CIVIL SUPPLIES AND COOPERA
TION (SHRI ABIF BEG): (a) to
(d).. The question of establishing a 

"Dry Port in the Northern Region of 
India has been, under consideration of 

'the Government since about 1969. It 
has been decided in principle to set 
up a Dry Port. However, in July,
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1977 after careful consideration Gov
ernment came io  the conclusion that 
the project is not of immediate 
priority in the present stage of coun
try’s economy. It was therefore, 
decided not to take up the project for 
immediate implementation.

Term of Chairman of Nationalised/ 
Nan-Nationalised Banks

5567. SHRl K. LAKKAPPA; Will 
the DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE be 
pleased'to state

(a) the names of various Chairmen 
of nationalised/non-nationalised Banks 
whose term is godng to expire in 
1979;

(b) the names of such chairmen 
whose term has already been extended

Name of the Bank

Nationalised Ban'cs:
i . Bank of Baroda . . . .  
a. Central Bank of India .  .

Non-Nationalised Banks :
i. Federal Bank , Ltd. . , 4
3. Lakshmi Commercial Bank, Ltd. ,
3. Andhra Bank, Ltd. . , #
4. JJareilly Corporation Bank, Ltd. ,
5. South Indian Bank, Ltd. , ,
6. Naim Tal Bnak, Ltd. .
7. Vijaya Bank, Ltd. , * .
8. Trader*’ Bank,1 Ltd. . . .
9. Ratnakar Bank, Ltd. .  .

to. Catholic Syrian Bank, Ltd. . .
n .  Punjab Co-op. Bank, Ltd. . ,
1 st. Bank of Rajaithan Ltd. .  ,
13. KiShi Nath Seth . .  .  ,

. 14. &arur Vysya Bank, Ltd. # #
15. Dhanalakshmi Bank, Ltd. .  #
rfS. Lord Kriihna Bani, Ltd. .
17. , United Western Bank, Ltd. ,  .
18, Gaaeth Bank qf Kurundwad ,  ,

and by what period it has been, ex
tended;

(c) the names of chairmen agaiust 
whom a number of corruption charges 
are under investigation;

(d) on whst grounds the terms have 
already been extended;

(e) the criteria adopted by Reserve 
Bank for extending the terms of such 
Chairmen; and

(f) whether Government have given 
some guidelines to the Reserve Bank 
in this behalf if so what?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI ZULFIQUARULLAH): (a),
(b) and (d). The names ot the Chair
men of nationalised and non-nationali- 
sed banks, whose term is due to ex
pire in 1979 are as under:

Name of the Chairman Date of
expiry of 
term.

. Shri R. C. Shah 3° _4*,979

.  Shri P. F. Gutta 30-4-1979

, Shri K. P. Hormi* 3*-3*»979
. Shri I. S. Bajaj 3**3“>979
. Shri O. Swaminaha Reddy 4-4-1979

Shri N. J. Jani 36-4*1979
. Shri Jacob Kalliath 38-4-1979

. Shri G. S. Jain 3*5**979
. Shri M. Sunder Ram Shetty 25-5-1979 
. Shri J. L. Sawhney *4-6-1979
. Shri V . V . Bapat 6-7*1979
. Shri O. P. Chandy 30-7-1979
. Shri Chandra Kant 31-7-1979
. Shri J. Agarwai 1*8*197$
, Shri M. N. Mehrotara 11-8-1979
. Shri K . V . Raghavachari 18-8-1979
. Shri N. S. Mahadevan , 30-8-1979 
. Shri R. Radhakumar Rao 30-8-1979
. Shri V . S. Damle ' 24-9-»979
. Shri R. V . Kulkarni 31*10-1979
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Of the chairman whose term is due 
to expire in 1979, a short extension 
of a period of two months has been 
approved by the Reserve Bank in res
pect of Shri K. P. Hormis, Chairman, 
Federal Bank. This extension hajs 
been given as the bank’s proposal to 
appoint him for a longer duration Ills 
been rejected and it has been asked 
to suggest some other mmfie. Propo
sals for extension of the term of 
chairmen of Andhra Bank Limited, 
South Indian Bank Ltd. and United 
Western Bank Ltd. have been recei
ved by the Reserve Bank. No view 
has been taken on these proposals as 
yet. In the case of Laxmi Commer
cial Bank, the Resefve Bank has 
approved the banks proposal to ap
point Shri B. L. Khurana as a success- 
sor to Shri . S. Bajaj with effect from 
1st April, 1979. The proposal made 
by the Vijaya Bank for further exten
sion of the term of its present Chair
man has been rejected by the Reserve 
Bank and it has been asked to make 
a fresh proposal.

(c). The complaints received against 
banks also include, in some cases, al
legations of corruption on the part of 
the Chairmen of ffie concerned banks. 
All such complaints are looked into 
by the Reserve Bank with a view to 
veryfying whether there is any subs
tance in them. The investigations 
conducted by the eserve Bank so 
far have not revealed any instances 
where the Chairman of”the concerned 
banks had Tbeen involved in corrup
tion or derived any peuniary bene
fits.

(e) Appointment/Reappointment of 
Chairman of a private sector bank is 
made by its Board of Directors with 
the prior approval of the Reserve 
Bank as required by the Banking Re
gulation Act. In giving its approval, 
the Reserve Bank keeps in view the 
provisions of section 10B 6* the 
flawtring Regulation Act, 1949 and 
other relevant factors.
107 LS—9

As regards nationalised banks, 
■under Clause 8(1) of the Nationalised 
Bahks (Management and Miscella
neous Provisions) Scheme 1970, the 
appointmenf/re-appointment of
Chairman and Managing Director of 
a nationalised bank is determined by 
Central Government in consultation 
with the Reserve "Bank.

(f) No guidelines have been issued 
by Government to the Reserve Bank 
in this regard.

Investment of Sums by LJ.C. Collect
ed through Policies

5568. SHRI K. LAKKAPPA: Will
the DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE be
pleased to state;

fa) whether L.I.C. rules permit the 
Corporation to invest huge sums col
lected through policies, into private 
sector; and

(b) if not, the reasons for diverting 
Rs. 518 crores to private sector?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH); (a) and (b). 
In terms of the Government's guide
lines fbr LIC’s investments, only 10 
per cent of the annual accretions to 
the LIC’s funds can be invested on the 
private sector. On 31st March, 1978, 
the LIC’s investments in the private 
sector were Rs. 489 crores constitut
ing 9.42 per cent of the Controlled 
Fund.
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(b) whether wire bars of electroly

tic copper are allotted to industries 
engaged in the manufacture of non- 
ferrous rolled products; and

(c) whether wire bars are allotted 
to other alloy producing industries?

THE MINISER OF STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BA1G): (a) The 
('procedure for allocation of Copper* 
by the MMTC to the eligible Actual 
Users to meet their requirements 
minus the quantity obtained by such 
Actual Users from Hindustan Copper 
Limited has been notified in the De
partment of Commerec Public Notice 
No. 4-ITC(PN)/79 dated 8-1-1979 a 
copy is laid on the Table of the 
House. (Placed in Library. See No. 
LT.4215/79].

The broad guidelines followed b'y 
the canalising agency in determining 
the entitlement of a Actual user are
(i) his Best off-take of copper (im
ported or indigenous) during either 
1976-77 or 1977-78, plus 20 per cent 
thereof (ii) the average monthly off
take during December 77/January* 78 
to June *78—whichever is higher.

(b) and (c). Yes, Sir.

Written Answer$ 484

Constitutions of Banking Service 
Commissions

MARCH 30, 1979

Allotment of Wire Bars of Electroly
tic Copper to Alloy producing 

Industries

5570. SHRI BHANU KUMAR
SHASTRI; Will the Minister of COM
MERCE, CIVIL SUPPLIES AND 
COOPERATION be pleased to state:

(a) the criteria and procedure for 
allotting wire bars o£ electrolytic 
copper and who allots them and bow 
these are allotted;

5571. PROF. SAMAR GUHA: Will 
the DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE be 
pleased to state;

(a) whether Government have taken 
steps for constituting Banking Service 
Commissions in different parts of the 
country; and

(b) if so, facts thereabout and the 
personnel constituting such Commit 
sions?
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THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
<SHRI ZULFIQU ARULLAH): (a>
and (b). Following the abolition of 

"the Banking Service Commission, 
Government of India formulated a 
Scheme of Regional Recruitment 
Boards for the Nationalised Banks. 
Within th e  framework of th e  Scheme, 
nationalised banks have come toge
ther in groups and have set-up seven 
Banking Service Recruitment Boards 
in different parts of the country for

the purpose of recruitment of offimers 
and clerical staff for the banks. The 
Scheme provides for appointment of 
a Chairman and two Members in 
each Recruitment Board.

The names of the Chairmen and 
Members who have already been ap
pointed are as in the list attached. 
Offers of appointment have been 
made/are in the process of being 
made in respect of vacant positions.

Statement

Nam e of the Hanking 
Service Recruitm ent 

Board

Nam e o f the Chairm an Nam es o f the Menjhprs.

D elhi . 

Baroda 

Bom bay

. Shri K . N . Channa  

. D r. C . B. Patel .

, Justice Akbar S. Sarela

Bangalore . . . Shri P. M . N ayak .

M adras

C a lc u ttz

. Shri R . K . Seshadri

. Shri A . K . M ajtundar.

Prof. A . Dasgupta.

Shri L. G . R aj wade.

Shri K . N . K adam .

Shri V . K . K unjan.

Shri Thandaveshwara. 

Shri B. S. Krishna R ao. 

Shri D . R . Sundaram . 

Shri N . N . W adiva
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Service of Food to Passengsers by 
Air India

5573. SHRI BHANU KUMAR 
SHASTRI; Will ^he Minister of 
TOURISM AND CIVIL AVIATION 
be pleased to state:

(a) whether quality and quantity 
of food served by Air India to its 
passengers have very much deteri
orated; and

(b) if so, whether Government pro
pose to improve it?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
PURUSHOTTAM KAUSHIK): (a)
and (b). No, Sir. The quality and 
quantity of food served to Air-India’s 
passengers has not deteriorated. Im
provement in services, including food, 
is a continuous process and sugges
tions as and when received in this 
regard are always given due consi
deration."

Allocation for Tourism 1979-80 and 
Sixth Plan for M.P.

5574. DR. LAXMINARAYAN 
PANDEYA:

SHRI SUKHENDRA SINGH: 
SHRI CHHABIRAM ARGAL: 
SHRI KACHRULAL HEMRAJ 

JAIN:

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state:

(a) the amount proposed to be al
located or provision made by Govern- 
ment In the Sixth Plan and annual 
plan 1979-80 for development of tourism 
in Madhya Pradesh state;

(b) the names of tourist centres irv 
Madhya Pradesh for development of: 
which schemes have been proposed or 
included in the Sixth Plan; and

(c) the details of the development 
plan for 1979-80?

THE MINISTER OF TOURISM AND5 
CIVIL AVIATION (SHRI PURU- ' 
SHQTTAM KAUSHIK): (a) t0 (c).
The schemes for tourism development 
are taken up either in the Central or 
State sector. The Central Depart
ment of Tourism does not therefore 
allocate funds to tbe States for 
tourism schemes. In the Central sec
tor, the fWltowing schemes are pro
posed in the Five Year Plan 1978—83 
and during 1979-80: —

Department of Tourism
Construction of a Forest Lodge at 

Kanha National Park at an estima
ted cost of Rs. 30 lakhs. A provision 
of Rs. 25.76 lakhs has been made 
during 1979-80 for this purpose.

Indian Tourism Development Corpora
tion

(i) Expansion of Hotel Khajuraho 
Ashok at an estimated cost of Rs. 30' 
lakhs. A provision of Rs. 5 lakhs 
has been made during 1979-80 for 
this purpose.

(ii) Hotel at Bhopal:— It is propo
sed to set up a hotel at Bhopal at an 
estimated cost of Rs. 75 lakhs. A pro
vision of Rs. 10 lakhs has been made 
during 1979-80 for this purpose.

(iii) Expansion of Travellers Lodge 
at Sanchi: It is proposed to expand 
the existing capacity of the Travellers 
Lodge at Sanchi subject to availabi
lity of funds.

(iv) Trasport Units at Khajuraho 
and Jabalpur; It i£ proposed to set up 
a Transport Unit at Khajuraho ‘with 
la fleet strength 0* 2 luxury cars and 
one deluxe coach. The Unit is ex
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pected to "start operation during 
1979-80. A similar unit would be set 
tip at Jabalpur.
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Import Requirements of industrial 
Diamonds

5576. SHRI NIHAR LASKAR. Will 
the Minister of'COMMERCE, CIVIL 
SUPPLIES AND COOPERATION be 
pleased to state:

(a) whether Union Ministry is ex
amining the question, on simplification 
fOt procedure s© that it become easier

for the Industry to obtain its import 
requirements of Industrial diamonds;

(b) if so, when the final decision is 
llkefy* to be taken;

(c) what is the procedure now adopt
ed; and

(d) whether Government are con
sidering their demands of reducing im
port duty which is at present 40 per 
cent?

THE MINISTER OF STATE IN 
THE MINioiRY OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BEG); (a) to '(c). 
Industrial dfamonds (other than Gem 
variety) are included in the list of 
Restricted items In the Import Policy,
1978-79; and Actual Users (Industrial) 
can import their requirements though 
the system of automatic ad supple
mentary licences. The Policy for
1979-80 is still under formulation.

(d) No, Sir.

Take Over of Darjeeling Tea Estates

5577. SHRI NIHAR LASKAR:
SHRI CHITTA BASU:

Will the Minister of COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state..

(a) whether Union Ministry , are 
likely to tr.ke over four more Darjeel
ing tea estates soon;

(b) if so, the main reasons for the
same;

(c) when the final decision is likely 
to be taken;

(d) what are the four tea gardens 
that will be taken over;

(e) whether there are other sick tea 
gardens in Darjeeling;

(f) if so, whether the tea board has 
been asked to submit report to Gov
ernment on these gardens; and

(g) if so, the details of the report 
and steps taken to rid the tea Industry 
in this District of the growing crisis?
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THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION (SHRI KRISHNA KUMAR 
GOYAL): (a) No, Sir.

Cfc) to ,GJ, Do not arise,
(e) to (g). A tea garden is treated 

as sick only after investigation has 
established this fact. Two gardens in 
Darjeelig District have so far been 
taken over under the Tea Act, 1953.

Issuing of Coins on Celebration of 
International Year of Child

5578. PROF. P. G. MAVALANKAR: 
Will the DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE be 
pleased to state:—

(a) whether Government have issued 
one or more coins in the year 1979 to 
mark the universal celebration of the 
International year of the child;

(b) if so, facts thereof;
(c) whether the said coins are avail

able in plenty for countrywise circula' 
tion;

(d) if sot broad details thereof; and
(e) if not, why not?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI ZULFIQURULLAH); (a) and
(b). 10 paise and 5 paise coins, com
memorating 1979 as the International 
Year of the Child, have been relea
sed with effect from 5-3-1979. A few 
coins in the higher denominations of 
Rs. 50 and Rs. 10 were presented to 
the Vice-President of Indian and 
other high dignitaries at the function 
held on 5-3-79. Such coins for gene
ral issue will be minted later in limi
ted numbers as per orders received 
within a specified period which will 
be advertised.

(c) to (e). About 100 million pieces 
each of 10 paise and 5 paise coins will 
be minted during the course of the 
year. Until now the Reserve Bank of 
India have supplied about four mil

lion pieces of these coins to jts offices 
for circulation.

Pollution threat to Bird Sanctuary in 
Bharatpur

5579. PROF. P. G. MAVALANKAR: , 
WxIT the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state.-

(a) whether it is a fact that the Bird 
Sanctuary in Bharatpur is in any way 
facing a threat of pollution from the 
Mathura Refinery and/or other sour
ces;

(b) if so, whether Government are 
taking appropriate steps in consulta
tion and coordination with the concern
ed Ministries to see that such a threat 
is met in time and with necessary 
correctives;

(c) the number of foreign tourists 
who visited the said Bird Sanctuary in 
1976, 1977 and 1978; and

(d) steps taken by Government to 
further publicise this spot of tourist 
interest and attraction?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
PURUSHOTTAM KAUSHIK): (a)
The 'Uxpert Committee appointed by 
the Ministry of Petroleum on the en
vironmental impact of Mathura Re- 
fineary has come to the conclusion 
that there is no likelihood of any ad
verse effect either on the birds or 
plant life at Bharatpur on account of 
the Refinery.

(b) Does not arise.
(c) Foreign tourists visiting the 

Bharatpur Bird Sanctuary in 1978-77 
and 1978 numbered 5.T46, 6615 and
11,956 respectively.

(d) The Central Department of 
Tourism "will contiue to give exten
sive publicity to the Bird Sanctuary 
at Bharatpur as it has beendolng all 
these years. For instance, the Sanc
tuary features in 7 colour broucures
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many of which are published, 
besides English, in different foreign 
languages, such as French, German, 
Spanish, Italian, Japanese, etc. Bharat- 
pur also features in 3 informa
tion directories as well as in 2 
films distributed by the Department. 
Selected overseas travel agent groups 
and publicists are also taken on a 
visit to the Sanctuary as a promo
tional measure.

Slump in diamond cutting industry
5580. PROF. P. G. MAVALANKAR: 

Will the Minister of COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION be pleased to slate:

(a) whether it is a fact that there 
has been in 1.979 a sudden slump in 
the diamond cutting industry in se
veral parts of the country, particular
ly in Gujarat:

(b) if so, broad facts thereof;
(c) whether as a consequence there 

was a fail in foreign exchange earn
ings, if so, by how much;

(d) whether several thousands of 
diamond cutters wee forced out of 
employment due to this situation; 
and

(e) if so, what steps, if any are be
ing taken by Government and the 
Industry to suitably employ them in 
some way and to some extent?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BAIG): (a) to (O. 
According to the latest figures furnish
ed by the Chairman, Gem & Jewel
lery Export Promotion Council, ex
ports of diamonds in 1978-79 upto 
February end were of the order of Rs.
639.55 crores as Against Rs. 516.68 cro- 
roes in the whole year 1977-78. As 
the above figures would reveal, there 
has been increase in exports and for
eign exchange earnings from diamonds 
in 1978-79 compared to the perform
ance in 1977-78. Government how

ever, is aware of a recent sluggish
ness in the diamond export trade as 
A result of rcessionary conditions in 
the international markets. The 
situation is being closely reviewed in 
consultation with Gem & Jewellery 
EPC.

(d) and (e). Government has receiv
ed some recent reports of unemploy
ment in the diamond industry and is 
in touch with the State Government 
of Gujarat and the Gem & Jewellery 
Export Promotion Council.

Failure of Flight IC-123 from Bombay 
to land at Ahmedabad

5581. PROF. P. G. MAVALAN- 
KAR: Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased 
to state:

(a) whether it is a fact that IC-123 
from Bombay, bound for Ahmedabad, 
did no land at Ahmedabad on 14 Jan
uary, 1979;

(b) if so, reasons therefor;
(c) whether the weather at Ahine- 

dabad aiport was exellent or poor 
throughout that day;

(d) if the weather was not adverse 
why was the said plane not allowed 
to land at Ahmedabad on that day; 
and

(e) whether Government are aware 
that 14 January, being Maker San- 
krant Day and a Kite Festivals Day 
in Ahmedabad and Gujarat several 
Ahmedabad bound passengers and 
residents were thus denied the plea
sure of Kite Flying and remain with 
their families on that day for the said 
festival and if so, what steps and pre
caution Government took to ensure 
that such hardships did not recur?

TifE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
PURUSHOTTAM KAUSHIK): (a)
Yes, Sir.

(b) to (e). On the 14th January, 
1979, wheather at Ahmedabad was
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good throughout the day. Flight 
No. IC— 123 (Bombay-Ahmedabad- 
Udaipur-Jodhpur-Delhi) was delay
ed by 2 hours due to non-availability 
of aircraft. On this flight, there 
were 12 passengers for Udaipur and
10 for Ahraedabad. The decision to 
overfly Ahmedabad was taken as 
there are no night landing facilities 
at Udaipur and in case Ahmedabad 
was not over-flown, there would have 
"been no means for transporting Udai
pur bound passengers. Ahmedabad 
bound passengers were accommodated 
on IC-103 operated later the same day 
at 12.35 hours.

Tourist centres and Janata Hotels In 
Aunachal Pradesh

5582. SHRI R. K. KHRIME: Will
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state:

Ta) whether Government have any 
proposal to start tourist centres in
cluding opening of Janta Hotals m 
Arunachal Pradesh;

(b) if so, number of tourist centres 
to be developed and Janata Hotels to 
be opened; and

(c) if not, reasons thereof?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
PURUSHOTTAM KAUSHIK): (a)
to (c). The question of developing 
tourist centres in Arunachal Pradesh 
in the Central Sector will be consi
dered when entry-restrictions on tou
rists for visiting Arunachal Pradesh 
are relaxed.

Export of Thread

5583. DR. P. V. FERIASAMY: Will 
the Minister of COMMERCE, CIVIL 
SUPPLIES AND COOPERATION be 
pleased to state:

(a) whether the study team spon
sored by the Cotton Textile Export

Promotion Council to explore the 
West Europe Market for larger sale 
of thread has been able to establish 
new markets in Dusseldorf, Brussels, 
Vienna, Zurich and Paris; and

(b) if so. the anticipated increase 
in the export of thread?

THE MINISTER OF STATE 1m 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION- (SHRI ARIF BAIG): (a) The 
findings of the study team reveal that 
there is a definite possibility and 
scope for marketing Indian Sewing 
Thread principally in Dusseldorf and 
Brussels. At Vienna, Zurich and 
Paris also the buyers met the study 
team and there was spontaneous in
terest. As such, these markets also 
cannot be ruled out.

(b) The interest generated during 
the vist has to be followed up by 
negotiations before the anticipated in
crease can be quantified.

Indiefferent treatment by public sec
tor Banks to priority sector

5584. SHRI BHANU KUMAR 
SHASTRI: Will the DEPUTY PRIME 
MINISTER AND MINISTER OF 
FINANCE be pleased to state.:

(a) whether the priority sector 
agriculture in paticular, continues to 
get indifferent treatment at the hand 
of public sector banks in the country;
and

(b', if so, the reasons for this step
motherly treatment?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI ZULFIQUARULLAH): (a) No, 
Sir. The table below indicates that 
in the total public Sector Bank advan
ces outstanding covering all sectors,
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the share of priority sector, and agri- culture in particular has been arising:

A t the end of

June 76 

June 77 

June 78

(Amount outstanding in Rs. Crores. )
Priority sector of which agriculture

»528 (25-5% )
3146 (27-0% ) 

4001 (30-3%  )

1004 (io* 1%)

1275 ( u*o%)
1659 (12*5%)

Figures ini brackets represent percentage to the aggregate credit).

The banks have been advised to en
large the flow of credit to priority 
".Sector so as to raise this sector’s share 
in their aggregate credit to 33-1/3 
per cent by the end of. March 1979.

(b) The question does not arise.

Unloading of ship carrying edible oil 
at Kandla

5585. DR. P. V. PERIASAMY: Will 
the Minister of COMMERCE, CIVIL 
SUPPLIES AND COOPERATION be 
pleased t0 :?tate:

(a) whether it is a fact that Inst 
month a ship carrying edible oil could 
not unload at Kandla because of cer
tain technical defects in import licence;

(b) the reasons why technical de
fects were allowed to stand in the 
way of utilisation of vital supplies; 
-and

(c) the full particulars of the case 
indicating why advance action could 
not be taken in time?

THE MINISTER OP STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION <SHRI ARIF BAIG): (a) No, 
Sir.

(b) and (c). In the absence of Let
ters of Credit, the steamer agents, 
under instructions from their princi
pals abroad, were not pepared to give 
delivery order to the importers. No 
import licences had been issued in 
the instantcases either.

Loan given by ICICI to Bengal 
Lamps Ltd.

5586. SHRl C. K. CHANDRAP- 
PAN : Will the DEPUTY PRIME MIN
ISTER AND MINISTER OF FINANCE 
be pleased to state:

(a) whether it is a fact that the
I.C.I.C.I. had given loans to the tune 
of Rs. 2 crores to the Bengal Lamps 
Limited, although the share capital 
of the said company was less than one 
c*“ore;

(b) if so, the reasons thereof; and
(c) what are criteria based on which 

ICICI is sanctioning loans to business 
undertakings and industries?

THE MINISTER OF STATE IN THE 
THE MINISTRY OP FINANCE 
(SHRI ZULFIQUARULLAH): (a)
and (b). As on 31-12-1978, the ICICI 
had sanctioned loans of the order of 
Rs. 2.15 crores to Bengal Lamps Ltd., 
out of which an amount of about Rs.
l.oti crores was outstanding. As on 
31-3-1978, the share capital of the com
pany was Rs. 94 lakhs and reserves 
were of the order of Rs. 82 lakhs. 
Taking into account the share capital 
and reserves of the company its debt 
equity ratio compares favourably with 
the normal debt equity ratio of 21 
appliable in such cases.

(c) ICICI sanctions financial assist
ance to projects after assessing their 
technical, finanial and economic via
bility.
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Applications for Soft Loans received 
by IDBI, IFCI and ICICI from Tex. 
tile, Cement, Sugar, Jute and 

Engineering Units

5587. SHRI K. T. KOSALRAM: 
Will the DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE be
pleased t0 state:

(a) the number and value of appli
cations for soft loans received by IDBI, 
IFCI and ICICI from Textile, Cement, 
Sugar, Jute and Engineering Units 
upto December, 1978;

(b) the number and value of sanc
tions issued;

(c) the value of disbursements 
made out of these sanctions; and

(d) the number and value of ap
plications rejected and the reasons 
thereof?

T H E  MINISTER OF STATE IN 
T H E  MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH) (a) to (d).The 
number and value of applications re
ceived, sanctioned, disbursed and re
jected/withdrawn/treated as closed 
;under the Soft Loan Scheme upto 
31-12- J 978 by the Industrial Develop
ment Bank of India (IDBI), the In
dustrial Finance Corporation of India 
(IFCI) and the Industrial Credit and 
Investment Corporation of India 
(ICICI) are given below >

Industry Application s received

Rs. in crores

Assistance Applications
--------------------------------rckected /withdrawn
Sanctioned Disbursed treated as closcd

No. Amount No. Amount No. Amount No. Amount

Textile 22a 457-49 1 r5 128-01 35 18-48 63 r18-01

Cement 16 f)4' 08 7 31 ’ 3^ 5 7* 26 7 51*61

Sugar au 2I7‘ 83 20 32-43 9 10‘53 67 152-83

Jute . ju 84-42 18 36-76 s 1-14 3 11*17
Engineering Industrie* 111 123-03 32 33'45 1 1 4-83 70 34*41

TOTAt. :— 47.5 tjyb-87 192 263-97 (52 49*9* a to 388*03

Of the 210 applications which were 
rejected/withdrawn or treated as 
closed, 77 applications were not eli
gible for assistance under the scheme; 
essential information was lacking in
28 applications; in 7 cases, parties were 
advised to restructure the financial 
position and revamp the scheme, and 
in 19 cases, the projects were not found 
viable. Besides, 59 appliations were 
withdrawn by the Units; 10 applicant 
were advised to avail themselves of 
Bill Rediscounting facilities and ano
ther 10 applications were not consi

dered because requii’ed licences had 
not been obtained.

Air Service proposal j>y J. & Har
yana and H. P.

5588. SHRI P. K. KODIYAN: Will the 
Minister of TOURISM AND CIVIL 
AVIATION be pleased to state:

(a) whether it is a fact that Jammu 
and Kashmir, Haryana and Himachal 
Pradesh have a proposal to launch 
their own air line; and
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(b)  if so, what  are  the  details 
thereof and Union Government’s re
action thereto?

THE  MINISTER OF  TOURISM 

AND  CIVIL  AVIATION  (SHRI 

PURUSHOTTAM  KAUSHIK):  (a)

and  (b).  No  formal  proposal  from 

the Governments of Jammu and Kash

mir, and Himachal Pradesh, has been 

received in terms of the provisions of 

the Aircraft Rules, 1937. However, the 

Government of Haryana have request

ed permission to start a counter air 

service with their executive aircraft 

Beech raft Baron 58 air-linking iHissar, 

Sirsa.  Chandigarh,  Delhi  and  Kulu. 

The question whether the State Gov

ernments and private parties could be 

permitted to  operate feeder services 

would be examined after a decision on 

Third Level operations is taken on the 

basis of  the  recommendations  made 

by an Expert Committee in this re

gard.
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%S arrt tnp T3rê  «ffT T̂ fTUfar T|T | I 
Iwfc sfrsr $• ^r ?> r̂rt €t 1 1

Check of incoming passengers at Bom
bay Airport

5593: SHRI P. M. SAYEED:
SHRI R. V. SWAMINATHAN:

Will the DEPUTY PRIME MINIST
ER AND MINISTER* OF FINANCE be 
pleased to state:

(a) whether restrictions on the 
number of baggages to be carried by 
an airlines passenger has helped the 
customs in clearing the passenger in 
less 3o minutes under the new 
scheme;

(b) if so, what was the time taken 
earlier for clearing the passenger in 
the airlines;

(c) whether custom authorities still 
take much time to dear the passen
ger;

(d) whether the Collector of the 
Custom Bombay has admitted that 
there was a possibility of some in
coming passengers escaping with 
contraband items through the green 
gate; and

(e) what steps are being taken to 
check them also?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SATISH AGARWAL): (a) t0 (c ) . It is 
presumed that the Question has 
reference to the restriction that some 
of the airlines have, for security rea
sons, been having for quite some time 
now on the number of hand pack
ages that an air passenger is allowed 
to carry. This restriction has not made 
any significant difference to the time 
taken for the Customs clearance of 
passengers. However, as a result of 
certain measures taken by the Gov
ernment with effect from 1-1-1979, 
for the speedy clearance of pas
sengers, the time taken for the 
clearance of air passengers is 
much less now than it was ear
lier. It is possible now to clear the 
air passengers, by and large, within 30 
minutes unless any passenger has. with 
him, goods much in excess of the 
allowances resulting in action for 
confiscation or for collection of duty, 
fine, penalty etc.

(d) Government does not have any 
information on this.

(e) in order to ensure that there 
is no misuse of the procedure intro
duced with effect from 1-1-1979, 
appropriate measures have been taken 
to strengthen the surveillance!, 
supervisory, vigilance and intelligence 
arrangements. As a result of this, a 
number of passengers have been 
apprehended for eoncealm«nt, mdsde- 

claration and attempted smuggling.



Benefits in term of Foreign Exchange diesel engines (1) bottling and pac-
from Joint venture abroad kaging of Indian rum (1) and Con

sultancy for the manufacture of fibre
5594. SHRI S. S. SOMANl: reactive dyes (1).

SHRI VIJAY KUMAR 
MALHOTRA:
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Will the Minister of COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state:

(a) how many joint venture pro
jects have so far received sanction of 
the Government;

(b) how many projects have already 
been operating in developing coun
tries and how many projects have al
ready gone into production; and

(c) how many Indian joint venture 
projects have gone into production in 
the developed countries and to which 
items they have connected?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE, CIVIL 
SUPPLIES AND COOPERATION 
?SHRl ARIF BEG): (a) So far 345
Joint Ventures projects have been ap
proved by Government.

(b) In the developing Countries 93 
Indian Joint Ventures are in production 
and 78 others are under various stages 
of implementation.

(c> 14 Indian Joint Ventures have 
gone into production in developed 
countries in the field of restaurants
( 10) asbestos cement products (1) 
milling machinery and assembly of

New Policies introduced by L.I.C.

5595. SHRI S. R. d AMANI : Will the 
DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE be pleased to 
state:

(a) what are the new policies in
troduced by the Life Insurance Cor
poration of India to attract more 
business during the course of the 
year; and

(b) what incentives have been 
offered to non-income Tax payers to 
get Policies from the Life Insurance 
Corporation?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH): (a) The new 
policies introduced by the Life In
surance Corporation of India during 
1978-79 are as under: —

(i> Money Back 20 Years Policy

(ii) Money Back 25 Years Policy

(iii) Children’s Anticipated Policy

(b) Premium rates are worked out 

on actuarial considerations and uniform 
rates are quoted irrespective of the 
income of the proponents or their tax 
status.
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Import of Wheat, Edible Oil, Cement 
and Wrist Watches

5596. SHRI BEDABRATA BARUA: 
Will the MINISTER OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state:

(a) what is the total quantity in 
terms ol rupees item-wise of wheat, 
edible oil, cement and wrist watches 
imported during the last completed 
year f<>r which records have been 
kept;

(b) what were the r̂easons fpr their 
import; and

(c) whether scarcity of these items 
are continuing this year also?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE, CIVIL 
SUPPLIES AND COOPERATION 
(SHRI ARIF BEG): (a) A statement 

is attached.

(b) and (c). To meet the domestic 
requirements in the country, these 
imports except wheat have been made 

and their supplies are yet inadequate.

Statement

Stitemnt thrv'nn inbjrt nfw'ual. edible oils, c msnl and wrist watckts during the year 1977-7B.

Value in fts. Crores

. No. Description of item.

(0 (a)

Qty. as per unit

Unit of
Qty

(3)

Qty. Value

(4) (5)

1 Wheat (incl. spelt) and meslin, unmilled.

2 Edible o i l s ........................................

. Lakh 5-68* 
Tonnes

. Lakh 
Tonnes

3 Portland cement, cement fondu, clag cement, super Lakhs 
sulphate cement and similar hydralic cemtents, Tonnes 
whether or not coloured or in the form of clinker.

4 Wrist watches . . . . . . . .  Lakh
Nos.

12*84

2*96

1*67

93*3 8 

709*So

13.30 

t* 18

•lhrnc imports were received either as gifts or under Aid programmes.
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Increase in smuggling of White Metal

5597. SHRI JANARDHANA POOJA-
RY: Will the DEPUTY PRIME
MINISTER AND THE MINISTER OF 
FINANCE be pleased to state:

(a) whether it is a fact that with 
the imposition of ban on the export 
o f  silver, smuggling of the white me
tal has increased: and>

(b) if so, the steps taken by th* 
Government to plug the smuggling?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SATISH AGARWAL): (a) and (b).

According to reports received by 
Government, there is no indication of 
any increase in smuggling of silver out 
of the country after imposition of ban 
on 20-2-1979. However, the situation 
Is kept under close watch and the 
customs preventive and intelligence 
machinery has been suitably instructed 
to be vigilant to thwart any attempts 
at smuggling of silver out of the count
ry.

State Governments' to operate Inter
nal Feeder Services

5598. SHRI JANARDHANA POOJA- 
RY: Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased to 
state:

(a) whether some State Govern
ments haw shown interest to operate 
internal feeder services; and

(b) if so, names of these States and 
Governments reaction on it?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI PURU- 

.SHOTTAM KAUSHIK): (a) and
(b ) . • Some State Governments 
such as Arunachal Pradesh, Bihar, 
Haryana, Karnataka, Madhya Pra
desh, Maharashtra, Punjab and Tamil 
Nadu have evinced interest for 
operating feeder air services. The q u e s

tion o f connecting small towns and 
cities of tourist and other interest by 
Third Level Air Services is en
gaging the attention of the Gov
ernment, and the question whe
ther the State Government or 
private parties could be permitted to 
operate feeder services would be 
examined after a decision on Third 
Level operation is taken. The Report of 
the Expert Committee on the Third 
Level Air Services is under examina
tion of the Government.

Accumulation of Income Tax and Ex
cise duty arrears

5599. SHRI AN ANT DAVF.:
Will the DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE be 
pleased to state;

(a) whether there are cases 
throughout the country where accu
mulation of Income Tax and Excise 
Duty arrears on account of non-pay
ment of the order of 5 lakhs in each 
case have been considered by Gov
ernment;

(b) if so, the firms, companies and 
individuals against whom such 
arrears are outstanding; and
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(c) steps proposed to be taken to 
recover the arrears and action against 
such defaulters?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH): (a) and (b).
As regards information sought in 
parts (a) and (b) of the question, it 
may be stated that there is no machi
nery at present which collects data 
about income-tax and excise-duty ar
rears together in individual cases at any 
point of time. As the administration 
relating to the collection and recovery 
of income-tax and Central Excise Duty 
is attended to by two independent de
partments of the Government, it will 
not be possible to collect the informa
tion about all persons against whom 
demands of income-tax and Central 
Excise aggregating to Rs. 5 lakhs or 
more is outstanding since, for this 
purpose, the demand outstanding on 
account of income-tax will have t0 be 
matched and collected with the 
demand outstanding on account of 
Central Excise Duty in each case.

Even as regards the individual cases 
in which income-tax demands ex
ceeding Rs. 5 lakhs Were outstanding 
as per the presently available provi
sional figures there were 1812 such 
cases as on 31-12-78 with tax in arrears 
aggregating to Rs. 255 crores in addi
tion to Rs. 153 crores being the demand 
not fallen due. Complete details re
garding each such individual case are 
not available and its collection from 
the field formations spread all over 
the country will take considerable

time and labour which may not be 
commensurate with the results achiev
ed. "However, if the Honourable' 
Member desires information in res
pect of any particular case or cases,, 
the same can be collected and fur
nished.

(c) A statement giving the steps; 
being taken in this regard is attached.

Statement

Some of the important steps taken 
recently to reduce the tax arrears and 
to recover those long over due are 
given below: —

(i) The problem of reducing the tax 
arrears was discussed in detail at the- 
conference of the Commissioners of 
Income-tax held in May 1978 and 
comprehensive instructions were issu
ed in June 1978 wihich, inter alia, 
stipulated under:.—

(a) Target of collection/reduction 
out of arrear demand was placed at 
55 per cent and out of current de
mand at 90 per cent with the alter
native target of overall reduction, 
of 25 per cent of the total of tax in 
arrears and the demand not falling 
due for collection to be carried for
ward on 1-4-79 compared to that 
brought forward on 1-4-78,

(b) The Annual Action Plan for 
1978-79 was so designed as to enable 
the deployment of some manpower 
from the assessment worlf to the 
work relating to reduction tax: 
arrears.
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(c) One ITO inf each Commis
sioners’ charge was required to be 
exclusively assigned the duties of 
assisting the Commissioner of In
come-tax in supervising the recovery 
work.

(d) Each ITO was required to set 
apart one or two 3ays in a week or 
one week in a month tk> exclusively
deal with the collection/reduction of 
tax arrears.

(e) The Special Squads were re
quired to be set up for attending to 
various items of work connected 
with the reduction of tax arrears.

(ii) The Member of the Board in 
1 charge of reduction of tax arrears 
"visited various Commissioners charges

and' held discussions for stepping up 
the'efforts to reduce the tax arrears. 
The defects noticed by him during 
inspection were brought to the notice 
of the Commissioners for taking re
medial action.

(iii) A monthly telegraphic report 
to monitor the progress in achieving 
the targets of collection/reduction of 
tax arrears has been prescribed and

, the necessary follow up action is be
ing taken on the basis of such re
ports.

(iv) Commissioners of Income-tax 
(Appeals) have been requested indi-

the appeals in-

. w t i B l  . ! > , ' X - f c

(v) A list oil appeals pending with 
(the Income-tax Tribunals involving 
high demands was sent to the Minis
try of Xaw which has since been for
warded to the President of the Income- 
tax Appellate Tribunal for requesting 
various benches to take up such 
appeals for disposal on a priority 
basis.

(vi) The Commissioners of Income- 
tax have been requested to meet the 
Chief Justices of various High Courts 

. for early hearing of references/writs 
in cases involving common point® and 
where payment of tax has been stag
ed by the High Courts.

(vii) A director of Recovery has 
been appointed with necessary staff 
to assist the Member (Revenue &
Audit) of the Board in supervising the 
progress of reduction of tax arrears 
particularly in bigger cases involving 
tax arrears exceeding Rs. 10 lakhs in 
each case.

■ . *

(viii) In some cases acknowledge
ments of lax arlfats transferred from 
one Commissioner's charge to another 
were not received by the transferring 
Commissioners with the result such 
arrears were being shown at two 
places. The cases have been identifi- 
ed and the despatch of acknowledge- 

"inents in sucii; cases Is beiing expedit-
in order to reduce the airear*.
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(b) if so, whether this will coasi- 

derably increase oil stocks already
(ix) A simplified procedure for giv

ing credit for payment of taxes where 
the recipted foils of the challan is not 
available has been finalised in order 
to give credit expeditiously in such 
cases and to reduce the tax arrears.

(x) In order to remove the dead 
wood from the registers of the de
partment, the Commissioners have 
been requested to expedite write off 
of tax arrears in old cases where the 
demand is found to be irrecoverable. 
The progress of write o ffo f irrecover
able demand is being watched by the 
Board and necessary instructions 
issued to the Commissioners of Income- 
tax from time to time.

(xi) A Tax Arrears Clearance Fort
night was organised from 1st 
February, 1979 to 15th February, 1979 
in order to reduce the tax arrears by 
adj^tirvg tax payment; already made, 
giving effort to .appellate revision 
orders, disposing of pending applica
tions for re-opening the ex-parte as
sessments, and for rectifications and 
issuing the challans, wherever requir
ed, for the net tax demand.

Consumer preference against imported
on

( ,.5600, .SHRI D. D, DESAI: Will the 
Minister of .. COMMERCE, CIVIL 
SUPPLIES AND COOPERATION be 
pleased to state:

ta)f wiietber the State Trading Coe- 

lakh toooea at edible oil during 1 *W-

5 1 5  Written Answers

with the STC;

(c) whether any part of last year’s
oil stocks still remain unsold; and

(d) whether consumer prefereuce is 
against imported oil?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION (SHRI KRISHNA KUMAR 
GOYAL); (a) and (b). The quantity 
of edible oils to be imported during;
1978-79 by the STC would be deter
mined from time to time in the con
text of the. demand for and indigenous 
availability of oils. S.T.C. has ade
quate stock available with them, 
W h ic h  are augmented periodically as 
per the schedule of imports.

(c) No, Sir. However, to ensure 
continuity of supplies to vanaspati 
industry and to State Governments, 
1 to 2 months’ stock is kept to meet 
unforseen circumstances like delay in 
discharge of shipments due to port 
congestion etc.

(d) No complaints have been receiv
ed about consumer? preference against 
imported oil from Vanaspati Industry 
or States Governments to whom the 
S.T.C. supplies imported «E



HE. MOTION FOE ADJOURNMENT

MR. SPEAKER: We come to papers 
to be laid on the Table-----

SHRI JYOTIRMOY BOSU (Dia
mond Harbour): One submission 1
want to make. Sir. 1 hsve given 
notice of an Adjournment Motion that, 
•due to failure of the Railways, there 
is a serious dislocation of railway 
services., . .

MR. SPEAKER: I have not allow
ed.

SHRI JYOTIRMOY B O SU :.... in 
Dhanbad, Howrah and Sealdah Divi
sions, and your secretariat tells me 
that, when the Home Ministry’s De
mands for Grants are taken up for 
discussion---- (Interruption*).

11.57 fan.
CHAITRA 9, 1001 (SAKA)

( 2 )  fanrra <m * sn fervnr

UfflfalPT, 1971 STITT 24 
'jfWKI ( 4) #  fRPfa ITTTlfhr

t farm* «rasr wiWhhm
% 31 nrt, 1978 SWRT £TT ?pf
#  SWlfflRT ?WT SWWt

ânr «ntorT srfatapT 1

( 3) n̂r*RT ( 1) ( 2) ?
*rt ?nrr tost *tc

fop*' VR8T 9RTT̂ 3TWI ^
faiTW ?wt mhft m w r) 1

[Placed in Library. See1 No. LT-
4195/79].

No t if ic a t io n s  r e . C e n t r a l  S e r v ic e s  

(M e d ic a l  A t t e n d a n c e) A m d t .  R uuds,, 

1978
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MR. SPEAKER: Your notice of Ad
journment Motion was that law and 
•order had arisen. (Interruptions).

■ Now papers to be laid on the 
Table.

11.5S hre.

PAPERS LAID ON THE TABLE

A nnual report cor International 
A irports A uthority xn India for 
1977-78 and Certxfikd A ccounts there

of AND A STATEMENT FOR DELAY

art* wror ftwm wth («ft 
<AAi*) : «rcmr »r?fnrcr, trjprfff %
flrw ffaf o r t o  $  p t  «nwr *rr tw tt

( 1) fiwrc to* irrffinm
i87i *t*rro *5

srwro
■ -vm> mfimw

<f|p€r m  «Nhfr q*

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI RABI 
RAY): I, beg to lay on the Table a 
copy each of the following Notifica
tions (Hindi and English versions); 
issued under article 309 and clause 
(5) of article 148 of the Constitu
tion:—

(1) The Central Services (Medi
cal Attendance) Amendment 
Rules, 1978, published in 
Notification No. G.S.R. 1029 in 
Gazette o f India dated the 
19th August, 1978.

(2) The Central Services (Medi
cal Attendance) Second Am
endment Rules, 1978, publish
ed in Notification No. S.O. 
2530 in Gazette of India dated 
the 2nd September, 1978,

[Placed in Library. See Xtix 
LT-4196/79].
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E xport o t  Jtrre Mill  S parks and A c-" 
CESSORHSi (INSPECTION) RULES, 1979 
AND REVIEW AMO ANNUAL REPORT OF
Handicrafts and Handlooms Exports 
C orporation op India Ltd., New  

D elhi etc. for 1977-78.

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE* 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BEG): I beg to 
lay on the Table—

(1) A copy of the Export of Jute 
Mill Spares and Accessories 
(Inspection) Rules, 1979 
(Hindi and English versions)

< published in Notification No. 
S.O. 939 in Gazette of India 
dated the 17th March, 1979, 
under sub-section (3) of sec
tion 17 of the Export (Quality 
Control and Inspection) Act, 
1963. [Plated in Library. See 
No. LT-4197/79].

(2) A  copy each of the following 
papers (Hindi and English 
versions) under sub-section
(1) of section 619A of the 
Companies Act, 1956: —

(i) Review by the Government 
on the working of the 
Handicrafts and Handlooms 
Exports Corporation of 
India Limited, New Delhi 
and of its subsidiary, the 
Central Cottage Industries 
Corporation of India Limit
ed for the year 1977-78.

i (ii) Annual Report of the
Handicrafts and Handlooms
Exports Corporation of 
India Limited, New Delhi
and of its subsidiary, the

v Central Cottage industries 
Corporation of India lim it. 

' ed for the year 1977-78* 
alorig with the Audited

Accounts and the com
ments of the Comptroller 
and Auditor General there 
on. [Placed in Library. 
See No. LT-4198/79].

Certified A ccounts and Review
THEREOF OF DELHI TRANSPORT COR
PORATION FOR 1975-76 WITH A STATE
MENT FOR DELAY AND REVIEW AND 
A nnual R eport of Indian R oad Con
struction Corporation L td., New  

Delhi for 1976-77

12 hrs.

«W ?WT HSHy TT3ST *TSft
(«ft wnft «ro) ; stew srnrftr

"TsT *T*TT 77 T'sT'TT g :

( l )  'TOT crfPT ssrw STfafaJTO 1963
s m  103 ^rarrr ( 2)

tppt m  19 7 7 -7 8  
$ mftRT (f^ t
trsp srf?r 5WT steTT M OfiRT
sr%^r 1

[Plaeed in Library. See No. LT- 
4199/79].

( 2 ) (<n?) ^  sffiifamr,
1950 «rnr 33 

OT-srni ( 4) W! fwft
q f w r  f̂ nTRT V spfr 1975—76 ^  
SRTNcT ( f f ^  WT

tr̂ r srfo w t  <rc 
m j  T̂ tSRT 1

(tit) .fawft funr -wi.
19 75 -7 6  % #srf ?nft5TT

, ( f ^ r  3«nr s f f i # ? iw ^ r )  f t  
. nv jrhr',1 .

{tin) r̂*f«RT
sssmtsff *wr <rasr «rc vtri f
gn fwrar $ sfnT̂ aRfî arraTW** ___  / ft is ........................  .wnc°r fwr v; wwrr

■ <iwT«r) i ” ■';><*

[Placed in Library. See No. LT- 
4200/79]

(  3) w ftrlw r is s f i  arm 
ei® v  s w m  ( i i  *  wxirfar- ... ĴUL ----
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(t?* ; mvfliH « « v  IH*fW Tn*w TWm- 
8 * ;\ ^ ‘fliw fc i$ ,- * f  19 76-7 7

(5t) mxefW. tf?v ffafrr f*m
fiTfat*, ?rf feeSft «PT 1976- 
77 Wt «nf̂ |T YrfMSTT, sfarT-
‘rCw’F ^  fewrf̂ nrt i

[Placed in Library, 
4201/79J.

See No. LT-

MR. SPEAKER: 
Bosu.

Mr. Jyotirmoy

SHRI JYOTIRMOY BOSU (Dia
mond Harbour); I beg to present the 
following reports of the Committee 
on Public Undertakings___

MR. SPEAKER: No, no. not that. 
You have raised some objection in
respect of item No. 5----- You have
so many subjects.

SHRI JYOTIRMOY BOSU: You see, 
Sir, this sub-item No. (2). The year 
under reference is 1975-76. How 
many times you have cautioned and 
warned the Ministers to see that 
things are done promptly?

MR. SPEAKER; When the Audit 
comes, there is always some difficulty.

SHRI JYOTIRMOY BOSU: Then
you come to sub-paragraph (iii). 
Your clear direction is that the state
ment showing the reasons for the 
delay should be circulated earlier to 
the Members so that they can have 
a look at it. It has not been done. 
You kindly see.

MR. SPEAKER: You are right.

SHRI JYOTIRMOY BOSU; It has 
not been done. You ask their expla
nation.

MR. SPEAKER: Mr. Minister, I am 
addressing you generally. Whenever 
there isi a delay, the rule requires

you to g3Ve thev reasons for the delajjr 
and that should be circulated to the 
Members. I t%  not being done.

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA); Sir, 
A statement is tabled explaining the 
reasons for the delay. But if it is your 
desire, it will be circulated.

SHRI JYOTIRMOY BOSU; We see 
your directions are always thrown
into the waste-paper basket by the 
government.

A nnual Reports of National C o 

operative Union  op India, Nsw  D e l h i  

for 1976-77 an© 1977-78, and of
N atic 't /t, C - ^ ' f > E rr T r v " !  H otting Fede
ration Ltd., New Delhi for 1977 and

1978

mnfro rift 
wnw *? tw  («ft fwif f>Hî  w w ) :
m m  #  wFFft V PtftMsrt
<T3T *PTT T3W tR T'Sc’fT :

(1) wr.
SfeST, fpfV fapsft $  1976-77

tfsp srft i

( 2) t o  *.T$tqr^r srtc
?flrUT, •Bit fo w l *? 1977—78
$  tfV p̂spr srf?r»

[Placed in Library. See No. LT- 
4202/79].

( 3) ^  wbfr
^  ?f?r :—

(t*v) Tit^r ^̂ rr<V srrarrcr 
... fafaS*, 1 ^rrf,

1976 If 30 1977^ t w f i r
* t  *nfto m r t^ar-
qitf'm w i 1

(*t) «rrm?r

1977 % 30 are, 1978 f t
o t  *nfa*r snpfaT b w  #sfT- 

W  I

®  ©Hindi version of the Report was laid on the Table on 2nd March, 1079.
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SHRI JYOTIRMOY BOSU: I have 
the same objections here also.

MR, SPEAKER: You please note 
down his objection.
E mployees’ Provident F unds (A m dt.) 
Scheme, 1979 and Notifications under 
C oal Mines P. F. and Miscellane

ous Provisions A ct, 1946

THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR AND 
PARLIAMENTARY AFFAIRS (DR 
RAM KRIPAL SIN H A); I beg to lay 
on the Table——

(1) A copy of the Employees’ 
Provident Funds (Amend
ment) Scheme, 1979 (Hindi 
end English versions) pub
lished in Notification No. 
G.S.R 462 in Gazette of India 
dated the 24th "March, 1979, 
under sub-section (2) of sec
tion 7 of the Employees* 
Provident Funds and Miscel- 
laenous Provisions Act, 1952.

[Placed in Library. See No. LT- 
4204/79].

(2) A copy each of the following 
Notifications (Hindi and Eng. 
lish versions) under section 
7A of the Coal Mines Provi
dent Fund and Miscellaneous 
Provisions Act, 1948: —

(i) The Coal Mines Provident
Fund (Amendment)
Scheme, 1:979, published 
in' Notification Nto. G.SJFt. 
463 in Gazette of India 
dated the 24th March, 1979.

(ii) The Andhra Pradesh Coal 
Mines Provident Fund 
(Amendment) Scheme 1979, 
published in Notification 
No. G.S.R. 464 in Gazette 
of India dated the 24th 
March, 1979.

(ili) The Rajasthan Coal Mines 
Provident Fund (Amend

ment) SdSteme, 1979, pub- 
lished in Notipcation No. 
G.SJR. 465 in Gazette o£ 
India dated the 24th March, 
1979.

[Placed in Library. See No. LT- 
4205/79].

SHRI JYOTIRMOY BOSU: I tried 
my level best to trace the Gazettes 
mentioned in item (1) and (2) (i)»
(ii) and (iii) in my office but I could 
not lay my hands. Mine is a well- 
organised office. But I could not see 
any of these Gazettes.

MR. SPEAKER; You have not 
given notice.

SHRI JYOTIRMOY BOSU: How do- 
you expect us to function? We do> 
not know what is in the Gazette and 
you want us to rely on the Gazette.

MR. SPEAKER: Mr. Bosu, is it not 
available in the Library?

SHRI JYOTIRMOY BOSU: X am 
on' the Mailing List and I get the 
Gazette direct from the Government 
of India Press. These Gazettes have 
not come. I am telling you, Sir.

MR. SPEAKER: Whether it is plac
ed in the Library or not—I will check 
up.

N otifications re. floor coverings 
manufactured w ith  m annual AZfr
ETC. AND RE. SMALL SCALE INDUSTRIES

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH): I beg to lay 
on the Table a copy each of the fol
lowing Notifications (Hindi and Eng
lish versions) issued under the Cen
tral Excise Rules, 1944: —

(1) G.S.R. 256(E) published in
Gazette of India dated the 21st
March, 1970 together with ail expla
natory memorandum regarding
exemption to floor coverings manu-
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factored with the aid manually 
operated looms or manually operated 
implements from excise duty.

(2) G.S.R. 257(E) published in 
Gazette of India dated the 21st 
March, 1979 together with an ex
planatory memorandum making 
certain amendments to Notification 
No. 71/78-Central Excises dated the 
1st March, 1978 relating to Small 
Scale Industries. [Placed in Lib
rary. See No. LT-4206/79].

Central Excise (8th A m ot.) R ules, 
1979 AND NoTmCATIONS UNDER CUS
TOMS A ct, 1962 and Central Excise 
R ules, 1944 w ith  three explanatory 

Memoranda

SHRI ZULFIQUARULLAH: I beg
ta lay on the Table: —

( 1 ) A  copy of the Central Excise 
(Eighth Amendment) Rules, 1979, 
(Hindi and English versions) pub
lished in Notification No. 188/79 in 
Gazette of India dated the 30th 
March, 1979, uhder section 38 of the 
Central Excise and Salt Act, 1944, 
together \flth an explanatory me
morandum. [Placed in Library. See 
No. LT-4206-A/79].

(2) A copy of Notification No. 
71/79-Customs (Hindi and English 
versions) published in Gazette of 
India dated the 80th March, 1979, 
together with an explanatory memo
randum regarding extension of 
existing exemption to cement and 
paraffin waat for one more year, 
wider section 159 of the Customs 
Act, 1962. [Placed in Library. See

,No. LT-4206—A/79].

(3) A  copy each of the following 
Notifications (Hindi and English 
versions) issued under the Central 
Excise Rules, 1944: —

CD Notification No. 139/79-CB 
published in Gazette o f India 
datM the 30th March, 1979, re- 
larding rate of credit available

to cigarette manufacturers using 
duty paid unmanufactured to- 
tiftCCO.

(ii) Notification No. 140/79 pub
lished in Gazette of India dated 
the 30th March, 1979, regarding 
amendment of Notification No. 
30/79 dated the 1st March, 1978 
(Central Excises) relating to re
duction of duty on Cigarettes ma
nufactured from duty paid to
bacco.

(iii) Notification No. 141/79-CE 
published in Gazette of India 
dated the 30th March, 1979, re
garding amendment to Notifica- 
tion No. 71/78-CE dated the 1st 
March, 1978 relating to exemp
tion for small manufacturers ot 
specified items.

(iv) Notification No. 142/79-CE 
published in Gazette of India 
dated the 30th March, 1979, re
garding exemption to locks pro
duced in the small scale sector 
from excise duty.

(v) Notification No. 143/79-CR 
published in Gazette o f India 
dated the 30th March, 1979 re
garding exemption to tooth brush
es produced in the small scale 
sector from excise duty.

(vi) Notification No. 144-79-CB 
published in Gazette o f India 
dated the 30th March, 1979 regard
ing exemption to electrical insula, 
tors and electrical insulating fit
tings and parts thereof falling 
under item No. 23A of the Central 
Excise Tariff manufactured in the 
small scale sector.

(vii) Notification No. 145/79-CE 
published in Gazette of India 
dated the 30th March, 1979 re
garding exemption to electrical 
insulators and electrical insulat
ing fittings and parts thereof fall
ing under item No. 23B of Central 
Excise Tariff manufactured in the 
small scale sector.
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(viii) Notification No. 146/79- 
CE published in Gazette of India 
dated the 30th March, 1979, re
garding exemption to motor vehi
cle parts manufactured in the 
small scale sector from the whole 
of the Central Excise Duty.

(ix) Notification No. 147/79-CE 
published in Gazette of India 
dated the 30th March, 1979 re
garding modification of quantum 
of exemption to small scale sec
tor in respect of commodities 
which would fall under item No. 
68 of the Central Excise Tariff 
after the enactment of the Finance 
Bill, 1979.

(x) Notification No. 148/79-CE 
published in Gazette of India 
dated the 30th March, 1979, re
garding exemption to small scale 
manufacturers of locks, tooth
brushes, electrical insulators and 
motor vehicle parts from licensing 
control.

(xi) Notification No. J51/79-CE 
published in Gazette of India 
dated the 30th March, 1979 re
garding limit of exemption avail
able to chewing tobacco made 
from duty paid unmanufactured 
tobacco.

(xii) Notification No. 152/79-CE 
published in Gazette of India 
dated the 30th March, 1979 re-

t garding extension of the existing 
scheme of excise duty relief to 
tyre units by one more year.
(4) A copy each of three expla

natory memoranda (Hindi and Eng
lish versions) to the Notifications 
mentioned at item (3) above. [Pla
ced in Library. See No. LT-4206-A/ 
T O ].

12.04 h n .

MESSAGES FROM RAJYA SABHA 
SECRETARY: Sir, I have to report 

the following messages received from 
the S'cretary-General of Rajya 
Sabha:' *

(i) ‘In  accordance With the pro
visions of sub-rule (6) of rule 186 
of the Rules of Procedure and Con
duct ol Business in the Rajya Sabha,
I am directed to return herewith the 
Mizoram Appropriation (Vote on 
Account) Bill, 1979, which was pass
ed by the Lok Sabha at its sitting 
held on the 23rd March, 1979, and 
transmitted t0 the Rajya Sabha for 
its recommendations and to state 
that this House has no recommenda
tions to make to the Lok Sabha in 
regard to the said Bill.”

(ii) “In accordance with the pro
visions of sub-rule (6) of rule 186 
of the Rules of Procedure and Con
duct of Business in the Rajya Sabha,
I am directed to return herewith 
the Mizoram Appropriation Bill, 
1979, which was passed by the Lok 
Sabha at its sitting held on the 
23rd March, 1979, and transmitted 
to the Rajya Sabha ,for its recom
mendations and to state that this 
House has no recoihmendations to 
make to the Lok Sabha in regard to 
the said Bill.”

(iii) “In accordance with the pro
visions of sub-rule (6) of rule 186 
of the Rules of Procedure and Con
duct of Business in the Rajya Sabha, 
I am directed to return herewith the 
Pondicherry Appropriation (Vote on 
Account) Bill, 1979, which was pass, 
ed by the Lok Sabha at its sitting 
held on the 26th March, 1979, and 
transmitted to the Rajya Sabha for 
its recommendations and to state 
that this House has no recommen
dations to make to the Lok Sabha 
in regard to the said Bill.”

(iv) “In accordance with the pro
visions of sub-rule (6) of rule 186 
of the Rules of Procedure and Con
duct of Business in the Rajya Sabha*
I am directed to return herewithth® 
Pondicherry Appropriation BUI. 1979, 
which was passed by the Lok Sabha 
at its sitting held on the 26th March,
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1970, and transmitted to the Rajya 
Sabha lor its recommendations and 
to state that this House has no re
commendations to make to the Lok 
Sabha in regard to the said Bill.”

(v) “In accordance with the pro
visions of rule 127 of the Rules of 
Procedure and Conduct of Business 
in the Rajya Sabha, I am directed 
to inform the Lok Sabha that the 
Rajya Sabha, at its sitting held on the 
28th March, 1979, agreed without any 
amendment to the Industries (Deve_ 
lopment and Regulation) Amend
ment Bill, 1979, which was passed 
by the Lok Sabha at its sitting held 
on the 26th March, 1979.”

MR. SPEAKER: Now, Call Atten
tion. Mr. Dutt.

SHRI HARIKESH BAHADUR (Go
rakhpur) : Sir, I rise on a point of 
order.

MR. SPEAKER: What i3 your point 
of order?

SHRI HARIKESH BAHADUR: My 
point of order is that Mr. Bhutto’s 
issue should be taken up with the 
President of Pakistan.

MR. SPEAKER: This is not a point 
of order.. Don't record.

(Interruptions) * *

Younger Members must at least read 
the rules and procedures of the House 
Mr. Dutt.

SHRI SAMAR MUKHERJEE (How
rah) : Mr. Speaker, Sir, in the list of 
business, the debate on the grants ot 
Ministry of Planning is not there.

MR. SPEAKER: I will tell you aftei 
the Calling Attention. I will an

nounce it. Now, Call attention. Mr 
Dutt.

SHRI YADVENDRA DUTT (Jaun- 
pur): Sir, I call the attention of the 
Minister of External Affairs... (In
terruptions)

MR. SPEAKER: Just a minute. Prof 
Mavalankar is on a point of order.
What is it?

PROF. P. G. MAVALANKAR (Gan, 
dhinagar): Sir, my point of order is 
this. You have found it advisable to 
admit this motion on the Subject 
concerning the Ministry of External 
Affairs today. But this is our‘ prob
lem. It so happens that from this 
very week, from the beginning of the 
week, the various Ministries are com
ing for discussion, and the discussion 
on Demands for Grants of the Minis
try of External Affairs begins this 
afternoon.

Now, normally you have been tell
ing us that because certain subjects 
are going to be covered when the 
Ministry’s demands are discussed, 
don’t raise them now. I would like to ; 
know from you, then, as to how is 
it that you allowed this Subject under 
a Call Attention when demands are 
already being discussed?

MR. SPEAKER: Prof. Mavalankar, 
there are two things that have hap
pened. Firstly, it was selected for 
yesterday and not for to-day. This 
was, in fact allotted day before and 
the Demands of the External Affairs 
Ministry were not expected to come 
up today.

SHRI JYOTIRMOY BOSU (Dia
mond Harbour): Sir, I am on a point 
of order. Just now when I raised a 
discussion on the Railways in Dhan-

**Not recorded.
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[Shri Jyotirmoy Bosu] 
bad, Sealdah and Howrah Division, you 
said that I  could speak on the Home 
Ministry’s Grants. How is it that you 
are allowing this Call attention?

MR. SPEAKER: Mr. Bosu, don’t
you make the difference between an 
adjournment motion and a call-atten
tion?

SHRI JYOTIRMOY BOSU: Sir, I 
am on a point of clarification.

MR. SPEAKER: Don’t upset me.

SHRI JYOTIRMOY BOSU: On a 
point of order, Sir.

* MR. SPEAKER: This is not a point 
o f order.

DR. SUBRAM ANIAM SWAMY
(Bombay North-East): Sir, the chim- 

/panzees are rotting at Palam Airport. 
'If'at all you allow, there should be a 
call attention on this.

MR. SPEAKER: Don’t discuss that.

'SHRI JYOTIRMOY BOSU: Sir, I 
rise on another point of order. That 
is with both China and Pakistan, we 
have friendly relations we have diplo
matic relations.

MR. SPEAKER: Don’t record.

(Interruptions)**

Now, Call Attention. Shri Dutt.

12.09 hrs.

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE
{Reported situation arising out of 

Pakistan going nuclear

SHRI YADVENDRA DUTT (Jaun- 
pur): I call the attention of the Min
ister of External Affairs to the follow
ing matter of Urgent public impor

tance and request that he may make a
statement thereon:—

“The reported situation, arising 
out of Pakistan going nuclear with 
the help of China and other foreign
countries**.'

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI ATAL BIHAR1 VAJ
PAYEE): Mr. Speaker, Sir. A num
ber of reports have come to the atten
tion of the Government regarding the 
efforts of the Government of Pakistan 
to purchase equipment which could be 
used for a programme to develop Nu
clear explosive capability.

As the House is aware, Pakistan con
cluded an agreement with France in 
January, 1976 to secure a nuclear re
processing plant. It was reported that 
US Government had urged that the 
Pakistan-French programme for re
processing should be suspended. Some 
months ago reports appeared that the 
French Government had decided to 
suspend further supplies under the 
agreement. It is not known what 
equipment and design had already been 
supplied. In addition, it Was reported 
that the Government of Pakistan also- 
imported from United Kingdom “Vari
able Frequency Inverters’*, an equip
ment which is used both in synthetic 
fibre manufacture as well as in gas 
centrifuges for uranium enrichment. 
This matter was brought up in the 
House of Commons in July, 1978. We 
understand that the UK Government 
have taken steps under the Export 
Control regulations to stop further 
supplies to Pakistan. We have, how
ever, no information of China giving 
assistance for Pakistan’s nuclear pro
gramme.

In any case, in the light of these re
ports, it was felt that the matter was 
grave enough to be brought to the at
tention of the Government oi Pakistan. 
The Prime Minister accordingly took 
the initiative to write to President Zia 
o» February 8, 1979, expressing India’s 
concern over Pakistan’s efforts for ac-

**Not recorded.
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quiring nuclear technology to, the point 
at explosion capability. A reply to 
this letter has since been received from 
the President of Pakistan. In his reply 
dated 3rd March, President Zia has 
stated that Pakistan’s entire, nuclear 
programme is geared to peaceful uses 
of atomic energy and that Pakistan 
has no intention of acquiring or de
veloping nuclear weaponry.

The policy of the Government of 
India on the nuclear question is well 
known and has been reiterated on se
veral occasions in this House as well 
as outside. We have unilaterally an
nounced our intention to gear our nu
clear programme only for Deaceful 
purposes. The possibility of Pakistan 
developing explosion capability is of 
understandably grave concern to India. 
We earnestly hope that the assurance 
given by President Zia in his tetter to 
the Prime Minister would be adherer* 
in the acquisition of nuclear techno 
logy.

*'Q. I understand that the Pakis
tani government wanted to get m hold 
of your Plan.

A. Yes. I got a call about three 
months after the publicity started 
from a representative of a foreign 
government—the Pakistani Govern
ment—and he wanted to buy the 
plans from me and I refused. Of 
course, I notified FBI and Senator 
Proxmire. At that very moment 
the Pakistani government was at
tempting to acquire some very sei - 
sitive technology from France and 
they had promised the French and 
promised the rest of the world that 
they had no interest in using it for 
bomb building purpose. Just when 
the deal was about to go through the 
Pakistanis are caught trying to get 
a bomb......designed from an Ameri
can under-graduate and I would say 
the nicest thing that has happened 
from this whole experience is that 
the fact that the Pakistani-French 
deal has fallen through.”

SHRI YADVENDRA DUTT; Sir, 1 
have heard with rapt attention the 
statement of 'the hon’ble Minister and 
I would like to. ask him a very pointed 
and a clear-cut question. I hooe he 
will give a clear cut answer in view of 
Gen. Zia’s reply of 3rd March. An 
American scientist has given an inter
view on the radio national hookup on 
17th or 18th March that he was ap
proached by high Pakistani officials 
with the request that he should heip 
Pakistan to make an atomic bomb by 
Pakistan. Is it a fact or not? If so, 
whether the government will take this 
thing into consideration for it re
thinking on the preparedness an nu
clear power?

SHRI ATAL BIHARI VAJPAYEE: 
Sir, I would like to give a clear-cut rep
ly. It is true that an American scient
ist John Aristotle Phillips who ap
peared on ABC network on the 16th 
March was asked by a correspondent 
about Pakistan’s approach to have the 
Plan from the American scientist. I 
would like to quote what transpired 
between them:

Sir, it is clear from the interview that 
some Pakistani had approached the 
American student who is an undei- 
graduate but who claims to be an ex
pert in making crude atomic bombs.

AN HON. MEMBER: May be crac 
kers.

SHRI ATAL BIHARI . VAJPAYEE: 
I do net know.

To the latter part of the question,
I would like to assure the House that 
Government’s nuclear policy is cons
tantly under review.

mjj ihtc vrraft ( )  : *rnr*ft*r 
wwrar tnwrr srt *mr ^

ircntf sra t, w #  wrx * f®
wt t̂t g t 3*  ir
$  fa3r*fT ot t w  ttst# ^ 
snrc vr f  1 foff $ ¥r* 
anr% ^  # fa ot
<rrfOTRTR ot wrsr qfra stwt *itf
I I  v  wrrrar g*rrt: *rr*tf e ra  fSrarwt
% f  1  ̂ ^ qrq_ arnfr

fOTTI
«ro uifTO* isjfw ot qfwr
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[«fr »TT3*v*n: wrefr]

 ̂t fen-1 fRfTfl- ̂  ?rw  ifta fatm
%  faSfswf $ ̂ft f *TPft qTfafcTR l?t<l?t< 
*#r *t §*rrfr t?.̂r 5?rrer mm *ft̂r *jfa  «fV % i

I *fcr$r mtfe  ̂  ̂faq sift, wrfcr $ faq 

WI WTt’T *F̂ wVr  T̂Tl' f1̂ 5T?f 
 ̂  1 <n?# aw fw ?f k sreer  fw% # 

crznt*r$ wrmr *?r *fr 1 sgr =ff *irr qrpcirnr 
f«rr ? 5# qfwtr|$n fa v* for m̂:i $ 
3?n:  r̂sr zzzz to, ig*TRr -ffrd' jvtjvt
.1$*  ’£** ** TrJf,r''1

MR. SPEAKER: You are going on a 
totally different subject.

srt 5tw f*mr ̂nraft : $' is $  £ f»v
-srrcT % *rt tr$ srct srnr sthvrV
f ?rfr | ? wt  3 jnrift nrf̂ % ŵx 
srjrtfrw trs 50 «FTi*rr I ?  3 'nfaf̂*
*t tpp? sft *ft irflVt? *rff Mr f*rr $ ? **rr 
sr? srm̂ ur $ tfnff $ ?  srfa*

w  % srtf: $ »rnxr ̂nsnr sn *fi? ̂jprr t fa
tmr ?*ft.̂rf  îr | % TrfawrT 

agygfrn: wrm'w $ faq vt wsf? 3 Tfr 11
3Tf qv mĝ OFWr STPT I I  pn* fafcUT  T̂
\  !»ftsT % srrar  tr-   ̂f%*?Hrfr tktk 
?«T5n m ferr 1 $ srt ̂ ‘, **wfon:  f̂t
r̂ % frpr w ■$ f> ̂ f
?n?r wr̂, ̂?r ̂r?r ̂ wmwm ttt̂ | ?

. $̂flFfor fisraw w)- 3fr % 3rmr wrgirtwrgirt
ftrw«iTCr?r«pttw-crtfeto:3PT?r 
’KT sptf ̂r̂r 3RT# ̂ TRT ̂  
ftr trftrtn- mm vft qrrf w*r g't, «r?  *fr ̂r ̂"t, 
?f5 ̂   fa flfr vft ̂  f̂ ff % wr irirr -̂r 

srfajr % wwi to $ ftp? n̂riw 
ĝrr |,  m r  ?t  srfa m r  ̂ ̂

: aft  f?*tr ̂  «rr ?«rnr ?rar ?nfa *rrf kwkw 
faift m  vfaift m  v fzrw ?ri% wtr snrfir  <Tnr «rc 
fOT tR mm ̂T fr.rRTTT *  ?

sft ww  wrartwt: wssqra q̂rtr'
ftr̂r arm ̂ srrefar  f̂T |wr 1  pi r̂

ST3PT «TT  .̂ xt t I *r*TT «TR7T
.TifŵR *ftr sfto tt m*r w*p£i  m*r w*p£i tktk sznrr̂
f̂k ftr'srn: r̂TT | fit ̂r ̂ ferq ^  #
3ft tremre ?r ̂ffsr?r  hW <tt 3̂  ̂
 ̂ | ?nft «m r'r w?n | 1 mvfur  ^
fa «Tm‘*ET̂ |, §i?fa(T3; f; wrrr %■ 1

W9Wf <̂hw : f?rat|rT wit ̂ \

«ft urn finjrft «rr̂*ft :  «r?̂
nrfaprnr ̂**ftqre trwff yr, ̂ Rhwc

vmrâr fipn | fa wifirff vprt ̂ fatj; vt ̂fr 
1̂  jt? ttfjr ̂ r ̂ fa argf 5W ’*fWr v tot 
f , *sr »rm  ̂f  TTfâ nr srftt wta ̂  î r  faifr 
?r̂ r %*t wfo ?fa  sfif? firfft 11

uw srRiffa'   ̂ f fa §s tjqr <nr 
5*t w ?ft ? ?rwr eft tr̂ £[ ̂ r̂rsr t fa %% 
%x  qfrfwtrfh-  #  f%rr %wk  t|  i  ^far  w 
wn>rf-3RT  spt 5F?rq vffer̂ sprat ̂

f̂rr̂r x%  f   ?ft  ?rr  fa?ft  $*rt  t?r  vt
srftr̂n: % *ffarr ̂   ?r̂ra f 1 5̂

I’grrr qŜer   ̂t fa ?rrorr«r=P urP-fir if
3w <t ?̂|R % fir" 5T<ff ?r?n PnTm  ^ 
faq ?> j

«ft ĥrtV  (̂  ̂jsr)  : wfr weft 
mite* h FTift fpnir r?7r fr wr* vrm v  «ft 
spfT I 5fi’K 5TIT «TTT  ■̂iT’CTtff ̂ flT 

wt̂c '̂T̂ri  ?raf  r̂rf?q'  1
qrfapTFT qft fTfFT t̂ nk yftz sft âr 
<rar̂i  warfR tst % ?ff¥t   ̂  7-ar#  srfrT 
«rr»far  ̂ ft?rr vfrn-f̂  k  1   ̂  fire tj ft
*$** ispt FT62T *f7*T :-Tt 5!Tr"TRT'T T'Tr >Trr|[̂ I

<rrfaFfR if q-|f ̂ sr̂t •sr̂fcrr % fâj»T 
W1 WX  eq-PT  $(WT  ?Rr  1 tisn i 
 ̂ t % mai'  fs
q fw  ̂ # ̂   ijr«T  f̂r;fTT ̂ eft % 1  ar̂t
?fr i 3fr wt  ?r ?fcr .̂r-r-rr | fa 
?rk ̂rar̂Ffft *t tm ̂«Trt srr 1 1

MR. SPEAKER: We ate not com
menting on some other’s policy, but on 
ours.

«ff VH%$f âftaxt  :  «rf3T  TrfâTT’T  ^
<Wfaft  fiw  far̂ pt̂  5Ff r̂f  W5  fasagqr 
faR*i?t̂ f%*srf?r k fr i  31 w  <rrr PraRT 
arerrarr lr fa m  ̂ ft *ft nr ar̂rr ̂   nrfaF̂ FT 
*f?t  |?TSr  ĝTT  W T*  ■#  f ̂.l  JT5  #st 
|  1  swrarr ?rrarf̂ fo-rft  ?f«it  ftr 
w   strrr m*ft  f̂-r  tj;  ̂   t̂
STRĝ crr TT̂qr -*$i ̂  f ? ??T ST«ff ̂
JWTvr *r  *$f rt t ?rrr ?t to srrw rn̂rr 
« fk  ̂  ̂  ̂jn fa T r  ̂ ^3*T  ̂!'t 
jpT «rN ?r*rrJFr ̂   s?rr ̂  1

tit ma ftwrft mM 1 m?r ̂fiNrmc 
?rfar vr wt̂T ?mnc smt ̂ f«rrr ̂  «̂rr 
*1? ̂*rrft ̂?rttn»rr t 1 w ?rc & $*?rf % 
vnr*r f 1 fa?a ftf«r ̂ *rfrNfar **%& $ a 
oftw § ft p resTTit f)cft  .innf
sftf?r «rt 5*rf«wpt ''mfr fft-mrimfa: ?>ft ?{t, 
*wm nw ̂p#c  i fawgrw %r? 
fa*mc w& ̂ apFW w®. | r



t r o  w r i t  «m n w r <rtinr {*rarcfa) : w r  
aft I  fa w i  mft'ww «rnft 

ajf«RTl|T vrf*f?r ^  ^ ^  I  ■
w gm  % w  | fa  fa st  «ft ^ r  v t  j f * f :  t  
sprit srfar wsrt ?r ffarr ?r$f srr **p?rr 1 1  *rf* 

*rfo?r fa? *s<T*Tr* *#, f*rrt farr 
P w n w r r f t  w# ts frt %*r 3 3 %  s r fs r f jrc rT f ,  ?ojktt 
jji ,  *r?r fa * ft  t f t  s r t t t  % *rw re  * $ r  1 1  #  wvft
»T^tr 9TTT ftcr qtr ^fR 37t jft tftT ŜTPT
feTRT % i -sr̂ ra % fa urar snr 
qifaFTH $ ?rr«r ?*r s w  *tt *m-svtoT fan *m 
*?t fa «jff?nTT % 5n> t  $fa«rR w 

^?n %ff sspn: wX *ft sn’ pprcr 
stm %  f  t  fa  s * r  sfrraj^prr m  V to  fe n  w r  | *it 
tt*> forr ^nw i tfsft *«^nr *7<e ^nw fa ĵjt 
«rt *?ra?OT t o t  m  fen w  t  m w  
3ttt # *cmt «ft 5f?rt s ôtar I ? srr srpth ftsrfa 
wm !r ?

f  % #  &p?rc:r$sr m f ta r t  $  *rwr t t  ^ fa ? n n :  
afrrWrff # sfst m̂r ^ > r a r  m r o  
*r*rr£ i w  *rr*ra tfr *zm w r  «jt i
4' 3TFnTT 'sn̂ IT jT fa «TtPT: ?̂T̂ T R̂T TfWV
f̂ p?rr ? wr *r? ?r̂ r t  fa w  t o  *t arr* 
f f  *ft %ttx jrf?r ?r> *rar *rrr# «mr fafrsr 
srenr fa *rr *?t ?

tot m  «ft s?t % fa 'nfawrc ffrf̂ rT %
7TT*T f*F5T *PT cr*TT SRT %9ft % flT®T f*T5T ^  SPT̂- 
?q;ff5pn: »i^R~f fr farr ^Ti f̂tnr  ̂ ?rf'?rre?r 
siW  t o  r̂r |  wmfaRr ?f«TJTR stp<t
vt%  &  fanfiT #' ^ r n :  wnrrt ^?r T fr ^ « fk
sppr % J5m«f ^  w  ?rt «im  % w x  
?%Trn w  ^ t  ^  ft ?ft

t o  $  p -  fa?r% ?r«ar»T | ; #  anwsnr «rr5?rr
f t  «ft grrfffrr «rrg»rr fa wr ^  $ wr«r 
'nfa??^ *ptvs fwr # «rfac?r f  «¥t ̂ fr f 
friw ^  | ? jrfef wr ?fi <rrr*Pt sf=rfw
m  ?

tft WW ftRpift ^  SCTT̂
*rRr®T ^ ip̂ T If fa *bw %i\x ,rrfa??n,r ^ *fVw f  
f̂> m rfm  f*rr «tt i w  $  *swk wrf fa 

*r? «*(#ft<Ti fTRfsr # wnrr 3fT 11 #fa>r 
vsr frswnvrr *pt tc ^  fa^r ^  W r  % fa 
niw sfrt r̂ Trfâ rFT ^t fw î rr hhttt 
f*r?rr gt fa*r *pt ^wr^r ^  <nfa??n*r yrrwfav
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5 wwr fâ tsr jwsfain «?t i

t  I f a ^  Î sr 5fTf. *FT iErmtsf iftT 1§[Bfif
ir ^  M  srr=er ^farwr fa^w 
Tf «r|f fant «rr fmrr.(.i qifarspr dw w f  
% ^  ^  ^  snr??r vx  w r  | »

-<iwr -«nfir'-t-»
w W :w «  IT 'W  w T f  - OT«Tn w  |PT

SHRI V. M. SUDHEERAN (Allep- 
pey): I have carefully gone through, 
the^ statement of the hon. Minister. 
Here he says: we have however no in
formation of China giving assistance, 
for Pakistan’s nuclear programme.
About a year back it was reported, on 
15 August, under the caption "China 
oilers N-technology to Pakistan” and.. 
the report says:
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“ Peking had offered to provide 
Pakistan with nuclear technology to 
reprocess spent nuclear fuel and 
extra pure plutonium, according to 
reports here. The Financial Times 
quoting the authoritative New York 
news letter ‘Nudetonics' said *octay 
that the offer was made by the Chi
nese Vice Premier Mr. Keng Piaq, 
in Islamabad recently.”

This was stated last year. While our 
Foreign Affairs Minister was in Pek
ing, a high level Pakistani military 
mission headed by their chief of mili
tary staff was also there; the chairman 
of the Pakistan’s atomic energy com
mission also visited China very re
cently. Those delegations were accord
ed a warm reception and attention was 
given to them in the Chinese Press al
so, much more than to our Foreign 
Affairs Minister. This report created 
great anxiety and poses a threat to 
the security of our country. The pre
sent military regime under Genera*. 
Zia is following the same nuclear 
policy of Mr. Bhutto who was deter
mined to have atom bombs even if 
Pakistan was forced to live on grass* 
Pakistan has been, trying to knock at 
various doors for help, in this connec
tion there were reports that they wet© 
trying to get French help and Libyan 
money because President Gaddaffi of 
Libya was very much Interested ift 
making the so called Islamic atom 
bomb; because he says that the Jews, 
the Christians, the Hindus and all 
those people had bombs; so we should 
have an Islamic bomb. But the most 
important thihg is the Chinese co£H*» 
sion with Pakistan. It is reported ffanfc
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China was providing nuclear knowhow 
to Pakistan and that there had been 
exchanges of experts between the two 
countries. Even our Foreign Affahs 
Minister admitted while replying a 
question that the ‘Government had re
ceived reports of Pakistan embarking 
on a nuclear programme which might 
not be for peaceful purposes. Though 
the Pakistani military delegations visit
ing China seem to be goodwill mis
sions, actually they were negotiating 
military deal with the Chinese. In 
the circumstances, I charge the Exter
nal Affairs Minister for giving up our 
-security consideration by following a 
very submissive policy in relation to 
China. Our Government has not even 
■come forward to recognise the Kampj- 
chean Government. The Foreign Af
fairs Minister’s statement on the Chi
nese aggression on Vietnam has given 
. another notice tc China to do any thing 
In view, of all this, may I know what 
is the Government’s reaction to the 
reported move of Pakistan for further 
strengthening its nuclear programme 
with the help of China and other coun
tries? The Prime Minister has made 
a statement earlier that there would 
not be any nuclear explosion even for 
peaceful purposes. Now the Minister 
says there will be nuclear explosion 
for peaceful purposes. I want to know 
which is true. I also want to know 
whether the Foreign Affairs Minister 
has sought any clarification from the 
Chinese Government about Ch*r*a* 
Pakistan atomic nuclear collaboration 
and whether he is taking up the mat
ter at the international level to build 
Up strong world public opinion against 
arms race?

SHRI ATAL BIHARI VAJPAYEE: I 
would reply to the nuclear part only. 
Other questions will be discussed dur
ing the debate on the Demands. When 
reports appeared in the press about 
China’s assistance to Pakistan in the 
development of nuclear energy, we aot 
those reports verified sod those reports 
.have not been confirmed so far.

12.32 his.

PUBLIC ACCOUNTS COMMITTEE
Hundred and Fourteenth, Hundred 
and Sixteenth and Hundked aj*d 

tenth Reports

SHRI P. V. NARASIMHA RAO 
(Hanankonda): I beg to present the 
following Reports of the Public Ac
counts Committee:—

(1) Hundred and fourteenth Re
port (English version) on Action 
Taken by Government on the recom
mendations of the Committee con
tained in their Fifty-third Report on 
Sugar Exports in 1974 and 1975. re
lating to the Ministry of Commerce.

(2) Hundred and sixteenth Report 
(English version) on Action Taken 
by Government on the recommenda
tions of the Committee contained in 
their Eighty-second Report on Re
view of Guidelines for 1972-73— 
Crash Scheme for Rural Employ
ment relating to the Ministry of 
Agriculture and Irrigation.

(3) Hundred and tenth Report 
(English version) on paragraph 19.5 
of the Report of the Comptroller and 
Auditor General of India for the 
year 1876-77, Union Government 
(Civil) Revenue Receipts, Volume
II, Direct Taxes relating to Non- 
Payment of Contributions to Trus
tees or Provident Fund Commis
sioners.

COMMITTEE ON PUBLIC UNDER
TAKINGS

T w e n t y -s ix t h  an d  Traaxr-sxxxii 
R e p o rts

SHRI JYOTIRMOY BOSU (Dia
mond Harbour): I beg tc present the 
following Reports of the Committee on. 
Public Undertakings:—

(1) TweatysixthReport on Action 
Taken fey &owcxuwa& on *he xcom - 
mendations jcontainsd aa- tb# S©e*Bd 
Report of tbe Committoe on Ont*pl 
Inland Water Transport Corporatfeo.
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(2) Thirty-sixth Report on Action 
Taken by Government on the recom
mendations contained in the Fifth 
Report of the Committee on Central 
Inland Water Transport Corporation.

12.33 hrs.

STATEMENT RE. IMPORT AND EX
PORT POLICY FOR 1979-80

THE MINISTER OF COMMERCE. 
CIVIL SUPPLIES AND COOPERA
TION (SHRI MOHAN DHARIA): Sir, 
hon. Members are aware, that iv the 
period April, 1978—March, 1979, a sub
stantial revision of the import policy 
and the connected procedures was 
made compared to the previous three 
decades. I am happy to say that the 
policy currently in force is in tune 
with the national objectives of increas
ing agricultural and industeal produc
tion with adequate protection to pro
ducers, building up infra-structure 
end technology, generating employ-* 
ment and making available essential 
goods for mass consumption.

2. While making the statement in 
the House on 3rd April, 1978, when I 
announced our trade policies and pro
cedures for the current year, I had em
phasised the need to impart stability 
to the policy. This has been our ap
proach in formulating the policy for 
the coming year also. The represen
tations received by Government in re
gard to the new policy have, by and 
large, suggested further simplification 
Of the existing procedures  ̂ provision 
of adequate protection to our industry 
and agriculture and extension of in
creased facilities for exjport produc
tion* Furthermore, the new dimension 
given to the policy in the current year 
has necessitated a review of the aiv 
rangements made lor giving interpre
tation and dtarifications to the impart 
policy, particularly in regard?to tfete 
items for impeit under Open General

3. In order that adequate and care
ful consideration is given to the vari
ous suggestions and representations 
made ‘ and, as stated earlier, with a 
view to providing better stsbUitv to 
our import policy, Government has 
decided to announce the new invert 
policy on 1st May, 1979.

4. To. assist the continuance of our 
production and foreign trade in this 
period, it has been decided that: —

(i) The provisions of the current 
policy for the import of items under 
Open General Licence which expire 
on 31st March, 1979 will be extend
ed upto 30th April, 1979;

(ii) All exports made upl6 30th 
April, 1979 will qualify for Import 
Replenishment Licences in terms of 
the current policy;

(iii) Advance Licences will conti
nue to be granted upto 30th April,
1979, in accordance with the current 
policy;

(iv) The existing provisions for 
the import of emergency spares will 
continue;

(y) Canalising agencies will con* 
tinue to supply The respective items 
in accordance with the earlier regis
trations; and

(vi) Persons, who need to import 
any requirements under extraordi
nary circumstances during this pe» 
riod, may apply to the Chief Control
ler of Imports and Exports, New 
Delhi.

A suitable Public Notice incorporating 
the above decisions is being issued so* 
parately.

5. So far as exports are concerned, 
many of the items are not under con
trol and can be freely exported. How* 
ever, in respect of those which would 
b«,#ubject to Export Control, a fufclie 
Notice being-issued aeparatel*.**. 
ting out the itemwise policies applic-
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' able from today upto March 31, 1980. 

Some of its salient features ©re:—

(a) Barytes stands fully canalised 
through the MMTC;

(b) Export of Video taped cirvema 
films including cassettes stands ca
nalised through the Indian Motion 
Pictures Export Corporation;

(c) Kyanite with alumina content 
of 50 per cent and above :s oanned 
for export;

(d) As a corollary to the ban im* 
posed on the export of silver recent-, 
ly, exports of silver salts and chemi
cals have been banned. Manufacv 
tured articles of silver will be al
lowed for export only in substantial' 
ly value added form and subject to 
suitable conditions.

(e) Natural rubber and rosewood 
in log and sawn form are banned for 
export;

(f) Streptomycin formulations art
■ • banned for export having regard to

the domestic demand and indigen* 
ous production;

(g) Export of vintage cars will be 
allowed, on merits; and

SHRI JYOTIRMOY BOSU: Sor fat 
as vintage cars are concerned, why 
not export all of them? What do you 
do with them? What developmental 
work is done by them? It is a rich 
man’s folly.

DR. SUBR AMANI AM SWAMY: U
interruptions are allowed, I would ateo 
like to ask some questions.

MR. SPEAKER: That may not be 
replied to.
. SHRI JYOTIRMOY BOSU: He will 

ipgply outside- ■ , •

’■ SHRT MOHAN DHARIA: Weshall
tttnis of dur

(h) in the case of meat, arrange- 
ments are being made before the 
end of June 1979 to see thatanimals 
required for the purpose are avail* 
able to the exporters only through 
designated State agencies. In the 
meanwhile, exporters will purchase 
meat from the metropolitan mandis 
only after the daily local needs are 
fully met.

fi. The new rates of cash compensa* 
tory support for selected export pro
ducts applicable from 1st April, 1979 
onwards are also being announced se-» 
parately.

For agricultural products we1 have 
evolved several mo chan isms so that we 
should be in a position to help the pro
ducers to have their export, taking into 
aci-ount all the domestic needs.

12.40 hrs.

SALARY, ALLOWANCES AND PEN- 
. SIONS OF MEMBERS OF PARLIA

MENT (AMENDMENT) * BILL
THE MINISTER OF PARLIAMEN

TARY AFFAIRS AND LABOUR (SHRI 
RAVINDRA VARMA): I beg to move 
for leave to intrpduce a Sill further 
to amend the Salary. Allowances and 
Pension of Members of Parliament 
Act, 1954.

MR. SPEAKER: The question is:
“That leave be granted to intro

duce a Bill further to amend the 
Salary, Allowances and Pension oi 
Members- of Parliament Act, 1954.*

The motion mas adopted.

SHRI RAVINDRA VARMA: I intro* 
•duce the Bill. ■ ■■ ■'
• ■*. ^Published: ; in Gazette of lndia 
:! Extraordinary, Part ff/Sfectloh 2̂  <lated.
^ » 79, ^ . , -sis/ifa 
I.1 ji'fr frm)



CHAITRA 0, 1901 (SAKA) Re. Land deal in  UJ». 546

MX, NOTICE OF MOTION FOR AP
POINTMENT OF A  COMMISSION 
OF INQUIRY TO GO INTO ALLEG
ED LAND DEAL-IN UTTAR PRADESH

SHRI C. M. STEPHEN (Idukki): 
Before you pass on to the next item, 
there is a matter to which I would 
like to draw the attention of Govern
ment through you.

I had given notice of a statutory mo
tion under the Commissions of In
quiry Act, which is pending with you.
I had expected the Finance Minister 
to make a statement today here, even 
as he made a statement in the Rajya 
Sabha.

MR. SPEAKER: I have no!: asked
him to.

SHRI C. M. STEPHEN: My -notion, 
as you know, is for a Commission of 
Inquiry against Shri Charan Singh and 
his relatives with respect to certain 
deals which are talked about.

Mr. Charan Singh had taken the po
sition earlier in his letter to the Prime 
Minister, that if there was any allega
tion against his relatives, a Commis
sion of Inquiry must be appointed im
mediately. I do not know why Gov
ernment did not accept it and go 
ahead with it. Subsequently in the 
Rajya Sabha he has gone on record 

. saying that these deals can be enquir
ed into, and if it is found that he has 
Hot any connection with them, he is 
prepared to resign. That statement he 
has made.

Here is a Minister who wants to get 
cleared, asks for an enquiry, and here 
te a Government which refuses to 

. make that enquiry. Therefore, I want 
a policy statement from the Govern- 

whether they are prepared to 
institute aaenquiry as asked for by 
us anil as asked for by the Finance 
Minister;

There are two aspects to this ques
tion. I am not going into the details

Ofihismatter ofthisland deal in U-P. 
One is Mr. Charan Singh says that the 
deal is disgusting. He has said this 
is absolutely unacceptable. He went 
to the elctent o f saying, “cancel the 
deal”. Therefore, he concedes that in 
his judgment 'there is something fishy 
about the deal, and he goes further 
and says “annul the deal**.

The persons who are involved are 
public servants under the definition of 
the Anti-Corruption Act, and an 
enquiry i$ necessary. Now, a further 
revelation has come to the effect that 
the evaluation was made by the 
Evaluation Officer, which means that 
the Evaluation Officer also comes 
into the picture. A  complete cons
piratorial picture is emerging. So, an 
enquiry is absolutely necessary. It 
cannot be escaped.

As far as Mr. Charan Singh is con
cerned, a question arises. Rupees nine 
lakhs was the price fixed for three 
acres of land. I would like to know 
whether in the returns filed before 
the Income-tax Officer, this particular 
property was mentioned, whether this 
Rs. 9 lakhs was mentioned, and if so, 
whether Wealth Tax has been paid on 
it. If Wealth Tax has not been paid 
on it, there is a clear case prosecution, 
against the assessee for suppressing 
this wealth.

What has happened subsequently? 
Subsequently they say the deal is 
cancelled. I do not know if it can bo 
cancelled. Anyway Mr. Charan Singh 
orders “cancel the deal’*; Mr. Charan 
Singh orders “return the money’ ’; and 
the money is returned; Rs. 9 lakhs or 
a part of the money is returned. It 
has been said that between the nep
hew and Mr. Charan Singh there is no 
connection, they are living separately, 
there is no economic connection. A 
person who is not connected with 
another person economically com$8 in 
and pays out the money of the bid* 
The inference is irresistible that the 
deal is benanU.
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MB. SPEAKER*: You are making
a statement long before the matter 
has been admitted.

SHRI C. M. STEPHEN: So, I want
a statement from the Government, 
whether they are prepared to institute 
an inquiry as requested by Mr. Charan 
Singh, as demanded by Members of 
Parliament and as I am demanding 
here on the floor of the House and if 
they are not prepared to institute an 
enquiry, I would beseech of you to 
give us an early opportunity to discuss 
this particular motion.

Finally, if they refuse to institute 
an enquiry, the inference will be 
irresistible that they are refusing it 
because they fear that that would be 
opening the Pandoras box, meaning 
thereby an enquiry into the other 
deal, I mean the deal of Kanti Desai 
about which also a motion is pending 
with you. That would be pressed, and 
in order to sa v e  him, they are refusing 
to have this enquiry. Such an in- 
ference will be irresistible.

So, I call upon the Government to 
make a statement whether they will 
institute an inquiry, and I appeal to 
you if they do not, to give this House 
an early opportunity to discuss this 
matter. Do not place us under the 
constraint of silence. Give us an 
opportunity.

MR. SPEAKER; Matters under 
Rule 377.

«ft tw  tfwm sjww

5T7T SJpffsqrr SPFT  ̂I
tftfh % ?*«» vfr rtt vtrftin xgt f  

MR. SPEAKER: This is not a point 
of order. (Interruptions) Don’t re
cord.

SHRI RAJ KRISHNA DAWN 
(Burdwan): **

SHRI RAM VILAS PASWAN:** 
SHRI VINAYAK PRASAD 

YAD AV (Saharsa)):*• (Interrup
tions) .

MR. SPEAKER: Nothing is record
ed. Shri Vijaykumar N. ' Pati—-nol 
present.

Shri Baldev Singh Jasrotia.

12.46 hrs.

MATTERS UNDER RULE 377

(i) P roblems of refugees in  J a m m u  
and K ashm ir.

SHRI BALDEV SINGH JASRO
TIA (Jammu): Mr. Speaker, Sir, 1
want to raise the following matter 
under Rule 377.

The Division of the country gave 
the problem of refugees in this coun
try  on a very large scale. The Cong
ress Government could not solve it 
for 30 years, rather passed it on to 
times to come.

In Jammu and Kashmir, the prob
lem is very acute. Thousands of 
refugees like 1947, 1965 and 1971 and 
even Tibetan refugees of 1962 are 
facing problems. The State Govern
ment was not honest in solving the 
issue; rather handling has been poor. 
Even Central Government was not so 
active in this connection, as expected 
of a good Government. Anyway, for 
the solution of their just demands, the 
refugees started satyagraha both at 
Delhi and Jammu from 19th February 
and 1st March, 1979 respectively as a 
result of which some of them are in 
Tihar Jail and are on hunger strike 
for the mal-treatment which they are 
getting in Jail. There is discrimina
tion going on in the Jail. They are 
not treated as political prisoners. 
The condition of two of them is. seri
ous as per information received. I 
hope, the Government will call for an 
immediate suitable action in this be
half to solve all these problems.

•• not recorded.
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MR. SPEAKER: Prof. Dilip
*Chakravarty—not present.

When we select, they are not 
present. When we do not select, they 
come and complain. Shri Am at. Only 
the approved text to be recorded.

(ii) Reported acquxsttson of Land
FORM ADIVASIS IN ROURKELA.

SHRI D. AMAT (Sundargarh): Mr. 
Speaker, Sir, under rule 377, I want 
to draw the attention of Government, 
through you, to a strange case of gross 
injustice towards constantly exploited 
Adivasis. The original Adivasi in
habitants of Rourkela in Orissa have 
been deprived of their land in the 
name of public interest at nominal 
prices. I submit that this is sheer ex
ploitation of Adivasis and they have 
"been deceived thereby. Their land 
should either be returned to them or 
it should be utilised in public interest 
as was declared while acquiring their 
land or the profit accruing therefrom 
should be distributed amongst them.

I hope that Government will in
tervene and see that justice is done in 
this regard.

MR. SPEAKER: Dr. Saradish Roy.
He is not present.

1250 hw.

RE. DEMANDS FOR GRANTS OF 
THE MINISTRY OF PLANNING FOR

1979-80.

MR. SPEAKER: Demands for
Grants relating to the Ministry of 
Planning were taken up for discussion 
on Wednesday, the 28th March, 1979. 
Discussion on these Demands was not 
concluded on that day.

The item regarding further discus
sion on these Demands was again in
cluded in the Revised List of Business

for 29th March, 1979. As the Hous* 
was adjourned for the day on account 
of the demise of a sitting Member, 
Shri • H. L. Pat wary, the discussion on 
these Demands could not be concluded 
on that day.

The Prime Minister had informed 
me earlier that he would not be avail
able in New Delhi on the 30th March,
1979 and as such, this part-discusesd 
item has not been included in. the 
Revised List of Business for today.

12.51 hrst.

•DEMANDS FOR GRANTS. 1970—80— 
Contd.

Min istry op External A ffairs

MR. SPEAKER; The House will 
now take up discussion and voting on 
Demand No. 31 relating to the Minis
try of External Affairs for which six 
hours have been allotted.

Hon. Members whose Cut Motions 
to the Demand for Grant have been 
circulated may, if they desire to move 
their Cut Motions, send slips to the 
Table within 15 minutes indicating 
the serial numbers of the Cut Motions 
they would like to move.

Motion moved.

“That the respective sums not 
exceeding the amounts of Revenue 
Account and Capital Account shown 
in the Fourth Column of the Order 
Paper be granted to the president 
out of the consolidated Fund of 
India to complete the sums neces
sary to defray the charges that will 
come in course of payment during 
the year ending the Slst day of 
March, 1980, in respect of the head 
of demands entered in the second 
column thereof against Demand 
No. 31 relating to the Ministry of 
External Affairs.”

•Moved with the recommendation of the President,
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No. of Naqac of Amount ofDemand forGrant Amount of Demand forGrant
'Demand Demand onaccount votpd by tb^Houae swfeminied, to the Vote 4f*he

■ : on 16-3-1979 House

31 Ministry of 
External

Revenue

Rs.

Capital

Rs.

Revenue

Rs.

Capital

Rs.

Affairs 20,83,39000 2,77,52,000 104,16,46,000 13,87,61,000

SHRI C. M. STEPHEN (Idukki): 
Sir, the House is now proceeding to 
discuss an issue of a very very vita] 
importance and on which, normally, 
there must be a national consensus. 
The external affairs policy of the 
Government has, fortunately for our 
country, been all along, broadly, a 
matter of national consensus with, of 
course, some dissenting voices here 
and here.

Unfortunately it so happens that, of 
late, this matter has not been receiv
ing the attention of the Parliament in 
the measure it should have been. 
Developments have been taking place 
in various areas, but apart from some 
occasional statement from the Minis
ter for External Affairs, the House as 
such very rarely went into this 
matter. I would plead with you now 
that, hereafter, this attitude of the 
House must change. The internal pro- 
.gress of the country will never be 
strong unless the external affairs are 
sound, and the external affairs will 
not be sound unless and until the in
ternal affairs are also fairly strong. 
These are iterlinked.

In the turbulent situation in which 
'We are living, in the international 
getting, every move, every change, 
wifi affect. the fortunes pf our eoiin- 
try, fortunes of the region Tyhere 
we are living. It should not be that 
these matters we carried on by .the 
officers. They are very

of course, very knowledgeable, of 
course, very experienced, and patrio
tic but it should not be carried on by 
them only, nor is it to be left entirely 
to the wisdom of the Minister of Ex
ternal Affairs. The collective wisdom 
of this House must come to bear upon 
any development, however big or 
small, because in the international 
affairs there is nothing like a smalt 
development. Any small development 
can become big, and that can affect us 
vitally. Anyway, it was very good ot 
you that you found the necessity for 
this and you took the initiative this 
year to ensure that this subject got 
the highest priority in the matter ot 
discussion this year.

Now, let me say at the very outset 
that, while we are prepared to sit with 
the External Affairs Minister to dis
cuss this matter and to come to a 
consensus. I have got the feeling that, 
deliberately or otherwise, there has 
been a drift from the time-honoured 
policy that we have been pursuing to 
the ultimate detriment of the interest# 
of this country. My purpose is to 
only elaborate as to how I  consider 
this is taking place.

Let us look behind. How was tine 
policy moulded? ;^need .ni&t 1^ 1 . , ^  ' 
Bouse. I need aQtteU .anybody thftt 
this is a continuation of the In
dependence movement and the free- 
dom struftgle oi oiju’ icQsntfry. Wb had
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oui iM od w .fttu w le  «► iw t  of lfc* 
a o U -ta e p r l^ itru M to  « * * » i  ” »  
iought on the !»»«*•
We got our freedom but the freedom 
was not consolidated and when we got 
ou*: freedom; the situation interna
tionally was the developinentof the 
two blocs and' the atteinpt of the two 
mfiijor powers to gang up smaller 
powers within their cam{>s with the 
»im of an ultimate confrontation. 
Now, as far as the small powers 
which got liberated, for them the 
question was how to retain their free
dom and how to carry on.

Pandit Nehru referring to the Bloc 
formation, said, ‘I just cannot under
stand, how. this can be block. A giant 
coming into a partnership with a small 
pygmy—how can it be an alignment?
It can only be an arrangement for 
service and no independent country, 
big or small, must be prepared to 
enter into this alignment of serving 
one because he has got some power.*
It is in this desperate situation that 
the new idea was put forward, not 
on the basis of ganging up but on the 
Ibaste. of saying, /You preserve your 
independence, you carry on your 
strugjglfe against imperialism, you 
carry on your struggle against the 
colonial powers.' We must carry , this 
forward and whoever will mafce a . 
common ca’jse on this matter of conti
nued a£*d persistent anti-imperialist 
truggle, we must welcome and join 
*hands audcarry on our struggle, it, 
is iz)L that sense that the non-aligned 
movement took its birth, Therefore, 
as Indians, we must take pride; in *-he 
fact ̂ a i  weak though India was, 
militarily and economically and every 
man Jqiew that India was,, weak but 
becMsev. we made common cause with 
th^ st^gglifig masses of the world 
see*doglihefation and independence, 
auK;jgB§o^$M a ring of authenticity 
and *  ringof acceptability. Pandit 
Neh$^ j»long with his other friends 
in different countries, took the lead 
to create;-.V platform against thi* 
»tt©mpt of ths two super powers . 
fur^sultfugate the newly liberated 
COttXn&ifift* ;

We find different movement* deve
loping. As far at the South-East' 
Asia was concerned, Pandit Nehru 
alongwith Indonesia and Burma 
coming together and developing a 
particular sort of alignment which 
became the focus of the cafcbf anti- 
imperialist struggle in this Asian area 
and Pandit Nehru Naser and Tito 
coming together «nd raising a plat
form of an international struggle-— 
we find it there, which made a com
mon cause jrtid beckons the newly 
emerging African countries to be 
conscious of their strength, to be 
conscious of their power and to carry 
on their struggle.

This anti-imperialist struggle gcHut 
on. The non-alignment movement is 
built up. South East Asian Con- 
ference was held. An Asian Con* 
ference for liberation of TnrirmAffiff 
was held here in Telhl itselt Thts *a»  
not a matter of giving the lead. Thi* 
is a matter of India getting itself om- 
pletely identified and <*yr>thtufng that 
identification that way. They axil 
seeking new directions of develop* 
meat. India put this on the basis of 
identification with the people. H eal 
ways spoke of the newr Asian o«f^ 
sonality coming. He spoke Of th* 
Afghan personality emerging. Bfc 
spoke of the smergenee of the* Arafe 
nationalism. He looked at thataad 
determined all the policies and whe
ther the new emerging nations* per
sonality else^hftre in the worfit' ww: 
be In aeconi wfth the role of the hew 

Aajr wh‘e4' 
ther it win be in accordance with.the 
u r ^ b f the newly emerging ‘ nation*! 
persohality, whether bur. move will oa 
in sicco&afoe witH tM> Arab Nationa
lism which wag emerging—it was, oz> 
this-basis,' that our whole approach 
waPbuflf up and, therefore, we had 
no difficulty to spell out our policies 
when this confrontation arose.

13.30 hrs.

Non-alignment does not mean git®** 
ing to everybody, wying goody-goody 

■ things to tvexybody aM  saying th|*i
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they ©re. equally friends to us. This 
is not non-alignment because non- 
alignment has got a definite, positive 
aspect. It can be that we will have 
to be more friendly to one country.
It may also be that we will be less
friendly to another country. It may 
also mean that because of our friend
liness, we might get into the hostility 
with a pertain other country. It has 
been spelt out umpteen times that our 
policy is based upon how best to 
serve our interest which is the same 
as the preservation of the world oeace,
which is the E&me as the liberation of
countries from the stranglehold ol 
colonial hold. This is the way we 
have got to approach. Sir, in 1964 
Panditji—I found that this was the 
last speech which Panditji made in 
the Lok Sabha on non-alignment. He 
made the following remarks:

“Non-alignment is not a basic 
policy of ours or any country. It is 
our reaction to events and, more 
particularly, our desire to maintain 
our independence of thought and 
action. It arose chiefly because of 
the two Power Blocs headed by the 
tJnited States of America and the 
Soviet Union and our desire not to 
get entangled with them. To some 
extent that continues, but many 
changes have taken place in these 
alignments.

‘‘The U.S.A. and the Soviet Union 
are not so bitterly opposed to each 
other as they were, and they are 
going closer to each other. Among 
the two power blocs internal diffe
rences have arisen and in soma 
cases, they amount almost to a split. 
Thus, the Soviet Union and China, 
the two Communist powers have 
practically separated from each 
other, and are bitterly opposed to 
each other. In the Western bloc, 
some differences have also arisen. 
Meanwhile a large number of newly 
independent countries have come 
into existence, and most of them 
adhere to the policy of non-align- 
menfc.

«From any point of view, it ’would 
tggntx non-alignment him not

only succeeded in the past tout isr 
even desirable to-day/*
He goes on to day:

“In the light of the changing; 
situation, how exactly our non- 
alignment must be adjusted with, 
the changing events is a matter of 
consideration**.

This was the last pronouncement 
which he made. After that, many 
changes have taken place. What ex
actly is the attitude of the Govern
ment with re pect to these changes 
is my question which has got to be 
answered and which I would like to 
put across. After that, many
countries have become free. And 
the new situation is that that 
thse imperialist countries which
left Africa are coming back
now with open arms not with bare
faced domination but subtly, covertly, 
much more dangerously, they are 
coming back in a bit? way, Beloium is 
coming back; France, in certain areas, 
is coming back; Germany is coming 
back jn a big way. In each country 
these imperialist forces who had left 
away, are coming back. In Africa, the 
new African personality which, we 
thought, arose, is not setting its tone, 
one against the other. This is the 
situation that we are finding in Africa. 
African countries have become free 
but the people are not involved in that 
freedom in different countries, this ia 
the situation. Other1 elements and 
other arms are coming into that. They 
are certainly the African people—-of 
African conscience and African per
sonality. Of course, I am aware that 
the Minister of External Affairs 1* 
repeatedly saying the same phrase, 
about our identity of interests la 
South Africa; our identity of interest* 
with the coloured people in Zimbabwe 
and all those countries. He has 
repeatedly been saying or coming for- 
ward with the same phraseology. 
But the question is whether the for
mulation of our policy with respect 
to Africa continues as it has been 
which will have the reaction anions’ 
the people In the sense that w e « *
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part of the anti-imperialist movement. 
I am not saying that you are doing 
anything wrong or in discordance 
with our time. I am not saying that. 
X am also not saying that we are 
moving against the people’s interests 
in Africa. I do not see how can we 
to much more assertive. But, can we 
not take a posture which will give 
those people this idea that here is a 
great country which we can look up 
to and which will assist us and put 
us forward? Is it not possible? I 
do not say that we must follow the 
example of Cuba or some thing like 
that. It does not meant that you 
must send for arms. That is not what 
I am saying. But, Sir, on certain 
occasions, of course, with the consent 
of the international community we 
had___ (Interruptions).

The point I am making is that ins
pite of this anti-colonial movement 
struggle by the people in Africa is 
there any doubt that freedom in Africa 
has not come in; is there any doubt 
that those colonial powers are return
ing and trying t.o create a stronghold 
in Africa? In view of this my point 
is whether our voice is ringing out 
against this new emergent force which 
is coming. We were happy when after 
the black period of colonialism the 
African people, one after the other, 
were becoming free hut' again the 
same thing is returning.

Now, look at West Asia! Our policy 
on West Asia is based not merely on 
the question of Palestine. There our 
policy is based on Arab nationalism, 
the Arab unity and the united Arab 
nationalism. It is in this context that 
the Camp David Agreement and the 
Agreement that was signed yesterday 
must be evaluated. When the Camp 
David agreement was signed the Gov
ernment of India only took note of the 
reactions taking place in that area and 
reiterated that we will not be satisfied 
till the Palestinians are given their 
homeland, The question is—there is 
difference of opinion— whether this 
agreement which is signed will be

conducive to the advance of the 
Palestinians; whether this is in tune 
with the aspirations of the Arab 
nationalism. Excepting for Egypt all 
other, countries have combined to
gether and are saying that they do not 
approve of this agreement at all. No 
doubt, we are a different country. 
It is not our business to examine this 
agreement and decide whether it will 
bring about the desired result or not 
but it is in our interest and it is in 
consonance with the policy that we 
are pursuing to see that anything that 
is done which is against the interests 
of Arab nationalism or which would 
divide the united personality of the 
Arab nationalism or anything which 
would take one away from the other 
is a move which we will not approve. 
If that is done, then our reaction to 
this new Agreement is clear and must 
be clear. There you are hesitating. 
You are not coming forward at all. 
You are taking note of the reactions 
in that area. I do not know what do 
you mean by taking note of the re
actions. The development is that the 
Arab nations get divided; the develop
ment is Arab solidarity gets meshed 
up; the development is United States' 
greater hold in that area; the develop
ment is United States sends its fleet 
and armaments to Egypt and to Israel. 
And against that the entire Arab world 
is up and they are afraid that they 
are going to be attacked or their free
dom is in danger. In this develop
ment what is the Government of 
India’s attitude. It must be spelt 
out clearly. Any man who has got 
eyes and ears will take note of the 
development.

AN HON: MEMBER; What is your 
suggestion?

SHRI C. M. STEPHEN; Let me hear 
what the External Affairs Minister has 
to say. I am not satisfied with this. 
Anybody'who has got eyes and ears 
will take note of the development. 
What is your evaluation about it? All 
the Arab countries have condemned 
this agreement. This is a betrayal, 
they say. it is abundantly clear that
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ISftrf C. M. Stephen 1
**%<**»*> we not approving
J**kv.. wfcat is your .jkttitodfr t© that? 
Dotf4t.you thinl^that this,n.w develops- 

erf free ^ f e . o f  Amfcrica with 
all their force* with ,abffse very much 
n e a n e x t  t0 Ira*i, ne*i to Pakistan 
conjipg up and developingit can be a 
positive danger to India? Don’t you 
see *that; don’t you analyse that? 
Aghast whom is this? They are sup- 
plyiAft arms to Israel and Egypt; they 
are building up their own armament 
there; they come in a big way in 
Suefc Canal; they come in a big way 
in the Red Sea. For whom? For 
what purpose and against whom? 
Against whose interest? This is a 
matter which any Government must 
immediately consider. Certainly, it 
can fee against us; it can be against the 
Arab nations. It is certainly consoli
dation of the whole thing that is tak
ing place. Let us remember the 
great; long line which is being built 
up—America, Western Europe and 
Japttn. Now, the missing link is add
ed on—China, Nejrt' to them is 
Pak&tan, now the western Asia and 
the entire thing is there; this link-up 
is th^e. Against whom is this link 
up made UP? The question is, you 
cannot rival them with an atom bomb 
and I do not want you to do that, but 
you can link up against this develop
ment by' making common, cause with- 
the people in those entire areas. You 
can bitag a common cause with their 
national aspirations. Are you doing 
that? This is a vital question on 
which.;the Government’s attitude is 
rath ĵp too dithmg fand absolutely un
satisfactory. The. accent on the 
‘genuine’ non-alignment has promptest,, 
you to be sucked into the American 
aspirations, and—I do not want to say 
betrdy, but I would say—soft-shoulder 
the resurgent Arab nationalism. This 
is how I am looking at it.

Then, is thex:e no change, in Asia? 
Are, there no developments? Is Asia 
the same as it was ten years back? 
What are the developments? We 
backedup China, we, wanted their 
entry, into the United Nations, we 
vouchsafe* thefe cause, we found them

as part of the anti-imperialist atrugr 
g l e * » w* '• gbtt^f~ 
histprj^ as we know; was- a period 'W  
colonial deminaticm, struggle for ft'fee- 
dom fr«m «>lonial <iominatioh andire*. 
from: power politics. Today the 
struggle of international power poli. 
ticis has-shifted, if I may say so; from 
Europe to Asia. This is the picture 
that is today emerging. China has 
never been, and is not, emotionally 
prepared to be just equal with any
body-. The old fable goes that some 
Koman emperor sent a token present 
to China. They had nothing to do 
with it and the Chinese emperor de
clared; “Convey to him that we are 
placed that we have received this 
from our vassal.” That is the way. 
They do not know Europe, but still 
that is their attitude. There is the 
fourth century Chinese strategy which 
says. “As against your neighbouring 
•countries, the. countries away from 
you are your friends. Attack your 
neighbouring, country, because your 
immediate fellow is always your 
enemy; the fellow away from you need 
not be your enemy.” This principle^ 
it appears, they are now implement
ing. They have now gone on to this 
axis; what was a triangular build-up 
has now become a quadrilateral link
up; they are now trying to add other 
countries to it.

The United States is coming up to 
Japan. Is it not a matter of great 
significance? Then there is the treaty 
between Japan and China and bet
ween United States and, China; im
mediately after that comes thfe open, 
attaefc ag^inst countries all rounds 
China is now at the throat of those 
countries, which we**, struggling 
against the imperialist forces. It i* 
in this manner that this has got to b »  
takeja .note of. China thinks it is «  
Colossus, but you are also a OSlossim. 
They.4ffe TOO or 800 million; .ire a »  
also ^Oiinaiion.
capabilities; we are not the sam<5 old 
India an it wa*. But, Cb&w  
wants to demoaftrate that you tarn 
nothing



Jhave managed to do;, deliberately or 
*a i*4e«b«*i*ly*by thaglosriouaviait 
o f  Mr«>TV*i»*e?ee;*t *a crucialmoraent 
-in the i»fetory of the wctt3d. I jay that' 
•tha1(HYi«& ha* done* irreparable damage 
to the> Indian interests and to the 
interests o f  the email nation* in this 
-Asian and South-East Asian area.

Mft. SPEAKER: Mr. Stephen, your 
•party has 47 minutes. You have 

taken 22 minutes already.

SHRl C. M. STEPHEN; I wiU take 
o n ly  6 more minutes. All these small 
countries do want protection. Not 
that we will be able to give protec
tion; but certainly with this domine
ering,personality ot China coming in, 
with this international link-up, cut
ting away Soviet Unioa,_ cutting India 
out and making it manifest that 
China is the force that counts in this 
area—this is the picture which has 
emerged; As against it, what can we 
«do? It is from this point o£ view that 
-we will have to approach the question 
o f Vietnam, Kampuchea, Laos and of 
the developments in those areas, and 
not looking to small, small areas and 
'seeing whether somebody i8 holding 
it, or somebdy is in control of it.

When the queistion of Kampuchean 
recognition comes, you take the stand 
that you are not satisfied thkt Kam
puchea is completely tinder the con
trol of the present {government. Well, 
i f  that attitude had been taken by the 
Soviet Union when Bangladesh was 
'liberated, they could alaohave said, 

dan** recognise. Wieu«re not 
aatisfled.? I am sayang that it is not 
the wSy td «>P¥Oack;it. If you aceept 
the Kkmpuehean country and > the 
Xanrpoeheai* peaple: • as , part of the 
struggH^whteh ia goiag.on, then all out 
you will Jia*e<rtQ lend yourhand, and 
lana^our raifht*. weight find support, 
*o that-they - m ayget confidence in 

f theiff ' hearts. .. All the?*, small coun- 
triesdat^outti sÂ iia areaot unanimous 
)n their attitude towards China. Cer
tain* v countries.. mr* wflfc Vietnam.

■ Air* =
thoufhfin allttho»« cQuntri<a, there: is 
a c w ^ fa b J e  pMJulation, they are 

not unaitfiao&a about it. Everybody

J6it VG. 1OT5MD Min CHAITEA S

and every small oomtry in thi* area 
is fending for itself, without any com
mon platform being made available.

On the other hand* china with its 
great build-up -coming upon to 
dominate the whole thing. The Minis
ter of External Affairs went to China.
I do not know on what advice he
went. There was the Ambassador__
Mr. Narayanan wag there. Did you 
consult him? He had left that post 
by that time. He came away. You 
were iU after he oame away. He was 
certainly one of the persons who could 
give you advice. What exactly was 
the advice that you got? What exact
ly were your calculations? You qftvf.
“I wanted to have exploratory talks.” 
Exploratory talk is not done general
ly at the Ministerial level. Explora
tory talk is dorie at the lower level 
How is it that nobody of a ministerial 
rank cam? here? You made a state
ment;1 “ I am prepared to accept an 
invitation if it is given.” Through 
whom? Through the chief of the cul
tural delegation. The chief o f the 
cultural delegation brings an invita
tion to the Foreign Minister to the 
Foreign Ministry. You jump at it 
andvdaotdeto go to China; without 
thinking' of the consequences—even 
after 5 you are told about their atti
tude-,to Kashmir; even after you were 
told* and it came to your knowledge, 
that; China has said that India is 
weaker than Vietnam. Your reply is 
that you hav^m tesfed  about it. 
But you are going to * country which 
considers you weaker than Vietnam. 
And, which treated you as a country 
weaken than Vietnam. You went 
there. Qtsfestiaas were asked. Mafr 
I ask you about Kashmir, what is 
their - attitude? The same attitude. 
On -the differences over horded, the 
*an*e attitude. On the question of 
Nagaland, the attitude is the same. 
Nothing positive was forthcoming. 
They are where they were. They 
kept, you there, and when you were 
there, they attacked Vietnam, show
ing ^people: “India is weaker. China 
cared' two hoots lor .it India cannot 
do anything against us. Therefore, 
don’t look upto India. We are tha^

lSQl(SAJCA) 56a
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[Shri C. M. Stephen] 
force which counts in this area/’ That 
way they established it very cleverly 
and very magnificently, it js a pity 
that we became a party to this ugly 
demonstration of their contempt for 
us, and to the demonstration of their 
concept of our weakness.

Now about evaluation. Wherever 
American interests are involved, you 
become jittery. Iranian developments 
took place. The Shah Every
body knew that the ieaving by Shah 
was leaving for good. No embassy is 
necessary for it. Everybody knew 
that leaving by Shah was for good. 
He left somebody behind. Everybody 
know that Khomeni is the man who 
counts. But you immediately go anti 
Tecognise the person left behind} 
without seeing whether he was in con
trol or not. In Kampuchea you say 
you want to know whether they are 
in complete control. That is the con
sideration. But here, the monarch 
names somebody and you say: we are 
recognising him, he is the wcllow we 
recognise.

Report says that Bhutto i3 going to 
be hanged. All these developments 
are part of the whole thing in the 
American interest. You are asked to 
lodge your protest but you say: we 
will not interfere in the internal 
affairs of another country. But the 
President of India interevened. Presi
dent of India is supposed to be part of 
India. Prime Minister will not inter
vene; President of India intervened; 
he sent a message. What sort of 
picture we have given? President of 
India asking; the Prime Minister 
protesting. Is it a proper picture of 
India to project? Though your atti
tude is that the President of India 
must not protest, the President of 
India did, because he knew what 
should be done in these matters.

Vietnam—we are doubting whether 
it is aggression or attack. What is 
your explanation for suppressing that 
news? On the day of Chinese attack 
All India Radio and television did 
not carry a single word about the

attack on Vietnam, The whole night, 
everybody knew that the attack took 
place; but in the All India Radio- 
there was no mention at all about the 
attack. Subsequently comes the news: 
it is an attack; it is aggression; it is 
attack. Why this dithering? Laos is 
today under attack. Laos territory 
has been violated. Massive protests 
are taking place. Small country, go
ing about, knocking at every door. 
What i3 your attitude? What is the 
attitude with respect to developments 
which are taking place? America is 
here. You say America is your 
friend. It is arming Pakistan. You 
call them your friend. America 
which is in Asia with such great 
force, you call friend. America, with 
respect to even implementing the 
agreement for giving uranium it want
ed to carry on negotiations, you call 
that your friend. America which i3 
having a stranglehold on everybody, 
you call them friend. Ts it part of 
our international outlook, X do not. 
know?

I do not want indictment of America.
I do not want indictment of anybody. 
But I want complete identification of 
India with the national aspirations of 
people all over the world. I want 
India to go ahead and lead and to 
become emotionally part of the people 
of the small countries who are now 
under real fear.

One more word and I am closing. 
You said about good neighbourly 
policy. Where are we today in our 
good neighbourly policy in Nepal? We 
have two agreements. Wonderful. 
Are the two agreements in your 
favour? Were it a matter on which 
India was firm, it will never be two 
agreements on trade and transit, one 
solid agreement, because it is part o f  
the trade agreement. But you say the 
right of transition land area is now1 
given. The result is they are the 
sovereign authority under internatio
nal law to get transit to their coun
try; it is today recognised «&d 
established. This is just the thin* 
they fere Wanting; you are giving.
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Yarakka ig good for your country. 
There are so many things. What is 
happening in these areas? Small coun
tries, the news is, they are linking 
up. On Sikkim has China given up 
its position inspite of your glorous 
visit on no matter it has happened.

These countries are between you and 
them. They know who is mighty; 
that way that has taken place. All 
I say is: Indian security is in danger. 
We have got danger from the south; 
our North has become vulnerable. 
The west has become vulnerable, by 
the great link up that is taking place 
tnrough West Asia, ail those areas. 
Wherever any country does not toe 
the Jine there is uprising end insecur
ity. India’s position is absolutely in 
danger. Unless we make a common 
cause with the small countries in 
South East Asia and in Asia and chal
lenge the domineering attitude of 
China and unless we build ourselves 
up, we will be in for trouble. In the 
international affairs you cannot make 
your position felt unless there is unity 
in this country. But the unity is 
now under stress and strain. They 
want us to be divided. All sorts of 
fissiparous tendencies are developing. 
The conflicts are developing in South 
and North and North and North East 
and all that. Over and above that 
you are carrying on your political 
campaign and political vendetta which 
will create emotional tensions and 
alienations which will not be good. 
In a situation like this united action 
and united position is necessary.

My charge against you is that you 
are allowing yourself to be shuttled 
into, with China dominating over here, 
a process of emotional tension and 
alienation. The Soviet Union and 
other countries which have been with 
us through thick and thin are deli
berately going away with all your 
lisping slogans about non-alignment 
scuttling it, going On to play a second 
fiddle in the international conspiracy. 
That is the decisive position that is 
cwning on now. Let us now at this 
stage try to evolve a national con

sensus on the policy and renew out 
pledge to be a part of the interna
tional community, struggling for libe
ration against imperialism, against 
exploitation. We have nothng to lose 
there but everything to gain. That 
is the only salvation. With these 
words, I conclude.

SHRI P. RAJAGOPAL NAIDU 
(Chittoor): I beg to move:

“That the demand under the head 
Ministry of External Affairs be 
reduced by Rs. 100,”

[Failure to improve the image of 
India abroad (15)].

“That the demand under the head 
Ministry of External Affairs be 
reduced by Rs. 100."

[Failure to recognise Kampuchea 
(16)].

“That the demand under the head 
Ministry o£ External Affairs be
reduced by Rs. 100.’*

[Shift of the Government’s policy
* of non-alignment (17)].

“That the demand under the head 
Ministry of External Affairs be
reduced by Rs. 100.”

[Failure in giving better con 
sular services abroad (18)].

“That the demand under the head 
Ministry of External Affairs be
reduced by Rs. 100.”

[Failure to have our own build
ings for our Embassies at least in 
important countries (19)].

“That the demand under the head 
Ministry of External Affairs be re
duced to Re. 1."

[Filling up posts in our Embas
sies abroad with the persons of 
low calibre and with one group of 
the Ruling Party (26)].
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SHRI KUMARI ANANTHAN (Nager- 
•cottji: I beg; to mows*—

"That the demfind under the head 
Ministry of External Affairs. be 
reduced to Re. I.”

[Failure to review Sixiroavo- 
Shastri agreement and, delay in its 
implementation which has led to 
phenomenal increase in the number 
of Stateless persons in Sri Lanka 
34)].

“That the demand under the head 
Ministry of External Affairs be
reduced to Re. 1.”

[Failure to activise and energise 
the Indian High Commission in Sri
Lanka so that long queues of
Stateless people seeking passports 
are minimised (35)].

“That the demand under the head 
Ministry of External Affairs be
reduced to Re. 1.”

[Failure of the Indian Embassy 
in U.S.A. to apprise the External 
Affairs Minister about US-Sino 
understanding before his visit to 
China (36)].

That this demand under the head 
Ministry of External Affairs be 
reduced by Rs. 100."

[Need to give more representa
tion to the personnel of the Minis
try coming from Southern States 
in the matter of postings abroad 
(37)]j.

“That tile demand under the head 
Ministry of External Affairs be 

: reduced by Rs, 100."

[Need to train I.F.S. Personnel 
in Indian Histpry, Culture and 
Civilization, before being posted 
abroad (38)].

“Thai, the demand under the head 
Ministry of External Affairs be 
reduced by R s ,100.>’

[Need to end discrimination, ,h#L 
we*H iXJBe&A*' and ' W M p m . 
cadres (39^1

SUBS' SAMAR MUKHERJElt (How** 
rah): I beg to move:—

“That this demand under the head ' 
Ministry of External Affairs be 
reduced to Re, 1.”

[Need to recognise the Kampu
chean Government (40)]

“That the demand under the head 
Ministry of External Affairs be 
reduced to Re. 1.”

[Failure to effectively meet the 
situation arising out of establish-' 
ment of U.S. naval base at Diego 
Garcia in Indian Ocean and its 
further moves to strengthen (41)].

“That the demand under the head 
Ministry of External Affairs be 
reduced to Re: 1.”

[Failure to support the demand 
for withdrawal of U.S. forces from 
South Korea (42)].

“That the demand under the ’heid 
Ministry of External Affalib be 
reduced by Rs. 100.”

[Failure to protect the interest 
of Indian immigrants in U.K., 
Canada and other countries on the 
issue of racial discrimination" 
(43)].

“That the demand under the head 
Ministry of External Affairs be 
reduced by RS. 100.”

[Failure to take firm stand in 
support of Arab people and P.LIO. 
against the' U.S.-E*yf>t-Iare*l 
understanding (44)].

“That the demand under the head 
Ministry of External Affairs be 
reduced by Rs. 100.”

[Failure to cheek the influx 
refugees from Banglades&.ia■,



569 DG.1979-B0 Min CHAXTRA 9, 1801 (SAKA) of Ea*. Affairs S7o

Bengal. Tripura, Assam and other 
, 3t,ates in Eastem Keglon (45)1.

“That the demand underjthe head 
Ministry of External Affairs be 
reduced by Rs. 100.”

[Failure to protect Indian work
ers from economic exploitation in 
Gulf countries (46)].

“That the demand under the head 
Ministry of External Affairs bo 
reduced by Rs. 100.”

[Failure to condemn U.S. atti
tude severely in regard to supply 
of uranium for Tarapur Atomic 
Energy Plant as per agreements 
(47)].

SHRI A. ASOKARAJ (Perambalur);
I beg to move:*—•

“That the demand under the head 
Ministry of External Affairs be 
reduced by Rs. 100.”

fFailure tc impress upon Sri 
Lanka Government the need to 
assist the coconut tappers of 
Indian origin in coming to India 
and in sending money to their 
relatives (86)].

“That the demand under the head 
Ministry of External Affairs be 
reduced by Rs. 100.”

[Failure of Cultural Attaches in 
foreign missions to present a posi
tive picture of India abroad (87)].

“That the demand under Jhe head 
Ministry of External Affairs be 
reduced by Rs. 100.”

[Need tc re-assess the imple
mentation ci Srjimavo-Shastri 
Agreement (88)].

“That the demand under the head
- Ministry of External Affairs be 

reduced by Rs. 100.”

{Need to expedite the repatria
tion at Statefcas people of India*

“That the demand under Iho fapad 
Ministry of External Affairs be 
reduced by .IU. 100.”

[Need to strengthen the Indian 
: High Commission in Sri Lanka with 

Tamil-knowing; staff (90)].

“That the demand under the head 
Ministry of External Affairs be 
reduced by Rs. 100.”

[Failure to impress upon Sri 
Lanka Government the need to ex
pedite the issuance of citizenship 
rights to Stateless people of the 
Indian origin (91)].

SHRI 37HIRENDRANATH BASU 
(Katwa): I beg to move:—

“That the demand under the head 
Ministry of External Affairs bo 
reduced by Rs. 100.”

[Failure to protect libertv and 
interests of Indian immigrants in 
United Kingdom, Canada and 
African countries on the issue of 
discrimination (92)].

“That the demand under the head 
Ministry of External Affairs be 
reduced by Rs. 100."

[Failure to condemn the attitude 
of U.S.A. in respect of delaying 
tactics fcr supply of uranium for 
Tarapur Atomic Energy Plant 
94)].

MR. SPEAKER: The cut motions
are also before the House.

SHRI ASOKE KRISHNA DUTT 
(Dum Dum): I am very happy to sup
port the demand that has been made 
by the Minister Incharge for External 
Affairs. I had been very keenly listen
ing to the speech of Shri Stephen.

SHRI C. M. STEPHEN: You have 
always been listening very carefully.

VSHRJ ASOKE KRISHNA .PUIT: I
always keep on listening 5jft*id I  
listening to-day too.
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13.27 hrs.

[Sara N. K. Shejwalkar in the Chair]
The speech, as usual, was very effec

tive, very emotional. Shri Stephen tried 
to criticise the external affairs policy 
of the Government of India with lot 
of rhetoric and lot of historionics. But 
in substance he basically supported the 
policy that is going on.

We all agree that in external affairs 
there should be a national consensus. 
The national consensus demands the 
projection of our enlightened national 
interests. Our policy, ever since inde
pendence, has been to carry on the 
policy of non-alignment, trying to be 
friendly with everybody. It is not a 
question of smiling with everybody. 
But there is no question oI going out 
of the way to be hostile with others 
and take a pose which we cannot match 
with our resources and our military 
strength. This policy of nonalignmont 
was once upon a time supported by 
both the bigger power blocs but ulti
mately this policy is being supported 
by the largest number of nations in the 
world and we are still continuing this 
policy. While basically supporting the 
policy of non-alignment and the policy 
that is now being followed, I would 
like to draw’ the attention of the Ex
ternal Affairs Minister to certain as
pects and 1 would like to give certain 
suggestions. I believe that the Ex
ternal Affairs Minister has taken keen 
notice of the very fine 29th Beport of 
the Estimates Committee that has re
cently been placed on the Table of the 
House. In that Report the matters 
about our diplomatic missions abroad 
have been dealt with in extensive de
tail. In the very short time allotted to 
me I would not like to go through any 
of them because there are several 
points which I would like to emphasise. 
But I think the External Affairs Minis
try will take a keen note of this and 
try to re-orientate their administration 
in the manner suggested therein.

One particular matter I would like 
•to draw the attention of the External

Affairs Minister to which has not been 
dealt with in that Report, is the deal
ings of our. diplomatic missions abroad 
with our nationals in many countries. 
In many countries now, a large number 
of Indian nationals are staying on a 
permanent or semi-perttnanent basis. 
Unfortunately the attitude of our 
diplomatic missions in those countries 
towards our nationals are not always 
uniform and sometimes we And that 
our diplomatic missions donot keep 
close contact with large sections of the 
Indian community. We have gained 
experience in our visits abroad that 
in certain cases the officially recognis
ed representative bodies of Indian 
nationals abroad are being neglected 
and certain organisations which do not 
really represent the Indian community 
abroad are often pampered by the 
diplomatic missions, abroad. If the 
External Affairs Minister is interested 
about it, I will furnish him with de
tails. I would not like to name any
body over here.

The report of the External Affairs 
Ministry has dealt with China in a 
rather short space. He had recently 
been to China and this was publicised 
throughout the world. History oooks 
are fuil of accounts by explorers. 
When an explorer goes to a certain 
country, he comes back and gives a 
detailed, clear and explicit report. The 
report about China is just the opposite. 
It is vague, full of smoke and fog and 
I do not know what has really been 
meant to be said over here. It is said 
that China will treat the question of 
support given to rebels from Nagaland, 
Mizoraift and Manipur as a thing of the 
past. But some of us who. had been 
to those areas in north-eastern India 
recently on official mission found evi
dence from the local people that though 
there was no direct evidence of insur
gencies going on, still a large number 
of rebels from these areas are still in 
China and there is evidencve that 
military training is still going on train
ing them for guerilla warfare, so that 
they may come back and create nusi- 
ance in oyr country. These thing* 
ought to be taken notice of.
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I am not one of those who are against 
.an attempt to make a better friendly 
relationship with China, but this is a 
very delicate issue, which must be 
tackled with very great care. 1 ap
preciate the Extenral Affairs Minister 
going to China, completely forgetting 
about pride, to make friends with them, 
but are the Chinese responding to it? 
While he was still over there it is 
mentioned in this report also—tie had 
to cut short his visit and come back 
because the Chinese openly gave an 
affront, slapped us on the face; while 
lie was staying there and enjoying 
their hospitality, they were invading 
one of the small nations which has 
always been consistently one of our 
friendliest nations. These things ought 
to be borne in mind. I would remind 
the External Affairs Minister that 
often when we try to chase an illusion 
forgetting about reality, the reality is 
also lost. I would like to remind him 
of a saying of one of the greatest 
•diplomats India has produced in 
history:

q-smfar ' i r - w  

wsnnfbr fa-Hrer: n 
tf-Tifjr ri*T 
srarr * fir it

"“ Somebody who chases after an unreal 
thing forgetting about reality, loses the 
reality; the unreal is already lost.” 
By trying to be friend China, we have 
created an atmosphere where the 
Soviet Union, which has consistently 
been one of our most sincere friends, 
lias some suspicion. We have had our 
-differences with the Soviet Union. 
They have also criticised some of us; 
when we were in jail during the emer
gency, Soviet Union had affronted us 
by trying to divide Indians as pro

gressives and reactionaries. We did 
net like it. We have also openly 
criticised the Soviet Union in regard 
to Hungary, Czechoslovakia and other 
issues. But forgetting these matters, 
..basically on all major questions, the 
.Soviet Union lias consistently stood by 
#*. In the iar-away days when the

Kashmir issue came up, the Soviet 
Union steadfastly used their veto In 
the Security Council to protect u& 
Very recently during the Bangla Desh 
issue when there was an attempt to 
comer us and to create world opinion 
against us, it was the Soviet Union 
which not only helped us militarily 
but also diplomatically, strongly sup
ported us.

Certain mention has been made about 
our relationship with different coun
tries. Because of shortage of time I 
shall mention two or three of them 
specifically.

It is a fact that our relations today 
with our neighbours are far better than 
it was during the last regime. In fact, 
our relationship with the Soviet Union 
and the United States is much better 
than it was during Che last regime. 
The last regime went out of its way 
to antagonise the United Stales and it 
went out of its way to be subservient 
to the Soviet Union. But now the re
lationship with the Soviet Un:on stands 
on the basis of mutual respect and 
firmer friendship on equal terms. We 
both are now looking at each other 
with renewed cordiality and respect. 
The recent visit of the Soviet Prime 
Minister to our country proved that 
point.

So far as our immed.ate neighbours 
are concerned, I come from the border 
of Bangla Desh. Last year, when we 
had this debate, the Government in 
Bangla Desh itself was rather nervous 
and shaky because their political foot
ing was not sound enough. The pre
sent regime in Bangla Desh recently 
won a major election and is naturally 
feeling more confident and they can 
cope with us in a much more matured 
manner. Whatever may be the view 
with Bangla Desh it must be remem
bered that the Ganga water issue will 
always come up and that effects the 
constituency that I represent, because, 
unless we make a definite decision 
about having a minimum flow through
out the year, the entire port of Cal
cutta will ultimately completely be 
destroyed. It is significant that thin
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.*tl»e of .the year is the exact time of 
'the year when the Gaaga water pro
blem becomes the most serious. The 
areal problem comes up lour weeks in 
a year i.e. last two weeks cf March 
and first two weeks of April. During 
these four weeks the water flow through 
the main river comes to a level where 
if they take more than 30,000 cusecs. 
we are starved and if we take more 
than 30,000 cusecs, they get annoyed. 
It must be explained to them that it is 
a life and death question for the 
Calcutta Port. So far as flowing of 
water through Bangla Desh is con
cerned, none of their ports are ham
pered if the flow is a little less during 
this period. But if the flow through 
the Calcutta Port is not maintained at 
a minimum of 35,000 cusecs during 
these lean four weeks, then the silt that 
is gathered, damages the Port for the 
entire year. This matter must be 
thrashed out with Bangla Desh. Jn 
the Report in the very first page the 
Foreign Minister has dealt with this 
pcint but there was little progress 
towards this end. Thils affects our 
long term relationship with Bangla 
Desh and this matter must be taken 
up and it must be dealt with in ietail.

I should also like to bring in the 
matter about keeping the Indian Ocean 
as a zone of peace. This is a matter 
which effects us vitally. If we take a 
lead and try to mobilise public opinion 
amongst all the littoral nations, it is 
essential for us at the same time that 
we must remember the recent publica
tions that we have received from 
Bangla Desh and other neighbouring 
countries which show that there is con
stant fear amongst all these countries 
about India again taking a ‘big bro
therly’ attitude. But this is not a 
genuine fear on their part. Interested 
super powers may be trying to force 
■this propaganda on them. But this must 
be borne in mind and India, however 
dtfticate the issue way be, has to take 
a lead about keeping the Indian Ocean 

■ms a zone of peace.

would lik* *0 
draw fhft attention of the Fnreitfn

''Minister, before Concluding I*oui* re
lationship with-ttie EEC t^ntrfesV Our 
trade witbEnglandhas been oneofthe 
biggest for a long time. 
ship With the Federal Republic of 
Germany today is very goad. But >ui 
long-term relationship with 'Federal*. 
Germany, with England, with other 
EEC countries depends very mucn on 
what economic policy the EEC takes. 
At present the European Economic 
Community is considering very seri
ously about protectionism. If they 
pursue this line of protectionism, we 
have got to remember that while we 
were previously a commodity-exporting 
country, today we are exporting finish
ed and semi-finished goods, and the 
EEC, particularly Germany, France, 
England, Holland and other countries 
are large buyers of our finished and 
semi-finished products; if this policy 
of protectionism goes on, then there is 
a grave danger of our relationship 
with these western European countries 
getting worse in future. This matter 
must also be borne in mind.

The countries of South East Asia, 
Indonesia, Malaysia and Thailand they 
are all growing countries and they 
have great economic potentialities. 
They were under colonial rule of 
colonial exploitation. Thailand was 
never under colonial rule, but it was 
under colonial exploitation, Malaysia 
and Indonesia and other countries wete 
under colonial rule. After indepen
dence, they are also emerging countries. 
Some of them are very well develop
ed. The small city State of Singapore 
is highly developed. Our relationship 
with these contries, I must confess, is 
not what it should be. We are 
friendly with them. But, then, In
donesia, Malaysia and Thailand have 
centuries old cultural relationship' 
with us. Much better effort should be 
made for much more cultural contact 
between these countries, because in 
future Indonesia, Malaaia and Thai- 

. land are going to be economically very 
powerful countries, and this is ttie 
time when we rfhOuld try tb improve- 
our relations, notonly In ftie economic 
field but atop in the social and cultu
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ral fields $c. that a much, closer tie is 
established between these countries.

I would have liked to speak on 
several other matters but I could not 
do so for want of time. So, X will 
conclude by saying that the foreign 
policy that is being followed by the 
Government of India is the policy of 
non-alignment. If anybody tries 
(to say that the policy of non- 
alignment followed by Pandit 
Jawaharlal Nehru has been changed, 
I do not think he would be making a 
correct statement, because the policy 
of non-alignment is still there. 
Actually, the policy of non-alignment 
has been completely damaged during 
the last regime when, in the name of 
non-alignment, they had completely 
bartered away India’s real interests.

Today the policy that is being followed 
is in the enlightened national interest 
of the country. I congratulate the 
Foreign Minister and the junior Mini
ster for pursuing a policy, which has 
enhanced the prestige of our country 
throughout the world, and today we 
can proudly say that India is looked 
Upon by all nations of the world with 
‘a new esteem and a new respect.

SHRI HARI VISHNU KAMATH 
^(Hoshangabad); Mr. Chairman, ever 
feinee two years ago when the Janata 
pf India, the brave people of India, 
catapulted the Janata Party into 
power and office, and the impassioned 
Irator of the erstwhile Jan Sangh, 
tiow a leading light of the Janafa 
Party, a leading light of the Janata 
povemmeni also, came to occupy the 
Ifflce formely occupied by Pandit 
awaharlal Nehru and, later on, by 
'arious successors upto—Shri Y. B. 
:havan, the External Affairs Minister, 
lie Videsh Mantri, rather the Videsh 
Carya Mantri, with his affable nature 
ind winsome manner has been glove- 
rotting, rather globe-flying on his 
>atriotic mission of winning friends 
ind influencing people fear India, 
he outcome has been a curious amal- 
am of personal friendships and un- 
ertain inguence, The y*ar 1977 bids 
air to go down in history as the 
118

annus mirabilis of the second half of 
the 20th century. By the events that 
have been ushered in during 1977, not 
merely in our country, Sir, not merely 
the peaceful revolution through the 
ballot box which has revived the free
dom, seen the rebirth of democracy in 
our country, maybe because of that, 
but about events that have taken place 
in other countries of the world also 
one can with confidence say that that 
year's events will become the seed bed 
of geo-political developments that will 
dominate the coming years to the end 
of this century may be till the dawn of 
the 21st century. Across the seas the 
United State of America also has un
dergone a complete change of regime. 
The discredited, disgraced Nixon re
gime gave place to a new political 
order and a new government stepoed 
in. In our own Asia, the most popu
lous continent the most ancient conti
nent of the world, in our little neigh
bour Sri Lanka there was a similar 
change of political order. As the big
gest nation of the world we are the 
largest democracy in the world, but 
the largest country is China, and we 
cannot change geography and we have 
to live as good friends, if possible. 
Karl Marx once said forgetting that he 
himself was a philosopher; “Philoso
phers explain the world, we have to 
change it.” He meant by that, we nave 
to change the society and social order. 
We cannot change geography. God 
has put in justaposition; India and 
China. And in China also in 193 7 
there was a complete change from the 
old order of Mao to new order; we 
do not know where it is likely to lead. 
But they have had a complete change 
and they have set the pace towards 
modernisation by the end of this 
ccntury. And so also, we too, the big
gest democracy in the world, the lar
gest democracy at present, are looking 
forward to becoming the greatest de
mocracy in the world by the end of 
this century. That is our aim, our 
goal, and our vision. And China has 
set its pace towards a new order of 
society and a hew orientation, and in 
the same ear 197 7in a corner of 
West Asia, a most unexpected, almost 
a miraculous, event took place. The
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leader of a country which had been a 
mortal enemy of its neighbour in West 
Asia, President Sadat, ma !e, shall I 
say almcst in religious parlance, a 
pilgrimage to his neighbour country, 
Isreal and addressed the Knesset, the 
thing which could never have been ex
pected six months earlier, and we 
were all taken aback by the fast mov
ing pace of events. That, Sir, today 
after 18 months, has led to the first 
step towards peace in a part of the 
world which has been a seathing caul
dron lor the last 30 years. Should we 
hot welccome that?

My hon. friend, the Leader of the 
Opposition—somebody called him tne 

“shadow Prime Minister’, I do not 
know if it is quite appropriate to ca’l 
him 'shadow Prime Minister’ ...

DR. SUBRAM ANIAM SWAM 7
<Bombay North-East): A shadow of
the Prime Minister.

SHRI ASOKE KRISHNA DUTT: 
Shadow of the former prime Minister.

SHRI HARI VISHNU KAMATH: It 
is appropriate to say "Shadow of the 
former Prime Minister', ’shadow of the 
extinguished Prime Minister’ we may 
call him. He talked about United 
Arab Nationalism. I wish there was 
.a united Arab nationalism. That 
would have been a good thing for the 
world. Where is the unity in the Arab 
world?

Even today the papers brought the 
news that the Arab nations could not 
agree even on mild sanctions against 
Egypt. Paced with that, should we 
not also welcome the bold step, the 
courageous step, that President Sadat 
took towards securing peace and to
wards accomplishing his mission of 
peace in west Asia? 1 think we should, 
the Government should. But while 
welcoming the move which resulted in 
the fruition of peace between the two 
neighbours, Egypt and Israel, we 
should also insist, the Government 
should insist, that Resolution No. 242 
if I am right—my memory may betray 
nee, my memory is not strong,—of the 
United Nation* Security Council with

regard to Arab rights should also be 
implemented.

Having said that, the year 1977 
again saw the liberation of all peoples, 
all nations of the world, except 
Southern Africa,—Namybia and Zim
babwe towards the liberation of which 
we are also pledged, India is pledged, 
the Government is pledged; in the 
United Nations and outside Govern
ment have played a significant role 
in this regard. And I am sure that 
within a few years, even within a 
few months perhaps, these two coun
tries also would become free, and 
that will see the geo-political picture 
completely changing into one of free, 
doom, political freedom, for all the 
people, whatever may be the econo
mic domination by certain interests, 
certain Powers, over other countries— 
to that I will come later, a little later.

Now, in our own continent of 
Asia, we are the largest democracy, 
and we should go forward with con
fidence and courage and pride in our 
own heritage and with a vision of the 
coming future of our country. That 
is the first requirement for our coun
try and our Government and for the 
people of our country. We have been 
lately faced with difficult problems, 
and problems there must be, other
wise life would be dull. Without prob
lems to be solved, life would be dull 
and therefore there must be problems. 
And I must say the Government has 
handled certain issues with tact and 
fineness and firmness, though it could 
have done better.

Recently, while we have had peace 
moves in West Asia, unfortunately in 
Southeast Asia there are certain other 
events taking place, and China inva
ded Viet Nam Unified Viet Nam, 
United Viet Nam. had been admitted 
to the United Nations in 1977, only 
two years ago. after having with
stood the mightiest power in the 
world for over 20 year*. An* Viet 
Nam Has, helped by Russia, invaded 
with its troops, Kampuchea. China, 
with its declared intention of teach-
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ing Viet Nam a lesson--I do not know
how far i{ would be correct for one
.nation to teach another nation a lesson
-invaded Viet Nam, and China and
Viet Nam were locked in combat, and

y India had to face this problem, a dual
problem, of how to react to events,
and our Government played its cards
very skilfully by refusing to recog
nise Kampuchea unless and untill
Government was sure whether the
new regime had been established and
had come to stay. This norm, this

L criterion, was laid down by Pandit
Jawaharlal Nehru as far back as the
late forties and the early Fifties. When
the question of Israel was raised in
the Lok Sabha in those days,
Jawaharlal Nehru, the then Prime
Minister and Foreign Minister, reite-

' rated again and again that “we would
not recognise Israel”—recognition is
different from the establishment of
diplomatic relations. “We shall not
recognise Israel till we are sure that
the regime has come to stay and it
is an established regime” . That is the
stand which the Government of India
has taken today with regard to Kam
puchea and I think it is a correct
stand. But soon after our indefatiga
ble External Affairs Minister return
ed from China—he recently visited
China, when he was in China,
China invaded Vietnam—we had
a visij by the Soviet Prime Minis
ter, and unfortunately, I must say, we
were treated, when the Soviet Prime
Minister was here, to discourses, to
lectures on ‘aggression’ and what ‘ag
gression’ constitutes as if we did not
know what ‘aggression’ means and as
if we had to be taught. We faced ag
gression a few years ago by China, by
Pakistan. But I am glad that the Gov
ernment was not inveigled by the
Soviet Prime Minister into subscrib
ing to their thesis, their doctrine, their
theory or their stance of branding
China as aggressor. The Joint Com
munique only referred to the attack
Tjy China against Vietnam. Now I
am somewhat amuse^ and amazed
'When the Soviet Union tries to teach
Tis Or any country what ‘aggression’
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is and how ‘aggression’ should be des
cribed. The Soviet Union itself,
when calling China ‘aggresson’ forgets
the acts of aggression that it com
mitted itself, since the end of the
Second World War and even earlier.
After the First World War, Latvia,
Lithuania and Esthonia were bobbled
up by Russia, and then after the
Second World War came Stalin’s pen
etration, not so peaceful penetration,
sometimes very unpeaceful penetra
tion into the Eastern Eurpoe and
many East European countries were
also sucked into the Soviet camp.
Only Romania stood apart.

So far as India is concerned, we get
sad when we remember hoW'-auring
the Second World War, overnight
the Communist Party of India-now
unfortunately split, at that time, they
were one-obeyed the Moscow diktat
in 1941 and overnight the Imperialist
war became the people’s war and
they all became people’s warriors,
and they asked the people of India
to believe that they were people’s 
warriors. These were the events, and
then came Hungry and Czechoslova
kia in recent years.

I do not know whether you are
aware of the talk that we had with
the Hungarian friends who were here
last month. When I questioned them,
they admitted, their leader admitted
that even today, there are Soviet
troops on Hungarian soil, and we
know how Imre Nagy was liquidated
in Hungary and how in Czechoslova
kia Dubcek was sent out, I do not
know where he is now, where he is at
present.

14 hrs.

The only apologia that was made by
; the Hungarian leader at our talks

with them last month in Parliament
House was that because there were
American troops somewhere north,
either in West Germany or West
Berlin, Russian troops were stationed
in Hungary. But they are invisible
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troops; they do not come out; they do 
not show themselves t0 the people. 
They remain in the barracks. Only 
when there is troublei they will be 
called; the tanks will be called; the 
tanks will roll in the streets and the 
planes will zoom overhead. There
fore, we should beware of both our 
neighbours, China and Russia___
■*4.01 hrs.
[Shrimati Parvati Krishnan in the 

Chair]
MR. CHAIRMAN; It is for the Mi

nister t0 reply; he is listening t0 the 
debate.

SHRI HARI ViSHNU KAMATH: 
Madam Chairman, I will finish in 
five minutes.

China is a closer neighbour and is 
nearer to India. There was aggres
sion by China. But now that the 
Chinese leaders have turned a new 
leaf after the death of Mao, we need 
not distrust them. Let us give them 
b chance and see whether they are 
as good as their word. Russia is 
Janus-faced, with one face towards 
Europe and the other towards Asia, 
and it is accordingly following a 
policy. But they also, these two com
munist giants, are now looking ip. 
wards the whole word as to where 
their influence can be spread. Russia 
is naturally casting its eyes toards 
Europe but there is not much for them 
there, and so, it is now cast its eyes 
towards Asia.

My hon. friend, Shri Asoke Krishna 
Dutt, talked about the Indian Ocean. 
I also feel that the Indian Ocean 
should remain a zone of peace. The 
whole world should be a zone of 
peace, why only the Indian Ocean? 
That is the goal that we are pursuing, 
that our Government and our Exter
nal Affairs Minister is also pur
suing—Shanti, Shanti, Shanti and 
Jai Jagat, as he said in the United 
Nations. When we talk of American 
presence in the Indian Ocean, why do 
we fbrgit 'Eow strong the Russian 
power also Is in the Indian Ocean?

These are the facts and figures about 
the Soviet presence in and around the! 
Indian Ocean apart from the increase 
of Soviet shipdays in it:

(1) The Soviet use of naval facili
ties at Hodeida, Yemen which can ac
commodate guided missile destroyers 
and submarines; (2) re-fualH/ig and 
repair facilities for the Soviet Navy 
at Aden; (3) use by the Soviets of a 
17,500 foot runway, tfcnk farms and 
port facilities at Berbera, Somalia 
and additional Somalian tank and 
airfield facilities—not now perhaps—at 
Mogadiscio and Bela di Amin, res
pectively; (4) the Soviet use of moor
ing facilities off the Malagasy Re. 
public; (5) the Soviet use of mooring 
facilities and logistical aid at Port 
Louis, Mauritius and also off the 
Mauritian coast; and (6) the possibi
lity of establishment of bunkering 
stations or naval facilities for use by 
the Soviet in Angola and Mozambi
que.

Therefore, having said that, I 
would only request and urge the Gov
ernment to ensure that in the resum
ed talks with China—in the near 
future, I suppose, the talks will be 
resumed after the present dust of 
events has settled in South?East Asia- 
—the Government would take up the 
question of not merely the question 
of the border dispute, the border 
question, but also about the Mcmahon 
line. The whole question arose, and 
it became so thorny because the 
Macmahon line was only in the ar, so 
to say, not on the ground. As Pandit 
Jawaharlal Nehru admitted, there was 
no demarcation on the ground. If 
that had been done, perhaps even the 
unfortunate events of 19.62 might not 
have happened.

Pandit Nehru admitted later on that 
there had been no Macmahon Cine 
demarcation on the ground—'it- waa. 
only on the map cartographic. Now 
that wiU be taken up, lam sure ,an d  
there has been an assurance by the 
Chinese Government that so many
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issues have been unfrozen or defrozen. 
Along with those, I would insist, the 
Tibet issue also should be deferee- 
zed or defrozen. And what I would 
ask for isthis, Mr. Chou-en-Lai pro
mised in 1955 or about that time, 
during Buddha Mahaparinirvana 
celebrations here in India, about that 
time, Chou-en-Lai, the Prime Minis
ter,of China at that time, assured our 
then Prime Minister Jawaharlal 
Nehru,. that Tibet would be 
given full autonomy. But that 
proved to be a hollow promise. 
‘Promises like piecrusts are meant to 
be broken’ so said Stalin. Chou-en- 
Lai at that time followed Stalin’s 
dictum-‘Promises like piecrusts are 
meant to be broken’. Now, the whole 
situation has changed. There is a 
new regime in China, and our Exter
nal Affairs Minister, who had talks, 
was impressed by the forth-coming- 
ness of the Chinese leaders. I hope 
he will take up this issue also, and 
try to secure internal autonomy, if 
not full independence, for Tibet.

At that Banquet in Peking which 
he attended, he made a very signifi
cant point. This is ‘Sino-Indian Re- 
lations-Banquet Speech’—1 hope it was 
a big Banquet-’ . .Banquet Speech by 
Shri Atal Bihari Vajpayee’ ; in that, 
he said, referring to India’s vision:

Our vision is based on the recogni
tion that:

“while each nation must choose 
its own path to progress, the inte
rests of all countries south of the 
Himalayas could be prompted 
thruogh economic cooperation based 
on equality and dignity."

And in his famous oration at the 
United Nations in 1977, he had also 
eaid-I was there at that time; so, I 
remember it very well. Here it is:—

*‘M we realise that man’s survival 
is inextricably linked with that of 
millions of -others as never in the 
past, we Will teach the only answer 
to the requirement of our time$:

national sovereignty must adjust 
iteslf to international interdepen
dence.”

Now,putting these two pieces to
gether, I would like to make a few 
proposals to him on which, I hope, 
he will ponder.

1 agree that India’s security, parti
cularly because of our refusal to go 
in for nuclear arms, to develop nu
clear arms, is not a hundred percent 
okay, that means, we are not a hund
red per cent secure. President Tito 
had said in 1960, he told me,-I had 
the honour of meeting him in Belgrade 
in 1960-that, in the late foreties when
stalin threatened Yugoslavia and Sta
lin’s troops stood on Yugoslavia’s bor
der, then he had no inhibition, Yugos
lavia had no inhibitions, no hesitations 
in securing arms from wherever possi
ble, east, west, north or suoth; he 
said, *we were fully prepared to meet 
Stalin on our borders; but he did not 
advance1. Then with a very smile on 
his face President Tito said “in 1953, 
Stalin died and we became a little 
more comfortable.”  Therefore, to-day 
placed as we are, we should not put 
all our eggs in one basket. I do not 
know but the Defence Minister told 
us sme days ago in reply to a ques
tion of mine that we are not self- 
sufficient even in conventional arms. 
Not sufficient—-not in nuclear arms, 
we are not going in for nuclear arms 
at all, we are not even going for a 
nuclear umbrella, we are not self- 
sufficient even in conventional arms. 
From where are we going to get them? 
We should get them from wherever 
they are available and we should not 
be dependent only on one power, 
whether it be the Soviet Union or tBe 
USA or any other country, that is one 
proposal

The second proposal is that we 
should strive very earnestly for a 
Confederation of all the countries 
south of the Himalayas, takin* his 
own proposal to its logical conclusion. 
He said that the interests of th" coun-



5«7 DG 1979-80 Min MARCH 30, 1979 o* Ext,: Affairs 5g&

[Shri Hari Vishnu Kamath] 
tries south of the Himalayas should 
be promoted through economic co
operation based on equality and dig
nity. We should promote a Confede
ration of India, Pakistan, Bangladesh, 
even Nepal, Sri Lanka and Burma and 
I am sure if this is put forward ear
nestly, with all the stffeftgth at our 
command—we are the biggest nation, 
th largest democracy on earth—it 
wS'Icatch. It may not catch to-day 
but it may catch tomorrow or the day 
after. Had anybody dreamt at any 
time that there should be a European 
Economic Community and a European 
Parliament coming into being? That 
has happened. Then why can’t ;w e?..

MR. CHAIRMAN: Please con
clude.

SHRI HARI VISHNU KAMATH: I 
am concluding. Please be a little 
more patient. Please give me two 
more minutes to make two more pro
posals.

I, therefore, suggest that we should 
puf forward our proposals for a Con
federation and failing that, a South 
Asian Economic Community like the 
European Economic Community 
which may ultimately lead to a South 
Asian Parliament and perhaps later 
on to Parliament of Asia and Parlia
ment of the World. Jai J&ifQt.

Lastly, I would say China suspects 
us because we have the 1971 Treaty 
with Russia. We have not bad any 
such treaty with any other country in 
the world. I do not say it is wrong. 
I dofl*t but to disabuse China’ s mind 
of any suspicion about us we, on our

part, can offer such a Treaty of 
Peace, Friendship and Co-operation to- 
China, after the border question is 
resolved.

SHRI K. GOPAL (Karur): Dr. 
Subramaniam Swamy is very happy.

SHRI HARI VISHNU KAMATH: I 
have made three proposals which I 
hope the Government will fully and. 
seriously ponder and consider.

I cannot conclude better than by 
recalling the vision that came to Ra
bindranath Tagore when he wks at 
the apex of his power—poetical and 
intellectual. That is the vision which 
we should all have. 1  am sure the 
Minister has it and we all in India 
should have it and mankind also 
should cherish that vision. What is 
that vision? With that I will con
clude. Where the mind without fear 
and the head is held high.
Where knowledge is free.

Where the world has not been broken 
up into fragments by narrow domestic 
walls,
Where words come out from the 
depth of truth,
Where tireless striving stretches its 
arms towards perfection,
Where the clear stream of reason has 
not lost" its way in the dreary desert 
sand of dead habit,
Where the mind is led forward by 
thee into ever widening thought and

action,
Into that heaven of freedom, my 
Father, let all mankind awake—  
Not only my country awake, let all 
mankind awake;
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SHRI SAMAR MUKHERJEE 
(Howrah); Madam, Chairman, the 
international situation which we are 
now discussing, is changing very 
rapidly and the recent developments 
have a significant bearing on the 
course of other developments in the 
world, particularly, in Asia and the 
South-Asian zone. The time at my 
disposal is very short. That is why 
I am stating only the positive policies 
from our party. The attempt on the 
part of the Government to develop 
the friendly relations with all the 
neighbouring countries is a very wel
come attempt and it should be con
sistently pursued.

Here comes the Question of nor
malisation of the relations with China. 
We fully support the stand taken by 
Government of India to send its 
External Affairs Minister to China to 
have dialogues, to improve relations 
with China. Due to sudden attack 
of China on Vietnam, this link has 
been temporarily disrupted. But, we 
want that Government of India should 
again pick up that link and try its 
level best to develop relations with 
China asi early as possible.

I am not going into the reasons. But 
now, I see the policy of the Govern
ment of India to extend its relations 
is being attacked from various corners.
I think this is a wrong attack and foe 
general policy pursued by the present 
Government to develop friendly re
lations with all the neighbouring 
States should be consistently pursued 
and from that any diversion will only 
help the imperialists to come into the 
picture as trouble-makerg and create 
illfeelings among the neibhbouring 
countries.

In this respect, I oppose the stand 
which has just now been expressed by 
my triend, Shri Kamath. This is a 
question of reopening the Tibet issue. 
AH this has been discussed and settl
ed. So, there is no question of re
opening this issue, In a way we have 
already accepted the sovereignty of 
China over Tibet. Silence of the

Government of India on the question 
of the • judgment of the Pakistan 
High Court on Mr. Bhutto’s hanging 
order is not at all helpful. The world 
public opinion has raised the demand 
of clemency; but on the plea that we 
will not interfere in the internal 
affairs of Pakistan and we shall not 
remain silent. It will be in the interest 
of democracy—general people are 
in favour of Mr. Bhutto’s being given 
the clemency—that he should be 
saved from the gallows. Even the U.N. 
General Secretary has expressed this 
demand and various Governments 
have also raised this demand. Very 
recently, in the Conference of the 
Arab States, they have decide’d to 
move a joint resolution to raise this 
demand. But, what will be the conse
quence if Mr. Bhutto is put to hang
ing? A tremendous repercussion is 
feared and then there will be further 
turmoil against the present military 
rule in Pakistan. Actually, the issue 
is not of Mr. Bhutto's personal life, 
the issue is whether the military Gov
ernment should exist or whether a 
democratic form of Government 
should come into power. The ques
tion is linked up with the announce
ment of the coming election. Now
he has become the key figure is
mobilising the forces of democracy
in Pakistan. In the coming election, 
Shri Bhutto has become a real chal
lenge t0 the military rule now in 
Pakistan. That is why the Pakistan’s 
military administrator wants to get 
rid of Bhutto because he fears in the 
coming elections Bhutto's party may 
get the majority—if there is a free
and fair elections. This implication 
must be understood and Government 
of India must raise its voice demand
ing clemency for Mr. Bhutto.

Madam Chairman, our foreign 
policy is non-alignment. But the 
main question is what should Ee the 
content of this non-alignment. It is 
true that we are talcing a stand against 
neo-colonialism and against imperia
lism but still there is vascillation and 
weakness. I will five some exwnpe*
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I do hot agree with Mr. Kamath re
garding his views on American base 
in Diego Garcia and its strengthen
ing of the fleet equating with Soviet 
presence of the Naval forces in Indian. 
Ocean. Equating of a socialist coun
try with an imperialist country 
is the weakness of the Government of 
India's policy in foreign relations. We 
have to see who is the real enemy of the 
people. Is it the imperialist forces Or 
the socialist forces? Who is creating 
trouble in Bangladesh, West Asia, 
Rhodesia and South Africa? All this 
is nOw quite clear. Where there are 
reactionary forces they get the back
ing of the American imperialism 
both in terms of money and modern 
sophisticated weapons so that they 
remain in a position to dominate and 
intervene in such a way that the 
world-scale national liberation 
movements and advance towards 
democracy are curbed and suppres
sed. (Interruptions)

Friends, you have to keep in mind 
that the Government of India—India 
as a whole, has taken socialism as the 

4 objective of our county. That is, we 
have to go towards socialism...

AN HON'BLE MEMBER: That is
Gandhian socialism.

SHRI SAMAR MUKHERJEE: So,
in India this battle for socialist ideo
logy is coming more and more to the 
forefront and the superiority' of the 
socialist system is asserting itself not 
only here but also elsewhere. All the 
newly lihrafed countries are taking 
to socialism. The same thing is 
happening in Africa. This shows that 
socialism is the superior social system 
in which system the question of un
employment, the question of poverty 
and the question of exploitation have 
got solved basically* We cannot get 
rid of unemployment, poverty, oppres- 
sion and social injustice unless we 
fully change the present social system 
arid go into a socialist system. The 
present social system in India is of a 
composite character—having the as
pects o f both capitalist and feudalistic
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system. That is why in India dis
parity is day by day growing because 
of this exploitative character of this 
system. That is why the Government 
want to keep equi-distance both from 
imperialist America and socialist 
countries and they equate America 
and socialist countries at the same 
level.
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That is not anti-imperialism, that is 
not a fight against neo-colonialism, 
which is the policy of the group of 
imperialist forces where America is the 
main leader. What is the purpose of 
the agreement just arrived at between 
Egypt and Israel aided by America, in 
which Mr. Carter himself took initia
tive? He went to Israel and Egypt- 
What is the main purpose? The main 
purposes is to strengthen American 
base in Israel and Egypt Israel is 
their main base. With this agreement 
he has been able to win over Egypt 
Immediately after the agreement is 
reached, America has promised econo
mic aid and supply of arms, sophisti
cated arms, to Egypt. Even in today’s 
paper it has appeared that America 
will give aid worth of Rs- 4.5 billion 
dollars. About 3 billion to Israel 
and about 1.5 billion to Egypt. What 
is the purpose? The purpose is 
that they want to divide the entire 
Arab countries because the direction 
of the entire Arab movement goes 
against Imperialism. The Arab 
countries want full independence and 
sovereignty and they want to have 
an independent Palestenlan State. 
India has accepted their policy 
and the position. We have sup
ported them and that stand is a cor
rect stand. But if we see the role of 
American Imperialism and their stra
tegy—thereby now they are successful 
In bringing about the disruption in the 
entire Arab movement—yon would see 
that is wlTy they would continuously 
pursue the tactics in strengthening the 
naval base in Diego Garcii. This is 

from "Business Standard” I am refer
ring, which they have decidcd to 
follow; They have decided to have a 
base in the Indian ocean for their Sth



Fleet permanently. I quote here the 
aews item:

“The American aircraft carrier 
ConstallafTon sailed from Subic Bay 
in the Philippines on March 8 ac
companied “ by a destroyer and a 
cruiser. The Constellation carries 
about 50 fighters and attack nivcraft 
plus some anti-submarine aircraft 
and four E-20 Hankeye aeroplanes 
which can do much the same job as 
the E-3As. The United State* has 
sent similar carrier groups into the 
Indian ocean an<j Arabian Sea at 
regular intervals for several years. 
But now there is a serious talk of 
basing a large group—a Fifth Fleet 
in the Indian ocean permanently/'
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They want to make this base a perma
nent base. Whereas the UNO hns pas
sed a resolution that the Indian Ocean 
should be a zone of peace. Our Gov
ernment has also put forth the same 
demand, the littoral countries also 
raised the same demand. Who is defy
ing the UNO Resolution? Is it the 
Soviet Union defying your demand or 
the American Imperialism? It is not 
responding to your call, it :s not res
ponding to the demand of al the litto
ral countries. They are not only defy
ing the UNO Resolution but also they 
are strengthening Diego Garcia base 
because they want to dominate the 
Middle-East, South-East Asia and the 
entire region of Asia. Now, here lie1" 
the danger to the security not only of 
India but also of the littoral and other 
South-East Asian countries. You have 
already known about the role of U S 
imperialism when Bangladesh war was 
there. Can you equate those two 
countries USA and Russia when there 
was a war with Bangladesh? Even 
from that experience if you fail to 
learn and try to equate between these 
two it shows that though we are pursu
ing the policy of non-alignment, we 
wiijrtf to keep the American Imperia
lism satisfied so. that we can gain some 
monetary help or some assistance 
froi» #«nL But America will not 
give you monetary assistance without a

pre-condition involving its imperialist 
interests. The recent example is the 
nuclear .fuel supply. What is it doing 
now? America is blackmailing us 
in regard to supply of nuclear 
fuel to Tarapur. What about the 
Soviet Union proposal? The Soviet 
Union has come forward to help us. 
I have read in some nears papex 
about this. There is no agreement 
but they are prepared to supply nu
clear fuel for developing our atomic 
power plants. So, it is wrong to 
equate these two countries and this 
must always be kept in mind. In 
coming days, fights between the forces 
of imperialism and forces of freedom 
and democracy are bound to intensify 
on a World scale. And there* the 
lining up will take place. In this 
what should be the role of the Gov
ernment of India? Here, the Gov
ernment of India should be firmly in 
the camp of the anti-imperialist for
ces; it should be more assertive and 
more vocal. Instead of expressing 
positively the stand of the Govern
ment of India regarding this rocent 
Egypt-Israel agreement, we want that 
this agreement should be bitterly con
demned. What are the Arab coun
tries doing? Simply expressing our 

. stand shows that there is weakness, 
that we cannot denounce American 
Imperialism. That courage is absent 
that courage must be shown. This 
does not weaken our independent 
stand, it strengthens our independent 
stand. Wherever necessary, we can 
have some agreement with America 
regarding technical collaboration, cul
tural collaboration, but when America 
game is there to disrupt the Arab 
movement and deny the Palestenian 
people of their right for an Indepen
dent state, we roust make known our 
stand in strong and clear terms. Egypt 
an<i Israel have entered into an ag
reement with the support of Ameri
can imperialism; they are now con
solidating the aggression conducted by 
Israel during 1967. Israel has not 
agreed to vacate all those areas, 
which they occupied. We have op
posed. this and we support the Gov
ernment of lndia’s stand, but it i* our
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belief that this opposition should be 
done in a positive way. We should 
not have a weak approach towards 
this problem. Our Government should 
firmly condemn this agreement in 
Middle-East because it has very seri
ous consequencies.

The Government should give recog
nition to the Cambodian Government. 
Here also, the Government has shown 
weaknesses because the new Cambo
dian Government is formed ty  the 
people of Cambodia; it has not been 
formed by Vietnam. That is why the 
Government of India should come 
forward immediately with its xecogni- 
tion.

China says that their forces have 
vacated Vietnam but we find that some 
area is still under their occupation. 1 
have seen a Vietnamese statement, 
according to which at 17 points. 10000 
strong army is still there. That is 
why, unless this complete vacation is 
there, negotiations cannot start. In 
this respect also, the Government has 
taken a good stand; we fully sup 
port that, but there also they should 
also assert that education should be 
complete according to the historical 
Line of the old border so that the 
negotiations could start and all these 
disputes settled through negotiations 
and not by a war.

In general, though we are in agree
ment with the foreign policy of the 
Government of India, yet these stances 
should be clearly focussed and the 
role of the American imperialism must 
be openly denounced.

n̂sflfssr < whs fir
$  flwrr Sff rf SJTR & I W  'Pt
sTPT-ewrpTpfr <nf?ftft qflr ir ii^
fffr *>t ‘fifatft JHnr̂rw
% JRsft 1 g fa nr 3r «Ptf
«fTTO*V ftra* *r* writ |
*rr wtrt *r$f | 1 «nfarcft qpc
'̂wwr ijtaT i $faw #  *pwt

p <nr «rr wt *n*r wsniwfe *i» 
m m  *  ifiro wtaft w*

fa wm if 5ft w m  iffift

«ft 1 sfter fa **1^ $ fa*»ra r
*n€f *T WBCTSrft *FT
3ft fa TOt «f¥ I % ’ fTp? $ fa 5*T ift &£t
grt? % VO TTtfo Oo VCTT WXf fr
qTf̂ p f art «p  ̂ 1 w&~
w w c  *ft mm $ mv
’efnFcft t s r  tftr srrtfT fansft ^  $  ?n«r

vsr l ^ « n i  f »
WTrT $ fa ’TTCf T*T ^  HPT 
TTfwt vf fvmRT ?T§r TST ?WcfV I

3R 7TT TTS? |  f a  **F*m ^TWrtVPT f t ,
cftTO5r f t  %f ix  r̂nT-trms’ m r
fu ff 1 ft *w?rr & fa«Y ^rf €r

<CTF f^STlf 5<TT ifT I jftfcT *TF5T
5TfT <rfk?r #?J1K H T’lft «ft I

*n̂ r rR's % sflr ?*n̂ : «ft f  ©
I' w t ^  3n5TT

'an# ^  wm ifrr ?f ^  *ft*RHT*r «rc 
wrr^n»r f*F*n i j t o  ŝftr % T.t^r ^  
srftr t r̂¥V ^srg % H tfim  ^  w n  <Ttf̂ fl
«r5tt H  t& trt f t r r  w rr^ fw n  ^  nft f^r*r- 
?t tw  ^  f%*n 1 fprarfar h  A  *F r̂r ^i^df
f  fa  w m t  m f ?>tt fa  arar *rr «tt at 

f^ ir  #?ft fsprr rnp ftsnr v t  sft ^  fa^ 
f  tr tt*f s*r ^rfro m  m , «r 1 sftt?e n it  ?ft 
t*rr «tt ? w t  ^  ^  ^t maf «trt
n ff <ft ? $  ?nrf t o f t  * S t  h

jt s  «r$?f fir?r ^w>t A  mim  ̂ m n k
w h t  srr̂ cTT j  1 #  vtar m x g :

“The Prime Minister, Mr. Morarji 
Desai, has expressed his profound 
shock and distress at the outbreak 
of hostilities on the northern bor
ders of Vietnam. This has created 
a situation endangering interna
tional peace and security. The Prime 
Minister expressed his earnest hope 
for the immediate restoration of 
peace and, as a first step, stressed 
the urgent need for the withdrawal 
of Chinese forces from V’&tnam.”

farere p rft  fifo r  qyt #  snrar fatr ^  » irgt
crr HftljjH VlicS ?KT ,5#*fW  fa®TT »WT | « WIW
t̂ ^  *rft fa $jt *«%qr vt

irot vm  wnr It W 1 1
i^r f 3fa* ̂  w i 

i f^fir%viWy 
% fa fa r ft  ^t qfa?r v r #  ftftf, fatft <8t 
ww» f?WT% % firij «rmr wt vf^hiw

I fa is  wife k % wrc aipift fwnw<
frfi^ 1
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iprrt f  fa w  *
|i ****# & 1 Ŵ ginEr 1975
Ht Pn>£ t  qyrefrr t r ^  fflrfVratf 

n ftft w«rr*r *reft <ff » n

$ :
“The Indian Government follow

ed a consistent policy of seeking to 
normalise relations with China. &- 
Chinese Table-Tennis team came to 
India in February 1975, at the in
vitation of Indian Table-Tennis 
Federation, to take part in the worlt 
Table-Tennis Championships. Simi
larly, the Indian Government agreed 
to the Chinese request to instai 1 
general talex link at its Embassy 
in New Delhi on a reciprocal basis 
India also supported China’s candi
dature in international organiza
tions like the Asian Development 
Bank.”

aft qifarcft htvtt  % m r «wt n

*PT ^  $ I ?T
*Pt *rf<m fa m  1 f a *  % n w  n *

V^TTX 'TOTWI q?wr WfWlT # ^  ^sn
w r  n  iN r ^TRffr $  arc *5Rr

vtt ([ fa $*r JTnt̂ r fkff snr $ ?it
*?r *  mqfa

#  *ptt m s  |  tftx mff wm r $  %  w w  

Saw tf*rar ^  a w  f ,  apn 
f i ^ ^ ^ f ¥ w t i x * w e r  t ?  m  n jr  

,p^t, ^ 1% r *n£f, im fvt t *  *n
vrrft <w ^  *tmi |
$ snr q j ?rft <tt *rrisnfifoPT $  

$ 1 m  fa iyp «ftT
m t i 1 5*3 «rr fa  tffa*rcr 

ff«r *  «r«r & rttt jn rft v  «nrr Sr *w - 
fa *n?»fh Sr̂ mpiT jf *faft *rftar 
%wwm

iw # « r j $ »fr m^mp#hr*«PTC iftfaqra 
$ «w  f^Tft tftafr *  t& f  *ft

m  ^  ifh * fatf % nf 
P ro «m i< f  $  t iwfT ^
TOT «!ff $ ^  qiftaww «  m* 
v r r  f^N nssr f ,  qTfy w tw  w f t r  gsrfr 

m  w  |, <fWr ^  f  1
wwftfwwrf 1 »»nf f  ^wr awnr | 
w ev *N w h n riT 5̂ | lik iff ift
m fv*n |  ifr  f  $ * * 1 ^  w  *  w nw i
^ k ^ f'fr tr  tjwtI  ?

i  f *  m g*w ^ t n r  ^  WRT
«JT I W f  ^  ^ ?

wwir fe*rr»r w  t  n  m  ^  f  ^  
f t  ^MT ^  *r*> ^  n r  ^

t  arsrrt r̂?-err f  1 T̂*r«r?rr 
fa srs ?r  ̂ t̂*r sp̂ nrr ^  f  1 «wr 
s?r̂ r ?fjr f̂lrrsrr t

tfrr ff? *t«ft ^  ^  P w rJ
trf̂ nrr  ̂wr f̂ «rr ? TfwuT «  r̂w tftfnrc 
«tt 1 wrfisr’c T fw  3 ?fr # «ft fawr ^
5®ar^i®,Tm5T̂ ff̂ ,nf 1 wt*rws^^ ftfTftrw 
^  wrn tirr | » fffT n f  n  n f

3TT?T 'Tg’SCT fa « *w t  ^  ^

% fa ^  *w> t|, ̂ rn y  ̂ mr *
xst 1 ^ ’S®̂ T ”<rrs<TT  ̂ fa faw
m«r t̂̂ ft ^  n  ^  t o  *rrwt, Tfftnrsw *rr 
<m^Ta c r n *  > n ^ ^ f c < * t ? w
ap̂ rfr 1 fan «rnccr TOOT ̂  ’•TTCJT 9RnT 
^ 3?R f  n t  ̂  fa fas < ^

9R  fRf fVTSTT eft OTfiflr | fa <5V
^ ', ?*ttV cTCK 1 n  ^  ^  t  <
5TM nt $*T >P  ̂S ̂   ̂^  f 13'

arr ^  fw n  I stfaT w r t ^  «w
sn?r*jt?r *ft ^w niT ^  r&n t j r g
^  flRT fa vTcrvrn arw \ vmn 
i 9 6 2 ̂  **  wsr tt  3 w  «n ?rt v f «mt*n
3 **n fam ? x fw  # wr fa^r *ff •

^  tnr 1 
?m  xrrx ?fr 4 w'nA 3mvr<t ̂  f ^  & m  
^T»r vte vtsTT g 1
5*r5n fam Êr fhjt W7 »nn *rr;

“Mr. Kosygin not to make an issue 
of the matter and to accept Delhi’s 
clear view Moscow then opted f°r 
calculated restraint and even refus* 
ed to condemn the Chinese attack 
much less to denounce it as “aggres
sion.” Instead, Pravde, in an edi
torial entitled “ ‘In the interest ot 
people and in the name of universal 
people and in the name of universal 
days later, on October 25. “As for 
the Soviet people, they see the state
ment of the Chinese Government a* 
evidence of sincere concern over re
lations with India and eagemeps te< 
bring the conflict to a halt"
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[<fi«faTCTt*r«pa3 
*r?^r«iTTftTOT  ̂i «nars*lr*rs«nirT*stw?ft 

fa  S*r #  ro s  *ra ft It i

Sto | t

n̂jr wp <tfvr?r f*w* vr srara &, 4  
m m  $ fr ntfWr grfSpR ii,*
% ftrrcr wra finrT aft * $*rcr star
t  i 4t % vrfvm ffOm * t  fajRft foraT 
g, «ftr fqTft <ra?t x̂ *fV i

% mfmr, ■srnprr *ftr nWf vt «mr
frqr yttvm *ft ytre <rt p f t  $ ww
*t*(ft <PT»TT I Vtfef5H STfT *5T WT
*$hrfe t, «?t «frr t  fa T fa * n r  tt «rwr
w a r  ' r i h r r ,  w r r  ^ f a f i w  sftt^ t i r ^ t  w r $  w k  

^ s M f R  T O T  * F ? T  :

“Indo Soviet ties: strong like rock.”
<rt apr ̂ W%f*w *n| *1^ ?ft ^  aft $*ft f  *i?rcf 
$  5 ^ r f t  ? T 7 K  ^ t  w f i  * r ?  < t® @ t ^  $ t» !T  i

4 w r  Tftrai *n it m, anrcr ®qr ait 
srnrw <r*r 3 arnrar jj, wffa t  trrofhr

jlft $ I * *  ST?T *T VTHPRer
tftfipra *r£m *f %, w t  *t$  f**nf srflr w* 
**«nr fc i wfiwr attorn vt *fte?ft ^r 
t « r t  f  « r k  a R R i  £

vrwnraRKT«Fi*iT far ateft
3 m R  ^  i

r n r # ^ f r  $  f e r n  * n w t  ^ f i n r t  3  w k  ? m r  

^ # faRT ?PG? % t^RaNft
^  f a i r r  «t t  « f t r  f t n r  * r c $  %  ^ n :

»w w  fr*n, fm t $rfcr *rr*rm 3 w«r«jr«t 
®ft, f«r ij?r *r̂ , *Rfrt?p pr Tftnrr ^ ’phpt 
^Rft MiHg3 f  I

«n?r v% |  f«p nrw <Jt xftnrr ?*n* 

WROrr̂ Ô TO ^ # ?TRT ^ ®pp ’SRRSnV
W f x  l ^ w T s f t  a f t  f ¥  ? R 5 r  » t f V  <4V, s E i r n r v  « b t  * rr* r

#PT » SCTISV % sWRT >PfT ^t T̂jft, qpff 
TO  «ffr ̂  TOT «TTS?IT ̂
5iK nm »rr mxogvonwo *  mfvw
*  *i*rr, ar̂ t wrt ^  i vt
*w tft ftwPBT ftr*rr, ?rr?r ^ ■gnsnft *Ptf 
«Ptftw ^  ?nit wrft i (wnww) Tftwrr * 
flWlO' «ftr <hrH<yj[!0- ^̂ Nft ^  Vt$ W  aî T 
^ I ?ftf <d*̂ Hi vp^fimnr tft f̂ tvnsrr {
This is immoral and means intekle- 

rence in the internal alTalrs o| this 
country. I will request the hon Min-

•*rifot recorded. ■ '

ister to say something about it end 
■what action has been taken in this 
connection by our government.

MR. CHAIRMAN: Please try to con
clude now.

SHRI KANWAR LAL GUPTA: I
have taken just ten minutes; I have 
hardly begun.

MR. CHAIRMAN: Irrespective of
how much time you have taken, I 
have to go by the number given by 
the whip. You have got two minutes 
more.

SHRI KANWAR LAL GUPTA:
MR. CHAIRMAN: Please do not

make such remarks about the Chair; 
such remarks are impermissible.

SHRl KANWAR LAL GUPTA; That 
is by the way.

MRTCHAIRMAN; Then it will not go 
on record since it is by the way.

SHRl KANWAR LAL GUPTA: 
agree.

srps »̂ft *P*3«rr fwinttrrc ^ arft 
strt *iSt amft fir?r # <ft f*F r ^ |HHr'*
w n  *vrf̂ v i fsrrtt ^nsrc *f wp Pp afBt 
*w^f? ir^f^iw JT̂r  ̂ i 55̂  argt ?np an»fi>rft

fTH-T̂ fT̂ Y ^  #®t(T #WTI ^ 88 It 1
a s  *f % %awr 5 ^  f ,  wft m 

wn vt f w m  fvm  ̂ 1 w*t amĝ  f'
Pp W JpT an*T *F̂, <Tt ̂  ̂ T̂*IT f*P *Ŵ̂ \C 
*3[fSaftrfr ̂ t an# ?ft sir ,pt^ ^ ̂ vcrt 
^  ^Nt 1 *(% jgt? v??n 1

ww *ft t o  *  *i?ft *$*? 
wrt wtw *ftt fwn̂ rT ftr afNH ^
t»  i  I. ^ m o  ^ m* ^t ̂ jnSt iftt-

wrvn ^ fimmv tc ftnh
i962^f^wn:«^irf^iT«ik»rwr 
$  NN>̂  <nftsm?r ^ f , t t  m  «̂ t 
fm vK  kw W  ?ft ?re«ftT #t w m * 0  
i f t ^ « n | i n ^ f t * r i ! ^ r ^ r ^
# ift 1 *5 W fc  t»
am % * i 3*n*T «wt?t ̂  ^

* «rtc*tw thrit *m rc f  r ??rf%r9
«raETT *?t X* q ^ ^ i r  ^
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^ sit «nw A ait 8̂rri
*rsr frre $f f*p kt*t $l4w
Vfw liH vff <jwfi ŝ lf fc i *rnsr Hifoww ^ 

 ̂*r«ror forr tf'vnpn *  <mr **
$ I îfr JTSTflf *T WTOT Vt t*Z*T 3R JHft» fSRT 
THF9T *!$ | fVTfc 2TT W  ? W'lHSfl id <4 I

JJo tffl'o tTo #. *¥ 4 V̂ TT
jjo Po n̂?o  ̂sfr»ft ̂ Tffr I', *rtf tpt 
*̂?fl |> I f̂*P*T Sfctft Wf Wlfl  ̂f*F

t?rc^ irtfz  ’tt f w w  w-'i t 
!sft aarr̂  $ 3?tt $*r  ̂ *Ftf v̂ sftirr̂ w 
*r̂  Mrr i g?rt qr ^  ht̂  mq; £ err 
gnflR' sfFT-sifirT^w iWf Tt ^m rr 
% *TTT 5PT f̂ FTT. .. (nwenw). . .

ME. CHAIRMAN: Please conclude
now. I have already given you two 
minutes and you have taken three 
minutes more. Please conclue now.

V*fT WTPf ♦Jcm : %TT H»'̂ T fc fa> *TPJr
ti f̂Vw ^ ŵp:r ■$, 3w*r w-Sta 
staff i

sferfyzr * * ov jto «ft f  *mt
smr ?r*rr<r f, i qfcsrTgfl «i? *t f*  jt 
fcwr|i Trê raTrf̂ Vaft«rfwnfaetyret 
•fir ̂ pt fo?t£ 11 5rn? <rc
3rt2r*Hfl fi$»gWI W H*RT fitTf?T$[, Ŵ T% SfPTM 
% sttf: 3 i Trrrfgt $  mn f*rr, t  qrfcr m  
*i vm , #fa»r tprrft- ’rfarffcrst 
w ftp  ^nrr? Ijr i ft «Mt »re>ra *t f^er 
frat, gw 9Ft v̂?n#3r »fV ^  ftr*rr i 
^ arPFerr ott? ârurr
^ r t ^ t  srflr f%irr *rr f t  ^ r t o t  »n n fr  i

^  5Tjfo f% T? yt ffBT qrfa?ffir€t 
IWTf)- ^......

W»r «wt («ft ww ftnjrTV nwftfl) :
__

*ft W  S(W *J*W : an?r i
^  eft # % ssrn̂psT % *nr€t «trt r̂̂ f t

Wfaw  ̂ ft? *fcft ir?>w w #*fsr t 
^  ftr fR?r rrw|*ftar ,pt ̂ rnr  ̂i 

# flffl' iniT *f?T ̂  >?Tj«pn̂fe  ̂Ihancf ît 
^  <rn|*r 1ip mr̂ ft vi fjĝ -jrw  ̂«wt hjt j 
. . . .  (•WWW). . . .

MR. CHAIRMAN: I have caUed 
the Minister at State Shri Kundu. 
Please sit down.

•fir NhPt ffinr p̂d : nt̂ ŝ r
*PTWT  ̂ I

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SAMARENDRA KUNDU): I 
have been listening with rapt atten
tion speeches made by hon. members 
of this House. I must say that the 
speeches which have been made so far 
are indeed very much thought pro
voking, illuminating and pulsating with 
ideas, it would not be proper for me 
to refer to every distinguished Member 
and make a reply, which 1 think my 
distinguished colleague will do.

We are indeed thankful to Shri 
Kamath that he has found out to 
plead for my colleague who does not 
need any support.

MR. CHAIRMAN: Not even yours?

SHRI SAMARENDRA KUNDIj '
Support means—among colleagues
there is always. 1 shall go through 
some portions of m y speech which 
are written. If it appears boring, I 
hope you will excuse me. Whatever
I speak, I will speak from my heart.

MR. CHAIRMAN; His heart wilt 
emerge through the written text.

SHRI SAMARENDRA KUNDU: Hon. 
Members had spoken at aaat length 
on the recent developments :n South- 
East Asia and therefore, 1 prefer to 
begin with that. Nowhere has th? 
struggle for their independence un
dergone such suffering and devastation 
as in Vietnam and, to a lesser extent, 
in Kampuchea. No people have evo
ked such admiration for their heroism 
and their fighting deternv nation as the 
people of Vietnam. No Nationalism 
has proved its mettle as much as the 
Vietnamese did in their protracted 
struggle against first the French im
perialism and later American inter
vention. It was our conviction from 
the very beginning that the struggle 
in Vietnam should not be reen in ideo
logical terms, but rather as the fulfil 
ment of Vietnamese aspirations for 
freedom and peace. The whole 
world, therefore, hoped, when peace 
finally came after American with
drawal, that Vietnam as also1
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Kampuchea and Laos would settle down 
to the gigantic task of reconstruction and 
and rehabilitation of their respective 
nations. We also hoped that co
operative relationships would develoo 
between Vietnam, Laos and Kampu
chea on the one hand and Ihe coun
tries of the ASEAN, which belonged 
to South East Asia on the other.

This time last year, the situation in 
<ttae region looked promising. The 
dialogue for cooperation and build
ing up of confidence appeared to b? 
going on. Numberous visits were 
exchanged by their leaders and it look
ed that the process at reconciliation 
and the re-establishing of age-old con- 
tracts were on the way. We welcom
ed that all three countries had join 
ed the nonaligned movement and hop
ed that these principles would provide 
the basis to bring stability to the re
gion. Hon. members know how 
strongly we believe in genuine non- 
alignment. Genuine non-alignment 
has been the sheetr-anchor of India's 
foreign policy even since our indepen
dence. That most countries which 
achieved the independence in the last 

i three decades have joined the non- 
aligned family is idicative of the con- 

' ceptional soundness and indispensibility
- of the policy of nonaligned. We percei

ve nonaligment not as a negative phi
losophy of taking advantage of differ
ences between Great Powers but as a 
positive policy based on independence 
of action and judgment.

At the same time, it is necessary to 
ensure, and this has been the policy

- of the present Government, that non- 
alignment remains genuine and pur
poseful and steers clear of rival power 
block complex ideological conformity 
and the pulls of confrontationists 
multilateral military alliances. We 
are convinced that no attemot either 
from inside or outside can weaken or 
deflect the movement if we remain 
genuinely nonaligned and faithful to 
the principles proclaimed by the found
ing father* of the movement as early

1961.

It is necessary therefore at the pre
vailing situation to reiterate some of 
the basic policies which we believe in- 
We believe in Panchseel also, which 
in short means non-use of force and 
non-interference, respect for the ter
ritorial integrity of each other and on 
that basis the scope for cooperative re
lationships as between independent 
countries free from great power mili
tary alliances. Having said this, I 
must say that we are shocked to know 
that there was a setback to that posi
tion during the last three months. 
When we learnt of the tensions build
ing up between these neighbouring 
countries, we expressed our hope that 
they would be settled by peaceful nego
tiations. We had no love for Pol Pot 
regime either which practised harsh 
and brutal policies. Hon. Members 
would care to remember that while 
hoping, in due course, for better rela
tions with Kampuchea, in 1.974 we deci
ded to withdraw our mission from 
Phnom Penh. Following the develop
ments early this year, the sstuation in 
Kampuchea continues to be unsettled.. 
Until such time a sstability is estab
lished, the question of recognition has 
been deferred. Our approach is en
tirely in accordance with the principles 
of non-alignment and desire to see 
stability and reconciliation between 
independent nations of South East 
Asia. We hope that the situation 
will evelove where the cherished 
aspirations of independence, progress 
and of friendship and trust would 
reduce dangers to international peace.

15 hrs.
We were indeed shocked and distres

sed to leam of the massive armed 
attack by China on Vietnam. We 
aware that the relations between Viet
nam and China had deteriorated, that 
there was tension between them, and 
were aware that the relations between 
Vietnam and China had deteriorated, 
that there was tension wtween them, 
and that China had concentrated troops 
on the border. While apprehensions of 
conflict were in the air, the :iatur^
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and timing of such a massive conflict 
had nowhere been precisely anticipat

ed. As soon as we came to know of 
this massive attack, we did not lose 
time to put forth our views effective
ly on vthis issue. We did not hesitate 
in calling for Chinese withdrawal 
from Vietnam at a time even when 
our relations with China were at a 
delicate stage, having been unfrozen 
after nearly two decades.

In order to seek concrete ways to 
defuse the potentially explosive situa
tion created by this conflict, we im
mediately had diplomatic exchanges 
with a number of governments. Un
derlining the need to uphold establis
hed principles in relations amongst 
States, we have pointed out the dan
ger to the international community 
from the situation.

We also followed the developments 
in the Security Council. Although 

we are not members of the Security 
Council, we spoke in the debate and 
expressed our concern at the situation 
and the dangers of a chain reaction. 
Since then, es the House is aware, 
ASEANVsponsored resolutions could 
not be adopted. Meanwhile, even if 
the fighting in Vietnam has de-esca
lated, we do not know if the Chinese 
withdrawal is complete.

The challenge remains for all coun
tries of South East Asia and the Great 
Powers as, indeed, for the entire in
ternational community to assist in the 
restoration of stability, based on equa
lity and respect for all nations with 
full regard to established frontiers We 
would be prepared to join in any way 
which could lead to a restoration of 
agood amicable relations amongst the 
countries. We can only reiterate that

in South Asia, where we have sou
ght to develop mutual confidence and 
cooperation between the neighbouring 
countries, so too in South East Asian 
•countries the same principles of mut- 
■ual respect and mutual cooperation 
must in the end prevail. These are 
good principles and sensible interna
tional politics.

Meanwhile, may 1 reiterate that our 
own relations with Vietnam and 
ASEAN countries have developed 
contructively and held promise of fur
ther improvement.

I may recall that I had myself, as 
I said earlier, gone to Vietnam as the 
leader of an economic delegation. 
Subsequently, after my return, as. the 
House is well aware, India came for
ward and agreed to provide food and 
cotton yam, railway equipment, live
stock and technical cooperation in 
agriculture.

We also made available 400,000 ton
nes of wheat to meet their immediate 
shortage. In all, about Rs. 90 crores 
have gone to Vietnam in various 
forms of aid, loan and assistance, 
and we continue to do so.

During this year India has taken a 
number of other significant steps to 
strengthen its ties with the countries 
in South East Asia through some not
able visits and bilateral agreements. 
We are happy to receive the Prime 
Minister of Malaysia, Singapore and 
Australia during this one year. We 
also had visits of the Deputy Prime 
Ministers of Singapore and Thailand 
and the Foreign Ministers of Singa
pore, Malaysia, Indonesia, Thailand 
and Vietnam. With Thailand we si
gned a seabed boundary agreement, 
while with both Indonesia and Thai
land, we signed an agreement on the 
determination of the Trijunction 
Points of the Seabed Boundaries. 
With Malaysia, we signed an econo
mic and technial co-operation agree
ment, which lays the foundation for 
future all-round co-operation bet
ween our two countries. With Sin
gapore we expect to strengthen our 
economic ties in number o f ways. 
Similar efforts are underway to widen 
and diversify our relations with Thai
land, the Philippines and Indonesia. 
The first-ever InHlan Exhibition of 
Machinery was held in Indonesia. 
This Exhibition has been well-receiv
ed and it has created a favourable 
impression, which would further



6o7 DG 1979-80 Min MARCH SO, 1979 o f S«te <08

[Shri Samarendra Kundu]

strengthen our tes, not only with 
Indonesia, but with the rest of the 
South East Asia countries as well.

The Prime Minister had a brief 
meeting with the Prime Minister of 
Thailand recently, on the 28th morn
ing, at the airport when the Foreign 
Minister and myself were pre
sent. Our prime Minister
and the Prime Minister of Thai
land had very useful discussion; 
the views of Thailand on the happen
ings in Indo-China, in fact in the 
whole of South East Asia are of par
ticular importance to us, because of 
Thailands situation So, in that context 
we greatly value the discussions and 
talks that we had with the Thailand 
leaders.

In January I visited Burma and 
Philippines and was impressed to find 
not only great cordiality for ourcou- 
try, but the recognition of immense 
potential for economic, cultural and 
trade relations between these coun
tries and India. We are following up 
on these potentials to activate our re
lations.

During this year, India also took 
the initiative to establish a dialogue 
with the ASEAN for co-operation in 
diverse fields and the Secretary-Gen- 
eral of the ASEAN Secretariat visit
ed this country last year. India and 
all the countries of South East Asia 
jointly recognise that their mutual 

'relations have an intrinsic value, and 
this is appreciated by both sides. 
Idia’s efforts to develop various form 
of co-operation have all been guided 
by local needs and requirements of 
these countries, which are sought to 
be matched with possibilities and 
the potential in India. India does 
mot seek to impose its experience 
on these countries but, at the 
same time, it is mutually recognised 
that, the, wide range ot our own 
experience of development has some 
relevance to each individual country.

I think some hon. Memi>ets referred 
to the Asian personality and the 
African personality. I think the hon. 
Member, Shri Stephen, referred to it  
The distinguished member of this 
House, Shri Kamath, raised the arena 
of discussion to a grater height when 
he mentioned about a federation of 
south of the Himalayas and also a 
South East Asian Economic Commu
nity. He also asked us to have a grea
ter vision and encouraged us and said, 
“with hope, courage determination’* 
we should So ahead. I cati promise 
Shri Kamath that we are on this job. 
We do not know if we will be able 
to fulfil this great task. He would 
remember that as I said last year 
on this topic, we are determined in 
our own humble way to project, as far 
as possible, Asian personality, which 
was unfortunately forgotten during the 
last many years. Our national move
ment contributed to the concept of 
Pan-Asianism and was in turn enrich
ed by it. Unfortunately, Asia, the 
most populous contient and the cra
dle of ancient culture and civilisation, 
has lagged behind in the crystallise- 
tion of a regional ethos. This may be 
due to the fact that we are a heterog
enous continent, but it would be a bet
rayal of our Asian hood if we are to 
has lagged behind in the crystallisa- 
However, we cannot hope that the 
continental edifices of Asian coopera
tion would be constructed by one hig 
jump. We have to make a beginning 
each State in Asia, through bilateral 
and sub-regional coopera t; on in our 
immediate neighbourhood. I am hap
py to say that in spite of a recent 
setback in a certain region of Asia tb» 
idea sponsored by certdfh countries in 
West Asia for a regional grouping, 
the strengthening of ASEAN about 
which I have mentioned earlier, grow
ing friendly relations with our neigh
bouring and South East Asian coun
tries go to suggest that the dream that 
we all, including Mr. Kamath and 
others, draemt last year while I wa» 
speaking—and you Have all appreciate 
ed—while participating m the Qudget 
speech, will come tm e o n e d a y . I 
am convinced that in course of time
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these sub-regional groups will come 
together, in one form or other, and 
join hands to form an Asian coopera
tion stretching from one of the con
tinent to the other. That will be . 
the emergence of the Asiau personality 
which will be a factor of international 
life, a force for peace and cooperation 
and synthesis of the great values that 
originated in Asia and h«*ve today be- 

’ come the common heritage of man 
kind.

MR. CHAIRMAN: Mr. Minister now 
come from dreams to reality!

Will you take a long time because 
at 3.15 p.m. the Deputy Prime Minis
ter has to make a statement?

DR. SUBRAMANIAM SWAMY: 
(Bombay North-East) He can print 1h*
whole speech and circulate it.

MR. CHAIRMAN: You may continue 
after 3.15 p.m.

SHRI SAMARENDRA KUNDU: l
will speak up to 3.15 and will continue 
after the statement is made by the 
Deputy Prime Minister.

This House is aware, as many hon. 
Members expressed their concern, 
about the reports of increasing presence 
of the navies of Great Powers in the 
Indian Ocean. We continue to main
tain a close watch over these develop
ments and I should like to reiterate 
here that we are opposed to any mili
tary bases and presence of any power 
of any kind in this region which would 
lead to increased tension and cause 
anxiety. Increased presence of foreign 
navies in this area could only further 
increase tensions in the area around 
us. We are glad that the United 
Nations, which is already seized of 
this problem would be calling a Con- 

, terenqe to deal with the question in the 
coming months. It is indeed unfortu
nate that the talks between the USA 
and the USSR have been suspended in
definitely with no sign of their resump, 
tion in the near future. However, I 
ana happy to say here that when Mr.
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Kosygin came here, he said that he 
would try his best to re-start the 
negotiations soon. We recognise that 
this region is vital for the world's 
economy and we maintain that no one 
power should try to gain a short-term 
advantage which is best illusory.

MR. CHAIRMAN: Now, I will ask 
the Deputy Prime Minister to make 
a statement regarding dearness allow
ance

15.14 hrs.

STATEMENT RE. DEARNESS ALL
OWANCE TO CENTRAL GOVERN
MENT EMPLOYEES AND OTHER 

RELATED MATTERS *

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
CHARAN SINGH): As perhaps the 
House is already aware, the Staff 
Side of the National Council of the 
Joint Consultative Machinery had 
raised certain demands relating to—

(i) Merger of dearness allowance 
with pay;

(ii) Enhancement/restoration of 
the higher rates of dearness al
lowance allowed by Government 
while implementing the Third Pay 
Commission’s recommendations; and

(iii) Interpretation of the existing 
dearness allowance formula.

As Government was unable to accept 
the demands, disagreement was record
ed in June 1978 between the Official 
Side and the Staff Side on these three 
issues. In pursuance of the dis
agreement, the three issues were refer
red to the Board of Arbitration in 
September 1978 in accordance with the 
Scheme for Joint Consultative Machin
ery and Compulsory Arbitration.

Although the matter was referred to 
arbitration, Government’s desire all 
along had been to settle the issues 
through negotiations. Efforts were 
initiated accordingly some time ago
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and I am now happy to report tha' 
these negotiations have come to a 
successful conclusion and that the 
Staff Side have written to us accepting 
the offer made by Government. Con
sequently, the reference to tha arbitra
tion has been withdrawn by both side 
on the 29th March, 1979. Briefly stated, 
the offer made by Government and 
accepted by the Staff Side covers the 
following:

(i) Merger of dearness allowance 
with pay at average index level 272 
for retirement benefits with effect 
from 30-9-1977;

(ii) Payment in cash of the 6th 
7th instalments of additional dear
ness allowance at the higher rates of 
4 per cent and 3 per cent with effect 
from 1-12-1978; these higher rates 
will be adopted for future instalments 
of dearness allowance also;

(iii) Liberalisation of the pension 
formula incorporating a slab system 
under which the maximum pension 
related to 33 years of service admis
sible to persons retiring on or after 
31-3-1979 will be regulated as 
follows:

(a) U p  to first Rs. 1000 50%  of avcrag*
o f average emoluments emoluments. 
reckonabk; for pension

(b) Next Rs. 500 4 5 %  o f a n •/-
age em olu
ments.

(c) Balance 40%  o f avei-
age emolu
ments sub
je ct to such 
ceilings as 
m ay I e K id  
down by G o 
vernment .

(iv) Reflxation of ceilings on dear
ness allowance as follows:

(a) Dearness allowance at 4 per 
cent of pay up to Rs. 400 instead of 
up to Rs. 300 with effect from the 
7th instalment of additional dear
ness allowance.

(b) Dearness allowance at 3 per 
cent of pay up to Rs. 1000 instead 
of up to Rs. 900 subject to a maxi
mum of Rs. 16 and a maximum 01 
Rs. 30 with effect from the 7th 
instalment of additional dearness 
allowance.

Government have also decided to 
grant to pensioners and family pension
ers simultaneously the instalment of 
relief corresponding to the 7th instal
ment of additional dearness allowance 
to serving employees. This instalment 
of relief will be payable at 5 per cent 
of pension subject to a minimum of 
Rs. 5 and a maximum of R’s. 25 as be
fore. In respect of employees who 
have retired on or after 30-9-1977, in 
whose case part of dearness allowance 
is being merged with pay, the total 
relief payable will be redetermined 
taking into account the element mer
ged with pay.

Government have also taken the op
portunity to review the present position 
under which officers drawing a pay of 
Rs. 2.40‘) and above are not entitled 
to draw dearness allowance. The re
view became necessary because the 
ceiling of Rs. 2,400 had resulted in 
officers drawing different basic pay 
getting the same emoluments thusdis 
toring the accepted relativities and 
straining the command structure, parti
cularly in the Armed Forces and other 
uniformed services. Government have 
now decided that the ceiling may be- 
raised to Rs. 2,750 with slight marginal 
adjustments subject to a minimum 
dearness allowance of R's. 150 being 
payable also to officers drawing above 
Rs. 2,750.

Government, have also had under 
consideration the question of enhanc
ing the ceiling on maximum pension. 
At present, the ceiling is Rs. 1,000 per 
month and in addition pensioner# 
drawing the maximum pension are 
entitled to relief according to a formula 
recommended by the Third Pay Com
mission. Thus, at average index level 
328, the total of maximum pension and
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relief would come to Rs. 1,200 per 
month on the basis of the formula 
recommended by the Commission. 
After due consideration Government 
have decided that this may be raised 
to a total of Rs. 1,500 inclusive of 
relief upto index level 328. The pen
sion of the Cabinet Secretary will be 
fixed on par with that of the Chiefs of 
Staff. It has also been decided that the 
pensions of Defence personnel will be 
enhanced. My colleague, the Deputy 
Prime Minister and Minister of 
Defence, will be making a separate 
statement giving details in this regard.

The improvements indicated in this 
Statement inclusive of those applicable 
to Defence personnel are estimated to 
cost Government approximately Rs. 500 
crores up to the end of 1983-84. Of 
this, the expenditure during 1979-80 is 
expected to be Rs. 132 crores, including 
the arrears payable on account of the 
merger of dearness allowance with pay 
for retirement benefits from 30-9-1977 
and the increase in the rates of dear
ness allowance with effect from 1-12- 
1978. This will be in addition to the 
normal expenditure of Rs. 59 crores Per 
annum on account of the release of 
the seventh instalment of additional 
dearness allowance and the correspond
ing instalment of relief to pensioners. 
In this connection it may be noted that 
a total provision of Rs. 50 crores for 
one instalment of dearness allowance 
has already been made in the General 
and Railway Budgets for 1979-80.

I have no doubt that all sections of 
the House will appreciate the spirit of 
goodwill and cooperation in which this 
agreement of far-reaching significance 
has 'been reached with the staff aide. I 
earnestly hope that this spirit of under
standing and cooperation will continue 
and will enable Government to harness 
the talent, the energies and spirit of 
devotion and dedication to duty of all 
sections of Government employees and 
thus impart a new vigour and dyna
mism to the various programmes of 
socio-economic development on which 
we have embarked.

Madam Chairman, I have done.

15.22 hrs.
DEMANDS FOR GRANTS, 1979-80— 

Contd.

Ministry of External A ffairs—  
Contd.

MR. CHAIRMAN: Mr. Kundu, you 
can continue.

SHRI SAMARENDRA KUNDU: 
Madam Chairman, 1 was referring to 
South East Asia. I have travelled 
enough in South East Asia. I will take 
hon. Members to far off places like 
Latin America and Carribean countries. 
I would like to inform the hon. Mem
bers that with the countries of Latin 
America and with the Carribean‘coun
tries, India is in a very happy position 
and maintains very friendly relations. 
We also share with those countries 
common aspirations as members of the 
developing World and we are conscious 
of the need to build up on this basis 
a more fruitful and meaningful rela
tions with them. I may also inform 
the House that we are going to hold 
a Conference of the Heads of the Mis
sions of this region, which has been 
long since delayed.

SHRI HAR'I VISHNU KAMATH 
(Hoshangabad): When?

SHRI SAMARENDRA KUNDU: 
Sometime in early July. This region 
throws immmense potential in the 
field of culture, economic trade; and 
fcooperation with those countries is 
important and we are trying our best 
to see how best we can cultivate these 
cooperations to the best of satisfaction 
of both the countries.

Coming to the point about foreign 
publicity, I would like to briefly touch 
some of the points. The hon. member, 
Mr. Kanwar Lai Gupta referred to it 
in his speech a short-while ago. I had 
a feeling as if he says that we have 
been very weak and we have not been 
able to do enough. I will concede that 
there is a possibility of improving. 
Mr. Madhu Limaye is smiling and I 
think he will agree that there is a
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possibility for improvement tin. this 
regard. But at the same time, i would 
not agree with Mr. Gupta. . .

MR. CHAIRMAN: Perhaps, he
smiles when he disagrees. One does 
not know.

SHRI SAMARENDRA KUNDU: I
think, that is not deceptive. I would 
not agree with Mr. Gupta that we have 
been very weak and that we have not 
been able to do anything.

Now, I am grateful to the hon. 
Members, for the keen interest they 
have taken in aspects of our foreign 
policy relating to the projection ab
road of India s image, i would refer to 
at least to one publication, “Indian and 
Foreign Review”. I have some copies 
with me. If the members will care to 
look at these copies, they will find a 
world of difference. It is cheap. It 
costs only Re. 1/-. Though it is a 
small work, still it is a major stride 
taken in the matter of pushing up our 
publicity abroad.

Besides this, the volume of publicity 
has been considerably expanded. Apart 
from a large number of documentaries 
on various facets of India’s develop
mental and culture experience, a num
ber of artistic feature films were ac
quired and sent abroad for special 
screening. I am glad to report to the 
House that these films have succeeded 
in generating a greater awareness of 
India and of its vibrant and culturally 
diverse society.

The hon. Members would be happy 
to know that about 240 foreign TV 
teams visited India to make documen
taries on practically the entire spect
rum of our national life—cultural 
heritage, sculpture, art, music, rural 
development, the dynamics of indus
trial growth, science and technology, 
the refreshing experience of demo
cracy, the splendour of our mountains, 
the life-sustaining rivers of India, 
the spectacular variety of wild life and 
India’s growing economic self-reliance. 
These were not introduced to the

people abroad. We have taken all the 
steps to introduce these things to the 
people abroad during a short spel of 
two years of our regime.

Ym know about the Chanchal 
Sarkar CommiUee’s Report. We have 
put a senior and experienced officer to 
process the recommendations to see 
that as far as possible and as quickly 
as possible the recommendations of the 
Committee are adopted.

I had referred to earlier to the task 
we share in common of projecting the 
image of a democratic, resurgent and 
modem India. We take legitimate 
pride in being an open society, sub
ject to the constant scrutiny of hun
dreds and thousands of visitors prob
ing us through their eyes and cameras. 
Through all this flow of information, 
the iiTjage of u confident and self- 
reliant, democratic and resurgent, non- 
aligned, friendly and cooperative 
India has managed to reach the world 
at large. It is our hope that with the 
support, constructive criticism and 
guidance of this House, we would con
tinue to reinforce this image of our 
nation in all parts of the world.

MR. CHAIRMAN: If I may interrupt 
you. do you wish to have some more 
time?

SHR'i SAMARENDRA KUNDU: I 
want 2—3 minutes more.

MR. CHAIRMAN: The House has to 
take up the Private Members’ business 
at 3.30 P,M. You can continue on 
Monday.

SHRI SAMARENDRA KUNDU: With 
your special prerogative, can you not 
give me a few minutes more?

MR. CHAIRMAN: We have to take 
up the Private Members’ business at 
3.30 P.M.

SHRI SAMARENDRA KUNDU: AH 
right. I will take another 5 minute* 
on Monday.

MR. CHAIRMAN: You may continue 
on Monday.
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15.29 hrs

COMMITTEE ON PRIVATE MEM
BERS’ BILLS AND RESOLUTIONS 

Thirtieth Report

MR. CHAIRMAN: We now take up 
the Private Members’ business.

sft tpt faerra tmrvR ( psftgr ) :

" far t̂*tt flT-HTsn't ?ra*sflr *  
fasrwf srfafa *>
30*rsrftrer*?r t f,3 ft28 m ^ , i9 7 y ^ t  
*rUT5jTC$*r «TT, $ •”

MR. CHAIRMAN: The question is:
“That this House do agree with 

the Thirtieth Report of the Com
mittee on Private Members’ Bills and 
Resolutions presented to the House 
on the 28th March, 1979.”
The motion was adopted.

15.30 hrs*
RESOLUTION RE : BAN ON COW

SLAUGHTER—contd.

MR*. CHAIRMAN: The House will 
now take up further discussion of the 
Resolution moved by Dr. Ramji Singh 
regarding ban on cow slaughter.

Mr. Kanwarlal Gupta. .Absent. Dr. 
Saradish Roy..Absent. Mr. K. A. 
Rajan----

SHRI K. A. RAJAN (Trichur): I do 
not want to speak.

MR. CHAIRMAN: Dr. Bijoy Mandal 
. .Absent. Mr. Narendra P. Nath- 
wani. .Absent. Mr. Dalpat Singh 
Paraste. .Absent. Mr. Y. P. Shastri. ,. 
Absent. Prof. P. G. Mavalankar..
Absent. Mr. Vasant Sathe---- Absent.
Mr. Hari Vishnu Kamath. He is 
present.

AN HON. MEMBER rose—
MR. CHAIRMAN: Now that the ab

sentee Members have lost their chances 
of speaking, you have got a good 
chance. Now, Mr. Kamath.

SHRI HARI VISHNU KAMATH 
(Hoshangabad): Madam Chairman, I 
would like to confine myself to only 
a few salient aspects of the proposi
tion before the House. My hon. friend, 
Dr. Ramji Singh, has, in his Resolu
tion, which was moved last time and 
was part-discussed in the House, has 
referred to four aspects of the prob
lem: one is, the Constitutional Direc
tive, the second is the Supreme Court's 
judgment, the third is the recommen
dations of the Cattle Preservation and 
Development Committee, and last but 
not least the reported fast by Acharya 
Vinobha Bhave from 21st April, 1979. 
We need not look at the problem 
from all these angles, but it will be 
essential, it will be proper, it1 will be 
appropriate, to consider a few aspects 
of this problem, particularly the Cons
titutional aspect and the economic 
aspect. I would not like to go into 
the much controversial religious aspect 
of this matter because that is not 
quite germane to the Resolution be
fore the House; except for the reported 
fast by Acharya Vinobha Bhave who 
is regarded as a saint and a ‘Rashtra 
Sant’ of this country, there is no re
ligious facet to this Resolution.

Article 48 is the crux of the matter, 
and I find that it has bed* stressed 
by the speakers who preceded me 
and also by the Mover of this Reso
lution that the Supreme Court has 
interpreted this article. I will read 
out the relevant part of the judgment, 
A.I.R. 58, 23rd April, 1958, Qureshi vs. 
State of Bihar; the Supreme Court 
judgment, inter alia, stated:

“That a total ban on the slaughter 
of cows of all ages and calves of 
cows and calves of she-buffaloes, 
male and female, is quite reasonable 
and is in consonance with the Direc
tive Principles as laid down in arti
cle 48.”
But

“That a total ban on the slaughter 
of she-buff aloes, bulls and bullocks, 
after they cease to be capable of 
yielding milk or of breeding or work
ing as draught animals cannot be
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[Shri Hari Vishnu Karaath] 
supported as reasonable in the in
terest of the general public and is 
invalid.”

So, the latter part cannot be support
ed, but the earlier part, namely, total 
ban on the slaughter of cows ol all 
ages and calves of cows and calves of 
she-buff aloes, can be. The Resolution 
confines itself only to the slaughter of 
cows of all ages and calves—which is 
in, consonance with the Directive Prin
ciples laid down in Article 48 of the 
Constitution.

We have got the information sup
plied by the Government. In 1976 
when the matter was raised in the 
House—I believe, Madam Chairman, 
you were a Member of the House at 
that time, in 1976—the then Minister, 
Shri Om Mehta, I believe, made a 
statement with regard lo the Govern
ment's position. I have got a copy of 
the statement made in 1978, referring 
to the statement made by Shri Om 
Mehta, the then Minister of State in 
Home Affairs of 3rd September, 1976 
regarding the ban on cow slaughter. 
I will only read the relevant part of 
the statement:

“Questions have been raised from 
time to time in Parliament regarding 
steps taken by various State Gov- 
ernments in regard to implementa
tion of the provisions of Art. 48 of 
the Constitution regarding, inter 
alia, ban on cow slaughter. The 
Supreme Court has interpreted Art 
48 of the Constitution as fol
lows: ---- ”

I have read that already—part of the 
judgment.

The statement made by the Minister 
in 1976 during the emergency in Lok 
Sabha in September, 1977; went on to 
read as follows:

‘‘The subject of preservation, pro
tection and improvement of live
stock ....”

You will be pleased to note—-Chair- 
man-Madam, that Art, 48 refers to:

“The State shall in particular en
deavour to take steps for preserv
ing and improving the breeds and 
also for prohibiting the slaughter of 
cows and calves and other milch and 
draught cattle.”

The Article is very clear. It is a 
Directive Principle of State Policy, it 
is not a fundamental right. It does 
state in particular that it is the State’s 
duty to prohibit the slaughter o f.........

SHRI JYOTIRMOY BOSU (Dia
mond Harbour): milch and draught 
cattle

SHRI HART VISHNU KAMATH:
.. cows and calves.

SHRI JYOTIRMOY BOSU; It refers 
to surplus cattle.

SHRI HARI VISHNU KAMATH:
‘and other milch cattle’. Other cattle 
mean the... .

SHRI JYOTIRMOY BOSU: The
milch and draught cattle.

SHRI HARI VISHNU KAMATH: 
‘Other’ means other cattle. That is the 
interpretation of English. When you 
say ‘somebody and others’, for instance, 
when I say ‘Mr. Jyotirmoy Bcsu and 
other men’, that means Mr. Jyotirmoy 
Bosu is also a man along with other 
men.

SHRI JYOTIRMOY BOSU: I am 
glad that he has included me in the 
‘other cattle’.

MR. CHAIRMAN; Really that is* 
what he meant!

SHRI HARI VISHNU KAMATH: 
Don’t you agree, Madam-Chairman. 
For once you will agree with me. When 
we say ‘Mr. Jyotirmoy Bosu and other 
men’, we mean that he is also a man 
and there are other men:

MR. CHAIRMAN: Mr, Kamath, his 
objection probably is that he considers 
other men as ordinary men and him
self an extra-ordinary man.

SHRI JYOTIRMOY BOSU: Why
add fuel to the fire, Madam Chair
man?
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SHRI HARI VISHNU KAMATH:
1 made a plain statement. I did not 
say 'extra-ordinary man’ or a ‘super
man’. I do not take any objection if 
he says that. I said ‘other men'. He 
is also a man and other also, just 
like if 1 say ‘Chairman-Madam and 
other ladies’. I will not dilate on that 
point. It is a thing obvious and doe.® 
not need any emphasis.

Therefore, the statement made by 
the then Government in 1976 went on 
to say, ‘The subject of preservation 
and protection of livestock comes under 
Entry 15 of List II of the Seventh 
Schedule of the Constitution and is a 
State subject. Although the responsi
bility vests in the States, the Centre 
has been advising them in the matter.

The position at that time was as 
follows—“in respect of restriction on 
cow slaughter, in various States. Jam. 
mu and Kashmir, Haryana, Punjab, 
Rajasthan, Gujarat, Madhya Pradesh, 
Uttar Pradesh, Bihar, Maharashtra, 
Vidarbha region, Karnataka, Orissa. 
Chandigarh, Delhi, Dadra and Nagar 
Haveli, Pondicherry, Andaman and the 
Nicobar Islands have completely prohi
bited cow slaughter. In Himachal Pra_ 
desh, Tripura and Manipur valley there 
is a total ban either by tradition or by 
executive orders. There are only a 
few States and Union Territories 
where there is either a partial ban or 
no ban” ----

SHRI JYOTIRMOY BOSU; It is 
against all concepts of secularism

MR. CHAIRMAN: Mr. Bosu, your
name is there in the list of speakers. 
Kindly don’t interrupt Mr. Kamath.

SHRI HARI VISHNU KAMATH: 
T am not distracted.

MR. CHAIRMAN: Kindly let bin,
continue.

Mr. Kamath, you can ignore his 
statement. Don’t have private debates 
and confine yourself to your speech.

SHRI HARI VISHNU KAMATH:
I am beholden, Madam, to your advice. 
‘Information has been received that 

in 1976, in the States of Maharashtra, 
Andhra Pradesh, Assam excluding the 
hill districts of North Cachar and 
Mikir Hills and Tamil Nadu have de
cided to take appropriate measures to 
provide for a ban on cow daughter in 
terms of the judgment of the Supreme 
Court. The States of Andhra Pradesh, 
Maharashtra and Assam would be 
amending the existing legislation 
whereas Tamilnadu, which was under 
President’s rule, then, at that time, had 
issued an executive order prohibiting 
cow slaughter. In Kerala, there is no 
legislation but there is prohibitioh on 
slaughter of animals. Only Panchayat 
laws provide for prohibition on slaugh
ter of useful animals. Kerala Govern
ment” . . . .  (Interruptions)

SHRI JYOTIRMOY BOSU: And
West Bengal Government also.

SHRI HARI VIgHNU KAMATH:
“Kerala Government have also inform
ed us"—the then Government—“in
1976 that they are issuing an executive 
order banning the slaughter of useful 
animals in the municipal areas as well. 
Information has also been received 
from West Bengal where there is al
ready a partial ban on the slaughter 
of animals that th&y would be taking 
adequate steps to enforce the existing 
legislation strictly ensuring this.” There 
is an addendum by the present Gov
ernment in 1978, this Government said 
in its statement—in August, 1978,

“The Central Government has been 
advising the States continuously to 
enact legislation banning slaughter 
of cows.”

We have learnt that theie is still—not 
a tola? ban—a ban on the slaughter of 
row« in West Bengal

Ninv, according to the Constitution, 
only the States have got the power. 
The jurisdiction of the States is in the 
State List. According to the Entry in 
the State List, the State Government 
has got the power to ban or not to ban.
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[Shri Hari Vishnu Kamath]
The Resolution as it reads is sligh.tly 

—I will not say unfortunately--not 
very well worded. I had given notice 
of an amendment. But because it was 
too late, it has not been admitted. If 
you can override the rules, in your 
wisdom, Madam, you can get it ad
mitted without notice.

ME. CHAIRMAN: I do not have that 
much wisdom unfortunately.

SHRI HARI VISHNU KAMATH: 
But, there is a rule under which with 
less notice—I will not say with no 
notice—that can be done. The Resolu
tion is now before the House. I do not 
know whether my am^ndmenv* which 
are not before the House will be ad
mitted, but I will, however, speak on 
them. If the mover had only suggested 
or proposed ‘That the House directs the 
Government to advise the Slates to en
sure total ban on the slau&hter n:' 
cows’, then, there would have been no 
difficulty at all. because t^e Central 

Government admitted in 1976 that 
under the Constitution the Centrai 
Government has got the power to ad
vise the State Governments. And this 
can be done even now. The Central 
Government can advise the State Gov
ernments of Kerala and West Bengal in 
view of the developments that have 
taken place after the Supreme Court s 
judgment. That can be added to the 
Resolution. If this is done. I suppose 
it will go through. As it is, under the 
Constitution, unless the mover comes 
forward with a Bill to amend the Cons
titution so as to put the subject in the 
concurrent list, Madam, the Central 
Government cannot direct the State 
Governments to ensure this. That is 
unfortunately the position under the 
Constitution. Therefore, the House is 
helpless and cannot take up the matter 
seriously. The .Resolution, as it stands, 
is now before the House. But the Cen
tral Government has no power under 
the Constitution to ensure a total ban. 
It can only be asked, Government can 
be urged to advise State Governments 
to move in the matter. (Interruptions)

MR. CHAIRMAN: Please conclude.

SHRI HARI VISHNU KAMATH: 
Before I conclude.. I would request the 
hon’ble Minister;—he has a sympathe
tic heart and he will not disappoint 
the mover of the Resolution totally, 
but it will partially satisfy him if the 
Minister can assure the House that 
they will again keep on trying in right 
earnest—not necessarily from the reli-- 
gious but secular, constitutional and 
economic point of view—to advise the 
governments of West Bengal and Ke
rala because the other States have 
fallen in line. (Interruptions)

MR. CHAIRMAN: You have now to 
conclude, I am calling the next speak
er.

SHRI HARI VISHNU KAMATH: 
There is a lot of confusion in the minds 
of some colleagues and some hon'ble 
Members here and outside the House 
that it infringes secularism. There is 
no question of secularism where ani
mals are concerned. Secularism is only 
concerned with humans. (Interruptions) 
We want to clear cobwebs in the minds 
of some that it is anti-secular. The 
entire resolution and the Constitutional 
provision refer only to modern and 
scientific lines and shall, in particular, 
take steps for preserving and improv
ing the breeds etc. There is no word 
of religious odour either in the Article, 
or in the Resolution except in the last 
part of the Resolution where there is 
mention of Acharya Vinoba Bhave who 
is a saint—Rashtra saintr—he har 
threatened to go on a fast. If there is 
no reference to Acharya Vinoba Bhave 
I would be happy, but it seems as Dr. 
Ramji Singh has been in the Sarvo- 
daya movement, that is why a refer
ence has been made to him. As your 
colleague, Mr. Govindan Nair, said the 
other day, he began his speech by say
ing “I am distressed to learn about the 
reported fast of Acharya Vinoba Bha
ve.” I would therefore, be glad if some 
of us, if not all of us, some of us be
longing to various parties write to 
Acharya Vinoba Bhave, appeal to him 
that we are doing our best to moye in 
the matter and he should give up the 
fast. There is no point in forcing the 
States to adopt this particular Resolu



Ban on cow CHAITRA 9, 1001 (SAKA) slaughter (Res) 626

tion and we are doing our best in this 
regard and we do not want him to risk 
his life. Therefore, I extend my quali
fied support to the Motion and I hope 
it can be amended even now, at short 
notice to say

“This House directs the Govern
ment to advise the States to ensure 
total ban on the slaughter of cows of 
all ages and calves in consonance 
with the Directive Principles laid 
down in Article 48 of the Constitu
tion as interpreted by the Supreme 
Court as well as necessitated by 
strong economic considerations based 
,on the recommendations of the 
Cattle Preservation and Develop
ment Committee and the reported 
fast by Acharya Vinoba Bhave from 
21st April, 1.979.”

If the Government accepts, if the m o v 
er accepts that, I think; it would be a 
very happy consummation to the entire 
Resolution to the entire debate. I 
would only suggest that the House may 
direct the Government to advise ihe 
State Governments accordingly.

SHRI B. P. KADAM (Kanara): I
thank you, Madam, for having called 
my name and giving me an opportunity 
to speak on the subject. At the out
set, I feel the Resolution of the hen. 
Member, Dr. Ramji Singh, is highly 
humorous and entertaining for the 
simple reason that such a Resolution 
front a person of his eminence in the 
field of education was not at all ex
pected. Humour and entertainment 
have some value in life. But of course 
in practical life and democratic set up, 
they would have value if it is based 
on consistency and logic. Here both 
these things are woefully lacking. 
Therefore, I sympathise with the Hon. 
Member who moved the resolution and 
I oppose it tooth and nail. In this 
oriental country, tropical country, rea
sons sometimes dominate but rarely; 
no less a person t$wa Aristotle childed 
the oriental for ladki$gft sense of pro
portion and reason it is true it is 
certainly more true 06 this occasion. 
We must have an objective outlook

and not base our arguments on the 
basis of sentiments or religion. In this 
modern set up, We must take into con
sideration the economic problems that 
face us. India is faced with a lot of 
problems and we have the least nutri
tious food for our common man. Food 
is so short and we cannot hope to make 
it available to the poor people of our 
country. There is an old saying as— 
“It is worthwhile to kill one big animal 
rather than to kill 50 smaller animals’'. 
India has got today over 19 crores of 
cattle population, mor© than l/4th of 
the bovine population of the entire 
world. When the Royal Commission 
on Agriculture Report was published 
in 1928, India had l/3rd of the total 
world cattle population and more than 
l/3rd of it is totally useless. The Di
rective Principles of the Constitution 
are very clear on this. All the useful 
cattle and other milch cattle are re
ferred to. I would ask the hon. mover 
of the resolution if he is aware of the 
facl that even milch cows are ignored 
and neglected and consequently they 
die and if he is also aware of the fact 
that a large number of useless old 
cattle are allowed to die because they 
are denied their minimum food. No 
less a person than one of the top re
formers who visited Chicago in the 
year 1893 and addressed the World 
Religious Conference and whose teach
ings we respect, we find his speeches 
‘From Colombo to Almora’ are a bless
ing to us and shall be a source of in
spiration for years to come, said that 
he did not mind his boys eating beef, 
if their muscles should be stronger 
for they will understand Gita better. 
If it was said by a Hindu religious 
reformer almost eighty years back, it 
is more prophetic today than ever 
before.

A case has been made out that some 
people have threatened resort to hun
ger strike, if their demand for cow 
slaughter is not conceded. I have great 
sympathy for these people. What is 
important is whether their demand is 
based on any reason or not. We had 
unfortunately large number of Sadhus 
and; Saints whose working or utteran
ces do not appeal to reason at all. Some
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[Shri B. P. Kadam] 
time in 1906, there was a big inorcha 
from Sadhus and Saints and at that 
time Shri Gulzari Lai Nanda, the then 
Home Minister happened to be their 
Chairman. Believing their good inten
tions that they would not defy their 
Chairman, he allowed them to come 
right upto the Parliament House and 
everybody knows about the disorder 
that was created and the violence that 
was generated. Because of these go°d 
looking simpleton Sadhus, poor Shri 
Nanda had to resign. Can you believe 
these Sadhus? Therefore, if any person 
wants to resort lo any hunger strike, 
we must allow him full facilities for 
that and we should not abuse him. Any
thing thal you do must be based on the 
understanding of our facts and realities 
and it must fit in with the democratic 
set-up of today. We must consider 
whether it would advance our econo
mic standards, whether that fits in with 
the democratic set-up we have and 
whether that is convincing to us; other
wise Sadhus’ call, however, noble it 
may be, must be ignored.
15.58 hrs.

[Shri N. K. Shejwalkar in the 
Chair]

Sir, if we have to be charitable to the 
cows. I submit, we should be more 
charitable to the monkeys also because 
without monkeys we cannot have Ram 
Rajya. At one stage, monkeys helped 
us to have Ram Rajya. Should they 
be exported to USA and other coun
tries for experiments on them? I 
would urge and appeal fervently to the 
hon. mover to consider the case of 
monkeys also and be more reasonable.

India earns foreign exchange from 
the export of hides and skins of ani
mals. If we export the beef of those 
useless cattle, useless cows which are 
not serviceable and which are ignored 
and which many times die because of 
drought conditions etc., we would be 
earning a lot of foreign exchange.
Then, a theory has been made out of 
cow-dung, milk etc. The Indian cow- 
dung has got 0.8 per cent of nitrogen. 
That, of course is there. Can the hem.

Member give me an instance, or has 
he any thorough knowledge about 
how cow-dung is to be preserved? Is 
it well-preserved to-day? Or, how is 
the nitrogen content—the phosphate 
and potash content in the cow-dung 
is very little—to be enriched? That is 
the question he should reply to.

16 hrs.
Again, if we ignore one-third of our 

cattle, but allow them to have a slow 
death, what is the dung that can be 
obtained? Absolutely nil. If we want 
to give whatever little feed is avail
able to them, and allow them to die 
inch by inch, what is the feed that 
will be available for the useful ani
mals? These are my questions.

Mahatma Gandhi has been quoted 
again and again. He has said very 
clearly that a law on the subject 
cannot be justified, because it would 
violate the feelings of other commu
nities. He says ;

“ In India, which I consider is as 
much the land of Hindus born 
in it, as of Musalmans, Christians 
and others born in it, even a Hindu 
State may not prohibit cow slaugh
ter for purposes considered to be 
religious by any of its subjects, so 
long as such slaughter is conduct
ed in private and without any in
tention of provoking or giving of
fence to Hindus.”

This is ‘Young India* dated 7-7-1027. 
This is what exactly Mahatma 
Gandhi said.

The bon. Member as also some 
others said very innocently, without 
knowing the scriptures and whatever 
is laid down in the scriptures viz. 
Vedas, that cow was revered on all 
sides. It is not so. I have sufficient 
evidence to show that during the Rig 
Veda period, subsequently and during 
Bhava Bhuti’s time, cattle were 
slaughtered by upper caste and lower 
caste people. But the upper «wrte 
people were clever, in feeing to it tbat
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even the bones were not thrown out. 
They were concealed. They were 
faking care to see that everything 
was eaten very cleverly. It was done 
so, because they knew that if it was 
liberalized, everybody would take, it 
and they themselves would not get 
sufficient cow-flesh. Behind the
sentiment that cows must be held to 
be sacred and none should eat it, 
the only object was that they should 
have a full quota of it, very secretly.

It is the same thing like what one 
hon. Member from Orissa, Mr. Pra- 
dhan had said. He said that the up
per caste people there took care to 
see that coconuts were not planted on 
the coast, by the backward classes. 
The reason the upper castes gave out 
was that if the lower castes planted 
them and later plucked the coconuts, 
they will go sterile, and s0 it should 
not be done. The idea was that the 
upper castes people alone should have 
the full benefit of the coconuts. Here 
also, what happened was that the up
per castes wanted to have the full 
benefit of the cows, bulls and young 
bulls. And yet they preached all this.

In the Rig Veda, there are some 
verses where Indr a himself has 
preached that beef could Be eaten.

Even during the time of Bhava- 
bhuti, whenever a revered guest like 
the son-in-law was in the House, care 
was taken to slaughter the young 
bulls. Therefore, I would urge the 
hon. Minister to display reason, be ra
tional and be practical in the interest 
•of India’s economy, in the interest 
•of our developing economy, to build 
more foreign exchange reserve and 
so on. It is necessary to see that all 
useless cattles are slaughtered, but 
they must be slaughtered without 
least hurting them. The killing must 
be so noble that they should not feel 
the Pain of it.

I have seen them remembering 
Almighty with their hoofs beating the 
ground, because they have no hands— 
*hey may be remembering that they

may die as early as possible because 
Hindus kill them inch by inch. An 
appeal has been made to the Gov
ernment of Kerala and to the Govern
ment of West Bengal about this.

SHRI JYOTIRMOY BOSU: That
has been rejected.

SHRI B. P. KADAM: I have got 
the report that the West Bengal Gov
ernment has rejected their appeal 
outright. I congratulate the hon. 
Chief Minister, Mr. Bosu for his out
right rejection of the appeal. I am 
sure, the Government of Kerala would 
do the same thing. Therefore, I ap
peal to the hon. Minister to ‘ display 
the reason, because to be rationale 
is to be wise, to be rational is to serve 
the society. There should be no de
ception in whatever guise if it would 
not serve the country,

( vm ter) : 
fal** w  % fa 3

fsnsrrr w: % tftr sr§?rft
?wfet Tf f’fsfrc tjsrt ,®rr̂  f. wfa srafww
t  t f<rsrc *rn frr wTt
*  srre h  tfh : % fa re * w&m for #

1 wt fares
t, CR  stftnrr |  1

THE MINISTER OF AGRICUL
TURE AND IRRIGATION (SHRI 
SURJIT SINGH BARNALA) : I have 
n0 objection, Sir.

SHRI JYOTIRMOY BOSU: I am 
on a point of order. I have to make 
a submission. I was trying to catch 
your eye. This matter is going to 
directly involve at least 150 million 
people in this country who are econo
mically backward, belonging to mino
rity community. Therefore, a hasty 
decision will not do any good. I am 
saying that the matter should be dis
cussed as fully as possible; and we 
should not put any restriction on the 
time. It should be extended by an
other two hours s0 that we can discuss 
the matter fully and express our view 
points. That will be covered by 
Members from both sides of the 
House.
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SEVERAL HON. MEMBERS: 
Three hours.

MR. CHAIRMAN: I wanted to
point out that I could not follow how 
the point of order of Mr. Jyotirmoy 
Bosu is valid. The matter relating 
to the extension of time is already 
under the consideration of the House. 
How much time do you want?

*T° : 3 v i  SCT
I

«ft WW OTT ): STTCfa ^
w»r  TrRffhryvFBr srfrar f  ?tt

ef̂ ?r
xn̂ fTif srft | , «ramT src

| 1

MR. CHAIRMAN: is it the plea
sure of the House to extend the time 
by three hours?

*M»! fTW • 3 3TT
I I
SEVERAL HON. MEMBER; Yes.
MR. CHAIRMAN: Shri R. K. Mhalgi.
SHRI KRISHNA CHANDRA HAL- 

DER: For this resolution, two houvs 
time has already been extended first. 
Then again, three hours’ time you are 
extending. It means two hours plus 
1 three hours is equal to 5 hours.

MR. CHAIRMAN : It comes to that.
*rrc° *0  x^mntt ( t o  ) : *nmf?r 
t  VT% *RT3>t 3 I

f*mqrc
I  I f * T T  ?ffa TtWT *f ’Sprf

^  ^  ii? <rpn »ftar 1 1954* 
?n? snRrrc spft 

H STC$fT fapxiT STT, T TO*# fafaH
«re «ft 1 ?rs> t ,w

"R famr fft 7|?T $ I 
far vrw *¥ ?w 3 W
fc fa <wnr fasmTl-ift h S3 srmt
*rro mvx qr vm f?  ipt
3 f — # WTRT

i  *rrw *rr tbj ? $  w  srw apr
Wf TT fJFSTT «FFTT I WRT

^  t  w  wt trrftrv f̂er 3 r̂VWcr 
vt *w«hr rj>rT ? fsm  ^  $ fa
i f  jm  «wr | 1

wrPwr s fe  jffrorc 
ftr̂ TT *OT *  ftw *1*1 fafatS
r^K 5̂ 45 vtftnr vtttt g 1 ^tfr
ST̂BT 3 19S3̂ ,»T0#?n7T»T WS5BT?rr
^ ^  *̂ r *r|
«fV 1 m  18-19 <3 «#k  ̂^  «f

v # i 1955^ ^ %
^ fv\ti $t, ftr* if **% 3sw ^  ^ ?Ffr 
T̂tnr t  f«F ntTO Met srrfafr # tpim: 
P̂Tgĵ fr?  ̂ 1 *f«Tf?r ̂  ^  f^«r ®ft -ft grrra

«TT I sp§T «TT fjp Ŝf̂ f WT̂fT
EreratfY »tr, q̂q̂ T 5r?ir ►

JT z* an̂ rt to't ^ fwt , qrft wk ^RT 
aproV wrm w m m i ft, srgt "»r>rr*" WTftrar 
wrrq mj t  i ?rf*rfcT frrtt
$ 5TFT jp?f m  T I fa ?SPC T# ^  T̂sft 

»rnr 30^  ^T«r#«n i
«nf«rrr, wfrw, mfw srrfe ?nft w?rf $  
twrf 5rWr*Ft mr qr r̂firf?r
qr qf ̂  fa t  | 1
vr qwsBf £ tr-*i & * fa** sfR

|, ftnr ?r ^  nro # 30 
vw  *Ft sfami? ?tt?t | 1 w
fsrarc «̂V ssMt?fy wh snfa
farthiWT  ̂»fV f t  | 1 
f«jT fa ^  nw HTf 30 «PTf wk
30 1  ̂ nt ?nrr
snfa? *ft % wrerR v* “srer *np# f  1 »ft 
^ *tth # wra ^P t grm spt *Pt*?r 
fjmcfr | 1 *ra: »?W?t ^f?rvr fw r 
in? Tfr | fa ntw f^sr «nf«r?P ^ 
^ qqitir | I 3fRST*W h nT̂ stftr̂ r’ftH

* ?rftrf?r  ̂ srfaf 1 1
srew ^ vfir armx 30 v<tv 3 5 wrar 12
fSTR 839 f  I q*P?rrar 83 59TR 276 
q®r OTzftrft prff irwar 0.09 srfirw 
q^r t % t  f  1 x m  ^  iw \ %  f
2*5TW 24?3tr tr̂ rf i H * s * f f
7̂T fa«rR qr gmsr fa*TT fa ârar 
at̂ r ^ 90 wfq?r fa? srrci,
fa* % *rt4Q fâ sr fam arT t 

1935 # tfiSTR Wtxn *F ftfa T*m
HTi ^ <3rri 3 snr *f q^wpr

STvfr flW ^ ^  |̂[1 fllni
1 ararmfa

art, vntfhrR t,
H  VR̂ fm Vt fifT *ZT£ ?

wtirf?! ^  lihfiT ^
?ft *1? m wfafT i f r  , %fair 
vx % 5ft ww 
tfr wft I  i

qwepffa sftw ^ ^
 ̂ "̂ twer ̂  ‘HPT *1

?T?T WffRT fa*|T  ̂ ItfhPTT W’TT# ’TTSff *f

•The original speech was delivered in Marathi.
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$ —■norm $ fa f«r m&n <rc
*rre?far # M k  fv*rr*nn | 1

m r $ •

“As the enormous slaughter of 
cattle does not make any significant 
impression, the wholesale slaughter 
of useless animal is not a practical 
proposition. Some other remedy 
has to be thought out to meet the 
situation. One such remedy is the 
opening of large camps in areas 
where fodder supply today is un
utilised. The hold and useless cat
tle are transferred to those camps 
through the panjarpole and thus 
pressure on existing fodder supply 
is reduced. Suitable arrangements 
can be made at these camps for the 
utilisation of manure of these cat
tle and their hkles, etc., after their 
natural death."

tftsnfa tffafgr 3 ?*rfatT?rqnc vft srcjft t r  
t  far tftasr Msr ^mr fnfi£5 m

snfsrar 1 set 3', sot* <nprf tit
TT WfftpF fanftq WT*l <TT
titf mv?¥i »n£f «ftw %

5fr*T f*TTO qTT t I
Tffajfa sfirfa, smt farts # 71? to t 7: 
fqxecm ?r fr w*rc jftro N g
5PTirr | lit s'rar
*rrf?ra, itt f^ « r  f  $r * 1 vtfm  ftretf
* 7% # titf-qsnflrr % 1

“During war time, legislative 
measures were adopted by most of 
the State Governments banning 
slaughter of certain categories of 
useful stock. These efforts also
had not yielded any satisfactory
results. It is an open secret that
in large cities like Bombay and 
Calcutta especially, cows of good 
breed are rendered dry for the 
butcher’s knife. There is a general 
feeling therefore that this partial 
ban on slaughter which was intend
ed to save useful and productive 
stock from destruction has hot 
yielded the results for which it was 
promulgated,”

ww ^  ^ *>© faeninp
wfafffcflr # ygrpf f  gfr t o w  $ 
?rr«rfft srfirarer ?pn̂ f v«ar3: # fw ?- 
fanflrtf fiwr «rr 1 for srsa'frrer

q^anrR r̂rtt ftarr m 1 
fa :

“Banning of cow slaughter is in 
itself an affirmation of great human 
value. Apart from the human and 
moral aspect, the economic aspect 
of cow protection is also of great 
and imperative importance. Here 
also, I must say in all humility, the 
so called enlightened or modern 
opinion in our country is superfi
cial. The cow and ‘its progeny 
its waste products and its remains 
after death form an organised part 
of our agrarian and rural economy. 
Those who conjure up regions of 
mechanised farm and so-called 
scientific method live in an entirely 
unreal world which have little to 
do with the conditions in this coun
try. The future of our agriculture 
and rural economy depends upon 
the cow and the bullocks as on few 
things else, except perhaps irriga
tion. Those economic* aspects also 
make cow protection and better
ment of livestock national respon
sibilities of the highest order.”

wtiresppm aft # vtspftt *»i«r*rr?*w 
erfor S fw r  fauT «rr t srsmr
VTR *TTtT fT*qT*SXP?r £.
# STT3T.’ SRft i  WSPT'TC fSTOT
*17 I %*f 3TFT TK fâ TT H
jt? *nre frm t  fo $ forra
tik vtf ’srrrr $ i

tffanmr rfa r $ t f t f  ijFwrer
% ? f̂̂ rsmr # 48% qftrafo f  *r?r

anrmr *rrr |  1%
*rWr fafor ww* wvn i
tffatjpr $ ^  fsitw ?T?5fY
«pt srs ?ft tftx  t  W t t  i
$ ?fnrnr *t « v ^ ftit fftr

^ f?f̂  1 1  ̂ fwar ̂  i t

$  ^ i 2 ?rr?r *nr# fJT’i
fffygpr ^ srfir itt PT55 j r n
#  ^  'tit fjnrr̂  ^
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[sft sno^o nfRnft]
q r |  1 rnrsft % srsm*

s t t t  ̂  n!5 f^ssT *?r *rtonrfa?Tr
I  »

t f t ^  f # j  flift r̂frr *  «rr* if 
$f?TfTtf '4t % I tTWH!**? fasPF #  STTH
tn m m q a  <fon£t $ ftrs n  «rr— "xrrsrr^r 

$  vpe Tftarer «r?t *r??rr , eprrcr
sprsr ^ rr  1 rfRnrpzr fara

3 zm t  , $
?K9T t ft  q R  I. t^ T ^ r
*risft 3ft ^  spur «IT f t )  ^T T jR T  WT sr??T
facRT T̂fcŴJT I, I
rftsnsr 1 ?forar sftr w ^ s r  *t*th Tr f̂tir 
— <?* $  faraS % ?  f  1 jft̂ rr̂ T
ST®J?T w n r  S T M K   ̂ 1 9 1 3  * f  *T|>
■*rnT ^t ^  1 FWfa T'st suft? ^
1 9 5 0  5 f« rn rr *  fw r r = f lv r  qfc«r? =? s r t r t  «tt 
fe ?m?[>r fsr̂ r 3̂  ?rmt TTizflf *Pt, 
*?ft ftSRTT 5ft tTORTT T t  <t*ft *rTSfi
fasrTrota- 3  r g #  zzm m  ^rrft ^rf^r 1
*tpitjt fs R fa r  $  *rt, ?rar * t  a m  f  >rr
^  fftŴ n̂ RTT 3ft 5 'flt vp̂r «JT fT TTt-
af?n rm ^  snfsr^r h  tft , T psffa

«T3T ^t & 3JTT7T j| I
m r ts r  I l f  t  fa* TTf^9 ' f ^ Q  ^  «TTT ^  ,
^ f - ^ f e r R t s p T  s r tr  fa fa e r ^ rm f <t t  
aiT^ff ° *PT f w *  CJ9P $ t  |  I
t f m f a ^ S I  apt ITFT f c * f t  '4 t fa?tft
Sltf spt, ITT WW efts' afaff *Pt *Tt*r T̂fft
I >

TO S)JR TT KTT̂ RT «f>> 3  fa^TK ?t^T

I *TP?»?> f * T O * H t 'K  H gt^ftrrT | , 
m. m?rfmrt qx wtr «nsr '4t sftm 1 1
1 9 5 2  s rra ffp ftrff ^ t o  j t p t  ^ jt s m

T T ^ r f r f  3ft «Ft f?TT «TT I ^ W t  «TT*Pmff
w  s n ^ r  *PTfrr ^T f^ tr , ^  ^ w r r
^  1 5*rRT ^r * «r ,
??r ^  wftrt ^ t, «rt
^WTT fTff 53TTf̂ 5, far̂ s
$nn 1

^To THT 3ft f a $  ^ t  H tn , f l n p f
flrftirr ^  w. 5R5ft ^ f ^
^  | .  ? r fa ^ ^ T r f | t i r  ^  t
f#  »|'3JT 1

«<t W T  »jepf (fa^ f̂t flirt): *T*TPTftr 
*T?t^T; ^'5rr?#ft w  §wr «rr 1 w tf f̂t trst ^  
^ m ^ R . % JTft %tm 1 w f t  apt erRssff ^  q»v It 1 . 

« w 4 '^ ^ r r » r a T f ? f t ^ ^ T f T # ^ f f R r r  fiT5r?ft 
1 4 g fa> h w «rr 1

SHRI JYOTIRMOY BOSU: Let a 
Committee be constituted to go into

the matter and see whether there is 
a difference between the two watches. 
Then only we can hear him.

SHRI KANWAR LAL GUPTA: 
Sir, I seek the permission ot the 
House to speak. If all agree, I can 
do it. If you oppose it, I will not do 
it. You seek the permission of the 
House.

MR. CHAIRMAN : Let ime proceed 
according to the rules and conven
tions.

*ft rorr t o  nt<* : irsr frasr apt tmftwnr
% sft*R fan srro 1

«ft !TT<j (staT) : *nm% *rwt?r*r,
TfH 5TTT wrr sfTfT̂  *fNn afr
JTT5T ftHFff  ̂f  WtT 3JT ^fr f  I 3TC H 5rr<T 
v$  srmq- *pt ? Hspw % 1

«ft vart Hm «J«T» : STFT ^  <T^9R  & 
it w 9rm% t̂fjw 1

srsmfn *r̂fYaf*r : ?rft  ̂ ^5̂
?tfir̂  I STFT 5TRt sn̂T ^  t I ^  f'TT *PTV 
?TPT tfc<? I

*ft vvt n«?r : *r % y?T f?r»T 
9t̂ T I TR9T T̂fT *P f̂ (*
spt TT̂ ft̂ PT ?ft ?T 5ftfsr̂  I

MR. CHAIRMAN: The Speaker has 
already ruled that if a member is 
absent when he is called, his name will 
not be called again until all the other 
members who have given their names 
have spoken. So, I cannot go beyond 
that. At least about a dozen mem- 
bers were absent when they were 
called. I do not think it would be a 
proper convention to call those who 
were absent earlier in between 1 
cannot put such a proposition before 
the House. When the discussion 
started and you were called, you were 
not present. Whether you have spo
ken earlier or not does not make any 
difference to the position.

SHRI KANWAR LAL GUPTA: I
do not want to speak immediately:



You call me whenever you want to 
call me. But you mast appreciate 
that i have already started my speech 
and spoken one sentence during the 
last time. So, I seek your permission.

MR. CHAIRMAN: Let that stage
come, because now it is only a hypo
thetical question. If the list of names 
is exhausted, then I will put it to the 
House. How can I put that question 
at the moment? I will do it at the 
proper time.

*ft ) : *T
STTO apt 5TT3IT *T vjWjTt #  ̂ t̂ THT ̂ aTT I

(Spoke a jew words in Bhojpuri),

H im fn  : sn'T ^  w r
WR ^ H T  ?t «ft ? SPK ^  «ft *ft ?ft %iv p re 

?t *T̂*TI ? WTVt f$»ft 3 3TT?RI 
I W fft i <?ft>T l

«ft tt«t aftw gpnwrfi : mr f ^ e t  w,r qt 
™pforT| i n ii

?rt $ qr srt̂ rrr g i
W'RWfH F f̂hTO, *T f iq ^ i  SvCTT ^T r̂JT p 

*TnT ?ft ?WT EPTR H>t faw h fR t ?ft*ft RT SHcft
t 3* fT tit ar*r *t* ?r$r 11 sshpt 
fTT̂ i a??r | fa> sra ere? *rnr $sr §?ft  ̂ ?ft 
^  art ttspJ f ft  ̂ t jrrat |
sfk %5=rr «r?5 i&ft | ?ft sst for t  ̂
W  lT*r$T 'fTTS apT ̂  $ firo 3^ ®t®
f^ l ’ i ^f^T3ft^fhr=^!^|faimT fit

vt *rrf?w ^  sre**n «r t̂t *p>

?TT*T *TT*I ffjpfCTR *T ^TttSf *TP?lft ^ t, 
arftw f<fl4iH *Pt fT '3'THt’ft 3ft ePF̂  ̂ *̂1 |Mm 
?t |  3ft VT SFHT 5f?T?ft |  f ^ T  ^  %

i«rr3r̂ ftflF*n: fap*fttrsp*rftar faĵ rnr 
tsrirc^rrarTl ?fr 3* a f t ^  | fa ar? 

fil*TT ap̂ T ]§l̂  5T^t^ ^4> I ^TRT ^ t,
t?T apt ?*T W apift $t | I

*F?pnr wnpn j? ft? ?ttw iftwmft 
^ *rnF?t cr̂ Tfwsrr tot %itt irrnu 11 #f%?r w  
^ vt^vfw ^rrantf t w ( 5 t w r ^ v ?  «ft

*m *twr tftmwwf vt r̂rc? t i f f  yimm $
%  w ff t it srtfn: m r  t̂ ?rwft 1 1

*r«ft f*rrt v&Gn H «p?t wft mfmf #
*ft p m

^  i 4!*rr|T ?lrsRjpnr̂ rfijsiT g fv^rpft ^ f f  
«t«r??w #  »rat I  fflw  ̂ rst ttnir ̂ ft nf 
i  t  ^w ^t <h^w ^ff ’iTT̂ rr, ?nft pnft
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^tar sr̂ lf *rrcfii «rrsr »ft t u  ^
5TT3T «nr *ftr wnR̂ tw «pt fprwr ^  |, 

i^t.qwra’snR t ^ r  «nri 
$ V ftW ’ IW ®F̂, qf 5fl$r$ I aft *TR

f f i  f^ lH l #  ’5WBT f*T3crf?T 
*FT̂  ^Slft *JST ?ft 3TPT %ftx fH !frnT ^ f?W

4i«si5i »n*i <pt ^  ^ n w i  
fT$t I, arW t̂t*t trmWi xm anrfm 

1 ftRT’rw’P s r t ^ « h s t  
^ f t  I «T? ^T9?PFR ^  *0Wa I ,  ^ P ’T 
?rf«rsp?R ?rt »rft^ |  ? 8 r^  i

’rdw  fT O R , * ift^  s te t srrfttin 
*p f̂ rq: amr mtm r̂̂ Ct 11 p̂f¥t m  
siTT irftw f v t  f*rr T t fe f r  trr^R  ??nr ‘s rr^  f< i 
sft ?fr»T q fzm ^six ’srft? ^
»n*r wk m  v % §V «rre *rc r̂at *
®T5T# 11 ^  5?TT W  ?fTT f  ? «r4^ «TFf-
?fta ^ t t h t  sft ^  ?ft«t ^ r  fft’T srRf? *ra, ®rft 
f;si i f t r  ^  JTfsPTT ^  T^t | ‘ ^r»r«iw #, 
v k ^ v ^ g t r  s p s r p r v |m t^  ir^ t  # r w t  
f q ^ r  *rat «ft aft *t ^ t t  ^ ? i t  g : 
“am  t |  ett ' t t  ?ftT h p t c«rR w tr  ^^mrr 
$ fa  *ra> v r t t  v i  syRt?r fag srTJTrarr i ” t oo 
*rr?t ^  i 3 t r t t  ?>it, srgt ^  ‘r w f  *Pt 
sren. m  ^  iharT i «rVr ^ *m?rr f^rgr ftp 
^  ^  ^  ;3rwr sk̂ t *ftT f^ ir jffwr ̂ Tt 'w*f* 
fft^ra- Pp *rnr tit ts tt ^ tv tt ^ ? r  apFft I  i ^  
o t t  wtx 'Sr^m $  ^t^rR ^  ^  w tr  ^ t  9 ^ ft  «ft 

^ s r  ^  t?m jt? war sjftng <ptt i *n|T s$t 
^ t# 5 fto rr? ft« it  w h  ??t

f t
f«Rta «pr?rr f, t ot«pt « r ^ t  *ft i

srcynfKfasR^tq f̂racT | 
jt̂ t % ̂ raest a spstft ^rfk q!T *fr*r sp̂ apffr h ?;«? 

jp f^ m ^ ^ rra rfi 5 f r r ^ t ? t t r -?wx ^ t  f  
5ft ^  tit w r f  #  3T«T iw  fOTT 5TRTT |  I iflften

sfsr «it ^ t i  o, i o f?T5T ’pj ^  ^ m t # 3  
«ff i m  4, 5 f5T2T ja ^  wmV 

?t f*m T^t f  i ftrercT 5 *im  
^rft fa m  »nn |  ^ r t  apt

g t  art ?r?flf *r ^  «srr *pt i ^ r  ?ft wir «nTTr«w ?i 
«rrat f  eft ^ t v t  v w f  ^  ^r«r f^ n  arnn 11  

^r?r m ir Tr^f, zf&c fsrT^ ’foff 
^ n T T v ta w ^ T n R 'i f W w r js r S t s r r ^ a r m T  
t  ^ r  apt sparrjri f m  *n rr xm ^ t  »rft^r tii 
swrftr^frftfc i w r  ott vt nfWf tinm f*
*W»ft t ,  f ^ R  apt W?rt ap> f^FST W ( 1

fapRrpff vt tilt «fr?rap ^itn bfut fcu I 
flt'w n rv t^ jr^ t# !' ^ rw C l' tit m t  *pr?ft q ^ ft  i
r r R fv t f  ̂ f fw rm ts r ta iS tv R r^ f i ,  3ft
ifie ?r $ m  |, ^  t  1

3 *  * r ^  ap'̂ Tg 'wrS i t  ?rt <nft ’f w  
5 T |  ^  an^RT ^  f  ft? * *  f ^ T H  ^ t *  
apn 5R H r ^  I  « fk  3

1901 (SAKA) slaughter (Res) 63*
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[ * f t  t p t  ^ v ra ift]  
a r i r i R R l  *n
WT* fo  fr^RTH *  W*R *ptf ft ft  «t a
ststt *p t r  % «FT»t ^  ’s^nr, 3 *  $r ^  «ref 
«F*r sr^f i t  s r r M  i

s r  19 1 7  3  w w v n rfk iR r < n € fv t  *r *p r  
v t  W I W  «ft, #f*FPT 5JT3T *ft Sj£t SRT* *PTRT
q??rr ^ =pftfv ^ t  p H R S iR f *r *r»rfea stsr 
f  s ra m  tf t r  fa s t  $ *R t f t  «ptf ^ a n ^ r  
«i$r $[ srtr ?nrfe?r *wsk< v t  ^t i m  |>® *rr?r 
s p t? p ^ w jt  * * * r * r  « m t f f ta n $ f  * t  fsmfrr 
ftrtn 1 1 ?pftgn q f  far s^t gra%_ g g m  
anfta |  # f t R  s?f ?ra% 3*nsr trefhrt^xvr 

f « r r |  « fk ^ « rq ^ s w rs r*p t? 3 re ^ a p tk̂  ^
^  TO I  I

4' V^TT ‘ST^nr fl %  r^l^T^T *?t $
n rt%  q r  $?r ?rt jru t J^t i stft 

e r f t ^ t w H t  *n  g r o t r  
*tpt «rc ?ft g *  5  ft% * rtf |  # f ^ r  aft e f t  

5r?r I, st st tffr. tfta sfa v&t *  m  f, 
^ r  «Pt s p r  srre % ^ r m  *rr?er f ,  a t
^  ^  ? R t I *P R  f^R TH T f  5fl»ft f t  * 0 ^  
^  ^ q r s p B T ^ T ir r t ,  ?rtnt^«Ft 
sptejsTferT *fft * m  f m i  «ftr fart 
*ITJT, fa -  ft  »Tffr, srerfr, »j«p: =srt^ aft f a  s #  
r o t f t r  gps? arm an^mr  f ,  tc t *pt ?rrct 
« fT §  i %m srsarr q-sr *rr* m  ^ r ^ n r  f t  
s r t  * f t  sn rft *srr ??m ? jrttt ^  ft fo  * j4 ,
♦ff, WT, aTCSSI $sr VT«f STTT VRWTSfT SRS *T?T
*f?rf3r̂ r i fWRt srtT % *r? tft fa^ts* |  fa  aft t??

?tct fTrn ^rt |, gft jfirq-, fjsr̂ rr?̂  wtx
Wim\'%tt, aft r̂f*f»*T f^«-jwr»f f t  w®r-
STSP’TT «f>t f  f r̂af 0% W1W s m  ^*t VCTI 
? m i I ?tft ^ f r  tfT » rtW f $  cflTt?l f ^ ^ r T H  Sfft
»ft g f t  ssrr ?Ffr ifr  wv f t  |  i ? t  Trnr^r *  ^  
^  f̂ rrnrr ^fir wz w  t̂, %f^r nva f  triw
*  ^  « r r r * f ^ r  m  wrr ?tpt *Pt w tft  w ? n  
q f»n  i *m, rm  xftx m €  f t  ^ ^ t

WJH vJHI'tTI spT ^ crtJT 5TTT »T̂ f T̂T:*T
?ft Msr^nr wf % pnTT e^r ^ rft yPr apt ?r4- 
szpiw t ^  irt^ € t  $  w r c * r f ^
sr?t ft*rr i ^ r t  t  ^«rtq«tr wtn: 
s r ^ f f  f t  w r  s^ctr ?%*t f"t)T *#fr fm?.r 
Tpftat ff f#  wtvft 1 1  ^ s  5t®3ft f  ^mr #  
W^Rt 9T?t W 3  t o t  i  I

PROF. P. G. MAVALANKAR 
(Gandhinagar): I rise on a point of 
order. May I seek your guidance on 
certain points? A little while ago, 
when Mr. Kanwar Lai Gupta raised 
the issue about his name being called, 
you gave a ruling and I accept your 
ruling. I think it is correct. But I 
want your guidance on a few more 
points. It seems to us, it seems to

me at least, that the absence of the 
members is ffeken in a general way, 
and no di«fci#rfion is made between a 
specific absen t "because of duty else
where, outside the House, directed by 
the Speaker and absence in a general 
way. I will illustrate my point. I 
am not making a claim for making a 
speech today. I am one of those who 
try to attend the House from morn
ing to evening and listen to the 
speeches. Quite often, however, I 
find that the Committees meet at 
3 O’Clock during session. For in
stance. I am a member of the Privi
leges Committee and it may meet at
3 O’clock on a session day and the 
Chairman of the Committee asks me 
to come here because there is no 
quorum. If I go there and if at that 
time my name is called, what am I to 
do?

Now, today, I got the Speaker’s 
invitation—I go by the tradition by 
which I consider the Speaker’s invi
tation as a command—and the Spea
ker invited some of us, including me, 
at 3 O’Clock to meet an eminent 
Yugoslav M.P., the Vice-President of 
Yugoslav Group of Inter-parliamenta- 
rv Union. So I was there. I could not 
leave at 3-30 P.M. sharp. It becomes 
a discuortesy to foreign guests. Even 
then, I left at 3-40 P.M. When I came 
back here, unfortunately, I found 
that some of us were called and we 
were found absent. Again, at 5 O’ 
Clock, the President of the Common
wealth Parliamentary Association the 
hon. Speaker of the New Zealand 
Parliament, is being invited by the 
Speaker and I am invited there. If I 
go there at 5 O’Clock and, supposing 
you call my name in my absence, 
what should I do? Should I defy the 
Speaker’s invitation and continue to 
sit inside the Chamber? Some consi
deration should be sriven to such 
cases wher*» the members are not just 
casuallv absent, making speeches and 
going away. I do believe, of course 
that the first an  ̂ foremost dutv is to 
+ho "Rouse. But there ar* certain 
occasions when we get the Speaker’3
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invitatiOn. to attend to some other duty
or to attend a Committee to make
quorum. I want your guidance on
this point.

MR. CHAIRMAN: You have made
your point,

SHRI P. M. SAYEED (Laksha-
dweep) : I have also a point of order.

~~ ~:~~<fi~~ ~ ~
fit; ~ ~ ~ ;m<I' fm ~f1rfa- 'fft ~
if ~ ~ lIT ~ ~ am ;jif 'f>T<j;m<fT f1r<;m ~
rn~ "IT~ ~ a1 :a-~lr ~ ~T 'ifrf~ fc!; ~
~'!itlIT ;;rT'JTT~~T ~'f>T~ 'fi":
t ~ fc!; ~. ~~ lfTf~ if "IT <.W t, ~m<iflf iJu
;mr q-~ if '!<'IT 'fi": ;;r<r ~ ~ \3~ * ifR
'!0fTltT ;;n;:r 1 ~~ ~ <1ft ~ f~ 'fi": ~ ~i£
m ~ lr ~~ ~T tINT <n:ifT ~~ cr~ lr
iITtf ~ ~ <m 'f>fQ.'l'~T ~lTT <rcI lffi',il1 'f>VIT
R; <fiT<rf'f>~ ~~ ii' ifln 'f>T<rf~ if·~T ifln 1

SHRI P. M. SAYEED: My point of
order is that my Resolution is listed
next to this Resolution. This is the
second time it is listed on today's
order paper. Now, the House has ex-
tended the time on this Resolution by
3 hours more. So, it is likely that my
Resolution may not come uP today.

I would like to invite your atten-
tion to Direction 9A under the Rules
of Procedure and Conduct of Busi-
ness in Lok Sabha. I would read out
Direction 9A for your information. It
says:

"If time allotted for discussion of
a part-discussed resolution entered
in the list of business for a cay is
increased by the House or the
Speaker and as a result thereof the
next resolution entered in the list
of business on the basis of the first
priority obtained at the ballot is
not moved on that day, the said
resolution shall be set down as the
first item for the next day allotted
during the same session for private
members' resolutions after the part-
discussed resolution, if any."

"Next day' means, it will be carried
on to the next resolution day. I want
your ruling on this point.

MR. CHAIRMAN: I think, it will
be too early to decide. I will examine
this.

SHRI P. M. SAYEED: The Direc-
tion is very clear. Last time, it wu
postponed. What about today?

MR. CHAIRMAN: That is exactly
the point, once it has been protected
and has been brought on today's order
paper, whether it can be done a
second time or not. That is to be
considered.

SHRI P. M. SAYEED: The Direc-
tion is very clear. There is no men-
tion Of 'first time' or 'second time'.

MR. CHAIRMAN: If the Direction
is clear, it will come next time. I
cannot giVe an interpretation at this
stage.

SHRI P. M. SAYEED : Will you
consider it an dsend me an intima-
tion?

MR. CHAIRMAN: That of course
will be done.

SHRI C. K. JAFFER SHARIEF
(Bangalore North): There are two
very important resolutions coming
next, one by Mr. P. M. Sayeed and
the other by Shri K. S. Veera-
bhadrappa Both are very important.

~m~~: ~~,~
~ ~ ~ ~ 1 'tiOI' fc!;lr ~morr ~ <rcI IWf
'ifT%';;r<rOlf~, ~R 'liW ~r ~ ~,I ;;IT
~T it!IiW ~ ~13Jm'Ilf ilga- ~~ ~ 1
If ~~ ~ fu1t <rcI ~ ~ R' fc!; ~ !lI'nr
00 fmrn lIT ~ ?

MR. CHAIRMAN: Before I deal
with the point of order raised by, or
the clarification asked for by, Prof.
Mavalankar, I would say that the
reply has, in fact, been given by Mr.
Nath Singh. My reaction ls also the
same. I cannot say that you should
not attend. If you are called there,
you should intimate here that your
name should not be called at that
time. If you intimate earlier, then,::....-
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your nanw will not b© called, a* h®8 
been done in many cases where they 
had intimated earlier and their names 
were called later. Having established 
this practice, it is now. difficult to go 
against that.

So far as Mr. Kanwarlal Gupta’s 
question is concerned, X think it will 
be premature to decide the matter at 
this moment It is possible that to
morrow or on the next occasion when 
this matter comes up, there may be 
many more names and your name 
may not come. There is also one 
more possibility. Your name. may 
come up again and you may not be 
there. Therefore, it is premature to 
decide that point here hypothetically. 
It is not proper to decide that now. 
Mr. Annasaheb Shinde.

SHRI ANNASAHEB P. SHINDE 
(Ahimednagar) : I am thankful to the 
Chair for giving me time to speak on 
thia Resolution. I have had the pri
vilege and fortune of being associated 
with the Central Council of Gosam- 
vardhana for many years as a humble 
worker. I also have the special privi
lege of having the best cows in my 
farm, and I invite the h*m. Members 
to come and see how modern India's 
economy can be based on the modern 
concept of cow-keeping. Myself and 
my sons have more than a hundred 
best cows in the country. Even then 
my views are not based on either 
religious or any irrational concept 
about animal husbandry. I have edso 
had the fortune of being associated 
with the Animal Husbandry Depart
ment of Government of India for 
many years and studying, as an im
partial person, as an objective person, 
the problems of animal husbandry in 
Ibis country.

Maay passionate speeches have been 
made on the floor of the House. I 
agree with my colleague, Mr. Mhalgi, 
that, ultimately, the sentiments of the 
people fcave to have some value. I 
qutte realise and aftd appreciate that 

Jfcit even men w* have a great respon

sibility, as nattonalleaders, as people 
rei»*^ntinj^ the sovereign" body, ' 
guide the <festiziies of this country 
and to lay a sound foundation for the 
economy of this country.

A number of points have been made. 
For instance, Dr. Ramji Singh has 
made a point that the number of bul
locks or cows in this country are not 
surplus. On facts at least there 
should be no difference of opinion. 
The latest study on this has been that 
of the National Commission on Agri
culture. The National Commission on 
Agriculture examined all the docu
ments regarding animal husbandry 
and cow-keeping in this country, 
which have been in existence and 
available during the last one century, 
upto 1976. Their information is the 
latest. It is no use quoting what 
somebody or some Committee has 
said in UP. and all that The 
National Commission on Agricul
ture has all the uptodate data.
I would not take much time of the 
House because my time, for some 
other reasons also, is limited. I would 
read out only two quotations to show 
as to what the factual position about 
that is. The National Commission on 
Agriculture say8 in para 28.2.5:

The Royal Commission on Agri
culture— "

They have, more or less, agreed with 
the factual findings of the Royal / 
Commission on Agriculture and 
brought this uptodate.

"The Royal Commission on Agri
culture studied the "quality and 
number of livestock in the country 
and their relationship with the land 
utilisation pattern and the availabi
lity of feeds and fodder.*

*The Royal Commission on Agri
culture concluded that the large 
number of cattle and bullock* la 
the country was the result of ope
ration of a vidous circle in wbicK 
low working efficiency in bullocks 
was being compensated toy attempt*
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at increasing their number. In 
areas, where the conditions for 
rearing efficient cattle were poor, 
thepe .was. a tendency to keep grea
ter number o f animals. The RCA 
was o f the view that it might be 
possible in India to; reduce the 
number of working bullocks with
out necessarily reducing the exist
ing standard of cultivation provid
ed an improvement in the working 
efficiency of cattle was effected 
through better feeding and breed
ing." ,

17 hrs. f *-■: -  ■.
This is how the Royal Commission on 
Agriculture has more of less endorsed 
the view. There is another factual 
point about the bullocks. Many of 
us think that there is unemployment 
among human beings. In fact, the 
maximum unemployment today in the 
country is that c f  bullocks. One has 
to know the position that except in 
highly irrigated areas where the bul
lock power is employed, in the rest 
of the areas there is a tremendous un
employment of bullocks. Now, the 
conditions in regard to utilisation 
of bullocks in different States 
are different. The utilisation 
of bullock power, on an 
average, is 15.9 per cent in West Ben
gal, 16.95 per cent in Orissa, 23 per 
cent in Madhya Pradesh, 37.3 per cent 
in Punjab and 44.7 per cent in Uttar 
Pradesh. Now, apart from the fact 
that the absolute number |s surplus to 
the requirement and the number is 
increasing, these bullocks are very 
weak. Now, if you go to Orissa, with 
due respect to the hon Members from 
Orissa, you will find that the bullocks, 
there are just like bigger goat?. I am 
sorry to say that. We are proud of 
the great traditions of our country. 
In the initial stage, the economy of 
the country was so much dependent 
on bullocks and cows. This is the 
land, of Aryavrat which has develop- 
ed its civilisation oft the basis of bul
locks awl cows. But we nave neg
lected them. We worship many dei- 

.■ We peglect tbem. Now, the
^orit neglected animals are -* 0. ; One 
■is; cow' imd the other is bullock. You

see the condition of cows in our coun
try. I have already referred the size 
Oft the bullocks in Orissa,, The cow 
is also dilapidated, starved, under
nourished and I think the maximum ! 
persecution and cruelty to animals I*, 
done in our country. Cows are allow
ed t0 feed themselves. No fodder and 
no food is given to them. They are 
just allowed to graze thcmseiv^s. 
Whatever the old concept of forests, 
because of the population increase and 
also of the large animal population 
in this country, even the grass that 
grows here and there are trampled 
upon and no grass isi allowed to come 
up so that they may be fodder to ani
mals. When I visted the Hinjalayan 
regions also, Z found the problem 
was to prevent the cattle from going 
to Himalayan regions for grazing. In 
Sahyadri and Vindhya regions, lands 
of milk and honey, is there were 
covered with green trees of which 
they are all denuded now. They look 
like desert. Whether in Himalayas 
or any other part of the country, X 
have never seen enough green grass 
or trees which can serve as fodder for 
the animal. All these animals are 
absolutely under-nourished. I need 
not go into the details, because vari
ous figures have already been quoted 
by some hon. Members, but £ would 
like to say that, by and large, the 
cattle feed concentrate shortage is to 
the tune of 75 per cent and the fodder 
shortage—-I do not agree with the esti
mates of the National Commission on 
Agriculture, I have my own estimates 
On certain facts—is to the tune of 45 
to 50 per cent. They have, however, 
estimated that it is 30 to 35 per cent. 
AH these figures are there and any
body who is interested can go into 
these facts and look into the reports 
of the National Commission on Agri
culture also and he will be in a posi
tion to see the facts for himself.
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[Shri Annasaheb P, Shinde]
In regard to the question whether

the number of cows is surplus or not,
there is again the latest study, it is
not based on the Royal Commission on
Agriculture, but the study based on
the 1971Census and the understanding
of the breeders and the genticists, who
understand how the cows multiply, In
this connection, I would like t'O quote
from the Report of the National Com-
mission of Agriculture:

"Assuming that a period of ten
years is the average working life
for bullocks from age of maturity
which may be between three to
four years, about 10 per cent of the
working bullocks in the country
will haVe to be replaced every year,
On the assumption that the breed-
ing efficiency of cows is only 45 per
cent (which is weighted average of
the ratios of cows in milk to total
number of breeding cows for diffe-
rent states and Union Territories)
and the annual replacement of bul-
locks require is 10 per cent, it may
be estimated that there were 33
per cent surplus cows in 1972,Even
if the :::ossin male calves between
1 to 3 years of age could be reduced
by about 25 per cent and the breed-
ing efficiency in cows improved
only by about 10 per cent through
better feeding, animal health
cover and management practices,
the surplus cows would further be
raised by another 30 per cent, The
abOVeposition has been brought out
mainly to show that at present there
are in the country more cows than
needed to meet the requirements of
bullocks and that there is heavy de-
mand of the available feeds and
fodders which are in short supply,"

I want that this country should have
plenty of milk and all our children
whether belonging to poor class, mid-
dle class or rich class should get milk
mld milk should be cheaply available
to them. But with the present state
of animal husbandry in our country,
is it possible to reach that position?
To my mind, it would be possibly 'Only
if we pay proper attention and uttlise
OUr limited fodder resources sclenti-

ficaUy, Ultimately, in this country
one has to realise that land-man ratio
is very adverse, Land is very limi-
ted, it has to be used for human beings
and for sustaining our animal wealth
also. There are certain .llmitations
also. The advancement of science and
technology is changing greatly the
face of the Indian agriculture; we
have more productivity today, Be-
cause of improved genetics, we have
different types of hybrid grasses but,
as I said, there are certain limitatior.s
also. To my mind, it should De possi-
ble even to produce ten tlmes more
milk by reducing the number of our
cows to 25 per cent of the present
number. Today, the average milk
yield per cow is 157 kg, annually,
while in many other countries in the
world, it is 4000to 5000kgs, annually.
Why? Is it that Indians are no: capa-
able of producing milk Or good breeds
of cows are not there? It is not so.
The limited resources of fodder and
feed are getting distributed Tier a
larger number and starvation is the
result and then the vicious circle, to
which I made a reference earller ope-
rates. Therefore one has to have a
very rational approach. I would ask
one question to Dr Ramji Singh. I
have great respect' for him and I
have read his case very carefully.
Suppose in some foreign country,
there is a contagious disease which is
contracted by the cows, they will take
suitable measures immediately, but
what would happen in our country if
such a thing happened? We do not
have sufficient veterinary servlces,
We are talking of cows loudly, A.q I
said, the best way to ignore anybing
is to worship it, All the hon. Mem-
bers know that the cow milk is dis·
criminated as against the milk of
buffalo as far as the price factor is
concerned. Cow milk is priced less
while the buffalo milk is costlier. I
do not see any agitation for this on
the floor of the IHouse. Many argu-
ments are advanced, but what is the
reality that you must see, If you
really have a love for cow, the 1!rd
thing that this Parliament Should do
is to bring about a parity of prices
as between the buffalo and cow milk.
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valuable animal. It
., _ ' pftrfc place.'' t '' ■ :kno# ' ' Mr. 

Bamala wfll take care to ftee that the 
buffalo breed is properly protected. 
{Interruptions) But the milk problem 
cannot be solved by buffalo alone. 
He understands these problems.

1 was making the point that the 
cow is the only animal in whose case, 
because of scientific contribution and 
the development of the science of 
genetics and breeding in the world, 
humanity has succeeded in bringing 
about a milk yield of 5,000 to 6,000 
litres. In western countries, they talk 
about milk mountain and butter 
mountain. When 1 was in the Govern
ment, the European Economic Com
munity was about to throw a large 
quantity of butter into the sea. We 
asked them whether they can give 
us some amount of butter, and they 
offered us butter worth Rs. 94 crores 
free. But, to my mind, we can pro
duce much more milk than the wes
tern Europe or other countries which 
are under cover o f snow for quite a 
few months every year. The condi
tions here are better, for growing 
green grass. We get a lot of sunlight. 
We can grow green fodder throughout 
the year. But we should change our 
mental attitude. Otherwise the 
ceeding generations will blame us. I 
hope India will not be importing skim
med milk powder always, but will be 
exporting milk powder to other coun
tries in the world. It can be done, 
provided the discrimination against 
cow’s milk is removed. Only in 
Maharashtra—-I am proud to belong to 
that State is cow's milk given the 
same price as is given to the buffalo's 
milk. Even in Gujarat, the birth
place Qg Gandhiji, it is not chne. 
Gandhiji’s name is Very easy to be 
taken. (Interruption) Therefore, my 

:i» O T  : cOT has to be 
as an animal wbicn has 

■ .to/iti'pMfatad,'att has to be bfrought 
up, utilizing modem concepts of 
9SkeaBmt

•kwpHtev <8*f)m r.

fix t&e Hindu reUgionj e.g. caste 
tem. We bad ‘sati* which Was g- —  
tip. We bad ‘chattir varnja* which %• 
have givien up. Hindu religion even 
prohibited learning or literacy by 
others. But we have given them up. 
That is the strength of the Hindu re
ligion. The greatest plus-point of 
Hindu religion is tolerance—tolerance 
of everybody else’s faith-whether they, 
are Christians, Muslims or anybody 
else, ^hat is the sum and subtance of 
Hindu religion. But, unfortunately, 
many old concepts continue to prevail. 
I would appeal to aU Members, in
cluding Dr. Ramji Singh to nave a 
modem outlook, and help in build
ing up modern ideas in regard to the 
cow.

There is no difficulty about the 
constitutional provisions. Constitu
tional provisions can be amended, if 
they are found to be inconsistent with 
logic. The present provisions, as in
terpreted by the Supreme Court, ere 
all right. With due respect to Vinoba 
Shave, I have to say that his concept 
and thinking on this subject are com
pletely wrong. Politicians in this 
country are also wrong, because they 
want to utilize the ideas of such peo
ple to their advantage.

It was Nehru who was bold in this 
respect. When U.P. enacted a preven
tion of cow-slaughter legislation, he 
was bold enough to say that a mistake 
had been committed. We have to 
have a modem outlook. I have all 
respect for people who want ban on 
cow slaughter, but at the same time* 
I feel that the next generation will 
blame us if we continue to have an 
obscurantist attitude in regard totbte 
matter. ■
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•SHRI K  KUITOAMBU (Otta- 
palam): Mr. Chairman, Dr. Ramji 
Singh, the mover of this resolution 
in his lengthy speech dealt with the 
economic and moral aspects of the 
problem of cow slaughter. Many 
Members of the ruling party who 
have the background of RSS spoke 
emphasing the religious, cultural and 
sentimental aspects of the question of 
'banning slaughter of cows. In my 
opinion that is the most important 
aspect of the issue. The Hindus wor
ship cows and give them offerings. 
Although it is a fact that a large num
ber of cows in our country starve and 
die every day, the Hindus are senti
mentally very much attached to the 
cow and it has been given the status 
of mother.

Many bon. Members have spoken 
about tho economic aspect of this pro
blem. So I do not want to go into 
that. I wish to go into the religious 
and sentimental arpccts of cow slaugh
ter. If you look at the old history 
of India covering a period of raiige 
between 5000 to 10,000 years we can 
see that meat eating was not a taboo 
and it is borne out by our epic3. It 
is widely believed that at least some 
of the sages in ancient India were 
meat eaters.

Cow worship and the demand for 
ban on cow-slaughter have come only 
very late in the history of our coun
try. If We study the social history 
of Hindu society we would he able to 
see that cow worship is closely linked 
with Chaturvamya and such other 
nasty social practices. The naive and 
gullible people were made to believe 
by the Brahmins that in order to get 
salvation they should worship cows 
and brahmins. These brahmins treated 
a section of the Hindu society worse 
than animals end justified it in the 
name of legal justice of the sacred 
scriptures. But they treated cow with 
great veneration as mother and god
dess. This is the greatest pared of 
Hindu society. This tradition conti

nues even today. On thie one Mde of 
the social spectrum we find thousands 
of harijans being persecuted while on 
the other side we are told to worship 
cows and bulls. This is an abomin
able practice.

Shri Vinobaji is a very respected 
person in our country. He has trea- 
tened to go on a hungar strike on the 
issue of cow slaughter. It naturally 
causes us a great deal of concern. But 
he should think seriously whether he 
should risk his previous life on such 
an issue. In this context I would 
like to say one thing. Our country is 
bedevilled by social inequalities. Dur
ing the past two years hundreds of 
h&rijans were mercilessly butchered 
by the caste Hindus and hundreds of 
harijans women were raped. But 
Shri Vinobaji did not think it neces
sary to go on a hunger strike to put 
an end to that. The Constitution of 
India provides f°r the abolition of 
untouch ability. Even today in many 
parts of Northern India harijans are 
not allowed to draw drinking water 
from the public wells. Shri Vinobhaji 
never thought it proper to go on hun
ger strike to stop this cruel practice. 
He cannot and will not have done 
that. All these great men say that 
cows, bulls, hens and cocks should not 
be slaughtered and they are prepared 
to risk their lives by resorting to 
hunger strike on such issues. There is 
no other society in the world with an 
attitude which is so full of hypocrisy 
and double standards as the Hindu 
society.

The Chief Ministers of Kerala end 
West Bengal have clarified their 
practical difficulties on more than one 
occasions, in imposing & total ban on 
cow slaughter. Therefore, I request 
Dr. Ramji Singh to persuade respec
ted Vinobaji not to inflame ihe pas
sions of the people and to desist from 
his proposed course of action. I hope 
Dr. Ramji Singh will persuade Vino
baji to do so. Shr, I conclude.

•The original speech was delivered in Malayalam. «
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SHEI P. A. SANGMA (Tura): Mr. 
Chairman, I rise to oppose the resolu
tion. To me it appears that it Is a 
very touchy, sentimental issue, 
though the mover and some other 
friends have tried to justify it from 
the economic point of view? I fed 
that the issue involved here is not 
economic but primarily a religicus 
issue, because as it has been pointed 
out by so many friends from this side, 
if we are really thinking about tne 
economy of the country it is not only 
in the preservation of cows that lies 
the good of the economy of the coun
try, it depends f.so in the preserva
tion of many other things, other ani
mals, forests, and other things. Why 
have we not thought of preserving 
other animals, minerals, etc. in this 
country? I am tempted to believe that 
this resolution is primarily a religious 
one.

Ours is a secular country and secu
larism is one of the basic structures of 
our Constitution. I was surprised 
when Mr. Kamath. who is more or 
less like my grand father, wao was 
a member of the Constituent Assemb
ly said that the total ban on cow 
slaughter had nothing to do with the 
Constitution and that it did not affect 
secularism in the country. I want 
to remind him that the Constitution 
of our country has given the right and 
freedom to "freely profess, practice 
and propagate” any religion that one 
chooses. I lay stress on the word 
‘Practice*. (An hon. Member Killing 
is your religion). If my friend say* 
killing is not a religion, I should say 
that my friend has not understood 
what is religion except perhaps the 
religion he professes. How many 
religions are there in this country? 
How many religions are being practis
ed by the people of this country? Is 
it only Hindu religion? Is it only 
Buddhist religion? Is it Islamic reli
gion only? There are many other 
religions ia this country.

SHRI NARENDRA P. NATHWANI 
<Junagadh): Is my hon. frtand
aware of the Supreme Court decision?

SSQSX P. A. SANGMA: I am aware.

SHRJ NARENDRA P. NATHWANI:
I am just eliciting information from 
the hon. member.......

MR. CHAIRMAN: Kindly hear
that

SHRI P. A. SANGMA: Why I say 
that it is against the religion, because 
day before yesterday, the hon. friends 
will remember, the Home Minister 
was very proud of saying that we 
love tribals. 'He was saying that we 
are very much for the protection of 
the tribal religion. How much do you 
know of tribal religious faith? 
What is the religion of the tribals? It 
is a part and parcel of some of the 
tribal religions to kill a cow.' It is 
their (tribal’s) religious function to 
sacrifice a cow. Does it not effect our 
religion? Is it not a practice among 
the Muslims? Wh'at is ‘kurbani’? 
Then how can you say that it does 
not interfere with the religious senti
ments of the people? It does.

I do not want to enter into many 
arguments given over here—econo
mic and others. I only want to point 
out this particular point—if th ey  are 
really religious, if we profess a parti
cular religion as my friend has rightly 
pointed out, we must have respect for 
other religions. Ours is a secular coun
try, where there is no State religion.

SHRI NARENDRA P. NATHWANI:
I am on a point of order.

MR. CHAIRMAN: If it Is a point 
of order, let me hear.

SHRI NARENDRA P NATHWANI: 
The hon. member is trying to mislead 
this House. I referred him to the Sup
reme Court decision.

MR. CHAIRMAN: I do not think 
the Supreme Court judgement comes 
in.

SHRI NARENDRA P. NATHWANIj: 
The attention of the hon. Member ia 
drawn to the Supreme Court deci
sion. . .  ■■ 1' AC
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MR. CHAIRMAN:
is it a point of - trie um et-
stand.

SHRI NARENDRA P. NATHWANI: 
There is a rule which says that aio
misleading statement should be 
made.

Now I am trying to draw the at
tention* ..

MR. CHAIRMAN; He has not 
said anything against the judgement.

SHRI EDUARDO FALEIRO 
(Mormugao): His point of view is ...

MR. CHAIRMAN: You are also
doing the same thing.

SHRI NARENDRA P. NATHWANI: 
I asked the hon. member through you 
whether he was aware of the Supreme 
Court decision. I understood him to 
say, “Yes, he understands it”. Now the 
Supreme Court has held that by totaJ 
banning of cow slaughter.. ...

MR. CHAIRMAN: there any
thing like absolute understanding? If 
is always relative. There ia no point 
of order.

SHRI NARENDRA P. NATHWANI: 
I  beg your pardon. It has been clearly 
stated in paragraph 18—there is no 
interference with religious rights.

MR CHAIRMAN: There is no point 
of order.

SHRI P A. SANGMA: I am only 
trying to justify that it does interfere 
with some peoples' faith i.e. the re
ligious faith of the tribals. The Sup
reme Court may not be aware of tri
bal religion.

; I am talking of the Resolution mov- 
e d b y D r . Ramji Singh and also the 
BUI. It has connection with the Bin.

MR. CHAIRMAN: Not now.

• flHRI P. A. SANGMA: To hare a 
total ban throughout the country is 
ju t  proper. I  am saying that our tri

bal vrearare also part of thtoeeantry 
aad ^  cahndt opert^ to fHir iai^.

~ S e ^ S * S s S - S S e ? lOf the 
cow is a must That is w&ai I  am 
frying t6 make y*u understand. In 
this context, it affects the secularism 
of our country because I have a right 
to practice my religion and anything 
that comes in the way of practising 
my religion is against the spirit of 
the Constitution. Therefore, I would 
appeal to Dr. Ramji Singh to recon
sider this matter, so that it does not 
affect the sentiments of a large section 
of the people. When I say I love my 
religion, I love God, I cannot love 
God unless I love others. The bade 
principle of the Christian religion isi 
love your neighbour as thyself. Do 
unto others as you would like others 
to do unto you. This is the basic 
principle of Christian religion. If 
killing a cow affects the Hindu reli
gion, you must also understand the 
sentiment that banning cow-slau- 
ghter also affects somebody's religion. 
That is why I appeal to Dr. Ramji 
Singh to withdraw the Resolution.

mm (tfNrrc)
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®̂frf ^ f  âr «ft *rr fa it’tt fatft w  «Pt
^ t <??: *tpt ^ tr> WRt gq srr ^
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5T?r f^rr r̂rar «tt i
*rkr cpp tifa*r 1947 sre
^ f  srnrnrt f w t  ^  3rnTa f§fg-
?cTPT ^ I  trip ff**U  5RT T O  aRW

^frf ^  ?r|t «rt sftr ^  «ft
t?r ?»n^t fCTFRr h w  f*rr «rr
«ft ^T ’Qcfr ^  ?rt^n»T,
^ crY ?: <tt m ^P t f a ^ ^ t ^ i^ R r  $
^  1 # fa *r fsRT <§[f̂ nTT̂ r t t  5t*^[
sprwtx: sft fg'-^H' ^ §frr,
^ 5 r fc ?* r  w?t 8[PrJTW tk,
^f^rK qr sfk^jjfjprwn: fa %gvcmr 
m* <nft*r̂ ?3F .%, c? «R?t$
wk p  v *tp=t# tt#  «fw
srrsrrsfY #  irr#  «rr? m % t  « r
RW<t T5 f  , *T| vpe * |f ?r ^?T
owwr <rr aft ^  apw s*rr(t wrssff *
H n rt « flr finrnr #  «rr 1 tfa ^ r  <$*? 
to t «pV «*rra* w t  *tjtt |  fa  w«r ir«P-A  —̂.J» ------ » _Ac JL *%---------- -~- A* J iW >wf *FT *re, , f M  n ft %T
irf **ir «pmftr n i« n A  % *n:
*lft9nr t o t o  N (  fa  n r  v m  ^ fv tf
^rrft^ *a(n{ *ift m  i f i r  wsrr
«rn? f®ftfa *n v m r  t w  *nrr ^  fa  
fpsft «ft*f¥ ♦  innpft «rafnr %tt w vsn 
i w  *wjt *nff ^ f f t v  *̂8T

fa jrr 3rn? sref fw  s i^r wrif
^  «  T f 1

fF  I f  W ^lPf It ®Pff |
nr f  ^  <N if® t o  v$r t  wc w  <l 
c u f f  1 w  ?  *rw #  fa i(
m  jfr  w n  wilir i i f  t  «fa»
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SYfatit to* tit to; to #<nTOJt*Pii%
#  m  t  » to % * to to to #
#  *ft m a i l f  fwr w  | fa 
«rnrtf fatifcr «sm  to* to t$ t  » 
vftct 9 #ftm tit *S «r«# TOnr 3 #  
t  fa *5 to  5gft?3TO #  to  TOnr

tor to, TO# v^fW  #  ftrot
*+ __  . -_ Jt ...«H #».. ..................................... V » --■— ̂ ,A. M Ml^fBW n nfiR WfgM H?u Wa
*rsrr$?r to  *t $—jj$ *1*  — fa to
"ft art «rffw | *ftr srt̂  fc to 
TO?ft to tot $t srrtft | 1

TO $ # t o  #  tot ’(ft to #*t wfvi fa 
srra ?r̂ f | fa # $  f^r^ ur 

«RT3r? *rn? #  $ jit f r o ?
VWT W  TOT | I SfTO WRS 9  
^strV 5ft»r f  sftfa TO f ?pr, sTra f i ,  

Wl, |«R apr EtiW TO^ f  TOf^S 
| fa ŝfKrcrnft "tt,

froi*ft ^ k ^ to t  t o #  sra r ts#  strtt| 1 

<E®*nrrsr qf ’ft 97f*mt s 'fa T O T O  to t  
f e r  ^iV tvT farsnr t ĵit | to
?r > tit to#  <rfk t^rcnr TOsfr ^
#f^r to  ^  *rc w i  %, t o  Trstft
*R T̂Rrr I  eft TO ®Pt f£T*r #  ^  ’SPTTUT 
srnrr I, ^  totst #  aft P w ft  tot
% ^trt 'Srrar | fro#TOK<i»i
frw fe n  srraT |, f r o  #  tot$ *ft tot 
feTT TOTT |, w ffa  «r?[ t o  #  w t  #
TOrcfT |, §fgqf «tto irro ®fr̂ n $
SftT TO St&T TO $  TO# TOSTT T̂OT $ 
tit stit «rrar #  t o  «n$ f ,  ^
w w # ^ r r T O a m r r |  i fc  far *tst 

JTT̂r «r? ^  35% 9H -
*IR *rw, 3^tNF<rr^TO«^t tft*

f  I TOW TOTW ^
OT% $ at (  *ft*w$ % grew  to 
VT*i qr ^t «PTTT;«pni: TOTjPT?rr^l t o A
vNt vt, fvRpft vr toto*^ 'Pi'̂ t
f5  m  TO TO | 1

’f jt  tot 4^ vt fiiww | *r4t <iv 
« r o  <hsr # wp | fa Upfww 9 
5® ,sft,r ’X’cro w  to  ?nr *i r̂ *i5 f  
nr t o w  tox #«rfrr $  it® to  
to ?  l i t * t o t  tw w fta  f i  9
wwr iltt q& m  t«|Nr fa *ro tw 
^  W  &  • ^  fen to( 
t o  t r o  t  to t  hr f tn r
to? ^  ^Wf #  w r % f**
<Nf v  fiw* «r fnr |̂  to vtwto 
^  « #  w  toot (  ffttfaniWf «w
#  «| tow I

««d *r t|#TOr vc& f  rtt
TÔ t «ft. «pnm ^  torsi $ 1 v ft M  
*nro * «rwt M  f  1 toJ
to\4V TOTOT TOT t  9 TO*Pt TO 
IvRTT  ̂ , fftx ftppfr TOTOT TOT ^ TOT 
TOR?IT f  ^  TO# faMt f t  ^  »f

toi^ ^t vtftror ^  I TO^
f t  ?R3[ #  TO?1 TO Vt pF <Ptf
TO ^ *r$ 1 tfasr aftnfaift^»l9fa 
TO  ̂ ^  nWnit *Pt (ffTTO? TO TOTTO 
»rf t  fa i^ro 40 «rafe ^
M  «ft vr^t ?t$ t  1 tit pmct €t 
mrerrv 9 gft w%̂fY 5*n̂  «n% f

^  fromr, to^ M  ?n 
clffal Hf̂ PTR tott ^
?ft*T TOVTTt̂ TR 9 W*ft TOT f  *RTTO t̂ 
TO TO vrWr  t  *rqj*r ?f ? «fk afr 
#5iror ^fhpr sik % *rfa# M
|  ̂ fa ^itfrot «Ft wroft
2.5 ^ fronr t  to  t^t  ̂ tit
tpi> TOff ^TTOfTT TOT 5f| *9P5
aft |> tot ^t ©ifspT, to$t tr̂ t f t̂rosr
*T̂ f fTOT 3TTTOT tit *T̂  wtwt TO*̂  
^t sttctt' 1 wffa 3ft qmif toto %

to frô ft =TÔ  «ft to
TOT *T%ftnff <Ct TOTO ®TOT?t ’rf «fhf 
jj5sr#€f *r%?ft f̂ rroi ®Ptf ûtsifFTO 9 YF̂ rrar 
*$  | %« wk toto ^ tot^ *f JT̂r, faroi

fa?rgt S’^TM^t 5TTOTI, SFPC aff ft̂ TT 
tit ir?t to to «?b w|*i TOT TO*rafa 
tit tot’tt ifh  frofr TOtroft to aqp 
TOT to t  «rf*n •

l̂ R TOPTtQ TOW : *TWfTOt‘ Vt <TO 
faclrtpt ?

«jt«(t^TO fl^tftlft: tTO^'P^T 1
*  TO g fa TOt «TOTO
TO9TB <STO t  ^  VTOB
<̂ 1̂ 4 fTÔ t'̂ Mt itit to ^ rp r  | 1
TO *t^sff!T *nftd I TOT TO# VI*
tit m&  | tit TO  ̂ «ftfat I
TOT TOTO #  tittit TOti TO TOtit

VRTO # WTOT I 9  «m*
TOpTI #  TO TOSIT f , <ftT
mt TOT $ fa TOTOftHTO TO* TO*frc 9
W< W*ftft 4flRT TOW I  tit
t o  *  m tot
froror toot | 1 to  w w  tot#  «if
TOT tfcft I ittfRT TO TOWf I  *
tit to to# d 9<t m t  #  «r »

♦ t l i t  TOIW I  t it  TO tiW f #  TOT TOW
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The Lok Sabha  then adjourned till 

Eleven of the Clock on Monday, April

2, im/Chaitra 12,  1901 (Saka)

I-......WII.I —-A f o . A iwni*». ijMi ii;«W
*̂ Expunged « ordered by thechair. ...
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